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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, February 18, 2009/Magha 29, 1930 (Saka) 

(English] 

The Lok Sabha met at 
eleven of the Clock 

(MR. SPEAKER in the Chail') 

... (Interruptions) 

SHRt BASU DEB ACHARtA (Bankura): Sir, I have given 
a notice . ... (Interruptions) 

MR. SPEAKER: Mr. Acharia, I have got your notice. I 
fully appreciate the great importance of the issue which you 
wish to raise. I will give you proper time. Today, as soon as 
this discussion is over, I will give you time. 

SHRt S.K. KHARVENTHAN (Palani): Sir. I have also 
given notice. The lawyers are agitated . ... (Interruptions) 

MR. SPEAKER: If you all ask for permission for one 
hour. then what can I do? I understand your anxiety but 

(Translation] 

The lawyers will not .get votes. 

... (Interruptions) 

[English] 

SHRI S.K. KHARVENTHAN: Sir, you are also a senior 
lawyer. 

MR. SPEAKER: I am happy having ceased to be one. 

11.01 hrs. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: a.No. 41. Shri Hemlal Murmu. 

extinction of Wild Animals 

(Translation] 

+ 
41. SHRI HEMLAL MURMU: 

DR. DHIRENDRA AGARWAL: 
Will the PRIME MINISTER be pleased to state: 

(a) whether incidents of killings of wild animals have 
been reported in various parts of the country; 

(b) if so, the details of such cases that have come [0 

the notice of the Government during the last three years and 
the current year alongwith the action taken thereon: 

(c) whether several rare species of animals in the 
country ar~ on the verge of extinction; and 

(d) if so, the details thereof alongwith the steps taken 
by the Government to address this problem? 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): (a) 
to (d) A Statement is laid on the Table of the House. 

Statement 

(a) and (b) Incidents of killing of wild animals have been 
reported from the Statel UT Governments from time to time. 
Such killing of wild animals generally occurs due to poaching. 
electrocution, poisoning. retaliation against man-animal 
conflict. etc. As per the information received from the Statel 
UT Governments, the details of the major flagship species of 
wild animals killed during the last three years and the current 
year is at Annexure. The State/UT Governments take action 
in such cases as per the provisions of the Wildlife (Protection) 
Act. 1972. 

(c) and (d) Auctuations in the population of wild animals 
occur due to various natural as well as anthropogenic factors 
such as loss and degradation of habitats. poachir'Q. 
incorporation of poisonous substances in the food chain. etc. 
There are no specific scientific reports indicating that wild 
animals in India are on the verge of extinction. However, 
there are a few species like Vultures. Great Indian Bustard. 
etc. which have limited population status. 

The steps taken by the Government for the protection of 
wildlife and to prevent the killing of wild animals. inter alia. 
include the following: 

1. Threatened species of wildlife are included in th~ 
Schedules of the Wildlife (Protection). Act, 1972. thereby 
according them the highest degree of protection. 

2. The Wildlife (Protection) Act. 1972 has been amended 
from time to time and made more stringent against 
wildlife related offences. 

3. A network of Protected Areas has been established to 
conserve wildlife and their habitats including rare 
animals. 

4. Wildlife Crime Control Bureau has been set up to check 
illegal trade in wildlife and its products. 

5. The State/UT Governments have been requested to 
strengthen the field formations and intensify patrolling 
in and around wildlife rich areas. 
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6. FrnanciaI and technical assI8tance is extended to the 
State/UT Governments under various Centrally 
Sponsored Schemes, viz, 'Integrated Development of 
Wildlife HabItats', 'Project TIg8I" and 'Project Elephanr 
for providing better protection and conservation of 
wildlife. 

7. Under the Centrally Sponsored Scheme - 'Integrated 
Development of Wildlife Habitats', a new COfY1)OO8Ilt 

has been added for initiating 'Recovery Programme for 
critically endangered species and their habitats· during 
the 11 th five year plan period. 

Year 

2006 

2007 

AnnexUIW 

Details 01 killing 01 TtgfN 
Poaching 

5 

15 

Other 
causes· 

8 

Total 

6 

23 

[Translation) 

SHRI HEMLAL MURMU: Mr. Speaker, Sir, I would Uke 
to know the complete details of agencle. deployed by the 
State and Central 90vemments to find out the number and 
status of wild life in the country and atate-wiae details of action 
taken against the guilty pel"llOnS and persona abaoIvrj under 
the Wild Life Protection Ad, 19n during the last three years 
and current year? 

[English) 

SHRI S. REGUPATHY: Sir, the State-wise list has been 
given in the &nn8xurell8elf for the last three years. H Is In the 
Concurrent Ustso we have requested the State Govemmanla 
to pursue. 

MR. SPEAKER: You have requested the State Govern-
ments to do what? 

SHRI S. REGUPATHY: We have requested them to take 
necessary action .. 

2008 9 0 9 [Translation) 

2009 (tin 13.02.2009) 0 1 

• Includes elec:lrocution, accidents etc. 

Details of leilling 01 Uons 

Year 

2006 
2007 

2008 

2009 
(til 31.1.09) 

Poaching Other 

8 
o 
o 

causes·· 

o 
7 
o 
o 

- Includes eIec:IrocuIIon. 8CCidenta .. e. 
Details of IdIIing of Rhinocef'O$ 

Total 

1 

15 

o 
o 

Year No. of animala klIIed 

2006 9 
2007 22 

2008 16 

2009 2 
Details of killing 01 EJephanIs 

Year Poaching Other Tolal 
C8U ..... • 

2005-06 16 30 46 

2006-07 23 44 67 

2007-08 18 72 90 
2008-09 15 54 89 

SHRI HEMlAL MURMU: Mr. Speaker, Sir, the reply 
being given by the Government Is not satisfactory . 

My second supplementary is that whether the number 
of birds in the country has dacteaaed by more after than 80 
per cent after 19n and the raaaon behind this Is eXC88Slve 
use of pesticides and chemicals and Iac:k of proper medicine 
and doctors? If so, the state-wise detaIIa of vultures and great 
Incian Bustard etc. like extinct species in each alate of the 
country? ..• (lnterruptIons) 

MR. SPEAKER: This question ia regarding wild animaIa 
but you are asking about birds. 

SHRI HEMlAL MURMU: The birds also come under 
wild life . •.. (/~) 

(English) 

MR. SPEAKER: Probably eagle or eomethIng like that. 

... (Interruptions) 

[Translation] 

SHRI HEMlAL MURMU: I would like to know from Ihe 
holt. Member regarding atate-wiae details of expenditure 
being incurred by the GovemmenI for thI8 pufPOM and the 
department constituted and deployment of peraor-ii'181 by the 
Government to 88V8 extinct epecIea? 

MR. SPEAKER: PIeaae give brief detaIIa not complete 
details. 

{EngfJsh] 

SHRI S. REGUPATHY: Hon. Speaker, SIr, U regards 
the Oreat Indian Bustard, they are dependent on grUIIand 
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eco-system. There are four species of Bustards in India. One 
is Great Indian Bustard, another is Lesser Florican, another 
is Bengal Florican, and fourth one is Houbara Bustard. 
Regarding the present population of Great Indian Bustard, 
they are about 1000, Lesser Florican is round about 2500 
and Bengal Florican is between 400 to 500. 

These species have depleted mainly due to the 
degradation of grasslands. The revival of these species will 
depend on the health and maintenance of grasslands. There 
are three dedicated protected areas in the country which are 
the habitats of Bustards and assistance is given by the 
Government for protection under CCS. 

Sir, in regard to vultures, there are nine species of 
vultures recorded from India of which fIVe belong to genus 
Gyps. Three Gyps vultures, namely, the Oriental Rumped 
Vulture, Long-billed Vulture and Slender-billed Vulture are 
endangered. The population of Gyps vultures in the Indian 
subcontinent has declined by around 97 per cent during the 
last two decades. The GoVernment is taking actions to protect 
the existing vulture conservation. The Ministry has chalked 
out action plan for the conservation of vultures. The Central 
Government has banned the use of "diclofenac' in the 
veterinary sector and other steps have been taken. 

MR. SPEAKER: I hope you look after the peacocks also. 

[Translation) 

SHRI HEMLAL MURMU: Mr. Speaker, Sir, hon. the 
Minister has not given any details. 

MR. SPEAKER: These are the details. He has nothing 
more to say. 

Dr. Dhirendra Agarwal ji. after such a long answer given 
by the Minister, do you want to ask any question? 

DR. DHIRENDRA AGARWAL: Yes Sir, I have a 
question. 

Mr. Speaker Sir, according to the report received about 
560 wild a.nimals in India are on the verge of extinction. To 
save such animals many laws have been enacted, viz National 
Park Sanctuary, protected and reserve area. So many central 
schemes have also been formulated. but in spite of all this, 
wild animals are on the verge of extinction. You know. the 
more publicity was given to great Indian bustard in 1977-78. 
more and more people expressed wish to eat meat of the 

bird. 

MR. SPEAKER: Instead of talking more, please put your 
question. 

DR. DHIRENDRA AGARWAL: Mr. Speaker. Sir. I speak 
rarely, therefore. you please give me some time. 

MR. SPEAKER: You please speak next lime. Now, it is 
Question Hour. 

DR. DHIRENDRA AGARWAL: Mr. Speaker, Sir, such 
number of people became eager 10 have the flesh of this 
bird. Wild Life (Protection) Act has come into force since 1972. 
But I am unable to get informalion whether guilty are being 

. punished or nol under this Act. There are also other reasons 
of concern like poaching and illegal cutting of forests. In my 
Parliamentary Constituency there is Bella National Forest. 
... (Inte"uptions) 

MR. SPEAKER: You please ask your question. 

DR. DHIRENDRA AGARWAL: Mr. Speaker. Sir, I have 
seen wilh my own eyes that trees of teak are being felled, 
small trees are being felled . ... (Interruptions) 

[English] 

MR. SPEAKER: Your five years of accumulated st')ck 
cannot be utilized just now. 

[Translation] 

DR. DHIRENDRA AGARWAL: I have personally 
lodged FIR against the Area Forest Officer, but no action has 
been taken against him. Even after giving all the proofs no 
action has been taken. My supplementary question is about 
the number of cases pending in courts under Wild Ufe 
(Protection) Act, 1972 since last three years and the number 
of people convicted and non-convicted and the number of 
those forest employees against whom action has been taken 
for their connivance with the poachers or the cases registered 
against them? 

[English] 

MR. SPEAKER: Mr. Minister. have you got the 
particulars? 

SHRI S. REGUPATHY: I will first explain as to what is 
extinct. A species is considered extinct when there is no 
reasonable doubt that the last individual has died. Other 
species are considered endangered when their numbers are 
low and are thus threatened. Under the Wildlife Protection 
Act, the State Governments have taken proper action. I will 
collect the information and send it to him. 

[Translation] 

SHRI JASWANT SINGH BISHNOI: Mr. Speaker. Sir. 
e5p\1lcially at present there are a number of wild animals in 
Rajasthan. The people of Bishnoi community to which I belong 
saCrifice their lives for them. The hon'ble Minister in his reply 
has mentioned only four categories of wild animals. Chinkara. 
Black deer and Neel Gai have been hunted many a time 

6 



7 Oral Answers FEBRUARY 18, 2009 to Questions 8 

cUing the last three years but there is no mention thereof. 
The wildlife (Protection) Act, 1972 provides for trial by 
Magistrate only who lets the culprit free on many occasions 
due to lack of evidence. They get no punishment. Through 
you, I would like t.o request the hon'ble Minister that minimum 
severe punishment and trial by Session Court should be 
prescribed in Wild Life (Protection) Act. Secondly, the 
employees over there do not have vehicles. Today, the 
situation is such that the employees who work under Wild 
Life Act in Rajasthan, they have worn out jeeps which they 
cannot even drive. Would you arrange to provide them better 
vehicles ... . ,1i-derruptions) 

MR. SPEAKER: Kindly give him time to rep/yo 

SHAI JASWANT SINGH BISHNOI: Mr. Speaker, Sir, as 
long as we do not provide them resources for their safety, the 
employees working under wild life act cannot protect 
themselves. I would like to know only this much. 

MR. SPEAKER: There are demands of vehicle etc. 

{English] 

SHRI S. REGUPATHY: Sir, Wildlife Crime Control 
Bureau has been constituted. There are three Centrally 
sponsored schemes. Among them are Project TIger and 
Project Elephant. Under these schemes, we are funding the 
State Governments and the State Governments have to 
purchase the vehicles and other things. We are funding them 
through these three schemes. 

MR. SPEAKER: Have you got the utilization certificates? 

SHRI S. REGUPATHY: Sir, funds have been released. 
From some States, we have received the utilization certificates 
and from some States, we have not received them. 

MR. SPEAKER: That is the problem. 

SHRI KIRI P CHALlHA: Sir, the reply of the Minister itself 
shows that during the last two or three years. the death of 
wild elephants and rhinoceros has been increaSing. In fact. 
during the last two or three years, man-elephant conflict in 
Assam has become so intense that there are numerous 
incidents of wild elephants getting killed by villagers. These 
types of things are happening mainly because of the depletion 
of forest areas. We have Acts like the Wildlife Protection Act. 
We are also aware of the Project Elephant programme and 
the various facilities being given by the Central Government. 
But what about the monitoring process? A new situation is 
arising, that is, the elephants are going out of the forests into 
human habitated areas. What more steps are being 
envisaged by the Ministry in this regard? 

SHRI S. REGUPATHY: There are nearty 560 species of 
animals and plants being threatened in India. He is expected 

an answer on this point. Under the various Centrally-
Sponsored Schemes, the Ministry of Environment and Forests 
has been providing financial and technical assistance to the 
States and UT Governments for the conservation and 
management of wildlife including those activities aimed at 
mitigating man-animal conflicts. Such activities include the 
creation 01 appropriate animal barriers also. So, under these 
schemes, we are trying to control the man-animal conflicts. 

MR. SPEAKER: I appreciate the concern of the hon. 
Member for wild animals. 

DR. SUJAN CHAKRABORTY: Sir, Sunderbans is one 
of the very beautiful reserve of the country and 01 the wortd 
also. All of us know that tiger reserve areas are important. 
Since at least 15 to 20 years, there have been increasing 
incidents of tigers coming out to villages thereby causing a 
lot of troubles. Different kinds of troubles are being faced by 
the villagers continuously. Definitely, it means that tigers are 
short of food, etc. and hence. they are coming out. Tigers 
should be protected within the reserved areas. Why is it that 
such incidents of tigers coming out are increasing? Is the 
Ministry having any report about the reasons for it and how 
can they be protected? What are the measures taken by the 
Ministry and the National TlQer Authority? 

SHRt S. REGUPATHY: Sir, it is an admitted fact that the 
tigers are coming out from the protected areas and when 
they come out of such protected areas, ~an-animal conflict 
and other things happen. At that time, the villagers might 
have killed the animal or the animal might have killed the 
villagers. On this point, under the Wildlife Protection Act and 
other Acts. we have requested all the State Governments to 
take proper action. There is Project Tiger also. Under Project 
TlQ8r, Central assistance is given to them to protect the people 
when tigers come out of the protected areas. 

MR. SPEAKER: I do not think there is any more interest 
on wild animals as they are not voters! 

Live telecast of sensitive Incidents 

+ 
·42. SHRI RAYAPATI SAMBASIVA RAO: 

SHRI BALASHOWRY VALLABHANENI: 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to issue any 
guidelines on the live coverage of senslltve InCIdents like the 
Mumbai terror attack by the electronic media; 

(b) If so. the details thereof; 

(c) whether representations have been received 
from the television broadcasters/media persons in this regard; 
and 
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(d) if so, the reaction of the Government thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING (SHRI 
ANAND SHARMA): (a) to (d) A statement is laid on the Table 
of the House. 

Stlltement 

(a) and (b) The Government has initiated a process of 
consultation in this regard with several stakeholders including 
representatives of electronic media and concerned Govern-
mental Agencies. 

(c) and (d) Yes, Sir. The Government has given a 
commitment that any initiative involving guidelines for 
electronie media, etc. would be taken only after the widest 
possible consultations with all concerned stakeholders. 

SHRI RAYAPATI SAMBASIVA RAO: Hon. Speaker, Sir, 
the House would agree that repeated telecasts of certain 
incidents in the media causes negative psychological impact 
on the viewers. The hon. Minister says that he has already 

. started negotiating with the stakeholders of the media. But it 
should not take long time. Immediate steps should be taken 
to ensure that the guidelines for electronic media are framed 
as early as possible. Could the hon. Minister give an 
assurance In this regard? 

SHRI ANAND SHARMA: Sir, the hon. Member's 
Question pertains to the coverage of sensitive incidents, 
particularly the coverage by the electronic media of the 
Mumbal terror attacks. Once the live coverage was being 
done 24X7, there were certain Issues which came up. 
Concerns were exprHl8d by the security agencies and also 
by the other official agencies involved in managing the 
situation and in the rescue operations. So, on 27th November 
Itself the Government had taken the Initiative to call all the 
stakeholders together, the security agencies, the intemal 
security, defence and other officials of the Government which 
would be involved In such situations, the captains of the 
Industry, editors and proprietors of the electronic media. The 
purpose of this meeting was to facilitate an interface so that 
both the electronic media as well as the official agencies, 
particularly the security and defence agencies, could 
sensitise each other about their respective concerns. 

The security agencies did raise the question of live 
tootage being shown which was hampering the operations. 
There are two Associations of news broadcasters. One is the 
News Broadcasters Association and the second is the Indian 
Broadcasters Federation. We had representatives of both. 
They gave an assurance that they will also reflect and bring 
in protocol and a110 an ethical code for responsible coverage 

in these situations. Subsequently, more meetings were held 
as warranted by this situation, one in the first week of 
December and two subsequent meetings. We have sensitised 
the electronic media about the concerns ot the security and 
detence as well as ot the civil society. 

I am happy to inform you, Mr. Speaker, Sir, and through 
you the hon. Member, that the News Broadcasters Associa-
tions have drafted a self-regulating code of ethics and 
standards to cover sensitive situations. Here, we are talking 
only about emergency situations, like the grave terror attack. 
They have also come out with an emergency protocol. The 
Government has welcomed this initiative and also the setting 
up of grievance redressal mechanism by the electronic media 
to implement the selt-regulating code under the Chairman-
ship of a fonner Chief Justice of India. 

SHRI RAYAPATI SAMBASIVA RAO: The hon. Minister 
has agreed that damage has already taken place as far as 
the Mumbai incident is concerned. 

Another important incident is regarding the State ot 
Andhra Pradesh. Paritala Ravi's murder case has been 
repeatedly shown in the television. Even after one year of his 
death, they are showing that. This will be very damaging to 
other parties. 

MR. SPEAKER: Somebody died and it is being shown. 

SHRI RAYAPATI SAMBASIVA RAO: He was murdered. 
They are showing it even today. Even after one year they are 
showing the incident. It should not be allowed. 

MR. SPEAKER: It Is a suggestion for action. Mr. Minister, 
would you like to reply? 

SHRI ANAND SHARMA: We have discussed ail these 
aspects because certain issues were articulated by the 
judiciary also, both pre-26111 and post 26111. 

We have sensitised the electronic media through this 
interface. As regards the issue of reporting of crime, the 
Government has no intention to restrict the reporting of the 
news or the contents of the news in any manner. T,e 
reconstruction of crime was an issue and we have sensitised 
the electronic media on this matter. They have assured that 
they will take appropriate steps. 

MR. SPEAKER: Shri Balashowry Vallabhaneni - not 
present. 

SHRI RUPCHAND PAL: Sir, as is well known by now 
that the over-enthusiastic coverage of live footage. particularly 
as it happened during the terrorists attack In Mumbai, has 
caused rnuchdamage. By now It is known how it has caused 
serious security concern also to the security agencies and to 
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the nation itself. But on this pretext only because 01 the serious 
aberration, there should be a blanket ban on the freedom 01 
the media. That is also not acceptable at all. They have 
themselves decided to go for sell-regulation. 

So, may I know from the han. Minister whether there 
has been any agreement between the representative 
organizations of the media and the Government to find a 
balance and not to indulge in such aberration as also to 
allow enough freedom to the media? I am talking about the 
balancing decision. 

MR. SPEAKER: This is what the hon. Minister has said. 

SHRI ANAND SHARMA: Sir, as I had already mentioned, 
the Government has no intention to control the content of the 
news and at no stage the Govemment contemplated that. II 
was only after certain concems were raised both in wriling by 
the agencies concemed and by the civil society and Ihe 
judiciary that the Govemment faciiitated that interface. What 
was being referred to was emergency protocol which we 
have encouraged the news broadcasters association and 
the media as such to have their own code and the emergency 
protocol. 

Sir, I would like to add here that anywhere in the world, 
across democracies, when such serious situations happen, 
then there are protocols and regimes which are in place -
whether those went terrorists attacks in London or Madrid, 
the regulations were in place. The administration has also 
admitted certain lapses. Some steps had to be taken soon 
after the attack, particularly about the cordoning off 01 the 
area and creating a level-playing lield lor the electronic media 
so that an authorized spokesperson could give all the details 
and information. We had discussed all these and much more 
with the captains of the electronic media. There is no question 
of any blanket ban. The self regulation is good and we will 
see and we hope that it works. But the first call is of the 
Broadcasters Association and we wish them well that they 
implement their self-regulatory code; otherwise the Authority 
for redressaI unda' former Justice takes action which we have 
been assured. 

SHRI B. MAHTAB: Sir, the hon. Minister has been stating 
that the self-regulating news is the best option before us. The 
matter does not only concern 26111. I am reminded, and I 
think the House will agree with me, that during the KargiI war, 
a specifiC channel - I do not want to name it • had telecast the 
manner in which a specific gun was being used in Kargil and 
that aI80 in a way put our Defence Forces in backlOOl So, it is 
not only 26/11, a number of Incidents have occurred which 
have been telecast 

This hal put our Defence Forces In a diaac:tvantageous 
politlon.... (Interruptions) But there has been the News 

Broadcasters Association which has formulated earlier a 
specific guideline. This is nothing new. A new guideline ~ as 
been framed after 26/11. But earlier also, a speCific guideline 
was framed but it was seldom adhered to. I would like to get 
an answer from the Government. As the Press Council is in 
force today to look alter the print media. will such type 01 a 
Councilor a Media Council, for instance, beforrned which 
will also look into the grievances of the affected parties? The 
Press Council has been formed for the print media. 

MR. SPEAKER: It is about formation 01 a Media Council. 

SHRI ANAND SHARMA: The hon. Member has raised 
a very fundamental issue. It is true that for the print media. 
there is a mechanism for the redressal of the grievances 
through the Press Council of India. There is no such body lor 
the electronic media . ... (lntefTUpIjons) 

MR. SPEAKER: The Press Council has no teeth! 

SHRI ANAND SHARMA: Yes, Sir. So. we are having 
consultations with the electronic media with both these 
Associations-the News Broadcasters Association and the 
IBF. We have, as a first step, set up a Standing Committee 
under the Ministry of Information and Broadcasting chaired 
by the Secretary of the Ministry with the representatives of 
the Editors Guild, the NBA. the IBF, the Civil Society and 
other stakeholders to ensure a regular interface. 

About the second issue regarding grievance reclressal 
mechanism. I would submit that we hope that the .. If· 
regulation • the NBA has given a commitment to the 
Government· will work. At the same time, the proce$s 01 
consultations is on. Whatever protocol is finally adopted 
including the issue of Content Code Finalization, which is 
under active consideration of the Government, it shall be 
after widest possible consultations. Also, the matter is 
receiving the attention of the hon. Supreme Court. The 
Govemment has met the representatives of the media and 
given an assurance that whatever protocol is finaJjzed, it shall 
be only aher widest possible consultations. 

Here, Sir, I would like to add that we have the Cable 
Networks (Regulation) Act of 1995 and the guidelines framed 
thereunder to deal with such matters. These guidelines and 
Act are dated. Alter 1995, there has been an exponential 
growth 01 the electronic media Today, we have 417 channels 
for which licences have been given. More than 200 have 
been categorized as News and Current Affairs. When IUch a 
development takes place, when this kind 01 an expansion 
takes place, when new technologies are coming • there is 
also convergence of technologie. which is taking place 
between Broadcasting and Telecommunication - the .. would 
require their protocols, regimes, regulatory guidellnel Which 
are to be there. That It engaging the Mriout attention of the 
Government In conaultatlon with the media . ... (Interruptions) 
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{Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Speaker, Sir, the T.V. Channels in India alfect not only intemal 
security but also the life of the people. Due to these channels 
we are unable to watch any entertaining programme sitting 
along with our family members, vulgar songs are being 
telecasl by all the channels, whether it is MTV or VTV, whether 
the hon'ble Minister has taken any stringent action to prevent 
telecast of such things so that the families and the society are 
not adversely aHected and nobody's personal lIIe gets 
affected ? Has the hon'ble Minister worked out the 
implementation of any code of conduct? 

(English] 

MR. SPEAKER: It is a sensitive matter, but maybe 
socially sensitive. 

{Translation] 

SHRI ANAND SHARMA: Sir, this is a very important 
isaue from the point of view of the Society. as has just been 
said by the hon'ble Member. There are certain guidelines 
under the cable T. V. network. They debar them to show any 
obscene or any such scene which may aHect the SOCiety 
especially the young generation and the children. The 
Government have taken note of this to strengthen such 
guidelines and ensure their implementation. In this regard, 
an inter-ministerial committee was constituted In 2006. That 
committee gave Ita report to the Government In March, 2008. 
Thl. committee was headed by the Secretary of the 
Infonnatlon and Broadcasting MInIster, there were 

(English] 

Ministry of Health, Ministry of Women and Child 
Development, Civil Society organisations, Child Psycholo-
gists and SocIologists were all part of the Committee. They 
have given a comprehensive report and a draft code which Is 
under consIderetion. I would like to assure the hon. Member 
that we have taken action. 

(Translation] 

These provillonl peralat even now. Show cause notice 
waa given In 263 cue. under the .. guidelines. In 106 cases, 
written warning and advisory was given and there are many 
cuea In which channe\I were closed for some daya. In some 
CU8II the whOle license waa cancelled. I can give full detail. 
to the hon'ble Member. 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, we 
people have faith In the electronic media and according to 
the conatItution of the country .. Ita citizens have right to 
freedom 01 epeech and expnt8lion. Electronic media have 
played • vital role Ii\ making ccmwnon work.,. like u. as 

skilful. ... (Interruptions) we respect the electronic media but 
so far as Mumbai attack is concerned, such type of live telecast 
should not take place because the terrorists were getting 
entire information from the electronic media. There Is a need 
to make such a law so that live telecast of such incidents are 
banned. Secondly, I would like to say that I was Invited in the 
Big Boss Programme telecast on colours TV. Out of 545 MPs 
I alone was invited and later they cancelled my name. It was 
an insult of the Parliament as well as the Lok Sabha. 
... (Interruptions) I would like to know whether you wiD take 
action against the director-producer of the programme 'Big 
Boss' .... (Interruptions) I would have to act as Big Boss In that 
programme . ... (Interruptions) You should take action against 
them. 

SHRI ANAND SHARMA: Mr. Speaker, Sir, it is not related 
to the question. 

(English] 

MR. SPEAKER: Well, I will arrange for your appearance 
on LSTV. but for two minutes only. 

... (Interruptions) 

(Translation] 

MR. SPEAKER: 00 no get so angry . Too much anger is 
not good . ... (Interruptions) 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, I would 
like to talk about such episode took place some days back 
when Shri Pranabji said that strict action should be taken 
against Pakistan. And when the Atmy Issue came to light, It 
was telecast that terrorists are operating camps In Pakistan. 
In this prog~ media showed our Army specially and 
told that there Is a shortage of strength 88 weH as anna and 
ammunition and our aeroplanes are not in good condition. I 
was watching this programme. It pained me aa to why the 
media like to show our Army In a weaker poslUon. It has 
depicted that Pakistan Is strong enough. Entire country took 
serious note of it. What the Government would like to do in 
this regard? 

[English] 

MR. SPEAKER: It Is same. You have already anawerad. 

{Translation] 

SHRI ANAND SHARMA: Sir, the attention of the' 
Govemment was drawn towards this issue. I talked about the 
meeting In this regard wherein the security agenclaa of the 
MinIstry of Defence and tha media talked with each other 
and named It a .ensltlve Issue and said that the reporting of 
this 1as\HI I. not In the Interelt of the country. 
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[English} 

MA. SPEAKER: We have already taken 35 minutes on 
two question. Now. we come to Q. No. 43. 

{TranslatiOO} 

cancallatlon of Allotment of Captive 
Coal Blocks 

+ 
'43. SHRIMATI RUPATAI D. PATIL: 

SHRIMATH~ARUNA SHUKLA: 
Wafl the PRIME MINISTER be pleased to state: 
(a) whether the Government proposes to cancel 

allotment of some captive coal blocks; 

(b) if so. the details thereof and the reasons therefor; 

(c) the details of the companies to which these 
captive blocks were allotted; and 

(d) the action taken or proposed to be taken against 
the defaulting companies? 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
(SHRI SANTOSH BAGRODIA): (al to (d) A statement is laid 
on the table of the House. 

smtement 

(a) and (b) As per the terms and conditions of allocation, 
the coal block alloca .... are required to develop the bIocka 
as per the spec:lfied time frame. For unsatisfactory progreu 
in the development of eoal blocks, or unsatisfactory progreaa 
In setting up of linked end use project or for breach of any of 
the conditions of aUocation. coal blocks are tiable to be de-
allocated. Progress of blocks is monitored regularly and 
appIopIla1e action taken, when warranted. 

(c) rill date 138 coal blocks have been allocated 
for captive use to 136 companies. 

(d) So far, allocation of 7 coal blocks has been 
cancelled, and in one case, the mining lease was declared 
void. 

[Translation) 

SHRIMATI RUPATAI D. PATIL: Sir, the han. Minister has 
not given correct reply to the first part of the question. In his 
reply he has talked of cancellation of allocated coal blocks, 
however, he did not adduce any reason to it. I would like to 
know trOm the 1100. Minister the reason as to why !he allocation 
of captive coal blocks was cancelled and details in thia regard. 

MR. SPEAKER: How can he give the details? 

[Eng/ish] 

SHRI SANTOSH BAGRODIA: Sir. I have got a complete 
statement of all the seven blocks why they have de-allocated. 
De-allocation is done if the end use product is not coming in 
time or the milestones which are being fixed at the time of 
allocation are not taken up by the parties in time. For example, 
Kalinga Power Corporation Urnited was de-allocated. The 
reason for de-allocation was uncertainty of the power plant 
coming up and in view of the fact that more than nine years 
had elapsed since allocation. Similarly, in the case 01 Talcher 
mining ... 

MR. SPEAKER: All the details cannot be given. 

SHRI SANTOSH BAGRODIA: Sir. I will send the 
statement to her. 

MR. SPEAKER: Yes. send the statement to her. 

[Translation] 

SHRIMATI RUPATAI D. PATlL: Sir, the State Government 
is incurring revenue losses owing to allocation of captiv.!. 
coal blocks. Is any proposal of allocation through bidding 
process under consideration of the Government in view of it? 
Kindly give detaUs in regard to the estimated production of . 
coal by the captive coal blocks allocated to the private HCtor. 

[EngHsh} 

SHRI SANTOSH BAGAOOIA: Sir, .. far .. the IIIoImInt 
of blocks la concerned, the policy it that It is allotted through 
the Screening CommIttee to those who are eligible for captive 
mining. The purpose of this is that the coal production is 
increased In the country. 

As she wants that it should be done by bidding process. 
the moment I' became the MInister, the flret thing that the 
Cabinet was diacualed on thit. Thla h .. been approved. I 
think, the BUlla going to come In this SeSlion or maybe later 
on because this has to come through the Mining Ministry. If 
the Bill comes, we will go by that process. We have no 
objection. 

MR. SPEAKER: Shrlmati Karuna Shukla - not present. 

SHRI SURESH PRABHAKAR PRABHU: Sit. I am little 
sUtprised by the reply of my good friend, the hon. Minister. 
which is actually skirting the real issue. 

Sir, in India, coal is a necessity of India's energy sector 
and almost 83 per cent of electricity generated is by coal. The 
Coal India Umlted whIch Is aImoIt enjoying the coal monopoly 
in the eoal sector has produced IOmethlng like five to Iix 
percent growth rate In the last few years despite the tact that 
there la a huge coal ahortage In India which nece.aIta1ea 
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almost 15 per cent to 20 per cent of import of coal now in 
India and is Hkely to increase in a few years' time as per the 
Planning Commission's estimates, Therefore, this question 
is very pertinent because as a result of this, there was a need 
to actually have captive blocks for those power companies or 
steel companies which require coal. 

Sir, in this case, the issue really was, as my friend has 
asked the question, how come despite giving these captive 
blocks there is no production of coal from there and despite 
that they are not producing coal because the captive blocks 
were given as the Coal India was nol supposed to produce 
that much. Having given, they are producing coal. I would 
like to know what action the Government has taken to cancel 
those coal blocks and how they are going to put in place a 
system whereby these captive blocks actually-produce coal. 
These captive blocks have really defied the very purpose for 
which they were given these captive blocks. 

SHRI SANTOSH BAGRODIA: Sir, I think my hon. friend 
and the hon. Member is surprised but I am not very much 
surprised because he is a good friend. 

Coming to the main point of this as to why this allocation 
lias been made and why the production is not coming, when 
the coal blocks are allocated, it takes three to five years. This 
is the time limit which we give. Allocations have been mostly 
made from 2003 onwards. A number of coal blocks, 23 coal 
blocks, have actually come into production also. It is not that 
coal blocks have not come into production, and the total 
production out of that Is 21.638 million tonnes. During the 
Eleventh Plan, the target is that out of these captive mines 
and allocated coal blocks, we should get about 100 million 
tonnes. We hope we wnt achieve that target. This shortage is 
there, but in reply to what you have said about imports, let me 
ten you that the total Import we have made is about SO million 
tonnes. Out of this, 25 million tonnes is the coking coal. This 
coking coal is not available in the country. Out of the balance 
22 or 23 mtnlon tonnes, about 10 to 12 million tonnes is the 
coal which Is especially required by the power generation 
units and the ports. So the balance left over is about 10 million 
tonnes. That also, we have the stock. At the end of the last 
financial year, that Is on 1 st April 2008, we had about 47 
million tonnes which we have been able to reduce it to about 
30 million tonnes. What I am trying to say is that there is not 
really that much shortage as it appears to be. But the fact 
remains that the power sector, the power units are not keeping 
enough stock. Acc.orcJing to the norms, they should keep a 
stock of 21 days at the plants which are away from the 
pllheads. The pithead plants should have 15 days' coal. But 
that much coal is not available. This is a fact of life. The 
Planning Commission has also advised for Imports. They 
have not imported. Unless they import coal, the stock cannot 
be buHt up. 

MR. SPEAKER: Brevity on both sides piease. 

DR. BABU RAO MEDIYAM: In the answer, the Minister 
said that there are about 138 coal blocks alioUed to 136 
companies. 

Sir, the allotment of coal mines is mainly to the priva~ 
companies. Take for example, in the State of Andhra Pradesh 
the Brahmanl Steel have got the allotment of the capti~~ 
mines very early since its inc~ption, but whereas the 
Visakhapatnam Steel Plant is demanding and proposing it 
since five years but they have not been allotted it till now. 
Why there is this delay in allotment of captive mines? 

MR. SPEAKER: For a public sector? 

DA. BABU RAO MEDIYAM: Yes, Sir. 

SHRI SANTOSH BAGRODIA: These mines are allotted 
not only to the private sector but they have been allotted to 
the public sector also. Two kinds of allocation is made. One is 
for mining and selling. That is given only to the public sector; 
no private sector is allowed. Only for captive use, it is being 
given for the private sector. If we see tile record, I can give 
you all the details. If you want, I can send it. 

MR. SPEAKER: Give the details about the Visakha-
patnam Steel Plant, he said. 

SHRI SANTOSH BAGRODIA: Regarding Visakha· 
patnam Steel Plant, I do not have the information right now 
available. I wiH send it. It is because, that is a specific question 
which does not come out of this also. 

MA. SPEAKER: He will send it to you. 

[Translation} 

What will happen alter that, I do not know. 

DR. DHIRENDRA AGARWAL: Sir, this issue is 
regarding my constituency. This problem prevails even there. 
So please give me one minute to speak as well. 

MR. SPEAKER: Please sit down. 

{English} 

You should know that second opportunity is not given. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: All right, you can give notice for 
discussion. 

{English} 

Knowledge-kJoaka In Panchayata 

·44. SHRI M. SREENIVASULU REDDY: Witt the 
Minister of PANCHAYATI RAJ be pleased to state: 
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(a) whether the Government proposes to set up 
knowIedge-Idosk In panchayata for extending the benefits 
of Information and communication technology to the rural 
people, spccia/ly women and the poor; 

(b) if so, the details thereof; 

(c) the time by which these kiosks are likely to be 
setup; and 

(d) the action taken by the Government In this 
regard? 

THE MINISTER OF PANCHAYATI RAJANO MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AlY AR): (a) to (d) A statement Is laid on the 
Table of the House. 

Statement 

(a) Yes, Sir. The Government proposes to extend 
the benefits of information and communication technology 
(ICT) to all sections of the rural population of the country 
through the proposed Centrally Sponsored Scheme for e-
governance in Panchayati Raj Institutions (e-PRls). The 
proposed scheme will bring about improved govemance and 
in1>roved service delivery through the Par.chayats and enable 
greater accountability of Panchayati Raj Institutions to the 
convnunity and other authorities. The project will also result 
in better implementation and monitoring of schemes, efficient 
and transparent utilization of funds, and wiD enable rural 
people linkage to access the external world of knowledge 
and markets. Induction of ICT at the panchayats level on 
such a large scale will eventually result in buDdIng ICT cuhure 
at the level of the masses.ICT wIIIlhus, contrIJute to "Inclusive 
Growth" through "Inclusive Governance". 

(b) In the proposed scheme, all Village and Block 
Panehayats are to be provided with ICT infrastructure 
(Computer, Printer, UPS and Web camera) and broadband 
connectivity. Appropriate software applications will also be 
deployed so as to enable Panchayats meet the service needs 
of various stakeholders such as chlzena, StatesIUTs and the 
Central Government. 

(c) A time-line of three years is proposed for the 
complete roll-out of the project. 

(d) A National Programme Committee (NPC) under 
the Chairmanship of Secretary, Panchayatl Raj has been set 
up. NPC is responsible for setting the mission and vIaIon of 
the project; approving projects under e-PRI; putting in place 
suitable Instruments and mechanisms to monitor and evaluate 
the projects at periodic Intervals; and reviewing the 
implementation of the projects. Based on the recommen-
datlona of thel'PC, the details of proltet design and 
Implementatiorf are being fonnldated. 

SHRI M. SREENIVASULU REDDY: Mr. Speaker, SIr, 
the knowledge parks, the knowledge-kiosks at village 
panchayat level are so Important to strengthen Information 
and convnunlcatlon system. I would like to know, through 
you, from the hon. Minister, whether Ills a fact that an Expert 
Group set up by the Ministry of Panchayatl Raj In June 2007 
have estimated the project C08t to the tune of As. 6,700 crore 
with a time Omit of three years. 

I would like to know from the hon. Minister whether the 
funds have been allocated for this year and also for the next 
year so that the project could be expedited. 

SHRI MANI SHANKAR AlYAR: Sir, based upon the 
recommendationa of the Expert ConvnIttee, we have been 
intemally examining whether some economization might be 
possible and elaborating further On the recommendations of 
the Expert eonvnmee. We have succeeded in bringing down 
the cost Involved to about As.4,600 crore. Now, the document 
Is ready for examination by the Expenditure Finance 
Committee. So, it Is only after that process Is completed, we 
will be able to actually Implement and roll out this programme. 
I am hopeful that we win be able to do It during the Eleventh 
Five Year Plan period. 

SHRI M. SREENIVASULU REDDY: The elected 
representativ8e are from Panchayata to Parilament. I would 
like to know from the hon. Mniater as to what the MId aIoca1Ion 
to Andhra Pradesh, which Is a sensitive area, Is. 

SHRI MANI SHANKAR AlYAR: Sir, the AnctIra PradMh 
State will receive Ita allocation after it Is being sanctioned by 
the Government of India. AJ. the moment, we have a propoaal 
for what we c"," EPRI. E-govemance for Panchayat Raj 
Instltutions Ia to be run as a mission-mode project of MMP, 
one of the 27 MMPs under the National E-govemance Policy. 
The basic framework for doing this Is to provide the 
Panchayats with a decision-making support system, a tool 
for transparency, and disclosure of information to citizens 
and social audit as a means for better and convergent delivery 
of services to citizens, as a means for Improving Internal 
management and efficiency of Panchayats, as a means 0' 
capacity building 0' representatives and officials of 
Panchayats, and as an &-procurement medium. To thI8 end, 
we have seven componen .. In the programme· (1) for 
Information and service needa asaessment; (2) for processed 
re-engineerlng; (3) for IT infrastructure comprising computing 
facilities, data centres and connectivity; (4) software, 
comprising ayatem software and application software; (5) 
capacity building comprising training and awaren ... 
generation; (6) data dlgltlzatlon; and (7) programme and 
project management. 

I am hoping that now that we have got the whole 
proposal put together, we will get the required approvala and 
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we will be able to move on this project very soon. But I entirely 
agree with the hon. Member that nothing could be more 
important for making Panchayats come into the 21 st Century 
than getting this project approved. 

MR. SPEAKER: Now, Or. Manoj, please put a brief 
supplementary because not much time is left now. 

OR. K.S. MANOJ: I am very glad to know that the 
Government proposes to extend the benefits of Information 
and Communication Technology to all sections of the rural 
population in the country through Panchayat Raj Institutions. 

Sir, in addition to the scheme for e-govemance and 
Panchayat Raj institutions, in Kerala there is a project called 
'Akshya Computerisation Project', and through that project 
the Govemment of Kerala is trying to achieve one hundred 
per cent cbmputer literacy in the State. I would like to know 
from the hon. Minister whether the Ministry of Panchayat Raj 
is contemD:ating to give assistance to this Akshya Computeri-
sation Project for achieving one hundred per cent computer 
literacy of the entire population in the State. 

MR. SPEAKER: This is a different question. 

SHRI MANI SHANKAR AIYAR: Our aim is to provide 
ICT facilities to Panchayats, about 2,38,000 of them, in every 
single State and Union Territory of India which is covered 
under Part IX of the Constitution. To this end, we would attempt 
to converge our own plans with those that are already in 
operation in several States. The Akshya programme is one of 
our pilot programmes, and it is one programme that we greatly 
appreciate. There is a lot of work being done in this regard in 
Kamataka and West Bengal also. What we would ideally like 
to do is this. All the existing efforts are being made for 
establishing Gyan Kendras under the Ministry of Agriculture, 
for establishing IGNOU Centres under the Indira Gandhi 
National Open University, and State initiatives in this regard. 
We will do whatever we can from the Centre to bring them 
altogether. It is parUy because we are bringing them altogether, 
we have been able to bring down the estimated cost from 
RS.6,OOO crore to Rs. 4,600 crore. 

We will certainly support the Akshaya programme 
further, provided the Govemment of Kerala wishes to have 
our assistance. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Sir, the 
setting up of knowledge-kiosks in panchayats is a scheme 
worth-appreciating. It is the need of the hour. It was 
also the dream of the Father of the Nation, Mahatma 

Gandhi. 

In the answer-sheet, it Is clearly stated that timellne of 
three years is proposed for .the complete roU of the big project. 
We have come to know that now, only one Internet connection 

is provided in one p.lnchayat block whereas one block 
contains so many villages. Therefore, I would like to know 
from the hon. Minister whether there is any proposal with the 
Ministry to extend those facilities in each and every Village 
because then only we can achieve the goal within the 
SCheduled time. 

SHRI MANI SHANKAR AIYAR: Sir, I appreciate the 
question that has been asked. But because it has been left to 
the State Governments and the UTs to determine how many 
habitations will be included in a. village panchayat area, the 
issue varies from one State to the other. Punjab, I think, is the 
State that has panchayats with the smallest population and 
Kerala has, unbelievably, large numbers of people 
incorporated in a single village panchayat. 

So, at the time of the rollout. we will have to consider 
this. But the fact of the matter is that this is an EPRI Scheme. 
So, we do not put the e·facilities in each Panchayat Raj 
Institution, and if there are too many habitations, then we will 
have to see how we can converge with the village level kiosks, 
which are not the same thing as panchayat level kiosks. If we 
need to expand it in particular panchayat area in a particular 
State, I am sure that we will take this into account but only 
after we succeed in getting the Planning Commission to 
approve the project and the Finance Ministry to give us the 
money. Then, these details will be worked out further. 

MR. SPEAKER: There were too many Supplementaries 
on this Question. But nobody is interested now. 

.{Translation} 

Status of GOP and NSEW Corridors 

+ 
*45. SHRI MAHAVIR BHAGORA: 

SHRI TATHAGATA SATPATHY: 
WiD the Minister of SHIPPING. ROAO TRANSPORT AND 

HIGHWAYS be pleased to state: 

(a) whether the works on various stretches of roads 
under the Golden Quadrilateral Project and North-South & 
East-West NSEW Corridors of National Highways Develop-
ment Project in the country have not been completed as per 
the schedule envisaged; 

(b) if so, the details thereof alongwith the stretch-
wise status and the reasons therefor; 

(c) the details of cost-escalation as a result of time 
over-run; 

(d) whether any action has been taken against the 
contractors responsible for the delay in the completion of the 
projects and the poor quality of wort<; . 
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(e) if so, the details thereof; and 

(f) the efforts made by the Government in order to 
accomplish the unfinished task without further delay? 

[EngHsh} 

TI-1E MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R BMLU): (a) to (f) A Statement is 
laid on the Table of the House. 

Statement 

(a) and (b) DetaHs of stretch-wise implementation status 
of Golden Ouadrilateral (GO) Project and North-South and 
East-West (Nl:i-EW) Corridor Project are given at Annexure-
I Out of total length of 5846 km under GO, 5713 km (97.72%) 
has already been completed. Under NS-EW Corridor 
projects, 3291 km(46.08%) has been completed while 3030 
km ( 42.42%) is under implementation out of total length of 
7142 km. The reasons for delay in respect of the project 
stretches which have been delayed include poor performance 
of contractors leading to rescinding of contracts and 
processing for re-award of contracts, problems associated 
with land acquisition, shifting of utUities and adverse law and 

order situation in some States etc. 

(c) Escalati'm is paid in accordance with the provIsions 
of the respective contract. In case the project is delayed due 
to fault on the part of the contractor, liquidated damages are 
imposed and no escalation is paid. Escalation is payable 
only in case the delay is beyond the control of the contractor. 
The overall cost escalation, if any, is known only after 
completion of the project. 

(d) and (e) Wherever the delays are attributable to the 
poor performance by the contractors, the contracts have been 
terminated by the National Highways Authority of India (NHAI). 
19 contracts have been terminated in respect of GO and NS· 
EW Corridor due to delay in implementation. Besides, seven 
foreign and eleven Indian contractors have been declared 
non-performing and debarred from bidding in NHAI projects. 
List of terminated contracts is given at Annexure-II and the list 
of contractors declared as non-performing is given at 
Annexure-III. 

(f) The efforts made by the Government in order to 
expedite implementation of projects are given at Annexure-
IV. 

AnnexlJlYlol 

S.No. NH No. Stretch Length 
(in km) 

1 2 3 4 

2 Varanasi - Mohania 76 
(GTRIPIIV-A) 

2 6 Bridges section (WB-III) 1.732 

3 2 Agra-Shlkohabad 50.83 
(GTRIPII-A) 

4 2 Gorhar-Barwa Adda 78.75 
(TNHPN-C) 

5 2 Allahabad Bypass 38.987 
Contract-III 

6 2 Allahabad Bypass 44.708 
Contract-III 

7 5 Balasore-Bhadrak 62.64 
(OR-III) 

8 5 Bhubneshwar-Khurda 26.3 
(OR-I) 

9 5 Sunakhala-Ganjam 55.713 
(OR-VII) 

Length Present 
completed (Km) Status 

5 6 

GQProjects 

73.97 Under 
Implementation 

0.48 Contract 
terminated 

49.89 Under 
Implementation 

73.45 Under 
Implementation 

38.987 Under 
Implementation 

41.15 Under 
Implementation 

35.56 Contract 
rewarded in Nov-08 

26.3 Under 
Implementation 

21.202 Contract 
terminated 

Start 
Date 

7 

March-2002 

Jan-2001 

Mar-2002 

Sep-2001 

Jun-2004 

Nov-2004 

Dec-2008 

Jan-2001 

Aug-2001 

Anticipated 
Completion 

date 

8 

Jun-2009 

Mar·2009 

Mar-2009 

Jun·2009 

Jun-2009 

Dec-2010 

Mar·2009 
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2 3 4 5 6 7 8 

10 5 Ganjam-Icchapuram SO.S 20.89 Under Jul-2006 Jun-2009 
(OR-VIII) Implementation 

11 4 Haveri-Harihar 56 46.S5 Contract Nov.-200S Jul-2010 
reawarded in Sep OS 

12 4 Harihar-Chitradurga 77 62.92 Contract Oct-200S Jun-2010 
reawarded in Sep 08 

13 4 Chitradurga Bypass 18 lS Under Apr-2007 Jun-2009 
Implementation 

14 4 Tumkur Bypass 13 9.7 Contract Dec-2001 
terminated 

15 2 Fatehpur-Khaga 77 75.35 Under Mar-2001 Mar-2009 
(TNHPIII-C) Implementation 

North South 

7 Hyderabad Bangalore 42.6 0 Under Mar-2007 Sep-2009 
Section (ADB-11/C-12) Implementation 

2 7 Hyderabad Bangalore 40 0 Under Mar-2007 Sep-2009 
Section (ADB-11/C-13) Implementation 

3 7 Hyderabad Bangalore 42 0 Under Mar-2007 Aug-2009 

Section (ADB-111C-14) Implementation 

4 75,3 Gwalior Bypass 42 0 Under Apr-2007 Oct-2010 

(N5-1180TIMP-1) Implementation 

5 7 Hyderabad Bangalore 45.6 0 Under Mar-2007 Aug-2009 

Section (ADB-111C-15) Implementation 

6 7 MHIAP border to Islam 55 17.25 Under May-2007 Nov-2009 

Nagar (N5-2IBOT/AP-6) Implementation 

7 7 Kadal to Armur. . 31 21 Under May-2007 Nov-2009 

(N5-2IBOT/AP-S) Implementation 

S 1A Kunjwanl to Vijaypur 17.2 16 Under Jan-2002 Dec-2009 

(NS-151J&K) Implementation 

9 Six lanlng to Panchi 21.7 21.7 Under Jan-2006 Jun-2009 

Gujran to KamaspI.1r Implementation 
(Sonepat) (N5-17/HR) 

10 Eight laning of Haryanaf 12.9 4.6 Under Dec-2005 Jun-2009 

Delhi Border to Implementation 
Mukaraba Chowk (N5-181DL) 

11 7 Thopurghat to 16.6 13.67 Under May-2005 Mar·2009 

Thumplpadi (NS-251TN) Implementation 

12 7 Thumpipadi to Salem 19.2 18.1 Under Sep-2001 Mar-2009 

(NS-261TN) Implementation 

13 7 Bo!1(hedl'..Jam 27.4 25.7 Under Jun·2005 t.4ar-2009 

(N5-22IMH) Implementation 
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2 3 4 5 6 7 8 

14 7 Gundla Pochampalll to 23.1 15.9 Under Oec-2005 Mar-2009 
Shivarampalli to Implementation 
Thondapalli (NS-231AP)-
Balance Work 

15 7 Farukhanagar to 46.162 44.4 Under Aug-2006 Feb-2009 
Kottakata (NS-21AP-3) Implementation 

16 7 Farukhanagar to 55.74 53.78 Under Aug-2006 Feb-2009 
Kottakata (NS-21AP-4) Implementation 

17 1A Four laning of Jammu- 15.48 0 Balance for award 
Udhampur Section 
(NS-102lJ&K) 

18 1A Four l80ing of Jammu- 33.86 0 Balance for award 
Udhampur Section 
(NS-103lJ&K) 

19 1A Srinagar-Khanbal- 7 0 Balance for award 
B80ihal (only tunnel)-
NS-93A/J&K 

20 1A Udhampur-Banihal 9 0 Balance for award 
(only tunnel)-NS-99A1J&K 

21 1A Udhampur-Banihal 21 0 Balance for award 
NS-961J&K 

22 1A Udhampur-Banihal 20 0 Balance for award 
NS-95/J&K 

23 1A Four laning of Jammu- 20.1 0 Balance for award 
Udhampur section from 
Km 15 to Km 19 of 
Jammu Bypass including 
Tawi Bridge and Nagrota 
Bypass (NS-101/J&K) 

24 7 Islam Nagar to Kadtal 78 0 Under Mar-2007 Mar-2010 
(NS-2IBOT/AP-7) Implementation 

25 7 Armur to Kadloor 60.25 0 Balance for award 
Yellareddy (NS-21 AP-1 ) 

26 7 Kadloor Yellareddy to 85.74 81 Under Sep-2008 Mar-2009 
Gundla Pochampalli Implementation 
(NS-2IBOT/AP-2) 

27 7 Hyderabad Bangalore 74.65 59.49 Under Sep-2006 Mar-2009 
Section (NS-2IBOT/AP-5) Implementation 

28 7 Hyderabad Bangalore 40 0 Under Mar-2007 Aug-2009 
Section (ADB-11/C-10) Implementation 

29 7 Hyderabad Bangalore 42.4 0 Under Mar-2007 Aug-2009 
section (AOB-11/C-11) Implementation 
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2 3 4 5 6 7 8 

30 lA Udhampur-Banihal 21 0 Balance for award 
NS-97/J&K 

31 Panipat to Panchi Gujran 20 20 Under Oct-2006 Jun-2009 
(Six laning work) NS-89/HR) Implementation 

32 lA Srinagar Bypass (Road 17.8 11 Under Oct-2003 Sep-2009 
Portion) (NS-30) Implementation 

33 lA Srinagar Bypass (Bridge 1.23 0 Under Jun-2006 Dec-2009 
Portion) (NS-30A) Implementation 

34 lA Srlnagar-Khanbal- 30 0 Balance for award 
Banlhal (Plain) -
(NS-88fJ&K) 

35 lA Srinagar-Khanbal- 30 0 Balance for award 
Banihal- NS-921J&K 

36 lA Srinagar-Khanbal- 32 0 Balance for award 
Banihal (Except Tunnels) -
NS-93/J&K 

37 47 Four lanning of Walayar- 58 0 Balance for award 
Vadakkancherry section 

38 47 Thrissur to Angamali 40 25 Under Sep-2006 Mar-2009 
(KL-I) Implementation 

39 7 APlKamataka border- 61.38 41 Under Mar-2007 Mar-2009 
Nandi Hill crossing & Implementation 
Devenhalli 10 Meenu 
Kunle village 

40 7 Four lanning from 95 0 Balance for award 
MP/Maharashtra border 
to Nagpur I/C Kamptee 
Kanoon and Nagpur bypass 

41 7 Jam-Wadner (NS- 30 27.085 Under Oct-2005 Mar-2009 

(59/MH) Implementation 

42 7 Butibori ROB (NS- 1.S 0 Under Jun-2005 Mar-2009 

29IMH) Implementation 

43 75 Gwalior-Jhansi 80 0 Under Jun-2007 Dec-2010 
Implementation 

44 26 Sagar-Rajmarg 44 0 Under Apr-2006 Dec-2010 

Choraha (ADB-II/C-6) Implementation 

45 26 Rajmarg Choraha to 54 10 Under Apr-2006 Dec-2010 

Lakhnadon (ADB-lIfC-S) Implementation 

46 7 Lakhnadon to MPIMH 56.475 5 Under Dec-2007 Jun-2010 

Border (NS-11B0TfMP-3) Implementation 

47 lA Udhampur - Banihal - 17 0 Balance for ward 

NS-941J&K 
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48 3 Dholpur-Morena 10 0 Under Sap-2007 Sap-2010 

Section (including Implementation 
Chambal bridge) 
NS-1/RJ-MP/1 

49 7 Salem to Karur 41.55 24.7 Under Aug-200& Apr-2009 

. (N5-2ITN-2) Implementation 

50 7 Salem to Karur 33.48 24.7 Under Jul-2006 Mar-2009 

(NS-2ITN-3) Implementation 

51 7 Karur to Madurai (TN-4) 68.125 28.85 Under Oct-2006 Mar-200e 
Implementation 

52 7 Karur to Madurai (TN-5) 53.025 32.7 Under Jul-200& Mar-2009 
Implementation 

53 7 Madurai to km 120 of 42 40 Under Sap-2005 Mar-2009 

Madurai - Twunelveli Implementation 
Section including Madurai 
Bypass (NS-39) 

54 7 Madurai-Kanniakumari 38.86 29.4 Under Sep-2005 Mar-2009 . 
Section (N5-401TN) Implementation 

55 7 Madurai-Kannlakumari • 39.51 34.3 Under Sep-2005 Mar-2009 

Section (N5-41ITN) Implementation 

56 47 Salem to Kerala Border 53.525 27.88 Under Jul-20OS Apr-2009 

Section (TN-6) Implementation 

57 7 Madurai-Kanniakumari 42.7 27 Under Sep-2005 Mar-2009 

Section (NS-421TN) Implementation 

58 7 Km 120 of Madurai - 43 35.15 Under Oct-2005 Mar·2009 
Tirunell/eli Section to Implementation 
Panagudi (km 203) 
(NS-43) 

59 7 Kanniyakumari- 30.& 6 Under Apr-200a Apr-20l0 
Panagudi (NS-32) Implementation 

60 47 • Salem to Kerala Border 48.51 39 Under JuJ-2006 Apr-2009 
Section (TN-7) Implementation 

61 47 Salem to km 100 & 82 0 Balance tor award 
Salem-Coimbatore-Kerala 
Border Section 

62 2.3 New 4 lanning Agi'a 32.8 0 Under Oct-2007 Oct-20l0 
Bypass (NS-1JUP-1) Implementation 

63 26 Jhansi to Lalitpur (NS- 49.3 9 Under Mar-2007 Sep-20OS 
1IBOT/UP-3) Implementation 

64 26 Lalltpur - Sagar (ADS- 55 0 Under Apr-2006 Dec-2009 
IIfC-4) Implomentation 
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65 26 Sagar Bypass (ADB- 26 3 Under Apr-2006 Dec-2010 
II/C-5) Implementation 

6& 1A Jammu to Kunjwani 15 0 Under Nov-2005 Dec-2009 
(Jammu Bypass) NS-331J&K Implementation 

67 1A Vijaypur to Pathankot 33.65 0 Under Sep-2005 Oec-2009 
(NS-34/J&K) Implementation 

68 1A Vijaypur to Pathankot 30 0 Under Sep-2005 Dec-2009 
(NS-35/J&K) Implementation 

89 1A Pathankot to Jammu & 19.65 0.6 Under Nov-2005 Dec-2009 
Kashmir Border Implementation 
(NS:361J&K) 

70 1A Four lanning of Jammu- 8.5 0 Balance for award 
Udhampur Section 
(including Three 
Tunnels) (NS-102AIJ&K) 

71 1A Pathankot to Bhogpur 44 1.5 Under Nov-2005 Oec-2009 
(NS-381PB) Implementation 

72 1A Pathankot to Bhogpur 40 0.15 Contract Nov-2005 
(NS:37/PB) terminated 

73 7 Wadner-Devdhari 29 0 Under Oct-2005 Jun-2009 

(NS-60/MH) Implementation 

74 7 Devdhiul-Kelapur 30 28.1 Under Oct-2005 Mar-2009 

(NS-61IMH) Implementation 

75 7 Kelapur-Pimpalkhatti 22 0 Under May-2006 Jun-2009 

(NS-62) Implementation 

76 47 Six Janning of 30 0 Balance 
vadakkancherry- for for award 
ThriBBure Section 

77 26 Rajmarg Choraha to 54.7 3 Under Apr-2006 Dec-2010 

Lakhandon (ADB-IItC-9) Implementation 

78 26 Sagar Rajmarg choraha 42 36.03 Under Apr-2006 Apr-2009 

(ADB-IIIC-7) Implementation 

79 26 Lalitpur Sagar (ADB-IIIC-3) 38 0 Under May-2006 Mar-2010 
Implementation 

80 25,26 Jhansi to Lalitpur 49.7 18 Under Mar-2007 Sep-2009 

(NS-lIBOT/UP-2) Implementation 

81 7 Lakhnadon to MPIMH 49.35 25 Under Mar-2007 Sep-2009 

Border (NS-1/BOTIMP-2) Implementation 

e..twat 
25 Ganga Bridge to Rama 5.6 9 Under Dec-2005 Sep-2009 

Devi Crossing (UP-6) Implementation 
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2 31 Pumea - Gayakota 28 24 Under Sep-2001 Mar-2009 
(EW-121BR) Implementation 

3 56MB Lucknow Bypass 22.85 10 Under Sep-2001 Jun-2008 
(EW-15/UP) Implementation 

4 57 Fofbesganj-Simrahi (BA-3) 40 2 Under Implementation Apr-2006 Jun·2009 

5 28 Kolwa to Oewapur 38 0 Under Nov-2005 Oec-2009 
(LMNHP-10) Implementation 

6 28 Deewapur to UPlBlhar 41.085 0 Under Nov-2005 Oec-2009 
Border (LMNHP-9) Implementation 

7 57 Simrahi to Aing bund 15 3 Under Apr-2006 Jun-2009 
(missing link) (BA-4) Implementation 

8 57 Kosi Bridge including 10 0 Under Apr-2007 Apr-2010 
approaches and Guide Implementation 
Bond & Afflux Bond (BA-5) 

9 57 Aing bunds to Jhanjharpur 45 4 Under Jan-2006 Jun-2009 
(BA-6) ImplementlJtion 

10 57 Jhan;hapur to Oarbanga 40 0 Under Apr-2006 Oec·2009 
(BA-7) Implementation 

11 57 Oarbanga to Muzzaffarpur 40 5.5 Under Implementation Jan-2006 Jun-2009 
(BA-8) 

12 57 Oarbanga to Muzzaffarpur 30 14 Under Implementation Jan-2006 Jun-2009 
(BA-9) 

13 28 Muzzaffarpur to Mehsi 40 0 Under Implementation Sep-2005 Oec-2009 
(LMNHP-12) 

14 28 Mehsi to Kotwa (LMNHP-11) 40 0 Under Implementation Sep-2005' Oec·2009 

15 31 Nalbari to Bijni (AS-6) 25 0 Under Implementation Nov-2005 Jun-2009 

16 31 Nalbari to Bijni (AS· 7) 27.3 0 Under Implementation Oct-2005 Jun-2009 

17 31 Nalbari to Bijni (AS-8) 30 0 Under Implementation Oec-2005 Jun-2009 

18 31 Nalbari to Bijni (AS-g) 21.5 0 Under Implementation Oeo-2005 Jun-2009 

19 31 Brahmputra Bridge (AS-28) 5 0 Under Implementation Oct-2006 Apr-2010 

20 31e Bi;nl to AssamIWB Border 33 0 Under Implementation Nov-2005 Jun·2009 
(AS-l0) 

21 3le Bijni to AssamIWB Border 30 0 Under Implementation Nov-2005 Jun-2009 
(AS-11 ) 

22 3le Bljni to AssamIWB Border 30 0 Under Implementation Nov-2005 Jun-2009 
(AS-12) 

23 28 Gorakhpur-Ayodhya 43.7 0 Under Implementation Oct-2005 Jun-2009 
(LMNHP-6) 
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24 31 Siliguri to Islampur (WB-7) 26 11.8 Under Implementation Jan-2006 Jun-2009 

25 31 Guwahati to Nalbari (AS-4) 28 0 Under Implementation Dec-2005 Jun-2009 

26 31 Guwahati to Nalbari (AS-S) 28 0 Under Implementation Oct-2005 Jun-2009 

27 28 Gorakhpur-Ayodhya 44 0 Under Implementation Oct-2005 Dec-2009 
(LMNHP-5) 

28 28 Gorakhpur-Ayodhya 29 Under Implementation Nov-2005 Dec-2009 
(LMNHP-4) 

29 28 Ayodhya-Lucknow 41.925 17.5 Under Implementation Nov-2005 Jun-2009 
(LMNHP-3) 

30 54 Silchar-Udarband (AS-1) 32 0 Under Implementation Sep-2004 Jun-2009 

31 54 Udarband to Harangajo 31 0 Balance lor award 
(AS-14) 

32 54 Harangajo to Malbang 26 0 Under Implementation Jan-2007 Dec-2009 
(AS-21 ) 

33 54 Harangajo to Maibang 24 0 Under Implementation Jan-2007 Dec-2009 
(AS-22) 

34 54 Harangajo to Maibang 16 0 Under Implementation Aug-2006 Dec-2009 

(AS-23) 

35 54 Maibang to Lurnding 21 0 Under Implementation Oct-20OS Dec-2009 

(AS-27) 

36 54 Lanka to Daboka 24 0 Under Implementation Dec-2005 Jun-2009 

(AS-16) 

37 54 Maibang to Lurnding 23 0 Under Implementation May-2006 Nov-2009 

(AS-26) 

38 54 Maibang to Lurnding 28 0 Under Implementation Oct-20OS Dec-2009 

(AS-25) 

39 54 Maibang to Lurnding 15 0 Under Implementation May-2006 Nov-2009 

(AS-24) 

40 54 Lurnding to Daboka (AS-15) 18.5 0 Under Implementation Feb-2008 Sep-2010 

41 36 Daboka to Nagaon (AS-17) 30.5 0 Under Implemel"llltion Dec-200S Jun-2009 

42 37 Dharamtul to Sonapur 25 0 Under Implementation Dec-200S Jun-2009 

(AS-19) 

43 37 Dharamtul to Sonapur 22 0 Under Implementation Nov-200S Dec-2009 

(AS-20) 

44 37 Sonapur to Guwahati 19 0 Under Implementation Sep-200S Dec-2009 

(AS-3) 

45 37 Nagaon bypass (AS-18) 23 0 Under Implementation Dec-200S Jun-2009 

46 37 Nagaon to Dharmatul 25 0 Under Implementation Dec-2005 Dec-2009 

(AS·2) 
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47 28 Ayodhya-Lucknow 47 21.5 Under Implementation Oct-200S Jun-2009 
(LMNHP-2) 

48 28 Ayodhya-Luck.now 36 17.5 Under Implementation Oct-2ooS Jun-2009 
(LMNHP-1) 

49 28 Gorakhpur Bypass 32.6 0 Under Implementation Apr-2007 Oct-2009 

50 31C AssamIWB Border to 32 0 Under Implementation Jun-2006 Jun·2009 
Gairkatta (WB-l ) 

51 31,31C Ghoshukur 201 0 Balance 'or award 
(km 351 0' NH31) 
to Salsa1abari km 226 
of NH 31 C) via Fulbari-
Malnagiri -Dhumpgiri -
Falkata (3 Packages) 

52 57 Pumea-Forbesganj (BR-l) 41 29.5 Under Implementation Nov-2005 Apr-2oo9 

53 57 Pumea-Forbesganj (BR-2) 38 17 Under Implementation Nov-200S Apr-2009 

54 76 RJIMP Border to Kota 59.85 59.5 Under Implementation Oct-200S Jun-2009 
(RJ-l0) 

55 76 RJIMP Border to Kota 43.15 37 Under Implementation Oct-2005 Jun-2009 
(RJ-9) 

56 76 Kota Bypass (RJ-4) 25 0 Under Implementation May-2006 Dec-2009 

57 76 BakarIa to Gogunda (RJ-2) 44 41 Under Implementation Nov-200S Feb-2009 

58 76, 14 Swaroopganj to Bakaria 43 39 Under Implementation Dec-200S Feb·2009 
(RJ-l) 

59 14 Palanpur to Swaroopganj 76 70 Under Implementation Sep-2006 J'Jn-2009 
(Rajasthan -42 km & 
Gujarat-34 km ) 

60 76 Gogunda to Udaipur (RJ-3) 31 25 Under Implementation Jan-2006 Feb-2009 

61 2,25 Bara toOrai 
I,. 62.8 23 Under Implementation Oct-2006 Dec-2009 

62 76 Chambal Bridge (RJ-5) 1.4 0 Under Implementation Nov-2006 Sep-2010 

63 25 Lucknow - Kanpur EWI3A) 16 15 Under Implementation Dec-2003 Dec-2009 

64 25 Orai to Jhansi (UP-4) 66 0 Under Implementation Oct-2005 Dec-2009 

65 25 Oral to Jhansi (UP-5) 50 0 Under Implementation Sep-2005 Dec-2009 

66 25 Jhansl Bypass (UP-3) 15 0 Under Implementation Noy-2005 Dec-2009 

67 25 Jhansi-Shlvpuri (UPlMp·) 41 38 Under Implementation Oct-2005 Mar-2009 
(UP-l1 km & MP-30 Km) 
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68 SA Garamore to Bamanbore 71.4 67 Under Implementation Feb-2005 Mar-2009 
Package-III) 

69 15,8A Gagodhar to Garamore 90.3 83 Under Implementation Feb-2005 Jun-2009 
(Package-IV) 

70 28 UP/Bihar Border to Kasia 41.115 5.5 Under Implementation Oec-2005 Oec-2009 
(LMNHP-8) 

71 28 Kasia to Gorakhpur 40 5 Under Implementation Oec-2005 Oec-2009 

(LMNHP-7) 

Annexure-ll 

List of terminated Contracts in GO & NS EW 

S.No. Stretch NHNo. Length (Km) When terminated 

Chitradurga bypass 4 18 Apr-2006 

2 Ganjam to Icchapuram (OR-VIII) 5 50.8 Jan-2004 

3 Shikohabad to Etawah (GTRIP I-B) 2 59.02 Jun-2004 

4 Srikakulam to Champawati (AP-1) 5 48 Oec-2004 

5 Etawah Bypass 2 13.6 Apr-2005 

6 Haveri - Harihar 4 56 Jan-2007 

7 Harihar - Chitradurga 4 77 Jan-2007 

8 Balasore -Bhadrak (OR-III) 5 62.64 Oec-2007 

9 Sunakhala-Ganjam (OR-VII) 5 55.71 Apr-2008 

10 Tumkur Bypass 4 13 May-2008 

11 Bridges Section (WB-III) 6 1.732 Aug-2008 

12 Six laning of Panchi Gujranto Kamaspur 21.7 Oec-2004 
(Sonepat)(NS-17/HR) 

13 Eight laning of Haryanal Oelhi Border to 12.9 Oec-2004 

Mukaraba Chowk (NS-181DL) 

14 Gundla Ponchampalli to BowenpaUU 7 23.1 Oec-2004 
km 464 to km 474 & km 9.20 to km 
22.30 I (N5-23) 

15 Kanniyakumari - Panagudi (NS-32) 7 30.6 Jan-2007 

16 Pathankot to Bhogpur (NS-38/PB) 1A 40 Sep-2008 

17 Lucknow-Kanpur (EWI3A) 25 16 Oct. 2002 

18 Lucknow Bypass (EW-l51UP) 56A&B 22.85 Mar-2008 

19 Oeewapur-UPlBihar Border 28 41.085 Feb-2009 

(LMNHP·9) 
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~ 2 3 

Non-perlorming contractors & projects 4 laning of Karur Bypass 
delayed by these firms including additional bridge 

across river Arnarawati 
S.No. Name of the Film Projects Delayed Garhmukteshwar . 

2 3 Muradabad 
Etawah Bypass 

L foreign Ann. 
5 00 Builders Ltd. Ganjam - Icchapuram 

1. Bhumihighway Bhogpur to Jalandhar India 
Venture Berhad, (NS-161PB) 

6 MIs Essar Group Haver! - Harihar Malaysia Ganjam - Icchapurarn 
India (Terminated) 

2. Centrodostroy, Fatehpur - Khaga Harihar - Chitradurga 
Russia (TNHPIII-C) (Terminated) 

Handia - Varanasi Chitradurga - Sira (TNHPIIII-C) 
Lanco Construction Dalkola Islampur Sub Shikohabad - Etawah 7 3. China Coal 
India section 2 (EW/6) Construction Group 

Pumea - Gayakota Corpn_, China 

4. Dolomite lnudstries Chitradurga bypass 
(EW-121BR) 

Co. SeIb. 8 Rani Construction Pumaa -Gayakota 
Bhd, Malaysia India (EW-121BR) 

5. StIcco Sunakhala - Ganjam 9 MIs Progressive 4-laning of NH-28 in km 
Kingdom of Saudi (OR- VII) Construction Ltd. 360.915 to km 402 (WB-9), 
Arabia km 402 to km 440 (WB-

6. UEM Builders Havari - Harlhar 10), km 480 to km 520 
(6551-K) Harthar - Chltradurga (WB-12) (LMNHP-EW-II 

Malayala Chitradurga - Sira packages) Varanaai-
Mohania section of NH-2 

7 You-one Engineering Srikakulam to GTRIPIIVA 
Construction Co. Ltd. Champawati 

10 MIs Madhucon 4-laning of NH-28 in km Korea Eight Laning of 
Projects Ltd. 440 to km 480 LMNHP-Haryana/ Delhi Border 

EW-U (WB-12) package to Mukarba Chow!< 
Gundfa Ponchampalli to 11 MIs M. Venkat 4-Ianlng of NH-28 in km 
Bowenpalli Rao Engineering 402 to km 440 (WB-10), 

km 480 to km 520 (WB-12) 
I.IndIIIn finn. (LMNHP-EW-II packages) 
1 Aahwani Conatruction Etawah Bypass 

AnnMutHV Company 
India EWott. made by tINt Governtnent for 

2 A.L Sudershan Tumkur Bypass IrnpIementatJon Of projects 
eons. Co. Ltd., Kalkallu village to Gundla a The Contracts are regularly monitored at various levels 
India Pochampali (NS-8) 

auch as by Superviaion Consultant, Project Directors, Chitradurgha Bypass 
Senior offloera of NHAI. Progrna reviews are also held 

3 APIL (Subaidiary of Hubli-Haveri at the level of Chairman, NHAI and Secretary, 
Afcona Infrastructure Department of Road Transport & Highways. 
Ltd.) India 

b. State Governmenta have appointed Senior officers as 
4 Bhageeratha BrIdges section (WB-III) 

nodal Officers for reSOlving problems associated with 
Engineering Ltd Thumpipadi to Salem 

implementation of the .NHDP such as land acquiaition, 
India (N5-281TN) 

removal of utllltlea, forest I pollution I environment 
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clearances etc. These nodal officers hold periodic 
meetings to review the projects and take action to 
resolve the problems. 

c. A Committee of Secretaries has been constituted under 
the Cabinet Secretary to address inter-ministerial and 
Centre - State issues such as land acquisition, utility 
shifting, environment approvals, clearance of ROBs. 

d. The procedure of issue of Land Acquisition notifications 
has been simplified. Earlier all the notifications under 
NH Act were vetted by the Ministry of Law. Recently, an 
amendment has been made in the Allocation of 
Business Rules by which these notifications are not 
required to be sent to the Ministry of Law. The Ministry 
of Law has approved the standard formats of various 
notifications keeping in view the similar nature of the 
notifications of Land Acquisition. 

e. 

f. 

g. 

To expedite the construction of ROBs an officer of the 
Railways has been posted to NHAI to coordinate with 
the Ministry of Railways. MOU has also been signed 
with MIs. IRCON for construction of some of the ROBs. 

Action has been taken against non performing 
contractors and they are not allowed to bid for Mure 
projects unless they improve the performance in the 
existing contracts. 

Steps have been taken to Improve cash flow problems 
of contractors by granting interest bearing discretionary 
advance at the request of contractor, release of retention 
money against bank guarantee of equal amount, 
deferment of recovery of advances (on Interest basis) 
and relaxation in minimum Interim Payment Certificate 
(IPC) amount. 

[Translation} 

SHRI MAHAVIR BHAGORA: Mr. Speaker, the hon. 
Minister in reply to my question told me that 46 percent work 
of North-South and East-West Corridor Project has been 
completed and 42.42 per cent work is under implementation 
however, no reference has been made to the remaining 11.58 
per cent. I would like to know the details in regard to the fate 
of works, on those remaining routes and the in completed 
road length. I would also like to know from the hon. Minister 
the date on which this project work began . ... (Interruptions) 

MR. SPEAKER: There is not much time. 

SHRI MAHAVIR BHAGORA: I would like to know the 
latest position of this project and when It would be completed? 

[English} 

MR. SPEAKER: All the details have already been given 
in the written reply. 

SHRI T.R. BAALU: Yes, Sir, all the details have been 
given. But at lhe same time, let me inform the House that the 
Indian vehicles population in 1951 was 3.06 lakhs whereas 
in 2004, il went up to 727 lakhs. That means, there has been 
an increase of 237 times in 53 years. 

MR. SPEAKER: Increase of 237 times? 

5HRI T.R. BAALU: Yes, Sir. That is why the Govemment 
of India has taken a conscious decision to see that our roads 
are developed and widened. For that matter, all the 
developmental activities, viz., the Golden Quadrilateral NHDP 
Phase-I and II, NHDP Phase -III, NHDP Phase-IV, NHDP 
Phase-V, NHDP Phase-VI and NHDP Phase-VII. have been 
taken up. The UPA Government has espeCially come forward 
to invest about Rs. 2,35,690 crore on NHDP Phase-III, NHDP 
Phase-IV, NHDP Phase-V, NHDP Phase-VI and NHDP 
Phase-VII, besides completion of balance work of NHDP ·1, 
and NHDP-II. 

As far as the North-South and East-West corridors are 
concerned, there were a lot of hurdles. But at the same time, 
I want to impress upon the hon. Members that in the North-
South, we have taken up 3,699 kilometres. We have already 
completed about 1,687 kilometres, and on 1,423 kilometres, 
the work is going on. That means, some progress is there. 
About 589 kilometres, we could not do anything because of 
various reasons. I would narrate them one-by-one. About 
264 kilometres was on the side of Jammu and Kashmir. There 
were two tunnels of more than seven ~metres length and 
we could not achieve the target on time. 

So, it was delayed. Afterwards, we have put the tender. 
In some of the places, some of the areas, it went beyond plus 
40 per cent. So, \'Ie could not decide the tender. Now, we are 
proposing to directly to BOT-(Annuity) instead of first going 
on (BOT To") and then to BOT (Annuity) as per the 
Government's policy. 

The next one is 155 kilometres. Out of 155 kilometres, 
95 kilometres form part of Maharashtra and 60 kilometres 
are in Andhra Pradesh. Bids were invited. It is because of the 
poor response, we could not go further. So, re-bidding has 
started on BOT. So, there are so many things. 

MR. SPEAKER: If you have fresh details, you can send 
them to him. Otherwise, you have mentioned everything here. 

SHRI T.R. BAALU: But there is one thing. Some of the 
Opposition Members yesterday made hue and cry about the 
lethargy, this and that. As far as road transport is concerned, 
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the UPA is never being lethargical about this. Both the 
Government, all together, have completed a total of four-lane 
work of 10,705 kilometres. Out of that, the NOA had completed 
2390 kilometres only whereas the UPA has completed 7094 
kilometres. Moreover, about the GO, they are worried 
about the GO of 5846 kilometres . ... (Interruptions) Out of 
5846 kilometres, we have completed 5713 kitometres . 
.. . (Irrterrupt;ons) 

MR. SPEAKER: Election is nearing. 

SHRI T.R. BAALU: Sir. only 133 kilometres are left out. 
... (lnterruptions) Out of that they have completed only 33.44 
per cent. They have completed only one-third of the project 
whereas we have ~ted 49.78 per cent. .•. (Interruptions) 
Sir, 49.78 per cent has been completed by us. We have 
inherited the legacy from them. They have to compliment us. 
When they demitted office on 24th May 2004, they could 
have completed the target. ... (Interruptions) 

MR. SPEAKER: I will look into it 

SHRI T.R. BAALU: They could not complete the target. 
... (Interruptions) 

[Translation] 

SHRI SYEO SHAHNAWAZ HUSSAIN: ... (Interruptions) 
They have been a complete flop. Hardly any progress has 
been made regarding road construction . •.. (Interruptions) 

MR. SPEAKER: Your party Members are asking 
questions. 

.. . (InterrupIiorIs) 

SHRt SYEO SHAHNAWAZ HUSSAIN: They have not 
visited NCIf1h India even once . ... (Interruptions) 

SHRI MAHAVlR BHAGORA: Mr. Speaker, I am asking 
my supplementary questions . ... (Interruptions) 

\ [EngIIah] 
SHRI T.R. BAALU: The GO portion is 5846 kilometres. 

Completed portion is 5713 kilometre •. Out of that 847 
IdIomeINl have been done prior to comrnancement of NHOP. 
... (lntenuptJons) Out of GO, they had completed only 1955 
kilometres where .. we have completed 2911 kilometres ... 
out of N5-EW portion they had completed only 226 Km; 
whereaI we have completed 2695 Km . ... (Interruptlons) 

MR. SPEAKER: He is waiting for his opportunity since 
this morning. 

SHRI T.R. BAALU: What is the percentage? II Is 49.75 
per cent where .. they had completed only 38 per cent. 
... (/ntetruptJonB) 

[Translation] 

SHRI SYEO SHAHNAWAZ HUSSAIN: SIr, they have 
not done anything. 

(English] 

MR. SPEAKER: He has been waiting patiently since 
morning. 

... (Interruptions) 

[Trans/ation] 

MR. SPEAKER: Mr. Bhagora. please ask your second 
supplementary. 

SHRI MAHAVIR BHAGORA: Mr. Speaker, I would like 
to ask the hon. Minister the reasons for not completing the 
work on time. He has mentioned 19 contractors who have 
failed to complete the target in time. Out of these seven are 
foreigners and 12 indians. 

MR. SPEAKER: Leave aside the names. 

SHRI MAHAVIR BHAGORA: One contractor is not 
mentioned here. Where has he disappeared, why his name 
is not mentioned? How much penally has been imposed by 
the hon. Minister on these contractors for not completing the 
work in time. I would Uke to know the states in which this work 
has not been completed? 

SHRI SYEO SHAHNAWAZ HUSSAIN: Sir, he is 
misleading the House. He does not have correct information. 
... (lnterruptions) 

(English] 

SHRI T.R. BAALU: Usually, if the contractor is a non-
performer, we used to declare him as non-perforrner and 
debar him from taking another contract. 

SHRI TATHAGATASATPATHY: How many contractors? 

SHRI T.R. BAALU: There are 19 contractors. which have 
been \enninated. Seven foreigner and 11 Indian firma have 
been declared non-perfonnlng . ... (Interruptlon,) 

MR. SPEAKER: Silence please. 

SHRI TATHAGATA SATPATHY: .. , • the Minister, who 
crossed the floors, was Sitting here with theM gentlemen 
when they were on that side. 

MR. SPEAKER: Come to the question. 

SHRI TATHAGATA SATPATHY: Now, he points the finger 
at the NDA .... 

MR. SPEAKER: It is not necessary. All these phrases 
are not necessary. 

... (Interruptions) 

SHRI A. KRiSHNASWM1Y: Sir, this is the Ouestion Hour . 
... (lnterruptions) 

• Not recorded. 
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MR. SPEAKER: I wtU delete It. 

..• (lnterruplJons) 

SHRI TATHAGATA SATPATHY: Pleaae sit down. 

You have crossed the floor many 1Imea . ..• l/ntetrUptions) , 
MR. SPEAKER: Put your question very brteny. 

SHRI TATHAGATA SATPATHY: Sir, if you 
.•. (Intenuptiolrs) 

Sir, the answers given by the Minister in aerial numbers 
7,8,9 and 10 refer to Orissa. 

MR. SPEAKER: Question Hour Is over. Please take your 
aeat. Now. we win take Papers to be laid on the Table. 

... (Interruptions) 

SHRI TATHAGATA SATPATHY: Sir, you are acting ... 0 

... (Interruptions) 

MR. SPEAKER: This Is how you are denigrating this 
institutio.,. This Is not the way to behave. 

..• (Interruptions) 

MR. SPEAKER: I have got a clock this aide and I have 
got a clock here too. 

... (Interruptions) 

MR. SPEAKER: I totally condemn your attitude. 

••. (InIII/TUpIIon8) 

SHRI TATHAGATA SATPATHY: I accept yourcondam-
nation . ..• (lnterruptIonB) 

MR. SPEAKER: If you have a watch, coordinate It with 
this watch. 

..• (Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

[EngIWt} 

PublIc lectoryKclne ..... ur.cturIng Unlta 

048. SHRI S.K. KHARVENTHAN: 
SHRI AOHALRAO PATIL SHIVAJIRAO: 

WUI the Minister of HEALTH AND FAMILY WELFARE be 
pIea88d to state: 

(a) whether the Govemment llropoaea to reveraa 
Ita .. rller deciaIOI'I to cIou down Public Sector vaccine units 
.. reported In The Times of India dated 22 January. 2009; 

(b) If 80. the detaUs thereof alongwtth the reasons 
therefor; 

• HoI I*IOI'IIId. 

(c) the &tepa taken by the Govemment to produce 
vaccine as per the standards fixed by World Health 
Organisation; and 

(d) the time by which the production Is likely to be 
commenced? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (d) The Govemment 
has not taken any decision to close down the three Public 
Sector Vaccine Manufacturing Units, namely, the Central 
Research Institute, KasauJi. Himachal Pradesh, the Pasteur 
Institute of India, Coonoor, Tamil Nadu and the BCG Vaccine 
Laboratory, Chennai, Tamil Nadu. The manufacturing 
licenses of these three Institutes were suspended by the 
Drugs Controller General of India (OCG(I» in January, 2008, 
since they were not found in compliance with the Good 
Manufacturing Practices (GMP) as provided under Schedule 
M of Drugs and Cosmetic Rules, 1945. 

An Expert Committee under the chairmanship of OCG(I) 
was constituted by the Govemment In April, 2008, to study, 
Inter alia, the existing Infrastructurelfacliities available with 
these institutea and explore the feasibility of conversion of 
existing laboratories Into testing laboratories, utilisation of 
the existing facilities for setting up a residential training facility, 
and having some of the vaccineslanti-sera production at these . 
InatItute8 complying with GMP . 

The Expert ComrnItIee has submitted Ita report. In so far 
88 Pit Is concemed, the Committee has recommended 
production of TIssue Culture Anti Rabies Vaccine (TCARV) 
and AntI Sera like AntI Snake Venom Serum (ASVS), AntI 
Tetanus Serum ,ATS). AntI Diphtheria Serum (ADS), Anti 
RabIes Serum (ARS), etc. The CornmIttae also recommended 
development of the Institute 88 a Central Testing Laboratory 
for testing of medIcaJ devices and training centre for training 
In production and testing of Anti Serum etc. In 80 far 88 CRI 
Is concerned. the Committee has recommended new 
manufacturing facilities for YeDow Fever vaccine, Influenza 
vaccine (Seasonal and Pandemic), Acetone KIlled Typhoid 
Vaccine and TIssue Culture AntI Rabiea Vaccine (TCARV). 
new anti-sera facility, developing measles eurveRiance centre 
In addition to exiSting Polio. Influenza and RabIes surveillanoe 
centre, expansion and modemlzation of existing Animal 
House as National Animal Breeding Centra, expansion of 
Central Drugs Laboratory (COL) to have separate wings for 
bacterial and viral vaccines by utilizing area used for 
production of vaccines; Independence of COL for adminis-
trative and financla/ powers. In so far as BCGVL Is concerned. . 
the Committee has recommended conversion to Central 
Drugs Laboratory forBCG vaccine testing under COL KaaauU, 
development 88 a Central Testing Laboratory for testing of 
Coamettca. expansion and modemlsatlon of the exlattng 
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Animal house for supply of animals to various research 
institutes in the country, training centre for BeG production 
and testing. 

A proposal for upgradation of the facilities at CRI Kasauli 
to make them GMP compliant has now been received. This 
proposal is currently under consideration of the Govemment. 

[TransJationj 

Rehabilitation of Coal Mines Affected People 

·47. SHRI TEK lAL MAHTO: 
SHRI HANSRAJ G. AHIR: 
Wil' the PRIME MINISTER be pleased to state: 

(a) the number of displaced persons provided 
employment and rehabilitated by each of the subsidiary 
companies of Coal India Limitprj during the last three years 
and the current year, company-w.se; 

Company Particulars 2005-06 

Eastem CoaHields ltd. Employment 41 

(ECl) Rehabilitated 104 

Bharat Coking Coal ltd. Employment Nil 

(BCCl) Rehabilitated 140 

Central Coalfields ltd. Employment 18 

(CCl) Rehabilitated 47 

Westem Coalfields ltd. Employment 62 

(Wel) Rehabilitated 280 

Northem Coalfields ltd. Employment 0 

(NCl) Rehabilitated 76 

South Eastern Coalfields ltd. Employment 64 

(SECl) Rehabilitated 134 

Mahanadi Coalfields ltd. Employment 289 

(Mel) Rehabilitated 100 

(b) FundI for Resettlement and Rehabilitation 
(R&R) are incorporated under budget allocation for land 
acquisition. Actual expenditure incurred for R&R scheme for 

(b) the company-wise details of the funds allocated 
and spent under this head during the said period; 

(c) the details of difficulties being faced in this 
regard; 

(d) whether the Government proposes to bring 
about any changes in the existing Resettlement & RehaM· 
tation(R&R) policy in view of the difficulties being faced; 

(e) if so, the details thereof; and 

(f) the time by which the remaining displaced 
persons are likely to be resettled and rehabilitated? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
(SHRI SANTOSH BAGROOIA): (a) The company-wise details 
of number of employments provided and displaced families 
rehabilitated during the last three years and the current year 
by the subsidiary companies of Coal India Limited (Cll) are 
given below: 

2006-07 2007-08 2008-09· ·Period 

173 172 131 Upto 

94 272 41 Dec 2008 

22 62 16 Upto 

140 54 0 Jan., 2009 

05 19 133 Upto 

51 346 21 Jan., 2009 

24 61 70 Upto 

125 108 0 Dec., 2008 

0 23 Upto 

38 29 0 Jan .. 2009 

133 160 171 Upto 

150 86 112 Jan., 2009 

545 497 455 Upto 

34 183 146 Jan., 2009 

the period 2005-06, 2006-07. 2007-08. and 2008-09 (uPIO 
January, 2009} and budget allocation of 2008-09 are given 
below: 

(Rupees in lakhs) 

Company 2005-06 2006-07 2007-08 2008-09 Expenditure upto Jan., 

Eastern CoaIfl8lda ltd. 

Central CoaIfleIcIe Ltd. 

(Actual) 

2 

426.40 

43.00 

(Actual) 

3 

331.21 

4.00 

(Actual) (Budget) 2009 ( Provisional) 

4 5 6 

447.85 638.00 310.88 

158.00 200.00 47.OQ. 
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2 3 4 5 6 

23.00 15.49 14.50 Northem Coalfields Ltd. 

Weatem Coalfields Ltd. 

South Eaatem Coalfields ltd. 

Mahanadl Coalfields Ltd. 

Bharat Coking Coal 

138 282.00 283.00 435.00 112.00 

537.58 506.65 140.21 338.00 70.00 

47.84 964.80 239.31 50.00 23.00 

52.00 665.00 21.00 1050.00 954.00 

(BCCL)-
o°Expencllure and budget aJIoc:allan lor BCCL Is both lor land and R&R scheme. 

(c) Following difficulties are being faced by the coal 
companies regarding RIA of project affected families: 

(i) Demand for employment and other resettlement benefits 
beyond the norma prescribed in the RlR Policy of Cil. 

(ii) Delay in authentication of claims of the tenants. 

(iii) Non-avallabUity of valid tHIe document. 

(iv) Dispute amongst the land losers and related court 
cases. 

(v) Resistance in shifting to rehabilitation site even after 
receiving full amount of compensation of land and 
houaeI and 

(vi) Demand for higher amount of Iand'compenaatIon lhan 
that prucrIbed In the relevant Alb or land acquilllon. 

(d) and (e) KeepIng l1li facta In view Including dIfftcuItIH 
In RlR or project afIected .......... , Cil has modified Ita RlR 
Policy In 2008 att.r the promulgation of the National 
RehabIlItation and Aelettlement Policy (NARP), 2007 and 
at pl888l'1l the RlR Policy formulated In 2008 II being followed 
by Cil and Ita subsidiary ~. 

(f) ReaettIement and Rehabilitation Is a continuous 
procees. Displaced personaIfamillea, whose homeatead landl 
IINCtUre have been po888888d by the company, have already 
been ieaettIed. Other identified families are being nt88ltIed 
.. per proor... of mining activity In a phaaecl manner 
depending upon the actual displacement. 

(English] 

High Incidence of maternal mortality 
and MCH .... I death. 

-48. SHRI GURUDAS DASGUPTA: 
SHRI C.K.CHANDRAPPAN: 

Will the Mini_rot HEALTH AND FAMilY WELFARE be 
pleased to state: 

(a) whether the attentIOn of the Goytmmenf has 
been drawn to a UNICEF repoft titled "Slate or the WorId'a 

Children 2009" revealing high Incidence of matemal mortality 
and neo-natal deaths in India; 

(b) if so, the details of the findings of the report; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF HEALTH AND FAMilY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) UNICEF's report 
titled "The State of the World's Children", on Matemal and 
New 80m HeaHh, published In the year 2009 has Indicated 
intemational estimates of India's Matemal Mortality Ratio 
(MMR) to be 450 per ',00,000 live birth in the year 2005 and 
Neonatal MortalIty Rate (NMR) to be 39 per 1,000 live births 
In the year 2004. ThIs report has also stated that the figures 
for both theM indicators have shown raducIIona In prevloua 
years. 

The Mlnlatry relies on the reporta released by the 
Reglatrar General of India for eatlmatea on matemal mortality 
and neonatal mortality etc. As per the latest IUrvey report of 
the Registrar General of India - Sample RegJatration System 
(SRS, RGI), publiahed In the.year 2008 the Matamal Mortality 
Ratio (MMR) for India has shown a decline from 398 per 
100,000 live births in 1997-98 to 301 per 100,000 live births 
In 2001-03. The RGI report for neo-natal mortality has shown 
a decline In Neonatal Mortality Aate (NMR) from 46 per 
" 000 live births In 1997 to 36 per 1000 live births In 2007. 

The National Aural Health Mlaalon (NRHM) and under 
Ita umbrella, the Reproductive and Child HeaHh Programme 
Phaae II, launched by the Govemment of India in the year 
2005, seeks to Improve the avallabUlty of and 8CC888 to quality 
health care including Malernal and Child Health services 
particularly to Nral population throughout the country, with a 
special focus on 18 Stat .. with weak, public health Indicators 
and weak Infrastructure. NRHM has galvanized the systems 
for higher OPD, IPD, Institutional deliveries, Immunisation, 
diagnostics and referral ambuianCt.,.8rv1ce. The availabUIly 
oIakilied human re.oul'C8a, druga & auppIiH, better, cleaner 
faaIIItIU has ~ fd'I of the cIItnnIln PublIc Health 
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System. In order to bring about a reduction In Maternal 
Mortality Ratio, Infant and Neonatal Mortality Rates, the 
Government of India Is Implementing the following key 
strategies and interventions allover the country. The progress 
as reported by the States under NRHM are: 

• 

• 

• 

-

-
• 

• 

• 
• 

• 

• 

• 
• 

• 

6.50 Lakh ASHAslUnk Workers have been appointed 
as an Accredited Social Health Activist (ASHA) for every 
viUage to facilitate accessing of health care services by 
the community including pregnant women. 

39,233 ANMs, 22,007 Staff Nurses, 7999 MBBS 
Doctors, 1883 Specialists, 8645 Paramedics, 5024 
AYUSH Doctors, 934 AYUSH Paramedical Staff added 

-under NRHM on contract. 

26,262 Ragi Kalyan Samitis (RKS) set up. More than 
90'% DIstrict Hospitals and CHCs in the country have 
their own RKS, receMng untied grants. 

12,385 APHCs, PHCs, CHCs & other Sub District 
faCIlities functional as 24X7 - nearly three times the 
number before start of NRHM. 

2295 Institutions functional as First Referral Units, 
including District Hospitals, Sub-Dlatrict Hospitals, 
Community Health Centres and other institutions. 

3.611akh Village Health & sanitation Commillees have 
been constituted In the country. 

Systems strengthening of health facilities through ftexI 
funds at sub centre, Primary Health Centres (PHCs) 
and Convnunity Health Centres (CHCs). 

Some of the technical interventions being carried out 
for raductIon of MMR and IMR including NMR are .. 
under: 

Facility Based Newbom Care; 

Promotion of breastfeedlng and complementary 
feeding; 

Integrated management of Neonatal and Childhood 
lilneases (IMNCI); 

Control of deaths due to acute respiratory infections 
(ARI) and Control of deaths due to dlarrtloeal dlseasea; 

Supplementation with micronulrients: VItamin A & Iron; 

Universal ImmunIZation Programme (UIP). 

Janani Suraksha Yojana (JSY), a cash benefit scheme 
to promote Institutional Delivery with a special focus on 
Balow Poverty Una (BPL) and SC/ST pregnant women. 

Organizing VlUage Health & Nutrition Day at AnganwadI 

• 

• 

Centers: Systems strengthening through Village Health 
and Sanitation Commillee at the village level; 

Augmenting the availability 0' skilled manpower by 
means of different skill- based trainings such as for 
providing Skilled Attendance at Birth; 

Tralnilg of MBSS Doctors in life Saving Anesthetic Skills 
and Emergency Obstetric Care including Caesarian 
SectIon; 

Prevention and treatment of Anemia In pregnant and 
lactating women by supplementation with Iron and Folic 
AcId tablets. 

Setting up of N.tlona' CMcer Fund 

*49. SHRI ANANDRAO V1THOBA ADSUL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(8) whether the Government proposes to set up a 
National cancer Fund to cover all costs Incurred by cancer 
patients belonging to the Below Poverty Line category .. 
reported in The Times of India, dated 15 January, 2009; 

(b) if 50, the details thereof; and 

(e) the time by which the National Cancer Fund Ia 
likely to be set up? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) The Government 
has set up the -Health Min""', cancer Patient Fund (CPF) 
to provide financial auIstanoe to Below Poverty line (SPL) 
cancer patients fortrHtment of this chronic dI8aue, treatment 
of which 18 highly expensive and prolonged. The Cancer 
Patient Fund has been eatabII8hed u a separate corpus 
within the Raahtrlya Arogya NIdhI (RAN) with • total outlay of 
As. 100 crore within the approved plan aIIocatJon 'or National 
Cancer Control Programme (NCCP) to be utilized apecIftcaI/y 
for treatment of BPL cancer patients In the country. ThIs fund 
would be managed through the management and technIc:8t 
commillee of the RAN. A maximum of Re. 1 lalm wID be 
provided to each individual case. 

Four/llx lanlng of NatIonal HIgh..,. 

*50. SHRI CHANDRAKANT KHAIRE: 
SHRI M. RAJA MOHAN REDDY: 

WHI the MInIster of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the length of National Highway. (NH) targeted 
to be converted into four-lane and siX-lane during the year 
2008-09, State-wi .. ; 
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(b) the length of Highways which have been 
converted into four-lane IlJIId six-lane so far, State-wise, a~ 
stretch-wlse; , 

(c) the time by which the remaining work is likely to 
be completed; t 

I 
(d) the amount allocated by the Union Govemment 

to various States for this purpose alongwith the amount spent 
so far, State-wise; and 

(e) the length of NH likely to be converted into tour-
lane and six-lane in the coming years, State-wise? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BMLU): (a) The iength of 
National Highways (NHs) targeted to be converted into four-
lane and six.Jane during the year'2008-09 by the State Public 
Works Departments (PWDs) and Border Road Organization 
(BRO) is 51.00 km and the state wise details are given in the 
enclosed Statement-I. Apart form this a target of 3401 kms. 
for four-Ianing and 118 kms. for sIx-laning has been fixed for 
completion of construction across all phases of National 
Highways Development Project (NHDP) by the National 
Highways Authority of India (NHAI). The targets set by the 
NHAI are not State-specific. 

(b) The State-wise length of National Highways, 
which has been converted into four-lane and six-lane so far 
are given in the enclosed Statement-II. 

(c) National Highways Development Project 
(NHDP) Phase-I has been substantially completed. Phase II 
is targeted to be substantially completed by Dec, 2009. The 
target for completion of NHDP-V (six laning of 6500 km length) 
is by Dec, 2012. The target for completion of NHDP-VI 
(Development of 1000 km of Expressways) is by Dec, 2015 
and NHDP-VII (Construction of Ring Roads, Flyovers and 
Bypasses on selected stretches) is by Dec, 2014. 

(d) The State-wise allocation/expenditure for 
development of National Highways including four/six-Ianing 
during the last three years and the current year are giver. in 
the enclosed Statement-III. Funds to National Highways 
Authorities of India are not allocated State-wise. 

(e) The Govemment has formulated a plan for 
upgradation of National Highways under various phases of 
National Highways Development Project (NHDP) in a phased 
manner. The details of the length of National Highways (NHs) 
likely to be converted into four and six laning included in this 
plan alongwith the target date of completion are given In the 
enclosed Statement-IV. Apart from this, four-Ianing and six-
laning of NHs, which are not included in any programme of 
NHDP is decided based on the traffic denSity, availability 01 
funds and inter-se priority and completed in phased manner. 

St.tement-l 

The State-wise length of National Highways (NHs) targeted 
to be converted into 416 lanes during the year 2008-09 

SI. No. Name of State Widening to 4-lanes (Kms) 

Andhra Pradesh 3.00 

2 Assam 2.00 

3 
4 

5 
6 

7 
8 

9 
10 

11 

Delhi 

Haryana 

Jammu and Kashmir 

Karnataka 

Manipur 

Punjab 

Rajasthan 

Uttar Pradesh 

Ultarakhand 

Total 

7.00 

10.50 I 

1.00 

6.00 

4.50 

6.00 

5.00 

2.00 

4.00 

51.00 

Statement·1I 

Si.No. 

3 

4 

5 

Name of State 

2 

The State-wise length of National Highways converted to four-lane 
and six-l8f18 so far (up to 31.01.2009) 

NHNo. Widening 
to 4-lanes 

(Kms) 

3 4 

Andhra Pradesh 5,7,9,18,202 1266.49 

Assam 37. 28.50 

Bihar 2,19,31 213.15 

Chandlgarh 21 2.66 

Widening 
to 6/8-lanes 

(Kms) 

5 

25.90 

0.00 

0.00 

12.62 



59 

1 

6 

7 

8 

9 

10 

12 

13 

14 

15 

16 

17 

18 

22 

24 

25 

26 

27 

28 

29 

Written Answers 

2 

Chhattisgart1 

Delhi 

Goa 

Gujarat 

Haryana 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttarakhand 

Uttar Pradesh 

West Bengal 

FE8RUARY 18. 2009 

3 

6.43.78.200 

1.2.8. 10.24 

17, 178 

6.8, 8A. 88, 8C, 80, BE, 
14,15,59113.228. NE-I 

1.2.8.10,64,65,71. 
718,72. 73. 73A 

1A 

2 

4.7.63,206.209 

47 

3,12.25.76.86 

3,4,48,6,7,8,50 

39,53,150 

5.60.203 

" 1A, 10, 15,20,21,22, 
64.70.71.72.95 

3,8, ",11C, 12.15, 
65, 76, 79, 79A, 89, 
112. 114 

4,5,7,45,46 

7.2,74.87 

2. 3, 24. 24A. 2S.27, 

28.29,56,58,73,86, 
91,93,119 

2,6,31,60,117 

..,.",.",.", 

4 

34.00 

34.70 

20.00 

1294.86 

361.07 

1.97 

113.00 

505.90 

54.60 

217.40 

6n.55 

17.93 

255.86 

470.19 

1178.36 

549.70 

9.87 

767.15 

475.18 

The srate-.. ~ lor development 01 NaIiontJI HIghways 
. during the /at tine ,..,. and the cummt yesr 

to Questions 

5 

0.00 

33.50 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

6.15 

0.00 

0.00 

0.00 

14.91 

0.00 

60 

(Rs. in crore) 

81. Name of State 2005-06 2006-07 2007-08 2008·09 
No. Allocation E~nditure Allocation Expenditure Allocation Expenditure Allocation Expenditure 

2 3 

1 Andhra Pradesh 70.00 

2 Arun8chal Pradesh 6.00 

3 Asaam 58.00 

4 

69.85 

8.00 

58.00 

5 

58.41 

8.30 

n.25 

6 

58.06 

8.29 

76.49 

7 

78.00 

8.00 

88.00 

8 

75.89 

5.85 

85.24 

uplo 31/01/2009 

9 

138.00 

6.00 

88.00 

10 

143.24 

1.10 

41.89 
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2 

4 Bihar 

5 Chandigarh 

6 Chhattisgarh 

7 Delhi 

8 Goa 

9 Gujaral 

10 Haryana 

3 

65.00 

1.00 

49.70 

1.00 

6.00 

94.50 

57.42 

11 Himachal Pradesh 39.00 

12 Jharkhand 

13 Karnalaka 

14 Kerala 

40.00 

84.00 

66.00 

15 Madhya Pradesh 74.07 

16 Maharashlra 112.00 

17 Manipur 20.00 

18 Meghalaya 24.00 

19 Mizoram 15.75 

20 NagaJand 11.25 

21 Orissa 66.00 

22 Pudducherry 2.65 

23 Punjab 62.50 

24 Rajasthan 83.00 

25 Tamil NadiA 86.00 

26 Uttar Pradesh 186.00 

27 Uttarakhand 40.00 

28 West Bengal 56.00 

4 

64.92 

0.89 

49.08 

0.50 

6.00 

94.50 

57.42 

39.00 

39.97 

84.00 

65.99 

73.58 

111.93 

20.00 

24.18 

15.75 

11.25 

65.77 

2.64 

62.50 

83.00 

81.80 

185.97 

40.00 

55.75 

MAGHA29.1930(SAKA) 

5 

97.20 

1.00 

37.00 

3.00 

2.95 

60.00 

64.00 

39.50 

34.86 

85.00 

55.00 

84.09 

148.75 

14.65 

24.50 

15.53 

11.82 

72.00 

5.00 

72.00 

75.00 

82.00 

91.40 

52.75 

47.00 

6 

97.13 

0.96 

36.19 

1.47 

2.64 

60.00 

64.00 

39.44 

35.00 

84.84 

54.44 

82.92 

148.75 

14.65 

24.31 

15.53 

11.81 

72.00 

4.99 

72.00 

74.38 

79.40 

91.32 

52.64 

46.77 

7 

83.00 

2.00 

39.00 

9.00 

15.00 

62.00 

81.25 

57.00 

57.25 

99.50 

50.00 

65.00 

133.79 

12.00 

22.00 

15.00 

12.00 

137.50 

7.55 

82.90 

99.00 

91.25 

130.00 

38.95 

58.00 

8 

82.89 

2.00 

38.78 

8.30 

15.00 

62.00 

81.24 

57.00 

57.24 

99.48 

50.00 

64.98 

133.79 

10.24 

22.33 

15.00 

10.20 

137.50 

7.49 

82.90 

98.98 

91.25 

130.00 

38.94 

57.99' 

to Questions 

9 

80.00 

3.50 

47.00 

15.00 

22.70 

81.00 

93.00 

67.00 

89.00 

10 

70.37 

1.51 

49.72 

12.13 

23.32 

61.76 

82.46 

59.65 

71.68 

181.00 

63.00 

77.00 

173.43 

42.62 

65.44 

169.00 168.64 

40.00 13.60 

36.50 27.67 

23.50 10.84 

27.00 14.96 

228.00 137.62 

9.00 1.51 

142.00 127.66 

166.00 176.14 

121.00 . 104.61 

191.00 183.80 

78.00 83.97 

94.50 72.70 

62 

The length of NH HkeJy to be converted into four-lanlil and six-lane in the coming years 

SI.No. Programme 

.-2 

3 

4 

NHoP Phase-I & II 

NHoP Phase-III 

NHoPPhase·V 

NHoP Phase- VI 

Name of the Project alongwith length 

Completion of Golden Quadrilateral and 
East West - North South corridors of 14,145 km 

4-1aning of 12,109 km 

6·lanlng of 6,500 km of selected 
stretches of National Highways 

Development of 1000 km of Expressways 

Target completion date 

Dec. 2009 

oec.2013 

oec.2012 

Oec.201 5 
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Most Polluted Cltlea In ... Country 

·51. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) the names of the most polluted cities in the 
country as per their ranking and their position in the list of the 
polluted cities of the world; 

(b) the existing level of pollution in each of these 
cities; 

(i) Notification of effluent and emission standards under 
Environment Protection Act, 1986; 

(ii) Ensuring compliance In 17 categories of highly 
polluting industries through Environment Surveillance 
Squad (ESS) programme; 

(iii) Implementation of action plan in 24 critically polluted 
industrial areas; 

(iv) Mandatory Environmental Clearance (EC) lor 
(e) whether the Government has ~onductedl industries and development projects; 

proposed to conduct any survey in this regard; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken by the 
Government to check the increasing level of poHution in these 
cities including Mumbai during the last three years and the 
current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Central PoHution Control Board (CPCS) 
in collaboration with State Pollution Control Boards (SPCSs) 

- and Pollution Control Committees (PeCs) are monitoring the 
ambient air quality at select locations in the country. Unlike 
Respirable Suspended Particulate Matter (RSPM). the levels 
of Sulptwr Dioxide (502) and barring Kolkata. the levels of 
Nitrogen Dioxide (NOJ are within the National Ambient Air 
Quaflty Standalds (NAAQS). As many as 85 citiesltowns have 
been observed to be violating NAAQS with respect to RSPM 
in 2007. Their ranking in decreasing order of RSPM levels 
has been provided in the enclosed Statement-I. 

There is no standard methodology to rank the most 
polluted cities of the World. However, various organizations 
have come out with their ranking of most polluted cities of the 
World based on different parameters. 

(e) and (d) Central Pollution Control Board (CPeB) has 
set up a nation-wide network of ambient air quality monitoring 
under National Ambient Air Quality Monitoring Programme 
(NAMP). Under NAMP, 345 stations are being monitored 
covering 128 eitiesltowns in 26 Statea and 4 Union Territories. 
Further, source apportionment studies for RSPM have been 
carried out in 6 cities viz. Delhi, Bangalore, Puna, Kanpur, 
Mumbai and Chennai. The summary of conclusions of the 
interim report based on the analysis of one season data of 
theee studies has been provided in the enclosed Statement-
n. 

(e) Steps taken by the Government to check 
increasing levels of poHution in these cities including Mumbai 
are giWn below: 

(v) Introduction of beneficiated coal in thermal power 
plants; 

(vi) Introduction of cleaner technology in industries; 

(vii) Augmentation of Masa Rapid Transport System 
(MRTS) in the country; 

(viii) Introduction of clean fuel like CNG in vehicules use: 

(ix) Implementation of Bharat Stage III emission norms in 
11 mega cities, namely, National Capital Region. 
Mumbai, Kolkata, Chennai. Bangalore, Ahmedabad, 

, Hyderabad/Secunderabad. Kanpur. Pune, Surat and 
Agra w.e.!. 01.04.2005 whereas Bharat Stage II 
emission norms have been made applicable in the 
rest of the country; 

(x) Preparation of zoning attaa for aiting of industries; 

(xi) Ensuring compliance of air pollution norms for diesel 
generator sets; and 

(xii) Preparation and implementation of action plans for 
pollution control in 16 highly polluted cities. 

Statement·, 

Most Polluted Cities in Decreasing Order of RSPM 
Levels (AnnuBl Average Concentrations in Micrograms 

per cubic ffIfIter) Observed in Residential Areas 

Order S1ate RSPMIeveIs (Annual 
Average Concentrations 
in micrograms per cubic 

meter) during 2007 in 
Residential Areas 

2 

3 

2 

Uttar Pradesh 

3 

252 

Ludhiana 201 

201 
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4 

5 

6 

7 

8 

9-

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

ZT 

28 

29 

30 

31 

32 

33 

34 

35 

36 

37 

38 

39 

Written Answers 

2 

Pur$Ib 
Uttar Pradesh 

Uttar Pradesh 

Jharkhand 

Uttar Pradesh 

3 

I<hama 

Kanpur 

lucknow 

Jharia 

Arozabad 

Maharashlra Chandrapur 

Uttar Pradesh Agra 

JhatKhand Jamshedpur 

Madhya Pradesh Gwalior 

Uttar Pradesh Jhansi 

Uttar Pradesh 

Deli 

PuI1ab 
Haryana 

Karnataka 

Jhartchand 

Rajas1han 

Rajasthan 

Chhattisgarh 

Naida 

Delhi 

Jalandhar 

Faridabad 
HubH·Dharwad 

Ranchi 

Jodhpur 

PJwar 

Raipur 

BiIar Patna 

Madhya Pradesh Satna 

Rajasthan 

Uttar Pradesh 

Haryana 

Uttar Pradesh 

WestBenga/ 

Kota 

Meerut 

Hissar 

Varanasi 

Asansol 

MaharaShtra Puna 

Madhya Pradesh Indore 

Jharkhand Dhanbad 

Madhya Pradesh Jabalpur 

Uttrakhand 

Gujarat 

West Bengal 

Orissa 

Chhattisgart\ 

AlUm 

Dehradun 

Jamnagar 

Howrah 

Rourkela 

Korba 

Guwahall 
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Maharashlra 

West Bengal 

Rajasthan 

Madhya Pradesh 

Andhra Pradesh 

Maharashtra 

Purlab 
Chandigarh 

Maharashtra 

Assam 

Gujarat 

Chhattisgarh 

Gujarat 

Gujarat 

Andhra Pradesh 

Madhya Pradesh 

3 

~ 

Kolkala 

Jaipur 

lJjain 

Visakhapatnam 

SoIapur 

NayaNangal 

Chandigarh 

Murrbai 

Sibasagar 

AnkIeshwar 

BhiIai 

Surat 

Ahmedabad 

Vijayawada 

Bhopal 

Madhya Pradesh Nagda 

Gujarat Vadodara 

Maharashtra late 

Orissa Cuttack 

Himachal Pardesh Paonta Sahib 

Andhra Pradesh Kumool 

TamilNadu 

Andhra Pradesh 

Maharashtra 

Gujarat 

West Bengal 

Rajasthan 

Orissa 

Tuticorin 

Hyderabad 

Aurangabad 

Rajkot 

Durgapur 

Udaipur 

AnguI 

Orissa Bhubaneshwar 

Himachal Pradesh DamtaI 

NagaIand 

Assam 

Meghalaya 

Assam 

Maharashtra 

Andhra Pradesh 

Dimapur 

Golaghat 

Shillong 

Tezpur 

Kolhapur 

Ramagundam 

4 

99 

99 
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90 

90 

88 

87 

86 

85 

84 

84 

83 

82 

82 

81 

80 

78 

77 

77 

76 

74 

72 

71 

71 

68 

68 

67 

67 

66 

66 

65 

66 



67 Written Answers FEBRUARY 18, 2009 68 

n 
78 

79 

110 

81 

82 

83 

84 

85 

2 

Keraia 

Gujarat 

Karnataka 

MacI1ya Pradesh 

Maharashtra 

Himachal Pradesh 

Kamataka 

Orissa 

Orissa 

3 4 

ThiruYananthapu 85 

Va!» 63 

Barvdont 63 

SingrauIi 63 

Amravati 63 

Parwanoo 62 

Hassan 62 

Berha"1M' 62 

Balasore 62 

Note: National Ambient Air Quality Standards (Annual average) tor 
RSPM tor r~ ... _ - 60 microgr_ par cubic metar. 

StaIeonent-ll 

Interim conculsions of source apportionment studies 
based on one season data analysis 

Based on the analysis of data for one season, following 
interim conclusions could be drawn: 

1. Levels of PM,o and PMu in the ambient air are 
significantly high irrespective of the type of location. 
The concentrations of these poHutants are relatively 
more (PM.a: 99 - 2n ~~; PM 25: 36-212 1'9f~) at 
kerbsidel roadside locations.-

Table: Indicative prominent sources 

City Indicative Sources 

2 
Bangalore • VehicleslOG sets 

Road dust/re-suspended soil 
Construction activities 

• Biomass/residual oil buming 
• Secondary particulate 

Chennai • Vehicles/Combustion 
Road dust/re-suspended soil 

• Construction activities 

• Marine/Secondary particulars 

Delhi • Vehicles 

• CombustionJDG seta 

Road dust Ire-suspended soil 

• Construction activities 

Kanpur Road dUst/re-suspended soil 
• CombustionlVehicles 

• Coal combustion 
Mumbai Road duatlre-suspended 1011 

• CombustionlVehicles 

2 

• Marine/Secondary particulates 

• Biomass buming 

Pune • Road dust 

• Vehicles 

• Agriculture/biomass buming 

• Construction activities 

2. Background locations indicate presence 01 significant 
leveis of particiulates, which could be occurring 
naturally andlor due to transport 01 finer dust from other 
settlements surrounding the cities. 

3. Though, there are City-specific variations among the 
dominance of sources, combustion sources including 
vehicles & DG seta; and re-suspension 01 road dust 
emerge as prominent sources in all the cities lor PM. 

4. Several epidemiological studies have linked PM,o and 
especially PM. 5 with significant health problems. PM. 5 

is of specific qoncem because it contains a high 
proportion 01 toxins, and aerodynamically it can 
penetrate deeper into the lunga. Therefore, while 
planning control strategies greater emphasis is to be 
given on reduction of ~.5 and toxic constitutes of 
particiulates. 

5. The re-suspension of road dust due to vehicular 
movements on paved/unpaved roads and construction 
activities, emerging as prominent sources. would 
largely be contributing to coarser fraction of PM,. and 
combustion sources including vehicles and DG sets 
would emit particles in the finer size « PM. 5). Hence. 
strategies for reduction of PM,aand PMu would involve 
different categories of sources. 

6. Higher fraction of PM 12.5 in PM,o' and higher values of 
EC and OC (which have more severe health impacts) 
at kerbside locations indicate that control of vehicular 
exhaust would be an important element of any strategy 
or action plan for improving air quality and minimizing 
adverse effects on the health of people. 

7. Presence of high levels of SO;" and NOJ', essentially 
indicates that in order to control fine dust level~, 
emissions of Oxides of Nitrogen and Sulphur, which 
are emitted from combustion sources. need to be 
brought down even from the sources which are at a 
distant locations. 

S. An effective control strategy would require combination 
of engin .. ring as well .s non-englneerlng IOiutioos. 
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Some of these are listed below. These are not 
necessarily in order of priority: 

Minimizing diesel combustion: 

a. Reduction in use of DG sets by ensuring 
adequate power supply, stricter norms for DG 
set emissions 

b. Discouraging use of private vehicles, especially 
diesel-powered ones - lessening price gap in 
gasoline and diesel for transport sector 

Reformed tax pOlicies - road tax to be based on 
emissi?n levels, fuel efficiency 

Beller vehicle engine technology and emission 
.oorms 

Improvement in fuel quality 

Mandatory periodical inspection and maintenance 
requirements -authorized service stations to issue 
certificates with details of inspections carried out 

Restricting entry of polluting trucks and heavy duty 
goods vehicles in the cities 

Application of IT in traffic management solutions 

Better maintenance of roads, paving of unpaved roads, 
footpaths or low-elevation concreting of unpaved 
surfaces along major roads with high traffic 

Use of cleaner fuels, stricter emission norms for 
industries located In and around the cities 

Certain highly polluting areas can be identified as low 
emission zone and very specific norms be applied 
including restrictions on certain activities 

There could be more such control actions; all of these 
are required to be evaluated in terms of their feasibility, 
quantitatively assessed with regard to expected impacts, 
and ranked in order of priorities for formulation of effective 
city-specific action plans for improving air quality. 

Revision of growth retes 

·52. SHRI RAVI PRAKASH VERMA: 

DR. CHINTA MOHAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
revised the annual growth rate estimates for the year 2008-

09; and 

(b) If so, the details thereof and the reasons theretor? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
and (b) The Reserve Bank of India (RBI) in the Annual Policy 
Statement (April 2008), projected overall real Gross 
Domestic Product (GOP) growth rate for 2008-09 in the 
range of 8.0-8.5 per cent which was revised downward to 
8.0 per cent in the First Quarter Review (July 2008), and 
further to 7.5-8.0 per cent in the Mid-Term Review (October 
2(08). In their Third Quarter Review (January 2009), RBI 
has further revised downwards the projection of overall real 
GOP growth rate for 2008-09 to 7.0 per cent. 

The reasons for the same are detailed in the RBI 
documents - Annual Policy Statement (April 2008), First 
Quarter Review of Monetary Policy (July 2008), Mid-Term 
Review (October 2008) and the Third Quarter Review of 
Monetary Policy (January 2009), together with the respective 
Macroeconomic and Monetary Developments. The reasons 
for revisions of growth rate projections by RBI include, inter 
alia. global economic slowdown, moderation in industrial 
growth because of cyclical downturn and slowdown in the 
services sector because of weakness in domestic and 
overseas demand. 

Loan by Grameen Banks 

·53. SHRI G. M. SIDDESWARA: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of loan provided by the Gramin banks 
in various States during each of the last three years and the 
current year, State-wise; 

(b) whether complaints have been received to the 
effect that the farmers are not getting their due benefits from 
these banks; and 

(c) if so, the details thereof and the remedial 
measures taken by the Govemment to provide adequate 
loans to farmers through these banks? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
The State-wise loans disbursed and loans outstanding 
poSition by the Regional Rural Banks (RRBs) for the last 
three years and for 2008-09 (as on 30.9.2008) is given in 
the enclosed Statement. 

(b) and (c) RRBs, apart from their own resources, are 
also suPf)Of'led by a line of refinance from NABARD to extend 
required credit to all eligible farmers. The credit disbursed 
by RRBs has shown a continuous increase. the details of 
which are as under:-
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(Amt. Rs. in lakhs) 

Position of All RRBs 2003-04 2004-05 2005·06 2006·07 2007·08· 

Total credit 1557904.69 2108247.31 2542697.12 3304349.44 3858197.49 
disbursed 

Of the Total 717497.06 1192683.5 1522290.00 2043465.00 2481365.00 
Credit, Agricultural 
credit disbursed 

• Data provisional 

Statement 

Status of Total Loans Disbursed and Loans Outstanding for the 3 years and for 2008·09 
(upto 30.09.2008) of RRBs - State-wise 

(Rs.Lakh) 

SL Name of 2005-06 2006'()7 2007·08· 2008·09· 
No. the State Loans Loans Loans Loans Loans Loans Loans Loans 

0uIs1aI1diI1g Disbursed Outstanding Disbursed 0utsIancing Disbursed Outstanding Disbursed 

2 3 4 5 6 7 8 9 10 

ArdIra 5222"7.80 447915.76 628599.11 659795.01 799533.92 694500.11 884102.55 350406.18 
Pradesh 

2 Arunachal 2867.00 385.17 2757.11 585.32 2612.00 935.78 3083.22 625.81 
Pradesh 

3 Assam 91362.43 32055.23 112175.14 39676.61 131609.82 42021.25 153328.81 21179.14 

.. BIa" 222456.74 73911.13 290408.22 137041.28 367781.11 158025.73 426733.72 80165.08 

5 Chhaltisgart1 62775.l.t 35672.27 72181.67 36994.86 82894.66 43042.08 92210.10 25219.16 

6 Gujarat 94299.54 68261.10 124047.21 93038.20 151844.56 102623.48 169375.38 81281.33 

7 Haryana 129179.85 99658.00 155402.01 139600.00 206694.00 179190.00 226981.00 8162900 

8 Himachal 26557.20 16154.26 32671.20 20372.62 38557.58 25n5.03 40973.60 10600.79 
Pradesh 

9 Jammu and 28282.07 14712.33 35052.32 19355.42 45522.63 23434.64 48015.80 9287.85 
Kast.mir 

10 Jharkhand 58665.48 23885.n 60289.27 18494.94 68460.47 25437.29 74587.36 13344.56 

11 Kamataka 470410.08 286055.59 589296.92 369507.47 708157.17 435857.84 729374.89 188940.75 

12 KeraIa 229589.33 216673.07 289604.76 266607.44 345863.82 305194.00 388726.00 185354.00 

13 MacI1ya 243761.57 156665.10 297672.38 187369.14 357018.28 23.t524.88 370089.29 127025.05 
Pradesh 

14 Maharashtra 101805.91 49370.03 128735.83 76652.03 157485.15 80824.57 164872.06 31358.43 

15 Manipur 3443.69 1407.47 3809.10 678.42 3282.57 249.28 3201.53 103 49 

16 MeghaIaya 6667.00 3366.23 8253.57 4126.99 9733.16 4881.80 9951.10 1758.90 

17 MimnIm 10854.27 4306.62 12833.07 5431.27 16108.42 6400.48 16859.96 4091.43 

18 NagaIInd . 705.99 . 288.22 nU9 185.80 792.18 129.86 817.75 206.80 
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2 3 4 5 6 7 8 9 10 

19 OrIssa 241136.63 108749.19 283965.68 124232.14 3190n.05 125478.91 355825.49 51895.39 

20 Pu1ab 65878.21 63061.40 83914.33 80253.91 107836.37 109813.54 117896.36 59201.17 

21 Rajasthan 258026.47 159380.42 328070.07 222745.51 414712.43 283611.85 436048.31 153977.58 

22 TamilNaW 101620.3 121516.33 134798.78 146227.59 165287.38 184785.13 188446.53 112447.74 

23 Tripura 37528.95 19034.77 46795.64 19220.65 54914.42 19445.17 58916.09 9347.08 

24 Uttar Pradesh 29322.15 16821.93 859756.76 509234.05 1031304.05 610282.45 1094232.72 297686.46 

25 Uttaranchal 725732.09 419434.32 35662.83 19995.97 46994.84 27644.56 52196 . 9264.36 

26 west Bengal 206081.12 103955.41 231731.42 106926.80 264370.57 134287.98 277186.40 54172.22 

Total 3971257.21 2542697.12 4849259.39 3304349.44 5898426.61 3858197.49 6384012.02 1960569.55 

• Provisional Data. Above status showed total loans (Including agriculture) disbursed & outstanding 

Free druge for HIV/AIDS Patients 

*54. SHRI NAND KUMAR SAl: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether a large number of persons affected by 
HIVIAIDS in the country do not have access to life saving 
medicines; 

(b) If so, the details thereof; 

(c) whether there Is still a huge mismatch between 
the demand and supply of such drugs In the country; 

(d) If so, whether the Government proposes to 
provide free drugs to the HIVIAIDS patients In the country; 

(e) If so, the details thereof and the number of persons 
likely to be benefited 88 a result thereof; 

(f) whether some private companies have also come 
forward to provide cheap drugs to HIVIAIDS patients in the 
country; .and 

through Anti Retroviral Treatment (ART) centers that have 
been set up in selected medical colleges and district 
hospitals. The first Eight ART centers were established .In 
April 2004 and presently 197 ART Centres are providing 
free life saving anti-retroviral drugs (ARV) to eligible HIVI 
AIDS patients. 

Since, 2003, nearly 12 lakh persons have been 
diagnosed with HIV infection, of whom 6,11,754 patients 
have so far been registered at ART centres 88 on 31.12.2008. 
All these patients undergo a detailed cllnlcal.valuatlon and 
Inveatlgationa including CD4 count. Thoae patlenta who have 
WHO clinical stage IV dlaeaae or have a CD4 count 1888 
than 250 ceIIsIcmm, are technically eligible to receive ART. 
Presently all technically eligible (1,99,237) patients are 
receiving free treatment from these centres. State-wise 
number of persons registered in HIV care and patients who 
are currently on ART are given in the enclosed Statement. 
The target Is to provide treatment to 3,00,000 adults and 
40,000 children by 2012. 

(g) if SO, the details thereof? ART Centres are established depending on the 
THE MINISTER OF HEALTH AND FAMILY WELFARE prevalence of HIV and number of patients detected HIV 

( ) Under the N tI AI positive in a district. The ARV drugs are procured through 
(DR. ANBUMANI RAMADOSS): (a) to 9 • on Intemational Competitive Bidding that has enabled ua to 
AIDS Control Programme Phaee-JII, the Ute saving medicines 
to People Living with HIVIAIDS (PLHAs) are provided get them at neariy half the prevailing market prices. 

S.No. 

1 
2 

State 

2 

Tamil Nadu 

Maharaahtra 

S,.,.",.", 
Patients currently on ART (December 2008) 

No. of ART Centres No. of patients on ART 

Adult Children Total 

3 4 5 6 

27 26930 1950 28880 

37 43924 3357 47281 
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2 3 4 5 6 
3 Andhra Pradesh 28 40903 2646 43549 
4 Kemataka 27 19448 1928 21376 
5 Manipur 6 4294 406 4700 
6 Nagaland 4 921 65 986 

7 Delhi 9 4743 417 5160 
Sub-total GFATM (Rd-IV) 138· 141163 10769 151932 

8 Chandigarh 1075 135 1210 

9 Rajasthan 4 3966 283 4249 

10 Gujarat 7 6798 416 7214 

11 West Bengal 4 3315 136 3451 

12 Uttar Pradesh 7 6710 353 7063 

13 Goa 646 37 683 

14 Kerala 5 2920 171 3091 

15 Himachal Pradesh 434 63 497 

16 Pondicherry 267 43 310 

17 Bihar 4 2998 124 3122 

18 Madhya Pradesh 3 2156 161 2317 

19 Assam 3 537 18 555 

20 Arunachal PradeIh 25 0 25 

21 Mizoram 297 24 321 

22 Punjab 3 2982 193 3175 

23 Sikklm 18 19 

24 Jharkhand 2 828 38 866 

25 Haryana 965 51 1016 

26 Uttarakhand 318 29 347 

27 Jammu and Kashmir 2 417 29 446 

28 Orissa 3 n9 39 818 
29 . Chhattisgarh 893 96 989 

30 Tripura 44 45 

31 Meghalaya 33 34 
Total GFATM (Ad VI) States 59 39421 2442 41863 
Total patients in NACO Centres 197 la05a.. 13211 193795 
NACO aupportect ART Centre. 193795 
Infersectoral Partners 2479 
GFATM Round \I Centres 2489 
NGOSector 474 
Grand To1III 188237 



77 Written Answers MAGHA29,1930(SAKA) to Questions 78 

Poor Medical Facility to 
Coal Mine Workers 

*55. SHRI SUGRIB SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the government has received any 
complaints from the workers of various coalfields located 
across the country including Chhattisgarh regarding 
availability of poor medical facility; 

(b) if so, the details thereof; 

(c) whether the medical facilities provided to the 
workers in these coalfields are inadequate; 

(d) if so, the details thereof; and 

(e) the steps taken by the government to improve 
the healthcare facilities for the workers and their family 
members? 

THE MINISTER OF STATE IN THE MINISTRV OF COAL 
(SHRI SANTOSH BAGRODIA): (a) and (b) Ves Sir. 
Representations I complaints are received from Individuals. 
Unions and Public Representatives from time to time 
regarding medical facilities. The grievances generally relate 
to: 

Providing better medical facilities. 

Extending medical facilities 10 the retired non-
executives of Coal Mines. 

Provision of free medical check up facility in the 
hospitals for residents of coal mine areas. 

Up-gradation and modernization of Hospitals. 

Inadequacy of medical facUities I personnel. 

(c) Medical facilities are provided to the workers as 
per norms decided by Joint Bipartite Committee for Coal 
Industries (JBCCI), National Coal Wage Agreement (NCWA) 
and Bureau of Public Enterprises (B.P.E) and are adequate. 

(d) Does not arise in view of answer to (c) above. 

(e) Efforts are being made by the Coal companies to 
provide speciality I super speciality services in the hospitals 
to improve the medical facilities and provide latest medical 
treatment to the workers and their family members. They 
have also empanelled speciality I Super Speciality hospitals 
in almost all the Metros for treatment of serious cases. 

BalloutlStlmulu. package 

*56. DR. K.S. MANOJ: 
SHRl K.J.S.P •. REDDY: 

Will the Mlnl.ter of FINANCE be pleased to state: 

(a) the sector-wise details of the Bailout/Stimulus 
packages announced by the Union Government in view of 
the current economic crisis; 

(b) whether complaints have been received by the 
Government from various sectors in this regard; 

(c) if so. the details thereof. sector-wise: and 

(d) the steps takenlbeing taken by the Government 
thereon? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
to (d) To minimize the impact of global economic crisis on 
the Indian economy, two packages of measures were 
announced by the Government on December 7, 2008 and 
January 2, 2009 essentially to boost demand from a macro 
economy wide perspective and also to focus on sectors of 
the economy that may be affected by the downturn. The 
measures announced span the entire spectrum of sectors 
of the economy. An additional plan expenditure upto 
Rs.20,OOO crore covering critical rural, infrastructure and 
social security schemes such as Pradhan Mantri Gram 
Sadak Yojana (PMGSY), Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM), National Rural Employment 
Guarantee Scheme (NREGS), Indira Awas Yojana, 
Accelerated Irrigation Benefit Programme and National 
Social Assistance Programme (NSAP) was included in the 
package. In addition, tax measures announced, inter aiia, 
include: an across the board cut in CENVAT by 4 percen-
tage points benefiting all sectors; specific measures on 
customs duties on sectors such as steel and cement through 
restoration of the levels of protection; service tax concessions 
and enhancement of drawback rates for experts. The other 
specific measures taken include: Interest SUbvention on pre 
and post shipment credit for labour intensive exports like 
textiles, leather, gem and jewellery, carpets and handicrafts; 
refinance facilities respectively of Rs.4000 crore for the 
National Housing Bank for housing sector and Rs.7,OOO 
crore to the Small Industry Development Bank of India (SIDBI) 
for Micro, Small and Medium Enterprises (MSME) Sector; 
authorization to India Infrastructure Finance Company 
Limited (IIFCL) to raise Rs. 10,000 crore through tax free 
bonds. An Apex Committee headed by the Finance Secretary 
is looking into the suggestions received by the Industry in 
this regard on an ongoing basis. 

Violation of environmental clearance norm. 

*57. SHRI K.S. RAO: Will the PRIME MINISTER Oe 
pleased to 8tate: 

<a) the number of cases of violation of the term. and 
conditions of environmental clearance. granted by the 
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C.ntral and Stat. Governments in respect of projects 
dev.loped/implemented by private developers and 
Govemment agencies that have come to the notice of the 
Government; and 

(b) the action taken against the violators? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) 86 cases of violation of environmental 
conditions with regard to various developmental projects 
have been noticed during the last three years. Show Cause 
Notices were Issued to the defaulters. In few cues, legal 
action has also been initiated to implement the stipulated 
environmental conditions. 

COnical trials 

·58. SHRI NIKHIL KUMAR: 
SHIR VIJOY KRISHNA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Indian Council of Medical Research 
has recently drafted guidelines for compensation to 
participants for research related injury in the country; 

(b) If so, the details thereof; 

(c) whether the AIIlncIa Institute of Medical Sciences 
has been doing clinical trials using stem ceRa as well and 
propoaes to start • new batch of trIaIa for the patients of 
P.rkInson's disease shortly; 

(d) If so. the details thereof; and 

(e) the manner In which the Government propoeas 
to protect the participants of clinical trials? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (.) .nd (b) The Indian 
Council of Medical R .... rch (ICMR), Forum for Ethical 
Review CornmitIMs in India (FERCI) and Indan SocIety of 
CInIcaI Research (ISCR) have lsauact draft Guldellnel for 
Compen-satIon to participants for Rese.rch Related Injury 
In India for commenta. These guidelines are .vallable on 
ICMR webaIt8 www.lcmr.nIcJn. However, excerpts form the 
guidelines are given In the enclosed Sta1ement. 

(c) and (d) AlIMS is doing clinical triaJ using Autologous 
Bone in India. 

(e) As per Schedule Y of Drugs and Cosmellca Act 
(Amended 2005). the Institutional Ethics Committee Is 
responsible for protecting the rights, "'ely, well being of all 
triaIB eubjecta. As per Guideline. for Stem Cell Research 
end Therapy laaued by Department of Biotechnolgoy • 
Indian CouncIl of MedIcal Reaeerch (2007), .. clinical trials 

with any stem cell shall have prior approval by Institutional 
Committee for Stem Cell Research. Therapy (ICSCRT), 
Institutional Ethics Committee (lEC) and Drugs Controller 
General of India (DCGI) for marketable product. 

SIIItement 

• Scope of Guldelln .. 

These Guidelines apply to all clinical research whether 
sponsored by the Pharmaceutical or Medical Device 
Industry. Government or Academia or individual 
investigators. 

These guidelines do not apply to Post Marketing 
Surveillance and ancillary care. 

• Basic Principles 

Compensation be provided to the research participants 
when temporary or permanent injury occurs due to 
participation In the clinical rese.rch. 

Compensation be p.id to a child Injured In-utero 
through the participation of the parent in clinical 
research. 

Compensation be paid when injury is caused by • 
procedure which has been undertaken to manage an 
adverse reaction occurring durl~ the research. 

Compensation be paid Irrupactlve of whether Injury 
was foreseeeblelpredicllbla or not. 

The f.ct th.t the r ••• arch partlcip.nt had freely 
consented In writing to participate In the research. 

The fact that the InJury waa caused by the comparator 
product(.) under Inveatlgatlon In thJ clinical r ... arch. 

• Compensation be paid Irreapecttva of the f.ct that the 
Injury was caused through • departure form the agreed 
protocol. acIenIIfIc mllCOnduct or negllgenoe by the 
Investigator. 

• Compensation may be excluded In light of factor. 
described In SectIon 5.4. 

• All ,....rch related Injuries be compentated Irraapac-
live of their cauaaa and Indlvldualal.genctea respon-
aible. 

UtlUaatJon of W .... Forest und 

·59. SHRI JASUBHAI DHANABHAl BARAD: Will the 
PRIME MINISTER be pleased to atate: 

(.) the details of waste forest land In the country .t 
present, 8tate-wlM; 
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(b) whether the Union Government propo .. s to 
utilise the waste torest land; 

(c) if 80, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) Assessment of waste forest land in the country as a 
classification has not been undertaken by the Ministry of 
Environment and Forests. However, as per the State of Forest 
Report, 2005 published by the Forest Survey of India, the 
degraded forest lands having canopy density less than 10 
percent, categorized as scrub, constitute an area of 38,475 
Sq. Km. State-wise details of such lands has been placed in 
Statement. 

(b) and (c) The Ministry of Environment and Forests is 
implementing the National Afforestation Programme (NAP) 
scheme for regeneration and eco-development of degraded 
forests and adjoining areas. the scheme is being imple-
mented through a two-tier decentralized set-up of Forest 
Development Agency (FDA) at the Forest Division level and 
Joint Forest Management Committees (JFMCs) at the village 
level. As on 13.02.2009, 795 FDA projects have been 
operationalised to treat an area of 1.546 million he. through 
30,560 JFMCs at a cost of Rs.1857.82 crore. 

(d) Does not ari ... 

Bfa."..", 

Statesl UTs 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Geographic 
Area 
(sq kms) 

2 

275,069 

83,743 

78,438 

94,163 

135,191· 

1,483 

3,702 

196,022 

44,212 

55,673 

222,236 

79,714 

Scrub 
(sq kina) 

3 

9,862 

128 

146 

129 

91 

0.62 

2 

1,495 

165 

383 

2.821 

733 

1 . 2 

Kamataka 191,791 

Kerala 38,863 

Madhya Pradesh 30~245 

Maharashtra 307,713 

Manipur 22,327 

Meghalaya 22,429 

Mizoram 21,081 

Nagaland 16,579 

Orissa 155,707 

Punjab 50,362 

Rajasthan 342,239 

Sikkim 7,096 

Tamil Nadu 130,058 

Tripura 10,486 

Uttar Pradesh 240,928 

Uttarakhand 53,463 

W .. t Bengal 88.752 

Andaman and NIcobar 8,249 

Chandlgarh 114 

Dadra and Nagar Haveli 491 

Daman and Diu 112 

Lakshadweep 32 

Pondicherry 480 

Total 3,287.263 

lnelder InICIIng 

°60. SHRt RAMESH DUBE: 
SHRI BADIGA RAMAKRISHNA: 

3 

3,151 

70 

2,172 

4,248 

39 

181 

0 

13 

4,743 

15 

4,527 

363 

1,808 

59 

738 

320 

68 

3 

0 

0 

0 

0 

38,475 

Will the Minister of FINANCE be pleased to state: 

(a) whether Securities and Exchange Board of India 
has received complaints of insider trading by promoters and 
associates of various companies, particularly the oil bassd 
companies during the last three years and the current 
year; 

(b) if 80, the details thereof; and 

(c) the action taken by the Government in this 
ntgard? 
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THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PAANAB MUKHERJEE): (a) 
to (c) Insider trading Is an offence punishable under the 
SEBI Act, 1992 and the SEBI (Prohibition of Insider Trading) 
Regulations, 1992. The Act and Regulations have provisions 
aimed at reducing the Incidence of Insider trading and 
empower Securities and Exchange Board of India (SEBI) to 
take appropriate action against the entities engaged In 
insider trading. Towards this end, SEBI has been taking 
proactive measures aimed at greater level of Investor 
protection, by passing orders of debarment, imposIng 
monetary penalty and initiating prosecution. During the last 
three years, including the current year (upto 31st January 
2009), SEBIIs in receipt of complaints alleging insider trading 
in the shares of 19 listed companies one of which is against 
Reliance Petroleum Ltd., an oil based company. The 
following table gives the year-wise break-up of such 
complaints. 

Year 

2006 

2007 

2008 

No. of companies 

9 

6 

3 

2009 (tiD 31.1.2009) 1 

NatIonal ................ PolIcy 

148. DR. K.S. MANOJ: Wi" the Mln\st8r of HEALTH 
AND FAMILY WELFARE be pIeaaed to .tata: 

(a) whether the Govemment PfOP08M to lormulate 
a National Mental Health Policy In the country; 

(b) H 80, the details thereof alongwlth the salient 
leatures of policy; 

(c) whether the Government aJao propoeea to .....,.,.. 
training for doctors to deal with the patients suffering lrom 
mental health problema; 

(d) H 80, the details thereof; and 

(e) the steps taken by the Government to reduce the 
increasing incidents of suicide cues In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) National Health Policy, 2002 covers 
policy relating to Mental Health. In line with this policy, the 
Central Govemment Is Implementing National Mental Health 
Programme (NMHP) under which efforts are being made to 
provide mental health services .. a part of general health 
system. In this regard, Central Govemment supplements 
the State Govemments' efforts through DIatrk:t Mental Hea/th 

Programme (DMHP), upgradatlon ot psychiatric wtng. of 
Govt. medical colleges/general hoepItala and.~ 
modemlsatlon of State run mental hoapItala to make them 
as therapeutic units. The Central Government has proposed 
to re-strategise the National Mental Health Programme 
during the 11th FIve Year Plan to extend DMHP to more 
dlatrlcts In the country with added components of suicide 
prevention services, work place stntsa management, life 
skills training and counselling In achooIa and coIIegea. 

To address the acute shortage of qualified mental 
heaJth profesalonalsln the country, manpower development 
schemes under the NMHP for aet1lng up of centre. of 
excellence In mental heaJth and PG training departments in 
mental health specialties are under active consideration. 
Training is also being provided to medical officers and health 
staff to implement the Programme. h has been proposed to 
intensify training using standard training modules both In 
terma of duration and frequency. 

[Translation] 

NdonaI Hlghwayathrough ppp Mode 

149. DR. LAXMlNARAYAN PANDEY: 
SHRI KlREN RUUU: 
SHRIMAn RUPATAI D. PATIL: 

WIIthe Mlnllleral SHPPING, ROADTRANSPORT' AKJ 
HIGHWAYS be pleased to ..... : 

(a) whether the Gowrnment hu added any new 
stretchea of National Highways for development through 
PublIc Private Parlnershlp (PPP) mode during the .... one 
year; 

(b) If so, the detaIla thereof; 

(e) the time by which the dev8Iapment wortt 01 the8e 
projeda are likely to be taken up; and 

(d) the atatua of the ongoing ~I works 
through PPP mode durlny the fait three )'NI8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SttPPING, ROADTRANSPORT' AK) HIGHWAYS (SHRI K.H. 
MUNlYAPPA): (a) and (b) The details of st~ awM:Ied 
for 418 IanIng under Public PrIvate Partnership (PPP) mode 
during Iut one year are given In the enc\o8ed Statement-I. 

(c) Alter the award of the works, a. per the 
Concession Agreement, the financial closure ha. to be 
compIetad within a period of 180 clays and all the obI/gatIonI 
for pre-conatrucIIo ~ hew to be dItcharged by the 
conceaIonaIt8 prior to comrn8IlC8n'181'1t of work. Work hu 
already been started in the cue of str1dclhN awarded during 
last one year under NHDP Phase III. 
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Cd) The status ot the ongoing development wor1ts 
through PPP mode during last three years is given in the . 
enclosed Statement-II. 

m.tement-l 

Stretches awarded under NHDP Phase IIWII 

S.No. Stretch NH No. Length 
inkm 

2 3 4 

DelhVHaryana Border to Rohtak 1 0 

2 Six Laning of Bangalore-
Hosur Section 

3 NeelamangaJa Junction on 
NH 4 with NH 48 to DevihaJll 

4 Kha~hat-MP/~nwhtra 

Border 

5 Amritsar - Wagha border 

7 

48 

3 

63.49 

14.38 

81 

82.8 

36.22 

6 

7 

8 

2 

Pimpalgaon-Nasik-Gonde 

MPlMaharashtra - Border-Dhule 

Pune-Sholapur (Pkg I) 

9 Gujrat-Maharashtra Border-
Surat-Hazira 

3 

3 

3 

9 

6 

4 

60 

97 

110 

133 

1 0 Chennai Port to Maduravoyal Phase VII 1 9 

Stretches awarded/added under NHDP Phase V 

S.No. Stretch 

Chennai-Tada 

2 Gurgaon-Kotputli-Jaipur 

3 Surat-Dahisar 

4 Chilkalurlpet-Vijayawada 

5 Panlpat -Jalandhar 

NH No. Length 
in km 

5 43.40 

8 225.60 

8 239.00 

5 82.50 

291.00 

S.No. Station from to NH No. Length Completed Total Pfoject Present Date of 

2 

AncIhra Pradesh 

NHDPPhuel 

AnkapaJli - Tunl 

2 

3 

Tuni-Dharmavaram 
(AP-16) 

Dharmavaram -
Rajlhmundry (AP-15) 

NHDPPhIINI 

2 

3 

4 

Kaclloor Yellareddy 
to Gundla PocharapaJiI 
(NS-2IBOT/AP-2) 

MHIAP border to Islam 
Nagar (NS-2IBOT/AP-8) 

Islam Nagar to Kadtai 
(NS-2IBOT/AP-7) 

KadaJ to Annur 
(NS-2IBOT/AP-8) . 

3 

5 

5 

5 

7 

7 

7 

7 

(In lema) Length Coat BOT mode Status Completionl 

4 

58.947 

47 

53 

85.74 

55 

48 

31 

(In km) (Rs In en.) 

5 

58.947 

47 

53 

81 

17.25 

o 

21 

6 

283.2 

231.9 

206 

490 

360.42 

546.83 

271.73 

Anticipated date 
of completIon 

7 8 

Annuity 4 LANED 

Annuity 4 LANED 

Annuity 4 LANED 

9 

Jan-2005 

Aug-2005 

Mar-2005 

Annuity Under Mar-2009 
Implementation 

Annuity Under . Nov-2009 
Implementation 

Annuity Under Mar-2010 
Implementation 

Annuity Under Nov-2009 
Implementation 

86 
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2 3 4 5 6 7 8 9 

5 Hyderabad Bangalore 7 74.65 59.49 592 Annuity Under Mar-2009 
section (NS-2IBOT/AP-5) Implementation 

6 Farukhanagar to 7 55.74 53.78 302 BOT Under Mar-2009 
Kolakaua (NS-21AP-4) (Toll) Implementation 

7 Farukhanagar to 7 46.162 44.4 255 BOT Under Mar-2009 
Kottakata (NS-21AP-3) (Toll) Implementation 

NHDPPhueV 

Chilkaluripet - Vijayawada 5 82.5 0 572.3 BOT Under Dec. 2012 
(Six lane) (Toll) Implementation 

BIhar 
NHDPPhueU 

Kosi Bridge Including 57 10 0 418.04 Annuity Under Apr,2010 

approaches and Guide Implementation 
Bond & AfIlux Bond (BR-5) 

Chhattlsgarh 
NHDPPhueIH 

End of Durg Bypass - 6 82.685 0 464 BOT Under Jan-2011 

Chhattisgartll (Toll) Implementation 
Maharuhtra Border 

2 Aurang - RaIpur 8 45 0 190 BOT Under Oct-2009 
(ToU) Implementation 

DelhI [1.7)1 HeryMa (18) 
NHDPPha ... 

Delhi-Gurgaon 8 27.7 27.7 710 BOT (Toll) 8 LANED Jan-20OB 
Section (Access Controlled 
816 Lane) 

Gujand 
NHDPPhueU 

Rajkot Bypass & Gonda! 88 36 38 . 38S.09 BOT(ToU) 4 LANEO Mar-200S 
Jetpur (Package-VII) 

NHDPPhueV 

Bharuch to Sural Package 8 85 30.52 492 BOT (Toll) Under JUI-2009 
BOT-II (Six lane) implementation 

2 Vadodara to Bhatuch 8 83.3 47.27 680 BOT Under Jul·2009 
Package BOT·1 (Six lane) (Toll) ImpI.",.ntation 

Gu)arat [118.2) '.......".,.[120.77] 
NHDPPha .. V 

Surat -Dahisar (Six lane) 8 239 0 1405.57 BOT Under Dec. 2012 
,TolIl Implementation 
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2 3 4 5 6 7 8 9 

Haryana 

NHDPPhueU 

Panipat Elevated Highway 10 10 270 BOT (Toll) 4 LANED Jun-200B 

NHDP PhilMIU 

DelhVHaryana Border 10 63.49 0 486 BOT Under May-2010 
to Rootak (Toll) Implementation 

HaryaNI [111]f PunJab (175.1] 
NHDPPhMeV 

Panipat-Jalandhar (SIx lane) 291 0 2288 BOT (Toll) Under Dec., 2012 
Implementation 

HaryaNI [20]1 Hlmanchal 
NHDP PhaM III 

Zirakpur-Parwanoo 22 28.69 0 295 BOT (Toll) Under Aug-2010 
Implementation 

Haryana [6]1 Punjab (3OJ 

NHDP Phue III 

Ambala - Zirakpur 21,22 36 36 298 BOT (Toll) Under Mar-2009 
Implementation 

Haryana [84.3]1 Aajuthan [181.3] 

NHDPPhMeV 

Gurgaon-KotpUtli- 8 225.6 0 1673.7 BOT Under Dec., 2012 

Jaipur (Six lane) (Toll) Implementation 

Kern.take 
NHDP ....... 

APIKamatka border- 7 61.38 41 ·402.8 Annuity Under Mar-2009 

Nandi Hill crossing & Implementation 

Devenhalli to Meenu 
Kunte Village 

NHOPPHaMm 
Neelamangala Junction 48 81 0 441 BOT (Toll) Under Jul-2010 

on NH 4 with NH 48 to Implementation 

Devihalll 

2 Banglore-Hoskote- 4 79.724 6 565 BOT (Toll) Under Jul-2010 

Mudbagal Section Implementation 

3 Banglore - Neelamangala 4 19.5 0 445 BOT (TOll) Under Nov-2009 
Implementation 

4 Elevated HIghway from 7 9.98 9 450 BOT (Toll) Under Jun-2009 

Silk board junCtion Implementation 

to .... onlc ~ junction 
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2 3 4 5 6 7 8 9 

K ...... 
NHoP ...... 

Thrissur to AngamaJi (KL-I) 47 40 25 312.5 BOT (Toll) Under Mar-2009 
Implementation 

Madhya Pradesh 
NHDP ...... n 

Lakhnadon to MPIMH 7 49.35 25 263.17 Annuity Under Sep-2009 
Border (NS-1IBOTIMP-2) Implementation 

2 GwaJior Bypass 75.3 42 0 300.93 Annuity Under Oct-201 0 
(NS-1IBOTIMP-1) Implementation 

3 Lakhnadon to MPJMH 7 56.475 5 407.6 Annuity Under Jun-2010 
Border (NS-1JBOTIMP-3) Implementation 

NHDP ....... 

GunaBypus 3 14 14 46 BOT (Toll) 4 LANED Dec-2007 

2 . Indore-Khalghat 3 80 37 472 BOT (ToU) Under Sep-2009 
Implementation 

3 Khaighat-MPI 3 82.8 0 549 BOT (Toll) Under May-2011 
Maharaahtra Border Implementation 

IIIIdhya Pradeeh (II.5J UIt8r PrIIdMh 

NHDP ...... 

1 GwaIIor..Jhan8i 75 80 0 804 Annuity Under Dec-201 0 
Implementation 

IIahIIrnhtrII 

NHDPPhaeeI 

1 Satara-Kagal 4 133 133 800 BOT (Toll) 4 LANED Mar-2006 

NHDP ........ 

Gonde-Yadape (Thane) 3 100 45 579 8OT(ToU) Under Apr-2009 
Implementation 

2 Chhatllsgarhl 8 80.055 0 424 BOT (Toll) Under Sep-2010 
Maharashtra Border- Implementation 
Wainganga BrIdge 

3 Kondhali - Telegaon 8 50 50 212 BOT(ToU) Under Mar-2009 
Implementation 

5 0huIe - PimpeIgaon 3 118 105 558 8OT(T0I) Under Mar-2009 
Implementation 

6 Nagpur - KonchII 8 40 14.8 188 BOT (Toll) Under NOY-2009 
Implementation 
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2 3 4 5 6 7 8 9 

PunI8b 
NHDP Phase III 

Amritsar-Wagha border 36.22 0 205.88 Annuity Under Jun-2010 
Implementation 

2 Kurali - Kiratpur 21 42.9 0.5 309 BOT (Toll) Under Jun·2010 
Implementation 

3 Jalandhar-Amritsar 49 35 263 BOT (Toll) Under Sep-2009 
Implementation 

AaJaathan 

NHDPPhueI 
Mahapura (near Jaipur) - 8 90.38 90.38 644 BOT (Toll) 4 LANED Mar-2005 
K1shangarh (6 Lane) 

NHDP Phase III 

Mahua-Jaipur 11 108 103.4 483 BOT (Toll) Under Mar·2009 
Implementation 

2 Bharatpur-Mahua 11 57 56.06 250 BOT (Toll) Under Mar-2009 
• Implementation 

Rajasthan [42Y Gujarat [34] 

NHDP Phase II 

Palanpur to Swaroopganj 14 76 70 498 Annuity Under Jun-2009 

(Riljasthan -42 kin Implementation 
& Gujarat-34 km) 

TamUNadu 

NHOPPhaeel 

Tambaram - Tindivanam 45 93 93 375 Annuity 4 LANED Jan-2005 

NHDPPhasell 

Tindivanarn - Ulundurpet 45 71.25 62.89 480 BOT (Toll) Under Mar-2009 

(Pkg -VI-A) Implementation 

2 Salem to Karala Border 47 53.525 27.88 469.8 BOT (Toll) Under Apr-2009 

SectIon (TN-6) Implementation 

3 Krishnagiri to Thopurghat 7 62.5 62.5 372.7 BOT (Toll) 4 LANED Jan-2009 

(NS-2fTN1) 

4 Salem to Kerata 47 48.51 39 379.8 BOT (Toll) Under Apr·<!D09 

Border Section (TN-7) Implementation 

5 Ulundurpet - Padalur 45 92.75 76.96 460 BOT (Toll) Under Mar·2009 

(Pkg- VI-B) Implementation 

6 Karur to Madurai (TN-5) 7 53.025 32.7 283.5 BOT (Toll) Under Mar-2009 
Implementation 

7 Karur to Madurai (TN-4) 7 68.125 28.85 327.2 BOT (Toll) Under Mar-2009 
Implementation 

8 Salem to Karur (NB-2fTN-3) 7 33.48 24.7 205.6 BOT (Toll) Under Mar-2009 
Implementation 

9 Padalur - TrIchy{Pkg - VI-C) 45 40 29 320 BOT (Toll) Under Mar-2009 
Implementation 
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2 3 4 5 6 7 8 9 

10 Salem to Kanur (N8-2ITN-2) 7 41.55 24.7 253.5 BOT (Toll) Under Apr-2009 
Implementation 

NHDPP!IMe* 
1 PoIIdicheny - TlndIvanam 66 38.61 4.5 285 BOT (Toll) Under Jul-2010 

Implementation 

2 Salem-U1undrupet 68 136.35 0 941 BOT (Toll) Under Jan-2011 
(BOT-1/TN-Q6) Implementation 

3 Trichy - DindIguI 45 88.273 0 576 BOT (Toll) Under Jul·2010 
Implementation 

4 Trichy -Karur 67 79.7 0 516 BOT (Toll) Under Jul-2010 
Implementation 

5 Thanjarur- Trichy 67 56 8 280 BOT (Toll) Under., 
Implementation 

Jun-2009 

6 Madurai-Arupukotsal- 45B 128.15 0 629 BOT (Toll) Under Jan-2010 
Tuticorin Implementation 

NHDP ...... VI 
Chennai-Tada (Six lane) 5 43.4 0 353.37 BOT (ToU) Under Dec., 2012 

Implementation 

Utter PrMIesh 

NHDP"-I 
Gorakhpur Bypau 28 32.6 0 600.24 Annuity Under Oct-2009 

I~tion 

2 Sara to Orai 2,25 82.8 23 465 Annuity Under Dec-2009 
Implementation 

3 Jhanai to lalitpur' 26 49.3 9 276.09 Annuity Under Sep-2009 
(N8-1/BOTIUP-3) Implementation 

4 Jhansi to LaIitpur 25,26 49.7 18 355.06 Annuity Under Sep-2009 
(Ns-1 IBOTJUP-2) Implementation 

NHDP ..... II 
SItapur - Lucknow 24 75 0 322 BOT (Toll) Under Jun-2009 

Implementation 

2 Meerut-Muzaffamagar 58 79 63.5 359 BOT (Toll) Under Mar-2009 
Implementation 

Uttar P ....... [24.7I]RaIaIthM (20.21) 

NHDP ...... 

Agra - BtIanItpur 11 45 33 195 BOT (Toll) Under Mar-2009 
Implementation 

W ........ 
NHDP ...... 

Palsit - 0riunI 2 65 65 432.4 Annuity 4 LANED Jul-20OS 

2 Panag8Itt - PaIIII 2 64.457 64.457 350 Annuity 4LANED Jun-200S 

3 ~8ridge 2 6 8 641 BOT (Toll) 4LANED Jun-2007 
and Approach 
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Jananl SuraUhe \'ofMI8 
150. SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Janani Suraksha Yojana has been 
Implemented in the State of Maharashtra; 

(b) if so, the details thereof alongwith the guideHnes 
issued in this regard; 

(c) the total amount releued under this scheme 
during the last three years and the current year, State-wise 
and year-wise; and 

(d) the number of people benefited under the Yojana 
so far, State-wise and year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) The brief details of the Jananl Suraksha Yojana 
(JSY) and main guidelines are given in the enclosed 
Statement· I. 

(c) Based on past trends of expenditure, adequate 
funds are provided in the Budget Estimates (B.E.) and the 
same are released for implementation of the scheme as part 
of (RCH) Flexi pool. In case allocated funds are fully utilized, 
additional funds are also provided through revised estimates. 

A Statement-II showing state-wIse details of expenciture 
incurred on the implementation of the scheme during the last 
three years (including up to 3rd Quarter ending December, 
2008 of the current year) is enclosed. 

(d) A Statement-III showing state-wise and year-
wise beneficiaries under the scheme during the last three 
years (including up to 3rd quarter ending December, 2008 of 
the current year) is enclosed. 

SUtement-l 

Janani SuraJcsha Yoisna 

Janani Suraksha Yojana (JSy) is a safe motherhood 
intervention under the National Rural Health Mission (NRHM) 
was launched on 12th April 2005. to promote institutional 
delivery among the poor pregnant woman. The Yojana is 
being implemented in all states and Union Territories. JSY is 
a 1000/0 centraHy sponsored Scheme. 

(2) The scheme focuS811 on the poor pregnant woman with 
special dispensation for states having low institutional 
delivery rate namely, the states of Uttar Pradesh, 
Uttaranchal, Bihar, Jharkhand, Madhya Pradesh, 
Chhattlsgartl, Assam, Orissa, Rajasthan and Jammu 

and Kashmir, While these states have been classified 
as Low Performing Statures (LPS), the remaining states 
have been named as High performing States (HPS). 
Besides the maternal care, the scheme provides cash 
assistance to all eligible mothers for delivery care. 

(3) The Yojana has identified ASHA, the Accredited Social 
Health Activist as an effective link between the 
Government and the poor pregnant women in 10 low 
performing states, namely the 8 (EAG) - Empowered 
Action Group (EAG) states and Assam and J&K and the 
remaining NE States. Her main role is to facilitate 
pregnant women to avail Services of maternal care and 
arrange referral transport. 

(4) Eligibility for Cash Assistance: 

In LPS States 

In HPS States 

All woman including those from 
SC and ST families, delivering 
in Government health centres 
like Sub-centre, PHCICHCIFRUI 
general wards at District and 
state Hospitals or accredited 
private institutions. 

BPLpregnant women, aged 19 
years and above and the SC 
and ST pregnant woman. 

(5) Scale of Cash Assistance (in Rs) for Institutional 
Delivery: 

Category Rural Area Urban Area 

Mother's ASHA Mother's ASHA 
Package Package Package Package 

InLPS 1400 600 1000 200 

In HPS 700 600 

6. 

7. 

Umitations of Cash Assistance for Institutional Delivery: 

InLPS All births, delivered in a health 
centre - Government or Accredited 
Private Heahh Institutions. 

InHPS Up to 02 live births 

ASHA package is available in all LPS, NE States and In 
the tribal districts of all states and UTs. In rural areas it 
includes the follOwing three components: 

Cash assistance for Referral transport for pregnant 
women to go to the nearest health centre for 
delivery. 

BaIance.amount to be paid to ASHA in lieu of 
aervlces rendered by her. 
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8. The Yojana subsidizes the cost of Caesarean Section 9 LPS and HPS States. aJlauch BPLpregnant women, 
or for the management of ObsI8tric complications. upto aged 19 years and above. prelerring to deliver al home 
10 Rs. 15001- per delivery to the Government. In situation Is entitled to cash assistance 01 Rs.5001- per delivery, 
where Govemment institutions. where specialists are upto two live births. 
not in position. 

satement-ll 

Detail of rmancial Performance against Allocation under JSY 2005-06 to 2008-09 as on 31 sf Dec., 2008. 

(Rs. in Crores) 

S.No. State 2005-06 2006-07 2007-08" 2oo8-()9" Tolal 
Exp. Exp. Exp. Exp. Exp. 

2 3 4 5 6 7 

A. HIgh Focus States 

Bihar 0.77 4.42 0.00 108.18 113.37 

2 Chhattisgarh 2.23 4.90 10.20 14.78 32.10 

3 Himachal Pradesh 0.02 0.35 0.58 0.50 1.44 

4 Jammu and Kashmir 0.14 1.22 2.80 0.68 4.85 

5 Jharkhand 0.00 2.21 7.79 32.03 42.02 

6 Madhya Pradesh 4.15 48.64 194.31 129.15 376.25 

7 Orissa 2.54 24.44 71.60 58.80 157.38 

8 Rajasthan 0.22 30.57 130.05 139.39 300.23 

9 Uttar Pradesh 2.58 19.64 118.56 189.99 330.77 

10 Uttarakhand 0.16 1.91 8.32 7.87 18.26 

Sub Total 12.81 138.28 544.21 681.36 1376.66 

8. HE ..... 

11 Arunachal Pradesh 0.24 0.12 0.45 0.31 1.12 

12 Assam 1.14 29.94 54.73 41.40 127.21 

13 Manipur 0.00 0.57 0.44 0.56 1.57 

14 Meghalya 0.01 0.47 0.65 0.66 1.78 

15 Mizoram 0.28 0.59 0.91 0.99 2.77 

16 Nagaland 0.00 0.42 1.35 1.29 3.06 

17 Slkkim 0.06 0.10 0.23 0.15 0.54 

18 Tripura O.SO 0.33 1.13 1.22 3.18 

Sub Total 2.23 32.54 59.89 46.58 141.23 

c. NoIMIIgh Focue ...... 

19 Andh,. 15.38 26.19 38.50 138.78 218.82 

20 Goa 0.00 0.03 0.07 0.03 0.14 



101 Written Answers MAGHA 29,1930 (SAKA) to Questions 102 

2 3 4 5 6 7 

21 Gujarat 2.12 8.92 9.55 7.48 28.07 

22 Haryana 0.19 2.15 2.40 1.95 6.68 

23 Karnataka 1.35 9.67 18.28 22.58 51.87 

24 Kerala 1.69 3.28 14.83 9.42 29.22 

25 Maharashtra 2.03 3.78 16.69 9.70 32.19 

26 Punjab 0.35 1.05 1.64 1.69 4.73 

27 Tamilnadu 0.00 20.03 21.04 13.14 54.21 

28 West Bengal 0.11 12.10 27.15 17.62 56.97 

Sub Total 23.21 87.18 150.15 235.08 495.63 

D. Sm.u StatnIUT. 

29 Andaman and Nicbbar Islands 0.00 0.06 0.00 0.00 0.06 

30 Chandigarh 0.00 0.00 0.00 0.05 0.05 

31 Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 

32 Daman 0.00 0.00 0.00 0.00 0.00 

33 Delhi 0.00 0.01 0.45 1.08 1.54 

34 Lakshyadweep 0.01 0.00 0.02 0.11 0.14 

35 Puducherry 0.03 0.15 0.29 0.21 0.68 

Head Quarter 

Sub Total 0.03 0.22 0.76 1.45 2.47 

Grand Total 38.29 258.22 755.01 951.75 2003.27 

%age expenditure 39.07% 190.56% 302.00% 74.270/0 113.50% 
over Allocation 

SllItement-ill 

Total number of beneficiaries under JSY during the year 2005-06, 2006-07, 2007-08 
and 2008-09 (upto 03rri quarter ending December 2008) 

SI.No. StateIUT 2005-06 2006-07 2007-08 2008-09 
(in lakhs) 

2 3 4 5 6 

Andaman and Nicbbar 314 600 354 0 
Islands 

2 Andhra Pradesh 167000 429000 563401 358000 

3 Arunachal Pradesh 794 1433 7689 8000 

4 Assam 17523 190334 304741 215000 

5 Bihar 89839 838481 800000 
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1 2 3 4 5 6 
6 Chandigarh 0 14 1215 1000 
7 Chhattisgarh 3190 76677 175978 94000 

8 Dadra and Nagar Haveti 146 76 270 0 
9 Daman and Diu 0 0 0 0 
10 Delhi 0 242 7238 16000 

11 Goa 57 483 898 0 

12 Gujarat 0 121153 185956 48000 

13 Haryana 1825 23123 35441 9000 
14 Himachal Pradesh 1585 6303 10371 7000 

15 Jammu and Kashmir 2134 13127 10568 0 

16 Jharkhand 123910 251867 431000 

17 Kamataka 50542 233147 283000 243000 

18 Kerala 0 56072 162050 74000 

19 Lakshadweep 114 42 200 0 

20 Madhya Pradesh 68252 401184 1115941 500000 

21 Maharashtra 5650 97390 375000 182000 

22 Manipur 7602 8664 5000 

23 Meghalaya 471 4257 1003 0 

24 Mizoram 1056 7462 13371 9000 

25 Nagaland 1301 8457 6000 

26 Orissa 26407 227204 490657 309000 
27 Puducherry 379 2284 4389 0 
28 Punjab 11595 16079 9917 25000 
29 Rajasthan 10085 317484 774877 515000 
30 Sikkim 1128 1719 1616 2000 
31 Tamil Nadu 321567 288224 229809 66000 
32 T~a 2247 3203 15547 13000 
33 Uttar Pradesh 12127 168613 797505 871000 

34 Uttrakhand 1360 23873 69679 51000 

35 West Bengal 31363 224863 572651 317000 

Grand total 738911 3158317 7328601 5175000 

[EngIiah] (a) whether the number of malnourished children 

............. atItdIWI has increased in the country; 

151. SHRI SWADESH CHAKRABORTTY: Wilt the 
(b) if 10. the details thereof. State-wi .. ; 

MIniater of HEALTH AND FAUll Y WELFARE be pIeaHd 10 (c) whether the Government has conducted any ..... : study In this regard; 
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(d) if so, the outcome of the study; and 2 3 

(a) the details of tha remedial steps taken by the 3 Bihar 55.9 
Government? 

4 Chhattisgarh 47.1 
THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 5 Gujarat 44.6 

LAKSHMI): (a) to (d) The nutritional status of children in the 6 Haryana 39.6 
country is ascertained by the National Family Heahh Survey 

7 Jharkhand 56.5 (NFHS). As per the latast available national statistics, the 
percentage of underweight (weight for age) children under 8 Karnataka 37.6 
three years hu declined from 43% as per the National 

9 Kerala 22.9 Family Health Survey 2 (1998-99) 10 40% as per NFHS 3 
(2005-06). The details, thereof, state wise, is given overleaf 10 Madhya Pradesh 60.0 
in the enclosed Statement. Overall girls and boys are about 
equally undernourished. 11 Maharashtra 37.0 

(e) The Government is implementing interventions 12 Orissa 40.7 

for proper growth, development and survival of children in 13 Punjab 24.9 
the country through a life cycle approach. The interventions 
are:- 14 Rajasthan 39.9 

i) promotion of adequate nutrition during pregnancy, 15 Tamil Nadu 29.8 

Ii) initiation of braastfeading within the first hour of birth, 16 Uttar Pradesh 42.4 

17 West Bengal 38.7 
III) exclusive breutfHding for the first six months of ute, 

Smal ..... 
Iv) complementary feeding and continued breutfeedlng 

fIoOm six months onwards, Arunachal Pradesh 32.5 

v) micronutrient supplementation with Iron folic acid for 2 Deihl 26.1 

mothers and children and with Vitamin A for children at 3 Goa 25.0 
six monthly intervals from 9 months upto five years of 
age, 4 Himachal Pradesh 36.5 

vi) food supplementation and growth monitoring through 5 Jammu and Kashmir 25.6 

anganwadis and 6 Manipur 22.1 

vii) treatment of severe acute malnutrition through Nutrition 7 Meghalaya 48.8 
Rehabilitation Centres (NRCs) .. t up at public health 
facilities. As on date 582 NRCs are functioning In the 8 Mlzoram 19.9 
country. 

9 Nagaland 25.2 

NutrltJoI1lll status of children, by State NFHS /II (2005-06) 
10 Sikkim 19.7 

StateIUT Weight for age 11 Tripura 39.6 
S.No. 

2 3 12 Uttaranchal 38.0 

Allinclia 42.5 Aaa ...... RegIonal Language Channel 

Larger State. 152. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the PRIME MINISTER be p~ased 10 state: 

Andhra Pradesh 32.5 

36.4 
(a) whethar the Government proposes to start a 24 

2 Anam hours Asaameae Regional Language Channel; 
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(b) if so, the details thereot and the time by which it 
is likely to become operational; 

DIversion 0' forest 18nd In Maharashtrs 
153. SHRI SHRINIWAS DADASAHEB PATIl: Will the 

PRIME MINISTER be pleased to state: (e) whether the Government has any proposal to 
repackage the existing 00-13 (24 hours) under the North 
East package; and 

(a) whether forest land has been diverted lor setting 
up windmills in Satara district of Maharashtra; 

(d) If so, the details thereot? 
(b) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MtNlSTRY OF INFORMATION AND BROADCASTING (SHRI 
ANAND SHARMA): (a) and (b) No, Sir. However, Prasar 
Bharati has informed that in May 2006, two North East 
Channels have been approved as a part ot North East 
Special Package of Government of India for expansion of 
terrestrial mode of DO transmission in the region. 

(c) the revenue generated out of such diversion; 

(d) whether compensatory land has been provided 
by the windmill companies In lieu of the forest land; and 

(e) if so, the details thereof alongwith the locations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (e) Yes, Sir. Four proposals involving 127.6216 ha. 01 
forest land have been ac:corded approval for diversion of 
forestland under the provilions of the Forest (Conservation) 
Act, 1980 for setting up windmills in Satara district 01 
Maharashtra. The detaila at. given in the enclosed 
Statement. 

(e) No, Sir. 

(d) Does not arise. 

....",.", 

Proposals on Wind Power Projects lor forestry clelUBne8 under the Forest (ConseMJtion) Act, 1980 

S.No. 

1 

2 

3 

Name of Proposal 

Diversion of 37.46 HA for 
installation of wind power 
proiect In favour of Mia Suzlon 
Energy Ltd. 

Diversion of 4.8716 HA for 
conatruction of wind energy 
project In favour of 
Mia Enercon India Ltd 

Diversion of 83.62 HA for 
Installation of wind power 
project in favour of Mia SuzJon 
Energy Ltd. 

Diversion of 1.67 HA for 
Construction of metal road for 
connecting wind power project 
situated on private land in 
favour of Mia Shriram EPC Ltd • 

Detaila of the propoeed 
Compenaatory land 

37.46 ha. Non foreat 
land (Sr. No. 2, Gut No. 
52, 53, 54 & 81IP, VIllage-
KadoIl, District - Satara) 

4.87 ha. Non foreat land 
(Gut No. 1911 & 20/1, 
Village - Khargaon, 
district - Satara) 

83.87 ha. Non foreat 
(S.No./ Gut No. -
311,312,319.320,325,328 
and 327, Village Patan, 
District - Satara) 

1.70 ha non Foreat Land 
(GutNo.-22,VU~­

Rameahwar, Distrlc-Satara) 

As on 3.02.2009 

Amount deposited by 
the u.r Agencies" (In RI.) 

2,15,44.6481-

42,83.144/-

3,84,75.4931-

10.85,771/-

• The u.. Ao-ICieI haW ~ money lor Cornpenutory Afforftlldicln. He! pr-' vllue, IMH renl. coal lor railing of medicinal plants. 
COlt lor aoiI a moIIIure ~. COlt lor dImarc8qn, CIIIt for tr .. felling ... expenclture incur~ on old pIenIaIion. 

,.,.,.......q In tbdng of BPLR 

154. SHRI L. RAJAGOPAL: Will the Mlnlater of 
FINANCE be pleased to atale: 

(a) the details of the criteria adopted by banka for 
fixing the Benchmark Prime Lending Rate (BPLR); and 

(b) the atepa tUen by the Government for enaurlng 
tranapatency infixing of BPLR? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) In terms 01 extant guidelines of the 
RBI, while fixing the Benchmark Prime Lending Rate (BPLR), 
scheduled commercial banks sh~1d take into account their 
actual cost of funds, operating expenses and a minimum 
margin to cover regulatory requirement of provisioningl 
capital charge and profit margin. Barring the ceiling rate for 
credit limit up to Rs. 2 lakh which should not exceed BPLR, 
all other lending rates can be determined with reference to 
the BPLR by taking into account term premia and/or risk 
premia. To further enhance transparency, a formal has been 
devised by the Reserve Bank of India for displaying of 
information on interest rates and service charges to enable 
the customer to obtain the desired information quickly. Banks 
have also been advised to display the information as per 
the format on their website. 

Rationalization of rate. and duty .tructura 

155. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Gujarat Govemment has requested 
the Union Govemment for rationalization of rates and duty 
structure. In respect of excise duty on drugs and pharma-
ceulical products; 

(b) If so, the reaction of the Govemment thereto; 

(c) whether the excise duty linked with MRP has 
adversely affected the small scale industries in Gujarat 
resulting in either closure or shifting the units to other States 
where the excise exemption is available; and 

(d) If so, the steps taken or proposed to be taken to 
protect Small Scale Industry Sector of Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) In 2005, the 
Chief Minister of GuJarat had made a reference requesting 
for (i) increase in the abatement from retail price from 40% 
to 50% for drugs and (Ii) reduction in excise duty on drugs 
and pharmaceutical products from 16% to 8%. 

(b) The request was examined and it was decided 
not make any change in the excise duty structure on 
medicines. However, the issue of excise duty on drugs and 
pharmaceutical products has been revisited in 2008-09 
budget and taking into, account all relevant factors including 
disadvantage faced by pharma units located in non-tax 
exempted Statei on account of area based exemption 
scheme, excise duty on drugs and pharmaceutical products 
wal reduced from 16% to 8%. As regards increase in 
abatement, the Abatement Committee had examined the 
matter and found thai a separate higher rate of abatement 

for drugs manufactured by SSI units is not justifiable on the 
basis of material on record. 

(c) According to data available with the Central 
Excise Department, instances of closure or shifting of SSI 
units manufacturing drugs and pharmaceuticals products in 
Gujarat have not been significant. 

(d) The reduction in excise duty from 16% to 8% on 
drugs and pharmaceutical products in 2008-09 budget is 
reported to have checked the shifting of pharma industry 
from non-tax exempt to tax exempted States. 

(Translation] 

Financial Aid to NGOs 

156. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the PRIME MINISTER be pleased to state: 

(a) the details of the Non Govemmental Organi-
sations(NGOs) in the State of Orissa receiving grants under 
various schemes under his Ministry during the last three years 
and the current year; . 

(b) the details of the schemes alongwith the amount 
sanctioned against each of these schemes during the said 
period; 

(c) whether cases of irregularities regarding misuse 
of funds have been reported; and 

(d) if so, the details thereof alongwith the action 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Information is given in the enclosed 
Statement-I to III. 

(c) and (d) Yes Sir, complaint about misuse of funds by 
one Animal Welfare Organization viz. People for Animals, 
Bhubaneswar, Orissa was received by the Animal Welfare 
Board of India, during the last three years. The details of the 
complaint are as under: 

Under Animal Birth Control (ABC) scheme 

Complaint about misuse of funds by submitting forged 
documents for utilization of grants, was received against the 
aforesaid organization. 

An FIR bearing PS Case No. 142 dated 29-5-2007 U/s 
4681471/420 IPC at Kharabelanagar Police Station, Khurda, 
Orissa has been registered against Mr. Jiban Ballavdas alias 
J.B. Das of People For Animals, Bhubaneswar, Orissa. 

Under Shelter House Scheme 

An enquiry by CBI, ACB, Chennai, relating to 
misutilization of grant of Rs.22.SO lakhs released to the 
aforesaid organization has been initiated. 
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......... .,., 2 3 4 

Name of the Name of the Amount of grants in aid The Institute of 2005-06 
Schemel Non-Govern- sanctioned/released Advance 2006-07 0.30 
Programme mental Organi- Vear Amount Technology & 2007-08 0.54 

zatlon In OrIssa (in Iakh of Environmental 2008·09 
Rupees) Studies (IATES), 

Bhubaneawar, Orissa 
1 2 3 4 

National Institute 2005-06 
Environment Animal Welfare 2005-06 of Community and 2006-07 0.74 
Education Society of India, 2006-07 14.00· Child Development 2007·08 
Awareness Bhubaneswar 2007-08 1S.54- (NICCD), Khurda, 2008-09 0.06 

and Training 2008-09 24.1S· Orissa 

Social welfare 2005-06 0.20 Order Me-58, GGP 2005-06 

organization for 2006-07 
Colony, Rasulgarh, 2006-07 0.30 
Bhubaneswar. 2007-08 

rural development 2007-08 Orissa 2008-09 
(SWORD). Dandilo. 2008-09 
Anakhia, DisIrict Sorbonne Institute 2005-06 
Jagatsinghpur. Orissa of Foreign 2006-07 0.50 

Languages (SIFL), 2007-08 
The Sampari(. 2005-06 0.25 Bhubaneshwar, 200S-09 
District 2006-07 Orissa 
DhenkanaI, Orissa 2007-08 

20Q8.09 Association for 2005-06 
Social Intenlen1lon 2006-07 0.50 

Vuba Shakti. PO 20OS-06 0.25 • Development 2007-08 

Dengibhadi, 2006-07 (ASIAD). 2008-09 

DieIrict Sundergarh - 2007-08 
Bhubannhwar. Orissa 

770001, 0riSIa 2008-09 AsIOdatiOn for 20OS-06 
Women and Aural 2006-07 0.24 

2005-06 0.16 Development 2007-08 
2006-07 (AWARD), 2008-09 
2007-08 ~.Orissa 
2008-09 

Rural Organization 2005-06 
of Social Services 2006-07 
(ROSS), Orissa 2007-08 0.25 

Swayam Prabha, 2005-06 0.25 2008-09 

Chetana Shawan. 2006-07 AABAHANA. 2005-06 
At-M-1. BasantI 2OO7-0S District Khurda, 2006-07 
Nagar. AourkeIa, 2008-09 Orissa 2007-0S 0.40 
DIstrict Sundergarh. 200S-09 0.10 
Ori ... 

Buantl Trust, 2005-06 
Society of 2005-06 Bhubanelhwar. 2008-07 

SanIcrutI V .... 2008-07 0.50 Orissa 2007-08 0.30 

Pari8h8d, Orilla 2007-08 
2008-09 

2008-08 ALAP, 2005-06 
Bhubanelhwar. 2006-07 

My-Heart 2005-06 OrIssa 2007-08 0.40 
BtlubaneSwar. 2006-07 0.50 200S-09 0.10 
0rI ... 2007-01 ActIon for 2005-06 

2008-09 Protection of WIld 2006-07 
Animals (APOWA), 2oo7-0S 

Aajiv Vubaka 2005-08 OrIssa 2008·09 0.49 
Sengha. Jajpur. 2006-07 0_40 
on... 2007-08 0.10 • The amount of or"'" givan to the HOOt II tor dilburaemenl 10 

2008-08 
organiIIIIDI. """"111 In .. amuaI NaIiaNII Enwlnlnmant Aw __ 
CempIIgn. 
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S.No. 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

St. No. 

Written Answets MAGHA 29, 1930 (SAKA) to Questions 

Statement-ll 

Details of NGOs of Orlssa prollld«J Financial Asaistsnce Grant-in-Aid under 

Greening India Scheme 

Name of VA (Grants-under-GIA) 

Grant In AId under GIA to 0rIHII for the year 2005-06 

Dharmapada Jubak Sangha,AtIP.O.MaIlkapur, Jajpur District 

Sansakar Yubak Sangha, Mundapada, Bondh 

Ufe Academy of Vocational Studies. Bhubaneshwar 

Yuba Shakti, AtIP.O.-Dengibhadi Via.-Sundergarh-nOOO1 

GandhIan Institute of Technology, AtIP.O. Lamtaput. Distt. Koraput-764081 

Mas Mangala Protisthan. Mirzapur 

Nari MangaI Mahlla 5amity, Distt. Puri 

Sankiap, Kunhakanta, District Dhenkanal-759001 

AnchaJlk Yuva Parisad.ViII. Laxminarayan Hat. P.O. 

Sankheswar. Via lirtol, District Jagatsinghpur-754137 

Rural Organisation of SociaJ Service (ross). 
At Kapasira. P.O.-liieibanl, District Deogarh-768119 

Rural Organisation for Poverty Eradication (rope). 

AtIP.O. BaJarampur, Talagarh, Via-Jenapur. District Jajpur 

Krulhl AdIvaai SeH Help Society, AtIP.O. Batira. District 
Kendrapara-754140 

Total 

Name of VA (Grants-under-GIA) 

Gram. In Aid under GIA to 0rI ... for the year 2006-07 

Total Amount Released 

1240000 

550000 

1232300 

891000 

1240000 

1240000 

1240000 

1240000 

992000 

1240000 

992000 

550000 

12647300 

Total Amount Released 

1 National Rural Development Corporation, Bhubaneshwar 525000 

2 Society for Human Advancement & Rural Education, Dhenkanal 1255000 

3 Gandhiji Seva Parishad, Malakangirl 1255000 

4 Totaaahl Mahila 5amiti, Sarnbalpur 1255000 

5 JAGARAN. Miuion Road. Sundergarh-1 1255000 

6 Chetana. Ohenkanal 1255000 

7 Sanskrutika Vikasha Parishad, Shakti nagar, Baku. Nlrakarpur, Puri-752019 517300 

8 pragatl YubaI Sangha. Bhadrak 525000 

Total 7842300 

SI. No. Name of VA (Grants-under-GIA) Total Amount Released 

Grants In Aid under GIA to 0rI ... far the year 2007-G8 

1 Society tor Rural Integrated and Youth Association (SRIYA) 

The Scheme has been dIScontinued from the Financial Year 2008-09 (c) & (d) 

525000 

Nil 

114 
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{English] 

Guidelines for gifts received byVVlPs 

157. SHRI DALPAT SINGH PARSTE: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the govemment has laid down certain 
guidelines with regard to gifts received by VVIPs in foreign 
countries; 

(b) if so, the details thereof; 

(c) whether such gifts become personal property of 
the recipient; 

(d) if so, the details thereof; and 

(e) the details of gifts received by the WIPs during 
the last three years, year-wise and country-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING (SHRI 
ANAND SHARMA): (a) and (b) Yes. Gifts received by WIPs 
from foreign countries are govemed by Foreign Contribution 
(Acceptance or Retention of Gifts or Presentations) 
Regulations, - 1978 as amended from time to time. 

(c) and (d) Gifts valued upto Rs. 5000/- can be retained 
by the recipient. If the value of the gift is more than 
Rs. 50001-, it can be retained by the recipient after payment 
of excess value to the govemment or else it is required to be 
depoaited in the Toshakhana in Ministry of Extemal Affairs. 
Value of the gifts is assessed by a customs appraiser who is 
invited to assess the same periodically. 

(e) Details of the gifts received by VVIPs during the 
last three years are as follows: 

Year Total No. of Gifts Received 

2006 

2007 

2008 

39 

63 

43 

Country wise details of the gifts received is enclosed 
as Statement. 

Statement 

Country wise details of gifts received during 
the Calendar Year 2006 

S.No Name of Country Number of Gifts Received 

2 

Sri Lanka 

2 Russia 

3 

2 

2 

2 

3 

4 

5 

6 

Saudi Arabia 

Qatar 

Pakistan 

USA 

7 Jordan 

8 China 

9 Afghanistan 

10 Cyprus 

11 Malaysia 

12 Syria 

1 3 Bangladesh 

14 Nepal 

15 Kuwait 

16 Bhutan 

17 Tajikistan 

18 Myanmar 

19 Turkey 

20 Egypt 

Total 

3 

4 

4 

4 

3 

2 

2 

3 

3 

39 

Country wise details of gifts received during 
the Calendar Year 2007 

S.No. Name of Country 

2 

3 

4 

5 

6 

7 

8 

2 

Afghanistan 

Algiers 

Slovenia 

South Africa 

Russia 

China 

Sri Lanka 

Malaysia 

9 Bangladesh 

10 Vietnam 

11 Turkey 

12 Bahrain 

Number of Gifts Received 

3 

2 

2 

3 

4 

7 

6 
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1 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

2 

UAE 

Pakistan 

Cambodia 

Egypt 

Thailand 

Brazil 

Italy 

Bulgaria 

Japan 

USA 

Ethiopia 

Sudan 

Philippines 

Denmark 

Netherlands 

Portugal 

Nepal 

Oman 

Total 

3 

3 

3 

2 

2 

3 

2 

2 

6 

63 

Country wise details of gifts received during 
the Calendar Year 2008 

S.No. Name of Country Number of Gifts Received 

2 3 

Bulgaria 

2 Saudi Arabia 2 

3 Pakistan 

4 Bhutan 2 

5 Syria 2 

6 Lao' POR 

7 Nepal 

8 New Zealand 

9 Palestine 

10 Belgium 

11 Sri Lanka 

12 Bangladesh 

2 

13 Turkey 

14 Egypt 

15 Mauritius 

16 Secy. Gen. league of 
Arab State 

17 France 

18 Turkmenistan 

19 Maldives 

20 Russia 

21 Afghanistan 

22 Myanmar 

23 China 

24 South Africa 

25 Burkina Faso 

26 Iran 

27 USA 

Total 

Coal Prtces 

3 

4 

2 

4 

2 

5 

2 

43 

158. SHRI GIROHARI LAL BHARGAVA: Will the 
PRIME MINISTER be pleased to sta~e: 

(a) whether the Coal India limited (Cll) proposes to 
raise coal prices to meet its mounting Iosael and liabilitlell; 

(b) if so, the details thereof; 

(c) whether thil increase will have cascading effect 
on the cost of thermal power generation; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
(SHRI SANTOSH BAGRODIA): (a) and (b) No. Sir. 

(c) and (d) Do not arise in view of reply to para (a) and 
(b) above. 

Violation by DTH 1Icene ••• 

169. SHRI BADIGA RAMAKRISHNA: Will the PRIME 
MINISTER be pleased to Itate: 

(a) the details of norms laid down for granting Olre~· 
To-Home (OTH) licence and the share of Foreign Oirftet 
Investors (FOI) thereon; 
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(b) whether the Government has received any 
compI.alnts on violation of such norms; 

(c) if so, the names of the companies which have 
violated the DTH licencing conditions; 

(d) whether any action has been taken by the 
Government against these companies; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING (SHRI 
ANAND SHARMA): (a) DTH Guidelines provide that total 
foreign equity holding including FDI/NRI/OCB/FII In the 
applicant company should not exceed 49% and within the 
foreign equity, the foreign direct investment component 
should not exceed 20%. The quantum represented by that 
proportion of the paid ~p equity share capital to the total 
issued equity capital of the Indian promoter Company, held 
or controlled by the foreign investors through FDIINRVOCB 
investments, shall form part 01 the above said FDI limit 01 
20%. The foreign investment into a DTH company as per 
the FDI policy of the Govemment requires FIPB approval. 

(b) Ves, Sir. 

(c) Mis Bharti Telemedia Ltd. 

(d) and <e) The shareholding pattem fumished by Mis 
Bharti Telemedia Ltd. revealed that the DTH licensee did 
not have any FIPB approval for foreign investment coming 
into it through investing companies which was not in 
accordance with the existing FDI policy. The licensee wa .. 
therefore required to show cause why action should not be 
taken against it for violation of DTH license conditions. On 
the basis of the reply fumished, the Company was advised 
to seek separate FIPB approval for indirect foreign 
investment coming into the licensee company. FIPB in its 
meeting held on 09.01.2009 has recommended the proposal 
subject to compliance with the guidelines of Ministry of 
Information & Broadcasting and compounding of the 
violation. 

Red,. ... 1 of Investors' Grievances 

160. SHRI RAMESH DUBE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether SEBI has recently directed companies 
to resolve the investor's complaints expeditiously; 

(b) If so, the details thereof Including the names of 
the companies and number of complaints received against 
each during the last three years; 

(c) the time schedule fixed to resolve the grievances 
of the investors; 

(d) the penal action proposed for non-compliance 
of the directions; and 

(e) the other measures being taken to build up 
investors' confidence? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRV 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Ves, Sir. 

(b) The details are given in the enclosed Statement. 

(c) The time schedule for resolving grievances of 
investors varies depending on the type and nature of 
grievance. 

(d) SEBI Act, 1992 provides different penal 
measures for non-redressal of investor grievances including 
initiating Adjudication proceedings under Section 15C of 
the Act. 

(e) To build up investors' confidence. SEBI has taken 
the following measures: 

i) Laying down various Regulations, and 
Guidelines for regulating the securities 
market, and to ensure safety, transparency 
and efficiency in the securities market. 

ii) Conducting market surveillance, inspections 
and investigations and taking enforcement 
measures incases of breach of norms 
related to capital market. 

iii) Keeping a constant vigil on the market. 
irrespective of the levels of the indices and 
taking action wherever warranted. 

iv) Conducting regular meetings with officials 
of the stock exchanges and depositories and 
they have been advised to step up their own 
surveillance measures and to initiate 
expeditious demonstrative action wherever 
warranted so as to protect investors' interest 
and ensure orderly functioning of the stock 
market. 

v) To enhance transparency Stock Exchanges 
have been advised to ensure that brokers 
provide daily report to each of their clients. 
clearly bringing out the client trades and 
margin liability. 

vi) Public awareness programs with special 
focus on the prevailing margin system. 
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including computation and Imposition of the 
margins have also been commenced. PAN 
is made mandatory to strengthen Know Your 
Client (KYC) norms, thereby facilitating 
sound audit trail of transactions in the 
securities market. This would render the 
markets safer and more secure by address-
ing the possible risks and ensure transpa-
rency in the securities market. Stodt Exchan-
ges have been advised to ensure that the 
brokers update the KYCs periodically. 

vii) Additionally, from time to time the Stock 
Exchanges also are issuing list of Co's and 
Donfs through leading English and Hindi 
newspapers for investors with regard to 
dealing in securities, periodically conducting 
investor education programmes. 

wi) Office of Investor Assistance and Education 
(OIAE) has been set up as single window 
interface for redressal of grievances from 
investors where Investors can submit the 
grievances against intermediaries or listed 
companies at any of the four offices of the 
SEel, located at Mumbai, Delhi, Chennai & 
Kolkata. 

be) Associations from all over the country have 
been recognized, which conducts work-
shops in towns and cities to enhance investor 
awareness of securities market. These 
workshops in which sub;ect experts partici-
pates help both investors having prior 
experience and also potential investors. 

x) The educational materials printed by SEBI 
and frequenUy asked questions on various 
topics are hosted on the investor website of 
SEel http;/ljoyestor.sebi.gov.ln for use of 
investors. 

xi) In recent put, it has been made mandatory 
for promoters and promoter group of the 
listed companies to diaclose the details of 
pledge of shares held by them. 

xii) Conducting inspections of market Interme-
diaries such as stock brokers, depository 
particIpanta, registrar to iaaue and transfer 
agents. men:hant bankers etc. in which the 
aspect of investor grievance redreualla also 
covered. Baaed on the observations of the 
iMpectIofll. penal action is taken against the 
above defaulting intermedlarle. where 

warranted. Moreover, keeping in view the 
dynamic conditions of the market. SEe I 
formulates suitable provisions. to upgrade 
the risk management and other practices 
followed by the intermediaries. trom time to 
time. 

SI. Name of the 
No. Company 

"\ No of 
"complaints 

reeeiYedfrom 
01 .04.2006 

Total 
number ot 
complaints 
pending 

to 31.01.2009 as on 

2 3 

Aaahi Industries Ltd 35 

2 AEC Enterprises Limited 29 

3 Akar Laminators Ltd 34 

4 Alpine Industries Ltd 14 

5 Ambik Proteins Ltd 33 

6 Beta Naphthol Limited 23 

7 Bhuvan Tripura 29 
Industries Limited 

8 Binaca Synthetic ReBins Ltd 5 

9 Blue Information 4 
Technology Lid 

1 0 Bombay Silk Mills Ltd 6 

11 Bonanza Pharrnaceutic:a Ltd 8 

12 Central Bank of lnella 1789 

13 Chemox Chemical 37 
Industries Ud 

14 Chicago Software 
Industries Limited 

15 Core Healthcare Ltd 

16 D R Industries Ltd 

1 7 Dave Paints Ltd 

18 Dharnendra Induatrie. Ltd 

19 Dhamendra Ov ....... Ltd 

20 Enkay Texofood 
Industries Ltd 

3 

48 

8 

5 

22 

20 

31 

31.01.2009 

4 

418 

61 

74 

74 

238 

151 

69 

57 

89 

213 

83 

73 

116 

83 

138 

94 

77 

103 

121 

302 
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2 3 4 2 3 4 

21 Eaar Oil Limited 568 53 48 Jai Corp Ltd 271 87 

22 Essar Steel Limited 173 40 49 Jayant Vitamins Ltd 19 174 

23 Future Capital Holdings Ltd 2408 34 50 Jayanti Business 12 172 
Machines Ltd 

24 Ganesh Benzoplast Ltd 42 19 
51 Jilichem Laboratories 8 72 

25 Garden Silk Mills Ltd 18 84 (India) Ltd 

26 Goodearth Synthetics Ltd 10 56 52 Jindal Iron & Steel Co Ltd 38 42 

27 Gujarat Ambuja Cements Ltd 180 33 53 JSW Steel Limited 546 85 

28 Gujarat Investment 20 89 54 Kanel Oil & Export 13 66 
Castings Ltd Industries Ltd 

29 Gujarat Optical 31 118 55 Kolar Information 7 59 
Communication Ltd Technologies Ltd 

30 Gu;arat Telephone 25 62 56 Krishna Filaments Ltd 18 87 
Cables Ltd 

57 Krishna Plasto Chern Ltd 6 94 
31 Hamco Mining and 43 202 

Smelting Limited 58 L10yds Finance Ltd 64 161 

32 Hanil Era Textiles Ltd 86 456 59 Mahar.ashtra Krishna 146 365 

65 
Valley Dev Corp 

33 Hexone Pharmaceuticals Ltd 6 
60 Malanpur Steel Ltd 352 2006 

34 Hico Products Limited 11 108 
61 Manna Glass-Tech 16 62 

35 Hindustan Industrial 87 192 Industries Ltd 
Chemicals Ltd 71 62 Mark Omega Organic 7 

36 Hindustan Oil 125 20 Industries Limited 
Exploration Co Ltd 

Mayo Hospitals Ltd 10 87 63 
37 Hytsai Sun Magnetics Ltd 6 76 

64 Motorol Enterprise Ltd 16 114 
38 ICES Software Ltd 38 57 

65 Mundra Port and Special 4503 24 
39 ICICI Bank Ltd 1265 38 Economic Zone L 

40 Inditalia Refcon Limited 15 154 66 Nath Seeds Ltd 47 66 

41 Indo American Credit 3 85 67 Nexus Software Ltd 16 57 
Corporation Limited 68 Ojas Technochem 18 230 

42 Indo American Optics Ltd 10 71 Products Ltd 

43 Indseam Services Limited 45 36 69 Pal Peugeot Limited 171 661 

44 Indu Nissan Oxo 36 58 70 Panjwani Packaging ltd 13 146 
Chemical Industries Ltd 

71 Pankaj Agro Protinex Ltd 15 62 
45 Industrial Development 466 84 

Bank of India Ltd 72 Patheja Fogings & Auto Parts 20 189 

Ishwar Medical Service Ltd 19 146 73 Pioneer Embroideries Ltd 26 38 46 
47 J F Laboratories Ltd 62 257 74 Prakash Fortan Softech Ltd 5 124 
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2 3 4 Sale of Clgare .... without statutory warning 

75 Rane Computers 11 78 161. SHRI UDAY SINGH: Will the Minister of HEAlTH 
Consuhancy Ltd AND FAMILY WELFARE be pleased to state: 

76 Reliance Industries Ltd 1493 46 (a) whether the Government proposes to ban the 

77 Reliance Power Limited 25542 415 
sale of cigarettes through duty free shops without mandatory 
statutory warning; 

78 Rossel Finance Ltd 25 432 (b) if so, the details thereof; and 

79 Sabero Organics Gujarat Ltd 8 74 (c) if so, the action taken by the Government in this 

80 Sardar Sarovar 189 166 regard? 

Narmada Nigam Ltd THE MINISTER OF STATE IN THE MINISTRY OF 

81 Serene Industries Ltd 21 63 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Yes, The Government of India has 

82 Skyline NEPC Ltd 49 212 notified "the Cigarettes and Other Tobacco Products 
(Packaging and Labeling) Rules, 2008" vide GSR No. 182 

83 Solid CaJbide Tools Ltd 7 61 dated 15th March 2008. These rules come into force from 

84 Sound.:raft Industries Ltd 18 241 31 st May 2009. As per these Rules every package of cigarette 
or any other tobacco product sold in the country inctuding 

85 State Bank of India 615 56 through duty free shops shall have the specified health 

86 Steelco Gujrat Ltd 68 133 
warning, as specified. The components of specified health 
warning include. Health Warnings (smoking Kills or tobacco 

87 Sterli1e Industries 294 72 Kills); pictorial representations of ill effect of tobacco use 

(India) Ltd and a health message. 

88 Sunstar Software 22 435 Issue of tax .. vlng bonds by NHAI 
Systems Ltd 162. SHRI MILIND DEORA: Will the Minister of 

89 Su-Raj Diamonds and 51 59 SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

Jewellery Limited pleased to state: 

90 Tata Iron & Steel Co Ltd 1216 118 (a) whether the National Highways Authority of India 
(NHAI) has issued Tax Saving Bonds; 

91 Toheal Pharmachem Ltd 0 79 
(b) if so, the details thereof alongwith the nature 01 

92 Topline Shoes Ltd 10 84 these bonds; 

93 Unimers India Limited 169 325 (c) whether the concurrence of Ministry of Finance 

94 Vatsa Corporations Ltd 150 931 
has been taken in this regard; 

95 Videocon Industries Ltd 185 44 
(d) if so, the details thereof; and 

(e) the manner in which these bonds will be different 
96 VIdeocon Intemational Ltd 181 81 from those bonds issued by various banks? 

97 VItara Chemicals Ltd 9 72 THE MINISTER OF STATE IN THE MINISTRY OF 

98 West Coast Brewers 36 238 SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K. 

& Distillers Ltd H. MUNIYAPPA): (a) Yes, Sir. The year-Wise status of 54EC 
Capital Gains Bonds issued by the National Highways 

99 Westem India 229 389 Authority of India (NHAI) is enclosed as Statement. 
Shipyard Limited 

(b) NHAIlssues Capital Gains Tax Exemption Bonds 
100 Ross Murar1<a Finance 56 59 ull 54 EC of Income Tax Act. Main features of the bonds are 

_IUd as under:-
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(i) These bonds are of value of Rs. 10,0001- each, having 
a lock in period of 3 years. 

(ii) A minimum 5 bonds and maximum 500 bonds can be 
applied for. 

(iii) Investment made by a person in these bonds during a 
financial year shall not exceed fifty lakh rupees. 

(iv) These bonds are non-transferable and cannot be 
offered as security; hence these bonds are not listed 
at stock exchange. 

(v) Interest is paid annually on 31 st March every year. 

(vi) At present rate of interest is 6.25% p.a. (w.e.f. 
01.11.2008) 

(c) and (d) The requirement of notifying 54EC Capital 
Gains Bonds by the Central Government in the Official 
Gazette has been dispensed with in the Finance Act, 2008. 

(e) Presently, only two organizations viz. Rural 
Electrification Corporation and NHAI are allowed to raise 
funds through issue of 54 EC Bonds and no bank is 
authorized to issue them. 

S""'mfllJt 
Year-wise Status of 54 EC Bonds issued by NHAI 

Year Amount VlIlether Redeemed 

(Rs. In Cro,.) 

2000-01 656.62 Yes 

2001-02 804.-« Yes 

2002-03 5592.94 Yes 

2005-06 1289.00 Due for redemption 
in March, 09 

2006-07 1500.00 Yet to be redeemed 

2007-08 305.18 Yet to be redeemed 

2008-09 3700.00 (Target) 
(actual Rs.1330 cr. 
upto 10.02.2009) 

FOIWign MCretary.. vlalt to SrI lAnka 

163. SHRI M. K. SUBBA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Foreign Secretary of India visited 
Sri Lanka in January 2009; 

(b) if so, the detaUs of the issues discussed and the 
outcome thereof; and 

(c) the details of the agreements signed during the 
visit? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
Yes. Foreign Secretary of India visited Sri Lanka on 16-17 
January 2009. 

(b) and (c) During the visit, Foreign Secretary had 
meetings with the President of Sri Lanka, Foreign Minister 
of Sri Lanka, Defence Secretary, Foreign Secretary, and other 
senior officials and leaders of Sri Lanka. He discussed 
bilateral relations between the two countries, the situation 
in Sri Lanka and developments around the region. The 
Foreign Secretary was informed of recent developments in 
Sri Lanka. He conveyed India's concern at the humanitarian 
situation in the northern part of Sri Lanka and urged the 
Government of Sri Lanka to move towards a peacefully 
negotiated political settlement. He emphasized the need to 
ensure the safety and security of the internally displaced 
civilian population. The Government of Sri Lanka indicated 
their intention to implement the 13th Amendment to the Sri 
Lankan Constitution. The Foreign Secretary also discussed 
the global economic situation. 

The Foreign Secretary announced India's intention to 
provide further relief assistance for affected civilians 
comprising of medicines and shelter. The first conSignment 
of medicines was handed over to the Government of Sri 
Lanka. 

Con .. rvatJon of IAk .. 

164. SHRI MADAN LAl SHARMA: 
PROF. M. RAMADASS: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there has been a decline in the number 
of Lakes in the country; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether the Government has chalked out any 
plan for their conservation; 

(d) if so, the details thereof; 

(e) the targets fixed and the achievements made 
thereunder; and 

(I) the details of lakes taken up/proposed to be taken 
up during the Eleventh Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) The Ministry is implementing the Centrally 
Sponsored Scheme of National Lake Conservation Plan 
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(NLCP) eince June, 2001 for conaervation and management 
of polluted and degraded lakes In urban and aeml-urban 
areaa of the country. Under this Scheme, the Ministry has so 
far sanctior.ed projects for conaeMltlon of 57 lakes identified 
by the stales, at an estimated cost of As. 856.76 crore. The 
total outlay under the XI Ptan towards the NLCP Scheme Is 
Ra.440 crora. Aa regards decUne In number of lakes In the 
states, the Government has not received any such 
Information. 

(f) The new lakes taken up for conservation under 
the NLCP during the XI Plan include. Shivpuri lakes in 
Madhya Pradesh, Magadi lakes in Bangalore Rural and 
Amanikera lake In Tumkur (Kamataka), Siddeshwar lake In 
SoIapur (Maharashtra), Ad! Ganga In South 24 Parganas 
(West Bengal), Anasagar lake and Pushkar sarovar In Ajmer 
(Rajasthan) and Fatehsagar lake & Pichola lake system in 
Udaipur (Rajasthan). The proposals for new lakes are 
considered for sanction subject to their admissibility as per 
NLCP guidelines, pollution status, prioritization and 
avaIabilty of funds under the Plan. 

Nyaya P8nc:Myat am 
165. SHRI SURESH ANGAOI: Will the Minister of 

PANCHAYATI RAJ be pJeued to state: 

(a) whether the Government hu finalized the Nyaya 
Penchayat 811; 

(b) If so, the salient features of the BRI; and 

(c) the time by which the BIH Is proposed to be 
Introduced In Parliament? 

THE MINISTER OF PANCHAYATI RAJ AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN! SHANKAR AN AR): (a) No. Sir. The Draft 811, prepar8d 
by the DrafUng CommIttee on the Nyaya Panchayata BIU 
waa forwaIdedto the State GovarnmenlalUTs and the Central 
MlnlstriH concerned for thatr comments. Baaed on the 
oommenI8 receMId hom different quarters, the Draft em was 
recut and circUlated to the Central MIntatrIas concemed 
and State Governmen18lUTs. Comments rec:eivad are under 
consideration. 

(b) The objac:IIYe of the propoaad Nyaya Panchayat 
Bm Is to provide a sound Institutionalised forum at the 
grauroobI Javel for alternative dispute raaoJution through 
mediation and concIIatkm with community Involvement. The 
Nyaya Panchayata would aim at resolving disputes. before 
they reactt the formal justice system, but without extinguis-
hing the right to go to judicial forum if any party to a diapute 
Is not satisfied with the outcome of alternative dispute 
raaoIutlon. 

The Draft Nyaya Panchayats 8tll provld .. for the 
establishment of Nyaya Panchayata at the level of each 
Village Panchayat or cluster of Vlnage Panchayats. The 
Nyaya Panchayats are proposed to be constituted through 
the election of the Nyaya Panchayats by people realdlr.~ in 
the area to which the jurisdiction of the Nyaya Panchayats 
extends. Provision. are proposed for the reservation f.)r 
women. Scheduled Caste. and Scheduled Tribes to ensure 
their representation In the Nyaya Panchayats. The Draft 6111 
defines the civil, criminal and additional jUriadiction of Nyaya 
Panchayats. In the Draft BtH. concWation is propoaed ar. a 
primary mean. of dispute re.olution. Further, Nya~'a 
Sahayaks, who will assist the Nyaya Panchayat in 
performing their function of dispute raaoIution, have been 
proposed. Nyaya Panchayata are proposed as eeparate and 
independent dispute resolution bodies, distinct from the 
Gram Panchayats. 

(c) No firm date In this regard can be given as the 
Draft of the Nyaya Panchayat Btn Is under consideration. 

IfCI 

166. SHRI ANNlrA NAYAI<: 
SHRIMATI SUSHEELA BANGARU LAXMAN: 

Will the MInIster of FINANCE be pIeued to ...... : 

(a) the details of Invntments made In Industrial 
Finance CorporatIon of india (lFCI) by fInancIaIlMUtutIons 
and banks as on 31 December, 2008; 

(b) the detaIIa of aaeIatance provided to IFCI by the 
Govanvnent during the last th,.. y_ra and the cunwnt year; 

(c) whether the Govemment has waived on the 
financial aasIatance provided to IFCI; and 

(d) H so, the details ther80f and the reaaona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (8HRI PAWAN KUMAR 
BANSAL): (a) As intImated by the Indu.trlal FInance 
Corporation of India Ud.(IFCI), the details of Inveetmenta 
made In IFeI limited by Financial InatItutIons and PublIc 
Sector Banks as on Deoember 31, 2008 are as under: 

(As. In oro,.) 
Facility Public fInancial Total 

Sector Instttutionl 
BMks 

1 2 3 4 
N~vertlble 200.00 200.00 400.00 
Debentur.s 

0ptI0naJty convertible 165.22 155.22 
debenture. 
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Bonds 

Term Loans 

Preference Shares 

Total 

2 

2940.82 

325.00 

266.19 

3 4 

986.62 3927.44 

100.00 425.00 

7.65 273.84 

3732.01 1449.49 5181.50 

(b) The details of assistance provided to IFel by the 
Government of India during the last three years and the 
current year are as under: 

Year Amount (Rs. in crore) 

2005-06 

2006-07 

2007-08 

2008-09 

(c) No, Sir. 

(d) Does not arise. 

300.00 

220.31 

Nil 

Nil 

Illegal functioning of Ultra Sound Centres 

167. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
a1ate: 

(a) whether Ultra Sound Centres are functioning 
Illegally in the country as reported In The Tribune dated 24 
January, 2009; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Instances of Ultra Sound Centres 
functioning in contravention of the provisions of Pre-
conception and Pre-natal Diagnostic Techniques (Prohi-
bition of Sex Selection) Act, 1994 in Haryana have come to 
the notice of the Government. 

(c) The newspaper report has mentioned about 
appointment of Appropriate Authority. The Government of 
Haryana have indicated that they had appointed Civil 
Surgeon as Appropriate Authority in the district through their 
notification No. 1/19/88-2HB-II-96, which was published In 
the Haryan. Government Gazette dated 18.2.1996. 

Indiana In abroad Jail. 

168. SHRI SANAT KUMAR MANDAL: Will the Minister 
of OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) the number of Indians including Overseas 
Indians in jails in various countries, country-wise; 

(b) whether Government has taken up the issue with 
the respective countries to secure their release: 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) to (d) The requisite details are being 
collected and would be laid on the Table of the House. 

University for NRls 

169. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) the current status of the proposed University for 
Non-Resident Indians (NRls) in the country; 

(b) whether Detailed Project Report, received for the 
purpose has been examined; 

(c) if so, the details thereof alongwith the outcome 
of such scrutiny; and 

(d) the time by which final decision is likely to be 
taken In this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) The task of establishing the proposed 
PIOINRI University at Bangalore has been entrusted 10 the 
Manipal Academy of Higher Education Trust (MAHET). 

(b) and (c) The Advisory Board constituted to evaluate 
the Detailed Project Report received from MAHET met on 
16.01.2009. The next meeting is scheduled In the first week 
of March 2009. 

(d) Time frame will be fixed by the Advisory 
Committee. 

wrttten-off farm loan by banka 

170. SHRI K. SUBBARAYAN: Will the Minister of 
FINANCE be pleased to state the percentage and amount 
of farm loans of small and marginal farmers wrilten-off by 
Public Sector Banks (PSBs) during each of the last three 
years and the current year, category-wise and bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): The information is being collected and will be 
laid on the Table of the Lok Sabha. 
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Reliance Energy Ltd. 
171. DR. RAJESH MISHRA: 

SHRI SURENDRA PRAKASH GOYAL: 
Will thf! Minister of FINANCE be pleased to state: 

(a) whether the Reliance Infrastructure Ltd. (erst-
while Reliance Energy Ltd. ) has misused Its External 
Commercial BorTowings (ECB) I Foreign Currency Conver-
tible Bonds (FCCB) proceeds by partang them with mutual 
funds and then repatriating the money abroad for joint 
venture company; 

(b) it so, the details thereof; 

(c) whether mis-utilisation of ECB I FCCB is a 
violation ot the relevant provisions of Foreign Exchange 
Management Act (FEMA) and ECB guidelines; and 

(d) if so, the action taken or proposed to be taken 
against Reliance Infrastructure ltd. for violation of FEMA, 
ECB and RBI guidetines and other related laws? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) As reported by RBI. 

(i) Mis Reliance Energy Umited - now known as 
Reliance Infrastructure ltd (Rll) raised an ECB of USD 360 
million in July 2006 under the Automatic Route. The entire 
amount was drawn down on November 15, 2006 and parked 
overseas with the UBS, London. On April 26, 2007, out of 
USC 360 mn, USD 300 mn (Ra.1265.87 crore) was brought 
Into India and kept Invested In debt mutual funds, pending 
utilization for the declared end-use. The company remitted 
in March 2008 an amount ot USD 500 minion (including the 
proceeds ot USD 300 million brought Into India) towards 
Investment in an overaeas subsidiary. 

(ii) Rll had also availed of ECB of USD 150 miHlon 
under the Approval Route and the entire amount was drawn 
down and brought into India, in November 2006. From the 
monthly ECB 2 returns, it was observed that the company 
was regularly utilizing some portion of the ECB proceeds 
for the declared end-use, placing the balance in fixed 
deposits/debt mutual funds, pending utilization. 

(c) Yes, Sir. 

(d) As per ECB guidelines, then in force, the ECB 
proceeds were required to be parked overseas until actual 
requirement in India. Further, utilization of ECBs proceeds 
is not permitted tor inves1rnent In the capital market. Hence, 
based on the above facts, on the compounding application 
of the company for the contraventions relating to the ECB of 
USD 360 mn., a compounding order was passed by RBI in 

terms of Foreign Exchange (Compounding Proceedings) 
Rules, 2000 and a penalty of As. 124.68 crore was levied 
on the company. However, Rll did not pay the penalty and 
submitted a revised application dated August 25, 2008, 
seeking compounding of the contraventions involved in both 
the ECBs of USD 360 mn and of USD 150 mn. The 
compounding application was not found to be in order was 
returned to the applicant on September 30, 2008. Rll was 
given an option to make separate application for ·compoun-
ding the contraventions relating to the second ECB but the 
company did not approach the RBI thereafter. Therefore RBI 
referred the FEMA violations relating to the two ECBs to the 
Directorate of Enforcement on November 7, 2008 for 
necessary action. 

Funds allocated to AlRlDD under 
H.E. Special Package 

172. SHRI ANWAR HUSSAIN: 
SHRI NARAYAN CHANDRA BORKATAKY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has allocated funds to 
All India Radio (AIR) and Doordarshan (DO) stations during 
the Eleventh Five Year Plan for development of AIR/DO 
stations and acquisition of software and hardware by them 
under the North East (NE) specfal package; and 

(b) if so, the details of the total funds allocated and 
incurred during the said Plan period IncllJdlng the current 
financial year, year-wi .. , DO andAIR-wise and component-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATtONAND BROADCASTING (SHRI 
ANAND SHARMA): (a) Yes Sir. 

(b) The requisite detalla are as under: 

(Rs. in Crore) 

Vear All India Radio Doordarahan 

Alloca- Expen- Alloca- ElCpen· 
tion dlture tion dlture 

2007-08 Acquisition 1.00 1.18 15.00 15.00 
of Software 
Hardware 4.00 2.02 40.00 43.73 

2008-09 AcqUisition of 3.03 0.43 13.53 12.49 
(up to Software 
Dec. 08) Hardware 36.00 6.76 15.00 6.88 

Total fund allocation for North-East Special Package 
under 11 th Five Year Plan to All India Radio is As.1SO.00 
crores and Doordarshan is Rs. 219.83 crores. 
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AgNement with Wortd BlInk 

173. SHRI MADHU GOUD YASKHI: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHAOEO GAIKWAD: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the World Bank's India head visited New 
Delhi recently; 

(b) if so, the purpose of the visit; 

(e) whether any agreementlunderstanding has been 
arrived at by the Government of India and the World Bank; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. 

(b) Mr. Roberto N. Zagha has taken over the charge 
of World Bank's Country Dii-ector for India with effect from 
1 st January 2009. He arrived in India on January 23, 2009 
for a one week visit and met the offICials of Govemment of 
India. The purpose of the visit was to discuss with 
Government of India officials on how the World Bank could 
work most effectively as a development partner. 

(c) and (d) During h'- vilit, the foUowIng agreements 
went signed between the Government of India and the World 
Bank on January 27, 2009:-
S. No. Name of the project Amount of ualstance 

(US S MlAIon) 

1. Power System Development 400.0 
Project IV - AddItIonal Financing 

2. Orissa State Roads Project 250.0 

3. Orissa Community Tanks 112.00 
Management Project 

4. Orissa Rural Livelihood, Project 82.4 

[TransJatJon] 

Reduction In Customs and 
Excl .. DutIn 

174. SHRI RAMJI tAL SUMAN: 
SHRI SURAJ SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the government has reduced customs 
and excise duties on various items after the announcement 
made in the Annual Budget of financial year 2008-09; 

(b) if so, the details thereof and reasons therefor; 
and 

(c) the estimated shortfall in revenue to be caused 
in the financial year 2008-09 as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) Details of such reductions of customs and central 
excise duties are enumerated in the enclosed statement. 

These fiscal measures were taken in response to the 
rapidly changing Intemational economic environment and 
Its impact on the domestic economy. 

In the first half of the fiacaJ year, they were aimed at 
combating Inflation caused primarily by the spurt in the 
international prices of crude petroleum, food items and 
metals. Subsequently they were required to deal with the 
slowdown of the Indian economy In response to the financial 
crisis in the developed economies. As such, the duty 
reductions listed above were primarily effected as part of the 
fiscal stimulus package of the govemment. 

(c) The revenue implication of these changes is 
approximately Rs. 33000 crores during the financial year 
2008-09. 

....,.,.", 

CuIllOmS 

S.No. Description 01 item Duties reduced 
from 

2 3 

SemI-mIIIecI and wholly mllted rice 70% 

Crude palm 011 and crude palmolein 45% 

RBD palm oiVpalmoleln 52.5% 

Sunflower oil (crude) 40% 

Sunflower ell (refined) 50% 

Rapeaeeci'canolalcolzalrnustard 011 (crude) 75% 
> 

to 

4 

Nil 

20% 

27.5% 

20% 

27.5% 

20% 

Date on which 
change effected 

5 

21.3.2008 
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2 3 4 5 

Rapeseedlcanolalcolzalmustard oil (refined) 75%145% 

(underTRO) 27.5% 

soya bean oil (crude) 40% Nil 

soya bean oil (refined) 40% 7.5% 

Crude Palm oil (including crude paImoIeIn) 20% Nil 

RBO palm oil (Including RBD paimolein) 27.5% 7.5% 

Crude sunflower oil 20% Nil 

refined sunflower oil 27.5% 7.5% 

Crude canolalrapeseedlmustard 20% Nil 

refined canola/rapeseed/mustard 27.5% 7.5% 

All other misceUaneous edible oils (crude) such as coconut oil, 100% . Nil 01.4.2008 
ground nut, linseed, sesame, castor, mahua, kokum, crude 40% 
palm kernel oil, olive etc. 

AI! other miscellaneous edible oils (refined) such as coconut 100%-
oil, ground nut. linseed, sesame, castor, mahua, kokum, crude 40% 7.5% 
palm kernel oil, olive etc. 

partly or wholly hydrogenated vegetable fats and oils 
commonJy known as 'vanupati', margarine, peanut butter, aaI 80% 7.5% 
fats and oDs (vegetable origin) 

butter and ghee 40% 30% 
maize (for a IRQ of 51akh MTs per amum) 15% Nfl 

3 iron and non-aIIoy steel (headings 7203 and 7205 to 7217 of 5% Nil 
the customs tariff) 

Pig iron and spiegeIeisen 5% Nil 

meIcoke, zinc and feno-aJloys 5% Nil 
CV duty on TMT bars and structurala 14% Nil 29.4.2008 

4. Poppy seeds 70% 40% 26.05.2008 

5. crude petroleum 5% Nil 

Petrol and dIeaeI 7.5% 2.5% 04.6.2008 

other petroleum products 10% 5% 

6 Export duty on Flat rolled products of iron or non-alloy steel 15% Nil 
hot rolled, not clad, plated or coated 

Export duty on Flat rolled products of iron or non-alloy steel, 10% Nil 
cold rolled (cold- reduced), not clad, plated or coated 13.6.2008 

Export duty on Flat rplled pfoducts of iron or non-aIloy 1teeI, 5% Nil 
plated or coated with zinc 
Export duty on Tubes and pipes, of Iron or steel 10% Nil 

7. Raw cotton 10% Nil 08.7.2008 

8. Aviation Turbine Fuel (ATF) 5% Nil 31.10.2008 

9. Iron and s .. ,1tems exempted from Export Duty 15% -10% Nil 31.10.2008 

10. Export duty on iron ore fin .. 15% Ra.200PMT 31.10.2008 

11. Export duty on Iron ore fines RI.200PMT 8% advalorem 7.11.2008 
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2 3 4 5 

12. Naphtha used for power generation (till 31/312009) 5% Nil 7.12.2008 

13. Export duly on iron ore fines 8% Nil 7.12.2008 

14. Export duty on iron ore lumps 15% 5% 7.12.2008 

15. Export duty on Basmati Rice Rs.8000 PMT Nil 02.02.2009 

16. Poppy seeds 40% 20% 03.02.2009 

17. Zinc ash, residue of Zinc, residue of copper 7.5% 5% 10.02.2009 

18. 'Newaprint and glazed newsprint 3% Nil 11.Q2.2009 

light weight coatecL.paper used for printing magazines 5% Nil 

Excise 

1. unbranded motor spirit (MS) Rs. 6.35 per litre Rs. 5.35 per litre 

unbranded high speed diesel (HSD) Rs. 2.6 per litre Rs. 1.6 per litre 04.6.2008 

2. Shuttleless projectile looms 14% Nil 29.4.2008 

3. Electrically operated vehicles, including two and three 8% Nil 29.4.2008 
wheeled electric motor vehicles 

4. Dough for preparation of bakers' wares of heading no. 1905 14% Nil 28.05.2008 

5. Bura, makhana. mishri, han:Ias or battaaa (pataahas) As. 71/Quintal NU 5.12.2008 

6. Ad- valorem rates of excise duty on non-Petroleum Items across the board reduction 7.12.2008 
of 4 percentage points 

7. All goods, manufactured in a mini cement plant and 
cIMnId in packaged tonn of retail .... price not RI.220per Rs. 145 7.12.2008 
exceeding RI. 1 90 per 50 kg bag or of per tonne tonne per tonne 
equivalent retail sale price not exceeding Rs.3800 

All goods, manufactured in a mini cement plant and 
cleared in packaged form of retail sale price exceeding Rs. 370 per Rs.250 
As. 190 per 50 kg bag or of per tonne equivalent retail tonne per tonne 
.... price exceeding RI.3800 

All goods, manufactured in a mini cement plant, other As. 250 per tonne RI.170 per tonne 
than those cleared in packaged form 
All goods, whether or not manufactured in a mini cement 
plant, not covered in above and cleared in packaged form Rs.350 per tonne RI. 230 per tonne 
of retail .... price not exceeding RI. 190 per 50 kg bag or 
of par Ionne equivalent retail sale price not exceeding 
Rs.3800 
All goods. whether or not manufactured in a mini cement 12% of 8% of 
plant, not covered in above and cleared in packaged form retail sale retail sale 
or retail sale price exceeding Rs. 190 per 50 kg bag or of price price 
per tonne equivalent retail .... price exceeding Rs. 3800 

Bulk Cement 14% or RI. 10% or 
400 per RI.290 
tonne, ,.,,40nne, 

whichever is whichever 
higher is higher 

8. Cement clinkers Rs.450PMT Ra.300PMT 24.12.2008 
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[English] 

Foreign Exchange Re .. rve 

li5. DR. THOKCHOM MEINYA: WiD the Minister of 
FINANCE be pleased to state: 

(a) the present Foreign Exchange Reserves in the 
country; 

(b) whether the Union Government is making the 
optimum utilization of the huge Foreign Exchange Reserves; 

(c) if so. the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINITRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The Foreign Exchange Reserves comprising 
Foreign Currency Assets (FCA). Gold Special Drawing Rights 
and Reserve Tranche Position with IMF stood at US $ 248.6 
billi as on January 30. 2009. of which FCA component was 
US $ 238.9 biUion. 

(b) to (d) Keeping in view the guiding objec:tives of safety. 
liquidity and optimization of returns under foreign exchange 
reserve management. Reaerve Bank of India (RBI) investa 
FCA in multi-currency and multl-aaset portfolios through 
investment in sea.Iri1ies and deposits with other Central Banks. 
Bank for International SetIIement (BIS). International Monetary 
Fund (IMF) etc. 

[Translation] 

ur. ExpectaIICY 

176. SHRI ANURAG SINGH THAKUR: Will the 
Minister of '-IEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the life expectancy rate in the country 
has substantially Increased since independence; 

(b) if 80. the details thereof; and 

(c) the efforts made by the Government to further 
Increase the rate of life expectancy of the people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (a) and (b) The "Life Expectancy at Birth" 
measures the average number of years a ~ iI expected 
to live under prevailing mortality concfltlona. According to 
estimates released by the Office of Registrar General of India. 
Ministry of Home Affalra. the "Ute Expectancy at Birth" in years 
for maJe and female has incntaaed since independence and 
a Statement giving the estimates over the years is enclosed. 

(c) The Government of India. Ministry of Health and 
family WeHare. has launched the National Rural Health 
Mission (NRHM) in order to improve the availability of and 
access to quality health care. Under NRHM emphasis has 
been laid to provide accessible. affordable. accountable. 
effective. reliable. and quality primary health care especially. 
to the poor and vulnerable sections of the population through 
improved hospital care measured through IAdian Public 
Health Standards (IPHS). decentralization of programme to . 
district level to Improve intra and inter-sectoral convergence. 
creation of. a cadre of Accredited Social Health Activities 
(ASHA). and effective utilization of resources. NRHM seeks 
to strengthen the Public Health delivery system at all levels. 

Bfa,.",."t 

Life Expectancy at Birth (in years) 

St. No. Period Male Female 

1941-50 32.5 31.7 

2 1951-60 41.9 40.6 

3 1961-70 46.4 44.7 

4 1970-75 SO.5 49.0 

5 1981-85 55.4 55.7 

6 1990-94 58.4 60.4 

7 2000-04 82.1 63.7 

8 2001-05 82.3 63.9 

9 ~ot 62.6 64.2 

Source: 

Q 81. No. 1-3, RegiIIrw GennI of InIIa, MiniItry of Horne AIIWI. 

I) S.No. 4-11. Sample Registration Syatem. Regilt'., Gen ... al 01 
InIIa, MIniIIry of Harne AllIIn. 

[EngJJsh] 

PnnrMI 8Iwttya DIwu 

1 n. SHRI E. DAYAKAR RAe: WIll the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether the Pravasl Bhartlya Diwas (PBD) 
Convention. 2009 was recently held in Chennai: 

(b) H 10. the details thereof; and 

(c) the details of the dilcuasions held and the 
outcome thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYAlAR RAVI): (a) Yea sir. 
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(brand (c) The 7th Pravasi Bharatiya Divas Convention 
was held at the Channal Trade Centre from 07.01.2009 to 
09.01.2009 In partnership with the Govemment of Tamil Nadu. 
Confederation of Indian Industry (CII) was the institutional 
partner. 

The CorMmtion was inaugurated by the Prime Minister 
on 08.01.2009. The valedictory address was delivered by 
the President on 09.01.2009. The President also conferred 
the Pravasi Bharatiya Samman Award on 13 distinguished 
PIOsINRls. H.E. Mr. Ramdien Sardjoe. the Vice President of 
Suriname. was the ChIef Guest 

In the inaugural session, the Prime Minister announced 
that OCI (Overseas Citizenship of India) card holders who 

are qualified profesaionals-doctors, dentists, pharmacists, 
engineers, architects and chartered accountants-will have 
the benefit of practicing their professions in India. He 
launched a 'Global Knowledge Network', to serve as a 'virtual 
think-tank' and generate new ideas on issues such as 
development, education and health care. He also launched 
a comprehensive e-governance project on migration under 
which a 'Smart Card' is proposed to be issued to evory 
emigrant worker which would contain vital data on his work 
contract, his employer, his insurance etc. to help him out In 

difficult situations. 

Further details of the convention and topics of discussion 
are given in the enclosed statement. 

St1Jtement 

,..,..., 8th January 2009 

1000-1800 hra 
(LE Royal Meridian Chennal) 

WednNday,7th January 2009 

1000-2300 hn 
(LE Royal MeridIen Chennal) 

1100 In 
(CTC Pramise8) 

1130 In 
(CTC PremIaes) 

zoao· 2130 In 
(CTC Premises) 
Thur8day,8th J...-y 2001 

OI1o-oM11 In 

Engaging the Diaspora: The Way Forward 

7-9 January 2009: Chennai Trade Centre (CTC), Chennai 

Final Programme 

Registration of delegates 

Registration of Delegates 

Opening of Trade and Industry Exhibition - to be Inaugurated by Shrl V. Narayanasamy. 
IIOS Parliamentary Affairs and Planning 

Cultural Programme: 

1~1150 hra Mohlnlyattam by Gopika Varma 

1900-2000 hra 'Sarve.ham Bharatah' by South Zone 
Cultural Centre 

Welcome Reception/dinner by Shrl Pranab Mukherjee. Minister of External Affairs, 
Government of India 

lnaugurill SessIon (Convention Centre) 
(1nvIteH and 11 .... 18 to be .. ted by 0830 hrs) 

Lighting of the Lamp 

Welcome Address 

Address 

AdcIr8sa by ,the Chief Guest 

K. Mohancla. 
Secretary 
Ministry of Overseas Indian Affairs 

Vayalar Rev! 
Minister of Overseas indian Affairs & 
Parliamentary Affairs 

Dr. Kalalgnar M. Karunanldhl 
Chief Minister Government of Tamil Nadu 

H. E. Mr. AamcUen SardJoe 
Vice President of Suriname 
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Inaugural Address Dr. Manmohan Singh 
Prime Minister of India 

to Questions 156 

Launch of Disspora Knowledge Networlc and Release of MOIA publications by Prime Minister 

1000 -1030 tn 

1 CJ3O.1 230 In 

Signature 
Statements by 
Panelists 

1230 -1400 hn 

1400-1530 hn 

1530 • 1615 hra 

1815-1730 hra 

Vote of Thanks 

TeaICotfee ar.k 

Plenary I (Convention centre) 

K.V. Kemath 
President 
Confederation 0' Indian Industry 

india .. an Emerging Power: The DIaspore Factor 

Opening Remart<s by Session Shaehl Tharoor 
Chair Chairman Afras Ventures, 

USA 

Address by Chief Guest Pranab Mukherjee 
Minister of External Affairs 

Address by Guest of Honour Dato' SerI S Samy Vellu 
President 
Malaysian Indian Congress, Malaysia 

Keynote Address Sam G PItrocIa 
Chainnan C-Sam Inc, USA 

Prot. SUgata Bose 
Gardiner Professor of Oceanic History and Affairs 
Harvard University, USA 

s.t Pal Kh8tIBr 
Chainnan 
Khattar Holdings. Singapore 

Dr. Ruby Dhalla 
Member of Partiament, Canada 

R. L. L.alchlna 
Founder President 
Foundation for Critical Choices for India, Netherlands 

Lunch hoAtd by Dr. Aehwanl Kumar, Miniater of State. Dept. 0' Industrial Policy & 
Promotion, Ministry of Commerce & Industry, Government 0' India 

Plenary • (ConventIon Centre) 
ReflectIons on eurr.nt Economic cn.ta: DIaspore Conc:ems 

Opening RemaN by Session Tarun oa. 
Chair Chief Mentor. CII 

Speaker Prof. K ttar.yanan .... r 

Speaker 

Keynote Speaker 

T~ar.aac 

Director, Centre for Development Studies 

R ....... ramen 
ChaIrman, Doha Bank 
Prof. C. K. Prahalad 
Professor. University 0' MIchigan Business 
School, USA 

ConcurNnI a..Ion·One (IndIM BanIc· .... No 3) BuIIcIIng BrtdgM:Tr8de ............. 

OpenIng Remartca v.nu 8rtnlvnan 
VicePmidtnt, CII & Cheirman & 
Managing Director TVS Motor Co Ltd 
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S1g""" 
Sl8tementa by 
Panell .. 

1.15-1730 hra 

1.15-1730 hra 

MAGHA 29,1930 (SAKA) 

Address by Chief Guest 

Gopinath PHial 
Ambassador-at-Large 

to Questions 

Dr. Ashwanl Kumar 
Minister of State for Industry Department of 
Industrial Policy & Promotion 

Chairman, Institute of South Asian Studies, Singapore 

Hart Pandey 
President, ICICI Group, 
North America Region, Canada 

Dr. RIIYI Pillal 
Managing Director 
Nasser S. AI-Hajri Corporation, Manama, Bahrain 

JIIyadev Galla 
Managing Director 
Amara Raja Batteries Ltd, Hyderabad, India 

Concurrent ..... on .1Wo (HaIlS) 
Building Brtdges: DI .. pore Philanthropy 

Opening Remarks by 
Session Chairman 

Address by Chief Guest 

Address by Special Guest 

Keynote Address 

InderSlngh 
President, GOPIO, USA 

KasIV.P.Rao 
Consultant (Higher Education, 
Government Relations, 
Business Development & Policy Issues) 
Canada 

Concurrent Seulon • Th .... (Hall 1 ) 

K.Uohandes 
Secretary 
Ministry of Overseas Indian Affairs 

Manl Shankar Alyar 
Minister for Panchayati Raj, Development 
of NE Region, 

Us.P.T. Usha 
President 
Usha School of Athletics 

Rajlnder Paul Loomba 
Executive Chairman, Rinku Group, UK 

Prof Dasarath Chetty 
Pro Vice Chancellor, 
University 01 KwaZulu-Natal. South Alrica 

Building Brtdges: Education. Dlaepora Knowledge Network 

Opening Remar1<s by Session 
Chair 

Address by Chiel Guest 

Address by Guest of Honour 

Keynote Address 

Ue. Renu Khator 
Chancellor, Houston University. USA 

Ue. D. Purandeswarl 
Minister 01 State lor Human Resource 
Development 

Dato Dr. S. Subramanlam 
Minister 01 Human Resource, Malaysia 

S. Ramadoral 
Chief Executive Officer 
Tata Consultancy Services, India 
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1615-1730 hrs 

1815-1730 In 

1815-1730 tva 

FEBRUARY 18, 2009 

Lord DIIfII SIngh ...... IIBE 
Founder & Chairman 
Andras House Ltd., United Kingdom 
Dr. RavI Seethapathy 
Chair 

to Questions 

Canadian Advisory Council. Shastri Indo-Canadian Institute. Canada 
Dr. RIIJ P. WIlmer 
VICe Chancellor Manipal University. Manipal 
P. Klshore 
Managing Director. Everonn Systems India Ltd. 
Concunant Sa_Ion - Four (Hti1l4) 
Building BrIdges: lied. & EntertIIlnment 
Opening Remartts by N. Rllvi 
Session Chair Editor The Hindu 
Addrass by Guest of Honour P .......... My. 

ShM ChMcIraekar 
Chief ExecutMt Officer 

Deputy Chief Minister Penang. Malaysia 

Asian Television Network International Ltd, Canada 

LopI ......... ldoo 
~uty Mayor of eThekwini (Durban). South Africa 
Venkat Raman 
Correspondent- The National Business 
Review Editor. Indian Newslink. New Zealand. 
Prakash ... 5wamy 
Journalist. USA 
RanYIr Nayu 
Managing Director, Media India, Paris 
Concurrent 8eaIon. five (HIlU 8) 
ItICNUeClInterKtlon with DIupora women 
Opening Remartts by Session 
Chair 

Address by Chief Guttst 

........ ,.RavI 
Editor 
Salaam Bahrain, Bahrain 

Justice 1IohInI ............ 
Judge, High Court of Kwazulu Natal, 
South AfrIca 
II .. LeeIa GuJadhur s..vp 

.... Subbullikahmi JapdMun 
Minister of Slate for Social Justice and 
Empowerment 
.... Aenuka Chowdhury 
Minister of Slate for Women & Child 
Development 

Organization for Oiaspora Initiatives. Mauritius 
II .. Anita RatMm 
Cultural Activist, Arangham Trust, Channai, India 
Concunant ... Ion· Six (""2) 
Health tor All: Role of DIupora 
Opening Remarks by Session 
Chair 

Dr. Pmhap C Reddy 
Chairman. Apollo Group of Hospitals. 
Chennai, India 

160 
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2000-2130 In 

FrkIIIy, OI.-....y 2009 
0930-11 00 In 

1100-1130 hn ,.p .......... 8HeIona 
............ ,: Bihar - Hall_ 
11»1230 In 

MAGHA 29,1930 (SAKA) 

Address by Chief Guest 

Keynote Address 

D~. Sanku S Reo 
President, AAPI 

Dr. Ramesh Mehta 
President, BAPIO, United Kingdom 

Dr. RaJnl Kanaber 

to Questions 

Dr. Anbumant Ramedoss 
Minister of Health and Family Welfare 
Government of India 

Dr Na...." Trehan 
Chairman and Managing Director, Global 
Health Pvt Ltd., New Delhi, India 

Chairman, Regency Medical Centre, Tanzania 
Dr. Georgy Abraham 
Consultant, Madras Medical Mission, Chennai 
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Cultural Programme "KAlAl THAMIZH" arranged byTourism and Cultural Department, 
Government of Tamil Nadu 
Dinner hosted by Dr. Kalaignar M. Karunanidhi, Chief Minister of Tamil Nadu 

Plenary III (Convention Centre) 
Dlaspora Interaction with the States. 
Opening Remarks by 
Session Chair 
Address 

Address 

Address 

Address 

Address 

Address 

Address 

Address 

Address 

Address 

Tea I Coffee Break 

Weloome Address by Session 
Chairman 

Dr. Montek Singh Ahluwalle 
Deputy Chairman, Planning Commission 
Yayalar RavI 
Union Minister of OVerseas Indian Affairs & 
Parliamentary Affairs 
Dr. Y. S. RaJaaekhara Reddy 
Chief Minister of Andhra Pradesh 
Narendra Modi 
Chief Minister of Gujaral. 
Sushll Kumar Modi 
Dy. Chief Minister, Bihar 
Lt. Gen. (Retd.) Bhoplnder Singh 
LI. Governor, Andaman & Nicobar 
Arcot N. Y..,.aeml 
Minister for Electricity, Tamil Nadu 
RancSeep Surjewala 
Minister for Power, Water Supply & 
Sanitation & Parliamentary Affairs, Haryana 
Elamaram Kareem 
Minister for Industries, Karala 
ManoranJan Kalla 
Minister tor Industry & Local Government, 
Punjab 
SuntSh Shetty 
Minister of State tor Tourism, Uaharashtra 

SalyIIiIt SIngh 
COuncil Chairman, Bihar 
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State Seul0n-2: Guj,anlt • Hall 5 

1130-1230 hI'S 

FEBRUARY 18, 2009 

Address 

Address by the Chief Guest 

Film: 
• Bihar Changed 
• Opportunities in Bihar: Food Processing 
Open house with the delegates/Discussion 

to Questions 

A8hok KwMr Sinha, lAS 
Principal~hUy,Depatknentof 
Industries 
Sushli Kumar lIodl 
Hon'ble Deputy Chief Minister of Bihar 

184 

Concluding Remarks Ma. Anahull Arya, lAS 
MD,BIAPD 

Welcome Address 

Screening of film on Gujarat 

Address 

Address 

Mr. B. B. Sweln, lAS 
Secretary (NRI & ARTD), Gujarat 

Jay NafllYlln Vyaa 
Honble Minister for Health & Family Welfara, 
Tourism & NAG, Govemment of Guiarat 

Nlnnclra Modi 
Hon'bla Chief Minister of Gujarat 

State SeuIon-3: K8mataIc8 • Hall 7 

1130-1230 hra 

........ 10. ....... : Kerala: HIIIII 

1130-1230 ..... 

Welcome Address 

Presentation 

Address 

Addr.ss 

Welcome Address 

Address 

Address 

Presentation 

Addre •• 

v. VenugopIII 
Managll1Q Director Kamataka Udyog Mitra 

Dr Raj Kumar Khatri, lAS 
Commissioner of Industrial Development & 
Director of Industries & Commerce 
Govemment of Kamataka 

K Vlawentha Reddy. lAS 
Director, Department of Tourism 
Govemment 01 Kamataka 

CIIpL Ganuh ICmtIt 
Deputy Chairman NRI Forum 

lIurugeeh R. Mlral 
Hon'ble Minister lor Large If, Medium Scale 
Industries, Govemment of Karnataka 

Mra. ShMIaThoma, lAS 
~ to Chief Minister & Secretary, 
NORKA Department Govemment of Kerale 

Yusaffall M. A. 
Vice Chairman, NORKA·RooTS 

Dr. II Anlrudhan 
Director, NORKA·RooT 

T aalalcrlshnM, lAS 
Principal Secretary· Indul1riel 
Govemmentof Ker8Ia 

Dr. RatMn U lCheIar, lAS 
Director, IT Mission 
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Address by Chief Guest 

Concluding Remarl<s 

to Questions 

Elamaram Kareem 
Hon'bte Minister for Industries 
Government of Kerala 

Manoj Joshi, lAS 
Managing Director, KSIDC 

166 

State Seaalon-5: Aajuthan Hall-3 

1130-1230 hra Opening Rernarl<s by 
Session Chair 

Speaker 

T. Bhaskar 
Director Finance and IT 
Saint Gobain Glass India Ltd. 

Subhash Chander Garg, lAS 
Commissioner, Rajasthan Foundation 

SeaaiOlHi: Tamil ~u - Convention Centre 

1130-1230 hra 

1230 -1330 hra 
1330-1500 hra 

Signattn 
8tatementby 
P .... II ... 

Welcome Address 

Short film on Tamil Nadu 

Investing in Tamil Nadu -
Opportunities 

SEZ & New Initiatives of TIDCO 

Opportunities for IT & ITES 

Opportunities in Tourism 

Keynote Address 

Lunch hosted by CII 

Plenary IV (Convention Centre) 

M. F. Farooqul, lAS 
Principal Secretary Industries Government of 
Tamil Nadu 

M Velmurugan, IES 
Director 
Tamil Nadu Industrial Guidance Bureau 

S Ramasundaram, lAS 
Managing Director, TIDCO 

Dr. Santhosh Babu, lAS 
Managing Director, Electronics Corporation 
of Tamilnadu Ltd 

Dr. M RaJaram, lAS 
Commissioner - Tourism Directorate 
Government of Tamil Nadu 

Mr. Areot N Veerasaml 
Minister for Electricity 
Government of Tamil Nadu 

Indian Dlaspora: Preservation of Language and Culture 

Opening Rernarl<s by Ms. K. Kanlmozhl 
Session Chair Member of Parliament, Rajya Sabha 

Government of India 

Address by Chief Guest 

Address by Guest of 
Honour 

Keynote Address 

Prof RaJesh Chandra 
Vice Chancellor 
University of South Pacific. Fiji Islands 

Dr. T P Naldoo 
President. Indian Academy of South Africa 

Dr. P. C. Alexander 
Former Governor of Maharashtra 

K. Shanmugam 
Minister of Law & Second Minister for Home 
Affairs, Government of Singapore 

N.Ram 
Editor-in-Chief 
The Hindu Group of Publications 

Journalist. Publisher and Public Relations Consultant. South Africa 
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1505-1620 hrs 

1505-1620 hrs 

Signature 
Statements by 
Panelists 

1505-1620 hra 

1505-1620 hrs 

FEBRUARY 18, 2009 to Questions 168 

Dr. Alok Mukherjee 
Chair, Toronto Police Services 80erd 

Dr. M. K. Geutam 
Vice Chancellor and President 
European University of West and East Netherlands 

Us. Shl .... n Serollnl Mudall Munsamy 
Historian and Author, South Africa 

Regional Sessions 

Regional Working Sesslon-1: Africa 

Opening Remarks by Syamal Gupta 
Session Chair Chairman 

Tata International Ltd, Mumbai, India 

Address by Guest of Honour Amlch8ncl Rajbenal 
Minister for Sports and Recreation Kwazulu 
Natal Province, South Africa 

llahyendfll Utchanah 
President 
GOPIO, Mauritius 

Jean Regis Ramsamy 
President, 001 - Reunion Island 

Jose Pafllyanken 
Chairman & Managing Director, Mozambique Holdings. 
Mozambique 

Justice A. M. Ebrahim 
Zimbabwe 

Regional Working Seuion-2: Asia PacHIc 
Opening Remarks by N. Kumar 
Session Chair VICe Chairman, Sanmar Group 

Address by Guest of Honour Mahendra Chaudhury 

Viley Iyengar 
Chairman 

Parliamentary Leader, Fiji Labour Party 

Singapore Indian Chamber of Commerce & industry. 
Singapore 

Brian Robert Hayes 
Chairman, Australia-India Business Council, Australia 

Datuk Dr. Denison Jayaaoorle 
Principal Research Fellow, Institute for Ethnic 
Studies, Universiti Kebangsaan, Malaysia 

Dato' Satlah Sehgal 
Director, Indo-Thai Business Association, Thailand 

Regional Working Sesslon-3· Cllneda 

Opening Remarks by Y. Srlnlva .. n 
Session Chair Chairman, W S Industries Ltd 

Address by Chief Guest HarlnclerTakhar 

Address by Guest of Honour 

Minister lor small busine .. and consumer 
services, Government of Ontario. Canada 

DeepUObhral 
Secretary to the Ministry of Foreign Affairs 
Canada 
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SIgrwture 
Statements by 
Panell ... 

1505-1620 hra 

Slgnatura 
Statements by 
Panell ... 

1501-1120 hra 

8Igneture 
........... 1tJ 
Panell_ 

1501-1820 hra 

MAGHA 29,1930 (SAKA) 

Ambassador K. K. Bhargava 
Member 
Indo-Canadian Shastri Institute, Canada 

to Questions 

Ma. Aaha Luthra, \ 
Chairperson, Indo-Canada Chamber of Commerce & Industry 

Ma. Jaya Subramanlam 
Executive Director Lumbini Arts Society, Ottawa, Canada 

Regional Working S .. 810n-4: Caribbean 

Opening Remarks by 
Session Chair 
Address by Chief Guest 

H. E. K. Bajnath 
Ambassador 
Republic of Suriname 
Dr. Prem Mlslr 
Pro Chancellor, University of Guyana 
Dr. Philomena Ann Mohini Harris 

Ashook Ramsaran 
Secretary General, GOPIO, USA 
G. K.Vasan 
Minister of State for Statistics and 
Programme Implementation 

Honorary Consul for India in Barbados West Indies 
Anand Ramlogan 
Barrister, Trinidad & Tobago 
Regional Working Seaalon-5: Europe 

Opening Remarks by 
SessIon Chalr 

Address by Guest of Honour 

Chandrajlt BanerjH 
Director General 
Confederation of Indian Industry 
Baroness Shreela Flather 

170 

Teacher & British Politician, United Kingdom 
Prof. Hamill Sinai Col_oro 
Professor 
Universidade Lousofona, Lisbon 
WahidSaIeh 
Member Board of Directors, 
Europe India Chamber of Commerce & 
Board Member Netherlands Foundation for 
Business Process Innovation 
The Netherlands 
ANn Amlrtham 
President, Indian Association, Switzerland 
Klran Malhotra 
President, Indo-German Business Forum, 
Germany & MD, Alliance Ltd., Cologne, Germany 

Regional Working 58 .. lon-6: Gulf 

Opening Remarks by 
Session Chair 
Address by Chief Guest 

Address by Guest of Honour 

Yusuffall M A 
Managing Director, EMKE Group, UAE 
Vayalar Ravi 
Minister of Overseas Indian Affairs & 
Parliamentary Affairs, Government of India 
E. Ahamed 
Minister of State for Extemal Affairs 
Govemment of India 
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Signature 
Statements by 
Panelists 

1505-1620 hra 

1100-1100 lin 

1 ......... 

.... 2130hn 

FEBRUARY 18, 2009 to Questions 112 

Address by Guest of Honour Mohammed 5Mbber All 
Minister for Minorities, Energy & NRI Affairs 
Govemment of Andhra Pradesh 

Address by Guest of Honour 

Soman Baby 
Associate Editor 
Gulf Daily News, Bahrain 

llathunny (Sunny) Mathew 
President 
Indian Art Circle, Kuwait 

S. K. Vlrmanl 
Managing Director 
Bhawan Engineering Group, Oman 

Yavakunju Shlhabudeen 

Elamaram Kareem 
Minister for Industries, Govemment of Kerala 

Pravazhi Rehabilitation Center, Saudi Arabia 

Regional Working Sesslon-7: USA 

Opening Remarks by 
Session Chair 

Address by Chief Guest 

Thomu Abraham 
Chairman 
GOPIO International, USA 

AMlwIn Pete! 

T. P. Sreenlvaun 
Fonner Ambassador, Illdia 

A.R.,. 
Minister for Communication and Information 
Technology, Govemment of India 

ChaIrman, Asian American Hotel Owners AIsocIatton 
v.cIIctory SeaIon (ConvenUon Cenn) . 
{InvIt8u MCI g ...... to be ..... by 1830 hra, 
Nalional Anthem 
Welcome Address 

Address 

Address 

K...,.., •• " 
Secretary 
Ministry of Overieaa Indian Affairs 
Government of india 

v.,eIar Rwl 
Union Minllter of Overeeu Indian Affaire & 
PIriamentary Affairs, Government of India 

8urIIt IIngh BemeIII 
Governor of Tamil Nadu 

Presentation of Pravui Bharatlya Samman Awards by the President of India 

Acceptance Speech H.E. Mr. Angldl YeerIM ChettIar 
Vice Pre.ident of Mauritius 

valedictory Ackireaa Smt Pfllttbha Devlalngh htll 
President of India 

vote of Thanks K.8.8r\pathI 
Chi.f Secretary, Govemment of Tamil Nadu 

National Anthem 
Stage Play -KARMA, THE WARRIOR ION OFTHE SUN- by KaIeIdoIcope 

Dimar hoIted by Shri Yayalar RavI, Minister of Overseas Indian Affairs & Parliamentary 
Affairs 
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Widening of Jessore Road 

178. SHRI AJOY CHAKRABORTY: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to widen 
Jessore Road, the main road connecting witl). Bangladesh; 
and 

(b) If so, the details thereof alongwith expected tune-
frame by which the project is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Widening to four lane of 
Jessore Road (NH-35) from Barasat to Bangaon is included 
in National Highway Development Project Phase-III under 
Build-Operate-Transfer (Toll) mode. The proposed project 
is planned along a new alignment on North side of existing 
alignment between Barllsat and Petrapole border. The 
preparation of DPR has been taken up and is disrupted due 
to local resistance. At this juncture It Is too early to indicate 
likely date of completion of widening work. 

[Translation} 

ElectrIcIty from Atomic Energy 

179. DR. SATYANARAYAN JAnYA: Will the PRIME 
MINISTER be pleued to state: 

(a) the quantum of nuclear fuel being procured from 
both Internal and external sources aIongwith the cost Involved; 
and 

(b) the details of the future action plan and 
Implementation programme for generation of electricity from 
atomic energy? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): (a) The natural uranium fuel 
for the Indlgenoua reactors continues to be sc/urced from 
Uranium Corporation of India LImited, a PubliC Sector 
Undertaking (PSU) of the Department of Atomic Energy. In 
addition, 300 tons of natural uranium from Areva, France and 
2000 tons of natural uranium, to be delivered over many 
years, from JVC-TVEL, a Ruasain Enterprise, for use In the 
reactors to be pfaced under safeguards Is being procured. 
Order hal also been placed for 60 Tons of Low Enriched 
Uranium for the reactors al Tarapur (TAP8-1&2 of 2 x 160 
MWe) on JVC-TVEL. The fuel for Kudankulam (KK-1 &2 of 2 x 
1000 MWe), currently under construction, Is being supplied 

by JVC-TVEL. 

(b) XI Plan proposals envisage start of work oh 8 
indigenous Pressurised Heavy Water Reactors of 700 MWe 
each and 10 Light Water Reactors each of 1000 MWe, an 
Advanced Heavy Water Reactor of 300 MWe and pre-project 
activities for two Fast Breeder Reactors of 500 MWe each. 
More reactors are planned to be taken up beyond XI Plan. 

{English} 

Treatment In CGHS Dispensaries 

180. SHRI NARAHARI MAHA TO: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to start 
Homoeopathy and Ayurvedic systems of treatment in all the 
CGHC dispensaries in Delhi and the National Capital Region 
(NCR); 

(b) if so, the details thereof; 

(c) the time by which these facilities are likely to be 
introduced in these dispensaries; and 

(d) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) to (d) Question does notarise In view of reply to part 
(a) of the question, above. 

[Translation} 

Uquldlty In PSBs and NBFCs 

181. SHRI SURAJ SINGH: 
SHRI ANANTH KUMAR: 
Will the Minister of FINANCE be pleased to atate: 

(a) whether the Public Sector . Banks (PSBs) and 
Non-Banking Finance Companle. (NBFCa) are facing 
problema In liquidity; 

(b) If so, the detaUa thereof indlcallng the money 
infused in the banking aystem since September, 2008; 

(c) whether the Government proposes to take a loan 
of three billion dollars from the Wortd Bank 10r the re-
capitalisation of the Public Sector Banks; 

(d) If so, the details thereof; 

(e) the additional measurea taken by the 
Government to encourage liquidity In Public Sector Banks 
(PSBs) and Non-Banklng Financing Companles (NBFCs) 
during the current fiscal year; and 
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(f) the amount of loans I advances given I being 
given to individuals, Small Scale Industries (SSI) and Micro 
SmaIl and Medium Enterprises (MSME) from these institu; 
tions as a resUlt of 1hese measures? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAl): (a), (b) and (e) In response to the knock-on effects 
of the evolving global financial crisis on the domestic financial 
markets, Reserve Bank of India (RBI) has taken a number 
of measures since mid-September 2008 to ensure 
uninterrupted and adequate credit to the productive sectors 
of the economy. Govemment of India has also announced 
two stimulus packages on 7.12.2008 and 2.01.2009. The 
measures taken by Government and RBf, inter-alia, include-

(i) augmenting domestic liquidity through incremental 
reduction in Cash Reserves Ratio (CRR), Statutory 
liquidity Ratio (SlR), Repo Rate, Reverse Repo Rate, 
etc., conducting a special fix rate Repo at 9% per annum 
against SlR securities to enable banks to meet the 
liquidity requirements of mutual funds and Non-Banking 
Fmance Companies (NBFC), etc.; 

(Ii) augmenting lorex liquidity through upward revision in 
interest rate ceiling on FCNR(B) and NR(E)RA deposits, 
peiiliilting banks to borrow funds from their overseas 
branches and correepondent banks, special market 
operation by RBI to meet the lorex requirements of ~ 
sector 011 marUting companiea, permitting systemically 
important non-deposit taking Non-Banking Finance 
Companiea (NBFCs-ND-SI) to raise short-term foreign 
currency borrowings, etc; 

(ii), on 02.01.2009, Government announced another 
stimulus package providing, inter-alia, additional 
IMUUr8S for the economy such as - Ca) setting up of a 
special purpose vehicle (SPY) to provide liquidity 
support against an investment grade paper to NBFCs-
NO-Sl. The totaJ support from the RBI will be limited to 
Ra.20,OOO crore with an option to rai .. It by a further 
Rs.5,OOO crore, (b) upward revision of credit targets of 
Public Sedor Banks to meet the needs of the economy, 
etc. 

The measures of the Reserve Bank since mid-
September 2008 have resulted in augmentation of actual! 
potential IIquIdJty of over Rs.3,88,OOO crore. In addition, the 
pennanent reduction in SlR by 1.0 per cent of NDlL has 
made avalIabIe liquid funds of the order of Rs.40,OOO crora 
for the purpoM of crd expai'1aIon. 

The detailed notifications/press releases issued by 
Govemment and RBI are available at their respective websites 
www.pib.nic.ln and www.rbi.org.in. 

(c) and (d) To enable the public sector banks (PSBsll0 
meet enhanced credit requirements of the economy while 
maintaining a healthy and comfortable level of regulatory 
Capital to Risk-weighted Assets Ratio, Government has 
proposed to provide capital funds to these banks through 
Wond Bank assistance. The exact amount of capita! to be 
provided io the PSBs has not been finalised. 

(f) The total gross advances of PSBs have 
increased from Rs.1S.30,181 crore as at the end -December, 
2007 to Rs. 19,60,769 crore as at the end· December, 2008 
registering an increase of 28.14%. 

Terms and Conditions for Loans 

182. SHRJ SUBHASH MAHARIA: 
SHRI BHARATSINH MADHAVSINH SOLANKI: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether banks have laiel down strict terms and 
conditions for providing loans to various sectors 8uch as small 
scale industries, animal husbandry, education, health, 
agriculture, etc: 

(b) if 80, the details thereof and the remedial 
measures taken in this regard; and 

(c) the number 01 students benefited from educa-
tional loans in the country bank-wise/State-wi8e, including 
Rajasthan during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Ca) and (b) The banks are required to follow broad 
guidelines issued by Reserve Bank of India (RBI) lor lending 
to PrIority Sector which Include lending to Agriculture & allied 
activities including animal huabanclry, Weaker sections, Micro, 
Small and MedIum Enterprises (MSME), Education etc. The 
detailed guidelines lor lending to Priority Sector are available 
on website of RBI at www.rbi.org.in. 

(c) As reported by RBI, total number 01 accounts 
outstanding in education loan by Scheduled Commercial 
Banks under Priorily Sector, as at the end of March 2005, 
2006 and 2007 (latest available) state-wise, including 
Rajasthan, are given in the enclosed Statemenl. The 
corresponding Bank-wise data tor all Scheduled CommerCial 
Banks is not available. 
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SIIJIIJment 2 3 4 

State-wise number of accounts outstanding in 
20 Andaman & Nicobar 78 97 158 education loan under priority sector as at the 

end of ~h, 2005, 2006 and 2007 Central Region 53180 66510 104604 

Name of StatelUT Number of Accounts Oustanding 21 Madhya Pradesh 21053 25303 38861 

2005 2006 2007 22 Chhattisgam 2846 3551 6109 

2 3 4 23 Uttar Pradesh 25456 32682 50755 

Northem Region 45227 59613 84183 24 Uttaranchal 3825 4974 8879 

Haryana 7250 10115 13334 Westem Region 58751 75241 105172 

2 Himachal Pradesh 1735 2331 3673 25 Gujaral 16248 17689 26700 

3 Jammu & Kashmir 1370 1992 3101 26 Maharashtra 41181 55834 75927 

4 Punjab 9105 12269 16870 27 Daman & Diu 8 12 44 

5 Rajasthan 9933 14137 20524 
28 Goa 1305 1664 2443 

6 Chandigam 2113 2965 4800 
29 Dadra & Nagar 9 42 58 

7 Delhi 13721 15804 21881 Haveli 

North Eastem Region 2116 3481 6110 Southem Region 293896 412886 622827 

8 Assam 1319 2421 4186 30 Andhra Pradesh 88014 105636 149257 

9 Manipur 124 225 472 31 Kamataka 46273 64964 87229 

10 Meghalaya 240 270 438 32 Kerala 68583 106944 156061 

11 Nagaland 27 24 129 33 Tamil Nadu 88707 132426 225337 

12 Tripura 189 406 462 34 Pondichery 2318 2912 4937 

13 Arunachal Pradesh 25 25 71 35 Lakshadweep 4 6 

14 Mizoram 38 33 123 All India 489445 665330 1026215 

15 Sikkim 154 77 229 {English} 

Eastern Region 36275 47599 103319 Umlt of overseas borrowing 

183. SHRI P. KARUNAKARAN: Will the Minister of 
16 Bihar 6240 7482 29235 FINANCE be pleased to state: 

17 Jharkhand 5187 6696 13449 (a) the current oversE!8S borrowing limit for Indian 

18 OrIssa 9762 12700 25325 
companies; 

(b) whether the Gov!. has rece.ntly increased 

19 West Bengal 15008 20624 35152 overseas borrowing limit; and 
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(c) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The current overseas borrowing limit for Indian 
Companies, other than those belonging to Hotels, Hospitals 
and Software Sectors, incorponlted und:er the Company's 
Act, 1956 is US$ 500 million per financial year lor Rupee 
expenditure and/or foreign currency expenditure for 
permissible end-uses under the Automatic Route. Such 
corporate can also avail of ECB for an additional amount of 
US$ 250 million with an average maturity period of 10 
years under the Approval Route subject to certain 
conditions. 

(b) and (c) ECB policy including the overall limit for 
overseas borrowing is reviewed regularly by the Government 
in consultation with RBI keeping it in line with the evolving 
macro-economic situation, changing market. conditions, 
sectoral requirements. developments in the external sector 
and lessons of experience. Consequent upon such a review, 
the Government has announced certain modifications in ECB 
policy in January 2009, but no OYel'1l8as borrowing limit has 
been increased as such. 

Shortage of Rlldlologl'" 

184. SHRIMATI JHANSI LAKSHMI BOTCHA: WiD the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether there is an acute shortage of radiologists 
in the country; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) As of now the annual intake ofradiologlsls 
in 302 Is different medical colleges in the country. 

The State/UT Governments have been issuing 
Essentiality Certificates to medical coIlegeslinstitutions for 
starting different post graduate/super-speciatty courses 
based on the need and availability of adeqI .ate training and 
infrastructural facilities etc. The Central Government, on the 
recommendations of Medical Council of India, is granting 
permission to medical c:oIIegesIInatitutionllo atart PG Degree! 
Super-specialty courses. 

s.tymn SCIIm 

185. DR. K. DHANARAJU: 
SHRI ASADUDDIN OWAlSI: 

Will the Minister of FINANCE be pleased to stale: 

(a) whether the government has institu1ed an inquiry 
into the Satyam Scam; 

(b) If 50, the progress made therein 80 far; 

(c) the total 1088 suffered by the Govemment by way 
of direct and indirect taxes; 

(d) whether the Income Tax Department, Enforce· 
ment OinJctorate and Directorate of Revenue Intelligence 
have also inquired into the matter; and 

(e) if so, the outcome thereof and further steps taken 
or being taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. 

(b) Various agencies including Serious Fraud 
investigation Offlce, SecurIties and Exchange Board of India, 
AncI'tra Pradesh state CID, etc. are investlgtdlng into possible 
violation of various Acts, Rules and Regulations adminis-
tered by the respective agencies. In particular. SEBI is 
investigating possible violations of SEBI Act 1992, SEal 
(Prohibition of Fraudulent & Unfair Trade Practices) 
Regulaliona, 2003 and Seat (ProhibItion oIlnaider Trading) 
Regulations, 1992 among others. SEBI has also ordered 
inspection 01 the documents available with the Auditors. 
Besides, books, records and documents of the company are 
being examined. SEal has completed examining and 
recording statements 01 both Raju brothers (promoters). 

(c) and (d) Information is being collected and wiH be 
laid on the table of the House. 

(e) The outcome of the investigations wlH be known 
only once they ant completed. 

........ of ChronIc: DI .... 

186. SHRtMATI JAYAPRADA: 
SHRI UOAY SINGH: 

WIll the t.tnister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether there hal been an Incre ... in the 
number of people suffering from chronic di .... e. in the 
country; 

(b) If 10, the details thereof; 
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(c) whether the existing healthcare facilities are not 
adequate to treat patients with such chronic diseases; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to improve 
the overall healthcare facilities in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. Reports indicate that the 
number of people suffering from chronic diseases is 
increasing In the country. There is no structured data for the 
country as a whole on incidence of non-communicable 
diseases. 

However, a Wor1d Bank sponsored study on Global 
Burden on disease indicates that the deaths due to non-
communicable diseases have increased from 37,88,000 
(40% of the total deaths) during the year 1990 to 49,50,000 
(51.2%) in the Year 2000. 

(c) to (e) Healthcare services for different ailments are 
available to the people throughout the country through the 
Government health facilities at Primary Health Center, District 
Hospital, State Medical Colleges and National level 
Institutions. The facilities are reviewed from time to time under 
various programmea of National Rural Health Mission and 
the National Programme on Diabetes, Cardiovascular 
dIseuea and Stroke (NPOCS). An outlay of As. 1660.50 crore 
has been provided for the NPDCS puring the 11 th rIVe Year 
Plan. On pilot basis, the NPDCS has been Initiated in 10 
districts in 10 States. 

Information on Mumbal 
Terror Attack 

187. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Pakistan has demanded more 
information on terror attacks in Mumbai; 

(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) whether the Govemment has requested the 
Pakistani Government for handing over India's 'most wanted 
men' living in Pakistan; 

(d) if so, the details thereof; and 

(e) the response of the Pakistani Government· 

thereto? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 

(a) and (b) Yes. Our High Commissioner in Pakistan was 
informed officially by the Pakistan Foreign Secretary on 12th 
February 2009 of Pakistan's response to the dossier of 
material that we had made available to Pakistan on January 
5, 2009 linking the terrorist attacks on Mumbai to perpetrators 
in Pakistan. In their official response, the Pakistan authoritIes 
have admitted that elements in Pakistan were involved in the 
terrorist attacks on Mumbai. This is a positive development. 
Pakistan has also sought further information and material 
relating to the investigation. 

(c) and (d) Since August 2004,lists of individuals wanted 
for terrorist acts in India and present in Pakistan have been 
handed. over 10 times to the Government of Pakistan. 

(e) In the past when the question of the extradition 
of such fugitives has been raised with the Government of 
Pakistan, it had informed us that the Government of Pakistan 
is not aware of their whereabouts. 

Media Unlta empanelled 
with DAVP 

188. SHRI ABU AYES MONDAL: Will the PRIME 
MINISTER be pleased to state: 

(a) the total number of newspapers and Audio-
Visual Media Units empanelled with Directorate of 
Advertising and Visual Publicity (DAVP) up to the current 
financial year; 

(b) the number of Print and Audio Visual Media Units 
likely to be empanelled with DAVP during the year 2009-
2010; 

(c) whether the Newspapers of North-East, Jammu 
and Kashmir and border areas have applied lor fresh 
empanelment during the year 2008; and 

(d) if so, the details thereof and the action taken by 
the G0vernment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING (SHRI 
ANAND SHARMA): (a) The number of newspapers and 
Audio-Visual Media Units empanelled with the Directorate 
of AdvertiSing and Visual Publicity (DAVP) upto 11/02/09 01 
the current financial year, are as below; 

(i) Print Media (Newspapers) 

(ii) Audio Visual Media 
(other than Doordarshan & AIR) 

TV Channels 

Badio Channals 

4179 

167 

33 
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(b)' The number of Print & Audio Visual Media likely 
to be empanelled with DAVP during the year 2009-10 is 
dependent upon the number of newspapers/audio visual 
media applying/qualifYing for empanelment. The empanel-
ment for the Print Media, is done by the Panel Advisory 
Committee twice a year i.e. in May and November. The 
applications for empanelment of Audio Visual Channels are 
invited in April and October, every year. 

(c) and (d) Yes, Sir. The details are in the enclosed 
Statement. 

Statement 
Ust of Newspapers of NOtth-East Jammu and Kashmir 

and Border Areas who have applied for DAVP fresh 
empanelment during 01.01.2008 to 31.12.2008 

S.No. Name of State No. of Cases No. of Cases 

2 

3 

4 

5 

6 

7 

8 

9 

applied for DAVP approved 
Empanelment 

Jammu and Kashmir 61 

Assam 32 

Sikkim 7 

Meghaiaya 

Arunachal Pradesh 

Mizoram 

Tripura 

Nagaland 

Manipur 

3 

3 

6 

Review of RelatIons 
with USA 

189. SHRI ASADUDDiN OWAlSI: 
SHRI MOHAN SINGH: 

18 

8 

o 

o 
2 

3 

WiIl1he Minister of EXTERNAL AFFAIRS be pleased 
to stata: 

(a) whether the new regime in USA has shown 
interest in friendly relations with India; 

(b) if so, the details thereof; and 

(c) the extent to which Indian foreign policy is likely 
to be influenced? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
and (b) Yes. The new US Administration led by President 
Barack Obama who assumed office on January 20, 2009 

has shown a keen interest in strengthening Indo-US bilateral 
relations. President Obama, in a message to President 01 
India on January 25, 2009 on the occasion 01 India's 
Republic Day, celebrated the shared beliefs, the broad and 
vibrant partnerships between India and the USA in every 
field of human endeavour and said that "the people of India 
should know that they have no better friend and partner 
than the people of the United States.· The US Secretary of 
Slate, in her first foreign policy statement after assuming 
office, expressed the desire of the new US Administration to 
build on the existing economic and political partnership WIth 
India and take the existing bilateral relationship to a new 
level. 

(c) India's foreign policy is solely guided by its 
national interest. 

YoU on Small Development Projects 
with Afghanistan 

190. SHRI KISHANBHAI V. PATEL: Will the Minister 01 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether India and Afghanistan have signed a 
Memorandum of Understanding (MaU) on Small Develop-
ment Projects; 

(b) if so, the details thereof; and 

(c) the progress so far made in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
Yes. The Government of India has signed an MOU with the 
Government of Afghanistan on Small Development Projects 
(SOPs) on August 28, 2005. 

(b) Smllil-scale developmental proJects are short 
gestation with direct impact on community life. Apart from 
transfer of know-how and technology, this scheme will also 
entail grass-roots participation and community ownership 
through involvement of local bodies, non-governmental 
organizations, charitable trusts and educational and 
vocational Institutions. These projects are primarily in area 
of health care, education, horticulture, water and sanitation. 
These projects are identified by Government of Afghanistan 
in consultation with local bodies concerned. 

(e) . 65 projects have been approved under thiS 
scheme so far and are being implemented. 

[Translation} 

Statu. of By-pa .. Roeda and Ran 
0verbrIdge. on NH-24 

191. SHRI SANTOSH GANGWAR: Will the Minitter 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 
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(a) the locations along the National Highway No.24 
between Delhi and Lucknow where by-pass roads and 
railway overbridges are proposed to be constructed or are 
under construction; and 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K.H. 
MUNIYAPPA): (a) and (b) The details of by-pass roads and 
railway overbridges proposed to be constructed or under 
construction along the National Highway No.24 between 
Delhi and Lucknow are given in the enclosed statement. 

(b) the time by which the proposed constructions 
are likely to be completed? 

NHNo. 

24 

NH 
No. 
24 

SflIflIment 

(i) The details of by-pass roads proposed to be constructed or under 
construction along the National Highway No.24 between Delhi and Lucknow: 

Location Km Town Present status Schedule date of completion 

149.168 Moradabad Already completed June, 2002 

f81.550-190.89O Rampur These bypasses have Since. the by-passes 

206.525-21.900 Milak been proposed in DPR are at inception stage, 

215.000-217.250 Mirganj at Inception stage. The therefore, it is too 

230.345-232.785 Fatehganj same may be earty to indicate 

236.050-262.100 Bareily constructed after the likely date of 

268.400-272.300 Faridpur approval of projects completion of these 

331.000-334.600 Rauza from Public Private projects. 

354.850-357.200 Jang Bahadurganj Partnership Appraisal 

372.300-376.400 Maigalganj Town Committee (PPPAC). 

386.300-391.000 MahoU 

(it) The details of railway overbridges proposed to be constructed or under construction along 
the National Highway No.24 between Delhi and Lucknow: 

Location on NH Railway crossing no. Present status Schedule date of 
Km completion 

181 404B (Rampur) In progress 31.03.2010 

159.75 Moradabad Bypass - These RGBs have Since, the ROB'sc Chaundshi line 
been proposed in are at inception 

165.700 Moradabad Bypass - DPR at inception stage, therefore, it Moradabad-Rampur 
stage. The same is too early to main line 

Main line Rampur may be constructed indicate likely date 
180.300 of completion of 
190.135 Main line-Luc;know after the approval of 

these projects. projects from Public 
217.955 Main line-lucknow 

Private Partnership 
235.255 Uain line-lucknow Appraisal 
245.100 Main line-Lucknow Committee 
289.750 Fatehganj Purvi (PPPAC) 
399.350 Amirpur 

332.050 Rauza 

407.600 Sitapur 
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Effect of Inn.tIon on economy 

192. SHRI MOHAN SINGH: Will the Minister of 
FINANC:: be pleased to state: 

(a) the rate of inflation during the last thirteen 
months, month-wise; and 

(b) the extent to which the growing rate of inflation 
has affected the annual economic growth rate or the country 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The rnonth-wIse inftation in terms of 
WPI during the last thirteen months and the annual GOP 
growth rates at factor cost are as below: 

Table 1: Month-wise rate of intlation 

MonthlYear Inflation rate (%) 

January, 2008 4.5 

February, 2008 5.3 

March,2008 7.5 

ApriI,2008 8.0 

May,2008 8.9 

June. 2008 11.8 

JuIy,2008 12.4 

August 2008 12.8 

September, 2008 12.3 

October, 2008 11.1 

November,2008 8.5 

December. 2008 (P) 6.5 

January. 2009 (P) 5.2 

P: Provisional 

Table 2: Annual GOP growth rates 

Year GOP at factor cost (In %) at 

2007-08 (aE) 

2008-o9(AE) 

Current prices 

14.3 

15.5 

QE; QJick EstimaIeI; AE; Advance &IimIIIeI 

Constant prices 

9.0 

7.1 

Increase in giobaI commodity prices of crude 011, Iron 
ore, metals and sOme food Items and increased domestic 

demand relative to availability, led to increase in Inftatlon in 
2008. However, containment of Inflation along with main-
tenance of high economic growth is a priority for the 
Government. Anti-inflationary policies of the Government 
include strict fiscal discipline, rationalization of duties of 
essential items, effective supply-demand management of 
essential commodities through liberal tariff and trade policies, 
and strengthening the public distribution system. The monetary 
policy of the Reserve Bank of India supplements Government's 
efforts by being conducive to growth, while simultaneously 
curbing inftationary expectations arising out of uncertainties 
in the domestic and International environment. However, the 
decline in annual GOP growth rate in 2008-09 Is more due 10 
the impact of the global economic slowdown in the second 
half of 2008. Thera was a algnlficant deceleration in inflation 
during the recent months from its peak of 12.8 per cent in 
August. 2008 to 5.2 per cent in January 2009 and the declining 
trend Is elCp8Cted to continue further. The Government has 
taken counter-steps to stimulate the economy through general 
and sector-specific stimulus packages. 

[English] 

Indian ft"'nnen releuecl by P ...... n 

193. SHRI P.S. GADHAVI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Pakistani Authorities have released 
some of the Indian Fishermen recenlty; 

(b) if so, the details thereof; and 

(c) the number of fishermen atUllodged in Pakistani 
jails and a1ao the number of fishing boats seized by the 
Pakistani authorities? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
and (b) On 26th November 2008, Pakistan released 99 Indian 
fishermen. 

(c) As on 10th February 2009, there are 407 Indian 
fishermen and 392 Indian fishing boats in the custody or the 
Pakistani authorities. 

Deeth ofTI.,.. 

194. SHRIMATI MANEKA GANDHI: WiIIlhe PRIME 
MINISTER be pleased to state: 

(a) whether tigers are being killed by uling the live 
electric wires by the poachers; 

(b). iho, the datai .. thentof; 

(0) whether the Government has Inquired into the 
matter; 
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(d) if so, the details thereof along with the outcome 
of the enquiry; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. 'REGUPATHY): 
(a) to (d) One tiger death due to electrocution by poachers 
on 2-11-2008 has been reported by the State in the Kanha 
TIger Reserve of Madhya Pradesh. As informed, ten 
offenders have been arrested in this regard for penal action 
as per law. 

(e) The steps taken by Government of India to 
protect tiger and other wild animals are enclosed as 
Statement. 

Sfa.."..", 

Steps taken by the Government of India to 
protect tiger and other wild animals 

Leplatepa 

1. Amendment of the Wild Life (Protection) Act, 1972 for 
providing enabling provisions for constitution of the 
National Teger Conservation Authority and the Tiger 
and Other Endangered Species Crime Control Bureau. 
The punishment in cases of oHence within a tiger 
reserve has been enhanced. The Act also provideS for 
forfeiture of any equipment, vehicle or weapon that 
has been used for committing any wild life offence. 

Admlnlatr.u". atepa 

2. Strengthening of antipoaching activities, including 
special strategy for monsoon patrolling, by providing 
funding support to TIger Reserve States, as proposed 
by them, for deployment of antlpoaching squads 
involving ex-army personna / home guards, apart from 
workforce comprising of local people, in addition to 
strengthening of communicationlwireless facilities. 

3. 100% Central Assistance provided to 17 Tiger 
Reserves as an additionality for deployment of Teger 
Protection Force, comprising of ex-army personnel and 
local workforce. 

4. Constitution of the National Tiger Conservation 
Authority with effect from 4.09.2006, for strengthening 
tiger conservation by, interalia, ensuring normative 
standards In Ilger reserve management, preparation 
of reserve specific tiger conservation pian, laying down 
annual/audit report before Parliament. constituting 
State level Steering Committees under the Chairman-
ship of Chief -Ministers and establishment of Tiger. 
Conservation Foundation. 

5. Constitution of a multidisciplinary Tiger and Other 
Endangered Species Crime Control Bureau (Wildlife 
Crime Control Bureau) with effect from 6.6.2007 
COmprising of officers from Police. Forest. Customs and 
other enforcement agencies to effectively control illegal 
trade in wildlife. 

6. Approval accorded for declaring eight new Tiger 
Reserves. 

7. The revised Project Tiger guidelines have been issued 
to States for strengthening tiger conservation, which 
apart from ongoing activities, interalia, include funding 
support to States for enhanced village relocation/ 
rehabilitation package for people living in core or 
critical tiger habitats (from Rs. 1 lakhlfamily to Rs. 10 
lakhslfamily). rehabilitation/resettlement of communi-
ties involved In traditional hunting, mainstreaming 
livelihood and wildlife concerns in forests outside tiger 
reserves and fostering corridor conservation through 
restorative strategy to arrest habitat fragmentation. 

8. A scientific methodology for estimating tiger (including 
copredators. prey animals and assessment of habitat 
status) has been evolved and mainstreamed. The 
findings of this estimation/assessment are bench 
marks for future tiger conservation strategy. 

9. An area of 26749.097 sq. km. has been notified by 14 
Tiger States (out of 17) as core or .critical tiger habitat 
under section 38V of the Wildlife (Protection) Act, 1972, 
as amended" in 2006 (AP, Arunachal, Assam, Karna-
taka, Kerala, Jharkhand, MP, Maharashtra, Mizoram, 
Rajasthan, Tamil Nadu, Uttarakhand, Orissa and West 
Bengal). Three tiger States (Bihar, Chhattisgarh and 
UP) have taken a decision for notifying the core or 
critical tiger habitats (4264.282 sq.km.). The State of 
Madhya Pradesh has not identified/notified the corel 
critical tiger habitat in its newly constituted tiger reserve 
(Sanjay National Park and Sanjay Dubri Wildlife 
Sanctuary). 

10. Memorandum of Understanding developed for betterl 
concerted implementation of conservation inputs 
through tiger reserve States. 

Flnanclal.tepa 

11. Financial and technical help is provided to the States 
under various Centrally Sponsored Schemes. viz. 
Project Tiger and Integrated Development of Wildlife 
habitats for enhancing the capacity and infrastructure 
01 the States for proViding effective protection to wild 
animals. 
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IntematIoMI CooperaIIon 

12. India has a Memorandum of Understanding with Nepal 
on CMtroliing trans-boundary illegal trade in wildlife 
and conservation, apart trom a protocol on tiger 
conservation with China. 

13. A Global Teger Forum of Ttger Range Countries has 
been created for addressing international issues 
related to tiger conservation. 

14. During the 14th meeting of the Conference of Parties 
to CITES, which was held from 3rd to 15th June, 2007 
at The Hague, India introduced a resolution along with 
China, Nepal and the Russian Federation, with 
directions to Parties with operations breeding tigers 
on a commercial scale, for restricting such captive 
populations to a level supportive only to conserving 
wild tigers. The resolution was adopted as a decision 
with minor amendments. Further, India made an 
intervention appealing to China to phase out tiger 
farming, and eliminate stockpiles of Asian big cats body 
parts and derivatives. The importance of continuing 
the ban on trade of body parts of tigers was empha· 
sized. 

ReIntroduction ofT1gers In SarIska nger Reserve 

15. A male tiger and a tigress have been reintroduced in 
the Sariska Tiger Reserve (Rajasthan), based on a 
recovery strategy suggested by the Wildlife Institute of 
India. The tigers are being closely monitored by radio 
telemetry. 

CrutIon of Special TIger Protection Force (STPF) 

16. The policy initiatives announced by the Finance 
Minister in his Budget Speech of 29.2.2008, interalia, 
contains action points relating to tiger protection. Based 
on the one time grant of As. SO.OO crore provided to 
the 'olational TJg8I" Conservation Authority (NTCA) for 
raising, arming and deploying a Special Tiger 
Protection Force, the proposal for the said force has 
been approved by the competent authority for 13 tiger 
reserves. Advisory has been sent to Uttar Pradesh, 
Rajasthan and Uttarakhand for initiating steps for 
deploying in Dudhwa, Ranthambhore and Corbett tiger 
reserves, with 100". Central assistance during the 
current financial year. 

£Translation] 

RevIew of RI1 ACT, 2005 

195. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemmenthas conducted any 
review of the Righi to Information Act, 2005; 

(b) if so, the details of the outcome thereof; and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): (a) The Government has 
entrusted a study to an independent agency for evaluation of 
the implementation of the Right to Information Act, 2005. The 
study is not yet complete. 

(b) and (c) Do not arise. 

(English) 

SAARC SocIal ChaIter 2004 

196. DR. R. SENTHIL: WiH the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether a National Coordination Committee has 
been constituted tor implementing the provisions of the 
SAARC Social Charter 2004; 

(b) if so, the details thereof; 

(c) the broad features of the national plan required 
to be prepared for implementing the ptovisions of the SAARC 
Social Charter 2004; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHAt PRANAB MUKHERJEE): Ca) 
and (b) Yel. the Govemment of India has constituted a 
National Coordination Committee (NCC) headed by 
Secretary, Ministry of Statistics and Program Impleplenlation 
in September 2005 to implement the provisions of ttlf' SAARC 
Social Charter, 2004. The NCC has coordin*ted the 
organization of a number of capacity development progra· 
mmes in India for SAARC Member Countries to address 
thematic areas of immediate concern in the SAARC region. 

(c) and (d) The NCC has identified the monilorabte 
socio-economic targets of the 11 th Five Year Plan of India as 
the broad framework 01 the national plan of action for 
implementing the provisions of the SAARC Social Charter. 
Education, poverty, health, women and children, infra· 
structure and environment are some of the areas where the 
Govemment is committed to implement the provisions 01 the 
SAARC Social Charter, to ensure that the targets adequately 
align with the SAARC Development Goals (SDGs). The 
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Govemment has also laid emphasis On increasing aware-
ness, sensitization and proper policy formulation to effectively 
implement the recommendations of the NCC. 

{Translation} 

Transportation of Coal 

197. SHRI D. P. SAROJ: Will the PRIME MINISTER 
be pleased to state: 

Ca) whether coal transportation work in the areas of 
Gewara and Deepika of South Eastem Coalfields Limited 
(SECL) is carried out by companies run by Ex-servicemen; 

(b) if so, the details thereof; 

(e) whether the payment made to these companies 
on revised rate is done by Price Water House on the basis of 
dumpers! trucks with a loading capacity of 10 tones; 

(d) H so, the details thereof; and 

(e) the other steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
(SHRI SANTOSH BAGRODIA): (a) and (b) The coal 
transportation work in Gevra and Deepika area of South 
Eastem Coalfields Limited is carried out by companies run 
by Ex-servicemen. As on date the following Ex-servicemen 
companies are working in Gevra and Deepika areas for 
transportation of coal from face to surface only: 

S.No.Area Name of Ex-servicemen company 

Deepika Chhattisgarh Coal Transport (P) Ltd. 

2 Deepika Swastik Coal Carriers (P) Ltd. 

3 Deepika Swahney Coal Trasport (P) Ltd. 

4 Deepika Arjuna Coal Carriers CP) Ltd. 

5 Deepika Nirpender Logistic (P) Ltd. 

6 Deepika V. S. Coal Carriers Pvt. Ltd. 

7 Gevra V. N. Transport (P) ltd. 

S Gevra Anupama Coal Carriers (P) ltd. 

9 Gevra Gevra Coal Carriers (P) ltd. 

10 Gevra H. N. Coal Transport (P) ltd. 

11 Gevra Nishant Coal Carriers (P) L~. 

12 Gevra Saksham Coal Carriers (P) ltd. 

(c) to (e) Pay~nt Is being made on the pre-revised 
rates of 10 tonne tippers as per the Price Water House norms 

and Industrial Engineering Study (lED) of South Eastern 
Coalfields Limited (with escalation on diesel, tyres and 
lubricants). In addition, an adhoc increase w.eJ. 1.4.2008 
(the effecllve date of implementation of new coal transportation 
rates in MCl for Ex-servicemen Agencies) in the existing 
normative rates of coal transportation applicable to the Ex-
servicemen agencies of SECL subject to an increase of 15% 
of increase already made by MCL under each slab, whichever 
is minimum pending adjustment of final sanction of the new 
rates of coal transportation by higher capacity tippers is being 
made. 

[English} 

MaIn .... nce works on NH passing through 
Shlradl Ghat In Karnataka 

198. SHRI ANANTH KUMAR: Will the Minister 01 
SHIPPING, ROAD TRANSPORT AND HiGHWAYS be 
pleased to state: 

(a) the status of maintenance works on the National 
Highway passing through Shiradi Ghat in Kamataka; and 

(b) the time by which the work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Assessment to undertake 
major rehabilitation work on NH-48 passing through Shiradi 
Ghat is underway. However, maintenance and repair works 
of immediate nature to keep the National Highway in traffic 
worthy condition have already been started which are likely 
to be completed by end of March, 2009. 

Procurement of Spare Parts by elL 

199. SHRI CHANDRA SHEKHAR DUBEY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Coal India Limited (Cll) and its 
subsidiaries have procured huge quantity of spare parts 
and equipment runnIng into several crores during January 
to April, 2008; 

(b) if so, the details thereof; 

(c) whether the spare parts/equipment supplied 
by the private contractors have been checked/verified; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COAL 
(SHRI SANTOSHBAGRODIA): (a) and (b) As reported by 
Coal India Limited (C!l), the subsidiary- companies of Cil 
have procured equipments based on the approved 
requirements aa per Project Report Provision (PRP) for 
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additional requirement of equipment and against survey-off 
of old equipment for replacement requirement. Similarly, 
spare parts have been procured against approved 
requirement for maintenance of equipment. The total value 
of procurement of equipment and spares made by subsidipry 
companies of Cil during January, 2008 to April, 2008 is 
Rs. 1288.26 cror8. 

The Subsidiaries-wise breakup of purchase of 
equipments and spares during the said period is as 
uncler:-

(Rs. in crore) 

St. Subsidiary Equipment Spares Total 
No. Company 

1. SECl 853.18 7.53 860.71 

2. NCl 71.50 60.02 131.52 

3. WCl 93.19 38.07 131.26 

4. BCCl 34.08 28.80 62.88 

5. ECl 52.49 6.02 58.51 

6. CCl 6.44 20.23 26.67 

7. Mel 11.00 5.71 16.71 

Total 1121.88 166.38 1288.26 

(c) and (d) Spare partslequipments supplied against 
the approved orders were accepted only after checking I 
verifICation as per the terms and conditions of the orders. In 
case of equIpmen1&, pre-dispatch inspection at the supplie(s 
premises is also carried out. In case of spares, inspection is 
carried out by the authorized representatives of technical 
departments at the consignee's end. Inspection reports of 
each consignment of spares and equipments are maintained 
in the respective stores of account. 

[Translation} 
Construction of Paaeport omce at Sura. 

200. SHRI KASHIRAM RANA: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether The Government proposes to construct 
. a new PasspOrt Office at Sural: 

(b) if so, the details thereof including the name o. 
the company which has been entrusted with the construction 
work; 

(c) the time by which the construction work is likely 
to be completed; 

(d) whether a large number of Passport applications 
are pending for more than six months in the Passport Offices 
located In the State of Gujarat; 

(e) if so, the details thereof, and 
(f) the steps taken to issue passports to the 

applicants expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL. AFFAIRS (SHRI E. AHAMED): (a) to (c) Yes. In 
March 2008 the Ministry of ExtemaI Affairs purchaaed a plot 
of land measuring 3000 sqrn. from the Government of Gujarat 
for construction of Passport Office building at Surat. The 
construction work has been entrusted to National Buildings 
Construction Corporation ltd. (a Government of India 
Enterprises) in January 2009. The estimated time for 
completion of the project would be approximately 18 months. 

(d) and (e) No. The number ()f applications' pending for 
more than six months as on 31.01.2009, in comparison to the 
number of passports issued in 2008 and in January 2009. in 
the Passport offices located in the State of Gujarat is as 
follows: 

SI. 
No. 

Name of 
Passport 
office 

Passports 
issued 
January-
December 
2008 

Passports No. of Remarks 
issued 
January 
1,2009 to 
January 
31.2009 

Ahmedabad 2.80,415 20,537 

2 Surat 89,479 6,659 

applications 
pending 
for more 
than six 
months as 
on 31.1.09 

396 

368 

All these applications faU 
under the categories of either 
adverIe police report or 
Incomplete police report or 
insuffiCient documentation 
provided by the applicant on 
which applicants are either yel 
to respond or re·veriflcation by 
the police h •• been Initiated 
but not completed. 
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(I) The Govemment has taken several steps from 
time to time including: 

(I) special drives to eliminate pendencies; 

(ii) expediting police verification process by 
coordinating with the Police authorities; 

(iii) expanding the number of applicants who 
can get passports on the basis of post 
issuance police verification; 

(iv) renewal of passports, without police 
verification, of those applicants who have 
clear police reports in respect of existing 
passports and nothing adverse against 
them in passport records; 

(v) issuance of passports to senior citizens, 
Govemment servants and minors without 
police verification subject to completion of 
certain formalities, and 

(vi) holding of Passport Adalats/camps at 
regular intervals by Passport offices to 
dispose of old passport cases expeditiously. 

In addition, the Government had entrusted the National 
Institute of Smart Government (NISG), Hyderabad, with the 
task of undertaking a time-bound study on the passport 
issuance system, including its IT aspects with the objective to 
deliver passport related services to the citizens in a timely, 
transparent, more accessible and reliable manner. The 
Govemment accepted the NISG report as a result of which 
"Passport Seva Project" has been launched. 

The proposal is to have n Passport Seva Kendras all 
over the country where the non-sovereign functions, involved 
in the passport issuance process, such as initial scrutiny of 
the application forms, acceptance of fee, scanning of the 
documents, taking photos, etc., will be performed by the 
selected Service provider. The sensitive activities, such as 
police verification, printing and dispatch of passports, will be 
performed by the Govemment staff. The project is expected 
to result in the issuance of passports within three days, and 
where prior police verification is required, within three days 
after completion of the verification process. The Project is 
expected to be implemented fully to cover the entire country 
by the beginning of 2010. 

[English1 

Physiotherapy InsUtute. and Dental 
Colleges In GuJarat 

201. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HEALTH ANI? FAMILY WELFARE be pleased 

to state: 

(a) whether the Union Government is pianning to 
set up more physiotherapy institutes and dental colleges in 
the State of Gujarat; 

(b) if so, the details thereof; and 

(c) the time by which such institutes and colleges 
are likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) There is no proposal at present for the 
Central Govemment to set up any physiotherapy institute or 
dental college in the State of Gujrat. The Central Government 
permits establishment of new Dental Colleges under the 
provisions of Dentists Act, 1948 and the Regulations made 
thereunder. Under the above provisions, six proposals have 
been received for establishment of dental colleges one each 
at Bharuch, Surat, Dahod. Vadodara, Ahmedabad and 
Bhavnagar in Gujrat. Clearance of proposals depends on 
fulfilment of quafifying criteria prescribed in the Regulations, 
availability of infrastructural facilities and recommendations 
of the Dental Council of India. 

Global FuncHlid to fight diseases 

202. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Global Fund to fight various dreaded 
diseases is running short of money as reported in the Mint 
dated 4 February, 2009; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the corrective measures taken by the Govem-
ment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (a) There is no shortage of funds from the Global 
Funds to fight the three diseases HIV/AIDS, Tuberculosis 
and Malaria in the country. 

(b) Does not arise. 

(c) Does not arise. 

Penn.nent Seat for India In the UNSC 

203. SHRI NAVEEN JINDAL: Wiff the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether any fresh initiatives are being taken 
during the current year to secure a permanent seat for India 
in the United Nations Security Council; 
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(b) if so, the details thereof aJongwith the difficulties 
baing faced; and 

(c) the steps being taken to overcome them? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a, 
to (e) Government continues to actively mobilise support for 
India becoming a permanent member of an expanded 
United Nation Security Council. For this purpose India 
remains fully engaged, individually as. well as in collabo-
ration with the 6-4 (India, Brazil, Germany, and Japan), with 
various other member states on United Nations Security 
Council reform. Negotiations on Security Council reform are 
expected to commence on February 19, 2009 in an informal 
plenary of the United Nations General Assembly. Along with 
like minded countries, India will press, inter-alia, for an 
expansion of the Security Council In both permanent and 
non-permanent membership. 

204. SHRI CHANDRAKANT KHAIRE: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the number of FM stations in 
Maharashtra along with the percentage area of the State 
covered by FM broadcasting; 

(b) whether there is any proposal to extend FM 
coverage to other areas; 

(c) if so, whether any proposal has bean received in 
this regard; and 

(d) If 80, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING (SHRI 
ANAND SHARMA): (a, At present, there are 16 Government 
AIR FM radio stations running in the State of Maharashtra. 
AIR FM signals cover 24.3% of the area and 44.15% of the 
population in Maharashtra. Besides, under Phase II of 
private FM radio broadcasting, 31 channels have been 
operationaIized in Maharuhtra. 

(b) to (d) Yea, Sir. FM stations at Sholapur,Amravati 
and Onis under spillover scheme of X Plan have been 
approved. 

Performance of NABARO 

205. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Govemment has reviewed the 
performance of National Bank for Agriculture and Rural 
Development (NABARD) in various States during each of 
the last three years and the current year including Gujarat; 

(b) if so, the details and outcome thereof; 

(c) the number of projects sanctioned and approved 
by NABARD during each of the last three years and the 
current year in the country, State-wise; 

(d) the details of difficulties, if any, faced in the 
implementation of the said projects, State-wise; and 

(e) the remedial measures taken or proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN TH~ MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The Govemment of India and Reserve 
Bank of India (RBI), the two shareholders of National Bank 
for Agriculture and Rural Development (NABARD), supervise 
the wot1Ung of NABARD on a regular basis. Besides. RBI 
conducted financial Inspection of NABARD during the period 
from 21.01.2008 to 11.03.2008 with reference to the financial 
position as on 31.03.2007. 

(c) The State-wise position of number of projects 
and RIDF loan sanctioned Mel disbursed by NABARD rturing 
the last three years and the current year, including Gujarat 
State, is enclosed as Stateme:'1t. 

(d) and (e) There are general factors across the States 
constraining implementation of projects, viz., delay in 
administrative and technical approval by the State 
Govemments, land acquisition problems. delay in clear-
ances and tendering process, inadequate budgetary support 
at State level, lack of coordination among implementing 
departments, etc. Performance of Gujarat has been much 
above the average. 

The High Power Committee (HPC) Chaired by the 
Chief Secretary of the respective State meets at frequent 
intervals, at least 4 times in a year, to review the prOlect 
implementation to faciUlate the pace of work. There is a multi· 
tier review and monitoring mechanism in place to steer the 
project implementation. 
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203 

incidents of AtbIck on IndIas WorkIng 
In Afghanlatan 

FEBRUARY 18,2009 to Questions 204 

(e) if not, the reuons therefor? 

206. SHRI S.K. KHARVENTHAN: Win the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI VAYALAR 
RAVI): (a) During 2008. three ITAB personnel and two BRO 
personnel were killed in incidents in which militants targeted 
'Project Zaranj, personnel. The project was completed in 
September 2008 and the entire work force of BRO including 
ITBP personnel have returned to India. 

(a) whether Increasing incidents of attack on Indians 
working for the Border Roads Organisation (BRO) in 
Afghanistan have come to the notice of the Government; 

(b) if so, the details thereof during the past one year; 

(c) whether the Government has taken any steps to 
prevent the recurrence of such incidents and to ensure 

(b) Given in the Statement enclosed. 

adequate safety and security to the Indians working in 
Afghanistan; 

(c) and (d) Our Embassy in Kabul maintains direct 
liaison with the Ministry of Interior of the Government of the 
Islamic Republic of Afghanistan on security-related issues 
concerning India. 

(d) if so. the details thereof; and (e) Not applicable. 

SlaIemMt 

S.No. Date of the incident Details of the incident Name of the Indian Killed 

2 3 4 

1. January 3. The suicide attack took place on 1. InspectorlGD 
2008 BRO's "Project Zaranj" convoy Manoj Kumar Singh 

constructing Zaranj-Delaram road (rIo village Fatehpur, 
near Gurgurl town. In the attack 2 P.O. Raghupur. Tehsil-
ITBP personnel were kiUed and 5 Hajipur. District 
others seriously injured. Vaiahall. Blhar-844508 

2.Con~~D De,ha 
Singh, (rIo village Midda, 
P.O.-Amir Kothi, Tehsil & 
District Firozepur, Punjab 

2. April 12. 2008 A convoy ( consisting of Pilot Escort, In the attacks BRO 
two Town kA, road roller and earth personnel Suptd (BRII) 
paving equipments) of the BRO Shri Mahendra Pretap 
working party (Berm FtilinglRoad Singh was killed on 
marking) was on its way from Minar spot and another BRO 
camp to Delaram. a suicide bomber personnet Mason Shri 
targeted the convoy at Kms S9500 on G. GovInduwamy 
Delaram-Zaranj road (in Nimroz auccurnbed to hi, 
province). 500 metera ahead of BRO's Injuries on way to 
camp Minar towards Detaram. by Medical Inspection 
blowing himself up. Room Gurgurl. 

3. June 5, 2008 At 1620 hrs, project convoy after CT/GD Dey Kumar Slo 
performing the duty at Razai Quarry Shrl Dan Shay DoB 
site was approaching the camp 3.8.68 ( No. 880185704 
(Gurgurl complex) just hundred 8th Bn. ITBP)- lost his 
meters before Gurguri complex , Ct. life in the explosion. 
Dev Kumar got down 'rom the vehicle 
and took position to atop the civil vehicle, 
moyanwnt go lb. road In tho muotlDll 
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suddenly Dev Kumar saw one Toyota 
Corolla vehicle coming from opposite 
direction with tremendous speed. 
He gave signal to stop the vehicle 
and when he observed that the vehicle 
did not stop, he fired three rounds at 
the vehicle. Meanwhile, two ITBP 
personnel also fired one bullet each 
at the vehicle. The suicide bomber 
in Corolla vehicle managed to come 
close to the convoy vehicle and 
exploded his vehicle borne lED. 
Dev Kumar was just near to the 
vehicle and blown with the heavy 
blast of VBIED and lost his 
life at the spot. 

Dredging of the Channels of Malor Ports 

to Ouestions 206 

4 

207. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND HIGH-
WAYS be pleased to state: 

THE MINISTER OF SHIPPING, ROAD TRANSPOAT 
AND HIGHWAYS (SHAI T.R. BMLU): (a) and (b) Dredging 
of the channels of the Major Ports is carried out by the Major 
Port Jrusts. The Capital dredging projects are implemented 
by the Major Ports either through their own internal resources 
or through budgetary support from the Central Government. 
Some of the major Capital Dredging projects of the Major 
Ports and the allocation of funds for these projects in 2008· 
09 are given in the enclosed statement. Insofar as the Non-
major Ports are concerned, they are administered by the 
respective Maritime States. 

(a) whether the Government proposes to dredge the 
channels of major ports in the country including those located 
in the State of Qujarat; and 

(b) if so, the details thereof alongwith the funds 
allocated for the purpose, Port-wise? 

Stlltement 
(As. in Crore) 

SI.No. Name of the Port Capital Dredging Projects Allocation of funds under 
Plan Head during 2008-09 

1. 
2. 

3. 
4. 

5. 

6. 

7. 

2 
Paradip Port Trust 

Visakhapatnam 
Port Trust 

Chennai Port Trust 

Tuticorin Port Trust 

Cochin Port Trust 

Mormugao Port Trust 

Mumbai Port Trust 

3 
Deepening of Channel 
Deepening and widening of inner harbour 
entrance channel and turning circle from 
10.06 m draft to 11 m draft- First Stage 

Deepening of Channel, Basin and Barths 
Dredging the Dock basin & Channel to cater 
12.80m draught vessels. 

a) Deepening of Mattancherry Channel. 
b} Capital dredging of Channels- Phase " 
Capital Dredging (-) 14.10 m channel and (-) 
1S.1m berth. 

a) Dredging and Infrastructure development for 
handling bigger ships at 18 to 21 10, harbour wall 
b8rths 
b) Deepening of main harbour channel 

4 

200.25 
1.80 

10.00 
38.00 

.0.10 
40.00 

0.10 

20.00 

10.00 
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2 3 4 

8. Jawaharlal 
Nehru Port Trust 

Deepening and widening of Approach 6.00 
Channel to Jawahartal Nehru Port. 

9. K8I"dia Port Trust a) Deepening & Widening of the Channel in 10.00 
the approaches to Kandla Creek (Phase-I). 

b) Deepening of sogal channel from 12.Bm 23.00 
to 13.5m draft. 

1 O. Ennore Port Ltd. Capital Dredging - Phase-I & Phase-II 50.50 

AgentsinUC 

208. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of FINANCE be pleased to state: 

<a) whether the Ufe Insurance Corporation of India 
(LlC) proposes to recruit a large number of new agents in 
the near future; 

(b) if so, the details thereof; 

(c) whether the attrition rate in LlC has gone up 
because of the switching over by senior/high profile 
insurance agents to the private insurance sector; and 

(d) if so, the details thereof and the remedial 
measures taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes. Sir. The Life Insurance 
Corporation of India (LIC) has reported that it is projecting to 
double its Agency force in a span of 3 to 4 years. To achieve 
this objective L1C has increased the recruitment of 
Development Officers and has inducted a new channel in 
the fann of Chief Ute Insurance Advisors (CLlA). LlC has 
reported that as on 31.01.2009, the total number of Agents 
on its rolls is 13,09,711. In the current year, up to 31.012009, 
LlC has reported a net increase of 1,15,967 Agents. 

(c) No, SIr. 

(d) Ooea not arise. 

Surwya of s.ncta.rIn end WlIdIIt. Patb 

209. SHRI G.M. SIDDESWARA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government proposes to 
conduct surveys of sanctuaries and wildlife parka to know 
the actual number of wild animats ancftheir density present 
in these sanctuaries and parka; 

(b) if so, the details thereof; 

(c) whether any requests have been received from 
various sections/societies/quarters for conducting census 
surveys of aanctuarIeIIwIIllfe parb; 

(d) if so, the details thereof; and 

(e) the action taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (e) Central Government coordinates! facilitates all India 
population estimation of wild tigers and elephants within 
the National Parks, Sanctuaries and outside with a 
periodicity of normally four and five years respectively. The 
last All India Estimation of Tiger, co-predators and its prey 
was carried out between 2006 and 2008. Similarly, the last 
all India enumeration of wild elephants in the country was 
carried out in 2007 -os. With regard to conduct of population 
surveys of other important species in Wildlife Sanctuaries 
and National Parks of the country, the Central Government, 
under the various Centraliy Sponsored Schemes, viz. 
'Integrated Development of Wildrlfe Habitats', 'Project Tiger' 
and 'Project Elephant', provides financial and technical 
assistance to State/UT Governments based on specifiC 
proposals received from them in the form of Annual Plan of 
Operation. Such proposals are considered by the Central 
Government subject to the availability of funds, site-specific 
requirements and fulfilment of necessary procedural 
requirements. 

[Translation] 

Jeltapur Atomic Poww Plant 

210. SHRI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Atomic Energy Commission has 
granted approval to the proposed Atomic Power Plant at 
Jaltapur in Maharashtra: 

(b) if so, whether any foreign coliaboration in 
technology is being sought in this regard; 

(c) if so, the details thereof: and 

(d) the details of the production COlt and gestation 
period of the proposed Atomic Power Plant? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 
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PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) The Government 
has accorded 'in principle' approval of the site at Jaltapur in 
Maharashtra including land acquisition and commencement 
of pre-project activities, for setting up Ught Water Reactors in 
cooperation with foreign vendors. 

(c) An Inter Governmental agreement has been 
signed with France for civil nuclear cooperation. Nuclear 
Power Corporation of India Umited, a Public Sector Enterprise 
of the Department of Atomic Energy and AREVA of Frahce, 
one of the large global nuclear companies are currently 
engaged in discussions regarding setting up of two to six 
1650 MWe reactors at Jaitapur. 

(d) The details of production cost and gestation 
period are not known at this stage. 

Loans to BPL People 

211. SHRI RAUESH DUBE: Will the Minister of 
FINANCE be pleased to state: 

(a) the norms followed by the public and private 
sector banks in granting loans to people living Below the 
Poverty Line (BPL); and 

(b) the amount and type of loans provided to them 
under various welfare schemes during each of the last three 
years and the current year; State-wise and bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Ca) Reserve Bank of India CRBI) has reported that 
the Scheduled Commercial Banks are free to decide norms 
while sanctioning loans to people living Below Poverty Une 
(BPL). However, RBI has advised certain norms to be followed 
for lending under Government Sponsored Schemes which 
are as under: 

(i) The banks should ensure that their branches extend all 
cooperation to the appIicantlbeneficiaries. 

Cii) The banks should not insiat for deposit amount in the 
fixed deposit from the beneficiary. 

Ciii) The banks should adopt simple and transparent 
procedure and expedite disposal of applications. 

(iv) All loan applications up to a credit limit of Rs. 25,000 
should be disposed of within a fortnight and those for 
over As. 25,000 within 8 to 9 weeks. 

Cv) Proper record of receipt and dispoSal of applications 
as required should be maintained. 

(vi) Applications should not be rejected on flimsy grounds. 

(vii) The performance of banks under the Government 
Sponsored Schemes should be periodically reviewed 
at different fora under the Lead Bank Scheme, at SLBG 
meetings etc. 

(viii) To encourage lending to the beneficiaries, efforts should 
be made to educate and reorient the attitude of the 
banks' staff for an attirudinal shift. 

(ix) To meet the target, banks should improve their pre-
sanction scrutiny and tighten post disbursement follow 
up. 

(b) Loans are provided by banks under the following 
Govemment Sponsored Schemes meant for BPL population 
in Rural and Urban areas: 

(1) Swamajayanti Gram Swarojgar Yojana(SGSY): 
for rural BPL population. SGSY is a holistic scheme conveying 
all aspects of seH employment such as organizing of poor 
into Self Help Groups, training, credit technolQgY, infra-
structure and rnariteting. The loan provided under the scheme 
is composite loan comprising of tenn loan and worldng capital· 
loan. 

(2) Swarna Jayanti Shahari Rozgar YOJana 
(SJSRY): to provide gainful employment to the urban poor 
(living below poverty line) unemployed or under employed 
through setting up of seH-employment ventures or provision 
of wage employment. State-wise and Bank-wise details of 
loan disbursed under these schemes during last three year 
and current year are given in the encIoaed alatement-I and II 
respectively. 

State-wise loan disbursed under SGSY during the years 2005-06, 2006-07, 2007-08 and 2008-09 

Total" Loan disbursed in Rs. Lakhs 

St. No. Name of the State! U.T 2005-06 2006-07 2007-08 2008-09 

2 3 4 5 6 

Andhra Pradesh 9171.15 8233.38 7307.83 2047.83 

2 Aaaam 3192.47 2831.74 1958.97 1849.25 

3 BIhar 15979,03 11875.87 9043.88 1680.42 
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1 2 3 4 5 6 

4 Gujarat 4664:1)8 3257.29 3708.94 1484.82 

5 HaryaPla 2038.05 2140.90 2019.65 661;93 

6 Himachal Pradesh 1226.73 1088.42 680.73 353.54 

7 Jammu and Kashmir 1125.93 1335.99 1423.87 200.74 

8 Kamataka 2996.67 3510.58 3777.10 1638.40 

9 KeraJa 3516.26 2747.09 3059.10 1737.71 

10 Madhya Pradesh 6951.41 6743.47 7393.96 1307.40 

11 Maharashtra 8025.83 7629.54 8708.37 3218.84 

12 Manipur 118.72 62.67 81.22 49.81 

13 Meghalaya 101.41 86.10 21.23 33.08 

14 Nagaland 190.22 68.44 24.25 70.31 

15 Orissa 5646.17 7838.24 11508.78 1011.01 

16 Punjab 1241.02 1491.35 1282.33 380.67 

17 Rajasthan 4235.47 5464.82 5529.38 840.14 

18 Sikkim 81.44 227.49 142.16 85.54 

19 Tamil Nadu 9452.95 11734.47 14163.33 2899.09 

20 Tripura 385.05 373.23 505.32 75.52 

21 Uttar Pradesh 14195.34 15898.94 25442.40 5277.35 

22 West Bengal 8474.48 7763.31 6552.18 2898.84 

23 Andaman and Nicobar 10.53 39.98 16.73 3.22 

24 Arunachal Pradesh 108.00 89.90 69.56 55.28 

25 Chandigarh 0.38 0.80 55.20 0.00 

26 Dadra and Nagar Havell 18.00 1.00 8.88 0.00 

27 Goa 141.74 97.95 117.43 49.98 

28 Mizoram 41.00 41,24 19.50 12.11 

29 Pondicheny 208.94 83.58 282.80 132.59 

30 Lakshadweep 0.00 11.85 27.30 11.28 

31 Daman and Diu 4.50 1.33 0.80 0.00 

32 Delhi 24.57 18.18 0.00 0.00 

33 Jhanmand 6334.77 5515.86 6243.92 2257.73 

34 Chhattiagarh 2793.90 3518.45 4477.05 651.37 

35 Uttaranchal 1846.23 2498.42 1672.89 629.45 

Total 112542.44 114121.27 127284.62 33206.35 

• include 10M cllll:ulld 10 inchIcIuII8 and to SHOe 
•• ~ September, 2008 
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State-wise loan disbursed under SJSRY during the years 2005-06, 2006-07, 2007-08 and 2008-09 

Name of StatelUT Loan disbursed in Rs. Lakhs 

2005-06 2006-07 2007-08 2008-09" 

2 3 4 5 

Northern Region 

Haryana 708.10 712.27 670.46 183.70 

Himachal Pradesh 107.89 115.32 74.58 7.04 

Jammu and Kashmir 797.71 361.53 465.53 56.60 

Punjab 78.23 62.16 89.27 37.01 

Rajasthan 1518.79 1913.97 1999.07 245.56 

Chandigarh 12.79 40.85' 56.30 12.65 

Delhi 82.87 120.75 109.94 47.94 

North e..tern Region 

Assam 105.52 98.34 299.75 56.86 

Manipur 1.25. 1.25 0.00 0.00 

Meghalaya 12.12 29.52 45.21 9.20 

Nagaland 22.81 18.87 65.84 15.66 

Trlpura 92.17 70.95 105.18 39.85 

Arunachal Pradesh 0.00. 2.30 34.00 10.00 

Mlzoram 2.60 10.30 13.30 21.18 

e....", Region 

Bihar 495.58 412.56 341.02 88.53 

Jharkhand 140.15 151.96 188.44 86.53 

Orissa .592.06 667,99 956.71 183.07 

We.t Bengal 445.88 533.92 915.17 344.13 

Andaman & Nicobar 2.40 8.20 14.62 0.80 

Slkklm 12.84 30.12 34.43 4.04 

Cent,.1 RegIon 

Chhattisgarh 316.22 487.07 639.73 249.26 

Madhya Pradesh 1815.51 1660.55 2640.55 408.57 

Uttaranchal 261.36 501.25 539.12 163.83 

Uttar Pradesh 3700.89 4699.47 5566.64 1821.31 

Westem Region 

Gujarat 863.47 1118.37 1208.07 590.22 

Maharashtra 1644.12 1325.03 1651;$3 879.39 

--.-
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2 3 4 5 

Daman & Diu 0.00 0.00 0.00 O.OQ 

Goa 9.19 16.95 13.17 8.91 

Dadra & N. HaveH 5.00 0.00 0.00 0.00 

Southern Region 

fwihra Pradesh 2201.21 2111.14 2092.35 458.81 

Karnataka 873.56 792.11 962.22 730.55 

Kerala 1003.41 1100.80 611.54 304.40 

Tamil Nadu 429.39 838.17 1267.04 419.98 

Lakshadweep 0.00 0.00 0.00 0.00 

Pondichery 71.82 29.33 50.23 2.81 

Not specHIecI 0.00 0.00 0.00 0.00 

All India 18426.71 20043.37 23720.99. 7488.39 

0upeo September. 2008 

StaIMtent-ll 

BanJ(-wise loan disbursed under SGSY during the years 2005-06,2006-07,2007-08 and 2008-09 

Total" Loan disbursed in As. Lakhs 

SI.No. Name of the Bank 2005·06 2006-07 2007-08 2008-09"· 

2 3 4 5 6 

PublIc Sector ...... 

State Bank of India 35905.01 31583.27 41811.83 5758.26 

2 State Bank of Bikaner & Jaipur 1808.00 2818.36 2319.19 374.04 

3 Slate Bank of Hyderabad 2889.20 1556.70 2548.76 0.00 

4 Stale Bank of Indore 888.1' 629.74 1614.52 171.24 

5 State Bank of Mysore 414.00 798.00 766.00 267.00 

8 State Bank of Patiala 489.00 717.00 447.47 288.83 

7 State Bank of Sarurashtra 305.28 247.08 393.42 0.00 

8 State Bank of Travaneore 813.00 392.82 673.20 223.28 

9 AIfahabed Bank 5899.28 8750.36 6025.55 2042.70 

10 Andhra Bank 2322.95 5557.18 5488.48 1675.83 

11 Bank of Baroda 5720.38 15125.80 6222.81 2505.88 

12 Bank of Incia 7552.17 7533.30 11224.88 3824,'83 

13 Bank of MIhIruhtra 1045.78 1877.42 1822.157 1708.41 
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2 3 4 5 6 

14 Canara Bank 3993.86 2666.78 3666.68 1786.17 

15 Central Bank of India 7612.03 12708.31 8636.39 265602 

16 Corporation Bank 199.23 220.23 366.80 135.59 

17 Dena Bank 1425.02 1205.12 1618.01 732.53 

18 Indian Bank 3436.70 2647.10 3653.26 1062.53 

19 Indian Overseas Bank 2875.60 4120.07 5018.90 846.30 

20 OrIental Bank of Commerce 664.86 590.62 649.44 129.44 

21 Punjab National Bank 10010.31 9349.85 7333.07 2424.99 

22 Punjab & Sind Bank 650.60 526.00 465.00 195.00 

23 Syndicate Bank 2302.99 2160.n 1819.64 953.63 

24 Union Bank of India 3696.46 3066.20 2698.53 602.29 

25 United Bank of India 2407.00 1831.59 1973.79 336.14 

26 UCO Bank 4008.24 4721.90 4385.54 1557.20 

27 Vijaya Bank 379.76 398.33 n7.79 123.43 

28 lOBI Bank 0.00 140.42 190.10 0.00 

Total public Sector Banks 109514.88 111740.33 124412.70 32381.24 

Prtvme Sector Banks 

29 ICICI Bank Lid 0.00 0.00 0.00 0.00 

30 Bank of Rajasthan lid. 139.11 290.54 319.87 28.64 

31 Bharat Overseas Bank Ltd 5.92 7.46 0.00 0.00 

32 Cathelic Syrian Bank Ltd. 117.10 129.93 132.36 89.63 

33 Dhanlakshmi Bank Lid. 232.87 103.67 135.52 26.38 

34 Federal Bank Lid. 594.44 383.00 495.00 191.00 

35 J & K Bank Ltd. 789.83 833.69 998.07 181.09 

36 Kamataka Bank Ltd. 109.60 43.17 19.93 20.05 

37 Karur Vysya Bank Ltd. 19.94 13.35 49.50 55.05 

38 Lakshmi Vilas Bank Ltd. 65.91 54.79 61.52 14.46 

39 Ratnakar Bank Ltd. 3.54 5.45 27.89 0.25 

40 Sangli Bank Ltd. 32.03 12.86 0.00 0.00 

41 South Indian Bank Lid. 115.33 133.29 89.01 19.37 

42 Tamilnadu Mer. Bank lid. 109.40 48.56 71.67 114.66 

43 United Western Bank Lid. 200.59 0.00 0.00 0.00 
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1 2 3 4· 5 6 

44 UTI Bank LtdJ Axis Bank Lid. 0.00 0.00 27.92 0.99 

45 Vysya Bank Ltd. 408.38 173.85 202.69 11.70 

46 Nainltal Bank Ltd. 59.00 83.61 67.00 27.14 

47 City Union Bank Ltd. 16.65 60.39 172.22 44.70 

48 lord Krishna Bank ltd. 7.92 3.33 0.00 0.00 

49 Centurion Bank of Panjab Ltd. 0.00 0.00 1.75 0.00 

Total Pvt. Sector Banks 3027.56 2380.94 2871.92 825.11 

Total all banks 112542.44 114121.27 127284.62 33206.35 

" include JolIn di&burMd to incIviduIa end to SHGs 
"" uPto ~. 2008 

Bank-wise loan disbursed under SJSRY during the years 2005-06, 2006-07, 2007-08 and 2008-09 

Name Bank Loan disbursed in Rs. Lakhs 

2005-06 2006-07 2007-08 2008-09" 

2 3 4 5 

PublIc Sector Banks 

State Bank of India 3981.51 3852.18 4321.09 781.44 

Slate Bank of 8ikaner & Jaipur " 531.00 771.80 850.25 61.43 

Slate Bank of" Hydenibad ,929.25 , 872.44 612.66 468.28 

Slate Bank of Indore 175.98 99.65 391.53 83.46 

State Bank of Mysore 177.70 148.20 179.00 67.32 

State Bank of Patiala 174.23 205.09 220.57 65~03 

State Bank of Sarurash1ra 1.00 1.28 1.75 0.00 

State 8ank of Travancont 254.48 321.00 227.00 122.10 

Allahabad Bank 1049.01 833.00 1453.10 323.43 

AncIva Bank 425.07 348.46 551.67 30.32 

8ank of Baroda 882.56 1341.42 1363.59 576.02 

Bank of India 1131.16 1053.81 1825.85 509.42 

Bank of Maharashtra 430.96 374.42 582.68 493.53 

Canara Bank 684.12 828.82 1072.01 271.68 

Central Bank o. India 1531.23 1518.52 2266.20 697.40 

Corporation Bank 73.23 147.05 187.08 103.81 

Dena Bank 423.96 50&10 638.41 368.19 

Indian Bank 380.24 444.19- 377.68 282.20 
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2 3 4 5 

Indian Overseas Bank 328.12 445.51 562.08 37.30 

Oriental Bank of Commerce 320.91 444.75 466.37 100.32 

Punjab National Bank 1255.41 1735.74 1718.97 614.10 

Punjab & Sind Bank 92.53 109.40 107.00 31.05 

Syndicate Bank 384.61 1242.17 708.94 457.40 

Union Bank of India 765.64 899.35 974.67 303.63 

United Bank of India 228.02 172.11 183.31 63.34 

UCO Bank 1083.74 525.77 1109.56 336.42 

Vijaya Bank 189.28 167.96 173.17 51.51 

lOBI 0.00 26.06 94.08 0.00 

Total ·17864.95 19431.25 23050.47 7280.13 

Private Sector Banks 
ICICI Bank Ltd. 0.20 0.65 0.00 5.00 ~1! 

Bank of Rajasthan Ltd. 53.88 161.92 163.64 33.05 

Bhara! Overseas Bank Ltd. 2.03 0.00 0.00 0.00 

HOFC Bank Ltd. 0.00 0.00 1.99 3.19 

UTI Bank Ltd. 0.47 9.02 38.08 8.10 

Cathetic Syrian Bank Ltd. 1.34 9.60 11.96 2.75 

Dhanlakshmi Bank Ltd. 23.81 27.39 4.19 4.75 

Federal Bank Ltd. 30.61 38.16 31.16 24~20 

J & K Bank Ltd. 237.25 166.75 228.58 33.72 

Ksmataka Bank Ltd. 67.19 56.53 40.41 58.78 

Karur Vysya Bank 22.13 24.46 18.08 1.38 

Laxmi Vilas Bank Ltd. 5.90 10.73 4.24 2.44 

Nedungadi Bank 0.00 0.00 0.00 0.00 

Ratnakar Bank Ltd. 3.34 2.10 1.05 0.00 

Sangli Bank Ltd. 3.54 3.01 0.00 0.00 

South Indian Bank Ltd. 15.38 7.28 5.08 3.92 

TamUnadu Mer. Bank Ltd. 2.11 21.47 18.67 6.88 

United Western Bank Ltd. 35.80 0.00 0.00 0.00 

Vysya Bank Ltd. 32.76 38.16 29.40 2.43 

Nalnltal Bank Ltd. 16.52 25.38 40.73 16.00 
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2 

City Union Bank Ltd. 6.70 

Lord Krishna and Centurian Bank of Panjab Ltd. 0.80 

Total 0' Privata Sector Banks 561.76 

Total of all Banks 18426.71 

• upto September. 2008 

[English} 

...ucInaI PIanta on the verge of extinction 

212. SHRI NIKHIL KUMAR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the MedIcinal Plants are on the verge of 
extinction; 

(b) if so. the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMt): Ca) and (b) No, Sir. However, the medicinal plants, 
like other groups of pIanta and animals, are threatened largely 
due to degradation of forests owing to various anthropogenic 
factors. 

(c) The Ministry of Environment & Forests formulates 
policies for protection of forests. The Incftan Forest Act. 1927 
and the Wild Life (Protection) Act, 1972 have provisions for 
protection of forests and wildlife. i..,cluding medicinal plants. 
The National Biodiversity Act, 2002 regulates the access to 
forest resources, including medicinal plants. ThtJ Ministry of 
Environment & Forests is also supporting a number of 
projects on conservation by setting up Medicinal Plants 
Conservation Areas (MPCAa) that are primarily located in 
forest areas. Plantation of medicinal plantain degraded knst 
lands is supported through schemes of the National 
Afforestation & Eco-development Board (NAEB), Ministry of 
Environment & Forests. 

Government has also set up Medicinal Plants Board 
to coordinate matters relating to medicinal plants with 
MinistrieslOepartments and other stakeholders tor ensuring 
availabiHty of mecicinaJ plants of quality to the Industry on a 
sustained basis. 

The Board has undertaken various programmes for 
conservation and development of medicinal pi.Mts. Central 
asals1ance is provided under the following schemes: 

3 

8.78 

0.73 

4 

33.26 

0.00 

5 

1.67 

0.00 

612.12 670.52 208.26 

20043.37 23720.99 7488.39 

i) -Centra' Sector Scheme for Con •• rvatlon, 
Development andSuetalneble ~ of 
Medicinal Pllinta-

The activities for which assistance is provided are as 
under: 

Survey, Inventorisation and In-situ conservation of rare, 
endangered and threatened species of medicinal 
plants and setting up Medicinal Plants Conservation 
Areas. (MPCAs) 

Ex-situ Conservation/Resource augmentation of Rare, 
Endangered and Threatened (RET) and prioritized 
species in high demand 

Support to Joint Forest Management Committees 
(JFMCs)! Panchayats/Van Panchayats for value 
addition, warehOUSing and marketing 

Research, Development, Quality and Certification 

Promotional activities like setting up school herbal 
gardens, horne herbal gardens 

Capacity building and training programmes for primary 
collectors, farmers and other stakeholders 

iI) -Centr8lly Sponeored Scheme of National MI •• 1on 
on Medlcfnal Planta-

The aclivities for which assistance Is provided are as under: 

Nursery development 

Cultivation of prioritized plants required by the industry 

Post harvest management 

Marketing 

SettIng up quality testing laboratories 

SettIng uplupgradatlon of herbal mandiM 

Crop insurance 

Organic certification 
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Compenutlon tor Kuwait war victims 

213. SHRI SURESH ANGADI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether a large number of applications 
pertaining to compensation for Kuwait war victims are still 
pending with the Special Cell set up in the Ministry; 

(b) If so, the number of applications pending, State· 
wise; and 

(c) the steps taken for expeditious payment of 
compensation to the victims? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) No. 

(e) The Special Kuwait Cell (SKC) had taken 
comprehensive measures for expeditious settlement of 
claims of Indian claimants through the UNCC. Due to SKC's 
vigorous efforts which Included widespread publicity, 
activation of State and District administration in India, effective 
liaison with UNCC etc., the SKC has successfully completed 
the settlement of 1.47 lakh valid Indian claims .before the 
UNCC's final deadline of January 2008. A sum of nearly 
US$ one billion has been paid to them as a result of this. 

The UNCC has now closed its claim disbursement 
operations and has infonned that no further claims are due 
to Government of India or the Indian claimants. 

~~lnHaJQ~for~ 

214. SHRI RASHEED MASOOD: Will the Minister of 
EXTERNAL AFFAIRS be please to state: 

(a) whether a large number of pilgrims could not 
perform Haj pilgrimage during 2008-09; 

(b) if so, the details thereof alongwith the reasons 
therefore; and 

(c) the number of pilgrims who performed the Haj 
pilgrimage during 2008-091 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) Around 
1,000 pilgrims could not perform Haj pilgrimage during Haj, 
2008 because of cancellation by thom during the last ten 
days Osfore the Haj began and also due to 'no show'. 

(c) 1.22,116 pilgrims performed Haj pilgrimage 
during Haj 2008. 

{Translation] 

GlobeIw~ng 

215. SHRI RAMDAS ATHAWALE, Will the PRIME 
MINISTER be pleased to state the deta~s of action proposed 

to be taken to combat Global Warming in the country in the 
aftermath of the decisions taken at the meeting of the Inter-
Governmental Panel on Climate Change (IPCC) held at 
Bangkok in 20071 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): The meeting of the Inter-Govemmental Panel on 
Climate Change (IPCC) held at Bangkok during 2007 
considered and adopted the Report of the Working Group III 
of the IPCC relating to mitigation, which constitutes a part of 
the 4th Assessment Report of the IPCC. The Report does not 
make specific recommendation to be followed by the 
Govemments. The Report, however, provides the assessment 
of peer reviewed research papers relating to mitigation of 
climate change. 

The Government of India is aware of the details of the 
Report and has launched the National Action Plan on Climate 
Change in June 2008 to outline its strategy to meet the 
challenge of Climate Change. The National Action Plan 
advocates a strategy that promotes, firstly, the adaptation 10 
Climate Change and secondly, further enhancement of the 
ecological sustainability of India's development path. Eight 
National Missions which form the core of the National Action 
Plan represent mUlti-pronged, long term and integrate 
strategies for achieving key goals in the context of climate 
change. The focus is on promoting understanding of Climate 
Change, adaptation and mitigation, energy efficiency and 
natural resource conservation. While, several of these 
programmes are already a part of the current actions, 
the Action Plan seeks to enhance them in scope, and 
effectiveness and implement them in an accelerated manner 
through time bound plans. 

Killing of Innocent Tamils In Sri Lanka 

216. DR. LAXMINARAYAN PANDEY: 
SHRI GURUDAS DASGUPTA: 
SHRI C.K. CHANDRAPPAN: 
SHRI KIREN RIJIJU: 
SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether iMocent Tamil people are being killed 
in the ongoing armed conflict between Sri Lankan 
Government and the Liberation Tigers of Tamil Eelam; 

(b) if so, the details thereof; 

(c) whether the Government ollncJia has taken up 
this issue with the Sri Lankan Government during the recent 
visit 01 Extemal Affairs Minister to Sri Lanka; 
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(d) if so, the details 1her8of aIongwith other issues 
discussed during the visit; and 

(e) the steps being taken by the Govemment to 
ensure the safety of the civilian Tamil people living in Sri 
Lanka'? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
to (e) Government of India is closely monitoring the ongoing 
conflict in Northern Sri Lanka and its impact on the 
humanitarian situation of the civilians and Internally 
Displaced Persons. 

External Affairs Minister of India visited Sri Lanka on 
27th January 2009. His discussions covered the entire gamut 
of bilateral relations and regional issues of mutual interest. 
He also took up India's concerns for the safety, security and 
welfare of the civilians with President Mahinda Rajapaksa. 
He emphasized the need for the Sri Lankan Govemment to 
give an opportunity for the civilians and intemaRy displaced 
persons to come out of the L TTE held areas. He was assured 
that the Government of Sri lanka would take all necessary 
measures to minimize the effects of the conflict on Tamil 
civilians including providing uninterrupted relief supplies, 
respecting and expanding safe zones and pnwenting civilian 
casualties. Subsequently, on 29th January 2009, President 
Rajapaksa announced a 48 hour period for civiflans to leave 
the conflict zone, appealed to the LTTE to allow the civilians 
to leave, and assured the safety and security of civilians who 
did so. Government of India has extended humanitarian 
assistance to civilians in two batches so far. 

External Affairs Minister emphasized the need to find a 
peacefully negotiated. potitical solution to the conflict 
acceplable to all commuitities, including the Tamil community, 
and urged the Government of Sri lanka to fully implement 
the 13th Amendment to the Sri Lankan constitution. 

[English} 

RehabUItIdIon PacIaIge for SUpr lillis, SpInning Min. 
and CoopenIttw SocIetIes 

217. SHRI K. SUBBARAYAN: Will the Minister of 
FINANCE be pleased to state: 

Cal whether the Government has constituted a 
Committee for providing rehabilitation package for revival 
of sick cooperative sugar mills, spinning mills run by 
cooperative societies; 

(b) if 10, the details thereof alongwith the main 
recommendations made by the Committee; 

(c) whether the GOvemment prOposes to enact a 
legislation for the implementation of the said recommen· 
dations; 

(d) if so, the detail~.thereof; and 

(e) the details of the specific budgetary allocation 
proposed to be made for the said packag6 '? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS {SHRI PAWAN KUMAR 
BANSAL}: (a) to (e) The information is being collected and 
will be laid on the Table of the lok Sabha. 

Funds for Controlling HIV/AIDS 

218. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state the details of the funds allocated and spent for controllinq 
HIVIAIDS during the last three years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lAKSHM1): Details of the funds allocated and spent for 
controlling HIVIAIDS during the last three years and current 
year are as under:· 

Year Funds allocated 

2005·06 533.50 

2006·07 705.67 

2007-08 943.34 

2008·09 1123.00 
(Till 09.02.2009) 

VIsit of Czech Delegation to 
North-Eaat Region 

(Rs. Crores) 

Funds spent 

532.69 

682.63 

917.56 

683.00 

219. SHRI ANWAR HUSSAIN: Will the Minister of 
DEVelOPMENT OF NORTH· EASTERN REGION be 
pleased to state: 

(a) whether any business delegation from Czech 
Republic led by their Industry Minilter has visited the North 
Eastem pari of the country recently; 

(b) if so, the details thereof; and 

(c) the details of the issues discussed and decisions 
taken during their visit'? 

THE MINISTER OF PANCHAYATI RAJ AND MINISTER 
OF DEVELOPMENT OF NORTH· EASTERN REGION (SHRI 
MANI SHANKAR AlYAR): <a) Yes Sir. 
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(b) A business delegation from the Czech Republic, 
led by their Minister of Industry and Trade, Mr. Martin Riman, 
and accompanied by several Czech Govemment represen-
tatives and heads of 11 Czech companies visited Assam on 
15th - 16th November, 2008. 

(c) During the discussions with the Chief Minister of 
Assam, Shri Tarun Gogoi, and the State Minister of Energy, 
Industry and Trade, Shri Pradyut Bordoloi, the delegation 
expressed their interest in involving themselves and the 
Czech entrepreneurs in the development of North Eastem 
Region (NER), especially In the areas of hydro-power, 
Infraatructure, airport equipment, small aircraft and food 
processing. The visit of this Czech business delegation was 
In continuation of an earlier visit by a Czech delegation to 
NER In April, 2008 when they discussed these sectors with 
the North-Eastem Development Finance Corporation Ltd. 
(NEDFI). 

The Govemment of Assam, on its part, underlined the 
opportunities available in hydro-power, food-processing, oil 
and gas industry, pharmaceutical industry, tourism 
development and air connectivity for development. 

[Translation] 

Corruption In Bnk. 

220. SHRI TUKAAAM GANPAT RAO RENGE PATIL: 
SHRI HAAIKEWAL PRASAD: 

WIll the Minister of FINANCE be pleased to state: 

(a) whether complaints of large scale corruption 
have been received with regard to sanctioning of loans by 
public sector banks; 

(b) if so, the details of such complaints received 
during the last three years, bank-wise; and 

(c) the action taken by the Govemment theraon? 

'tHE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Reserve Bank of India (RBI) has reported 
that they have received in the past a few complaints alleging 
that the employees of banks were not discharging their 
responsibilities properly while sanctioning/rescheduling! 
writing off of advances. If the complainant gives specific details 
of the allegations, they are looked into by Regional Offices of 
RBI during the Annual FinancJallnspection (AFI) of thEt bank 
or through special scrutinies. So far there are no instances of 
specific involvement of officials of the banks which were 
established with conclusive evidence in AFI Reports! 
Scrutinies. 

Further, Public Sector Banks also fumish information 
on action taken against delinquent employees for their 
Involvement in cases of corrupt practices In a quarterly return 
to RBI. The details of such action taken by the pubtic sector 
banks against their delinquent employees for the years 2006, 
2007 and 2008 are as under: 

Action taken by Public Sector Banks against delinquent employees for 
their involvement in cases of corrupt pracoo,!s 

Year No. of 
employees 
convicted 

2006 34 

2007 77 

2008 88 

{EngliSh] 

No. Of 
employee 
Awarded 

Major! 
Minor 

Penalties 

H 

529 

437 

450 

Tenth Report of ARC 

Out of II, 
dismisseO/ 

discharged! 
removed 

III 

82 

60 

75 

221. SHRI L. AAJAGOPAL: Win the PRIME MINISTER 
be pleased to atate: 

(a) whether the Tenth Report of the Administrative 

No. of No. of employees No. of employees 
employees against whom against whom 
convicted prosecution Is departmental 

pending In the Court proceedings are 
(as on Dec. 31) pending (as on 

Dec. 31) 

IV V VI 

22 262 592 

16 268 429 

6 273 686 

Reforms Commission (ARC) has been presented to the 
Govemment; 

(b) if so, the detailS thereof aIongwith the major 
recommendation contained In the Report; and 

(c) the action takenlproposed to be taken by the 
Govemment In this regard? 
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THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVlRAJ CHAVAN): (a) Yes, Sir. 

(b) Recommendations broadly cover the areas of 
recruitment to civil service, training and capacity building, 
performance I'ftanagement, placement at middle and top 
level, accountability and motivation, disciplinary proceedings, 
CivH Service code and Civil Services Law. 

(c) Consultation With State Govemments and Cadre 
Controlling Authorities has been undertaken in this regard. 

ExtradItIon of UTE Chief to IndIII 

222. DR. THOKCHOM MEINYA: Win the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Govemment of India has officially 
requested the Sri Lankan Govemment for the extradition of 
V. Prabhakaran, Chief of the LTTE; 

(b) if so, the details thereof; and 

(c) the response of the Sri Lankan Govemment in 
this regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
and (b) A formal request for the extradition of V. Prabhakaran, 
Chief of the LTTE, was made to the Government of Sri Lanka 
in June 1995. The request for V. Prabhakaran's extradition is 
renewed periodically With the Government of Sri Lanka, most 
recently on 26 November 2008. 

(c) The Govemment of Sri Lanka have conveyed to 
us that the request is receiving due attention of the concerned 
authorities. 

[Translation1 

Developmental Wort!: In CoaJ...IIlne Antu 

223. SHRI TEK tAL MAHTO: Will the PRIME 
MINISTER he pleased to state: 

(a) whether developmental works in the vicinity of 
coal mines in various States including Jharkhand have not 
been undertaken by the Coal India Umited (Cll) as per the 
policy for Community Development Programmes; 

(b) If so, the details thereof and the reasons 
therefore, Stale-wise and mine-wise; 

(c) the details of the poi"lCy I guidelines of Cil in this 
regard; 

(d) whether the Government propose. to bring 
about any changes In the existing policy; and 

(e) if so, the details thereof and the nNIIOI'IS therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COAl 
(SHRI SANTOSH BAGRODIA): (a) Development works in 
the Community areas of Coal MInes of Coal India Umited 
(Cll) arc being done as per 'Cll Community & Peripheral 
Development Policy 2005' approved by Govt. of India. 

(b) Not applicable in view of reply given agalnsl (a) 
above. 

(c) Community & Peripheral Development Polley 
of ell is In force since 2005. A copy of the policy containing 
details is given in the encIoaed Statement. 

(d) There Is no proposal under consideration for 
change of the existing policy. 

(e) Not applicable in view of answer at (d) above 

Sill,.",.,,' 

Policy for Community and Peripheral DfNBJopment 
in CIL and its Subsidiaries 

1. Objective 

The main objective of this policy is to lay down 
guidelines for the coal companies 10 take up develop-
ment and welfare activities (Community Development) 
in the area' of their mining operation. The CD programs 
win cover the components of. Special Component Plan 
(SCP) and Tribal Sub-Plan (TSP), baaldes CD 
cornponenta for the general population. 

2. Source of fund 

The fund for the CD actMtIea will be allocated by the 
corporate headquartera to different Araaa baaed on the 
requirement propoaed by the Area duty 8Cf86ned by 
the Welfare Board. To help the companies create a 
dedicated fund for the purpose, a sum of Re. 1 per 
tonne of coal produced may be set aside by all 
subsidiaries. The loss making (BIFR) aubaidlaries will 
be given a grant by CIl at the rate of Re one per tonne 
of coal produced. 

3. Perlphenil ...... to be covered 

The radius of coverage would normally be within 8 kma. 
However, the Board of Directors may extend 1hII radius 
or initiate apecifIc projecta of community development 
in a non-contiguous area, in special Circumstances, 
such as natural dIsastens. epidemics. etc. Some actIvIIieI 
in the district town of the mine or around the corporate 
headquarter can be taken up if recommended by the 
Welfare Committee of the subsldialy andlor approved 
by the Board of. Directors. Expenditure on actlvltlea 
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beyond 8 kms would be restricted to 5% of the total 
allocation for the year. However, in case of a natural 
calamity or disaster, this limit can be raised for specific 
event in consultation with the Board of the company. 

4. Type of Programmes 

(i) Creation of community assets (infrastructure) like 
provision for drinking water, construction of school 
buildings, check darns, village roads !Iinked roads 
& culverts, dispensary & health centres, community 
centres, market place, etc. 

(i1) Skill development & capacity building like 
vocational training, income generation programs, 
and entrepreneurship development program. 

(iii) Literacy program, adult education. assist formation 
of Village Working Group (VWG), mahila mandai 
etc. 

(iv) Awareness program and community activities. like 
health camps. medical aides, family welfare 
camps, AIDS awareness program, Immunisation 
camp. sports & cultural activities, plantation etc. 

The above list is iUustrative and not exhaustive. The 
activities will be village specific depending on the need 
assessed for the people. As far as poSSible, efforts will 
be made to co-ordinate with similar developmental 
programmes tttat are taken up by the central or state 
Govt. in the areas of Coal India. All activities under the 
CD programme should be environment-friendly and 
socially acceptable to the local people. 

In iine with the community development policy of Coal 
India, the following shall also be extended to the 
resettlement sites. 

(a) lnfraatructure facilities: 

Depending upon the size and need, resettlement site 
shall be provided with: 

School building 

Road 

Pucca drain 

Dug well or hand pump for safe drinking water 

Community center etc. 

(b) Health 

Medical facility for the residents of the lites shall be 
provided by arranging visits of Doctors/nurses to the 
relocatIOn lites at least once in a week. Occasionally, 

drives for immunization against different diseases and 
awareness programme on health care shall also be 
undertaken. Wherever resources permit. some cash 
assistance can be considered for construcllon of small 
health centres. 

(c) Education 

A small school building shall be integral pari of 
resettlement site to be provided by the coal companies. 
Depending on the population, cash assistance could 
be considered for construction of school buildings for 
higher education. 

(d) Soclall Cultural activities 

Organizing sports and cultural activities will encourage 
the residents of the resettlement sites. 

(e) Tree PlantaUon 

Tree plantation activities will be taken up in participation 
with the residents of the sites. Trees with economic 
value/commercial value should be preferred, such as 
mahua. karanch. neem, gamar, sheesham. mango etc. 
Existing women self help groups would be encouraged 
to take up plantation work. 

(f) Skill up gradation 

Vocational training on farming, handicrafts and other 
useful skills will be made available for the identified 
people for taking up self-employment schemes. 

(g) Village adoption 

The subsidiary companies may adopt one village in 
every Area to develop as a model village. This village 
should be provided minimum infrastructure such as a 
school building, a health centre, a pond and adequate 
tree plantation. 

5, Target Beneficiaries 

The beneficiaries will include all communities, special 
attention should be given to persons below the poverty 
line. SC/STs, women, handicapped and the aged. 

6. Institutional Arrangement 

1. An Area Community Development Committee 
(ACDC) constituted for the purpose at the area 
level will take deCisions regarding identifying tne 
activities. preparation of budget. reviewing and 
approving the action plan and monitoring t"le 
activities during implementation, The committee 
will consist of Area Chief General/General 
Manager as Chairman assisted by the members 
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from Finance. Civil. and Personnel departments 
and the Area CGtNGM and/or the union reprasen-
tatives may nominate some other membera. A 
COfIl.dttet 01 local peop/e's repraaentative would 
be conslituted. in consuhatlon with the District 
Collector. This cornmittae may also be asaocIated 
with identifying ac:tIvI1ie8 specific to village/area. 
The responsibility of actual planning and 
ImpIemantation will rest with the CDIR&R officers 
or officers of any other designation vested with 
the responsibility. 

2. At SlIbsidiary headquarter level; the Welfare Board 
will oversee the CD activitiea. 

3. Asaiatance of NGOs may be sought, If necessary, 
for preparation of baseline data, CD plana and 
InvoJvement of the local communities. For this 
purpose, only NGOs of national repute or with a 
good track record would be Involved. 

7. Upkeep and matntenance of ..... Cft8ted 

Operation and maintenance of the infrastructural 
facilitiaslaaaata created should be handed ovar to the 
village wot1dng groups (VWGa), local panchayats or 
similar local State bodies on c:orJ1)Ietion. 

MeJntenance of these aeaeta should be the reIPOf1II-
bility of the local community. Before any capital 
Inveatnwnt .. meda an undertaking ahouId be taken 
from the local communIly that they will maintain the ....... 

.. ConcIuaIon 

(1) The above guidellnea would form the f/'8l118WOlt( 
around which the community development 
actiYItIes would be undertaken. Coal India will 
review the Policy after Wert five years and make 
suitable modifications, aa may be necessary 
bued on experience. 

(2) Annual audit of all activities undertaken by the 
company would be done by local auditors and a 
general wrtte up of the work done as waHa,. 
should be Included in the annual report of the 
company. 

[Engbh] 

........ AggNaIon In Qua 

224. SHRt GURUDAS OASOUPT A: 
&HRI C.K. CHANDRAPPAN: 
SHRI SWAOESH CHAKRABORTY: 

WIIIIhe MInIster of EXTERNAL AFFAIRS be pIeaMd to .... : 

(a) whether a large number of Pale.tlnlanl 
including civilians especiaJIy children were reportedly kiHed 
in the latest Israeli-Palestinians armed cIaat1es; 

(b) If so, the details thereof and the reaction of the 
Govemment thereto; and 

(c) the efforts belgn made by the Government to 
restore peace In the region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yea. 

(b) In the period 26.12.2008 to 18.1.2009, over 1200 
Palestinians. including civilianl and chitdran, W8f'8 reportedly 
killed. 13 Israelis are also aaId to have been kIIed. 

The Government of India cIoaeIy followed the above 
developments. On 27.12.2008, 29.12.2008, 2.1.2009, 
4.1.2009 and 9.1.2009, the OffIcial Spokesperson made 
statements on this matter calling, inter alia, for an Immediate 
end to the disproportionate and condemnable use of force, 
particularty against civIIIana, and for the restoration of peace. 

(c) India has consistently supported the peaceful 
resolution of the conflict In West Aala resulting In a sovereign, 
independent, viable and untted State of Palealine living within 
secure and recognized borders, aide by aide and at peace 
with Israel. India has aIeo supported UnIted NationI Security 
Council ReeoIutIona 242, 338, 1397 and 1515. India has 
also aupported the Arab Peace initiative. india had aIeo called 
for an end to the expansion of Iaraell aetIIementa In occupied 
PaIe8tInIan terrItot1a8 and for an Hrty and IignIfIcant easing 
of raatrIctIonI on the free movwment of peraona and goode 
within Palestine. Over the put year, the Government of India 
has been In conau1tatIon8 with countrlel In the West Allan 
region on the matter. India hal consiatenUy supported the 
Palestinian cause at various international fora Including the 
UnIted Nations and the Non-A1igMlent Movement. 

DurIng the recent conftlct, In reeponae to a 'Flash Appeal' 
from the United Nations Relief and Worka Agency (UNRWA). 
on 2.1.2009 the Government of India announced an 
aI8I8tance of US 00IIara one million to the UNRWA to provide 
aheItera, cash assistance, eaaentlal household Itema, etc. 
ThIa IIIIICKmt, which has aInce been transferred, Ie In addition 
to on-goIng Govemment of India ualatance to the Palestinian 
NatIonal AuthorIty including the conatrucIIon of the PalestInIan 
Chancery-cum-Realdencea complex In New DeIhl as a gift 
of the Govemment of India, and the contribution made by 
the Government of India to the UNRWA each 
year . 

IndlYldUaa Rdrement Account 

225. aHRI ANANDRAO VITHOBA AOSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI AOHAI...RAO PATIL SHlVAJIRAO: 

WIU the MInIster of FINANCE be pIeMed to state: 
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(a) whether ASSOCHAM has urged the Securities 
and Exchange Board of India (SEBI) to introduce Individual 
Retirement Account (IRA) scheme for large households to 
enable investment in equity market through various mutual 
funds; 

(b) if so, the details thereof; and 

(c) the response of the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAl): (a) and (b) SEBI has received a proposal from 
ASSOCHAM to promote long term inflow into equity by 
enabling households to invest on a long term basis through 
mutual fund scheme. The Individual Retirement Account (IRA) 
Scheme proposed in this context is to be broadly on the lines 
of such scheme existing in USA and other countries. The 
investor would have the 11exibility to invest in a combination 
of equity and debt as per his choice and such investment can 
be subject to a stipulated minimum lock in period. 

(c) PFRDA (Pension Fund-Regulatory Develop-
ment Authority) has proposed to allow all citizens of the country 
to open IRAs under the New Pension System to be launched 
from April 1, 2009. However PFRDA is at pre.ent not 
considering allowing mutual funds to offer NPS schemes. 

Publlc-prtme-pertnerehlp In educ;atlon .. ctor 

226. SHRI BALAS HOWRY VALLABHANENI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has drafted 
any model plan for undertaking projects under Public-Private-
Partnership (PPP) in the Education Section in the country; 

(b) if so, the details thereof and reasons therefor; 
and 

(c) the time by which the proposed model plan is 
likely to be finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): 
(a) and (b) A paper on Public Private Partnership model in 
the education sector is under preparation. 

(c) No time frame has been fixed for its finalization. 

StIItement of British Foreign Secretary on Kashmir 

227. SHRI KINJARAPU YERRANNAlDU: 
SHRI PANKAJ CHOWDHARY: 
SHRI M.K. SUBBA: 

Will the Minister of EXTERNAL AFFAIRS be plea~ed to 
stale: 

(a) whether attention of the Government has been 
drawn to a recent statement made by the Foreign Secretary 
of Great Britain linking the Kashmir problem as the root cause 
of terrorist attacks; 

(b) if so, the details thereof; 

(c) whether the Government has taken up the matter 
with the Govemment of Great Britain in this regard; and 

(d) if so, the response of the Government of Great 
Britain in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) 
to (d) Govemment are aware of the views expressed by the 
Foreigli Secretary of Great Britain. In official talks with him, it 
was unequivocally conveyed that it is false and wrong to link 
Kashmir to the Mumbai attacks and other terrorist related 
incidents. The Official Spokesperson of the Ministry of 
Extemal Affairs also made it clear that Mr. Miliband is entitled 
to his views, which are clearly his own. India is a free country 
and, even if we do not share his views, he is free to express 
them. However, we do not need unsolicited advice on internal 
issues in India like J&K. 

Talks on Indo-Chlna Boundary Dlaputes 

228. SHRI NAND KUMAR SAl: 
SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of EXTERNAL AFFAIRS be pleased to 
stale: 

(a) whether Special Representatives level talks on 
the Indo-China boundary dispute were held during the month 
of September, 2008 in Beijing; and 

(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB. MUKHERJEE): (a) 
and (b) The twelfth round of Special Representatives Talks 
on the India-China boundary question was held in Beijing 
from 18 to 19 September 2008. The Special Representatives 
of the two countries, Mr. M K Narayanan, National Security 
Adviser and Mr. Dal Bingguo, Stale Councillor held useful 
and positive discussions on the framework for the settlement 
of the India-China boundary question on the basis of the 
Agreement on the Political Parameters and Guiding 
Principles for the Settlement of the india-China Boundary 
Question signed on April 11, 2005. The two Special 
Representatives reaffirmed the consensus to seek a fair. 
reasonable and mutually acceptable solution to the boundary 
question through consultations on an equal looting. 
proceeding from the political perspective of overall bilateral 
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relations. The two aides agreed that the next round of talks 
would be held in Delhi. The specific dates would be decided 
through diplomatic channels. 

InsutetIng Indian Investors 

229. SHRI P. KARUNAKARAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the recent economic Crisis in United 
States and Europe have also affected the Indian economy; 

(b) if so, the details thereof; 

(c) the details of the American and British banks 
and insurance companies that have shares in their Indian 
counterparts; and 

(d) the steps taken or proposed to be taken by the 
Government to insulate Indian investors from such crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAl): (a) to (d) Following robust average annual growth 
in real GOP of 8.8 per cent in the last five years, a moderation 
in growth in 2008-09 is expected. As per the Advance 
Estimates released by the Central Statistical Organisation 
on February 9, 2009, real GOP is estimated to grow by 7.1 
per cent in 2008-09. Factors like high global commodity 
pricea, particularty oil and the spike in domestic ' inflation in 
the first half of the current flNIOCiaI year and the direct and 
indirect ~ of the global financial crisis since September 
2008 are reaponaibI8 for this. The global slowdown has Ita 
ImpIIcatlons on the domeatlc economy, primarily thorough 
the moderatiOn in capitaJ inflows, the financial markets and 
trade. India's exports have been affected on account of the 
recession in advanced economies. As compared to other 
major economies that rely on external demand, the 
contrIbutio:1 from external sector to demand is amaII in India 
and hence the lower ~ on real GOP. The direct",,*, of 
the global financial crisis manifested mainly through a 
conIrIICIIon In capiIaI ftowa which put pressure on the rupee 
and reeullant preuure on domestic liquidity and a faU In the 
equity r'II&IUt inCIcea. The fal In equity market indices owes 
mainly to net ouIfIowa of foreign inatltutional in\l88lmenta this 
year. The exposure of Indian banks and financlallnatilutions 
to the diatresaed gIobaIaaseta is limited and RBI's prudential 
norma provide adequate safeguards. 

W..., poIIuIfon due to clumping of 
drug .... 'duM 

230. SHR/MATI JHANSI LAKSHMI BOTCHA: 
SHRI K.C. SINGH 'BABA': 
SHRl DALPAT SINGH PARSTE: 

WIle. PRIME MINISTER be pIeued to State: 

(a) whether dumping of reSidues by Drug 
Companies has polluted waler at Patancheru In Medak 
District of Andhra Pradesh as reported In the Times of India, 
dated 27 January, 2009; 

(b) if so, the details thereof; 

(c) whether any research has been conducted to 
find out the level of water contamination in this area; 

(d) if so, the details thereof; and 

(e) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) The article published in The Times of 
India issue dated 27.01.2009 on 'Drug waste creates disaster 
zone-WoMs Highest Pherrna Levels in Andhra Streams' 
and 'Discharge from waste water plants could spawn drug 
resistance: Study' is based upon a report attributed to J. 
Larsson, an environmental scientist from Sweden, published 
on July 6, 2007 in the 'Journal of Hazardous Materials'. The 
said report mentions high levels of 'Active Pharmaceutical 
Ingredients' (API) in the'effluent of the Patancheru common 
effluent treatment plant (CETP), which is apprehended to 
contaminate the surfllCf: water streams as well u ground 
water. The Patancheru CETP is not able to adequately treat 
the waste water so as to meet regularly the standards of 
Biochemical Oxygen Demand (BOD), Chemical Oxygen 
Demand (COD), Chlorides, Sutphatea, Total DIssolved SoIIda 
(TDS) and Amrnonical Nitrogen. The treated effluent from the 
CETP is being discharged to lsakavagu stream. 

(e) The foUowing actions have been taken by the 
Govemment in this regard: 

(i) Directions have been issued by the Central PoUutIon 
Control Board (CPCB) to the Andhra Pradesh PoRutIon 
Control Board (APPCB). 

(II) The Joint ActIon Plan by CPCB and APPCB Is being 
implemented. 

(iii) A penalty of Ra2,32,62,0001- has been Impoeed on the 
CETP operator and Bank guarantee of As 50 lakhl 
furnished by the CETP operator hal been Invoked by 
theAPPCB. 

(Iv) The CETP has been directed by APPCB not to accept 
any InduItriaI wute water with TOS greater than 5000 
rngnttre after 01.02,01. 

(V) 18 kilometer pipeline from the CETP to Amberpet 
Sewage Treatment Plant (STP) has been compIeI8d. 
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Scholarship to NRI Children 

231. SHRI K.J.S.P. REDDY: Will the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to slate: 

(a) whether the Government proposes to increase 
the number of undergraduate scholarships to the children of 
Indians living abroad; 

(b) if so, the details thereof; 

(c) the number of applications received from various 
countries including the Gulf countries; and 

(d) the action taken by the Government in this 
regard? 

niE MINISTER OF OVERSEAS INDIAN AFFAIRS AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI VAYALAR 
RAVI): (a) There II no proposal to increase the number of 
undergraduate Scholarahlp for the Children of Indians living 
abroad under the Scholarship Programme for Diaapora 
Children (SPDC). 

(b) Does not arise. 

(c) The number of applications received from 
various countries including Gulf Countries for the academic 
year 2009-10 is 421 ... 331 from Non Resident Indians and 
90 from Persona of Indian Origin. 

(d) The common Entrance Examination for SPDC-
2009 was conducted for the eligible applicants at respective 
Embassies/High Commissions/Consulates of India on 
October 26, 2008. Based on their performance at the Common 
Entrance Test. 126 candidates have been offered scholarship 
under the Scheme. 

Debt Waiver Scheme 

232. SHRI K.S. RAO: 
'HRI SANTOSH GANGWAR: 

SHRI RAM SINGH KASWAN: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of FINANCE be pleased to slate: 

(a) whether the targets set in regard to debt waiver 
schen:te have been achieved; 

(b) if not, the reasons thereof; . 

(c) the amount of loan still outstanding against the 
farmers after the implementation of debt waiver scheme, State-
wise and bank-wise; 

(d) the number of small and marginal farmers who 
could not get benefits despite being eligible for the said 
scheme, State-wl .. ; and 

(e) the steps taken by the Governmeht to give 
benefits to such farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. As per unaudited provisional 
reports, the Agricultural Debt Waiver and Debt Relief 
(ADWDR) Scheme, 2008 has benefited 3.6 crore farmers 
involving debt waiver and debt relief amounting to Rs. 65,300 
crore making them eligible for fresh loans from the lending 
institutions. 

(c) The ADWDR Scheme, 2008 covered only the 
overdue portion, and not the total outstanding, of the loans 
disbursed between April 01, 1997 and March 31,2007, which 
remained unpaid until February 29, 2008. 

(d) and (e) To ensure that all eligible farmers get the 
benefit of the debt waiver/debt relief, the lending institutions 
have appointed Grievance Redressal Officers (GROs) to 
receive representations from the aggrieved farmers and pass 
appropriate orders thereon. As per provisional report. a total 
of 1,67,256 complaints have been received by the GROs, out 
of which 1,53,203 have been disposed of. 

India'. A.lOclaUon with Gllllleo Programme 

233. SHRI K1SHANBHAI V. PATEL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India has been aSSOCiated with the 
Galileo programme, a joint initiative of European Commi· 
ssion and European Space Agency; 

(b) if so, the details thereof; 

(c) the details of the funds allocated for the said 
project; and 

(d) the time by which this project is likely to be 
commissioned? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) Yes, Sir. India has 
shown interest to be associated with Galileo programme and 
have signed an MoU to this effect. 

(c) and (d) A sum of Rs.300 crores in Budget Estimates 
2005-06 and Rs.340 crores in Budget Estimates 2006-07 
was allocated for the said project. However, the funds could 
not be utilised as the Galileo programme Itself, including the 
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implementation time frame, was not .finallsed and the role of 
Indian participation in the Gallleo programme was not 
de!ined. 

[Translation} 

fknI Banks AaocIdon 

234. SHRI SANTOSH GANGWAR: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government has received memcr 
randum from Rural Banks Association demanding equal 
salary and allowances as being given to the employees of 
nationalized banks; and 

(b) If so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Government has received numerous 
representations from different AssociationslUnions of RRBs 
for pay and allowances from time to time. The Pay Scates, 
Dearness Allowance, House Rent Allowance and City 
Compensatory Allowance of the Regional Rural Banks' 
(RRBs) employees have been revised equal to the 
corresponding categories of erJ1)Ioyees of Nationalised Banks 
vide Government of India's IeHer dated 6.10.2005 to be 
eftective from 1st November, 2002. As regards other 
allowances, the individual Sponsor Bank is required to 
negotiate the same with the RRBs sponsored by them. 

SettIng up of NatIonal Runllilank 

235. SHRI MOHAN SINGH: Wilt the Minister of 
FINANCE be pteaaed to state: 

(a) the number of employees working in the 
Regional Rural Banks (RRBs) of the country, State-wise; 

(b) whether the Government proposes to set up 
National Rural Bank to look after the functioning of RRBs In 
the country; and 

(c) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The State-wise number of employees working 
in the ARBs of the Country is given in the enclosed Statement. 

(b) No, Sir. 

(c) Does not arise. 

State-wise number of employees working in the RRBs 

SI. No. Name of State No. of employees as on 

31.03.2007 31.03.2008 
(Published) (Provisional) 

Andhra Pradesh 5642 5628 

2 Arunachal Pradesh 60 74 

3 Assam 1937 1915 

4 Bihar 6140 6067 

5 Chhattisgarh 1763 1742 

6 Gujarat 1579 1566 

7 Haryana 1556 1663 

8 Himachal Pradesh 571 568 

9 Jammu & Kashmir 1204 1191 

10 Jharf(hand 1581 1571 

11 Kamataka 5791 5727 

12 Kerala 2525 2516 

13 Madhya Pradesh 4367 4332 

14 Maharashtra 2390 2366 

15 Manlpur 88 88 

16 Meghaiaya 176 212 

17 Mizoram 189 233 

18 Nagaland 26 37 

19 Orissa 4112 4075 

20 Punjab 708 730 

21 Rajasthan 4263 4222 

22 Tamil Nadu 1061 1038 

23 Trlpura 683 675 

24 Uttar PradNh 14161 14056 

25 Uttananc:hal 610 636 

26 West Bengal 5126 5077 

27 Pondlcherry 0 0 

Total 68289 68005 

(English} 

Rewnue from DTH Operators 

238. SHRI BADIGA RAMAKRISHNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government is getting regular 
revenue from the Direct-to-Home (DTH) operaloll; 
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(b~ il so, the details 01 revenue received by the 
30vernmem during each 01 the last three years and the 
~urrent year; and 

(c) whether such revenue include hardware cost and 
carriage lee collected Irom various TV channels? 

MINISTRY OF INFORMATION AND BROAD-CASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. Government has 
been receiving revenue in the 'orm 0' annual license 'ee 
paid by DTH service licensees as per Article 3 0' the 
schedule forming the terms and conditions of license 

. agreement lor DTH services. 

THE MINISTER OF STATE IN THE MINISTRY OF (b) The license fee paid by DTH service licensees 
EXTEANAL AFFAIAS AND MINISTER OF STATE IN THE during the last three years Is .. under:-

Name of the DTH licensee License Fee Paid for the Financial Year (in As.) 

Dish TV India Ltd 

TataSky Ltd 

2004-2005 

2,04,87,187 

2005-06 

2,50,00,000 

2006-07 

14,38,35,433 

8,84,90,208 

2007-08 

14,69,60,763 

13,10,28,968 

6,57,05,871 

19,35,656 

Sun Direct TV Pvt. Ltd. 

Reliance BIG TV Ltd. 

(c) As per the terms and conditions 01 license, a DTH 
licensee has to pay an annual license lee equivalent to 
10% 01 its gross revenue In a particular financial year within 
one month of end of that year. Clause 3.1.1 of terms and 
conditions 01 license defines gross revenue, while Form '0' 
prescribed under Clause 3.1.2 01 the terms and conditions 
of license prescribes indicative and illustrative items to be 
Included, but the Auditors are required to Include all the 
Income heads qualifying lor gro88 revenue whether or not 
apeclflcally Included in Form '0'. Carriage fee collected and 
revenue. earned from hardware are requlrac:l to be Included a. part of Groaa Revenue. 

Loen. to llinorlty Communlu.. 

237. SHRI VIJOY KRISHNA: Will the Minister 01 
FINANCE be pleased to stete: 

(a) whether the Government has directed the banks 
to give priority In loan disbursement to entrepreneurs 
belonging to the minority community running the micro, 
aman and medium enterprises; and 

three years and the current year, Stale-wise including 
Bihar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) In order to ensure that minority 
communities secure, in a fair and adequate measure, the 
benefits from various Government sponsored Special 
programmes, Reserve Bank of India (RBI) have advised the 
domestic Scheduled Commercial Banks to ensure smooth 
. flow of bank credit to Minority Communities. The ABI Circular 
No. RPCD.No.SP .SC.6I09.1 0.0112008-09 dated July 1, 2008 
to till. effect i. available on website of RBI at www.rbl.org.ln. 
Further in October 2007, Public Sector Banks were advised 
to stap up their lending to Minority communities to 15% of 
their Priority Sector Lending over the next three years I.e. by 
the end of 2009-2010. 

RBI has reported that it does not conate separately the 
loans given to the Minority Communities under Micro, Small 
and Medium Enterprises. However, State-wise, Including 
BIhar, total loans (oul8tandlng) of Scheduled Commerctal 

(b) if 80, the details thereof and the amount of loan Banks to Minority CommUnities Is given In the enclosed 
dlaburled to theM communltiea by banks durtng the Iaat Statement. 

SI.No. 

"''''ment 
State-wise loans outstanding of Scheduled Commercial Banks to Minority Communities 

as at the end of March 2006, 2007 & 2008 

Name of StateJUT Loans outstanding in Rs. Crore 

Mar-06 Mar-07 

2 3 4 

Northern Region 15605.24 19245.89 

Deihl 1015.71 1230.18 

Mar-08 

5 

17867.28 

2677.27 
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2 3 4 5 

2 Punjab 8608.24 10581.43 9325.42 

3 Haryana 2011.10 2489.68 2182.84 

4 Chandigarh 1066.87 1465.99 769.54 

5 Jammu and Kashmir 1503.13 1879.59 646.83 

6 Himachal Pradesh 508.87 410.29 288.96 

7 Rajasthan 891.32 1188.73 1976.42 

North Eaatem Region 625.74 797.57 1328.4~ 

8 Assam 350.03 "6.55 729.02 

9 Mizoram 45.27 62.61 97.84 

10 Meghalaya 79.40 84.01 125.06 

11 Arunachal Pradesh 9.85 18.78 38.77 

12 Nagaland 49.79 67.41 117.41 

13 Manipur 31.32 40.14 59.48 

14 SikkIm 35." 39.65 99.19 

15 Trlpura 24.64 38.~ 61.65 

Eutem RegIon 2681.86 3667.87 6620.48 

16 Bihar "9.34 648.39 1081.43 

17 Jharkhand 270.56 367.63 789,52 

18 Orissa 1521.49 2089.86 3810.24 

19 West Bengal 428.41 548.84 1115.31 

20 Andaman and Nicobar 12.06 13.15 23.98 

Central Region 5599.49 7133.39 9547.88 

21 Uttar Pradesh 4278.85 5258.20 6064.87 

22 Uttaranchal 276.53 405.62 844.04 

23 Madhya Pradesh 909.25 1298.23 2097.38 

24 ChhaHlagarh 134.86 171." 551.59 

Westem Region 3388.26 4464.47 7173.24 

25 Gujarat 481.32 711.07 1323.92 

26 Maharuhtra 2804.87 3341.81 5317.48 

27 Daman and Diu 1.13 2.02 8.43 

28 Goa 317.82 408.07 511.63 

29 Dadre 8nd Nagar Haveli 1.14 1.70 5.78 
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2 

Southern Region 

30 Andhra Pradesh 

31 Karnataka 

32 Lakshadweep 

33 Tamil Nadu 

34 Kerala 

35 Pondichery 

AI/India 

Training of Peraonnelln Management institute 

238. SHRI ANANTH KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(al whether the Government proposes to train its 
personnel in the premier management institutes of the 
country; 

(b) if so, the details thereof alongwith the number of 
employees trained so far; 

(c) whether the Government proposes to make it 
mandatory for such employees to continue in the existing 
service for a minimum period and not join private sector; 
and 

(d) if so, the details thereof aIongwith the actions 
taken in this regard? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) The Govt. has 
been training its personnel in Public Policy & Management 
at Indian Institute of Management (11M), Bangalore; Indian 
Institute of Management (11M), Ahmedabad; The Energy & 
Resources Institute (TERll, New Delhi and Management 
Development 'nstitute (MOl), Gurgaon since 2002-03. The 
number of employees trained till date at above-mentioned 
Institutions is 337. 

(c) and :d) Every participating officer is required to 
execute a bond stiputating that in the event of hislher failing 
to resume duty, or resigning or retiring from service or 
otherwise quitting service withou1 returning to duty after 
expiry or termination of the period of training or at any time 
within a period of three years after return to duty, the 
participating officer I. required to pay to the Government all 
expense. inClined on account of hislher training. 

3 4 5 

17591.97 18232.20 29743.95 

2106.93 2170.44 4727.62 

2079.61 2874.67 4690.23 

11.17 7.73 20.65 

5712.75 3512.88 6405.18 

7607.17 9598.19 13805.72 

74.34 68.29 94.55 

45490.58 53541.39· 72481.25 

Loans to Companl •• 

239. SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITAMANE: 

Will the Minister of FINANCE be pleased to state: 

(al whether the Public Sector Banks are not 
disbursing loans to companies despite the Reserve Bank of 
India (RBI) cutting interest rates and increasing liquidity; 

(b) if so, the reasons therefor; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) In view of the tight liquidity conditions 
in the markets in the recent past some of the banks were 
averse to disbursing working capital limits and term loans 
(including short-term loans) to their clients against the 
sanctioned limits. 

(c) With improvement of the liquidity position, the 
concerned banks were advised by the RBI to review all such 
cases and permit drawal of sanctioned limits, guided by 
their usual commercial judgement. 

The banks were also advised by the RBI to consider 
restructuring the dues of the Small and Medium Enterprises 
on merits and in accordance with the revised prudential 
guidelines on restructuring of advances. 

Branche. of Co-operatlve Banks 

240. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Union Govemment has received any 
proposal from States including Gujarat regarding setting LJP 
of more branches of co-operative banks; 
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(b) if so, the details thereof, State-wise; and 

(c) the time by which such branches are likely to be 
set-up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Reserve Bank of India has received 
proposals from various State Cooperative Banks (StCBs). 
including the Gujarat StCB. for opening of branches under 
Section 23 of the Banking Regulation Act, 1949 [As 
Applicable to Co-operative Societies (MCS»). The State-

wise particulars of these proposals are given in the enclosed 
Statement. 

(c) The policy for issue of licence to the StCBs for 
opening of their branches under Section 23 of the Banking 
Regulation Act, 1949 (MCS) is under review. On finalisation 
01 the policy after review, the proposals received lor opening 
of branches will be processed as per the revised policy. 

As regards opening of branches of Central Co· 
operative Banks (CCBs), it may be mentioned that as the 
CCBs are outside the purview of Section 23 01 the Banking 
Regulation Act, 1949 (MCS), pennisaion from Reserve Bank 
of India is not required for opening of branches. 

St..",.", 

The ~ of ptOpOSSIs received from various StCs. for optIIJing of brant::ItN 
under Section 23 of the Banking Regulation Act, 1949 (AACS). 

SI. Name of the StCB from whom proposal 
No. for opening branches Is received 

1. The Haryana State Co- operative Apex Bank Ltd. 
Chandigarh 

2. Gujarat State Co-operative Banks Lid. 
Ahmedabad 

3. Tamil Nadu State Apex Co-operalive Bank Ltd, 
Chennai 

4. Maharashtra StetG Co-operative Bank Ltd, 
Mumbai 

5. Bihar Stale Co-operaIive Bank Lid. 
Palna 

6. Kamataka Stm Co-operative Apex Bank Lid, 
BanagaJore 

7. Andhra Pradesh State Co-opendlve Bank Ltd. 
Hyderabad 

8. Kerala State Co-operativa Bank Lid. 
Thiruvananthapuram 

9. West Bengal State Co-operative Bank Ltd, 
Kolkata 

Particulars 01 branches proposed to be opened 

(i) Extension Counter at Sahkarita Bhavan, 
Sector 2, Panchkula 

(i) Usmanpura, Ahmedabad 
(ii) Satellite. Ahmedabad 
(iii) Drive in area, Ahmedabad 

(i) AGS Cotony 
(ii) AmbaIIur 
(iii) Chinrnayanagar 
(iv) Madhavaram 
(v) Medavakkam 
(vi) Pallikaranai 
(vii) Vedacherry and 
(viii) West Saidapet 
(All in Chennai) 

(i) Nasik City 

(i) Muzaffarpur and 
(II) Purnea 

(i) NGEF (East) and 
(ii) Thanlsandra 
(both in Bangalore) 

(I) Vlsakhapatnam 

(i) Kasargod 
(ii) Kottayam and 
(iii) Guruvayoor 

(It Extension Counter at Metal and 
Steel Factory,lchpOre 
(Ii) extension Counter at 507. Army BaM 
WOfI<lJhop, Kankinara 
!iII) Merger and opening at SllIguri Md 
(iii) lJf?or!datlon at Saltlike 
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SettIng up of Food Control Authority 

241. SHRI SUGRIB SINGH: 
SHRI RAVI PRAKASH VERMA: 
SHRI MADHU GOUD YASKHI: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI NAND KUMAR SAl: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has constituted a Food 
Control Authority; 

(b) if so, the details thereof alongwith the mandate 
assigned to this Authority; 

(c) the suggestions/recommendations, made by this 
Authority; and 

(d) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The Govemment has established Food 
Safety and Standards Authority of India under Food Safety 
and Standards Act, 2006 vide notification number S. O. 2165 
(E) dated 5th September 2008 consisting of 23 menibers 
including Chairperson of the' Food Authority. The mandate 
assigned to the Food Authority is laying down science based 
standards for articles of food and to regulate their 
manufacture, storage, distribution, sale and import, to ensure 
availability of safe and wholesome food for human 
consumption. The Food Authority is in the process of 
formulating rules, regulations and procedures for giving 
effect to the mandate of the Authority. 

Indian Deep Space Network 

242. SHRI NAVEEN JINDAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India has developed an effective Indian 
Deep Space Network (IDSN); 

(b) if so, the details thereof; 

(c) the extent to which IDSN has contributed to 
Chandrayaan-I mission; 

(d) whether other countries have expressed their 
Interest in using IDSN; and 

(e) if so, the details thereof and the benefits likely to 
accrue to India as a result thereof? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 

(b) Indian Space Research Organisation (ISRO) has 
commissioned Indian Deep Space Network (IDSN) at Byalalu 
village near Bangalore, before the launch of Chandra· 
yaan=1 on 22nd October 2008. 

(c) IDSN is being used for telemetry, tele-command 
network and data collection purposes for Chandrayaan·l 
mission. 

(d) and (e) IDSN can be used for supporting deep 
space missions of other space agencies on mutual 
cooperation basis. No enquiries have been received in this 
regard at present. 

Gl'llntHn-ald under Netlonal cancer 
Control Progl'llmme 

243. DR. K.S. MANOJ: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to enhance 
the grant-in-aid to the hospitals under the National Cancer 
Control Programme (NCCP); 

(b) if so, the details thereof; 

(c) whether the Union Govemment has received any 
proposal from any State to include it under the NCCP; 

(d) if so, the details thereof alongwith the names of 
the States being included under the NCCP; and 

(e) the time by which it is likely to be finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) As per the existing guidelines, any 
Government Medical College/Hospital can submit the 
proposal for seeking grant-in-aid with the recommendation 
of the concerned StatelUT Government. The proposals so 
received are considered by the Standing Committee and 
based on their recommendations, grant-In-aid released 
under the National Cancer Control Programme. 

incidents of Illegal Coal-Mlnlng 

244. SHRI CHANDRAKANT KHAIRE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether increasing incidents of illegal coal· 
mining have been reported from various States during the 
last three years and the current year: 

(b) If so, the details thereof, State-wise including 
Maharashtra and Jharkhand; 
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(c) the number of labourers employed in these 
mines. State-wi.e and Mine-wi .. ; and 

(d) the efforts made by the Government to protect 
the interests of these labourers? 

THE MINISTER OF STATE IN THE MINISTRY OF COAl 
(SHRI SANTOSH BAGRODIA): (a) and (b) Illegal mining is 
mostly taking place in old and abandoned mines, small and 
isolated patches, out crop areas and areas which are not in 

the laaaehoid areas of public seetOf' companies. Due to 
clandestine nature of Illegal activities the exact quantum of 
coal so mined cannot be ascertained. 

However. following the raids conducted by the security 
personnel 0' the concerned coal companies and joint raids 
with law and order authorities 01 the concerned Slate 
Govemment, the quantity of coal recovered and value thereof 
(approximate) during the last three years including current 
year, (State-wise) are given as under: 

2005-2006 2006·2007 2007-2008 2008..()9 Upto December, 
2008 (Provisional) 

Cuantity Approx. Quantity Approx. Quantity Appro •. Quanthy 
recovered 

Appro •. 
recovered Value recovered Value. recovered Value Value 

(Approx.) (te) (Rs.Lakh) (Approx.) (te) (Rs. Lakh) (Appro •. ) (te) (As. Lakh) (Approx.) (te) (Rs.Lakh) 

west Bengal 2460.00 24.104 2389.00 

Jharkhand 1192.81 16.2n 1606.00 

Madhya Pradesh 59.SO 0.655 519.81 

Maharashtra 00 00 00 

Chhattisgarh 9.50 0.095 60.00 

(c) Since illegal mining is carried out in clandestine 
manner, it is not possible to quantify the number of labourers 
employed. 

(d) Does not ariae in view of reply to part (c) above. 

DO and AIR Broadcasting Coverage 

245. SHRI JASUBHAI DHANABHAI BARAD: Will the 
PRIME MfNISTER be piea$ed to staIB: 

(a) whether a large parts of the country including 
parts of !(amataka and Guiarat are still not covered by 
Ooordarshan (DO) and Radio Broadcasting; 

(b) If so,the details thereof and the reasons therefor, 
State-wise; 

(c) whether complaints have been received by the 
Government regarding poor quality of reception of 00 and 
Radio programmes in different cities of the country Including 
in Kamataka and Gujarat; and 

(d) if so, the steps taken/proposed to be taken by the 
Govemment to improve the coverage and upgrade the 
broadcasting facilities at luch places? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING (SHRI 

23.890 2055.00 20.550 2861.81 29.260 

16.399 1002.90 14.003 3043.33 41.285 

6.717 Sl.OO 1.400 00 00 

00 00 00 11.00 0.110 

0.840 00 00 00 00 

ANAND SHARMA): (a) and (b) All India Radio (AIR) signal 
is available to 99.16% population of the country. In Gujarat 
and Kamataka AIR coverage population-wise is 99% and 
97.3% respectively. Doordarashan (DO) coverage In 

terrestrial mode is available to about 92% population of the 
country. In Gujarat and Kamataka 00 coverage population-
wise is 97% and 82% respectively. However, the areas 
uncovered by terrestrial transmission, have been provided 
with multi channel TV coverage through DO's free to air 
DTH service. signals of which can be received all over the 
country (except Andaman & Nicobar Islands). 

(c) OuaJIty of AIR and DO reception in various parts 
of the country Is satisfactory. However, complaints of 
malfunctioning of lome transmitters are received from time 
to time. All out efforts are made by DO and AIR to ~tlend to 
the complaints promptly. 

(d) Modernisation and upgradation of facilities ia a 
continuous process and schemes in thil regard are 
formulated and implemented from lime to time. 

ConaUtutlon of COmmittee for .. ttlng 
Nncl8rda of plastic 

246. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINSTER be pIeued to state: 
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(a) whether the DeIhl High Court hu directed the 
Union Govemment to constitute a Committee for setting 
standards for blo-gradable and degradable plastics; and 

(b) If so, the details thel'8Of and the action taken by 
the Govemment thel'8On? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yea, Sir. In compliance with the 
directions of the Hon'ble Delhi High Court, an Expert 
Committee on Degradable and Biodegradable Plastics was 
constituted by the Ministry of Environment and Forasta to 
verify the protocol for degradable and biodegradable 
plaatica. The Committee In Its meeting held on 7th November, 
2008 had asked the representative of the Bureau of Indian 

. Standards (BIS) for expediting the publicallon of standards. 
The standards on SpecifICations for Compostable Plastics 
(IS/ISO 17088:2008) have been notified by the BIS In 
November, 2008. 

[Translation] 

Los. of Wlldllfe.nd Forest ..... 

247. SHRI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether environmental clearance has been 
granted to Pranhlta-Pavela lift Irrigation Scheme in Andhra 
Pradesh; 

(b) If so, the details thel'8Of; 

(c) whether the Govemment has assessed the 
quantum of loss of wildlife and forest area due to this project; 

(d) If so, the details thereof; 

(e) whether the Union Govemment has received 
any representation from the State Govemment of Maharashtra 
In this regard; and 

(f) If so, the details thel'8Of and the .ction taken by 
the Government thel'8On? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Pranhlta - Pavela 11ft irrigation project 
has nOt been received in the Ministry for Environment & Forest 
Clearance. 

(c) to Cf) In view of the above, does not arise. 

AlIUS • type Institute In Uttar Pradesh 

248. SHr RAMESH DUBE: Will the Minister of 
HF.AL TH AND Flo ~IL Y WELF,IIRE be pleased to state: 

(a) whelherthe Government propose_ to set up any 
new inatltute on the lines of A1IMS In Uttar Pradesh; 

(b) If so, the details thel'8Of; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAl.TH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Ca) to (c) It Is proposed to set up an AIIM5-Uke 
institution including Nursing College In Uttar Pradesh, in the 
second phase of Pradhan Mantrl Swasthya Surakaha Yojana 
CPMSSy). The Institution wIH have a 960 bedded hospital, 
Intended to provide healthcare facilities In 39 speciality/super-
speciality disciplines. Medical College will have 100 UG 
intake besides facilities for imparting PGJdoctoral courses In 
various diSCiplines, largely based on Medical Council of India 
(Mel) norms and also nursing college conforming to Nursing 
Council norms. Estimated cost of the A1IMS-like institution is 
Rs.823 Crore. 

Approval of the Cabinet was obtained on 5.22009. 

Government of Uttar PradeSh will proVide alleast 100 
acres of developed land free of cost and other Infrastructural 
facilities such as water, power, sewerage and road connectivity 
for setting up and running these institutions. The site for the 
proposed institution will be finalized in consultation with the 
State Government. 

Involvement of P.klstanl Outftts In Mumbal Attack 

249. DR. LAXMINARAYAN PANDEY: 
SHRI MADHU GOUD YASKHI: 
SHRIMATI NIVEDIT A MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI ASADUDDIN OWAISI: 
SHRI KIREN RIJIJU: 
SHRI M.K. SUBBA: 

Will the Minister of EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether the Government has provided sufficient 
evidence to the Govemment of Pakistan regarding involve-
ment of Pakistani people/outfits in the recent Mumbal attacks; 

(b) if so, the detailS thereof alongwith the response 
of the Pakistani Government thereto; and 

(c) the further steps proposed to be taken in the 
light of Pakistani response? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRIPRANAB MUKHERJEE): (a) 
Yes. 

(b) On 05 January, 2009, the Government of 
Pakistan was given material linking the Mumbal attack of 26· 
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29 Nov.mb.r, 2008 to .Iements in Pakistan. Our High 
CommiasIoner In Pakistan was Informed officially by the 
Pakistan Foreign Secretary on 12th February, 2009 of 
Pakistan's reaoonse to the dossier of material that we had 
made available to' Pakistan on January 5, 2009 linking the 
terrorist attack on MumbaI to perpetrators In Pakistan. In their 
response, the Pakistan authorities have confirmed that 
elements in Pakistan were involved in the terrorist attacka on 
Mumbai. Pakistan has also sought further Information and 
material relating to the investigation. 

(c) It remaina India'. goal to bring the perpetrakn 
~ the tenoriat attacks on Mumbai to book, and to follow this 
proceea through to the end. We would also .xpect thai the 
Government ~ Pakistan taka credIJIe steps to dIarnantIe the 
Infrastructure ~ tenorism in PakIatan. 

[English] 

AIr PollutIon 

250. SHRIRAYAPATISAMBASlVARAO: 
SHRI MAHAVIR BHAGORA: 
SHRI MADAN LAL SHARMA: 
PROF. M. RAMADASS: 

WIll the PRIME MINISTER be pleased to state: 

(a) whether the level of air pollution has Increased 
during the recent years; 

(b) If so, the details thereo' and the reaaona therefor; 

(c) whether the Union Government propoaea to bring 
about any change In the existing policy for monitoring air 
pollution In the light of IlB Increasing level; 

(d) If so, the details thereof; and 

(e) the State-wiae detaIIa of funda provided by the 
Union Government to undertake specific programmes In thI. 
regard during the laat three years and the current year 
aJongwIIh the results achieved so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The ambient air quality Is regularly 
monitored und.r the National Air Quality Monitoring 
Programme (NAMP) by the Central Pollution Control Soard 
(CPCB) alongwith v.rlous Stat. Pollution Control Boards 
(SPCBs). Pollution Control Committees (Pees) and the 
National Environmental Engln •• rlng and R •••• rch 
Institute (NEERI) at 342 location. across the country. The 
interpretation of data for Iaat three years has revealed that 
air quality monitored at ell tocatlona • wIIhIn the notified 
ambient air quality standards with respect to Sulphur D\oJdde 
(SO.) and barring a few locations, eIeo witt reapecI to Oxides 
of Nitrogen (NOx)' Howev.r, the level. of Re.plrable 
SUspended Particulate Matter (RSPM) are exceeding the 
norma at many Iocatlona. 

Despite various policy Interventions, RSPM leve.1n 
ambient air are showing an increasing trend In many areas 
due to rise in population, Increasing number of vehicle. 
and DG sets. rapid urbanization, Indu.trlallzatlon, 
construction activities and agricultural practices. 

(c) and (d) The number of atatIona to monitor ambient 
air quality Is IncreuIng under the NAMP. There Ie a target to 
increase 342 existing manual stations to 700 by the end of 
11 th Plan. Continuous monitoring of ambient air quaJIty has 
been atrengthened. 

(e) The state wiae detaila 0' fundi provided by the 
CPeB during the last three years and the current year for 
ambient air quality monitoring Is given In the encIoaed .. 
statement. FollowIng reaulta have been achieved through 
the NAMP programme: 

1. There Is a wider network to monitor ambient air quality 
at national level. 

2. Status and trenda In air quality are available for 
developing preventive and corrective alralegles to 
control air pollution. 

Ft.Jnt» teIfMIItId to various Monitoring Agencies under NationBl Air Quality MonIIorlng Programme (NAMP) 

(Amount In As., 
S.No. Name of Monitoring NJefC'oJ 2005-06 2006-07 2007-08 2008-08 (til dale) 

1 2 3 4 5 6 

1. Andhra Pradesh SPeB 927917 573750 Nil 8335817 

2. AuamSPCB Nil 388334 2025834 811887 

3. BIhar SPCB 2598000 394305 Nil Nil 

4. CMndgarh PCC Nil 1615000 820133 Nil 
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2 3 4 5 6 
5. Chattlsgarh ECS 658750 871250 Nil 682500 
6. Gujarat SPCS 1381250 4324583 1884167 2110000 
7. Goa SPCS Nil 1190000 Nil 495833 
8. Jhar1dland SPCS Nil 1728333 2406667 1185833 
9. Jammu & Nil 1376000 1747000 Nil 

Kashmir SPCS 

10. Haryana SPCS Nil Nil 441527 Nil 
11. Himachal Pradesh 2147666 2295000 3992058 Nil 

SEP& PCS 

12. Kamataka SPCS 935000 3105000 538333 1625417 

13. Kerala SPCS 1281667 1097917 942083 1922916 

14. Maharashtra SPCS 1023485 1133333 5581667 2799583 

15. Meghalaya SPCB Nil 524167 Nil 897667 

16. Manipur SPCB Nil 225000 Nil Nil 

17. Madhya Pradesh SPCB 3319861 510000 Nil 2155695 

18. Mizoram SPCB Nil Nil 425000 472500 

19. Nagaland SPCB Nil 1586590 198333 623334 

20. Orissa SPeB 545418 1211250 892500 186708 

21. Punjab SPCB 1416667 250000 1133333 586000 

22. Pondicherry PCC Nil 255000 1020000 405000 

23. Rajasthan SPCS 2699167 2871250 3143333 1385000 

24. Tamil Nadu SPCB 1175833 1112084 Nil Nil 

25. Tripura SPeB Nil 345000 Nil Nil 

26. Uttar Pradesh SPCB Nil 4016250 904306 3819445 

27. Uttaranchal EP & PCB 115694 288055 690000 368333 

28. West Bengal SPCS 1112083 Nil 1501667 1960416 

29. NEERI Nil 5986171 6324306 Nil 

Total 21338456 39253622 36712945 35690140 

Note:-
1 .SPeB • State Pollution Conlrol Beard; SEPaPCB SIale Envirorvnenl Protection a Pollution Control Bolrd; EPa PCB -Environment Protectlon 
a Pollution Control Board; PaC ·PoIIutIon Control Commltt ... 
2.For 2008-07 PIIyment to u.,ivflfalll .. _ made through Mahuuhtra SPCB. 
3.HEER' I. ~ rnoniIIIrino In 6 aillW '" 6 dIIWent. SIalealUnion Terrltori .. namely DeII'II. Matlatuhtra. Wee! Bengal. Tam" Nadu and Mdhra 
Pradelll. 
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Report of National Productivity Councll 

251. SHRJ ANWAR HUSSAIN: 
SHRI NARAYAN CHANDRA BORKATAKY: 

waU the PRIME MINISTER be pleased to state: 

(a) whether the National Productivity Council (NPC) 
has been asked to conduct a study on the problem being 
faced by Prasar Bharati; 

(b) if so, the details of the report submitted by the 
NPC; 

(e) the details of vacant posts in All India Radio (AIR) 
and Doordarshan (~O) in the country, post-wise, State-wise; 

(d) whether the Government proposes to fill up the 
vacant posts in AIR and DO including the vacant posts in the 
North Eastem Region through a special recruitment drive; 
and 

(e) it so, the details thereof and the time by which 
these posts are likely to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING (SHRI 
ANAND SHARMA): (a) and (b) Yes, Sir. However, NPC has 
not yet submitIed its report. 

(e) to (e) The information is being collected and win be 
laid on the Table of the House. 

HomeLoMa 

252. SHRI L. RAJAGOPAL: Will the Minister of 
FINANCE be pleased to state: 

<a) whether the Reserve Bank of India has issued 
guidelines to PubllclPrivatelForeign Sector Banks to treat 
horne loan on priority basis; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) As per the Reserve Bank of India 
(RBI),s guidelines on lending to Priority Sector, the following 
types of home loans extended by the Scheduled Commercial 
Banks (SCBs) are eligible to be ctassified as Priority Sector 
Advances:-

i) Loans upto Ra. 20 lakhs, irrespectivEI of location, to 
Individuals for purchase/construction CIf a dweHing unit 
Per family, exducling loans granted bl, banka to their 
own employees. 

Ii) Loans given for repairs to the damaged units 01 families 
upto Rs. 1 lakh In rural and semi-urban areas and 
upto Rs. 2 lakhs in urban and metropolitan areas. 

iii) Assistance given to any governmental agency for 
construction of dwelling units or for slum clearance 
and rehabilitation of slum dwellers, subject to a ceiling 
of Rs. 5 lakhs of loan amount per dwelling unit. 

iv) Assistance given to a non-governmental agency 
approved by the National Housing Bank (NHB) for the 
purpose of refinance for construction/reconstruction 
of dwelling units or for slum clearance and rehabil-
Itation of slum dwellers, subject to a ceiling of loan 
component of Rs. 5 lakhs per dwelling unit 

Further, the seBs were advised by RBI on December 
8, 2008 that loans granted to Housing Finance Companies 
(HFCs), approved by NHB for the purpose of refinance, for 
on-lending to Individuals for purchase/construction of 
dwelling units are eligible to be classified under Priority 
Sector. provided the housing loans granted by HFCs do not 
exceed Rs. 20 lakh per dwelling unit per family. However, 
the eligibility under this measure shall be restricted to five 
per cent of the individual bank's total priority sector lending, 
on an ongoing basis. The banks have also been advised 
that the above special dispensation shall apply to loans 
granted by banks to HFCs upto March 31, 2010. Such loans 
granted tin March 31, 2010 will continue to be classified 
under priority sector till they are repaid. 

Via .. of K.aakh PrHIdent to Inclill 

253. SHRI THOKCHOM MEINYA: 
SHRI AJOY CHAKRABORTY: 
SHRI AOHIR CHOWDHURY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the President of Kazakhstan visited India 
recently; and 

(b) if so, the details of the discussions held and the 
treaties/agreements signed during the visit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. His 
Excellency Mr. Nursultan Nazarbayey, the President 0' the 
Republic of Kazakhstan, paid a State Visit to India from 23rd 
to 26th January 2009 at the invitation of Smt. Pratibna 
Devislngh Patil, Presldemt of the Flepublic 01 India. He 
participated as the Gue.· of Honour at the Republic Day 
Parade. He was accomJ)lnied by a high level delegation 
which included three C .. blnet Ministers and a group of 
hualnessmen and ~.trlalists. 
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Cb) During the State Visit, the President of India held 
talks with President of Kazakhstan where matters of bilateral 
Interest were discussed. The Vice President, the Extemal 
Affairs Minister, Minister of Petroleum and Natural Gas, the 
Leader of Opposition in Lok Sabha and the Chairperson of 
United Progressive Alliance called on the PreSident of 
Kazakhltan. 

Five documents were signed during the visit. These 
are Extradition Treaty, Bilateral Protocol on Acceaaion of 
Kazakhstan to the WTO, MOU between NPCIL and 
KazAtomProm, MOU between ISAO and National Space 
Agency of Kazakhstan and Heads of Agreement between 
OMEL (ONGe MiHal Energy Umlted) and KazMunayGaa. A 
Joint Declaration on Strategic Partnerahlp between India 
and Kazakhatan was alao adopted on 24th January 2009. 

(Translation) 

Rehabllbtlon of Dlapa.c:ect Peraona In DRDA 

254. SHAI TEK tAL MAHTO: Will the PAIME 
MINISTEA be pleaaed to state: 

(a) whether the dislocated/displaced people in the 
Damodar Alver Diversion Area (DADA) project In Jharktland 
have been resettled and rehabilitated by the Central 
CoaIfIeIda Umtted; 

(b) If 80, the detaIIa thereof outlining the ,.aaona for 
delay ,If any; 

(c) the amount allocated for the Implementation or 
this projectaJongwlth the amount apent therefrom; 

(d) whether the detailed Revised Project Aeport as 
envlaaged In March, 2008 has been prepared; 

(e) It not, the reaaons therefor, and 

(I) the time by which the said project Is likely to be 
commissioned? 

THE MINISTEA OF STATE IN THE MINISTRY OF COAL 
(SHAI SANTOSH BAGAODIA): Ca) and (b) 96 project affected 
famlllea from Chalkan, Jarldih I Phuaro YIIIagea have been 
rehabilitated and 631 persona were given employment by 
Central CoalfIelds Umlted. 

(e) The Advance Action Proposal for Damodar River 
Diversion waa approved by Govemment In the year 1983 
with a capital outlay of As. 2 crorea and reviaed coat estimate 
or AI.5.59 crore In the year 1913. The capital expenditure till 
March-20081s AI. 9.274 erorea. 

(d) and Ce) A Draft Project Report for DAD OC capacity 
15 Mty, Eatlmated C~ AI.2182,56 ero,.. (Departmental 
OptIon) for mine and Ra.1400 crorea (approx.) for NQn.UinIng 

Projects of Phusro-Jarangdih Rail Diversion (PJAD) & 
Damodar Aiver Diversion (DAD) linked wittf operation of the 
Mine, has been prepared by CMPDI recently. 

(I) The above said project report is yet to be 
approved by the competent authority. 

[English) 

Under utlllution of funda by NHAl 

255. SHAI ANANDAAO VITHOBA ADSUL: 
SHAI CHANDAAKANT KHAIAE: 
SHAI AAVI PAAKASH VEAMA: 
SHAI ADHALAAO PATIL SHIVAJIAAO: 
SHAI M. SAEENIVASULU AEDDY: 

WUI the Minlalerof SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleued to state: 

(a) whether National Highways Authority of India 
(NHAI) is unable to spend one third of Ita targeted expenditure 
during the current financ1al year and Is also running behind 
the schedule in awarding new projects as reported in The 
Times of India dated 27 January, 2009; 

(b) If so, the details thereof and the reasons therefor; 
and 

(e) the steps taken by the Govemment to complete 
the targeted projects and to award new projects 81 per 
schedule? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
SHIPPING, AOAD TRANSPORT AND HIGHWAYS (SHAI K. 
H. MUNIYAPPA): (a) and (b) As agalnstthe budget estimates 
(2008-09) of As. 23409 erores, NHAI has Incurred an 
expenditure of As. 14501 erore on various projects till the 
end of January, 2009. The Govemment has decided that all 
projects under NHDP Phase-III and onwards would be 
awarded preterabty on the Public. Private Partnership (PPP) 
beals. It has taken more time in the bidding process following 
approval of Model Aequest for Qualification (AFQ) and 
Aaq1.at for Proposal (AFP) documents by the Government. 
After resolving Initial difficulties in evaluation of AFQ 
applications received on the beals of Model AFQ, works have 
been awarded for 05 projects, viz, Plmpalgaon-Naslk-Gonde 
(length 60 kms), MPlMaharashtra Border-Dhule (length 97 
kms), Pune-Sholapur(length 110 kms), MHlGuJarat Border-
Surat-Hazlra (length 133 kms) and Chennai Port to 
Maduravoyal (length 19 kms). 

(c) Keeping in view the massive Increase In cost of 
various inputs since the time of preparation of the Projectl 
Feaalbility Aeports, the Government has allowed NHAI to 
Increase the Total Project Coat by 10% and 20% in respect of 
projecta formulated in 2007 and 2006 reapecIive/y. to Improve 
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the bankability of the projects. The Government has also 2 3 
decided to allow release of entire VIability Gap Funding (VGF) 

7 Gujarat 10639.94 during the construction phase Itself. The Government has 
also announced fiscal stimulus packages which include the 8 Haryana 2043.14 
provision for raising bonds by IIFCL for funding infrastructure 

Himachal Pradesh projects including roads. The Govemment has also approved 9 962.68 
National Highways Fee (Determination of Rate and 10 Jammu and Kashmir 1851.55 
Collection) Rules, 2008 which have been notified on 5th 
December, 2008. 11 Jharkhand 2488.51 

[TransIa1Ion] 12 Kernataka 9699.61 

Loans tMen by SIatM 13 Kerala 5982.21 

256. SHRI RAMDAS ATHAWALE: Win the Minister of 14 Madhya Pradesh 9380.17 
FINANCE be pleased to state: 15 Maharashtra 8503.61 

(al the details of the loans taken by the States from 16 Manipur 921.89 
the Union Government as on date; 

the StateslUTs which have requested the 
17 Meghalaya 314.00 

(b) 
Government for additional loan during the aJrrant financiaJ 18 Mizoram 307.50 
year; and 19 Nagaland 323.40 

(c) the time by which the additional loan is likely to 
20 Oriua • 8681.13 be granted to the Stales I UTs? 

THE MINISTER OF STATE IN THE MINISTRY OF 21 Punjab 3358.32 

ANANCE AND MINISTER OF STATE IN THE MINISTRY 22 R$sthan 7671.61 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAl): (a> A Statement Is encIoIed. 23 SIddm 175.66 

(b) No ~ hu 10 far been received during 24 Tamil NIIdu 7486.24 

currant year from any State Government in the MInIstry of 25 
Fmance lor AddItIonal Central Loan. 

Tripura 454.31 

26 Ut1aranchaI 379.87 
(c) Does not arise. 

27 Uttar Pradesh 21048.09 
SlIt,."..", 

28 Weat Bengal 14254.37 
Central bans (AInlay of FInance) outstIInCIng 

Total 145853.88 IIQIIinIIIIItICh State .. on 31.01.2009 

(Ra. in Crores) [EngIi"'J 
Delay In EnvIroI ......... ca..._ 

sa.No. Name of States Amount 
257. SHRI G.M. SIOOESWARA: Will the PRIME 

1 2 3 MINISTER be p\eaNcI to ltate: 

Andhra Pradesh 15226.38 (a> whether power proJects are facing considerable 

2 Arunachal Pradesh 405.85 delay in securing mandatofy environmental clearance from 
the Government; 

3 Auam 2135.53 (b) if 10, the -detail. of IUCh projecta, Stat .. wt.e 

4 Bihar 8214.57 including Kamatak8; 

5 Chhattlagarh 2262.07 (e> the main reuona tor the delay; and 

& Goa 881.47 
(d) the .tepa being taken to aimpllfy and expedite 

1M cIearMce 1:Wocna? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) A total of thirty three power projects 
pertaining to Thermal and Hydro-electric Plants are pending 
for environmental clearance with the Ministry of Environment 
& Forests as on 31.1.2009 as per details given below: 

S.No. State Nature of Power Projects 

Thermal Hydro-electric 

No. Capacity No. Capacity 
(MW) (MW) 

Andhra Pradesh 3 5220 Nil Nil 

2 ChhaUisgarh 540 Nil Ntl 

3 Guiarat 3 2145 Nil Nil 

4 Haryana 2100 Nil Nil 

5 Himachal Nil Nil 2 140 
Pradesh 

6 Jharkhand 2000 Nil Nil 

7 Karnataka 450 200 

8 Madhya Pradesh 2 1500 Nil Nil 

8 Maharalhtra 5 6125 Nil Nil 

10 Ori ... 4 3770 Nil Nil 

11 Rajuthan 1200 Nil Nil 

12 Tamil Nadu 3 2300 Nil Nil 

13 Uttar Pradelh 4 4900 Nil Nil 

14 Uttarakhand Nil Nil 260 

Total 29 32,250 4 600 

(c) The (8Uonl for delay in grant of environmental 
clearance, inter-alia include, non submission of requisite 
information by project proponent. non availability of coal 
linkage, lack of water commitment for .the project, non 
conformity of the project site with the siting criteria and Coastal 
Regulation Zone Notification. 

(d) The steps taken to expedite the environmental 
clearance include the following:-

Expert Appraisal Committee (EAC) meetings of longer 
duration are held every month for appraisal of projects. 

Twenty two StatelUT level Environment Impact 
Assessment Authorities and Expert Appraisal Commit-
tees have been constituted for appraisal of specified 
category of projects In a decentralized mann .... 

Inclusion of Additional Rivers In NRCP 

258. SHRI NAND KUMAR SAl: 
SHRI SUGRIB SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has received any 
proposal from various States for inclusion of additional rivers 
in the National River Conservation Plan (NRCP); 

(b) if so, the details thereof including the name of 
the States and the Rivers; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF SrATE IN JHEMINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The National River Conservation Plan 
(NRCP) presently covers identified polluted stretches of 36 
rivers in 165 towns spread over 20 States. During the XI 
Plan period, three proposals for inclusion of additional rivers 
in the NRCP have been received so far from the Stale 
Governments. The details are as follows: 

Name of the river Town! State 

Prakasha, Maharashlra 

Cost 
(Rs. in crore) 

2.44 Tapi 

Panchganga 

Mandaklni 

Kolhapur, Maharashtra 75.09 

Chitrakoot, Madhya Pradesh 7.91 

The proposal for river Tapi hu been approved in 
November, 2008. Proposals received from the State 
Governments from time to time tor inclusion of additional 
rivarsltowns in the NRCP are considered based upon the 
funds available under the Plan outlay, degree of poUution, 
scope of coverage of works under other Central Plan 
Schemes like Jawaharlal Nehru National Urban Renewal 
Mission (JNNURM) and the Urban Infraatructure Develop-
ment Scheme for Small & MedIum Towns (UIDSSMT), State 
Governments' commitment for contribution of matching share 
of costs etc. 

OpIning of a.nk Accounta 

259. SHRI K.J.S.P. REDDY: 
SHRI ABDULLAKUTTY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Raghuram Rajan Committee Report 
has revealed that 41 per cent of the aduh population of the 
country remains outside the banking system even after four 
decades of nationalization of Banks; 

(b) if so, the details thereof alongwith other 
recommendation of the committee and the action taken by 
the Government thereof, and 
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(c) the steps taken by the Govemment to open more 
bank accounts, especially in the rural areas of the country 
including Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Cal to (c) Yes, SIr. Raghuram RaJan Committee 
Report had observed that over 40 per cent of India's working 
population earn but have no savings. Some of the major 
recommendations of the committee include: 

I. expanding accesa to financial services; 

H. freedom to banks to .. tup branches and ATMs; 

iii. creating more efficient and liquid markets; 

iv. greater participation of foreign Investors In domestic 
market; 

v. creating a growth-friendly regulatory environment; and 

vi. creating a robust infrastructure for credit. 

The Govemment of India has taken the foHowing steps 
to ensure opening of more bank accounts, especially in the 
rural areas of the country Including Andhra PradHh: 

Banks have been advised to make available a buIc 
banking "no frills' account either with 'nil' or very low 
minimum balance •. 

SmaB bon'owers with loan. settled under the one time 
settlement scheme have been made eligible to accea. 
fresh credtt. 

Banks have been adviaed to issue General Credit 
Carda to eligible benefICiaries without in.lst~ on 
securHy. purpose or end use of credit. 

Banks have been permitted to utili .. the serYicea of 
Non-Govemmental Organisation., Self Help Groups. 
Micro Finance Institutions and other Civil Society 
Organisation .. intermediariea in providing financial 
and banking services. 

An Scheduled Commercial Banks and Regional Rural 
Banks have been advised to achieve the target of 
adding 250 rural household accounts during this year. 
Moat of the Public Sector Banks have achieved their 
targets for the year 2008-09. 

RewMI to IrIforIneIU 

260. SHRI GIROHARILAL BHARGAVA: Will the 
MInIster of FINANCE be pleased to state: 

(a) whether rewards payable to informants of Income 
Tax evasion are within the administrative powers 01 the 
Income Tax Department; 

<b) if so, the details of the efforts made 10 haslen Ire 
process of payments to informants by the Government; 

(c) whether the ombudsman is not allowed to look 
Into such payments to informants; 

(d) if so, the reasons therefor; and 

<e) steps taken by the Government to release 
outstanding payment to the informants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a) The Income 
Tax Department considers cases of informants for payment 
of reward whenever action II taken In pursuance to the 
Information fumished by the informants resuh in recovery of 
additional taxes directly attributable to the information 
fumlshed. 

(b) To hasten the process of payments of rewards to 
informants, the Central Board of Direct Taxes hu delegated 
the power of sanctioning reward to Informants In eligible 
cases to CITlDlTILocaI Committee conalstlng of OGIT (Inv,), 
CCIT CCCA) and CIT/OIT (Inv.) concemed upto the prescribed 
limit. 

(c) and Cd) As per the Income Tax Ombudsman 
GuIdeline., 2008. the OmbudIman hu the power to receive 
complaints from tax payers' and IUggeat remedial measures 
for redressal of tax payers' grievances. 

Reward being an ex-gratia payment does not come 
under the purview of Tax Payers' grievance •. 

Ce) Once reward amount is determined by the 
competent authority, steps are taken for drawing the bills on 
the treasury for rete ... of the amount. 

GulcIeU ... on good cIInIGeI 
a.bcntofy PlIICIicea 

281. SHRI NIKHIL KUMAR: Will the Minister o.f 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Indian Council of Medical Research 
has recently issued any guidelines on good clinical 
llIboratory practices for laboratortes engaged In medical 
research in the country; 

(b) if so, the datalla thereof; 

Cc) whether the Government hal received any 
complaint fo'rluch laboratories which-are nClt providing right 
reports r .. ultlng In wrong treatment of patients; and 
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(d) the action takenlbeing taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. ICMR has recently prepared 
Guidelines on Good ClinicallaboratOl)' Practices (GCLP) 
for laboratories engaged in medical research as well as 
those catering to patient care. Generation of laboratory 
results is a teamwoli( involving patient preparation, collection 
of sample and its processing, analysis, reporting of results 
and Its transmission to the researcherltreallng doctor and 
patient To minimize errors, laboratories should follow laid 
down procedures at all times. GCLP guidelines elucidate 
these stepwise procedures which can be adopted by 
laboratories engaged in research as well as patient care. 
The guidelines can be accessed from ICMR website 
www.jcmLnjc.in 

(c) and (d) There is no data on number of laboratories 
Angaged in medical research which are not providing right 
reports resulting in wrong treatment of patients in India. 
However, published reports indicate the need for taking 
measures for detecting and preventing errors in laboratories. 
These include laying down rules and responsibilities and 
following them, conducting intemal quality control pr0ce-
dures and external quality uaurance programmes. 

In India, laboratories can volunteer for accreditation of 
one or more services offered by them. The National 
Accreditation Board for Tutlng and Calibration Laboratories 
(NABL) has been providing accreditation •• ervice. to 
medical laboratories since 1998 and Is currently following 
ISO 15189; 2007 standards. 

UIUnch of Recoverable Satellite by ISRO 

262. SHRI KISHANBHAI V. PATEL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the ,ndiIn Space Re .. arch Organlaatlon 
(lSRO) propo.es to launch any recoverable aateUlte; and 

(b) if so, the details thereof Indicating any teat 
conducted in this regard? 

. THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. It Is planned to 
launch and recover a space capaute as a part of the 11 th 
Five Ye., Plan Programmea and the experiment la called 
Space Recovery Experlment-2 (SRE-2). 

. (b) SRE-2 la Intended to orbit a apace cap.uIe, 
conduct micro gravity experlmenta during the million 

duration and recover it back to earth. A Space Recovery 
Experiment-1 (SRE-1) module was launched earlier on 
10-1-2007 and recovered on 22-1-2007 successfully. 

DevWopment of Affordable IledtclnH 

263. SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment proposes to develop 
various forms of medicines as an affordable health tool lor 
the common man; 

(b) If so, the details thereof; and 

(c) th~ funds earmarked for this purpose, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (a) to (c) Govemment is committed to overall 
health benefits to common man. The prime objective of the 
Ministry of Health & Family Welfare is to meet this goal 
through various systems of medicines prevalenVpracliced 
in the country like allopathy, homoeopathy, Unani etc. Since 
health is a State subject, the health Departments of State 
Govemments, also strive for the same. Required funds are 
provided on annual basis through budgetary allocation to 
this Ministry. Similarly, the State Health Departments also 
get required funds through State Govemrnents. 

ATII centre. 
264. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of FINANCE be pleased to state: 

(a) whether the Govemment propoaes to open more 
Automatic Teller Machines (ATM) Centres of public and 
private sector banka Including Bank of Baroda and Central 
Bank of India In the country; and 

(b) if so, the details thereof, State-wi .. including 
Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHFtI PAWAN KUMAR 
BANSAL): (a) and (b) In terma of Section 23 01 the Banking 
Regulation Act, 1949, banks are required to obtain prior 
permission of Reserve Bank of India (RBI), for opening 01 a 
new place of bualne .. including off-site ATMs. However . 
banka do not require prior permission of RBI for opening on 
on-aile ATMa. The choice of the centre I location for opening 
of branches I ATMs Is lett to the discretion of the banks. 
Banks generally take such decisions based on the business 
potential, vlabHlty, availability of Infrastructure etc. The bank-
wise detail. of the number 0' authorizations i •• ued by 
RHerve Bank of India for aettlng up 0' ATMa from April 1, 
2008 to January 31, 2008 ar. given In the enclo.ed 
Statement. 
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........., 
BMIr ..... AuthtriJaIIon Iaued by ReaeIYe 

BanIc 01 India for opernJng of ATMs 

sa. No. Name of the Bank Authorisations issued 

1 2 3 

1 SlaleBank of Incia 2098 

2 S1aIe Bank of Indore 41 

3 Slate Bank of Mysore 28 

4 State Bank of Patiala 

5 State Bank of Travancore 4 

Total 2172 ................ 
1 AIIahat.d Bank 8 

2 Bank of Incia 2 

3 Canara Bank 

4 Corporation Bank 

5 Dena Bank 43 

8 Inclan Bank 

7 Indian Owneea Bank 

8 Punjab NaIIonaI Bank 28 

8 Syndicas. Bank 8 

10 UCO Bank 133 

11 Union Bank of Incia 

12 United Bank of Inda 4 

13 VIjaya Bank 33 

Total 283 

'*- PublIc lector IIIInb 

1 Industrial Development 201 
Bank of India Ltd. 

Total 201 

PrtVIIIe BInkI (Old) 

1 Federal Bank Ltd. 82 

2 L.akshmI V .... Bank ltd. 

3 South Indian Bank lid. 18 
Total 82 

2 3 

NewPrlvN ..... 

2 

3 

HDFC Bank Ltd. 

InduaInd Bank Lid. 

AxIs Bank Lid. 

Total 

Grand Total 

4 

50 

527 

581 

3299 

EnvIraI ......... a.ranc.to .. LInk Projecta 

285. SHRI JASUBHAI OHANASHAI SARAD: Will the 
PRIME MINISTER be pIeMed to .... : 

(a) the dellllla of ..... prafecIa pending with the 
Union Government for emrironIMntaI clearance .. on date 
including those submitted by the State Government Of 
Gujarat; 

. (b) the time since these proiects are pending; 

(e) the coat .1C8Iation .. a result IhenIof; and 

(d) the steps being taken to ensure earty clearance 
to these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAM<> NARAIN 
MEENA): (a) The MIniItIy had accorded durance under 
the Coastal Regulation Zone Notification, 1881 to the 
w..wn Freeway Sea link Project • Worti to Nariman Point 
In MumbaI by Mis MaharMhtra Slate Road Developmenl 
Corporation limited In February, 2003. The Ministry h .. nol 
received any Halink projecta from the State of Gui.a, for 
seeking envifonmental clearance. 

(b) to (d) In view of the (a) above, queslion does not 
arlee. 

Bank RobberIM 

288. SHRI S.K. KHARVENTHAN: wm the MInIster of 
FINANCE be pllaMd to ltate: 

(a) whether IncIdentI of robberies from banks, ATM. 
and cash carrying van. of HCUrity agenci.. have been 
reported from varioul parts of the country; 

(b) If 10, the detaHs thereof during each 01 the lasl 
three years and the current year, State-wiH; and 

(c) the action taken by the Government thereon and 
the steps taken or propoaecI to be taken 10 prevent recurrence 
of such Inc:Identa In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
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PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL) : (a) and (b) Reaerve Bank of India (RBI) has 
rwported that u per their existing Inltructions, banks forward 
a copy of incident of robbery, dacolty, looting ele., inter alia, 
10 the RBI immediately after the incident of crime against 
them. However, aecurtty agenciea are not required to report 
such CU8I to RBI. The State wi .. detalla of such crimes 
against banks for the lat 3 years i.e. 2OOS, 2006, 2007 and 
current year (tiN Sept. 2008 quarter) are given in the enclosed 
Statement. 

(c) RBI hal reported that, though security arrange-
ments at bank branches are primarily the responsibility of 
each bank, It hal stipulated deployment of armed police 
guards In 10 far a Currency Cheat branches are cOllcemed. 

At other branches and ATMs ele., the banks may devise 
their own arrangements, Including deployment of modem 
security equlpmenta, luch .s Alarm System, ccrv, 
collapllble door/shutters, night latches, grill gale to 
strong room, armoured cash vans and time-lock devices 
etc. 

RBI h.. further reported that security mea.ure. 
implemented by the Public Seclor Banks (PSBs) are 
review~ in State Lever Security CommiUee meelings 
convened periodically by the RBI. The CommiUee takes 
stock of the security environment in the slate, discu .... 
.teps needed to be taken to strengthen security, and 
advieel isaues of neceuary guldellnellinstrucliona to 
banks. 

State ... dtItIIiI5 of almes agtIinst banIcs during the last three yMIS 
i.e. 2005, 2006, 2007 and cu""" year (tiN Sept. 2008 quatfer) 

Si.No. S1Ide 

2 
1. Andhra 

Pradelh 
2. 

3. 

4. 

Arun.chal 
Pradnh 
Auam 

Bihar 

Chandlgarh 

No. of An. 
Incidenta lost 

3 4 
57 254.18 

2 

15 

38 

6 

10.00 

14.80 

124.93 

0.90 5. 

6. 

7. 

Chhallllgam 14 1.69 

52.51 Deihl 12 

8. Goa 

8. Gujarat 

10. Haryana 

11. Himachal 
Pradesh 

12. Jammu and 
Kahmlr 

13. Jhatkhand 

14. Kamateka 

15. KeraJa 

2 

22 

44 

10 

18 

18 

23 

2 

0.20 

35.52 

87.78 

28.81 

78.15 

12.39 

2006 

No.of An. 
Incidents Ioat 

5 8 
30 481.00 

22 
29 

5 

10 

23 

4 

12 

17 

10 

5 

29 

24 

10 

36.89 

151.76 

11.43 

7.OS 

73.18 

4.44 

10.08 

0.28 

o 

111.38 

10.41 

83.42 

2007 

No. of 
incidents 

7 

18 

2 

32 

27 

3 

17 

13 

8 

27 

26 

6 

11 

28 

20 

8 

Amt.loat 

8 
117.14 

34.02 

85.80 

38.41 

8.04 

2.47 

24.79 

14.41 

180.08 

31.03 

788.00 

(Rupees in Iakh) 

2008 

No. of 
Incklents 

I 
15 

17 

20 

8 

12 

9 

13 

31 

13 

18 

14 

8 

Amt.loat 

10 
30.42 

52.18 

48.60 

18.45 

74.80 

124.97 

214.55 

54.14 

138.38 

40.88 
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2 3 

16. Madhya 22 
Pradesh 

17. Maharashtra 28 

18. Manipur 

19. Meghalaya 2 

20. Mizoram 

21. Nagaland 

4 5 

30.53 16 

155.22 34 

10.00 

7.30 

6 7 8 9 10 

45.11 26 24.01 32 43.76 

75.01 24 146.54 24 104.78 

4 3.00 

22. Orissa 17 44.33 20 145.96 22 395.14 16 584.97 

23. Punjab 37 

24. Rajasthan 26 

25. Sikkim 

26. Tamil Nadu 30 
and Pondicherry 

80.52 46 

63.67 19 

9 

15.25 10 

80.16 51 76.60 46 90.52 

25 25.00 29 67.33 

22.42 11 50.91 10 39.11 

27. Tripura 

28. Uttar 
Pradesh 

70 133.25 60 

1.00 

124.86 53 83.15 52 53.47 

29. Uttarakhand 8 4.41 14 

30. West Bengal 21 23.52 30 

2.43 

75.87 

6 

24 

7.11 

131.10 

9 

22 

8.69 

125.59 

Total 546 1249.45 490 1588.17 491 2289.81 427 1916.29 
Alternate route to IIyIInmar from 

North-Eaatern Statea 

267. SHRI ANWAR HUSSAIN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether any techno-economlc feasibility report 
has been prepared before undertaking the alternate route 
to Myanmar from the Nor1h-Ealtem States via the SIttwe 
Port; 

(b) if so, the details thereof; and 

(c) the benefits that are likely to accrue as a result 
thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) The Detailed 
Project Report (DPR) for the Kaladan Multi-Modal Tranalt 
Transport Project was prepared by RITES in the year 2003. 
The Kaladan Project emriaagea connectivity betw .. n Indian 
Ports on the eastern MaboMB and Sittwe Port In Myanmar 
and then through riverine transport and by road to MJzoram. 

This project wi" provide an ahemate route for transportation 
of goods to the. NorIh·Eaat,m States of India. 

New Hello".. HIghw8p 

268. SHRI CHANDRAKANT KHAIRE: 
SHRI P.S. GADHAVI: 
SHRI M. RAJA MOHAN REDDY: 
SHRI H.D. DEVEGOWDA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of the State Highways declared a, 
National HighwaYI during the last th .... years and the current 
year; 

(b) whether the Government has received any 
propolal regarding declaration of State Highways as 
NatIonal Highways during the year 2008-09; 

(c) If 10, the details thereof, State-wlae and stretch· 
wiN; and 
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(d) the action taken bV the Government in this 
regard? 

the proposals received from the States for .declaration of 
new National Highways during 2008-09 are are given in 
the enclosed Statement-II 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAO TRANSPO.RT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The details of the State Highways 
declared as National HlghwaVS during the last three years 
and the current year are given in the enclosed Statement-I. 

(d) Out of the proposals received during 2008-09. a 
few roads have been declared as National Highways as per 
details given in the enclosed Statement-I. However, al 
present emphasis is being given for development of roads 
already declared as National Highways instead of declaring 
more roads as National Highways due to funds constraint. 

(b) and (c) The State wise and stretch wise details of 

StlJtement-l 

DetaHs of National Highways declared during the last three years and current year 

State National Highways No. Stretch Approx Length (Km) 

Jammu & Kashmir 10 

Uttar Pradesh 

Haryana 

Uttar Pradesh 

Tamil Nadu 

Gujarat 

West Sengar 
Bihar 

West Bengal 

Kerata 

Arur,achal 
Pradesh 

Arunachal 
Pradesh 

NEil 

NEil 

24B 

226 

227 

228 
2B 

2C 

310 

47C 

229 

Extension 
ofNH52B 

234 
(2005-06) 

Srinagar-Kargil -Leh 

Eastern Peripheral Expressway 

Eastern Peripheral Expressway 

(2006-07) 

Lucknow-Rai Bareily-Allahabad 

Thanjavur-Gandharvakottai-
Sivaganga- Manamadurai 

Thiruchirappalli- connecting -Lalgudi-
Kumaratchi-Chidambaram 

Ahmed8bad-Dandi (Dandi heritage route) 

Burdwan-Bolpur 
Dehri-Akbarpur-Bihar/UP Border 

(20Q7-o8) 
Sillguri -Salsalabari-Fulbari- Mainaguri-
Dhupguri Falakata and Sonapur 

Kalamassery, crossing NH- 17 
and terminating" at Vallarpadam 

(200a-ot-Cu ..... nt Year) 
The highway starting from Tawang. 
passing through Borndila, Nechipu, Seppa, 
Sagalee, liro, Daporijo, Aalong and terminating 
at Pasighat in the State of Arunachal Pradesh. 

The highway starting from Mahadevpur 
Passing through Namchik, Changlang, Khonsa 
and Kanubari in the State of Arunachal Pradesh 
and terminating near Dlbrugarh in the State 
of Assam, joining with approaches to Bogibeel 
bridge. 

422 
90 

44 

185 

144 

135 

374 
52 
105 

147 

17 

1090 

450 
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3 4 
The Nationat HIghway Number 37 Is ~ 60 
from ill deed end ..... ~ In Alum 
to join NH 62 "... RoIng In AruMchaI Pradesh. 
The highway JUIrting from Penunt.aur COIIIiWCtiIIg 85 
..... K .......... AItyaIur. Kunnam. Thtruvaiyaru. 
Kandiyur and joining NH-226 at Thanjavur in 
the Slate of Tamil ~. 
The highway atar1Ing from M8durai corti'MICIIrlg 82 
Tiruppuvanam. Poovandhi. SivIIganga. KalaIyatkoH. 
'11ruvDMI Md tJnnInaIIng at Tond! Port town in 
the a.teol TMIiI~. 
The highway .WIIng from BoIpur connecting Pranllk. 54 
...,...... end _11."'1g at MoIIIrpur at the 
juncIIon 01 NH-fO in the s... of Weat a.ng.J . 

The highway AIrIing from ~ at the Junction 91 
of NH 20 COl ....... '" RMtt.I. Dehra and tIIminaIIng 
at r.u.rtcpur at the Junction of NH 70 in HirMchaI 
PnIduh. 
The highway IIIrIng from Peonta at .. Junction of 109 
NH 72 COI.1eCting Rajban. ShIIIai '" the State of 
HIrMcNI Pradeah and pauing through MinuJ. 
Tuinlin IJIIarIIkhIInd and IIIrminaIing at HaIkotI in 
HimIIchaI PnIduh. 
The highway IIIfIIng from Paonta at the 51 
JuncIion of NH 72 cor.uec.", ~. 
ShiIIIIIIn the Slate of HirMchaI PnIduh 
and pueIng through MInus. Tuinlin UItanIkh8nd 
and ""'*'-lIng at HaIkoIIIn Himachal PrmHh. 

TIre a... ... and ~ ........ at the ptOpOMI ntC»iwId from the SIIIIiJs lor det:WaIion 01".. 

SlND. 

1 
L 

NaIIotfIII ~ IndutIng "... which hatIe .n.dy lINn decJanId .. ~ HI(1hwIfy durlnQ 2008-09. 

2 

Length in Kma 

3 4 
I. HydeIIlblld-Sriaallam-DornaIa- 353.18 
AtrMkur-Nandy" 
2. ~DwanIpuydI-Rajamundry-
Kowur-8ury1lPMa 300 
3. SIroncha ~-TungaU1hI- 850 
Erpedu Relligunta 
4. TIIdIpIdrt RIIIchur road via ananIhIIpur-
lJrwikonda .. 141.17 
5. ANd from Guntur- VInukonda. TokapdI- 530 
NMdpI ~ o.k- ThapUi-
~Kodw. 

8. AdIIIbed-Utnoor- KhaMpur-KoNtIa- 830 
v.muIawada- SiddIpet-Jan.gon-Suryapeta-
Miry!Iguda-Plduguralla- Naruaraopeta-Vocar.vu. 
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2 3 4 

7. Puthalpatu-Tirupathi 40 

8. The road connecting B.C. ~ near Mangalore 
In Kamataka passing through Andhra Pradesh 
and terminating at Tiruvanamalai in Tamil Nadu 

II Arunachal Pradesh 1. Tawang -Borndila- Nechipu- Seppa- Sagalee- 1090 
liro- Daporijo- Aalong -Pasighat 

2. Mahadevpur- Namchlk- Changlang- Khonsa- 450 
Kanubari in the state of Arunachal Pradesh and 
terminating near Dlbrugarh in the State 01 Assam, 
joining with approaches to Bogibeel bridge. 

3. The National Highway Number 37 is extended 60 
from Ita dead end near Salkhowaghat in Assam 
to join NH 52 near Acing 

It Bihar 1. Darbhanga-Kamtola-Madhwapur road 

IV. Himachal Pradesh I. Taradevi (Shimla)-Jubbarhattl-Kunihar- 106.400 
Ramshehar-Nalagarh-Ghanouli (SH NO.6) 
(HP Boundary) road 

2. Bharmour-Chamba-Dalhousie-Pathankot Road 133.00 

3. Hamirpur-Sujanpur-Palampur Road 60.00 

4. Brahampukhar-Bllaspur-Ghumarwin- 111.80 
Sarkaghat-Baljnath Raod 

5. Siapper-Pandoh-Chalichowk-Karsog- 300.00 
Tattapani-Dhalli-Theog-Kolkhai-Jubbal-
Halkoli Road 

6 • Nagrota-Ranital-Dehra-Mubarikpur road 91 

7. Paonata-Rajban-Shillai-Mlnus-Halkotl road 150 

V. Kamataka 1. Bidar-Humnabad-Gulbarga-Siriguppa- 679 
Bellary-Hiriyur- Chikkanayakanahalli-
Nagamangala-Pandavapura-Srirangapatna 

2. The road connecting B.C. road near 
Mangalore in Karnataka passing through 
Andhra Pradesh and terminating at Tlruvanamaiai 
In Tamil Nadu 

VI. Manipur 1. Churachandpur to Tuivai via Singhal- 163 
Singzawlroad 

VII. Mizoram 1. KeitUm to Zokhawthar via Khawbung road 179 

WI. Puducherry 1. East Coast Road from Channal to Puducherry 

IX. Slkkim 1. Alternate National Highway from Nathula 
toSiIiguri 

2. Lachung Valley through Singtham and 
Chungthang 

3. Rongli through Rangpo and Rorathang 

4. Pakyong through Ranipool and Rorathang 
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x. 

XI. 

XII. 

XIII. 

XlV. 

2 

Trlpura 

Tamil Nadu 

uaar Practe.h 

Uttarakhand 

West 8engaJ 

FEBRUARY 18. 2009 to Ques#ons 

3 

1. Kukital to Sabroom via Dharmanagar-Amarpur. 
Rupalchart 

1. Perambalur-Perali- Keelapalur· Ariyalur-
Kunnam-Thlruvaiyaru- Kandiyur-joining NH-226 
at Thanjawr 

2. Madurai-11ruppuvanarn- POOY8ndhl-
Sivaganga-KaIa1yarkoil- Tiruvadanal-
Tondi Port town 

3. The road connecting B.C. road near 
MangaIont in Karnataka passing through 
Arldhra Pradesh and terminating at Tiruvanamaiai 
in Tamil Nadu 

1. Kuravall-Mainpuri-Karhal-Etawah road 

4 

310 

85 

82 

73.158 

2. Siraaganj-Karhal-Kishnl-Vldhuna-Chobepur road 161 .53 

3. Bareily-Badaaun-Bilsi-Gajraula-ChandPur- 262.39 
Bijnaur road 

4. Jagdishpur-Gauriganj-Amethi-Pratapgal'h road 79.00 

5. Fatehpur-Raibarelly-Jagdlshpur-Faizabad road 181.960 

6. Lumblni Dudhi State Highway No.5 101.00 

7. Raibarell-Pratapgarh-Uachllshahar-Jaunpur 
State highway No-36 168.80 

8. Unnav-Lalgang-Ralbarely-Gaurigang-Suttanpur 185.77 

9. Lumbani-Naugarh-Sidarthnagar-Banal- 292.10 
Bast!-Tanda Ajarngarh-Baranul 

10. Lucknow-Bancla 148.52 

11. Pilbhit-Barell-Badau-Kasgang-Hathru- 283.03 
Mathura-Bharatpur (Rajasthan Border) 

12. Ambedkarnagar-Sultanpur-Ameti-Raibareli-
Lalgang- Fatehpur 

13. Meerut-Bulandshahar (part of SH-1S) 

1. BadwaIa to Juddo (Harbartpur-Badkot Band) 

1. Bo!pur-Prantik-MayuresW8r-MoUarpur 

286.65 

66.165 

18 

54 

288 

[T"",.,.",J Ce) the lteps taken by the Government to improve 
.... onDebl 

269. SHRI RAMOAS ATHAWALE: WIN the MInister of 
FINANCE be pleased to state: 

Ca) the per capita debt burden of the country .. on 

(b) the IOta! outgo of ~ on the debt during the 
Jut ttne years and the current financial year; and 

the debt position? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) As per the lat.lt data available. the per capita 
debt burden of the country as at end-September, 2008 il 
giVen below In the table: 
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Table 1: Per Capita Debt Bun:len 

Vear 

2008-09 

Total External 
Debt (Rupeea crore) 

1,040,968 

Per Capita 
External Debt 

(Rupees) 

9,021 
(At End-Sapt08) 

(b) The int ... t payments on extemal debt of the 
country and domestic: debt (intemal debt and other liabilities 
of the Central Govemment) during the last three years and 
the current financial year are as under: 

Table 2: InteINt Payments on Debt 

Vear 
(End-March) 

2005-06 

2006-07 

2007-08 

2008-09 

Intereat payments 
on Total 

External Debt 
23,106 

24,741 

26,800 

13,566 
(April 08 - Sept.08) 

(Rupees crore) 

Interest payments 
on Domestic Debt 

of Central Govemment 

132,630 

150,272 

171,971 

190,807 BE 
(April 08 -March 09) 

RE: ReviRd EItimaIeI; BE: EIudgM EIIIimaIeI 

(c) Prudent external debt management policiea 
pursued by the Government have helped In maintaining a 
comfortable extamal debt poaitIon. These include emphasis 
on raising funda on conca •• ional terma and from leas 
expensive lOUfC8a with Io!Iger maturities, monitoring short-
term debt, prepaying high cost loans and encouraging non-
debt creating capital flows. The Central Government has been 
following a atrategy to moderate growth in public debt in 
pursuance of Its objective of reduction in fiscal deficit as per 
the Fiscal Reaponsibility and Budget Management (FRBM) 
Act 

(English} 
UpgradMIon of Ho.pllate 

270. SHRI G.M. SIDDESWARA: Will the Minister of 
HEALTH AND FAMILV WELFARE be pleased to state: 

Intemal Debt and 
other Uabilitiea of 

Central Govemment 
(Rupees crore) 

2,333,082 

Per Capita Intemal 
Liabilities 
(Rupees) 

20,217 

(a) whether the Govemment has 19C8ived several 
requeats from various State Governments including 
Karnataka Government for grant of assistance for the 
upgradation of hospitals in their respective State during the 
last year; 

(b) if so, the details thereof alongwith the action taken 
by the Union Govemment in this regard; and 

(c) the total amount of funds released and the total 
number of hOSpitals upgraded/modernized in the country 
during the Tenth Five Vear Plan period, State-wise including 
Kamataka? . 

THE MINISTER OF STATE IN THE MINISTRV OF 
HEALTH AND FAMILV WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Ves, Sir. The National Rural Health 
Mission envisages overall capacity building of Health system 
through upgradatlon of Health Infrastructure, augmentation 
of Health Human Resources and strengthening of the 
organization protocols relating to management of health 
system. These activitiea are undertaken in a decentralized 
manner and States prepare Annual Programme Implemen-
tation Plana under NRHM which are appraised and 
approved by the National Programme Coordination 
Committee. All the States including Karnataka have 
undertaken comprehenSive rejuvenation of the heahh system 
under NRHM in this decentralized manner. The detailed 
PIPs submitted by the States as well as the Record of 
Proceedings of the NPCC are placed in Public domain on 
the website of the Ministry of ~alth and Family Welfare to 
facilitate transparency and wide dissemination of the 
initiatives being undertaken by the States. 

Under the NRHM, funds released to States over various 
years are as per the enclosed Statement. 

S"""ent 

Statewise Releases during 2005-06, 2006-07, 2007-08 & 2008-09 

(Rs. in lakhs) 

SI.No. Name of StateelUTs 2005-06 2006-07 2007-08 2008-09 (till Jan) 

2 3 4 5 6 

HlghFocua 
Bihar 31588.20 49012.46 48210.19 47723.24 

2 Chhattlagarh 11861.49 16443.09 17879.71 24288.78 
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1 2 '3 4 5 8, 

3 JhaIkhand 14351.44 18158.53 16827.83 12415.54 
4 ~Pradeah 29813.85 47214.46 83690.62 56817.82 
5 Rajulhan 32522.00 45991.10 89234.75 58858.80 
8 Ortua 23107.81 23882.89 38045.00 26848.05 
7 Uttar PrwJeIh 82999.53 118024.45 153149.85 101600.&4 
8 Uttarakhand 5685.7!, 5088.81 16213.71 7565.88 

9 Jammu and Kashmir 8788.56 5710.24 11557.43 3355.48 
10 . 5814.59 7897.39 5407.14 5284.71 

11 Assam 15413.08 37541.59 58374.6& 49065.56 

12 Anmac:haI Pradesh 2899.93 5068.57 4224.83 2054.21 

13 Manipur 2697.66 3867.97 4783.78 2022.64 

14 Meghalaya 2156.33 3733.80 4003.24 3157.n 

15 Mizoram 2761.60 6065.n 2844.01 3420.38 

16 NagaJand 2960.03 4388.12 4452.78 4400.90 

17 Tripura 2876.65 4065.98 7228.08 5669.89 

18 Sikkim 847.40 2444.54 4208.38 15~.27 

Sub Total 287255.73 4055n.76 533415.12 413845.74 

Non ..... r:ocu. 
1 Andhra PradeIh 36538.11 42328.49 ' 63124.46 59086.81 

2 Goa 618." 437.33 516.24 1073.65 

3 Gujarat 34828.11 31175.23 41719.21 27851.88 

4 Haryana 8513.82 13468.84 13178.88 17609.28 

5 Kamataka 19826.81 28401.89 31482.43 41586.42 

8 KefaJa 113&5.17 19082.04 28781.01 1n33.58 

7 Maharashtra 33851.84 36610.91 70834.20 41024.75 

8 Puniab 8412.12 17350.27 11889.20 14825.82 

8 Tamil Nadu 24515.52 36547.39 59087.17 48838.50 

10 West Bengal 29987.53 44049.58 54887.87 48025.28 

11 Andaman and Nicobar Islands 144.85 1013.63 798.96 426.26 

12 Chandigarh 337.02 698.01 4n.11 308.69 

13 Dadre and Nagar HaveIl 1n.59 289.26 134.44 158.38 

14 Danwn and Diu 178.99 358.56 51.10 110.76 

15 DeIhl 3283.08 5440.24 8135.87 8188.73 ,. Lakshadweep 181.37 175.48 49.81 34.39 

17 Puducherry 430.52 816.87 4n.93 297.10 

Sub Total 2147n.68 278024.10 386413.89 328990.19 

Total 502033.38 883801.86 818828.51 740835.83 
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[TraMIatJon] 
r ........ c..p.1n Pol( 

271. SHRI HANSRAJ G. AHIR: WI! the Minia .. of 
EXTERNAL AFFAIRS be pleased to alate: 

(a) whether the existence of t.rroriat camps 1ft 
Pakistan occllpied Kashmir (Pol<) has come to the noIict'of 
the Government; 

(b) if so, the details ttweot; and 

(c) the atepa takenlpropoaed to be taken in this 
regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Ca) 
to Cc) Yea. India has consistently emphasized to PakIstan the 
need to implement itS- solemn commitments of 06 January 
2004 and 24 Septembe! 2008 that It would not permit any 
territory under Pakiatan's control to be used to support 
terrorism In any manner. 
[English] 

CoIIectIonIWIIh ...... ofTotl-tax on NH 

272. DR. K.S. MANOJ: 
SHRI PRATIK P. PATIL: 

WiI the. Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleaSed to state: 

Ca) the amount of toll-tax collected on National 
Highwaya during the last three years and the current year, 
State-wiae and year-wlae; 

Cb) whether some State Governments have 
requeatld for diaconlinuatian of toI-ta at ..... _naches of 
NH-6 passing through their States; 

Cc) if so, the details thereof; and 

Cd) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI K.H. 
MUNIYAPPA): (a) Amount of fee coIIecIed for use of any 
section of National Highway, permanent bridge, bypass or 
tunnel forming part of National Highways constructed through 
public funded projects, State-wiae and Year-wise during the 
years 2005-06, 2006-07, 2007-08 and 2008-09 Cupto 
January, 20(9) is given in the enclosed statement. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Star ..... collection of'" frx use of any section of National Highway. pen7IIInfII7t bridge, bypass or tunnel forming part 
"Of National HIghways during ",. years 2005-06, 2006-07, 2007-08 and 2008-09 (upto January, 2009) 

(Amount Rs. in Lakh) 

81. No. o Name of the State 2005-06 2006-07 2007-08 2008-09 
(uplo January, 09) 

2 3 4 5 6 

Andhra Pradesh 12404.01 16908.79 0 24655.47 22434.08 

2 Assam 129.22 101.81 102.00 138.96 

3 Bihar 828.15 917.67 2110.03 3211.39 

4 Chhattlsgarh 232.59 238.94 371.81 222.59 

5 Qujarat 11837.59 17280.03 14773.71 10798.91 

6 Harvana 12169.81 13521.67 15203.87 7496.70 

7 Jhart<hand 1975.86 1915.53 2258.00 3975.85 

8 Karnataka 1802.79 1984.06 6341.72 12103.14 

9 Kerala 516.72 486.74 590.09 653.25 

10 Maharaahtra 8047.29 9690.18 13388.97 105015.11 
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2 3 

11 Madhya Pradesh 1772.16 

12 Manipur 3.84 

13 Oriaa 794.51 

14 Punjab 4826.13 

15 Rajasthan 14793.93 

16 TamilNadu 6064.03 

17 Uttar Pradesh 5838.51 

18 Uttarakhand 154.18 

19 West Bengal 2441.03 

Total 86232.35 

v.cant Posta 

273. $HRI RAMESH DUBE: WIlt the PRIME MINISTER 
be pleased to stale: 

(a) the total number of posta lying vacant under 
reserved quota meant for Scheduled Castes/Scheduled 
Tribes (SCI/STs) in the Ministry of Information and 
Broadcasting; 

(b) . the time by which the said vacant posts are Ikefy 
to be fihcl.up;. 

" . ;(~h tbJt. """"ber of applications received on 
compasionaIe'O'eunct. GuAng the last three years and the 
curird·~ and Be \G'~:; 

:~-"";ldf i.. ihi;.Jd~ of~..!!S~ _ha~ been appointed 
there f.g8inst during the ~aid period and the time by which 
retNIi ..... il8R1QAa GIlt ot.lbem are Iikefyto be appointed? 

:;0.rtftUINISTER '6,:cSYAlE IN THE MINISTRY OF 
EX1I!RmAL AFFAIRS tJIN~"'INISTER OF STME IN THE 
MINISTRY OF INFORMATION AND BROADCASTING (SHRI 
AN~6r ~ARMA): ('~·to til The informaHn is being 
coI~:.and wiU be ~.~:~ Table of the House. 

~ 'i(~~- f;8 a~ ~e.:~ecommended for 
appointment on 1:11' .... , ..... 

\.j"\ ~3:2t·~ .... ief~ca... 

[~(ji7i.(SHRI VIJc:tV·Mt6HNA: Will the Minister of 

H~W tYiD FAMlLY~~~~E be p1e88ed~o state: 

"" ~J whether ~~ delivery cases have recently mc:ntued in the cou~;"t'" /. 

/1~t~_, the~_ealand reasc:i1\8 therefor; 

4 5 6 

2765.91 3013.84 2888.26 

15.73 5.39 4.50 

2458.82 976.43 1943.64 

14520.71 5254.62 5374.38 

48018.02 22540.36 23189.61 

12421.97 18612.33 17019.27 

61~0.68 7982.9 12735.29 

182.79 223.08 203.24 

6468.77 10652.16 10341.63 

156048.82 149056.78 144939.80 

(e) the number 01 caesarian and normal delivery 
reported during the last three years in the country: 

(d) the corrective steps taken by the Government to 
curb this trend; and 

(e) the rank 01 India vis-a-vis other countries 01 the 
wortd in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WEU=ARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Health being a State subject, the 
information Is not maintained centrally. However, in three 
Central Government Hospitals in Delhi, namely Dr. Ram 
Manohar Lohia, Safdarjung Hospital and Lady Hardinge 
Medical College & its associated hospitals, the caesarian 
operations are performed when needed and medically 
warranted in the interest of patients. 

Death. of Bable.ln Government Hospital. 

275. SHRI S.K. KHARVENTHAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the attention of the Government has 
been drawn to a recent incident in which five newborn babies 
kept in incubator died due to fire in a Government-run hospital 
as reported in 'The Hindu' dated 1 February, 2009; 

(b) if 10, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Aa reported by the Government 01 
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Punjab, a lira broke out on 31.1.2009 at about 4.30 A.M. in 
the Nursery of Gynaecology Ward of Rajlncka Hospital, 
Pallala. Five new born babies kept In the Phototherapy Un" 
died and five babl88 wera rescued. In this connection a 
judicial Inquiry has been instituted. 

However, In 80 far as Central Government hospitals In 
DelhI namely Safdarjung, Dr. RML HoapHal and Lady Harding 
Medical College & AaaocIated hoepHaIs ara concerned, no 
luch Incident has happened. Safety measures such al 
replacement of old equipments especially open care 
warmers and incubators with new ones are undertaken as 
and when required. Periodic inspections are carried out by 
the Engineers of the Central Public Works Department 
(CPWD) In Nurseries of these hospHal1 to check ahort 
circuits. Smoke detection and tira extinguishers are also 
kept In working conditions to meet any untoward such 
incldent8. 

[Translation] 

... hIIl1IshtnI .a SpecIal c.tagory S1IIt. 

276. SHRI RAMDAS ATHAWALE: WHI the PRIME 
MINISTER be pleased to slate: 

(a) whether the Government proposes to declare 
Maharaahtra as a apecIaJ category State; 

(b) If 80, the detaUa thereof; and 

(c> the atepa taken by the Government In thll 
regard? 

THE MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a) There is no propolal under 
consideration for declaring Maharaahtra a special Category 
State. 

(b) and (c) Doel not artse. 

[EngIIM] 

inclusion of ur. Saving Druga .. 
EaMntlal MedIcI.,.. 

277. SHRI G.M. SIDDESWARA: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to slate: 

(a> the liat of drugs which have been included in the 
exlltlng ltat of essential medicines; 

(b) whether several life saving drugs have not been 
Included In the lilt of essential medicines; 

(c) If 10, the details thereof and the reuona therefor; 
.nd 

(d) the stepa being taken for inclusion of these drugs 
in the list of essential medicines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The Ministry of HeaHh & Family Welfara has 
Included 354 drugs in the National list of Essential MedIcInes 
and il available on CDseO websHe (www.cdsco. nlc.in) 

(b) and (c) Yes Sir, the National List of Elsential 
MedicInes contains drugs which are considered adequate to 
meet the contemporary health care needs of the population 
in the country. All drugs required for the treatment could be 
considered life saving at one time or the other. However, the 
present list includes drugs required in the emergency care or 
IHe threatening situation. 

(d) Question does not arise. 

[T,a"slation] 

Loana to Self Help Groups 

278. SHRI HANSRAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has been providing 
loans to Self Help Groups (SHGs) at four per cent rate of 
Intent8t; 

(b) if 80, the detaila thereof; 

(c) whether the Government has al80 received 
~tI from certain SHOe for not being provided loans at 
the said rate of Interest; 

(d) If 80, the details thereof alongwlth the stepI taken 
by the Government In this regard; and 

(e) the number of SHGs that have been provided 
loans at the said rate of interest as on date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No, SIr. However, under the omerantlal Rate of 
Interest (DRI) Scheme of the Government, the borrowers with 
annual family Income of As. 18,000 In rural areas and As. 
24,000 in semi-urban and urban areas are eligible to avail 
loans upto As. 15,000 and housing loans upto a limit of As. 
20,000 per beneficiary at an Interest rate of 4% per aMum. 

(b) to (e) Do not arisa. 

{English] 

Gao-tutll .. for Road Surfeclng 

279 .. DR. K.S. MANOJ: WID the MInister of SHIPPING, 
ROAD TRANSPORT AND HIGHWAYS be pIeued to 1taIe: 
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(a) whetIw .. GcMmment proposes 10 utilise coir 
~ lor I8rring 01 .. bIIIGk tapped t'OIIda; 

(b) lillO, .. detaIIa IMreot, 

(e) ....... In1I1udy hils baM condudec:Iln this 
regMt, 

(d) if 110, .. dIdaIIa 1heIaoI; and 

(.) the benefits Ihat .... 1ikeIy 10 accrue as • rasuIt 
Iherwof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI K.H. 
..... VAPPA): (a) No, SIr. ThIs MIniaIry has not popoeed 10 
... cor vao--- for tarring of the black lOpped roedI. 

(b) Doea not .... 

(e) No study has been conducIed by Ihis MnIIIry in 
this regard. 

(d) and (.) Do not .... 

u.naunderSGSY.1JSRY end...w 

280. SHRI JASUBHAI DHANABHAI BARAD: WI! the 
..... 01 FINANCE be pIeaIed 10 1tatI: 

(a) the __ fixed for providing IoanI Md .. 
8mOUnt 0I1oanI c:IIIburMd by ... undIr the ~ 
Gram s-oza.r VojMa (SGSy), Swwn JayantI ShahM 
~YatMa (SJSfW)'" PrIme ........ Roza-v..-
(PMFIY)duItng ........ ,..allld "CI.INnt,..-8IIaI-
wile, including GujMIt; 

(b) whether the proced&n for _1CIioI1iI1g1olnl II 
compIk:med and .......... of 10M undIoIled undIr .. 
IIIid ac:tan. inMeqI ... : and 

(e) H 10, the det .... thereof and the remedial 
....... 1IIcen Iher.ot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAl): (a) 10 (e) The illonMllon II being coIedM:t IIId 
wiI be laid on the TIIbIe of the i.ak SIIbha. 

NIIIIaI ........................ 

281. SHRI BALASHOWRY VALLABHANENI: WII the 
MIniItIIr of HEALTH AND FAMILY WELFARE be pfeaMd 10 .... : 

(a) whether the Government hu finalized the 
pr8pOIaI for launching National Urban Health ·Mlulon 
(NUfoN) In .. counIry; 

(b) if 10, the details thereof; 

(e) the ItepI baing undet18ken by the GoYemment 
to ameliprate the condition 01 the urban poor; 

(d) whether the Union Government has received 
any propouI from the States 10 Include them under NUHM; 
and 

(e) H 10, the details thereof IIIongwfth the current 
statui of the proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (.) No Sir • 

(b) 10 (e) To 8ddMI the huIIh cant needs of the urban 
poor In • did ~ IIId tocu.d .,..,.., MiniItry of ........ 
and F.-nIIr WeIIare prapoI8I to launch the NatIonal Urban 
Health Million. The .1rat8gies popoeed under the MiaIion 
have ewhMd after consultations with the States. The proposal 
is under COIIIideration. 

PopuIIdIon ConnI-'" 
282. SHRI VIJOY KRISHNA: Will the Mlnl.ter of 

HEALTH AND FAMILY WELFARE be pIeuId to ..... : 

(a) the detail. of fund. Incurred on population 
conlrol rneuurera In the country by the United Nation. 
PopuIdon Fund during .. fat .... y..-. Md the currant 
year; 

(b) lie detaIIa of the I'8IUItI achieved 10 fr. and 

(e) .. other .tepa 1IIbn/propoMd to be .., by 
!be GcMmmllIlIO conIroI popIlIMIon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (.) to (e) UNFPA h •• been a •• i.tlng the 
Governmenl of India, Ihrough II. five ye.r Country 
Prog. ........ on r.producIIve hNIth, gender Md popu\aIion 
.... Iopment ....... Under Its CcMnry ~, UNFP 
hal incurNd USC 13 MillIon, 14 Million, 13 Million and 10.48 
.-on .....,ecIIwIIy in lenni of thlir Annual Plan of Operation 
for the ye.r. 2005, 2006, 2007 .nd 2008 ( •• tim.ted 
expenditure up 10 31/1212008) reapeetiveIy. 

UNFPA joined .. one of the Development Partners In 
the ye.r 2005 for Ihe Implement.tion of ph ••• ·11 0' 
RIprocIuoIM and ChIld HNIth Programme (RCH-II) under 
the NaIIcNI Rur.a......., MIuIon (NRHN). The NRHM goaII 
rMnda1e ntduc.fIon of MaIM'Ial Mortality Ratio to 100 per 
1,00,000 IIvI bIrIhI, InfMt Mortdty Rete 10 30 per 1.000 live 
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birIha n ToIIII F...,. RaIe to 2.1 by 2012. Against !he abcMt 
goa, IMR or 55 par 1,000 live birtha (SRS-2007), MMR of 
301 per 1.00.000 IIw births (SRS 2001-2(03) and TFR or 2.7 
(SR8-2007) have been achi8ved. 

The RCH-II Proaranwne had adoptad an approach in 
which fertility raducIion goes hIII1d In hand wiIh reduction In 
MaIemIII Md ChildMortaaty. The current fertility trend of 2.7 
children per woman In India in NFHS-III ia faater than 
~t rate of 2.1 children per woman. 

The following atapa have been taken by the Government 
to check popuIaIioa controI:-

(I) National Family Planning Insurance Scheme has been 
atar18d ainoe Nov. 2005 to provide Inaurance covar to 
.. ateriIizdon accepto. .. for....".. cort.,ucaliona and 
death Md IIIao indemnity inaurance cover to docIorsI 
heaIIh facilities; 

(iI) The reviaion of con.-ahenaive package In Sap. 2007 
to cornpenaaee for IoU of wages and aI80 to provide 
cornpenaatian to pnMders of aervicea. It alao provides 
for par1n8rIhipI wiIh non-govammentaI sector. 

(ill) SpecifIc action pointalatrategiea have been incorpo-
raI8d In !he StaIn Projects Implenwntatlon Plans (PIPs) 
under National Rural Health Mlaalon (NRHM) every 
year to adchu Ihe upgradallon of FarnHy PlannIng 
Servtcia and ~ Ihe number of provIdera; 

(IY) Promoting aoceptMoe of no Scalpel Vasectomy to 
en .... male per1icIpaIIon; 

(v) Promoting IUD 380 A Intenaively .. a spacing method 
because of ItlIongevIty of 10 years and advantages of 
other IUDs; 

(vi) fixed day fixed Place Family PlannIng Services round 
the year made poaaIbIe on account of growing number 
of 24x7 PHCa and better functioning CHCs and other 
haaIIh facilities under NRHM. 

In addition. the Government has a dedicated pr0gra-
mme to undertake research for cIeveIoprnent and evaluation 
of contraceptive technologies for both males and females. 
DurIng the last thfee decades, Government has evaluated 
different types of Intrauterine devices. Oral Contrac:eptivea. 
Injectable and Implantable contraceptives for their efficacy 
and acceptabHIty. In order to help couples with a backup 
method to prevent unwanted pregnancy. the emergency 
contraceptives have been introduced which are very useful 
method for preventing unplanned and unintended preg-
nanciea. 

12.00 .... 

[English] 

PAPERS LAID ON THE TABLE 
THE MINISTER OF SHIPPING. ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU): Sir. I beg to lay on the 
Table: 

(1) A copy of Ihe Notification No. G.S.R. 17(E) (Hindi 
and English versions) published in Gazette of 
India dated the 7th January. 2009 approving the 
Chennai Port Trust Employees' (Recruitment. 
Seniority and Promotion) Regulations. 2008 
under sub-sec:lion(4) of Section 124 of the Major 
Port Trusts Act. 1963 . 

(Placed in Library. See No. L.T. 10519(09) 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the Visakhapatnam 
Dock Labour Board. Visakhapatnam. for 
the year 2007-2008. alongwith Audited 
Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Viaakhapatnam Dock Labour Board. 
Visakhapatnam. for the year 2007-2008. 

IPfaced In Library. See No. L:T. 10520109] 

(3) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Erst-
while-Bombay Dock Labour Board. Mum-
bai, for the year 2007-2008, alongwith 
A~ited Accounts. 

(Ii) A copy of the RevIew (Hindi and English 
versions) by the Govamment of the working 
of the Erstwhile-Bombay Dock Labour 
Board. Mumbai.·for the year 2007-2008. 

(Placed in Ubrary, ... No. L.T. 10521109] 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(a) (i) Review by the Government of the 
working of the Hooghly Dock and Pori 
Engineers Umited. Kolkata, for the 
year 2007-2008. 

(iI) Annual Report of the Hooghly Dock 
and Port Engineers Limited. Koikata. 
for the year 2007-2008. alongwlth 
Audited Accounts and comments of 
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the Comptroller and Auditor General 
thereon. 

[Placed in Library, See No. l. T. 10522109] 

(b) (i) Review by the Government of the 
working of the Hindustan Shipyard 
Limited, Visakhapatnam, for the year 
2007-2008. 

(ii) Annual Report of the Hindustan 
Shipyard Limited, Visakhapatnam, 
for the year 2007-2008, alongwith 
Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

(5) Slatement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at item No. (a) of (4) above. 

[Placed in Ubrary, See No. l.T. 10523109] 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Maritime Studies, Mumbai, for the year 
2007-2008, aJongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the wortdng 
of the Indian lnatitute 01 Marttime StudIes, 
Mumbai, for the year 2007-2008. 

(7) Statement (Hindi and Englith versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

(Placed in Library, See No. l. T. 105241091 

THE MINISTER OF WATER RESOURCES (PROF. 
SAlFUDOIN SOZ): Sir, I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Water 
Development Agency, New Deihl, for 
the year 2007-2008, alongwlth Audited 
Accounts. 

(Ii) Statement regarding the Review (Hindi and 
English versions) by the Government of the 
WOf1(lng of the National Water Develop-
ment Agency, New DelhI, for the year 2007-
2008. 

(2) Statement (HindI and English versions) showing 
reasons for delay In laying the papers mentioned 
at (2) above. 

[Placed In library, a.. No. L. T. 105251091 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): Sir, I beg to lay on 
the TabIe:-

(1) A copy of the Annual Report (Hindi and English 
versions) of tile R.search and Information 
System for Developing Countries, New Delhi. for 
the year 2007-2008, under sub-section (2) of 
Section 212 of the General Financial Rules, 
2005. 

(2) Statement (Hindi and English versions) shOWing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Ubrary, See No. L.T. 10526109) 

(3) A copy of the Statement (Hindi and English 
veraiona) explaining reasons f~ not laying the 
Annual Audited Accounts of the Indian Council 
of World Affairs for the years 1999-2000 to 2006· 
2007 within the stipulated period of nine months 
after the close of the respective accounting years. 

[Placed in Library, See No. L. T. 10527/09) 

MD. SALIM (Calcutta-North East): Sir, I want to draw 
your attention and seek clarifICation from the hon. Miniater 
through you. Item 4(3) givea an opportunity to the Minister 
when he comes and place Annual Audited Accounts and 
other papers. VIde Item No. 4(3), the Govemrnent is giving a 
statement for not laying the accounlI for the years 1999-
2000 to 2006-07 regarding the Indian Council of World 
Affairs. What Is happening to th'- Council of World Affairs? 
The Govemment should come out and lay when they are 
going to ... (Interruptlons) 

MR. SPEAKER: He has explained the delay in 
Iubmlasion. Now, it has been submitted. 

... (Interruptlons) 

MR. SPEAKER: The reasons for delay in laying the 
accoun~ In Parliament have been given. 

. •. (/ntfHTlJPlJOns) 

MD. SALIM: What are the affairs of the Council of World 
Affairs? ... (Interruption,) . 

MR. SPEAKER: That is the ..... ion he has given. 
You may not like it Of course, he hal given it. 

... (Interruptlona) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Sir, I beg 10 lay on the Table:-
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(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Council for 
Research in Homoeopathy, New Delhi, for 
the year 2007-2008, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the wor1ting 
of the Central Council for Research in 
Homoeopathy, New Delhi, for the year 
2007·2008. 

[Placed in Library, See No. L. T. 10528/091 

(2) (I) A copy of the Annual Report (Hindi and 
English versions) of the Central Council of 
Indian Medicine, New Delhi, for the year 
2007·2008, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Council of Indian Medicine, 
New Delhi, for the year 2007-2008. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library, See No. L. T. 10529109J 

(4) A copy each of the following Notifications (Hindi 
and English versions) under SectIon 38 of the 
Drugs and Cosmetics Act, 1940:· 

(i) The Druga and Cosmetics (Second Amend-
ment) Rules, 2008 published In Notification 
No. G.S.R. 755(E) in Gazette of India dated 
the 27th October, 2008. 

(II) The Drugs and Cosmetics (Ttifrd Amend· 
ment) Rules, 2008 published In Notification 
No. G.S.R. 780(E) in Gazette of India dated 
the 10th November, 2008. 

(iii) The Drugs and CosmetiCs (First Amend-
ment) Rules, 2009 published In Notification 
No. G.S.A. 46(E) in Gazette of India dated 
the 22nd January, 2009. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
alltem No. (i) of (4) above. 

(Placed In Library, See No. L.T. 10530109J 

(6) A copy of the Notification No. S.O. 2678(E) (Hindi 
and English veriiona) appointing the 18th day of 

November, 2008 as the date on which the 
provisions of various sections, mentioned therein, 
of the Food Safety and Standards Act, 2006 shall 
come into force issued under sub-section (3) of 
Section 1 of the said Act. 

[Placed in Library, See No. L. T. 10531109) 

(7) A copy of the Annual Report (Hindi and English 
versions) of the Rashtriya Arogya Nidhi (National 
Illness Assistance Fund), New Delhi. for the year 
2007-2008, alongwith Audited Accounts. 

(8) St~tement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, See No. L. T. 105321091 

(9) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 
of Unani Medicine, Bangalore, for the year 
2007-2008. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Institute of Unani Medicine, 
Bangalore, for the year 2007-2008. 

[Placed in Library. see No. L.T. 10533109) 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Sir, on behalf of Shri 
K.H. Muniappa. I beg to lay on the Table:· 

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act. 1956:· 

(i) $.0. 2472(E) and S.O. 2473(E) published 
in Gazette of India dated the 17th October, 
2008 regarding acquisition of land 
for building (four-Ianing), maintenance. 
management and operation of different 
stretches of National Highway No.6 (Durg-
Nagpur Section) in the State of Maha-
rashtra. 

(ii) S.O. 2721 (E) published in Gazette of India 
dated the 25th November, 2008 regarding 
acquisition of land for building (four-Ianing). 
maintenance, management and operation 
of National Highway No.3 (Dhule·Pimpal-
gaon S~on) in the State 01 Maharashlra. 

(ill) S.O. 272O(E) published In Gazette of India 
datecl ·the 25th November. 2008 regarding 
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acquisition of land for building (four-laning). No. 5 (Vlshakhapatnam-Bhubaneswar 
maintenance, management and operation SectIon) including construction of bypass 
of National Highway No. 3 (Pimpalgaon- in the State of Orissa. 
Dhule and Vadape-Goncle SectIons) in the 

(xl) S.O. 31(E) to S.O. 34(E) published in 
State of Maharashtra. 

Gazette of India dated the 5th January, 2009 
(iv) S.O. 2574(E) published in Gazette of India regarding acquisition of land for building 

dated the 31st October. 2008 authorising (widening/six-Ianing etc.), maintenance. 
officers. mentioned therein, to acquire land management and operation of different 
for building (widening/six-Ianing. etc.). stretches of National Highway No. 8 
maintenance, management and operat!on (Gurgaon-Kotputli-Jaipur Section) in the 
of National Highway No. 1 in the State of State of Haryana. 
Punjab. 

(xii) S.O. 264O(E) published in Gazette of India 
(v) S.O. 2575(E) published in Gazette of India dated the 12th November, 2008 regarding 

dated the 31st October. 2008 authorising acquisition of land for construction of 
officers. mentioned therein. to acquire land approaches of the additional Vents to Road 
for building (widening/six-Ianing. etc.). under Bridge. maintenance. management 
maintenance. management and operation and operation of National Highway No. 4 
of National Highway No. 1 in the State of (Bangalore-Old Madras Road) in the State 
Haryana. of Kamataka. 

(vi) S.O. 3001 (E) published in Gazette of India (xiii) S.O. 2641 (E) published In Gazette of India 
dated the 31st December. 2008 regarding dated the 12th NOYember, 2008 regarding 
acquisition of land for building (widening! acquisition of land for building (widening! 
four-laning, etc.). maintenance, manage- four-Ianing etc.), maintenance, manage-
ment and operation of National Highway ment and operation of National Highway 
No. 21 (KuraJf-Kjratpur Section) in the State No. 47 (Vanlampara-Thrinur Section) in 
of Punjab. the State of Kerala. 

(vii) S.O. 2699(E)(published in Gazette of India (xlv) S.O. 2711(E) published In Gazette of India 
dated the 19th November, 2008 regarding dated the 21st November. 2008 regarding 
acquisition of land for building, malnte-

acquisition of land for building (widening! 
nance. management and operation of 

four-Ianino etc.). maintenance. manaoe-National Highway No. NE-II (Eastern 
ment and operation of National Highway Peripheral Expressway) (Faridabad Sec-

tion) In the State of Haryana. No. 48 (Neelamangala-Haasan Section) in 
the State of Kamataka. 

(viii) S.O. 2722(E) published In Gazette of India 
dated the 25th November, 2008 making (xv) S.O. 274O(E) r-ubllshed in Gazette of India 

certain amendments In the Notification No. dated the 26th November, 2008 regarding 
S.O. 1166(E) dated the 13th July. 2005. acquisition of land for construction of major 

(ix) S.O. 2883(E) published in Gazette of India 
bridge across river Kablni. maintenance. 
management and operation of National 

dated the 15th December, 2008 regarding 
Highway No. 212 (Kozhlkode-Kollegal 

acquisition of land for building (four-lanlng), 
Section) In the State of Kamataka. maintenance, management and operation 

of National Highway No.3 (Vadape-Gonde (xvi) S.O. 2741(E) published In Gazette of Inella 
Section) in the State of Maharashtra. dated the 26th November, 2008 regarding 

(x) S.O. 2902(E) published in Gazette of India acquisition of land for building (wideningl 

dated the 18th December. 2008 regarding six-laning etc.). maintenance. management 
acquisition of land for building (widening! and operation of National HIghway No. 8 
four-Ianlng etc.). maintenance, manage- (Gurgaon-KotputIl-Jaipur SectIon) in the 
ment and operation of National Highway State of Rajasthan, 
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(xvii) 5.0. 3010(E) published in Gazette of India acquisition of land for building (widening/ 
dated the 31st December, 2008 making four-Ianing etc.), maintenance, manage-
certain amendments in the Notification No. ment and operation ot National Highway 
5.0. 528(E) dated the 7th April, 2007. No. 31 (Guwahati-Nalbari Section) in the 

(xviii) 5.0. 2933(E) published in Gazette ot India State of Assam. 

dated the 19th December, 2008 regarding (xxv) 5.0. SeE) published in Gazette of India 
acquisition of land tor building (widening/ dated the 1 st January, 2009 regarding 
four-Ianing etc.), maintenance, manage- acquisition of land tor building (widening/ 
ment and operation ot National Highway four-Ianing etc.), maintenance, manage-
No. 11 (Mahua-Jaipur Section) in the State ment and operation of National Highway 
of Rajasthan. No. 31C (Srirampur-Champamati Section) 

(xix) 5.0. 2882(E) published in Gazette ot India 
in the State of Assam. 

dated the 15th December, 2008 regarding (xxvi) 5.0. 218(E) published in Gazette of India 
acquisition of land tor building (widening/ dated the 20th January, 2009 making 
four-Ianing etc.), maintenance, manage- certain amendments in the Notification No. 
ment and operation of National Highway S.O. 1096(E) dated the 4th August. 2005. 

No. 11 (Bharatpur-Mahua Section) in the (xxvii) 5.0. 219(E) published in Gazelle of India 
State of Rajasthan. dated the 20th January, 2009 rescinding 

(xx) 5.0. 06(E) published in Gazette of India Notifieation No. S.D. 116(E) dated the 31st 

dated the 1st January, 2009 regarding January, 2006. 

acquisition of land for building (six-laning), (xxviii) S.D. 2579(E) published in Gazette of India 
maintenance, management and operation . dated the 31st October, 2008 authorising 
of National Highway No. 8 (Vadodara-Surat Officers, mentioned therein, as the campe-
Section) in the State of Gujarat. tent authorities to acquire land for building 

(xxi) 5.0. 2838(E) to 5.0. 2840(E) published in (widening), maintenance, management 

Gazette of India dated the 4th December, 
and operation of National Highway No. 63 

2008 regarding acquisition of land for 
in the State of Kamalaka. 

building, maintenance, management and (xxix) 5.0. 394(E) published in Gazette of India 
operation of different stretche. of National dated the 3rd February, 2009 authorising 
Highway No. 65 (Fatehpur-Pali Section) in Officers, mentioned therein, as the compe-
the State of Rajasthan. tent authorities to acquire land for building 

(xxii) 5.0. 08(E) and S.O. 09(E) published in 
(widening/four-Ianing etc.), maintenance, 
management and operation of National 

Gazette of India dated the 1 st January, 2009 Highway No. 8 in the State of Rajasthan. 
regarding acquisition of land lor building 
(widening/six-Ianing etc.), maintenance, (xxx) 5.0. 113(E) published in Gazette of India 
management and operation of different dated the 12th January, 2009 making 

stretches of National Highway No. 8 certain amendments in the Notification No. 

(Gurgaon-Kotputli-Jaipur Section) in the 5.0. 2153(E) dated the 18th December. 

State of Rajasthan. 2007. 

(xxiii) 5.0. 22(E) published in Gazette of India (xxxi) 5.0. 145(E) published in Gazette of India 

dated the 5th January, 2009 regarding dated the 14th January, 2008 regarding 

acquisition of land for building (widening! rates of fee to be recovered from the users 

four-laning, etc.), maintenance, manage- of four-Ianed streich of National Highway 

ment and operation of National Highway No. 7 In the State of Tamil Nadu. 

No.3 (Dolhpur-Morena Section) in the State (xxxii) 5.0. 7(E) published In Gazette of India 
of Rajasthan. dated the 1st January.1OO9 making certain 

(xxiv) S.O. 2(E) ~blished in Gazette of India amendments in tn.;NQllfication No. S.O. 

dated the 1s1 January, 2009 regarding 2015(E) dated the 11 th August, 2008. 
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(xxxiii) S.O. 299O(E) published in Gazette of India 
dated the 30th December, 2008 containing 
corrigendum to the Notification No. S.O. 
1884(E) dated the 30th July, 2008. 

(xxxiv) S.O. 2991 (E) published in Gazette of India 
dated the 30th December, 2008 regarding 
acquisition of land for building (four-Ianing), 
maintenance, management and operation 
of National Highway No. 2 (Kanpur-
Varanasi Section) in the State of Uttar 
Pradesh. 

(xxxv) S.O. 137(E) and S.O. 138(E) published in 
Gazette of India dated the 14th January, 
2009 regarding acquisition of land for 
building (wideninglfour-Ianing. etc.). 
maintenance. management and operation 
of different stretches of National Highway 
No. 21 (Kurali-Kiratpur Section) in the State 
of Punjab. 

(xxxvi) S.O. 139(E) and S.O. 140(E) published in 
Gazette of India dated the 14th January. 
2009 regarding acquisition of land for 
building (widening/four-Ianing. etc.). 
maintenance, management and operation 
of different stretches of National Highway 
No. 1 (Jalandhar-Amritsar Section) in the 
State of Punjab. 

(xxxvii) S.O. 2586(E) published in Gazette of India 
dated the 3rd November, 2008 regarding 
acquisition of land for building, mainte-
nance. management and operation of 
National Highway No. 2 (Oelhi-Agra 
Section) in the National Capital Territory of 
Deihl. 

(xxxviii) S.O. 2825(E) publiahed in Gazette of India 
dated the 1 st December, 2008 regarding 
acquisition of land for building, mainte-
nance, management and operation of 
National Highway No. NE-JI {Eastem Peri-
pheral Expressway (Gautam Budh Nagar 
Section)} in the State of Uttar Pradesh. 

(xxxix) S.O. 2868(E) published in Gazette of India 
dated the 12th December. 2008 regarding 
acquisition of land for building (widening! 
four-laning. etc.). maintenance, manage-
ment and operation of National Highway 
No. 25 (Jajmau Ganga Bridge to Ramadevi 
uptoROB Section) in the State of Uttar 
~h. . 

(xl) S.O. 2919(E) published in Gazette of India 
dated the 17th December. 2008 regarding 
acquisition of land for building. mainte· 
nance, management and operation of 
National Highway No. NE-II {Eastern 
Peripheral Expressway (Gautam Budh 
Nagar Section)} in the State of Uttar 
Pradesh. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at item No. (xxvii) of (1) above. 

(Placed in Ubrary, See No. L.T. 10534109) 

(3) A copy of the National Highways Fee (Deter-
minatfon of Rates and CoUection) Rules, 2008 
(Hindi and English versions) published in 
Notification No. G.S.A. 838(E) in Gazette of India 
dated the 5th December. 2008 under sub-section 
(3) of Section 9 of the National Highways Act. 
1956. 

(4) Statement (Hindi and English versions) shOWing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. L.T. 10535109) 

(5) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
Section 212 of the Motor Vehicles Act, 1988:-

(i) The Central Motor Vehicles (First Amend-
ment) Rules, 2009 published in Notification 
No. G.S.A. 37(E) in Gazette of India dated 
the 20th January. 2009. together with an 
explanatory memo-randum. 

(ii) The Central Motor Vehicles (All India Permit 
for Tourist Transport Operators) Amend-
ment Rules, 2009 published in Notification 
No. G.S.A. 58(E) in Gazette of India dated 
the 30th January, 2009. together with an 
explanatory memorandum. 

[Placed in Ubrary. See No. L. T. 10536/09) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY): 
Sir, I beg to lay on the TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Construction 
Industry Development Council. New Delhi, 
for the year 2007-2008, alongwith Audited 
Aocounta. 
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(iI) A copy of the Review (Hindi and English 
versions) by the Govemment of the working of 
the Construction Industry Development CounCil, 
New Delhi, for the year 2007-2008. 

[Placed in Library, See No. L.T. 10537/09] 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 
OFFICE AND MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): Sir,l beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
Section 3 ofthe All India Services Act, 1951:-

(i) The Indian Forest Service (Fixation of Cadre 
Strength) Second Amendment Regu-
lations, 2008 published in Notification No. 
G.S.R. 716(E) in Gazette of India dated the 
3rd October, 2008. 

(ii)The Indian Forest Service (Pay) Third 
Amendment Rules, 2008 published in 
Notification No. G.S.R. 717(E) in Gazette 
of India dated the 3rd October, 2008. 

(iii) 

(iv) 

(v) 

(vi) 

(viI) 

The Indian Forest Service (Axation of Cadre 
Strength) Third Amendment Regulations. 
2008 published in Notification No. G.S.R. 
748(E) in Gazette 01 India dated the 23rd 
October, 2008. 

The Indian Forest Service (Pay) Fourth 
Amendment Rules. 2008 published in 
Notification No. G.S.R. 749(E) in Gazette 
of India dated the 23rd October. 2008. 

The Indian Administrative Service (Fixation 
01 Cadre Strength) Eleventh Amendment 
Regulations, 2008 published in Notification 
No. G.S.A. 765(E) in Gazette of India dated 
the 3rd November. 2008. 

The Indian Administrative Service (Pay) 
Third Amendment Rules. 2008 published 
in Notification No. G.S.A. 766(E) in Gazette 
01 India dated the 3rd November. 2008. 

The Indian Administrative Service (Axatlon 
of Cadre etrength) Twelfth Amendment 
Regulations. 2008 published in Notification 
No. G.SJR. 855(E) in Gazette of India dated 
the 12th December. 2008. 

(viii) The Indian Administrative Service (Pay) 
Fourth Amendment Rules. 2008 published 
in Notification No. G.S.A. 856(E) in Gazette 
of India dated the 12th December. 2008. 

(ix) The Indian Administrative Service (Fixation 
of Cadre Strength) Thirteenth Amendment 
Regulations. 2008 published in Notification 
No. G.S.A. 862(E) in Gazette of India dated 
the 18th December. 2008. 

(x) The Indian Administrative Service (Pay) 
Fifth Amendment Rules. 2008 published in 
Notification No. G.S.A. 863(E} in Gazette 
of India dated the 18th December. 2008. 

(xi) The Indian Administrative Service (Fixation 
of Cadre Strength) Fifteenth Amendment 
Regulations. 2008 published in Notification 
No. G.S.A. 898(E) in Gazette of India dated 
the 30th December. 2008. 

(xii) The Indian Administrative Service (Pay) 
Seventh Amendment Rules. 2008 publi-
shed in Notification No. G.S.A. 899(E} in 
Gazette of India dated the 30th December. 
2008. 

(xiii) 

(xiv) 

(xv) 

(xvi) 

The Indian Administrative Service (Fixation 
of Cadre Strength) Fourteenth Amendment 
Regulations. 2008 published in Notification 
No. G.S.A. 900{E) in Gazette of Indiadaled 
the 30th December. 2008. 

The Indian Administrative Service (pay) 
Sixth Amendment Rules. 2008 published 
in Notification No. G.S.A. 901 (E) in G~etle 
of India dated the 30th December. 2008. 

The Indian Police Service (Fixation of Cadre 
Strength) Third Amendment Regulations. 
2008 published in Notification No. G.S.R. 
902(E} in Gazette of India dated the 30th 
December. 2008. 

The Indian Police Service (Pay) Fourth 
Amendment Rules. 2008 published in 
Notification No. G.S.A. 903{E) in Gazette 
of India dated the 30th December. 2008. 

(2) Six statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at item Nos. (i) to (vi) of (1) above. 

[Placed in Library. See No. loT. 10538/09J 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATlL): Sir, I beg to lay on the Table a copy 
each of the following statements (HIndi and English versions) 
showing Action Taken by the Government on the assurances, 
promises and undertakings given by the Minister during 
various sessions of Tenth, Twelfth, Thirteenth and Fourteenth 
Lok Sabha:-

TENTH LOK SABHA 

1. Statement No, XLVII Sixth Session, 1993 

[Placed in Library, See No. LT. 10539109) 

2. Statement No. XXXVII Ninth Session, 1SSM 

[Placed In Ubrary, See No. LT. 10540109) 

3. Statement No. XL Thirteenth Session, 1995 

[Placed in Library, See No. L. T. 10541/09) 

TWELFTH LOK SABHA 

4. Statement No. XL Fourth Session, 1999 

[Placed in Library, See No. L.T. 10542109) 

THIRTEENTH LOK SABHA 

5. Statement No. XLV Third Session, 2000 

[Placed in Library, See No. LT. 10543109) 

6. Statement No. XXXVI Fifth Session, 2000 

[Placed in Library, See No. L.T. 10544109) 

7. Statement No. XXXI Ninth Session, 2002 

(Placed in Library, See No. L.T. 10545109) 

8. Statement No. XXVIII Tenth Session, 2002 

[Placed in Library, See No. LT. 10548109) 

9. Statement No. XXIV Eleventh Session, 2002 

[Placed in library, See No. LT. 10547109] 

10. Stalltment No. XXV Twelfth Session, 2003 

(Placed in Library, See No. LT. 10548109] 

11. Statement No. XXII Thirteenth Session, 2003 

[Placed in LIbrary, 8M No. LT. 10548108] 

12. Statement No. XXI Fourteenth 8eMIon, 2003 

~ In Library, 1M No. L.T. 10550109) 

FOURTEENTH LOK SABHA 

13 Statement No. XVIII Second Seasion, 2004 

[placed in Library, See No. L.T. 10551/09) 

14. Statement No. XVI Third Session, 2004 

(Placed in Library, See No. L.T. 10552109) 

15. Statement No. XVI Fourth Session, 2005 

(Placed in Ubrary, See No. L.T. 10553109) 

16. Statement No. XIV Fifth Session, 2005 

(Placed in Library, See No. L. T. 10554109) 

17. Statement No. XIII Sixth Session, 2005 

(Placed in Library, See No. L. T. 1 0555109) 

18. Statement No. XII Seventh Session, 2006 

[placed in Library, See No. L. T. 10556109) 

19. Statement No. ~ Eighth Session, 2006 

(Placed in Library, See No. L.T. 10557/09) 

20. Statement No. IX Ninth Session, 2006 

(Placed in Library, See No. L. T. 10558109) 

21. Statement No. VIII Tenth Session, 2007 

(Placed in Library, See No. L. T. 10559109) 

22. Statement No. VI Eleventh Session, 2007 

[Placed in Library, See No. L. T. 1 0560109) 

23. Statement No. V Twelfth Session. 2007 

(Placed in Library, See No. L.T. 10561/09) 

24. Statement No. III Thirteenth Session. 2008 

[Placed in Library, 8M No. L. T. 10562109) 

25. Statement No. I Fourteenttl Session, 2008 

[Placed in Ubrary, 8M No. L.T. 10563109) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Sir, I beg to lay 
on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
Engllih verllonl) of the Empowered 
CornmitIee of State Finance Ministers, New 
Delhi, for the year 2007-2008, alongw/th 
Audited Accounts. 
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(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Empowered Committee of State 
Finance Ministers, New Delhi, for the year 
2007-2008. 

[Placed in Library, See No. L.T. 10564109] 

(2) A copy each of the following Notifications (Hindi 
and English versions) under SUb-section (2) of 
section 38 of the Central Excise Act, 1944:-

(i) The CENVAT Credit (Third Amendment) 
Rules, 2008 published in NotifICation No. 
G.S.R. 908(E) in Gazette of India dated the 
31 st December, 2008, together with an 
explanatory memorandum. 

(ii) The CENVAT Credit (Second Amendment) 
Rules, 2008 published in Notification No. 
G.S.A. 836(E) in Gazette of India dated the 
5th December, 2008, together with an 
explanatory memorandum. 

(iii) G.S.A. 882(E) published in Gazette of India 
dated the 24th December, 2008, together 
with an explanatory memorandum seeking 
to supercede Notification No. 14/2008-
C.E.(N.T.) dated the 1st March, 2008, with 
effect from 24.12.2008, so as to prescribe 
abatement rates for the purpose of levy of 
central excise duty on goods leviable to 
excise duty on retail price basis, conse-
quent upon change in effective rates of 
excise duty on such goods. 

(iv) 

(v) 

(vi) 

(vii) 

G.S.A. 837(E) published in Gazette of India 
dated the 5th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
312005-C.E. dated the 24th February, 2005. 

G.S.A. 840(E) published in Gazette of India 
dated the 7th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the ten Notifica-
tions, mentioned therein. 

G.S.R. 841 (E) published in Gazette of India 
dated the 7th December, 2008, together 
with an explanatory memorandum seeking 
to reduce excise duty on the goods, 
mentioned therein. 

G.S.1it 884(E) published in Gazette of India 
dated the 24th December, 2008, together 

with an explanatory memorandum seeking 
to exempt Motor Spirit, when intended for 
the use in the manufacture of 10% ethanol 
blended petrol, from so much of the duties 
which are in excess of the duties leviable 
thereon, on motor spirit sold by the manu· 
facturer to an independent buyer. 

(viii) G.S.A. 885(E) published in Gazette of India 
dated the 24th December, 2008, together 
with an explanatory memorandum seeking 
to exempt 10% ethanol blended petrol 
manufactured from petrol and ethanol, from 
the additional duty of excise. 

(ix) G.S.A. 886(E) published in Gazette of India 
dated the 24th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
2B12002-C.E. dated the 13th May, 2002. 

(x) G.S.A. 887(E) published in Gazette of India 
dated the 24th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
4I2OO6-C.E. dated the 1st March, 2006. 

(xi) G.S.R. 19(E) published in .Gazette of India 
dated the 12th January, 2009, together with 
an explanatory memorandum making 
certain amendments in the Notification No. 
Bl2004-C.E. dated the 21 st January, 2004. 

(xii) G.S.A. 826(E) published in Gazette of India 
dated the 1st December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
1412002-C.E. (N.T.) dated the 8th March, 
2002. 

(3) Statement (Hindi and English versions) showing 
'reasons for delay in laying the papers mentioned 
at item No. (xiii) of (2) above. 

[Placed in Library, See No. L. T. 10565109) 

(4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (7) of 
Section 9A of the Customs Tariff Act, 1975:-

(i) G,S.A. 831 (E) published in Gazette of India 
dated the 31st December, 2008, together 
with an explanatory memorandum seeking 
to impose final anti-dumping duty on 
imports of Sulphur Black in all forms and 
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strength, originating in, or exported from, 
the People's Republic of China and 
Imported into India. 

(ii) G.S.A. 848(E) published in Gazette of India 
dated the 10th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
86f2007-Cus. dated the 10th July. 2007. 

(iii) G.S.A. 853(E) published in Gazette of India 
dated the 12th December, 2008, together 
with an explanatory memorandum seeking 
to impose final anti-dumping duty on 
imports of Rubber Chemicals, mentioned 
therein, originating in, or exported from, the 
People's Republic of China and Korea RP 
and imported into Incf ... 

(IY) G.S.R. 869(E) published in Gazette of India 
dated the 22nd December, 2008, together 
with an explanatory memorandum seeking 
to provisionaHy exempt imports of vitrified 
and porcelain tiles produced and exported 
by specified parties from anti-dumping duty 
imposed. 

(v) G.S.A. 881 (E) published in Gazette of India 
dated the 24th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
30f2008-Cus. dated the 3rd March, 2008. 

(vi) G.S.R. 8891E) published in Gazette of india 
dated the 26t h Oecember, 2008, together 
with an expla ... at~ry memorandum seeking 
to impose anti-dumping dUty on imports of 
Sodium Hydroxide, originating in, or 
exported from, the Republic of Korea and 
the People's Republic of China. 

(vii") G.S.A. 909(E) published in Gazette of India 
dated the 31st December, 2008, together 
with an explanatory memorandum seeking 
to extend levy of anti-dumping duty 
imposed on imports of Flexible Slabatock 
PoIyol, originating in or exported from the 
People's Republic of China, the Republic 
of Korea, Chinese Taipei and 8fazl1 upto 
and inclulive of the 23rd July, 2009, 
pending finalization of SL!nlet review 
investigations being conducted by the 
Directorate General of Anti-dumping and 
Allied duties. 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

(xiii) 
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G.S.R. 5eE) published in Gazette of India 
dated the 2nd January, 2009, together with 
an explanatory memorandum making 
certain amendments in the Notification No. 
2112002-Cus. dated the 1st March, 2002. 

G.S.A. 14(E) published in Gazette 01 India 
dated the 6th January, 2009, together with 
an explanatory memorandum seeking to 
impose definitive anti-dumping duty on 
imports of float glass, originating in. or 
exported from, the People's Republic 
of China and Indonesia at the rates 
recommended by the Designated 
Authority in final findings of Sunset Review 
Investigation. 

G.S.R. 15(E) published in Gazette of India 
dated the 6th January, 2009, together with 
an explanatory memorandum seeking to 
impose anti-dumping duty on imports of 
Mulberry raw silk, originating in, or exported 
from, the People's Republic of China and 
imported into India at the rates recommen-
ded by the Designated Authority in the Final 
findings of Sunset Review Investigation. 

G.S.A. 30(E) published in Gazette of India 
dated the 15th January, 2009, together with 
an explanatory memorandum Seeking to 
eX1end levy of anti-dumping duty imposed 
on imports of Melamine, originating in, or 
exported from, 1he People's Republic ot 
China, upto and inclusive of 1st October. 
2009, pending finalization of Sunset revitffl 
investigations being conducted by tne 
Directorate General of Anti-dumping and 
Allied duties. 

G.S.A. 47(E) published in Gazette 01 India 
dated the 22nd January, 2009, together 
with an explanatory memorandum seekmg 
to impose definitive anti-dumpln~ duty, on 
digital versatile discs recordable, of all 
kinds, origir:'lating in or exported from China 
PR, Hong Kong and Chinese Taipei. 

G.S.R. 55(E) published In Gazette of India 
dated the 29th January, 2009, together with 
an explanatory memorandum seeking to 
Impose provisional safeguard duty on 
importl of Phthalic anhydride imported into 
India. 

[Placed in Library, See No. L. T. 10566/09) 



321 Papers MAGHA29,1930(SAKA) 

(5) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(i) G.S.R. 842(E) published in Gazette of India 
dated the 7th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
2112002-Cus. dated the 1st March, 2002. 

(ii) G.S.R. 843(E) published in Gazette of India 
dated the 7th December, 2008, together 
with an explanatory memorandum seeking 
to reduce export duty rate on iron Ore Fines 
from 8% ad IIaIorem to nil. 

(ii) G.S.R. 844(E) published in Gazette of India 
dated the 7th December, 2008, together 
with an explanatory memorandum making 
certain amsndments in the Notification No. 
7912OO8-Cus. dated the 13th June, 2008. 

(iv) G.S.R. 845(E) published in Gazette of India 
dated the 7th December, 2008, together 
with an explanatory memorandum rescin-
ding Notification No. 11612008 dated the 
31st~obe~20OB. 

(v) G.S.R. 6(E) published in Gazette of India 
dated the 2nd January, 2009, together with 
an explanatory memorandum making 
certain amendments in the Notification No. 
2112002-Cus. dated the 1st March, 2002. 

(vi) G.S.R. 36(E) published in Gazette of India 
dated the 19th January, 2009, together with 
an explanatory memorandum making 
certain amendments in the f)iotification No. 
96120OB-Cus. dated the 13th August, 2008. 

(vii) G.S.R. 816(E) published in Gazette of India 
dated the 21st November, 2008, together 
with an explanatory memorandum making 
certain amendments in eight Notifications, 
mentioned therein. 

(viii) G.S.R. 878(E) published in Gazette of India 
dated the 24th December. 2008. together 
with an explanatory memorandum operatio-
nalising the Export Promotion Capital 
Goods Scheme for Common Service 
ProviderS in Towns of Export Excellence. 

(he) G.S.R. '7(E) published in Gazette of India 
dated the 2nd January, 2009, together with 
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an explanatory memorandum making 
certain amendments in the Notification No. 
1 O3I2008-Cus.(N. T.) dated the 29th August, 
2008. 

(x) G.S.R. 67(E) published in Gazette of India 
dated the 2nd February, 2009. together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
6612008-Cus. dated the 10th May, 2008. 

(xi) G.S.R. 71 (E) published in Gazette of India 
dated the 3rd February, 2009. together with 
an explanatory memorandum making 
certain amendments in the Notification No. 
2112002-Cus. dated the 1 st March, 2002. 

(xii) 5.0. 2893(E) published in Gazette of India 
dated the 15th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
3612001-Cus.(N.T.) dated the 3rd August. 
2001 together with a corrigendum thereto 
published in Notification No. 5.0. 2963(E) 
dated the 23rd December, 2008. 

(xiii) 5.0. 2985(E) published in Gazette of India 
dated the 29th December. 2008, together 
with an explanatory memorandum regar-
ding revised rates of exchange for conver-
sion of certain foreign currencies into Indian 
currency or llice-llersa for the purpose of 
assessment of imported and export goods. 

(xiv) S.O. 3012(E) published in Gazette of India 
dated the 31th December, 2008, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
3612001-Cus.(N.T.) dated the 3rd August. 
2001. 

(xv) 5.0. 359(E) published in Gazette of India 
dated the 28th January. 2009, together with 
an explanatory memorandum regarding 
revised rates of exchange for conversion 
of certain foreign currencies into Indian 
currency or vice-lIfIrsa for the purpose of 
assessment of imported and export goods. 

(xvi) S.O. 380(E) published in Gazette of India 
dated the 30th January, 2009, together with 
an explanatory memorandum making 
certain amendments in the Notification No. 
3612001-Cus.(N.T.) dated the 3rd August. 
2001. 

[Placed in Library .... No. L.T. 10567/09] 
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(6) A copy each of the following Notifications (Hindi 
e-Id English versions) under sub-section (4) of 
section 94 of the Anance Act. 1994:-

(i) G.S.R. B39(E) published in Gazette of India 
dated the 7th December, 2008, together 
with an explanatory memorandum making 
certain amendments In the Notification No. 
4112OO7-Service Tax dated the 6th October, 
2007. 

(ii) G.S.R. 10(E) published in Gazette of India 
dated the 5th January, 2009, together with 
an explanatory memorandum exempting 
eight services, mentioned therein, when 
provided to goods transport agencies from 
Service Tax, subject to certain conditions. 

(ni) G.S.R. 18(E) published in Gazette of India 
dated the 7th January, 2009, together with 
an explanatory memorandum providing 
exemption to parts manufactured when 
used within the factory In which they have 
been produced under Section 11 C of the 
Central Excise Act, 1944. 

(Placed in Library, See No. L.T. 10568109) 

(7) A copy each of the following NotifICations (Hindi 
and English versions) under section 296 of the 
Income Tax Act, 1961:-

(i) The Income Tax (Ninth Amendment) Rules, 
2008 published in Notification No. S.O. 
2499(E) in Gazette of India dated the 22nd 
October, 2008, together with an explana-
tory memorandum. 

(ii) The Income Tax (11th Amendment) Rules, 
2008 published in Notification No. S.O. 
2861(E) in Gazette of India dated the 11th 
December, 2008, together with an explana-
tory memorandum and corrigendum thereto 
published in Notification No. S.O. 2949(E) 
dated the 22nd December, 2008. 

(iii) The Income Tax (11th Amendment) Rules. 
2008 published in Notification No. S.O. 
2959(E) in Gazette of India dated the 23rd 
December, 2008, together with anexplana-
tory memorandum. 

(iv) The Income Tax (First Amendment) Rules, 
2009 published in Notification No. S.O. 

19(E) in Gazette of India dated the 5th 
January, 2009, together with an explana-
tory memorandum. 

(v) The Income Tax (2nd Amendment) Rules. 
2009 published in Notification No. S.O. 
20(E) in Gazette of India dated the 5th 
January, 2009, together with an explana-
tory memorandum. 

(vi) S.O. 21 (E) published in Gazette of India 
dated the 5th January, 2009, together with 
an explanatory memorandum specifying 
the National Housing Bank (Tax Saving) 
Term Deposit Scheme, 2008 for the pur-
poses of clause(xv) of sub-section (2) of 
Section BOC of the Income-Tax Act. 1961. 

(vii) The Income Tax (Third Amendment) Rules, 
2009 published in Notification No. S.O. 
197(E) in Gazette of India dated the 19th 
January, 2009, together with an explana-
tory memorandum. 

(Placed in Library, See No. L.T. 10569/09) 

(Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDtA): Sir, I beg to lay on the 
TabIe:-

(1) A copy each of the following papers (Hindi and 
English versions) under aub-section (I) 01 aection 
619A 01 the Companies Act, 1956:-

(i) Review by the Government of the working 
of the Telecommunications Consultants 
India limited, New DelhI, for the year 2007-
08. 

(ii) Annual Report of the Telecommunications 
Consultants India Limited, New Delni. 
lor the year 2007 -OB, alongwith Audited 
Accounts and conmenta of the Comptroller 
and Auditor General thereon. 

[Placed in Library, s.. No. L.T. 10570109) 

(2) ~ copy 01 the Telecom Regulatory Authority of 
India (Officers and Staff Appointment) (Seventh 
Amendment) Regulation., 200B (Hindi and 
Englilh versions) published in Notiflcallon No. 5-
4I2OOO-A&P in Gazette of India dated the 31st 
December, 2008 under Section 37 of the Tele-
com Regulatory Authority of India Act, 1997. 

(Placed in Ubrary, s.. No. L.T. 10571/09) 
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(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Telecom Regu-
latory Authority of India, New Delhi, for 
the year 2007-2008, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government 01 the wor-
king of the Telecom Regulatory Authority of 
India, New Delhi, for the year 2007-2008. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. L. T. 10S72109] 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): Sir, I beg to Iay:on the TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre lor Environ-
ment Education, Ahmedabad, for the year 
2007-2008, alongwith Audited Accounts. 

(2) 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Centre for Environment 
Education, Ahmedabad, for the year 2007-
2008. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. L.T. 10S73109J 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Biodiver-
sity Authority, Chennai, for the year 2007-
2008, alongwith Audited Accounts. 

(4) 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the wor-
king of the National Biodiversity Authority, 
Chennai, for the year 2007-2008. 

Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. L.T. 10574109] 

(6) A copy of the Notification No. S.O. 120(E) (Hindi 
and English versions) published in Gazette of 

India dated the 12th January, 2009 making 
certain amendments in the Notification No. S.O. 
2708(E) dated 17th November, 2008 issued 
under Section 61 of the Biological Diversity Act. 
2002. 

[Placed in Library, See No. L.T. 10575/09] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi 
and English versions) under Section 48 of the 
Foreign Exchange Management Act, 1999:-

(i) The Foreign Exchange Management 
(Transfer or Issue of Any Foreign Security) 
(Amendment) Regulations, 2008 published 
in Notification No. G.S.A. 676(E) in Gazette 
of India dated the 24th September, 2008. 

(ii) The Foreign Exchange Management 
(Transfer or Issue of Any Foreign Security) 
(Second Amendment) Regulations, 2008 
published in Notification No. G.S.A. 756(E) 
in Gazette of India dated the 31st October, 
2008. 

(iii) The Foreign Exchange Management 
(Transfer or Issue of Security by a Person 
Resident Outside India) \Second Amend-
ment) Regulations, 2008 published in 
Notification No. G.S.A. 896(E) in Gazette of 
India dated the 30th December, 2008. 

[Placed in Library, See No. L.T. 10576109) 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government of the working 
of the Security Printing and Minting Corpo-
ration of India Limited, New Delhi, for the 
year 2007-2008. 

(ii) Annual Report of the Security Printing and 
Minting Corporation of India Limited, New 
Delhi, for the year 2007-2008, aiongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(Placed in Library, See No. L.T. 10Snl09] 
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(4) A copy of the following NotifIcations (Hindi and 
English versions) under Section 31 of the 
Securities and Exchange Board of India 
Act. 1956:-

(i) The Securities Contracts (Regulation) 
(Manner of Increasing and Maintaining 
Public Shareholding in Recognised Stock 
Exchanges) (Amendment) Regulations, 
2008 published in Notification No. LAD-
NRO/GN/2008/30/148262 in Gazette of 
India dated the 23rd December, 2008. 

(ii) The Securities and Exchange Board of 
India (Substantial Acquisition of Shares and 
Takeovers) (Amendment) Regulations, 
2009 published in F. No. LAD-NRO/GNI 
2008-09/33115022 in Gazette of India 
dated the 28th January, 2009. 

(Placed in Ubrary, See No. L.T. 10578109] 

(5) A copy each 01 the following Notifications (Hindi 
and English versions) under sub-section (3) of 
Section 21 of the Coinage Act, 1906:-

(i) The One Hundred Rupees and Two 
Rupees coined to commemorate the 
occasion of "Birth Bi-Centenary of Louis 
Braille (1809-2009)" Rules, 2008 publi-
shed in Notification No. G.S.R. 897(E) in 
Gazette of India dated the 30th December, 
2008. 

(ti) The Coinage of the Five Rupees coined in 
commemoration of "The First War of Inde-
pendence" Rules, 2008 published in NotifI-
cation No. G.S.R. 781 (E) in Gazette of India 
dated the 11th November, 2008. 

(iii) The Coinage of Nickel-Brass Coin of 
Rupees Five coined with the theme 
"Ashoka Pillar" Rules, 2009 published in 
Notification No. G.S.R. 38(E) in Gazette of 
India dated the 20th January. 2009. 

(Placed in Ubrary, See No. L.T. 10579/09] 

(6) A copy of the Credit Information Companies 
(Regulation) Removal of Difficulties) Order, 2008 
(Second of 2008) (Hindi and English versions) 
published in Notification No. S.O. 3336 in 
Gazette of India dated the 20th December, 2008 
under sub-sectlon (2) of Section 35 of the Credit 
Information Companies (Regulation) Act, 2005. 

(Placed in LIbrary, See No. L.T. 10580109] 

(7) A copy of the Notification No. G.S.R. 165 (Hindi 
and English versions) published in Gazette of 
India dated the 6th September, 2008 containing 
corrigendum to the Notification No. G.S.R. 589(E) 
dated the 13th August, 2008 issued under 
Industrial Disputes Act. 1947. 

(Placed in Library, See No. L.T. 10581/09) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): Sir, I beg to 
lay on the TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council for 
Cultural Relations, New Dethi, for the year 
2007-2008. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council lor 
Cultural Relations, New Delhi, for the year 
2007-2008. together with Audit Report 
thereon. 

(2) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
a1(1) above. 

12.01 hra. 

(Placed in Library. See No. L.T. 10582109) 

MESSAGE FROM RAJYA SABHA 

AND 

BILL AS RETURNED BY RAJYA SABHA 
WITH AMENDMENTS· 

{English] 

SECRETARY-GENERAL: Sir, I have to report the 
following message received from the Secretary-General of 
Rajya Sabha:-

'I am directed to inform the Lok Sabha that the 
Agricultural and Processed Food Products Export 
Development Authority (Amendment) Bill, 2009. which 
was passed by the Lok Sabha at its sitting held on the 
23rd December, 2008. has been passed by the RalYa 
Sabha at its Sitting held on the 16th February, 2009. 
with the following amendments:· 

Enacting Formula 

1. That at page 1, line 1. for the word "Fifty· ninth" , the 
word "Sixtieth" be substituted. 

• UId on the Teble. 
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CIeu .. 1 
2. Thai al page " line 3, for the figure "2008", the figure 

"2009" be substituted. 
New t:lause-6A 

3. Thai al page 2, after;.ne 24,Ihe following be inserted, 
namely,-

'7. After section 34 of the Insertion of 
principal Act, the following new section 
section shall be inserted, namely, - 35. 

"35. All things done, or, omitted to be 
Validation done, and all actions or measu-
res taken, or, not taken, during the period 
beginning on or after the 13th day of 
October, 2008 and ending immediately 
before the date of commencement of the 
Agricultural and Processed Food Products 
Export Development Authority (Amend-
ment) Act, 2009, shall, in so far as they are 
in conformity with the provisions of this Act, 
as amended by the Agricultural and 
Processed Food Products Export Develop-
ment Authority (Amendment) Act, 2009, be 
deemed to have been done, or, omitted to 
be done, or taken, or, not taken, under the 
provisions of this Act, as amended by the 
Agricultural and Processed Food Products 
Export Development Authority (Amend-
ment) Ad, 2009, as if such provisions were 
in force at the time such things were done 
or omitted to be done and actions or 
measures taken or not taken during the said 
period'". 

I am, therefore, to return therewith the said Bill in 
accordance with the provisions of rule 128 of the Rules of 
Procedure and Conduct of Business in the Ra;ya Sabha 
with the requeat that the concurrence of the Lok Sabha to 
the said amendments be communicated to this House: 

2. Sir, I lay on the Table the Agricultural and 
Processed Food Products Export Development Authority 
(Amendment) Bill, 2009, as returned by Rajya Sabha with 
amendments on the 16th February, 2009. 

12.0n~ h,.. 

PUBLIC ACCOUNTS COMMITIEE 

81 at and 82nd Report 

[TranslBtion} 

MR. SPEAKER: Welcome, Mr. Chairman. 

SHRI SANTOSH GANGWAR (Barellly): Thank you Sir. 
Sir I beg to present the following Report (Hindi and English 
versions) of the Public Accounts CommIttee (2008-2009): 

(1) Eighty-first Report of PAC (Fourteenth Lok 
Sabha) on "Operation and Maintenance of an 
Aircraft Fleet in the Indian Air Force"; and 

(2) Eighty-second Report on Action Taken on 72nd 
Report of PAC (Fourteenth Lok Sabha) on 
"Pradhan Mantri Gram Sadak Yojana". 

12.02 hrs. 

COMMITIEE ON PUBLIC UNDERTAKINGS 

35th Report 

{English] 

SHRI RUPCHAND PAL (Hooghly): Sir. I beg to present 
the Thirty-fifth Report (Hindi and English versions) of the 
Commillee on Public Undertakings on Food corporation of 
India based on Audit Para 7.1.1 of Chapter VII of Report No. 
CA 11 of 2008. 

(iI) Action Taken Statement 

SHRI RUPCHAND PAL: Sir, I beg to lay on the Table 
the Action Taken Statement (Hindi and English versions) 01 
the Committee on Public Undertakings showing the action 
taken by the Government on the recommendations 
contained in Chapter I of Twenty-fourth Action Taken Report 
on Special Contingency Policies on mobile handsets by 
Insurance Companies. . 

MR. SPEAKER: Item No. 19, Shri Ratilal Kalidas Varma 
- not present. 

Shri Rupchand Murmu 

12.02l6 n. 
COMMlTIEE ON THE WELFARE OF SCHEDULED 

CASTES AND SCHEDULED TRIBES 

36th Report 

[Translation] 

SHRI RUPCHAND MURMU (Jhargram): Mr. Speaker 
Sir, I beg to present the Thirty-sixth Report (Hindi and English 
versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes on "Nationat Commission for 
the Scheduled Castes (NCSC) - its mandale and achieve· 
ments -A review of its organisation and working", 
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1~hrs. 

COMMITTEE ON EMPOWERMENT OF WOMEN 

22ndReport 

(English) 

SHRIMATI KRISHNA TIRATH (Karol Bagh): I beg to 
present the Twenty-second Report (Hindi and English 
versions) of the Committee on Empowerment of Women 
(2008-2009) on the Subject Working Conditions of Women 
in Prasar Bharati'. 

12.03 n. 
STANDING COMMITTEE ON AGRICULTURE 

46th Report 

(English) 

SHRI MOHAN SINGH (Ceoria): I beg to present the 
Forty-sixth Report (Hindi and English versions) of the 
Standing Committee on Agriculture on 'The Pesticides 
Management Bill, 2008'. 

MR. SPEAKER: Thank you, Mr. Chairman. 

1~hrs. 

[English] 

STANDING COMMITTEE ON 
INFORMATION TECHNOlOGY 

..,."..",. 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): I beg to 
lay on the Table the following Statements (Hindi and English 
versions) of the Standing Committee on Information 
Technology:-

(1) Statement showing Action Taken by the Government 
on the Recommendations contained in Chapter I and 
Final Replies to the Recommendations contained in 
Chapter V of the Fl1'St Action Taken Report (Thirteenth 
Lok Sabha) on 'Demands for Grants (1998-1999), of 
the Ministry of Information and Broadcasting. 

(2) Stal8ment Ihowing Action Taken by the Government 
on the Recommendation contained in Chapter I end 
Fmal Replies to the AecorM1endationa contained In 
Chapter V of the Second Action Taken Report 
(Thirteenth lok Sabha) on 'Oemanct. for Grants 
(1999-2000)' of the Mlni.try of Information and 
BroadcutIng. 

(3) Statement showing Action Taken by the Government 
on the Recommendations contained In Chapter I and 
Final Replies to the Recommendations contained in 
Chapter V of the Thirtieth Action Taken Report 
(Thirteenth Lok Sabha) on 'Demands for Grants (200;-
2002), of the Ministry of Information and Broadcasting. 

(4) Statement showing Action Taken by the Government 
on the Recommendations contained in Chapter I and 
Final Replies to the Recommendations Contained in 
Chapter V of the Sixty-third Action Taken RepOrl 
(Thirteenth Lok Sabha) on 'Demands for Grants (2003-
2004)' of the Ministry of I nformation and Broadcasting. 

(5) Statement showing Action Taken by the Government 
on the Recommendations contained in Chapter I and 
Final Replies to the Recommendations contained in 
Chapter V of the Sixtieth Action Taken Report 
(Fourteenth Lok Sabha) on 'The Role of Prasar Bharati 
and its future status' relating to the Ministry of 
Information and Broadcasting. 

(6) Statement showi~ Action Taken by the Government 
on the Recommendations contained in Chapter I of 
the Fifth Action Taken Report (Thirteenth Lok Sabha) 
on 'Recommenc:IaIion of Telecom Regulatory Authority 
of India regarding inQ'8U8 in Telephone Tarin of Basic 
Telecom SeMces' relating to the Ministry of Communi-
cations and Information Technology (Department of 
Telecommunication.). 

(7) Statement .howing Action Taken by the Government 
on the Recommendations contained in Chapter I 01 
the Fifty-third Action Taken Report (Thirteenth Lok 
Sabha) on 'Functioning of Telecom Regulatory 
Authority of India (TRAIl' relating to the Ministry of 
Communications ancIlnformation Technology (Depart-
men! of Telecommunications). 

(8) Statement showtng Action Taken by the Government 
on the Recommendations contained in Chapter I of 
the Fifty-fourth Action Taken Report (Thirteenth Lok 
Sabha) on 'Complaints/Grievances Redres .. 1 
machinery in OoTIBSNlJMTNL' relating to the Ministtt 
of Communications and Information Technology 
(Department of Telecommunication.). 

(9) Statement showing Action Taken by the Government 
on the Recommendations contained in C~ I 01 
the thirty-fifth Action Taken Report (Fourteenth Lok 
Sabha) on 'Limited Mobility through Wll for fixed 
ServIce ProW:ter.' rwIatIng to the MInistry of Communi-
catIona and Information Technology (Department of 
TeIecomrnunIcatlona). 
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(10) Statement showing Action Taken by the Govemment 
on the Recommendations contained in Chapter I and 
Final Replies to the Recommendations contained in 
Chapter V of the Fifty-sec ,d Action Taken Report 
(Fourteenth Lok Sabha) on 'Demands for Grants (2007-
2008)' of the Ministry of Communications and 
Infonnation Technology (Department of Telecommuni-
cations). 

(11) Statament showing Action Taken by the Govemment 
on the Recommendations contained in Chapter I and 
Final Replies to the Recommendations contained in 
Chapter V of the Forty-fourth Action Taken Report 
(Thirteenth Lok Sabha) on 'Demands for Gra~ts (2002-
2003), of the Ministry of Communications and 
Inforri'lation Technology (Department of Posts). 

(12) Statement showing Action Taken by the Govemment 
on the Recommendations contained in Chapter I and 
Final Replies to the Recommendations contained 
in Chapter V 01 the Twelfth Action Taken Report 
(Fourteenth Lok Sabha) on 'Demands for Grants (2004-
2005), of the Ministry of Communications and 
Infonnation Technology (Department of Posts). 

(13) Statement showing Action Taken by the Govemment 
on the Recommendations contained in Chapter I and 
Final RepIieI to the Recommendations contained in 
Chapter V 01 the FIHy-third Action Taken Report 
(Fourteenth Lok Sabha) on 'Demands for Grants (2007-
2008), of the Ministry of Communications and 
Information Technology (Department of Posts). 

(14) Statement shOwing Action Taken by the Govemment 
on the Recommendations contained in Chapter I and 
Final Replies to the Recommendations contained in 
Chapter V of the Fifty-ninth Action Taken Report 
(Fourteenth Lok Sabha) on 'Real Estate Management 
In the Departnwnt of Posts' relating to the Ministry of 
Communications and Infonnation Technology (Depart-
ment of Posts). 

(15) Statement showing Action Taken by the Govemment 
on the Recommendation contained in Chapter I and 
Final Replies to the Recommendations contained in 
Chapter V of the Thirty-seventh Action Taken Report 
(Fourteenth Lok Sabha) on 'Implementation of e-
Governance Projects' relating to the Ministry of 
Communications and Infomllltion Technology (Depart-
ment of Information Technology). 

12.04 hra. 

STANDING COMMITTEE ON ENERGY 

31et Report 

{English] 

SHRI GURUDAS KAMAT (Mumbai North East): I beg 
to present the Thirty-first Report (Hindi and English versions) 
of the Standing Committee on Energy on "Implementation 
of Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY)." 

12.04¥.a hra. 

COMMITTEE ON HUMAN RESOURCE 
DEVELOPMENT 

213th Report 

{Translation] 

SHRI RAVI PRAKASH VERMA (Kheri): Sir, I beg 10 lay 
on the Table the Two Hundred Thirteenth Report (Hindi and 
English versions) of the Standing Committee on Human 
Resource Development on 'The Right of Children to Free 
and Compulsory Education Bill, 2008'. 

12.05h .... 

STANDING COMMITTEE ON HEALTH 
AND FAMILY WELFARE 

34th Report 

{English] 

DR. KARAN SINGH YADAV (A/war): I beg to lay on the 
Table the Thirty-fourth Report (Hindi and English Versions) 
of the Standing Committee on Health and Family Welfare on 
the Functioning of the three Vaccine Producing PSUs, 
namely, the Central Research Institute (CRI), Kasauli, the 
Pasteur Institute of India (PlI), Coonoor, and the BCG Vaccine 
Laboratory (BCGVL) Chennai. 

12.07 bra. 

STANDING COMMITTEE ON PERSONNEL, PUBLIC 
GRIEVANCES, LAW AND JUSTICE 

33rd and 34th Reports 

{EngIi$h} 

DR. C. KRISHNAN (Pollachi): I beg 10 lay on the Table 
the following Reports (Hindi and English versions) of the 
StandIng Cc:ammiltee on Personnel, Public Grievances, Law 
& Justice:-
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(1) 33rd Report on the Representation of the People 
(Second Amendment) Bill. 2008; and 

(2) 34th Report on the High Court and Supreme 
Court Judges (Salaries and Conditions of 
Service) Amendment Bill, 2008. 

12.. hra. 

STATEMENT BY MINISTER 

Situation In SrI Lanka 

{English} 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHAI PRANAB MUKHERJEE): Mr. 
Speaker, Sir, I rise to apprise the august House about the 
present situation in Sri Lanka . ... (Interruptions) 

Since.. I last addressed the House on this issue in 
October 2008, developments have unfolded rapidly in the 
northern Sri Lanka. Sri Lankan Government forces have 
made significant advances into L TTE-heid territory, rastricIing 
L TTE cadres to a small area of approximately 150 sq. km. 
adjacent to the coast. The Sri Lankan forces have captured 
Kilinochchi. Elephant Pass and Mullaitivu town and have 
regained control of the A-9 highway. 

A serious source of concern to us hal been the 
condition of the civilian. and internally dI.pIaced persons 
(lOP.). mostly Tamil. caught up In the zone of conflict. 
E.timates on the number of civilians trapped vary. but 
70.000 or so are e.timated to be there now. The LTTE were 
reportedly using them as human shields. 

Hon. Members may rest assured that our .trong 
. concern. for the 18fety. aecurity and weHare of the civilians 
caught it, the conflict have led us to stay actively engaged 
to pntvenl a further de.lioralion of humanitarian conditions. 
We have sent relief supplies to the civilian. and the 
internally dieplaced persons (lOPs). facilitated accna by 
intematlonal and UN organisations. and suggested ways for 
civilians and lOPs to escape from. the conflict zone. Two 
batches of relief assistance have ~ sent so far including 
80,000 family padcs of food and non-food articles, collected 
and donated by the Gov.rnment of Tamil Nadu, and 
medicines. Another batch of relief material is being senl 

I personally visited Colombo on 27th January. In my 
discussions with Sri Lankan Presid.nt His Excellency 
Mahlnda Rajapak ••• I str •••• d the need to give an 
opportunity to civilians and lOPs caught up in the conflict to 
emerge from 1he LTTE held areas. and suggested a pause 
in hosIIIIIIn to provide the necessary .nvlronmenl On 28Ih 

January 2009, the Sri Lankan President announced a 48-
hour period for civilian safe passage to aec:ure areas. He also 
appealed to the L TTE to allow civilians to leave and assured 
the safety and security of the civilians who did so. 

In the last two weeks, nearly 35,000 civilians have 
come out of LTTE-held areas. Sadly some of those escaping 
from the conflict have been caught in cross-fire and, in recent 
incidents have been stopped and even killed by L TTE 
cadres . ... (Interruptions) 

MR. SPEAKER: This is not the way to react. 

SHRI PRANAB MUKHERJEE: As the conflict enlers 
what may be the final phase of military operations. the L TIe 
would best serve the interest 01 the Tamils by immediately 
releasing all civilians and laying down arms. 

The Government of India is ready to faCIlitate the 
evacuation of civilians trapped in the area of conflict, 
working with the Govemment 01 Sri Lanka and the ICRe who 
would take responsibility for the security, screening and 
rehabilitation of these intemally displaced persons. 

Mr. Speaker, Sir, India continues to support a 
negotiated political settlement in Sri Lanka within the 
framework of an undivided Sri Lanka acceptable to all the 
communities, including the Tamil community. The LTTE 
remains a proscribed organisation in India and has done 
much damage to the Tamil community. 

In this context. the earlier normal democratic political 
proceues begin in Sri Lanka the better. In ol,lr view, after 23 
years of conflict. there i. today a political opportunity to 
restore life to normalcy In the Northern Province and 
throughout Sri Lanka. The PreSident of Sri Lanka assured 
me that this is also his intent The full implementation of the 
13th Amendment to the Sri Lankan Constitution would be a 
significant first step. Hon. Members would recall that the 
13th Amendment was introduced to give effect to the India-
Sri Lanka accord in 1987. Going beyond the 13th 
Amendment on the question of devolution of powers would 
be significanl 

Incia is ready to work with the Government of Sri Lanka 
in their important tasks of rehabilitation and recon.truction 
which lie ahead in Sri Lanka, particulatfy the north and east. 
We have begun steps to implement developmental projects 
in the Eastern Province such as a SOO MW thermal power 
project. assistance for a rail bus project and the setting up 
of IT centres. 

I wish to assure the hon. Members that GoYernment 
will co"-tlnue to .tay engaged in the proce •• of bringing 
enduring peace to SrI Lanka. wortdng with the Government 
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of Sri Lanka and the various communities in Sri Lanka in 
pu...ult of our common security and prosperity. 

[Placed in Ubrary, see No. L.T. 10584109) 

... (Interruptions) 

SHRI A. KRISHNASWAMY (Sriperumbudur): We want 
a pennanent cea .. f1re .... (lnterruptions) 

MR. SPEAKER: Please give a notice for discussion. 

12.01 it .... 
STATEMENT CORRECTING REPLY TO UNSTARRED 

QUESTION NO. 1742 DATED 10.12.2008 
REGARDING: INDIANS LANGUISHING 

IN PAKISTANI JAilS 
(EngDshJ 

MR. SPEAKER: Item No. 28, Shri Pranab Mukherjee. 
..• (Interruptions) 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI "PRANAB MUKHERJEE): 
Reply to parts (d) (e) of the Unstarred Question No. 1742 
regarding "Indians languishing in Pakistani jails" may be 
read as "Since February 2008, 08 prisoners and 230 
fIIhtrmen have been reIeued by Pakistan; Stale wile lists 
of IndiInIln Pakiltan jails are not maintained: ... (Interrup-
tiona) The error occurred due to oversight. The error Is 
~retted. 

MR. SPEAKER: What are you doing? You give the 
notice If you want a discussion. What are you doing now? 
Not to be recorded. . 

(Interruptions) ...• 

MR. SPEAKER: What are you doing now? He has 
macf&.- statement. If you want to say anything, give mea 
notice 

12.10 In. 

[Placed In library,'" No. L.T. 10585109) 
... (Interrupt/oIIs) 

MOTION RE: FIFTY-SECOND REPORT OF 
BUSINESS ADVISORY COMMITTEE 

[EflIIIIahJ 
MR. SPEAKER: Item No.29. 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI VAYAJ.AR 
RAVI): Sir, I beg to move:-
• Not FIICOrdid. 

"That this House do agree with the Fifty-second Report 
of the Business Advisory Committee presented to the 
House on the 17th February, 2009'-

MR. SPEAKER: The question is: 

"That this House do agree with the Fifty-second Report 
of the Business Advisory Committee presented to the 
House on the 17th February, 2009." 

The motion was adopted. 

12.11 h .... 
DEMANDS FOR SUPPLEMENTARY 

GRANTS - (GENERAL), 2008-09 
[English] 

MR. SPEAKER: Item No. 30. 

... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): I beg to present a Statement (Hindi and English 
versions) showing the Supplementary Demands for 
Grants In re.pec;t of the Budget (General) for 2008-09. 
... (lntemJptJons) 

MR. SPEAKER: Hon. Members, what are you doing? 
You give me a notice. What can I do now? This is not the 
-y~~. • 

...(Interruptions) 

MR. SPEAKER: Noth,ing will be recorded. Do not 
record it. 

(Interruptions) .... 

[Placed in Library, See No. L.T. 10586109) 

12.12 hrL 
MATTERS UNDER RULE 37r-

[EnglJahj 
MR. SPEAKER: Matters under Rule 377 Is. laid on the 

Table of the House. 

... (Interruptions) 

(I) Need to r",n Hazar Duarl Express dsily 
and provide Its stoppages at Dumdum and 
Bamlckpore I!'I West Bengal 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): The launching of Hazar Duari' express train has 
brought about a ~heer am,?ng the common people of 
Murshldabad. 

• Nell ....... . 
•• T ...... II laid on !he T .... 
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This train will facilitate the tourism in the historically 
enriched district of Murshidabad. But the euphoria of the 
people got subsided one the schedule of the train was 
announced which only runs five days a week thus nullifying 
the interest of tourists who nowadays prefer to go at the 
weekend to short distance tourist places. Therefore, my 
proposals to the MiniStry are: (1) to extend the schedule of 
the train as a daily service (2) A few more stoppages mainly 
Dumdum and Barrackpore need to be included in order to 
get tourists from the fringe area of the city and (3) To extend 
the destination upto Lalgola which is the terminal point of 
Kolkata-Lalgola section. 

(Ii) Need to provide. stoppage to 'Ashram Mall' 
.t UnJha In Guj.rat 

{Translation] 

SHRI JIVABHAI A. PATEL (Mehsana): Sir, 'Ashram Mail' 
rail service is available between Delhi and Ahmadabad and 
this train passes through Unjha railway station in my 
constituency. Nowadays, Un;ha has become international 
market for Coriander, Cumin and other spices. Spices are 
expof1ed on a large scale to different comers of the wortd but 
the businessmen and other passengers have to face lots of 
difficulties due to absence of stoppage of the 'Ashram Mall' 
at Unjha railway station. This place is visited by traders from 
all over the coun1ry in connection with trading apices. 

It is requested through the House that a stoppage of 
the 'Ashram Mail' be provided at Unjha 

(III). Need to provide funds for the Rope car Project 
IInklng PaIanI Hills and KodaIkanaI HUlslnTemil 
Nadu 

[English] 

SHRI S.K. KHARVENTHAN (Palani): Sir, Palani hills in 
Tamil Nadu is one of the important six abodes of Lord Kar1hik 
and is situated at the bottom of Kodaikanal hills in the 
westem ghats. Large number of devotees within the country 
and abroad are visiting Palanl everyday. 

Kodaikanal is situated 7,000 feet above sea level and 
it is an internationally acclaimed tourist spot It takes at least 
two hours to reach Kodaikanal from Palani through 42 hair 
pin bends in the hills. Large number of youths die due to 
road accident between Kodaignal and Palanl. 

There is a proposal to lay a Rope Car Project to 
connect Palani hills and Kodaikanal hills and the preliminary 
survey was also over. It is pending since long due to 
constraint of funds and there is not much headway on its 
implementation. If this project is implemented, it will Improve 
the tourists flow in the region to manifold and wi" reduce 

pollution in the environmentally important region. Besides, 
it will enable the tourists by extending their stay to visit 
important places of aco-tourism in and around Palani Hills 
and save their precious time and energy and also fetch 
huge revenue to the Government. 

I shall, therefore, urge upon the Union Government to 
provide adequate funds for the implementation of Rope Car 
Project between Palanl hills and Kodaikanal hills in Tamil 
Nadu. 

(Iv) Need to provide alternate roackonnectivlty by 
BROIGREF In Doda, Ramban and Kishtwar 
districts In Jammu. Kashmir facing submer-
gence of roads due to Bagllhar Project 

CHAUDHARY LAL SINGH (l.Idhan1rur): The roads in 
three districts of my constituency viz. Ramban, Doda and 
Kishtwar are submerged due to filling of reservoir of 
Bagalihar Project. As there are no alternate roads, about 
seven lakhs people are suHering due to lack of road 
connectivity, shortage of food, cooking gas and other 
essential commodities for the last ten days. The GoYemment 
should give instructions to BROIGREF to make the arrange-
ments for construction of the alternative roads and provide 
the air services without further delay. TIll such time alter-
native roads .... conatructed and opened for public use, the 
BuhoIi-Bani-Bhadarwah and KIshlWar-Paddar-Pongi roads 
should be opened for public as well as for supply of 
essential commodities. 

(v) Need to .. t up ChllU-bused Food ProceAlng 
Units In Guntur and to undertake welfare 
me.sures for the ChHII gro .. ,. In Andhr. 
Pradesh 

SHRI RAYAPATI SAMBAS IVA RAO (Guntur): Chilli 
growers in the country particularly In Andhra Pradesh are 
facing a miserable situation for multifarious reasons. Andhra 
Pradesh produces a varl6ty of Chillies in ditterent qualities. 
Out of the total production of 13,49,580 MT of Chillies in the 
country In 2007-08, Andhra Pradesh alone accounted for 
7,72,000 MT, that Is 57.20%, There has been a marked 
improvement in the exports of Indian Chillie. from a mere 
RI. 27 crore in 1~1 to Rs. 1097 crora in 2007-08. 

I would request the Govemment to give training In crop 
management, post-hervest improvement practices, storage 
ao that Chilli growers reap full benefits. Chilli growers lack 
proper healthcare, educational and social needs for their 
children. h \s certainly a great cau .. for worry, There has 
been a consistent demand for ensuring remunerative prices 
to Chilli growers and an assured market and supply of 
inputs. 
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I would strongly urge the Central Government to 
extend financIal aSllstance to the Andhra Pradesh 
Government 'or setting up Food Processing Units 'or ChlDl 
Prod~ In Guntur which is producing world famous Chillies 
and which has got huge export potential In the country and 
also address welfare measures for healthcare, educational 
and social needs of Chilli growers 0' Andhra Pradesh. 

(vI) N .. d to ablft operation 0' Akaahwanl Kendra 
at Hlmatllllgar, Sabarkantha dl .. rlct, Gu .. rat 

SHAIMATI JAYABEN B. THAKKAA (Vadodara): The 
Issue of making the Akashvani Kendra at Himatnagar in 
Sabarkantha district of Gujarst operational is pending since 
long. The entire Infrastructure including building and staff 
quarters has been constructed since last four years at an 
approximate cost of As. 15 crores. For some reasons, the 
radio stationhaa not been made operational and except for 
relaying certain programmes from Ahmedabad, no other 
programmes are being broadcast. 

I urge the Govemment to make it operational at the 
earliest. 

(viI) Need to gIve a apeclal economIc package for 
the revIval 0' dIamond Induatry In Surat, 
Gu"", facing recesalon due to global melt· 
down 

[Translation] 

SHAI KASHIAAM AANA (Surat): Sir, the global 
meltdown has an impact on aU industrial units in India. Over 
the last three or four months thousands of workers are facing 
layoff. Lakhs of people have been rendered jobless. 

Several bail out packages have been announced by 
the Govemment to protect the Industries from the Impact of 
this recession but all these packages have failed to reo 
employ Iakha of retrenched people. The textile and diamond 
industry which is the biggest empioyer is closing down their 
units day after day due to global economic crisis. The 
diamond Industry which exports material worth As. One 
Lakh crores annually Is in worse condition than the textile 
Industry. The units of this Industry have been lying cIo8ed 
since Dlwall and even today these units could not be 
reopened. In the major centre of diamond industry - SUrat, 
the units are completely closed down. Lakhs of people have 
been rendered Jobless and nearly 25 gem artisans have 
committed suicide during the last one month. Such incidents 
are Increasing day by day. 

I would like to request the Govemment to announce a 
special economic package to bail out the diamond Industry 
and provide an unemployment allowance to the unemployed 
gem artisans forthwith to restrain them from committing 
suictdea and help them eke out a living. A moratorium of five 

years on bank credit and bank loan should be announced 
and the current serious problem needs to be solved by the 
Prime Minister by Immediately holding meeting with the gem-
businessmen so as to prevent closure of factories and 
industrial units. 

(vtu) Need to expedite the construction 0' .ervice 
roada,.overbrldge. and other specified works 
on N.H. 8-B between Porbandar and RaJkot In 
GuJarat 

[English] 

DA. VALLABHBHAI KATHIAIA (Rajkot): Under the 
East-West Corridor Project. the N.H-8-B was converted to 
four-lane from Porbandar to Aajkot via Jetpur. After 
completion, it has been found that many lacunae have crept 
up such as miSSing service roads and over-bridges at 
Shaper Chokdi, Kuvadara Chokdi as well as circles at 
Gondal by-pass, overbridge at Pardi and within 45 krns 
stretch there are four tax plaza putting a heavy cost on the 
daily passengers. I have given in writing to National Highway 
Authority of India to take corrective measures but nothing 
concrete has been done till today. I eameslly request the 
Government of India to pursue tie matter in larger interest of 
the people. 

(Ix) Need to ... up an aIrport In A,lmer, Ra .... han 

[Translation] 

PROF. RASA SINGH RAWAT (Almer): Sir, Ajmer Is an 
extremely important place historically as well as from the 
religious, educational and archaeological point of view. 
Thousands of domestic and intemational touriata throng It 
and one of the most prominent pilgrim centers-Pushkar for 
the purpose of pilgrimage and have a glimpse of Important 
histOrical and religious places. There la also a strategically 
Important old cantonment of Nasirabad In Its vicinity. There 
are also two Important group centers of the CAPF in Ajmer 
from where para-military forces are deployed as per 
requirement throughout the country from time to time. The 
largest marble market of Asia Kishangarh where thousands 
of entrepreneurs keep coming to it, is situated nearby. 

Therefore, I urge the Union Govemment to set up the 
long awaited airport at Ajmer at the earliest and connect it 
to the network of air routes so as to facilitate smooth transport 
to far fiung areas and abroad and bring about ali round 
development of Almer. 

(x) Need to extend the benefit of Duty entitlement 
Paa. Book Scheme (DEPB) to Coir Sector 

[English] 

DR. K.~. MANOJ (AJIeppey): The Ministry of Commerce 
and Industry has extended the benefit under Duty Entitle-
ment Pass Book (DEPB) Scheme to major jute products like 
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Jute (Jute soil saver) Geo-textiles, Jute yam, made-ups, 
sacking clothes with effects from 1 st April 2003. This 
increased the export of jute products considerably. Coir is 
also a biodegradable, eco-friendly product which is widely 
used in European countries as soil saver, moisture retainer 
as well as lor domestic purposes. Since the colr industry is 
facing a crisis as a result of decline in coir products export 
consequent to gtobal economic crisis, it is imperative to 
provide some baitout packages. H the incentives declared for 
jute sector is extended to -the coir sector also. this will 
definitely boost up the export of coir and coir products. I urge 
upon the Government to extend the benefit of DEPB scheme 
to Coir sector also in the area 01 Coir Soil Saver (Coir Gao-
Textiles) @ 5%. Coir Yam @ 5%, and other Coir Products @ 
10%. 

(xi) Need to run • new train between Allahabad and 
Mumbal via Kanpur with haHs at Bharwart.nd 
Sirathu railway stations In Kaushambl, Uttar 
Pradesh 

[Translation} 

SHRI SHAILENDRA KUMAR (Chail): Sir, hundreds of 
people from my constituency have to travel to Mumbai every 
day. A new train between Allahabad and Mumbai via Kanpur 
is needed to be introduced with its stoppages at Bharwari. 
Sirathu and Fatehpur so as to benefit the passengers from 
Kaushambi district in Uttar Pradesh. The paasengers will be 
benefited if stoppages of Mahananda Express 4083 UP and 
4084 Down. Moori Express 8101 UP and 8102 Down. 
Allahabad, Mathura Express. Prayagraj Express No. 2417. 
2418 are provided at Bharwari and Sirathu railway stations. 
The Railways have given the facility of one MST upto a 
distance of 150 kilometers while the distance between 
Allahabad and Kanpur is 158 Kilometres. Therefore. a 
facility to have a single MST upto a distance of 158 
Kilometres should be allowed. 

The Railways will earn good revenue if the above 
points are addressed. 

(xII) Need to re ..... funds for the conatructlon 01 
the dwelling unl .. for the Beecli workera In 
Banka Parliamentary Con.altuency, 81Mr 

SHRI GIRIDHARI YAOAV (Banka): Sir, a large number 
of people earn the livelihood for their famili~s by making 
Beedi in Jamui district of my parliamentary constituency. 
Banka. They own tattered and muddy houses. A scheme 
aimed to construct one thousand dwelling units for them was 
intraduced by the Union Government under whlch only haH 
of the finds have been released so far. Consequently 
construction of these houaes has not been completed and 

these have started decaying due to non-completion of 
construction. The Government is. therefore. requested to 
release the balance funds at the earliest so that purpose 01 
the scheme can be served. 

The Government is requested, through the House. to 
release remaining funds in respect of the proposed scheme 
for construction of the dwelling units for the Beedi wOrXers 
in Banka at the earliest. 

(xiII) Need to extend the benefits of Sixth Central 
Pay Commission to Gramln Oak Sevaksln the 
country 

[EngHsh} 

SHRI C. KUPPUSAMI (Madras North): Sir. consequent 
on the constitution of Sixth Central Pay Commission. the 
Department of Posts constituted a Committee to look into the 
service conditions of 3 lakhs Gramin Oak Sevaks in Postal 
Department. The Committee have submitted its report. 

The Secretary (Posts) constituted another i~ternal 
committee comprising five officers of Postal DeparlrTient to 
examine the proposals of the Committee and t~ submit its 
reports. Accordingly, the Internal Committee submitted its 
report on 19.01.2009. 

Even though the Central Pay Commission submitted its 
reports .nd the recommendations have already been 
implemented for regular Central Government employ"s 
including regular PoItaI empIoy .... 'the Gramln Oak Sevaks 
have not been given the benefit so far. 

I WOUld. therefore. urge upon the Hon'ble Minister lor 
Communications and In;ormalion Technology to personally 
intervene in the matter and take suitable measures for 
immediate implementation of new pay scales to Gramin Oak 
Sevaks by holding talks with all Service unions including the 
union which have applied for recognition and are kept 
pending. This is very important In the interest of the welfare 
of ~tal workers throughout the country who are the 
backbone of the Postal Department. 

(xlv) Need to update the peqlon of preoNovember, 
1997 retirees of A ... rve Bank of India 

SHRI ANANT GANGARAM GEETE (Ratnagiri): RBI 
pension scheme was introduced in the year 1990. It was 
effective from 1st January 1986. Since the employees were 
demanding pension as third retirement benefit. RBI 
explained to the staff the advantage of the penlion scheme. 
particularly regular Updating of penllon as In the ca.e of 
central GovemmMrt employees. this was Nt In RBI circular 
dated March 13. 1992. 
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The 6th Pay Commission have also recommended 
similar improvement in the pensions alongwith certain other 
welcome features :ike gradual increase of basic pension in 
line with the retiree's age. 

The RBI In the year 2003 decided to update the 
pension of pre-November 1997 retirees by bringing their 
basic pension in alignment with basic pay on 01.11.1997. 
This benefited about 4000 pensioners. The Central Govem-
ment objected to it on technical grounds. The Govemment 
of India also stated that updating of pension by RBI might 
prompt retirees from other Institutions to raise similar 
demand hence, the approval was not granted. 

The RBI has built a sizeable pension fund without any 
contribution_ from the Government of India and as such RBI 
pension fund is self-sustaining to meet pension liability. 

It is, therefore. requested that the Government of India 
should look into this matter and sort out the issue of pension 
in consultation with RBI. 

(xv) Need to eanctIon funds,tor developing tourism 
infrastructure In Kolhapur, Maharashtra 

SHRI S.D. MANDLIK (Kolhapur): The city of Kolhapur 
in Maharashtra has a large number of historical monuments. 
The various monuments include Mahalaxmi Mandir. Jotiba 
Temple. Panhala. Khldrapur Temples & its remains (an 
ancient temple), Bahubali (Holy place of Jain religion). 
Dajipur reserved forest. 

All the above places are of great historical importance 
and at large number of tourist visit these places every year. 
Kolhapur is also famous for leather footware and goods 
besides silver ornaments. Kolhapur is also a centre of high 
quaUty jaggery which is even exported to westem countries. 

Inspite of aU this. the- civic facilities and other infra-
structure required for attracting tourists is not available and 
development of Kolhapur and its surrounding areas as a 
tourist attraction is delayed. The necessary financial 
assistance for this entire project has been sought by the 
State Govemment of Maharashtra from the Central Govem-
mer-I. The entire project with details has been submitted by 
the Government of Maharashtra to Ministry of Tourism. 

Through your good office Sir. I urge the Prime Minister 
and the Tourism Minister to sanction necessary funds to 
develop Kolhapur and surrounding historical monuments on 
the lines of Nanded city in Maharashtra. 

(nI) NMd to provide ectequate budgetary allocation 
tor the proposed Subama Reith. Barrage 
Project In West Bengal 

SHRI PRABODH PANDA (Midnapore): The proposed 
Subama Rekha Barrage Project is one of the most imflortant 

mega projects in West Bengal. The command area of this 
project would be 130014 hectares of which 99248 hectares 
would be in Kharif and rest 30766 hectares would be in Rabi 
season. It would cover large parts of both East & West 
Medinipur districts. It has got all kind of cleara. ... ce from every 
quarters. The foundation stone was laid in 1992. The West 
Bengal State Govemment has allocated fund for its initial 
infrastructure works of which construction of office buildings, 
roads have been made. The State Government has taken 
initiatives for land acquisition and announced the package 
for rehabilitation of the displaced. It is observed that due to 
cost-escalation. Rs 1615 crore is required for the project of 
which 90% would be borne by the Union Government. I, 
therefore, urge upon the Union Government to make 
adequate budgetary allocation in this regard so that the main 
work of this long pending P.roject gets started expeditiously. 

(xvii) Need to give clearance to the Ong River Dam 
Project In Padampur Sub-dlvislon of Bargarh 
District, Ori ... 

SHRI PRASANNA ACHARYA (Sambalpur): The 
Padarnpur Sub-division in the district of Bargarh in Orissa is 
one of the most backward areas of the country where there 
are no substantial facilities for irrigation and industry_ This is 
a drought·prone area where every year thousands of people 
migrate other areas to earn a livelihood. A proposal is lying 
since last 50 years for construction of a dam project on river 
Ong which would irrigate agricultural land nol only within 
Padampur Sub-division but also in Agalpur block of Bolangir 
district which is in the KBK region. This dam project, if 
materialized. would change the area into a granary because 
the land is fertile and the people are hard working. The Ong 
river dam project has already got TAC and Forest clearance 
and is now awaiting approval of Planning Commission. The 
estimated cost of the project now being around one 
thousand crore. it may not be possible on the part of the 
State Govemmenlto fund it fully at one stroke. The Padam-
pur sub-division and a portion of Bolangir district, which is 
under KBK would be benefited by this project. I would urge 
upon the Central Government to initiate immediate nece· 
ssary steps for clearance of this project and extend nece-
ssary financial assistance by including it in the category ot 
a National project. 

(xviII) Need to ban field trial of G.M. rice In the country 

SHRI M.P. VEERENDRA KUMAR (Calicut): Mahyco 
Seed Company has been conducting field trial of GM rice in 
certain parts of the country in utter violation of regulations 
and conditions laid down for field trial of GM crons. Nowhere 
in the world, any country which is the centre of origin of any 
crop allows GM version of that crop with a view to protect the 
generic wealth and diversity of the country. Farmers all over 
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the country are agitating against this and demanding a ban 
on the field trials India which is the horne of rice should ban 
field trials ·of GM rice as the cereal is cruclal to the food 
security of not only India but of the whole world. Any genetic 
contamination of Indian rice with foreign genes like BT rice 
could leave detrimental effects on the genetic diversity of 
rice. GeneticaRy contaminated rice meant for export. if enters 
the l1\ar1(et can contaminate rice consignments and thus be 
detrimental to rice export to Europe. Middle East and Africa. 
the regions that are opposed to GM crops and foods and do 
not allow GM food in their markets. I therefore urge the 
government to ban field trial of GM rice in the country. 

[English] 

MR. SPEAKER: Now. we come to further discussion on 
the Motion of Thanks on the President's Address. 

Shri Dhindsa. 

... (lntetrUplions) 

MR. SPEAKER: Hon. Members. if you want to say 
anything. you give a notice. I will allow you. This cannot be 
done in this manner. What are you doing. I do not under-
stand? Hon. Minister of External Affairs has made a 
Statement on the situation in Sri Lanka. If you have 
something to say, you give me a notice. What can be done 
now? I do not understand as to what you are saying. 

: .. (Intenuptions) 

MR. SPEAKER: Nothing win be recorded. 

(Interruptions)" ... 

MR. SPEAKER: What are you doing. Dr. Krishnan? 

... (Jnte"uptjons) 

MR. SPEAKER: I cannot follow. If you want to say 
something. you give a notice. What can I do now? 

... (Interruptjons) 

MR. SPEAKER: What are you saying? Nothing is being 
recorded. You give a notice for a proper discussion. 

•.. (lnterruptions) 

MR. SPEAKER: The House stands adjourned till 1245 
hours. 

12.11 tva. 

The Lok Sabhs then adjourned till Forty-FIve 
AIinutft put Twelve of the CIocIc. 

12.41 hra. 

The Lok Sabha re-assembled 81 Forty-Six 
Minutes past Twelve of the Clock. 

(MR. DePuTY 5PeNcEA in the Chair) 

... (lnterruptions) 

[English] 

MR. DEPUTY SPEAKER: Let us take up item no. 32. 

... (Interruptions) 

12.46*hrs. 

(At this stage, Shri Ravichsndran Sippiparai and 
same other hon. Members came and stood 

on the floor near the Table) 

...(Int~) 

(Translation] 

MR. DEPUTY SPEAKER: The Members who want to 
lay their speeches regarding item no. 32, can lay the same 
on the table of the House. 

.. . (Interruptions) 

MR. DEPUTY SPEAKER: Please go back 10 your seal, 
I will give you the time to 1IPUk. 

... (InIenuptions) 

MR. DEPUTY SPEAKER: Please go back to your seat 
and then say what you want to say. 

...(lnterruptions) 

[English] 

MR. DEPUTY SPEAKER: Please go back to your 
seats. 

... (lnterruptions) 

MR. DEPUTY SPEAKER: Please listen to me. 

... (Interruptiona) 

(TrlJMl4tJon] 

MR. DEPUTY SPEAKER: You go bed< to your seat first. 

... (fntenvptions) 

[English] 

MR. DEPUTY SPEAKER: If you want to say anything, 
I witt allow you, H you go to your Mats. 

... (lnterrupt/oM) . 
MR. DEPUTY SPEAKER: Nothing will go on record. 
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(Interruptions) ...• 

MR. DEPUTY SPEAKER: I will give you time; you can 
say whatever you 'Nant to say, but only if you go to your 
seats. First, you have to go back to your seats. Then, I win 
aHow you to eay what you want to say. 

... (lntBrruptJons) 

MR. DEPUTY SPEAKER: I win auow you; if you go back 
to your seats, you can say whatever you like. I wiU anow you. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I will allow you if you go 
back to your seala. You can say whatever you would Uke to 
say from your seat. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(InterruPtions) .... 

MR. DEPUTY SPEAKER: I can allow you to speak if 
you go back to your seats. But if you do like this, I cannot 
allow you. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing wHI go on record. 
(Interruptions) .... 

MR. DEPUTY SPEAKER: Hon. Members, if you want 
to say anything, I will allow you. Please go back to your 
seats. 

... (Interruptions) 

MR. DEPUTY SPEAKER: The House stands 
adjourned to meet again at 2.00 p.m. 

12.51 h .... 

The Laic Sabha then adjourned till Fourteen of the Clock. 

14.00 hra. 

The Laic Sabha ff1-assembled at Fourteen of the Clock. 

(Mr. Speaker in the Chair) 

... (Interruptions) 

{English} 

MR. SPEAKER: ; have requested you repeatedly that 
the hon. Minister has made a suo motu statement and If you 
want any diacusslon or anything, please send me a notice. 
You are neither helping yourself, nor the Parliament. We are 

• NoC tWOOnIId. 

In the midst of a discussion on Motion of Thanks on the 
Presidenfs Address but you are not allowing the House to 
function. I earnestly request you to please go back to your 
seats. Send me a notice and then we shall see. 

...(Interruptions) 

14.01 h .... 

(At this stage, Shri E. Ponnuswamy and some other han. 
Members came and stood on the floor near the Table.) 

MR. SPEAKER: There is no more time. I am sorry. You 
had agreed that at 2 o'clock the hon. Minister will reply. 

... (Interruptions) 

MR. SPEAKER: Please go back to your seats. You are 
all responsible and respectable Members. Please co-
operate with the House. 

...(Interruptions) 

MR. SPEAKER: If any hon. Member has any written 
speech on the Motion of Thanks on the Presidenrs Address, 
he/she may lay it on the Table of the House. 

... (Interruptions) 

MR. SPEAKER: I appeal to you sincerely to please go 
back to your seats. 

.. .. (Interruptions) 

MR. SPEAKER: You have spoken on the Motion 
of Thanks on the President's Address. Yesterday long 
speeches have been made. Please go back to your seats . 

... (Interruptions) 

MR. SPEAKER: What are you saying? 

... (Interruptions) 

MR. SPEAKER: You can go back to your seats and 
from there you can speak. 

...(Interruptions) 

MR. SPEAKER: The hon. Minister may reply now. If he 
has a written speech, he can lay them on the Table of the 
House . 

... (Interruptions) 

MR. SPEAKER: I am sorry to say that many hon. 
Members wanted to participate in this discussion. But they 
cannot take part In It. If they have any written speeches they 
may lay it on the Table of the House. 

'" (Interruptions) 
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THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, 
even if I come to know as to which part of the speech they 
are objecting, then I am willing to clarify that point. 
... (/ntel1l.l¢ons) 

MR. SPEAKER: That is what I am requesting them. The 
hon. Minister is willing to respond. You may please go back 
to your seats and from there you can speak. 

... {IntemJplions) 

SHRI PAANA8 MUKHERJEE: " they are not wining to 
say whidlpart of the speech they ant objecting to, then let 
them dictate my statement. •.. {Intenuptions) 

MR. SPEAKER: I am requesting you to go back to your 
seats and I will allow you five minutes each and then the 
hon. Minister may respond to it. I wID call Shri Ponnuswamy. 

... (Intetruptions) 

SHRI PRANAB MUKHERJEE: Let them say which part 
of the statement they are objecting and then I can give a 
clarification . ... (Interruptions) 

14.04 his. 

RE: SITUATION IN SRI LANKA 

MR. SPEAKER: Please go to your seats. You are all 
very respec;tiIbIe and responsible Members of the House. 

14.04lf1)va. 

(At this stage, Shri E. Ponnuswamy and some other 
han. Members went back to their seats.) 

DR. R. SENTHIL (Dharmapuri): Sir, the hon. Minister 
has made a atatement on the Sri Lankan iaaue. The 
statement is a great disappointment and has anger8d aU the 
Tamilians all over the world. The reason is that the Indian 
Government is trying to tell that the Sri Lankan Government 
is a humane Government and a democratic Government. 
Both are not true. What is happening in Sri Lanka is not a 
law and order problem. It Is genocide of innocent Tamils. By 
saying again and again that the Indian Government la going 
work with the Sri Lankan Government, India is actually 
identifying itself with the genocide being committed 
against the innocent Tamils. We are very much angry and 
disappointed over it. He also says that the killing of the 
innocent Tamils is by the LTTE which is totally objectionable. 
It is not true. The Indian Govemment should not be voicing 
the voice of the Sri Lankan Government. The Indian G0vern-
ment should immediately Intervene to stop the war 8t)d 
should not try to persuade In other ways. This is our stand. 
W. will not rest until the Government changes its statement 

that the L TTE is killing Tamils. The Government should stop 
supporting the Sri Lankan Government's endeavour in 
eliminating the race. 

MR. SPEAKER: All of you cannot be allowed to speak . 

SHRI E. PONNUSWAMY (Chidambaram): First of all. 
the Minister has made a statement concentrating on the 
genocide killing of the Tamils in Sri Lanka. The Government 
of India is totally supporting the Government under Raja-
paksa ignoring th.e interests and protection of innocent 
civilians there. We are against the stand taken by the 
Government of India in supporting the Rajapaksa Govern· 
ment. Genocide Is going on there and hundreds of people 
are being butchered and massacred dai/y. We want the 
Indian Government to take positive steps to stop the war. 
They talk about rehabilitation. When does rehabilitation take 
place? It takes place only when people are living there. After 
killing the people, who are there to be rehabilitated? First of 
all, they should withdrew the statement, take positive steps 
to stop the war and then protect the interests of civilians who 
are affected. The Indian Government musl look into the 
situation, be sensitive to the day·to-day happenings there, 
protect the interests and lives of the civilians there. 

It is most important to see that the war is stopped and 
then rehabilitate the people. We are against the statement. 
The statement must be withdrawn. This language is the 
language of Rajapaksa. This is not the language desired. I 
am sorry to say this. 

OR. C. KRISHNAN {Pollachi): Killing of innocent 
people is taking place In SrI Lanka. It is very unfortunate that 
Indian Government is supplying arms and ammunition to the 
war field to kiU the Tamilians there. This is also very bad that 
radar has been given to them and radar is locating the 
Civilians, hospitals, etc. where people are living and then 
bombings are taking place. This sort of killings is very 
unfor1unate and the Government of India going to help them 
is very bad. This is betrayal of Tamilians. We will not forget 
this. History will tell how things have gone . ... (Interruptions) 

SHRI E.V.K.S. ELANOOVAN (GobicheUipalayam): Sir, 
the LTTE is killing the Innocent Tamil •. ... (Interruptions) 

DR. C. KRISHNAN: No. No, Sir . ... (Interruptions) 

MR. SPEAKER: Let us hear the hon. Minister. Please 
take your seats. You have spoken. Let him reply. LeI him 
respond on this issue. Please listen to the han. Minister. 

... (Interruptions) 

MR. SPEAKER: Strong words will not help now. 

OR. C. KRISHNAN: Sir, I have not completed. 
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MR. SPEAKER: You have to complete now. You 
cannot go on like this. 

DR. C. KRISHNAN: Sir, in the morning also, I gave a 
notice on this. In spite of it, you did not allow me to speak 
about the affairs in "'1 constituency . ... (Interruptions) Sir, 
genocide by Sri Lanka should be stopped. War should end; 
peace should prevail there and a political settlement should 
take place. POinting out at LTTE as if they are killing the 
Tamilians is unwanted and it is forgery . ... (Interruptions) 

MR. SPEAKER: Please let us all hear the Minister. We 
are eager to hear him. You have made your point. 

DR. C. KRISHNAN: We want the report to be with-
drawn. 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, 
there is no two opinions in the House on this matter. Each 
and everyone of us condemn the killings of innocent 
Tamllians in ,crossfire. We are equally anguished and pained 
and this is the pOint which I have made in my entire 
statement. We do not want to make a statement voluntarily. 
Sometimes we make it suo motu because the Members 
demand it and it is parliamentary courtesy and decorum to 
keep the Members Informed from time to time on a matter of 
vital public interest. If the hon. Members find any discre-
pancy in some parts of the Statement,there is way to put it 
up and definitely corrections will be made, as I did this 
moming itself with regard to reply to a Question, which was 
inadvertently made. It is the time-honoured custom. 

Therefore, my most respectful submission is that, as far 
as the question of civilians' pride is concerned, the entire 
House agrees, the Government agrees that it is very 
important. But at the same time this point has to be kept in 
mind that the Govemment of India has no instrumentality in 
dealing with another sovereign Government in forcing that 
sovereign Government to take a particular course of action. 
That may be the desire of some Members of Parliament. But 
this is not simply possible for any country to deal with duly 
constiMed Govemment of another country in this way. 

I am repeating that the Government of India is commi-
tted to provide all help to ensure safely and security of the 
civilian Tamilians who are suffering for long because of this 
conflict. We want that the conflict should come to an end. 
People of Sri Lanka. particularly the Tamilians must get their 
rightful place for which an Accord was signed In 1987 and 
for which a devolution package had been worked out. We 
will ensure that It is implemented in letter and spirit. Thank 
you . ... (Interruptlons) 

MR. SPEAKER: The hen. Minister has assured that on 
behalf of the Government. 

... (Interruptions) 

MR. SPEAKER: Let us do this work. Already we are 
behind time. 

... (lnterruptions) 

MR. SPEAKER: Hon. Members. please allow the 
House to run. 

.. , (Interruptions) 

MR. SPEAKER: The hon. Minister has replied to you 
elaborately. He has expressed the Government's concern 
and support to the Tamilians. Thank you. 

... (lnterruptions) 

MR. SPEAKER: I am thankful for your cooperation. 

... (Interruptions) 

DR. R. SENTHIL: We are walking out. We are very 
unhappy with the Govemment's attitude . ... (Interruptions) 

14.13 hrs. 

(At this stage, Dr. Senthil and some other 
hon. Members left the House.) 

14.13¥J hrs. 

MOTION OF THANKS ON THE PRESIDENTS 
ADDRESS - contd. 

MR. SPEAKER: Now. the House will take up further 
consideration of the Motion of Thanks on the President's 
Address, 

"DR. THOKCHOM MEINYA (Inner Manipur): Sir, we are 
indeed very grateful to Madam President for her Address 
which she has been pleased to deliver to both Houses of 
Parliament assembled together on February 12. 2009. 

Sir, all of us present that day, very respectfully. join her 
in wishing our respected Prime Minister, Shri Manmohan 
Singh a speedy recovery from his recent heart operation. 
The Address of Madam President which is second one for 
her. gives hope for the future. She has rightly pointed out that 
we have not only withstood the challenges but also emerged 
stronger, The spirit of Parliament rising together as one 
overcame the challenge to our nation from terrorist violence. 
We are also very proud of our Scientists who have success-
fully launched Chandrayan I mission 10 the Moon, 

. Sir. when we have adopted the democratic form of 
government. the simple maxim- "aam admi ko kya mila?" 
sounds great. Today, after close to five years in office, the 

• Speech was '-Id on the Table. 
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UPA Government. headed by our Hon'ble Prime Minister, 
Shri Manmohan Singh, under the overall supervision of UPA 
Chairpersorl, ~ Sonia Gandhi has acted on nearly aU 
the commitments made to the people through the National 
Common Minimum Programme. The commitment to 
inclusive development in NCMP has been translated into 
laws, policies and programmes. 

Sir, through the National Rural Employment Guarantee 
Act, a right to work for people in our rural areas was 
guaranteed. NREGA which now covers the whole country Is 
the first such intervention anywhere in the world where a 
country has guaranteed employment for a specified number 
of days to any category of citizens. In 2007-08, more than 
three crore rural households were provided job-cards under 
this programme. In fact, the NREGA is moving India towards 
a republic of wortl. 

Sir, along with NREGA, the social security framework 
has been strengthened through Aam Adm! 8ima Yojana, 
Rashtriya Swasthya Bima Yojana and Revamped Indira 
Gandhi National Old Age Pension Scheme extended to aU 
ol~ persons below the poverty line. The Unorganized 
Worker's Social Security Act 2008 facilitate social security to 
over forty crore unorganized workers. Through Right to 
Information Act, government is accountable to citizens for 
governance. Through the Schedule Tribes and Traditional 
Forest Dwellers Act, \and rights are conferred to traditional 
forest dwellers. A Central Educational Institutions (Reser-
vation in Admission) Act ensured reservation to students of 
OBCs. A Bill on Right to Education and a Constitution 
Amendment Bill providing for reservation for women in 
Lok Sabha and State Legislatures stand introduced in 
Parliament. 

Sir, under the Rural Roads Programme, market 
connec-tivity to farmers is provided. Under Rajiv Gandhi 
Gramin VlClyulikaran Yojana, electricity is provided. Today, 
majority of our villages have telephone connectivity and 
mobile telephony is spreading in rural India. Under Indira 
Awas Yojana of Bharat Nirman, over sixty lakh houses were 
buill Rural water supply coverage and funding is consider-
ably increased. Lack of adequate health care has been a 
major concern in the rural areas. National Rural Health 
Mission is working towards fulfilling this need. The campaign 
for total sanitation in Rural areas has seen some success. 

Sir, here I fully endorse the remark made by Madam 
President that "there is still a long way to go". As we are all 
aware that India lives in the villages, providing basic needs 
of the common man in rural India, in terms of health care 
which undoubtedly depend on total sanitation, safe drinking 
water, adequate power supply and humane policing, and 

good educational institutions lor quality education through 
ICDS & SSA should be given top priority in our inclusive 
development programme. 

Sir, the National Knowledge Commission gives useful 
inputs for developing and sharing knowledge resources. A 
Bm for a National Judicial Council to ensure accountability 
and transparency in the judicial system has been intro· 
duced. The Jawaharlal Nehru National Urban Renewal 
Mission was also launched for renewal of our urban areas. 

Sir, the country is facing multiple internal security 
challenges. The recent terrorist attack in Mumbai as well as 
in other parts of the country is an attack on humanity. Madam 
President has rightly mentioned the greater appreciation in 
the intemational community of the threat that exists to the 
region and the world from the terrorism emanating from 
Pakistan. A recently enacted National InvestigatiVe Agency 
wl1/ be able to effectively deal terrorism. The Government's 
holistic approach to tackle the problems of left wing 
extremism and insurgency in the North East and Jammu & 
Kashmir has started giving results. 

Sir, I, very respectfully, urge upon the Union Govem-
ment lor an early settlement of the NSCN (1M) problem 
without disturbing the territorial integrity of the erstwhile 
princely State of Manipur. The geographical boundary of the 
Manipur State at the time of her merger with the Union of 
India in 1949 has to be respected and protected. There shall 
be absolutely no compromise on the territorial integrity 01 
Manipur. 

Sir, in her address, it was stated that the general 
situation in the North East has improved significantly over 
the last four years. No doubt. the respective State Govern-
ments in the North East have tried their best to contain this 
menace by making efforts to initiate a dialogue process with 
various groups who abjure violence with the aim of bringing 
them into the national mainstream. Special programmes in 
terms of special accelerated road development programme, 
trans Arunachal Express way, fast track rail and air connec· 
tivity to the North East to the sea and to establish central 
higher educational institutions in each state of the region are 
some of the ambitious agenda of the union government. 

Sir, in spite of all these initiatives, the law and order 
situation in my state Manlpur remains a cause 01 concern. 
The killings of security personnel and civilians, extortion of 
money, kidnapping for ransom, frequent disruption in the 
publication of newspapers, bandtl and blockades on the 
National Highways remain the order of the day. 
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Sir, yesterday, I was informed of the multiple murders 
of Dr Thingam Kishan, MCS, Sub Divisional OffICer of Kasom 
Khullen, Aribam Rajen Sharma, his driver and Yumnam 
Token Singh, a Mandai in his office near Taphou Village on 
NH 39. The trio was abducted by unidentified armed people 
on 13th February from Ukhrul DC gate In Ukhrul District. The 
three bodies were found with their hands tied behind their 
backs and their heads bearing grievous injuries. A bloody 
hoe and a medium size stone - apparently used in killing 
them - were found near their bodies. In order to combat 
these unwanted and unlawful activities, I beg to draw the 
attention of the Union Government to help the state 
government of Manipur to fully modernize the security forces 
deployed in the state and also to establish a dedicated 
National Highway protection force to smoothly regulate the 
National Highways. 

Sir, I congratulate the UPA leadership, both Madam 
Sonia Gandhi and Prime Minister Manmohan Singh for our 
successful conclusion of Indo-US Civil Nuclear Deal which 
marked the beginning of the end of 34 years of nuclear 
isolation and the technology denial regime that India was 
being subjected to. During the past four years, our relations 
with neighbors has improved to a higher level and with the 
People's Republic of China, our strategic and cooperative 
partnership is progressively acquiring a more regional and 
international perspective. 

Sir, on the whole, the President's address has shown 
the way and hope for our future while enumerating the 
success story for the past four years of UPA regime. I support 
the motion of thanks on the President's address as moved 
by Hon'ble Shri Kishore Chandra Deo and seconded by 
Hon'ble Shri Madhusudan Mistry. 

°SHRI S.K KHARVENTHAN (Palani): I am thanking for 
giving me this opportunity to participate in the discussion on 
the motion of thanking the Honble President of India for the 
speech delivered In both the Houses of Parliament on 
12.2.2009. 

First of alii want to thank our Hon'ble madam Soniaji 
and my Leader Shri G.K. Vasan and the public of Palani 
Parliamentary Constituency to serve as a member in the 
August House from 2004. 

Hon'ble President of India detailed the various steps 
taken by the UPA Government for the benefit of poor and 
downtrodden in this country. Hon'bla President listed our 
Government's efforts to help the poor people through 
NREGA, a Social Security scheme, OBC reservation in 
Higher Education, JNNRUM etc. Hon'ble President also 
referred to the unoqjanized workers Social Security Act 2008 
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which would facilitate provision of Social Security to 43 crore 
unorganized workers. Our Govemment mainly concentrated 
Agriculture, Rural Employment, Power, Railways Roads and 
Bridges, Education, Health and Family Welfare. Allocation of 
funds for the above programmes are very higher than the 
allocation during NDA Rule. During NDA Regime, 1999-
2004 for Agriculture allocation as Rs. 16,439 crore, UPA 
allocated Rs. 36,716 cr, NDA allotted Rs. 2984 Cr for Rural 
Employment and UPA allotted Rs. 84598 cr, for Power NDA 
allotted Rs. 60085 cr and our UPA allotted Rs. 148631 cr, for 
Railways NDA allotted Rs. 54328 cr. UPA allotted Rs. 
125,095 cr, Roads and Bridges NDA allotted Rs. 43517 cr 
UPA allotted Rs. 101748 crore. Education NDA allotted Rs. 
28024 Cr UPA allotted Rs. 96541 cr, Health & Family NDA 
allotted Rs. 24,162 Cr., UPA Goverment allotted Rs. 51,124 
Cr. NDA allotted Rs. 22841 cr. for housing and UPA allotted 
Rs. 47858 cr. Our govemment is appreciated by one and all 
in this country. 

Sir, I want to bring to your kind notice of this august 
House about Polio eradication. 

Poliomyelitis is a crippling disease caused by a virus. 
Before we stared the massive immunization programme all 
over the world in 1988, the disease was rampant and we had 
about 1000 cases every day making an yearly .occurrence 
of more than 3,50,000 cases. Children below the age of 5 
were affected leaving lot of children dying and a large 
number of children getting paralysed. 

The whole scenario has changed with the advent of 
polio drops immunization programme. This programme is 
supported by WHO, UNICEF, Rotary Intemational and Centre 
for Disease Control and Prevention of USA as major partners 
and the National Govemments of various countries. There 
were 125 countries where the disease was prevalent and 
now we have 'Polio' endemic only in 4 countries. India, 
Pakistan, Afghanistan and Nigeria. Last year in 2008 we 
have had only 1625 cases and we have eradicated 99.5% 
of the virus and the disease. We were spending 5,000 crores 
of rupees for the treatment and rehabilitation of children 
every year before we started this great adventure. 

But we cannot afford to slacken our efforts at this 
stage. Another 2 to 3 years of concentrated effort should see 
the end of this disease and we can wipe out Poliomyelitis 
totallv from this world. After small pox, this will only be the 
2nd disease to be wiped out completely. 

The last N.I.D. on 21-12-2008, we had some rumours 
going around in parts of Tamilnadu and Karnataka. People 
started saying that children died after administration of Polio 
drops and many became sick. But none of the rumours were 
true. There was not a Single death due to the Polio dr~, 
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there were no cases of diarrhea, vomiting. giddiness or 
fainting attacks as wrongly reported. Polio vaccine is 
absolutely safe as certified by WHO. 

The same vaccine was administered to children In 
other parts of the Staaa and the country without any report of 
any complications. 

Polio drops should be given to all children below the 
age of 5 on national immunization days even if they had 
been immunized earlier. The administration of the drops to 
all the 18 crorea of children in India and 70 lakhs children 
in Tamilnadu at the same time helps us to wipe out the virus. 

On that day. even some doctors spread the rumour and 
cotIected money from the innocent people in the name of 
giving medicine to treat the chitdren those who take polio 
drops. 

Hence Government particularly the Health Ministry has 
to direct the MecfICal Council of India to take serious steps 
against the erring doctors. 

Government of India is amending Central Acts like 
CPC. Cr. PC and other Acts in number of times. During NDA 
regime. Civil Procedure Code was amended with certain 
ante-people prOvisions. It was opposed by the lawyers 
throughout the country and courts were closed for number 
of months. Finally Government of Incfla has withdrawn the 
ob;ectionabIe provisions. 

In the same manner. Criminal Procedure Code 
Amendment Bill 2006 was passed in Rajya Sabha on 
18-12-2008 and in Lok Sabha on 23-12-08. In Rajya Sabha 
it was discussed elaborately but in Lok Sabha it was passed 

·wI1hin two minutes without having any discussion. CertaIn 
provisions like Sec. 309 Cr. PC. are highly objectionable. 
Lawyers on warpath and continuously boycotting all courts 
for the past one month. Sec. 41 Cr. PC. is dealing with 
"arrear of the accused by Police in congni-zable cases \ike 
Robbery (Sec. 393). Voluntarily causing grievous hurt (Sec. 
325). cheating (Sec. 420). outraging a woman's modesty 
(Sec. 354) and death caused by negli-gence. As per existing 
provision. the pollee can arrest the accused without warrant 
but as per Sec. 41 A, the police has to serve notice to the 
accused and after hearing him only police can arrest This 
is wrong. It will help the police to hush up the serious cases 
and it will help the accused also to escape. In the same 
manner, in Sec. 309. the right of the advocate to get 
adjournment ia curtailed. These kinds of ante-people 
..,.,-.dmenIs have to be dropped and should not be notified" 
To avoid thesa kinda of conflicts, Government of India must 
tMe Into confidence of Bar of this country and amend the 

procedural laws. Furthermore, I want to bring certain facts 
about the Police Administration of this country. I want to draw 
the attention of the Home Ministry about the problems being 
faced by the police in this country. Strength of the police 
force is insufficient. Some of the State Police Personnel are 
living in a very poor and pitiable condition. They are not able 
to get suitable accommodation, good uniforms and good 
salary. They are not in a poSition to educate their children 
properly. Due to inadequate strength, they are unable to 
register the complaints without delay and not able to 
investigate the cases properly. Most of the time, police 
personnel are standing in the streets for the cause of the 
security of VIPs. A separate force has to be created for the 
protection of VIPs and VVIPs. Modern methods are to be 
used to register and investigate the criminal cases. At this 
juncture, I want to bring to the notice of this august House 
about the novel method introduced by a Senior Police 
Officer in Coimbatore for registration of criminal cases. One 
Shri Sivanandi. IPS is serving as DIG, Coimbatore. He had 
directed all the police officers in his jurisdiction to register the 
criminal cases in the occurrence spot or victim's place and 
a copy of the FIR to be served to victim immediately. It avoids 
the false cases. and omission of real accused and inclusion 
of innocenrs name in the FIR. It is a welcomable step taken 
by him. I humbly request the Honble Home Minister to direct 
the States to follow this method. 

Our Hon'ble President during her Speech elaborately 
explained about the achievements in the field of Judiciary. 
After assumption of UPA at Centre, we had taken number of 
steps to reduce the pendency of cases in various High 
Courts and Subordinate Judiciary. Our Hon"ble Chief Justice 
of India, Shri K.G. BalakriShnan has also taken various 
measures to curb the corruption in the higher judiciary. He 
is the first Chief Justice in this country boldly permiUed CBI 
to take action against the corrupt High Court Judges. Here I 
want to mention about the certain unwanted incidents 
happening in the High Court Campus, Chennai. For the past 
20 days, the lawyers are continuously boycotting ali courts 
in High Court and conducting meetings and dhamas inside 
the court campus In support of the L TTE, a terrorist outfit and 
a banned organization. Most of the lawyers want to attend 
the court and they are not allowed and they were beaten up 
by a group. On 30-10-09, one Senior Advocate, Chellaiah 
was arguing before Acting Chief Justice in First Bench was 
attacked by a group of people. Yesterday, Shri Subramia-
samy, former Union Minister was manhandled by a section 
of people in the Court Hall No.3 in front of Justice Shri Mishra 
and Shri Chandru. Everyday outsiders are entering and 
conducting public meetings inside the campus and instlga· 
ting lawyers to bum the effIgy of Madam Soniaji and other 
leaders. Number of times, various leaders' effigies were 
burnt by some group of people Inside the campus. I along 
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with hundreds of advocates had submitted a memorandum 
to the Acting Chief Justice on 4th February 2009 to take 
action and to stop the communal and political meetings 
inside the court campus and to protect the lawyers those 
who want to attend the court. But till date High Court 
Registry has not taken any action to bring normalcy in the 
High Court Campus. On 05-02-2009, we had submitted a 
memorandum to the Home Secretary, Tamilnadu Govern-
ment to protect the lawyers those who want to attend the 
court. But till date, the State Government has also not taken 
any action. Hence I urge upon the Union Government to take 
suitable steps to restore normalcy in the High Court, 
Chennai. 

We are all sympathetic towards the Sri Lankan Tamils. 
Our Hon'bia President of India has also mentioned about the 
problems being faced by ethnic Tamils in Sri Lanka and 
urged the Government of Sri Lanka to enforce ceasefire. Sri 
Lankan Government is totally failed in protecting the Tamils 
In thaisland nation. We, ,the MPs from Tamilnadu are totally 
urging the Union Government to take all necessary steps to 
stop the killing of Tamil civilians in Sri Lanka. 

With these words. I am concluding my speech. 

·SHRI KHAGEN DAS (Tripura-West): While 
participating In the discussion on the President', Address, I 
would like to ralse a few Important Issue, of National and 
Regionallnterelt which did not find place in the Addre ... 

Please allow me to start with some alarming figures 
about the miserable plight of vast section of the population 
of the country. "The New Indian Express, February 11 , 2009-
Channai Edition - quot. "mora than 300 million people go 
to bed hungry everyday. Even now 10,000 Indians die of 
hidden hunger everyday i.a. 40 lakh a year. India likes to 
think of itself as an emerging super power, but every third 
hungry person In the world is an Indian and ev8ry third 
Indian goes to bed without food. India Is the home to world:' 
largeat food insecure population" - unquote. 

I also quote from the distinguished Agriculture scientist 
Prof. M.S. Swamlnathan's IntervieW which appeared In the 
statesman, Delhi Edition, dated 30.06.t007 - quote -
Newspapers are full of articles about India having " The 
largest number of malnourished children in the world, The 
largest number of hungry people in the world". 

According to Arjun Sengupta Report - " 77% of the 
total population has bean leading Inhuman Ilfa with a 
meager dally Income of less than Rs 201- "May I ask why this 
picture of tha poorest of the poor of rurallndla after 61 yaars 
of independence did not find place in the Address. Tha real 
face of the Government should have been shown to the 
people of the country. While some developments and future 
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programmes of the UPA Government have been highlighted 
in the Address. I on behalf of our party wanted to know what 
is the future planning of this benevolent government for this 
helpless people. 

I charge the leaders of both Congress and BJP who 
are directly responsible lor this state of affairs of the vast 
majority of the people of the country. 

Food insecurity has had a devastating impact leading 
to increased malnutrition and hunger as a direct result 01 
laulty food policies of successive governments. The Food 
policies of the UPA government are a matter of great 
concern. It is following in the footsteps 01 its predecessors in 
deliberately weakening the Public distribution system. The 
PDS should be strengthened and universalized. It should 
also be enlarged by bringing within its purview 25 essential 
commodities to be supplied at subsidized prices. 

Soon aller the Cong-Ied UPA Government came to 
power in 2004, A 'National Commission on Farmers' under 
the chairmanship of Prof. M.S. Swaminathan was set up with 
terms of reference was drawn from the UPA Common 
Minimum Pr.ogramme. One of its terms of reference was 
·Work-out a comprehensive Medium-turn strategy for food 
and nutrition security in the country in order to move towards 
the universal food security overtime". 

The NCF has dealt with this issue in detall in its report 
and proposed six-point action ptan. The six-point 
programme; If implemented holistically would help to some 
extent to save our country from being the home of the largest' 
number of the hungry in the world. 

The stark failure 01 the UPA government is evident in 
tackling the agrarian crisis. It IS necessary to take some basic 
corrective measures to strengthen the economic base of the 
rural poor. Land reform is one area requiring urgent attention 
in this context. But nothing has bean mentioned in the 
Address about Land-reform. The trend to reverse land reform 
and undermine land ceiling laws continue'. Our party has 
been consistently demanding for radical land reforms and 
distribution of land to'landiess and homeless. 

It Is a malter of great concern that the farmer suicides 
In tha country since 1997 has gone upto 1 ,82,936.: The 
situation is most alarming - According to "National Crime 
Records Bureau Report, 2007" - I quote - ·46 farmers commit 
suiclda everyday in the country even as package were 
roHed out in a bid to bailout the debt-ridden community from 
crisis. 

Farmer Suicides has been continuing for more than a 
decade. The policy of the successive government forces the 
farmers to commit suicide. 
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The Government musl go into the deep roots of this 
malady without any further delay and lake immediate 
corrective measures so that nol a single farmer takes this 
extreme path anymore. 

Nothing was mentioned about Regional disparities. It 
is a fact thai an the central govemment which came to power 
after independence had theoretically advocated narrowing 
down of regional disparities while announcing their plan and 
programmes. But in reality. the regional disparities including 
per capita income has widened. 

It is also a well known fact that the special category 
states have a low resource base and are therefore. not in a 
position to mobilize resources for their developmental needs. 

A special dispensation should be provided for the 
special category states to enable them to narrow down the 
regional disparity and to catch up with the level of 
development in the rest of the country. 

The government should invest more particularly in 
North-East and other backward areas so that infrastructure 
for road, communication etc. develop rapidly. Many projects 
already announced are gathering dust for paucity of fund. 

Immediate steps be taken for extension of the Golden 
Quadrilateraf road netwoItt beyond SIIchar to AptaIa. 

No mention w.- made about the necessity to realign 
the Trans-Asian Highway and Trans-Asian Railway to pass 
through Tripura - only then the advantages of utilizing the 
transit through Bangladesh can be reaped to the fullest 

Nothing was said about the Look East Policy. 

The Look East Policy was promoted by Government of 
India but NorIh-East have been largely left out even though 
they are phyaic:aIly close to South East Asia. So Look East 
Poley should be reoriented. A two-pronged approach should 
be adopted while redinK:tillg the Look East Policy. 

Firstly. emphasis may be given to developing and 
strengthening our trade. commerce. economic and cultural 
ties with Bangladesh. 

A communication iink through Land. Sea and 
waterways via Bangladesh to North East Region could be 
strategically involved. 

SecondlY. the question of Hoking up Myanmar through 
land route and therefore with Thailand. Malayisa. Vietnam 
etc. 

The North East States share many similarities with 
.... South- AsIan nations In tIInnI of 1OCiaI, ethnic, cuIIuraI 

affinities as well as Geographical and bio-diversity features. 

These factors provide a natural base for integration 
and promotion of trade and investment and furthering 
economic co-operation between the North·East Region and 
the Association of South East Asian Nations (ABEAN). 

Finally. I would like to say that those who have 
deceived the people. deceived the farmers. deceived 
millions of unemployed youth. will have to face the music in 
the coming days. 

"DR. K.S. MANOJ (AJleppey): Sir, I support the Motion 
of Thanks on the President Address moved by Shri V. 
Krishna Chandra S. Deo. I am very grateful to Her 
Excellency. the President of India for the Address which she 
has been pleased to deliver to both Houses of Parliament. 
Even though H.E. the President had narrated Ihe 
achievements of her Government. I would like to say certain 
vital realities are missing in her speech. I would like to point 
out these missing points. UPA Govemment came to power 
after the 14th Lok Sabha Election only with the support of the 
left parties. Left supported UPA to form the Government only 
because to keep the cOmmunal fascist forces out 01 power. 
Left know that the economic policy of the UPA is 0' capitalist 
nature and they are following a neo-iiberal policy. the left 
insisted a Common Minimum Programme. upon which the 
Government is formed. But immediatety after forming the 
GcMJmment of UPA showed the tendency to move away from 
the CMP. Government wanted to dislnvelt our Public Sector 
Enterprise. and also to Introduce no liberal economic 
policies to BankIng. Insurance and retail sector. Government 
even wanted to invest the Provident Fund and pension fund 
money of the labourers into the share market. It was the 
resistance from the left parties that prevented these anti-
people decisions that should have been taken by the 
Government. Actually those stands taken by the Left. 
prevented the adverse effects of economic melt down and 
economic crises in our country. Otherwise our country would 
have been in a shambles. 

During 90s left formed a defencive wall against the 
neo-llberal economic policies. Similarly in 2008. left parties 
have formed a defensive wall against the movement of the 
Govemment to submit our country totally to the imperialist 
forces. By signing the Indo-US Nuclear Civilian agreement. 
freedom and sovereignty of our country Is at stake. I demand 
that our country should come out of the Indo-US Nuclear 
agreement Otherwise. what has happen in the economy after 
following the Neo·liberal economic policies should 
happened to our sovereignty. That is what had happened in 
Vietnam. Afghanistan. Iraq and what is happening In Iran 
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and Palestine. I again demand that India should' come out 
of the Indo-US Nuclear agreement. 

Even though, there is boasting of economic growth and 
Inclusive growth, reality is reverse. There is no inclusive 
growth. All the pOlices 01 Government favours rich and 
mighty. There is widening of gap between rich and poor. 
There is increasing dissatisfaction among the people. This 
dissatisfaction is actually taking the shape of insurgency and 
terrorism. So every measure should be there to bridge the 
gap between haves and have nots. 

Recently we have seen that the UPA Government has 
undermined the powers 01 democracy. In a parliamentary 
democracy, debates and discussions should take place in 
the Parliament. But UPA Government had curtailed the 
numbers of sittings 01 the Parliament. They have abandoned 
even one Session 01 Parliament. We have even witnessed 
the ·Black Day· of our parliamentary democracy. Members 
have shown, Wads of Notes in the Well 01 Parliament, 
alleging that they have been bribed to vote in favour of 
Confidence Motion. That day was a black day in our 
democracy. That should not have happened. 

I would like to express my deep concern about the 
increasing incidence of attack against the minorities in the 
various parts 01 the country. Attack against churches in 
Orissa is still continuing. Christians in various parts of the 
country, in Orissa, Kamataka, Rajasthan, Madhya Pradesh 
are in fear. Government should ensure a sense of security 
to the Christians and Muslims In the country. 

With these words, I conclude my speech. 

·SHAI K. FRANCIS GEORGE (Idukki): Sir I am grateful 
for gelling an opportunity to participate in this debate on the 
Motion 01 Thanks to the Hon'ble President address to the 
Joint Session of Parliament, at the beginning of the last 
5eaaion of the 14th Lok Sabha. 

Sir, the Hon'ble President has dealt extensively on 
what the Government could do in the last, close to live years, 
by fulfilling the NCMP commitments and have also 
commented upon the major events that has OCCI.iITed in the 
country and the world over. 

The very first achievement the Hon'ble President 
mentions is that of the NREG Act, which has provided 
employment to 3.4 crores rural households and has been 
acclaimed as a remarkable case of financial inclusion. The 
results of this programme even though cited as excellent and 
exemplary, can be made even better, if region specific issues 
and needs are taken up under the scheme and ils mandate 
extended to make It more Inclusive for example in a State 
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like Kerala agricultural work done in small and marginal 
farmers by the land owning family itself and also the massive 
replantation and rejuvenation work to be taken up in the 
plantation sector, if included can be of great benefit to the 
agricultural and plantation sector of the State. In fact States 
should be given sufficient freedom and powers to create 
employment opportunities for the unemployed. 

In the Agricultural Sector, the Address mention about 
carefully crafted policies initiated by the Government. 
Threefold measures of credit from Rs.B7000 crore to 
Rs.2,43,OOO crore and agfi credit made affordable at 7% 
through an interest subvention and waiver of Rs.65,OOO crore 
worth of debt owned by 3.7 crore farmers. 

Now, iI'the Government thinks that again credit at 7% 
is affordable, we are not going to solve the problem of rural 
indebtedness in the near future. Expert like Prof. Swami' 
nathan, our own Hon'ble Member 01 Rajya Sabha has been 
advocating that agri loans should carry only maximum 4% 
interest. 

Also, probably more than the number of farmers who 
benefited out of the loan waivers, were the deserving ones 
who were left out. At least in Kerala this is the case, as all 
those larmers who renewed their loans by remitting the 
interest portion were excluded from the scheme. Govern-
ment should resist the scheme and write off the loans of all 
such category 01 farmers, who were otherwise eligible. 

In the food security front, States like Kerata, which 
grows mainly Cash crops, plantation crops and spices 
should get special consideration of the centre. But the lood 
grains allotment to Kerala was drastically cut from 1,13,420 
MT of BPL per month to 17,056 MT and wheal ",777 M. T. 
per month out of which 5000 M. T. is re-allotted for conver-
sion to fortilied Alta, leaving only 6777 M.T. for PDS 
distribution. So the total shortage of food grains comes to 
1,49,172 M.T. per month which is unbearable for a popula-
tion of around 3.5 crores, with 70.25 laks ration card holders 
with 49.43 laks BPL Cards. Government of India should 
restore the original PDS foodgrains quota of Kerala State. 

Sir, many of the Central schemes does not fit in with the 
ground realities in States. For example, the AIBP - Accele-
rated Irrigation Benefit Programme is to be implemented on 
a 75.25% sharing basis by the State and Centre. How can 
States like Kerala manage to share 75% of the project cost, 
in fact most 01 the States will be of the same position. In fact 
it should be the other way round, with the Centre sharing 
75% and States meeting 25% of the project cost. 

It is unfortunate and impractical to impose this condi-
tion, even in a special package like KVTTANAI Package 
declared by Government of India for ALLEPPY district of 
Kerala . 
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The National Knowledge Commission had made 
significant recommendations through Its two reports submi-
tted to the Glvenvnenl One recommendation. to create a 
network of Ibaries in the country in every village and to help 
the existing ones to have adequate facilities and to protect 
and preserve rare collections of books and materials of high 
value even in private hands. has not been acted upon by the 
Governmenl 

In the case of Road infrastructure. the Golden quadrila-
teral and the North South. East-West Corridors bypassed 
Kerala State ignoring the strategically.and historically 
important western corridor of the country. Now Sir. the 
Railway Ministry is planning to have speed corridors for 
both freight and passenger traffic. I would urge the Govem-
ment to consider and take up the proposal to have a high 
speed rail line from Mumbai to Kanyakumari which will be 
of great benefit to the country as it will provide speedy travel 
and connection to four Southem States. 

In the Civil Aviation Sector, priority should be given to 
sectors and areas where there is potential for development 
of Tourism Industry. Sir, the Addresses mention the Govem-
menr. initiatives In helping the minorities of the country. But 
I would like to point out that more than economic comfort, the 
minoritle. of thla country )lfants protection to enjoy their 
~ rights like other section •. The tragic Inc:Idents of 
Guja,.t and 0rI •••• which '- atilt .moufderlng. w •• not 
property handed by the Central Government. which i. 
responsible for the protection of citizens when the Stete 
machinery fails to discharge ita constitutional duty. 

In the power eector. the move to set up Mega and Ultra 
Mega Power Projects are moat welcome. But the Govern-
ment needs to take stock of the working of the RGGVY 
Programme. In KeraJa. out of the 7 districts taken up, work 
huao far progressed only In one district, IDUKKI Govern-
ment 8hou1d take special effort to electrify all habltationsl 
houIehoIba u per the project schedule. 

Sir. the AdIhu rnentIoned about the meuurea taken 
by the Govemment for the wetfare of the Indian diaapora in 
the world. But It falls to mention the threat faced by the NRI', 
dues to the global economic eri,e, and hal not propoaed 
may rehabilitation package for those who lose their joba and 
may be forced to come back. 

Sir, the 13th Finance Commiuion hal commenc:ed ita 
work on ,harlng of re,ource. between the Centre and 
StaIn. Ita TOR must be amended to Include the special and 
unique needs of each State .0 that a luat and equitable 
sharing of rHOUrces can be effected through the award of 
1he CommIssion. 

After the Mumbai terror attacks, the security environ-
ments of the country have to bere-assessed and suitable 
steps to be taken to ward of such threat in future. The long 
coast line of our country should be protected for which liberal 
help should be extended by the Centre to the coastal States. 
Sir, the law and order situation in various parts of the country 
are deteriorating. There have been terrorist Strikes, Naxal 
attack and also the recent attacks on girls in a pub in 
Mangalore by certain elements points to the deteriorating 
state of affairs. As I earlier said, in our Federal Democratic 
set up, where Stale Govemments fail to protect Ihe genuine 
democratic rights of the citizens, the Centre has to intervene. 
I have to point out that specially the Government has failed 
on this vitaJ constitutional duty and obligation. 

Sir. the happenings in our neighbourhood, in Sri Lanka 
and in Pakistan, with the province of Swat, being taken over 
or handed over to the Taliban are matters of great concern 
for our country. We need to be pro-active and should exert 
our influence in the region than remain as a passive 
onlooker. 

With these words, I conclude. 

[Translation] 

·SHRI VWAY BAHUGUNA (TeM Garhwal): Sir, today 
we can proucIy .. y that UPA govt. has done an extraordin8ry 
development work In every area of this country during ita five 
years tenure. Dr. Manmohan Singh and Sml Sonia Gandhi 
have prepared many schemes giving special conslcleatlon 
for common man. 

WIth the implementation of National Rural Employment 
Guarantee Scheme, now migration of villagers towards cities 
has been curbed and unemployed people have got the 
opportunity to work and improve their linancialcondition 
while living In their villages itself and.to live in a dignified 
manner. The Government has done a commendable job by 
making a provision of Rs. 30000 crore for this scheme under 
the propoaed Budget. 

Sir, It is nece".ry that State GoYl. ,hould fix the 
minimum wages 10 thaI under this scheme equal wages can 
be given to people In every nook ar,d comer of this country 
In a uniform manner. Some of the states have fixed the 
minimum wages of Rs. 145/- and aome of the Stales have 
fixed a little le88 amount. Ills also req~ired thai State Govts. 
should implement this scheme seriOUsly and hone,Uy. 

FInancial condition of the farmers had Improved due to 
the Increase in agricultural yield and support price 01 wheat 
and paddy. And now there Is new hope for additional 
agricuIturaJ produce .. agriculture loan I, available at 7 per 

. cent Intere,. rate. 
'Speech wu laid on the Table. 
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UPA govt. has prepared many wel.dre schemes for 
Scheduled Castes, Scheduled Tribes, minorities, women 
and youth and saved their interests by allocating adequate 
funds for the same. 

UPA govt. has taken appreciable steps to check the 
adverse effect of international economic slow-down in the 
country. Prices of die8el, petrol, cooking gas and many other 
products have reduced. Now, inflation rate is reduced to 5.9 
per cent and still we could achieve 7.1 per cent growth rate. 

UPA govt. has kept theae III-forces like communalism, 
castelsm, regionalism which are against the basic principles 
of our Constitution and Ideas of freedom struggle under 
control and further strengthened the unity of the country. 

Today, India has gained more respect in the 
International arena as a result of which nuclear treaty has 
been signed on our own terms and the whole world 
supported India against terrorism. Finally, Pakistan had to 
accept that terrorist attack of 26.11.08 was conspired and 
planned in their country. 

I would like to draw the attention of the Prime Minister 
that Himalyan States, specially Uttarakhand is lagging 
behind in terms of development. It is necessary that central 
govt. should prepare a scheme for the development of 
frontier districts and besides constituting Himalaya Develop-
ment Authority a special economiC scheme should be 
formulated for development of hilly areas. 

Sir, while welcoming the Presidents Address, I would 
Dke to request the Prime Minister, Dr. Manmohan Singh and 
UPA Chairperson, Smt. Sonia Gandhi that their quest to 
prosperity and security for the people of this country should 
be taken to its logical end. 

(English] 

"DR. SEBASTIAN PAUL (Emakulam): The Customary 
address of the President at the commencement of the first 
seSSion of the year Is an occasion to announce the 
programme of the cabinet for the session. The address 
before us II a recap of the past; not a promise for the future. 
Showcasing the achievements of the UPA govemment, It is 
only the preRminary draft of the UPA's forthcoming ekIctIon 
manifesto. It is not a useful text to raise a debate as to the 
political outlook and matters of general policy or administ-
ration. The country Is passing through difficult times with 
terrorism and tallbanism, in different shades and colours, 
looming large. The minorities are in a state Of. constant fear. 
Even innocent expression of love Is becoming taboo and 
object of violence. It is really sad that the Presldent's address 
,ailed to make note of this terrifying situation. A soft approach 
to the lingering 'asciat danger will shake the foundation of 

"Speech _ IeId on the Table. 

our democratic edifice. As the global economic gloom is 
slowly but steadily pervading our country, we have 10 sanitise 
and strengthen our economy. Instead, the government, true 
to its adherence to nee-liberal dogma and crony capitalism, 
has removed the FDI cap; enabling free flow of foreign direct 
investment in telecom, defence, civil aviation, retail and, of 
course, media. We have 'earned nothing from Enron to 
Sat yam. Considering that no end Is in sight for the global 
crisis. the President should have given a message of 
confidence and optimism to the nation. Not only the 
President but the interim Finance Minister also has left that 
task to be attended by the next govemment. The certainty of 
a new govemment within three months is not an excuse for 
the present govemment to leave crucial things unattended. 
The National Common Minimum Programme IS dead, 
awaiting post mortem at the hustings. We expected from the 
President the promise of a platform built around pro-people 
economic policies, defence of secularism and an indepen-
dent foreign policy. Though the President was good enough 
to touch upon the sensitive Issue of developments in Sri 
Lanka, she had to tum a blind eye to the genocide in Gaza. 
This is evidence enough for the unfortunate and undesirable 
India-US-Israel nexus. The President had patted the 
govemment on the back for the successful conclusion of the 
123 negotiation with the United States, but we have started 
to pay the price. I express my gratitude to the President for 
summoning and addressing the jOint-session of Parliament 
- with the earnest hope that after three months she will again 
come before Parliament with a message of hope and 
deliverance. But that wiR be drafted in a different Ink. 

·SHAI SANSUMA KHUNGGUR BWISWMUTHtARY 
(Kokrajhar): Sir, I albeit reluctantly, to support with heavy 
heart the motion of thanks moved by Shri V. Kishore 
Chandra S. Dao and aaconded by Sri Madhusudan Mistry 
proposed to the Hon'ble Prealdent of India 'or her address 
made to both the houses of parliament in the Joint Session 
held on 12th Fed., 2009 for the 'ollowlng reasons. 

Sir , I am extremely sorry to put on record my strong 
senae of resentment about the failure of the President's 
address in the matter of bringing into focu8 the urgent need 
of the adoption of some broad based concrete pragmatic 
policy approaches and long drawn master plans to help 
speed up the pace of development and progress of several 
millions of the indigenous tribal people of the whole country 
in the spheres of soclo-economy, ethno-cultural and 
educational as wen as in report to enjoying political right to 
self-determination/aelf-rule with maximum degree of 
autonomy within their inalienable ancestral territories within 
the county. 

That Sir, I am sorry to apprise you of the fad that the 
Preeidenfa addreIa hI,a failed to mention the urgent need of 

*8pIeoII wu laid on the Tillie. 
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the announcement of special further package for the over all 
growth and dev.elopment of the entire north-eastern region 
with special mention to BodoIand Territory in all spheres. 

Having said so, through you, I would like to strongly 
urge upon the Union Government of India to take all 
appropriate necessary measures to fulfill the pending 
genuine demands and issues of the people of the entire 
north-eastern region with special mention to that of 
the 8odoland Territory in particular as mentioned here 
under. 

(1) The Government of India should take appropriate steps 
to help provide minimum of Rs. 1000.0 Crore per 
annum as Special Central Fund to the Bodoland 
Territorial Areas Council administration and this 
provision should be made a regular system/feature. 
This fund should be given directly to the BTC adminis-
tration; 

(2) The Government of India should take appropriate 
measures to help facilitate the implementation of 
different clauses of the new Bodo Accord with special 
mention to the demarcation of the Southem boundary 
of the Bodoland Territory, withdrawal of all the 
BodoIand movement related cases and the transfer of 
all the subjects/line departments committed to be 
handed over to the BTC administration as per the MoU 
of the new Bodo Accord signed on 10th Feb., 2003; 

(3) The Government of India should take initiatives to help 
transfer the Law and Order including Home and 
Politiealdepartment to the Bodolanad Territorial 
Council Administration; 

(4) The Centre should take appropriate ateps to allow the 
BTC administration to raise BodoIand Territorial Potlce 
battalions to help the security per'8OI'li18/ in maintaining 
law and order within BTC; 

(5) The Centre ahould direct the atate Government of 
Assam to create a separate Police Commlaaionerate 
for BTC area; 

(6) The Centre should sanction a Central University for 
Bodoland Territory that should be christened as 
"Bodoland Central University"; 

(7) The Centre Should take initiatives to help set up one 
itT, one 11M, one AIIMS model Institute, one Central . 
Agricultural Univeraity, 10 number. of Polytechnic: 
Institutes, 10 Numbers of IITa, One BodoIand Institute 
of Textile and Fashion Technology, 5 numbers Textile 

Institutes and like other important and premier educa-
tional institutions within 8odoIand Territory w.i.e.; and 

(8) The Centre should declare the perennial flood and 
erosion problems of Assam as the national issues and 
appropriate policy measure should be adopted to bring 
about lasting solution to the same issues; 

Sir, as per the political commitment made by the Union 
Government of India while signing the MoS on 'Bodoland 
Territorial CouncIl' concept with the leaders of the erstwhile 
Bodo Liberation Tigers On 10th February. 2009. the Bodo· 
Kacharis living in Karbi-Anglong and in north cocher hills 
autonomous districts within Assam, should have been 
included in the Hat of scheduled tribes (Hills) long lime back; 
but nothing tangible has been done so far in this regard 
even after the lapse of 5.1ong years since the signing of the 
aforesaid now Bodo·accord. 

i. therefore, through you Sir, would like to urge upon the 
Union Government to take appropriate steps to help speed 
up the process of inclusion of the Bodo-kocharis living in 
Karbi-Angtong and in north cacher hills autonomous districts 
in relation to Assam state in the list of S.Ts (hills) by way of 
bringing modification to sub-part I of the Hat of S.Ts part -II· 
Assamw.i.e. 

FurtIer, I also would like to bring the poinIed attention 
of the Union Government of lndia to the ur;ent need of 
bringing about a luting and honcuIIbIe poIiIicaIlOIution to 
the ethno-po/itical and inlurgeacy related burning 1.lues 
prevailing in Tripura as well as in 0Imuha dominated areas 
in ASlam with lpeclal mention to Karbi-anglong, north 
cachar and Barak valley by way of initiating meaningful and 
fruitful political peace dialogues with all the concerned 
Tripuli and Oimuha militant groups concerned without any 
further delay In the greater Interest of bringing peace: 
normalcy and augmentlrlg au development in all spheres in 
the Insurgency ravaged tribal territories in particular, and 
also in entire norttHtutern region. 

I also Iincerely want the centre to take concrete and 
effective poIlc:y deci.1ons and ac:tion plans to help ensure 
the impnIY8ment of the health of Intemalaecurity acroas the 
country and also to root out the cross-border terrorism that 
has been threatening the national security and the unity of 
the country since the recent past couple of decades back. 

Last but not lea.t. I also want to urge upon Union 
I 

Government of India to take appropriate steps to raise the 
.... rved quota meant fO;!' S.T and SC in central government 
aervlces from existing rate of 7.5% to 10% and from 15.5% 
to 17.5% for respectively. 
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• SHRI M. SHIVANNA (Chamrajnagar): Sir, our Prime 
Minister Shri Manmohan Singh ji recently underwent a 
coronary by pass surgery. I wish him a speedy recovery so 
that he would continue with his responsibilities. 

Sir, while participating in the discussion on Motion of 
Thanks on the Presldenrs address I am very happy to say 
that the UPA Government under the leadership of its 
chairperson Sm!. Sonia Gandhi and Prime Minister Dr. 
Manmohan Singh ji has tried to fulfil the promises it had made 
to people in 2004. Despite a global economic crisis the 
Government ensured overall growth. Dr. Manmohan Singh 
ji has created history by signing the Indo-U~ Nuclear deal. 

As far as Karnataka is concerned, I am sorry to say that 
the UPA Government has neglected Kamataka in sanc-
tioning railway projects and other developmental projects. 
For instance, the Union Government in its Interim-Budget, 
presented by Shri Pranab Mukherjee on Monday, gave its 
green signal to Tamil Nadu for construction of the irrigation 
project in the disputed Hogenekkal. As the final order of the 
Canvery Tribunal had been challenged in the Supreme 
Court, this project should not be taken up. 

In the Interim-Budget the UPA Government has cleared 
all hurdles to enable Tamil Nadu to borrow funds from the 
Japan Bank for Intemational Co-operation for the irrigation 
project. It Is very unfortunate. The Government of Kamataka 
had expreaed Ita dlasalisfactlon and urged the cantre not to 
dow the Tamil Nadu to go ahead with this irrigation project. 
People of Kamataka have been strongly opposing this step 
by Tamil Nadu. People particularly in Charnarajanagar and 
Mysore are staging demonstrations. I had raised the issue 
In th .. auguat House. Inspite of the disapproval expressed 
by Kamataka over the controversial irrigation project, the 
UnIon Govemment has neglected the interest of the people 
of Karnataka. 

I would like to point out that the Tamil Nadu Govern-
ment which said earlier that it would provide drinking water 
to the people of Dharmapuri district is going to provide 
drinking water to Krishnagiri and other districts also. I would 
like to point out that the President in her address has 
mentioned about the concrete steps to check abnormal rise 
in the prices of essential commodities even when inflation 
rate is reported to have gone down conSiderably. Now a 
days the poor and middle class people have been adve~elY 
effected by sharp increase in the prices of vegetables, nce, 
wheat and etc. 

Sir, Agriculture is the back bone of economy in our. 
• English translatton of the lpeech originally laid on the Table In 
KaMa. 

country. But our farmers are facing hardship as they are 
unable to get quality seeds, fertilizer, loan at cheaper rates . 
etc. Agriculture should be made profitable by taking steps to 
curb the cost of agriculture inputs. 

I would like to point out that there is no mention about 
inter linking of rivers, if this could be done it would solve all 
the issues related to water dispute among states. This would 
also help to speed up of our economic growth. 

Sir, there is another matter of great concern. It is the 
duty of the Government to protect its people from terrorist and 
Naxal acts. Therefore Government should formulate a 
comprehensive plan to check terrorist attacks in the country. 
Terrorist attack like the Mumbai attack should not be 
repeated in future. 

I would like to draw your kind attention to the fact that 
India holds its head high in the world today. People all over 
the world respect our vibrant culture. We have high regards 
for our women. Unfortunately, the so called custodians of 
Indian culture had attacked a pub in Mangalore and beaten 
up young girls and boys. It is a matter of shame. I condemn 
this incident of the so called custodians of Indian culture. 

I also have respect for our culture. If there is any threat 
to our culture there are constitutional provisions to check this 
problem. We are responsible citizens of an independent 
country like India Our constitution does not allow any to take 
law Into their own hands. Otherwise individual freedom 
would be at stake. 

In yet another Incident, daughter of a Kerala Legislator 
had been abducted and her friend was beaten up brutally. I 
also condemn this act of the goons. 

Sir, I would like to request the Union Govemment to 
take stringent action against those who take law into their 
own hands. 

SHRI SUKHDEV SINGH DHINDSA (Sangrur): Mr. 
Speaker Sir, I am grateful to you that you have given me an 
opportunity to speak on the Motion of Thanks on the 
honourable President's Address. Sir, as you and whole of 
the House knows that whatever the honourable President 
has said in her Address is related to the policies of the govt. 
We are discussing those matters in the House. 

I would like to say one thing that LaI Bahadur Shastriji 
was the Prime Minister of this country tor a very short period. 
He had given the slogan of • Jai Jawan-Jai Kisan". But. in 
this Presidential Address there has been no mention about 
the prosperity or the poverty of either 'Jawan' or 'Kisan'. 

First of all, I would like to speak about the "Jai KIsan" . 
~eth8r II It MSP, all the farmers of India .... saying that 
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there could be two or three means for it. First option is that 
the price 01 larmer's yield should be associated with the price 
index. Second option is that the price of their yield should be 
fixed as per the'rates of intemational market. Third option is 
,that the govt. had constituted Swaminathan commission. That 

t " 
j '90mmission had made a recommendation in its report. 

, i Mr. Speaker, Sir, I would like to ask the govt. through 
you that among the said three options which one is being 
implemented. Neither you associate the price with price-
index, nor do you accept the recommendations made by 
Swaminathan ji that 40 per cent extra should be given on 
actual price. So, there is no mention about the farmers in the 
Address. There is a mention about waiver of loans to the 
tune of As. 70 thousand crore. Allright, you have waived the 
loans, but how did you prepare its baae? Even this scheme 
has not benefited the small farmers. 

Mr, Speaker Sir, I belong to the state of Punjab. Punjab 
gives 60 per cent grains to central pool and the amazing fact 
is that the farmers of Punjab are bearing the maximum 
loans. Out of the As. 70 thousand crore, even one per cent 
amount of loan of Punjab's farmers has not been waived off. 
The farmers, who are giving 60 per cent grains to feed the 
people of this country. you are not waiving-off their loans. 
Out of the to1aIloan. farmers of Punjab are bearing 7 per cent 
loan, which is maximum. Therefore, it should be linked with 
the price index, recommendation of Swaminthan Committee 
should be implemented. If we look at intemational prices. 
then you should fix It based on the MSP. Bharatiya Kisan 
Union had got a survey conducted by a unMnity expert. He 
stated that a farmer spends As. , 7001- for a quintal. I would 
not take much of yours time. Bharatiya Kisan Union had 
given a memorandum to the Prime Minister, I would lay a 
copy there of on the Table of the House. If I would go into 
detail. it will take a long time. 

- Second thing, I have to say about Jawans. Today, there 
is restlessness in Army. The Army Officers have been 
downgraded in comparison to civilian officer. in pay 
convnission report. While expressing displeasure over it. the 
chiefs of three wings told the hon. Defence Minister and the 
Prime Minister to constitute a separate pay commission for 
defence personnel. But nothing has been done in this 
direction. They have also said to adopt one rank one 
pension for retired army personnel. The Khurana Committee 
had also recommended for one rank one pension but it was 
also not implemented. The retired Jawans and Generals 
have returned or burnt their medals. On the one hand 
situation at border is very tenae and on the other you are 
m.neartenlng army and what will be its consequences? 
Second Pay Commission should be constituted for retired 

army personnel or their demands should be fulfilled. Today 
there are resentment among defence personnel. Last time. 
I also said in this House and the hon. Prime Minister that 
Punjab is a border State and this state suffered a lot during 
terrorism 10 years ago. 

Mr. Speaker, Sir, I said that you have given concession 
to hilly states for industry sector and we welcome this move 
then but if il is not possible for the whole Punjab. You please 
give concession at least to the border areas which you have 
given to the hilly States. All Members of the Parliament mel 
the han. Prime Minister. I am saying about the things which 
comes two years ago and he told Minister of State 'Shri 
Ashwani Kumar to bring forward a policy and he was ready 
to approve it. Neither any report has been submitted as yet 
nor any action has been taken by the Government. Industry 
of Punjab has been ruined and it has been shifted to other 
states. The Govemment should re-consider it. Punjab has 
suffered a lot. I request the Govemment. through you, that 
some result must come. 

14.21 hrs. 

(MAo DePuTY SPeAKeR in the Chair) 

Mr. Deputy Speaker, Sir, you also belong to Punjab 
State. I request that we heve deposited money for two-three 
airports and have also acquired land. The construction works 
have not started as yet. Neither in Mohali, Pesiana and nor 
in SaniwaJ, the construction worit has been started. There is 
necessity of these airports In· Punjab because a lot of people 
come to Punjab from other country. I would like to say an 
important thing about NAls. So many times I have also said 
in committee that a number of NAls are from Punjab. You 
know, when there was attack on Harmandir Saheb and 
someone might have been given inflammatory speeches. 
They might have given speech here also. A black list was 
prepared al that time. After that the list was cut short by NDA 
Government. You might be aware. There might ~ some 
people who have come 10 India several limes but our 
embassies are not giving vila to them. I have written many 
letters In this regard. There is one person named Shri 
Gurdev Singh Johar. He came to India six times, but he was 
denied for visa. He is 70-75 years old person. Similar is the 
case of Shri Katwal ji, I have written a letter about him, but 
still no action has been taken and quoted that under so and 
so rules his visa has been refused. I do not understand why 
we are being treated in such a manner. They want to return 
to their homes and we are not at fault. We said nothing 
inflammatory that they can be cailed traitors. Then why they 
were refuaed visas? Corruption is involved the,. In giving 
visa. If anyone glv~ money, visa is Issued to him. Anand 
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Sharmajlls present In House, I want to bring to his notice. 
Why visas are not being i8aued to those persons who have 
come to India Bix times. 

Sir, through you I would like to teU the Government that 
there Is financial meltdown. As you are aware that due to this 
only, there Is decrease in collection of central taxes coHection 
has been decreased and states share has also been 
reduced. So, either the centre should fulfillhe shortage or the 
Government should allow the States to borrow from 
somewhere. If this will not happen the development of states 
win be halted. 

Sir, I was not be able to take part In Rail Budget, 
Ihafefore, I seek your permission to say one-two points about 
It. By giving approval to freight corridor up to Ludhlana, 
Railway Minister has done a good job. If we want to 
strengthen our relations with Pakistan and business with 
them, corridor should be extended up to Amritsar, some 
people also say that this corridor should be extended up to 
Altari. H the corridor could not be extended upto Attar! then 
at least it should be extended upto Amrltsar, which is a 
religious city. We have lodged protest in this regard but 
Minister of Railways did nothing. We want that the Industrial 
corridor should go upto Ludhlana but that was also turned 
down. Keeping in view the special position of Punjab 
whatever I have BBid that must be considered. 

Sir, Gurtagaddl day Is celebrated the world over. On 
this occasion It was decided that Guru Gobind Singh Marg 
wi. be constructed from Anandpur Saheb to Hujur Saheb. At 
that time Patil II was Home Minister and he had convened 
a meeting also. From the States through which this corridor 
paaaes through their Chief Ministers came in the meeting 
and agreed for the project. But tIH now work has not been 
atart.d. However. Home Minister Is not present here but 
~ of State Is very much hera and I want to request him 
to start work on this project as soon as possible in other 
StalM also. This route Is in the name of Guru Gobind Singh 
Ji because he had passed through this route, therefore it must 
be completed. With these words I conclude my speech. I am 
grateful to you for the opportunity given to me to speak. 

(English) 

·Slr, You and your Government, Is worried about the 
low growth rate of agriculture In the country. You know that 
more than two third population of our country earn their 
Ilvetlhood from agriculture. Punjab, a small State which Is 
1.5% of the total geographical area of the country; has 
always contributed more than half of the national food 
basket. It Is, therefore, called the green bowl of the country. 

....... "ThIs pari 01 \he speech was laid on \he Table. 

Despite its major contribution and being champion of the 
Green Revolution, the farmers of Punjab are In a very severe 
debt trap today. There are many reports quoting different 
figures of loans outstanding against them. It Is a very serious 
question that needs your attention and serious concern, as 
to what has happened to the economy of the Punjab 
farmers, the so called rich state of the country? 

~ 
Sir, to understand the reasons of the farmers problems ' 

of today, you must go deep to have a look at the Terms of 
Reference of the Commission on Agricultural Costs and 
Prices (CACP) which are totally against the interests of the 
farmers. It is binding on the commission to watch the 
interests of the consumer 80 that the prices of food grains do 
not rise In the open market. It has also to watch that the 
prices of the Industrial raw material which is usually 
agricultural produce is not too high. With such conditions, 
CACP can never do justice to the farmers and can never 
make a scientific recommendation to the Govemment, to fix 
MSP (Minimum Support Price) of the agriculture, produce. 
This policy has continuously resulted in a heavy squeeze 
of the farmers right from the beginning of the Green 
Revolution. 

This illiterate and unorganized sectior. of our society, 
the farmers, don't keep accounts of their income and 
expenditure. To continue their ,aotivity and make up the 
losses, they take loans. If you go through the whole story 
deeply, you will find that even the Government, through 
cooperatives and commercial banks has been increasing 
the maximum credit limits of the farmers to linger on the 
problem. Today, when they are totaHy unable to bear with this 
burden, they have started committing suicides. Every 
Government, at the Centre has always avoided to take a 
scientific view to give justice to the farmers. Government, has 
always remained under the pressure of the organized 
consumers especially urban people for the fear of rising 
prices In the market. The farmer remained the sufferer. You 
may get this case studied honestly from any experts, YOli will 
find the Govemment's, policies are solely responsible for tt-e 
miserabie plight of the indebted farmers. You will agree that 
nobody can expect positive results without a scientific and 
economic approach in any economic activity. 

Your Government, has declared MSP of wheat for the 
coming April season ORs. 10001- per quintal. On the face of 
It. it looks quite handsome. But if you work it out scientifically, 
It ta stiN not remunerative. We have worked it out and It 
should be not leas than Rs. 1720/- per quintal. Detailed 
calculationS of cost of wheat are attached as Annexure-A 
with this memorandum . 
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It ... thenIfont, _ .. Ided thai the GoIMmment, should 

not create hurdlee In the way of capital generated by the 
farmers to reach their pocke" a. MSP. The Terms of 
~II» d the CACP should be ..... Idad so that It should 
work out the coeta and racomrnend acIeI dIfIcaIIy. To give a 
breather to the Indebted farmers, the Government, should 
beat l1li outstIIr'd'Ig agriculluralloana in bad dabt ac:c:ounts 
and waive. This is the only juatice the Government, can give 
to ~te the farmers on the brink of auIcides, for the 
..... GovemmeI .... poIIcieL * 

MR. DEPUTY SPENCER: Han. MIl .... , ,..,. a wry 
long III d MembeIa who WIII'II to .. pert In .. dIbeIe, buI 
It 'a unfortunate that I cannot give time to everyon.. • 
"Thef8Iore, I would ... to InfoI'm that thole hon. Members 
who want to lay IheIr wrttten apeec:hea on the Table of the 
Howe are aIIowad to do so. 

.•. (IntetrupIIons) 

[1hmsIatIon] 

MR. DEPUTY SPEAKER: You want to speak. if your 
party aIIowa you to epeak you can apeak. But • the MInIetar 
....... to give rapty then I am heIpIau. 

[English] 

*SHRI FRANCIS FANTHOME (NomInated): I support 
the 'Uotion of Thanb' for the Prealdenta Addraa to both 
Howes of PIIrIiIINnt on 12th FebnIary, 2008. 

The country hu witnHHd unprecedented progreas 
OWl' the past five years of the UPA government. With GOP 
growing at an average of about 9% which the country has 
not wIInaMd In any prevtoua period. Having inherited a 
,..., meager 4.5 percent growth from the pervIoua regime. 

The country hu over the period been taI8d on the 
pIaIbm of "Comnun8I amity, ..... 11», ~ Jim, SocIal 
Juatice and peaceful co-ext.tance." coupled with global 
economic condIttona. The country hu wtthatood the .. 
chell .... and what .. more atrengthend the demOCIattc 
fabrtc by greatef' IncIueIon and participative proeues. The 
... of theN He not in what government IntendI but what It 
deIIvera to Ihe common people. As the Preeident put II"Aam 
AdmI ko kya mila. "? 

Owr .. paat ... ~ the prillCIpIea of open aocieIy 
coupled wIIh re8CIiing out to the pocnat of the poor hu 
confronted communal deaIgna and generating f.ar and 

• 8peIcItI_1IId an '" T .... 

fragmentation of the aociaI fabric. Fortunately, the g0vern-
ment under the leadership of Dr. Manmohan SIngh, with 
unequivocal support of the UPA Chairperson Mrs. Sonia 
GandhI and the Council of MInIsters have been able to ...., 
the country through these dlvIaIva deliberations and focused 
011 an agenda that has set the COUfH for a new awakening 
towards Inclusive growth and chartering the cause of 'Bharat 
Nlrman'. This new growth curve has given a totally new 
dimension to the nation's pursuits of reaching the real fruits 
of democracy and freedoms to a" Its people. With the 
Government making itself accountable to 'outcomes' of laws, 
poIiciea and programmes. 

Be lithe NatIonal Rural Employment Ad. 

The unorganIaed worIatnI SocIal Security Ad. 

The RIght to Information Ad. 

The recognition of FontSI RIghts Act. and 

The Central educational InaUtutiona Act; have 
altered the course of the natlona march 
towards progress and consolidation of demo-
cratic principa has not been witnessed In any 
other period of this auguSt house . 

SIr, I would in particular like to rnentIon that the much 
needed boost to the agricutIuraI eector and the rural ..... 
at the nation has been LI'lPf8C8denled. WIIh agriculture credit 
...mg a three fold Increase from 87 K croAt to 2 lac 43 K 
CfOf88. 

The writing orr of nearly 65 K crore of farmers loans 
and the near doubling of the minimum support price of 
agricultural prociJce and 12.50'% Inveetmanta In AgrIculture 
tDg8IIw wIh 25 K CIOi8 aIIocaIIon for NatIonal Food SecuItly 
MIIaIon have together reeuIIM In IhIfIIng IIIIenIIon ..,.".,.. 
the poIantiallties of the rural economy. WhIle addreulng 
rural 1nfrutrucIu,.. in'Igatlon, ntncMIIIon and reatoratIon tI 
....,~, rural roada and ~ under Bhand NIiman. 
there Ie aoceIerated attention to tranaform aanttatton and 
health care attention through the National Rural H.alth 
MIaIon. 

The Government ha. alao focu •• ed attention to 
education through the Sarva Shlkaha Abhlyan and the MId 
Day meal scheme the out-reach of which has resulted In 
putting nearly all children In echooIa. The .ettlng up of 8 
I.I.T.(.); 7 IIM(.); 6 inatltulea of ScIenc. Education and 
AeNIIrch, .15 new Central UnIwnIItIee and pulling a new 
NftIIIIvIty towards high quality higher education, together 
with Ihe NatIonal Knowledge CommIaIon aeItIng the paoe 
to map and .hara the banefIta of the knowledge Economy 
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have set the pace for a new thrust in pace-setting change in 
the sph!re of higher education. 

Sir, with climate change giving a new unprecedented 
challenge to the nation there is need to rethink the energy 
policy utilisation of non-renewable energy sources, access 
to nuclear energy and rethink the practices currently 
prevalent. The country's aspiration to reach basic develop-
mental goals have to be recast on the parameters that 
reduce global warming and carbon emissions. There is now 
a new emphaSis on sustainable practices and alternative 
renewable energy dependency. 

While recording appreciation to the President for her 
address, I would like to unequivocally endorse her vision of 
inclusive and equitable development. Where a child bom in 
a remote tribal village in the country has dignity and access 
to opportunities that her friends in the large cities have to 
enable themselves to participate in shaping the destiny of 
this great country. 

(Trans/ation) 

·SHRI KIRIP CHALIHA (Guwahati): Hon'ble Deputy 
Speaker Sir, I would like to say a few words in support of the 
Motion of Thanks to Presidents' Address moved. by one of 
our senior most members Shri Kishore Singh Dea. 

{Eng/iSh} 

MR. DEPUTY SPEAKER: Silence, please silence 

SHRI KIRIP CHAlIHA: Sir, I have told the Interpreter 
that I win be speaking in Assamese. 

MR. DEPUTY SPEAKER: I am not saying to you, I am 
helping you to maintain silence here. 

(Translation) 

SHRI KIRIP CHALlHA: Sorry Sir. The Address by the 
President reflects the achievements of the Govemment. 
That's why Honble Presidents Address is a very important 
document. As General Election is round the comer, it is quite 
natural for us to talk about our past achievements. Based on 
our past achievements we also make our future plan. Having 
seen the achievements of the UPA Govemment I can say it 
for sure that despite facing so many challenges the UPA 
Govemment has been able to sail through these hurdles. Be 
it terrorism, economiC crisis or crisis arising out of law & 
order situation, UPA Government has been successfull on all 
fronta. The way the UPA Govemment has dealt with these 
crisis b really cornrnendable. Hon'ble Deputy Speaker sir, 
when the UPA Government was formed, the opposition 

0EngIIaIIlnIII8I.tJon 01 lie tpeeeh origInIIIly delivered In Asaamne. 

parties could not even imagine that our Governm' ,I will 
complete its full term. They even went to the extent of saying 
that the Congress does not know how to run a coalition 
Government. They kept on thinking that the coalition will fall 
apart. But having completed its five years term we have 
proved that the UPA has been able to' not only carry on its 
coalition partners but marching to a successful completion 
of its term. It has also shown that the country as a whole has 
stood as one to face the difficulties that are being faced by 
the nation. In fact, inspite of the fact the world is facing worst 
possible economic crisis India has been to a great extent 
insulated and We ara still taking part in all over develop-
mental programmes. 9% growth is not a matter of Joke. The 
implementation of NREGA, ensuring people's right to work 
are achievements which will be proved to be historic one 
day.· The achievements by the UPA Govemment during Ihe 
past five years will be written in golden letters in the annals 
of history of our country. Honble Deputy Speaker sir, I belong 
to such a party with able leaders like 8hri Manmohan Singh 
who could garner support of all the people of this country 
culling across party affiliation. And even after five years his 
stature has gone up and up. Hon'ble President has conve· 
yed her good wishes for our Prime Ministers' speedy 
recovery. I also wish that he gets well soon, so that he can 
lead our country again. At the same time, we know that this 
success was ascertained because this UPA Government did 
not come into existence through bickerings or through any 
attempt to come to power by any means. This Government 
came into being because of the supreme sacrifice of a lady 
who has shown that in this country it is not power but its 
mentality of service which counts. 

I also express my heart felt thanks to 8mt. 80niaji for 
her brifJiant leadership. Though the constituent parties in the 
UPA have different aims and objectives, pOlicies and 
ideologies, the UPA has made commendable achievements. 
The people will definitely be inspired by the success of the 
UPA on all fronts, like secularism, development etc. Sir, the 
history of the world, it is said, is nothing but the biography 01 
great men and in the near future, when the history of Ihe 21 st 
century of thi!'l special five years will be written, the perfor· 
mance of the UPA Government will be written in golden 
letters in the luIure. The UPA has succeeded in implementing 
various programmes like NREGA, Rural Electrification. 
programme relating to health, child cate and women 
empowerment, construction of roads in rural areas, giving 
land to the landless farmers and construction of dwelling 
units for the poor. By passing the Right to Information Act, tl'le 
UPA Government has proved to the world that it wants 
people's active participation in eliminating corruption. That 
is why whenever our leaders of the oppOSition parties 
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criticize us as conupt, we can' help laughing at them. I am 
amused at the 'people, when they level charges of corruptlon 
against the Govemment atthough no scandal, or financial 
crisis had taken place during the past five years of the UPA 
rule I am just about to finish air, but before finishing I must 
point out the question of terror. Terror must not be communa-
lized. If we communaIise terror that further divides the society 
and becomes a breeding ground of terror. I feel very sad 
whenever some people want to communaIise terrorism. I leel 
person bearing a particular surname should not be branded 
as terrorist We should condemn all forms of terrorism. I 
appeal to all for giving specia1 attention to the problems of 
the North East in general and Assam in particular. We want 
complete e6mination of terrorism from the entire North East 
region. We want peace in the region. I appeal to those who 
have taken up arms to shun the path of terrorism and 
violence. I request them to involve themselves in the process 
of nation building instead. Hon'ble Deputy Speaker sir, once 
again I congratulate the UPA Government for its achieve-
ments. And in reply to the criticism by the opposition I wish 
to say that our leaders deserve accolades lor their leader-
ship acumen. We have reasons to go with the people with 
confidence on the basis of our performance and not on the 
basis of simple promise. 

[English] 

·SHAIMATl JHANSI LAKSHMI BOTCHA (Bobbili): Sir, 
kindly give the permission to lay my speech as the Motion 
of Thanks to the Presidenfs, Address. Mr. Speaker, I rise to 
support the Pretident's Address delivered by the hon. 
President to both Houses of Parliament 

The UPA Governmf>''lt has completed close to five 
years and fulfilled the promises made in the National 
Common Minimum Programme. The President's Address is 
a testimony to the implementation of the above statement. I 
congratul!ate Shrimatl Sonia Gandhi, the UPA Chairperson 
and the ~rime Minister, Dr Manmohan Singh. On this 
occasion, on behalf of the people of India, particularly the 
people 01 Andhra Pradesh, I wish the Prime Minister a 
speedy recovery. I sincerely hope that the people of the 
country, aU sections of the society, have been benefited by 
his service to the country and by implementation of the 
National Common Minimum Programme. I hope that the 
people of the country will vote the UPA G6vemment back to 
power once again headed by our hon. Dr Manmohan Singh. 

The country has withstood the terrorist onslaughts; and 
the financial onslaughts due to the global economic crisis. 

"Speech ... laid on the T8bIe. 

The economic policies of the UPA Govemment have resulted 
in an unprecedented growth rate of over 8.9 per cent in the 
last four years, with the growth rate exceeding 9 per cent in 
the last three years. Such growfh has never been achieved 
before; because 0' this the Government has been able to 
mobiHze enough resources to take up all the developmental 
activities. The agricultural growth rate is 4.5 per cent. 
Through the farmer-friendly policy of the UPA Government. 
the country has been able to achieve a record production 01 
food grains 01230.67 million tonnes in 2007-08 and ensured 
food security. I congratulate the Government for not 
increaSing the prices of fertilizers even once in the lasl live 
years even though there is an unprecedented increase in 
the prices of crude oil and chemicals in the international 
ITIBIiutl 

Here I want to highlight the steps taken by the 
Government to bring 5.6 million hectares under Bharat 
Nirman to improve the irrigation 'acillties. Here I want to 
bring to the notice 01 the Government that the Andhra 
Pradesh Government headed by Dr Y.S. Rajasekhar Aeddy 
garu, has given top priority to the irrigation sector by 
investing As. 1.5 !akh crores and bringing 55 lakh hectares 
under irrigation. The Andhra Pradesh Government is also 
constructing 60 lakh houses under the Indiramma project for 
the BPL people with great zeal and enthusiasm. 

The UPA Govemment is just not saying the things but 
implementing the promises in letter and spirit. The National 
Aural Employment Guarantee Programme shows the 
creativity of the Government to provide financial security 
through employment guarantee tor, at least, 100 days per 
family. This Programme was implemented throughout the 
country in less than three years, thus, bringing the whole 
needy population of the country into the ambit of the Act For 
example, in 2007-08, nearly 3.4 crore rural househOlds were 
provided employment uncIer this Programme. In the process 
of implementation of the NAEGP to increase the trans· 
parency. near1y 6 crore post office and bank accounts were 
opened, thus, bringing them into the arena of financial 
inclusion. This Programme has increased the agricultural 
productivity, wage rates and reduced migration of population 
trom rural areas to urban areas. 

As a Member of the National Aural Employment 
Guarantee Council. I have loured many parts of the country; 
and I can say with confidence that all cross sections of the 
society were benefited through the NAEGP. 

An international seminar on NREGP was held in New 
Delhi on 21 and 22nd January, 2009, sponsor~d by the 
UNDP and partiCipation of many delegates from different 
co'Jntries is a testimony of success 0' this programme; and 
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we can say with confidence that the whole world is observing 
India regarding implementation of the NREGP to learn from 
us to fight against poverty and unemployment. 

The UPA Government has Initiated the National Rural 
Health Mission and transformed health care provisions in our 
villages. I congratulate the Government for increasing the 
enrolment of the children in primary schools from 15.6 erore 
in 2004 to 18.5 crore in 2008. The drop out of the children 
has also come down drastically from 320 lakhs in 2004 to 76 
lakhs in 2008. This has been made possible due to proper 
implementation of the Sarva Shiksha Abhiyan. 

The Government is focusing on empowering women 
through micro finance under Swarna Jayanti Gram Swa-
rOigar Yojana (SGSY). This empowerment was made 
possible through socio-economic development. 

The UPA Government has implemented the reser-
vations for the OBCs in the higher educational Institutions 
like IIMs, IITs and AIIMS. This year, the Government has 
started eight new IITs and seven IIMs and five India'n 
Institutes of Science Education and Research and 15 new 
Central Universities. This will help India to become a 
knowledge centr!t. Here I urge the Government to allocate 
a new 11M at Visakhapatnam in Andhra Pradesh. I congra-
tulate the Government for this achievement. 

The Government has brought a new national policy for 
the disabled persons through which special schools were 
started under the Sarva Shiksha Abhiyan and employment 
provIslon in the public services to the disabled was made 
applicable to All India Services also. This will definitely help 
the disabled people to face the challenges in life. 

I welcome the Government's initiative to come with a 
new Mineral POlicy to attract large investment and techno-
logies. Here I would request the Government to allocate 
captive mines to the Vizag steel plant which is one of the 
mlni-navratnas. I also urge the Government to finalise 
merging of the Hindustan Shipyard with the Defence Ministry 
and update the pay scales of the employees of the 
Hindustan Shipyard and BHPV Vlzag which was merged 
with BHEL. 

The Government is giving importance in developing 
Infrastructure especially in Civil Aviation Sector. I congratu-
late the Government for setting up of new International 
airports at Hyderabad and Bangalore, most of the metro and 
non-metro airports are under up gradation. I would request 
the Government kI speed up the upgradation work at Vizag 
Airport and sanction sufficient staff to operationalise the 
airport 24 hours in a day. Here I want to urge the Civil 

Aviation Minister to accord priority for developing Greenfield 
airport at Badangi in my Bobbili parliamentary constituency. 

The UPA Government is giving a lot of importance for 
preserving and promoting the Indian culture. The Govern-
ment of India was kind enough to accede to our request to 
recognize the Telugu language as a classical language. I 
thank the Govemment for this act of kindness. 

During these five years, a tremendous growth was 
achieved without having any adverse impact on environ· 
ment Before concluding, I congratulate the Government for 
successfully concluding the' civil nuclear deal with the U.S.; 
Implementing the RTI Act and making tremendous progress 
in the space technology. 

We should dream big and before our dreams no 
terrorist attack can do any harm to this great country and we 
are united as never before and ready to face all the 
challenges to proceed ahead and prosper. 

[Translation] 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Deputy Speaker, Sir, while discussing on the President's 
Address, our leader and the leader of Opposition in the 
House, Shri Advaniji has expressed his views. While 
associating myself with his views, I, through you, would like 
to draw the attention of the Government and would also like 
that the Government should pay special attention towards 
some points. 

The President's Address reflects the policy 01 the 
Government and its future plans as to what has already been 
done and what is to be done. The President in his Address 
has explained some issues in details but there are some 
burning issues which are to be discussed. India is the largest 
democratic country of the world which has its own culture 
and civilization. However, this Government is committed on 
destroying the original symbols of the civilizations, be it 'Ram 
Setu' or any other cultural heritage. India is a peace lOving 
country and it has global fraternity feeling. We need to enact 
a stringent law to fight terrorism which is badly affecting us 
across the border for the last many years. Though the 
Government has made efforts in this regard and a law ~as 
been passed recently, yet, there is a need to make its several 
provisions more stringent and also to amend its provisions. 
Chief Ministers of several States have given their sugges· 
tions in this regard but the Government has not accepted 
them. I would like that the Government should seriously 
consider these suggestions. At the same time, I would also 
like to say that there was no need to repeal POTA but the 
Government repealed it. Today, the Government itself is 
feeling that there is need to have an effective law to combat 
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terrorism". Therefore, the Government has enacted such a 
law. Although this thing could have come to the notice of the 
Government earfi8r but it came to the notice of the Govem-
ment after the Mumbai attack. Then it was said that there is 
no coordination between our intelligence agencies and 
police department of the State Governments. All these 
incidents took place due to lack of coordination. Cross 
border terrorism has risen and keeping this in view we 
should take steps to combat it courageously. The Bangla-
deshis are infiltrating in the North East States, they have 
acquired citizenship, enlisted themselves in the votertist and 
have become the Pubfic representative. They have become 
Panchayat and Sarpanch in the Panchayats. Even they 
have become Chairman of the lila Parishad. They are doing 
so to bring disturbance in those areas of our country. The 
Government should take effective steps to check Infiltration 
otherwise a serious problem could have emerged. Mr. 
Deputy Speaker, Sir, I would like to say something about our 
relations with the neighbouring countries China has 
declared its claims in parts of the North-east States of India. 
It has constructed roads in the occupied areas. Efforts were 
made to influence our people there. The way China is trying 
to influence Nepal and is extending its hands of friendship 
to Sri Lanka is a very dangerous situation and is a matter of 
concern for us. Our Minister of External Affairs had just visited 
Sri Lanka and he discussed the situation prevailing over 
there. He discussed about the amicable solution to the 
problem so that a positive result may come out as both these 
sovereign nations respect each other's diginity. The security 
of Tamil citizens should be ensured. Our Minister of External 
Affairs had expr"essed his concern for these Tamils. I 
associate myself with his concern and I would like to say that 
both the countries should convert this concern into harm0-
nious relationship. 

Mr. Deputy Speaker, Sir, we have not only been 
affected by terrorism but also by Naxalism and Maoism. I hail 
from Madhya Pradesh and out of this a state has been 
formed named Chhattisgarh. NaxaJism operates from there 
through the borders of Nepal. Through Bihar it enters into 
Chhattisgarh and it extends to the boundaries of Maha-
rashtra and it has formed a corridor in Andhra Pradesh. 
Naxaiism is affecting from all sides. Attacks are being made 
on police camps and citizens are being killed over there. Just 
recenUy the incidents of naxalism have taken place around 
the Garh Chhiroli and Balaghat districts, they are also a 
matter of concern for us. The soldiers are committed to the 
eecurity of the country. I believe that soldiers of the country 
have defended our borders, they have defended the country, 
110 worrying about them is natural. The anomalies in their pay 

scales should be a matter of concern for us. Th6 soldiers 
have retumed their gallantry awards just a few days back. 
What was the reason for returning these awards? The 
feeling of discontentment and insecurity is there somewhere 
in their hearts. I would like to urge the Government that it 
should pay attention towards their problems. The Hon'ble 
President has referred to our foreign policy. Today our 
relations with the neighbouring countries are not as 
harmonious as they used to be in the past. There is need to 
remove the slackness in these relations and it is required to 
further strengthen these relations. We shall think over this 
from all these point of views. This is very urgent and 
essential. 

Sir, I would conclude soon and I would not go into 
details because some members of our party are yet to 
speak. An hon'ble Member from Punjab has mentioned a lot 
about agriculture. What are the reasons of committing 
suicide by the farmers? The reason is this that they do not 
get remunerative price for their produce. The cost 01 
production has constantly increased, the price 01 fertilizers 
have constantly increased, price rise has also taken place 
and the prices of pesticides has also increased. In view of 
all these things, the rate (support price) of wheat was 
increased in Madhya Pradesh which has declared to add 
Rs. 50. But was the price really increased? Better than this 
is the Government of BJP more to the price fixed by 
you. They have said that they would make agriculture a 
remunerative thing. Agriculture would be beneficial to us and 
we are the protectors of the interests of our farmers. The way 
the Government is talking of loan waiver and the way it is 
being acted upon is faulty but I do not want to go into details 
of It. 

My hon'ble colleague, Shri Thawar Chand ji was 
speaking yesterday and he has largely elaborated this point. 
But today the state of affairs is that the condition of tanners 
is gradually deteriorating. Farmers are migrating to cities 
after selling their lands. It leads to increase in urban 
population and housing problem as the,. Is no adequate 
space for living. Shanties are being created. It may be 
observed that prosperity is restricted to certalnclties only be 
it KoIkata, Mumbai, Chennai or DeIhl but the shanty of a poor 
man does not have any light even today. We need to think 
about it and the Government should also take care of it. I 
would like to know the reason why the economic growth 
which was much hyped by the U.PA Government, has come 
to a halt? 

[English} 

MR. DEPUTY SPEAKER: Please conclude now. 
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[Translation] 

DR. LAXMINARAYAN PANDEY: Sir, I am gOing to 
conclude. The economic growth rate which was 
approximately 8.5% during the N.D.A. regime has now 
reduced to 6 percent. Our economic condition was sound 
during the N.D.A. regime and now it is not weH off. Youth are 
worried about their future. Similarly, our hon'ble leader taJked 
about several schemes like Golden Quadrilateral Scheme, 
Pradhanrnantri Sadak Yojana and the scheme for interlinking 
of rivers from the national integrity point of view which were 
implemented during the N.D.A. regime in the country, 
thenlby providing immense benefits to the farmers as well as 
the nation. But the Govemrnent have themselves admitted in 
their reply to a question that the pace of development is slow 
and consequently the progress is not taking place at the 
desired pace. The Government take care of only the 
minorities and a certain special category. This country 
belongs to all and sundry and therefore, our helping hand 
shouJd also be extended to those whose income is not 
adequate and who are extremely poor. This should not be 
only on the basis of any particular segment of society, religion 
or caste but should be on the basis of income and economic 
criteria. Sir. I have to say a lot of things but I am tied with the 
time limit, that is why I am going to conclude. 

{EngNsh] 

MR. DEPUTY SPEAKER: You can lay it on the Table 
of the House. 

[Translation] 

DR. LAXMINARAYAN PANDEY: Sir, we are talking of 
foreign investment. Foreign investment must be promoted 
but our policy should be consistent and we should not be 
affected by it and our industries shoWd not be ruined by it. 
This is the thing which I want to submit. Today neither our 
education and housing policies nor health policy are clearly 
defined. I would like to submit that cross border terrorism 
should be contained in the country and our internal and 
external security be strengthened. Though Govemment have 
a plethora of schemes but there is no implementation thereof. 
Whether it be the national rural scheme, health mission, 
drinking water scheme but the question is that there is no 
employment, no facilities of medical care, no housing and no 
electricity and there is no safety for common man. Discrimi· 
nation is being meted out in case of power supply. Hon'ble 
Thawarji said only yesterday that the power supply being 
made to Madhya Pradesh was reduced by 300 megawatts. 
The coal being supplied is also of inferior quality so as to 
create power crisis &lid take advantage of the situation 
arising out of It. Sir, through you, I would like to draw 

attention that no discriminatory policy is adopted towards any 
one and development of all states is brought about equally. 

·Address by the Hon'ble President of India is an 
introductory to the policies and programmes of the 
Government. It is just on account of Government's 
achievements and future programmes. What has the 
Govemment done and what it intends to do? It may be called 
an approach paper for the above. Hon'ble President has 
elaborately highlighted different Issues but there are certain 
burning issues which need to be paid attention seriously 
whereas they are not being paid attention seriously by the 
present Government whether it be the issue of the 'Ram 
Sew' or the cultural aspect. India is a large democracy and 
it has got its own traditions, culture and civilization. The 
concept of world fratemity is an Indian concept. India is a 
peaceful country not only in name but it is a nation of 
peaceful co-existence also. But the way it has been shaken 
by terrorism over the years is in fact, a matter of great 
concem for us. A need was felt to make an effective law with 
a view to eliminating it. Even though law was required to be 
enacted before this debate and the Govemment did enact it 
but there were certain provisions contained therein which 
required to be further strengthened. Prevention of Terrorism 
Act (POTA) came into existence during the NDA regime but 
the present Govemment created a suo motu problem by 
repealing the above Act which is difficult to be addressed 
through the present Act. Suggestions on the present act 
were also invited from the State Govemments by the Central 
Govemrnent but the suggestions thus received were almost 
rejected. It became evident in the light of the Mumbai terrorist 
attack that a proper strategy to ensure coordination among 
Govemment Security Agencies needed to be prepared by the 
Government. It is a matter of great concern for us how 
conSistently terrorist incidents are taking place from across 
the border and how the transborder terrorism has increased 
and how a sense of insecurity and instability has grown in 
the country. Recently. the challenge of the Taliban is also a 
matter of serious concem. In the same context I would like 
to remind that the chronic infiltration from Bangladesh has 
strengthened its roots in several North·Eastern States 
including Assam and not only the infiltrators have got 
citizenships but have also become public representatives in 
various Panchayats and districts by getting their names 
included in the voter lists there. It has also been admitted by 
the State Government a. well as the Central Government 
that demographical balance has disturbed due to it. Borders 
at-the country are becoming increasingly insecure. Pakistan 
II keaping a covetous eye on some parts of Gujaral situated 
along its border while China has its evil designs on certain 
parts of the North-East. China is spreading a network of 

• .... This part 01 the speech was laid on the Table. 
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roads upto the borders in those areas. In view of above
effective steps are needed to be taken by the Government.
Internal Security set up has also become a matter of concern
today. Naxalite insurgency has also spread its tentacles from
Nepal to Chhattisgarh and Andhra Pradesh via Bihar. They
have targeted even the police posts in Chhattisgarh by
intensifying their activities.

Soldiers of the country and our armed forces are
committed to the defence of our country through their
sacrifices, but it is felt that the sort of honour and incentive
they legitimately deserve, is not being given to them. They
should be equipped with sophisticated weapons on the one
hand and on the other hand their pay anomalies are needed
to be removed. In this context their demands like one rank
one Pension need to be addressed.

Her Excellency the President in her Address has also
mentioned about foreign policy but in view of present
scenario of the relations with Nepal there is a need to make
our relations more practical and friendly. We should take
note of the news in regard to Nepal-China triendship and as
China has an eye on Myanmar thereby it is also affecting
our relations with Myanmar. We have taken effective steps
by keeping in view that there should be no effect on
friendship in regard to the question of the protection of
interests of the Tamils and our hon. Minister of External
Affairs has also visited there but still there is a need to make
it more practical and friendly. Effective steps should be taken
to check naxalism and Maoism. This is essential in today's
global scenario to have friendly and strong relations with
other countries.

In her Address there is also a mention of agriculture.
Some schemes have been mentioned in view of certain
improvements in this sector waiving of loan and vast
changes made in the agriculture sector. The farmers are in
a fix since they are not getting appropriate price of their
crops. The farmers have also committed suicide in Vidharbh
area of Maharashtra, Andhra Pradesh and some parts of
Bundelkhand. The farmers have la incur heavy losses due
to natural calamities. There is a need to implement the
recommendations of 'Farmer Commission' and the reco-
mmendations of 'Dr. Swaminathan Committee' in toto, which
are in the interests of the farmers and to provide remune-
rative prices lothe farmers. There is a talk about increasing
the support price of wheat but this support price is insufficient
in view of the increase in fertilizer prices. Labour cost has
increased, the price of seeds and insecticides have
increased and also the electricity cost has increased. Why
did we purchase wheat from international market at a high

price? Why our farmers were not paid remunerative prices?
Due to these reasons, unemployment problem is prevailing
in the viliages. The youth are migrating from villages and the
population is increasing in cities. There is problem of houses
in the cities. The people are bound to live in slums. There is
so much dirtiness and as a result of this diseases are on the
rise. There is a lack of medical facilities. At the time of NDA
Government, the National Agriculture Income Insurance
Scheme had been formulated but the same was later
discontinued by the present Government otherwise the worst
condition of the farmers could have been avoided. Employ-
ment in villages are being eroded and hence there is a need
to make agriculture beneficial. Making agriculture a
profitable profession is one of the 7 Resolutions of the B.J.P.
Government in Madhya Pradesh. The shortage of electricity
is also a matter of concern for farmers and the Government
should treat all the states at par in the matter of electricity.
Because electric supply to Madhya Pradesh has been
reduced. The sub-standard and insufficient coal has also
been supplied. It has been tried to create crisis in the State.

The prosperity about which the Government talks today
is confined to only a few cities or a few rich people. The
dazzlement of some big cities like Mumbai, Kolkata, Chennai
and Delhi has been increased but still there is no light in the
jhuggis of the poor people in villages. The economic
condition of the country is a matter of concern. There is price
rise. Although we are calling it as global inflation but the
Government is claimin~ that we will not be affected by it and
so all this seems to be inappropriate. According to the
surveys conducted by some specialists more than one crore
people will lose their jobs due to retrenchment. The
unemployment problem is increasing gradually. The growth
rate was approximately 8.5 % at the time of N.D.A. Gover-
nment which has now come down to 6% today. The econo-
mic condition was more strong at the time of N.D.A.
Government but the situation has now changed and the
Government has to adopt various measures to check
inflation. The re-fixation of interest rates by the banks or the
measures taken by the Government for economic reforms in
various areas represent this concern. The youths are worried
of their nature now and they are facing the problem of
unemployment.

The Government has also mentioned about empower
ment of women. In big cities even in the capital city of Delhi,
incidences of victimization and rape of women have come
out in the last two-three years and now it has become a very
common thing that women are openly insulted by anti-social
elements. There is a need 10 take effective steps for thrs.

The N.DA Government, in view of the national integrity,
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had introduced Golden Qualadirical Project and also East-
West and North-South Corridor Yojana, in a reply to one
question while the Government has admitted of a slow pace
of the schemes and also the scheme like Pradhan Mantri
Gram Sadak Yojana had been introduced but the pace of the
same is also very slow since the speed by which the work
has to be done is not being done. A useful scheme of
'Linking of Rivers' was also introduced by the previous
Government.

The welfare of the poor people, backwards or minority
community has also been mentioned In the Address. But it
is not appropriate to connect on the basis of castes,
community and religion. It should be on the basis of
economic conditions without any discrimination on account
of religion, castes or community and hence it is essential to
effectively implement the 'Antyodaya Yojana' introduced by
the N.D.A. Government which is the scheme for everybody's
welfare and protection.

Today, we are promoting foreign investment but it
should also be kept in mind that foreign investment should
not affect our self-reliance. I would like to say here that the
Government does not have a clear-cut education policy,
housing policy, industrial development policy, agriculture
policy or other policies which are essential in the national
interest and there is a lack of deep thinking in regard to the
policies related to the national interests which are of a great
importance in view of the unity and integrity of the country.

It is very essential to take initiatives for ending cross
border terrorism, strengthening internal & external security
of the country and to have good relations with our neighbour-
ing countries. The Government has a number of schemes
but its benefits are not reaching the public in general. This
is the reason that thousand crores of rupees are being spent
on National Rural Employment Scheme, National Rural
Health Scheme, Drinking Water Mission, Rural Electrification
Scheme, Housing Scheme but we are not getting desired
benefits of the schemes. There are no employment opportu-
nities available, no medical facilities available, no housing,
no electricity, no security for common man and also there is
no check on risillg prices. All these are a matter of concern
for us.'

'SHRI SURAJ SINGH (Balia, Bihar): Sir, there has been
a convention to hold her Excellency President's Address in
the first Session of every year. This convention might have
been started so that the Government could define their
policies and programmes and I see that the present
Government have also fully utilised this occasion. The

·Speech was laid on the Table.

Presidents Address

Government have tried to make the common man aware of
the economic condition of the country by menlioning
economic recession in the very beginning of the Address
Over (t,e years ever since we nav- adopted new economic
policies. our economic policies have become vutnerabre to
vicissitudes of Internal developments as the trade whrch was
earlier confined to domestic borders c the country has now
made its access to the international community. It is bill
natural that the international market has aftected the Indian
economy and that is why Indian economy is feeling the
impact of econo.nic recession prevatent in the European
countries and H e USA I ugrEv that there is no reason for
economic recession in our country but India cannot remain
insulated from the globa! impact as our economy has
become fully Integrated with the world

Now !i is important that we should no! allow these
impacts to tell upon economy of our country and we should
develop our resources in such a way that we gradually
become dependent on them. Our country is very fortunate in
having all kinds of resources in abundance. What is
desirable is that we should utilize these resources m a
planned manner. I would, therefore. like to urge the Govern-
ment 10 chalk out their oolicies and programmes now on the
basis of development of Indian resources.

India is recognized the world over as a predominantly
agricultural country and a majority of people in this country
earn their livelihood through agriculture but contribution of
agriculture to the Gross Domestic Product IS constantly
declining. When the country got Independence, the
contribution of agriculture was SO per cent but gradua!ly it
has come down to 17.5 per cent. It can be easily understood
what would be the economic status of that class of people
who are dependent on aqncutture for their livelihood when
the contribution of agriculture to the GDP comes to 17.50 per
cent and the percentage of people dependent upon it
remain at 70 per cent? I think it is the only reason for the
miserable living condition of farmers in the country and it is
a natural fact that 17 thousand farmers are committing
suicide every year as has been brought out in a Government
Report. If our country wants to make progress, it is my firm
belief that unless this section of our society is developed,
dream of the country's development cannot be materialised.
Now, the Government should formulate its economic policy
by putting the agriculture into its fulcrum. We should set up
small scale and cottage industries based on agriculture. I
am advocating cottage industries because we can provide
maximum employment by producing quality products by
making minimum investment. Animal husbandry is also such
a sector through which maximum employment can De
provided to the unskilled and unorganized work force. In
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addition to this, textile industry is also a sector which creates 
a plenty o! employment. The Government should formulate 
a policy to proVide economic package in order to protect this 
industry which is becoming sick day-by-day. 

Today, there is a need to step-up production rate in the 
agricultural sector. Over the years, the Government have 
been following the policy of revising support prices for 
growth of agriculture, but the ground reality is that 81 per 
cent farmers in the country are small and marginal farmers 
who have small land holdings on which they are able to 
grow as much foodgrains as are required to meet the 
foodgrain needs of their families for one year. They do not 
have the capacity to sell their produce in the market. 
Therefore, the policy of revising support prices has not 
benefited those farmers. Need of the hour is to make farming 
of such farmers remunerative and for it the only way out is 
to increase the production rate thereby increasing their 
profits. The other way is to reduce prices of agricultural 
inputs like seeds, water, fertilizer, pesticides etc. so as to 
reduce production cost of agriculture and maximize the 
farmer's profit. It is the only measure which can make 
farming of these 81 per cent small and marginal farmers 
remunerative. I would, therefore, like the Government to 
reduce prices of the above inputs by, at least, half their 
present rates and even if subsidy is required for this. the 
Government must give the same. In addition to this. we must 
promote research and development activities for develop-
ment of new and quality seedl with a view to increase 
agricultural production rate in the country. We have the 
number of Research Institutes as compared to the other 
countries of the world but I regret to say that their perfor-
mance is not up to the mark.. I would. therefore. like the 
Government 10 issue clear cut instruction to them to develop 
leeds for agriculture, particularly wheat. paddy, pulses, 
oiIseedI. sugarcane etc. in such a way that their quality also 
irnprDves aiong with their production. 

The Government have referred to lustalnable 
devetopment of the petroleum sector through this AddnIas. 
It is true that today this industry has witnessed considerable 
development in the country and today we are one of the 
exporters of petroleum products. But there Is yet another 
aspect to this industry. This aspect is that the desirable level 
of transparency in respect of petroleum products in the 
country which should have been insttumental in passing 
over benefit. to the consumer is milsing altogether. The 
11111 ISpOrtation systam of the country. producIion of the country 
whether it Is of agriculture or industry Is dependent upon 
the .. productl for fuel. Th8 policy of the Government In 

respect of pricing of these products, particularly diesel and 
petroleum is manufacturer friendly and not consumer 
friendly. I would like the Government to work. out a pricing 
formula which Is ttansparent and In which interests of the 
manufacturer as well as the consumers are equally safe· 
guarded. Today, safeguarding interests of both manufacturer 
and the consumer is a must because they are citizens of a 
developing country and for development cost-effective and 
sustainable fuel is needed. 

Sir, through you, I have tried to put forward several 
suggestions to the Government. I think that these sugges-
tions will be considered and necessary action taken by the 
Government to implement the same so that citizens of our 
country can move forward on the path of prosperity. 

SHRI RAWI LAL SUMAN (Flrozabad): Mr. Deputy 
Speaker, Sir, every thing has been included in the 
President's Address. Some Works have been done and 
some are yet to be done. Our colleagues have mentioned 
about agriculture. The contribution 0' agricuhure in our gross 
domestic product has come down to merely 17.5 per cent. 
The contribution of industries in our gross domestic product 
Is 26.51 per cent while that of service sector is 55.7 
percentage. Agriculture is our basic source of employment. 
60-65 percent people of this country are dependent on 
agriculture sector. 20-30 percent people are employed in . 
industriaIseetor while only ten percent people 81'8 engaged 
in service sector. There is a need to strengthen our basic 
source of livelihood. Just now my colleague was speaking 
that the economic growth rate has reached nine percent. 
Time and again the Government also mention about this 
achievement. I would like to submit that the economic 
condition of some people of our country may improve and 
their wealth may Increase, however, it is not proper to think 
that the wealth of our country has increased. I feel that there 
cannot be any thing more milleading than this. The annual 
growth rate of our country il increasing, however, every year 
17 thousand farmerl are commiUlng suicide allo. The 
number of rich persons in the country has increated from 
2200 to 5000 In last two years. While calculating economic 
growth rate we forget that the condition of common man in 
our country has further deteriorated. This cannot be consi-
dered as the economic growth of the country. So there is a 
need to Irf1II'OW the condition of common man of the country. 
Mr. Deputy Speaker, Sir. at the time of launching of National 
Rural Employment Guarantee Scheme it was said that the 
problem of unemployment in rural areas will be solved. 
CertUIIy, It is a commendable effort. However, tIU now only 
65 per cent of tht total amount sanctioned for the laid 
scheme·hu bMn approved. I feel that there II a need to 
review the scheme. In a recent report of the Ministry 01 
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Labour it has been stated that five lakh people, earlier 
employed in organized sector, have become unemployed. 
Besides, twenty thousand persons have returned back from 
foreign countries because they did not get job there. 
Unemployment problem is a very serious problem and there 
is a need to pay attention in this direction. 

The Government claimed that last year the loans 
outstanding against 3.7 crore farmers amounting to Rs.65 
thousand CfOre has been waived and minimum support price 
of wheat has been increased from Rs.630 per quintal to 
Rs. 1 080 per quintal and in respect of paddy from Rs.S50 per 
quintal to Rs.900 per quintal. On the one hand production is 
increasing and on the other hand support price is increasing 
still farmers are committing suicide. It is quite surprising. I 
would like to submit that we cannot help majority of the 
farmers of the country by increasing the support price of 
crops. As per the figures of the year 2001-2002, the 
percentage of land owners having less than two hectare of 
land in our country was 81.8 percent. These are the figures 
of the year 2001. Thereafter the size of holdings have further 
shrunk during the last nine years because of the use of land 
for other purposes. In fact the majority 01 farmers, nearty 81-
82 percent are not getting the benefit of support price 
because they do not produce enough to sell in the market. 
Their produce is sufficient for their personal consumption 
only and so they are not in a position to sell it in the market. 
Farmers will not be benefited on account of this tin the yield 
is not increased. t would like to bring it to the notice of the 
Government that the farmers of Haryana have maximum 
burden of loans in India, however, they do not commit 
suicide. The main reason Is that the yield per hectare of land 
in Haryana is more than the other states. So, if we want to 
protect and promote agriculture then we will have to 
increase the agriculture yield. 

Since 1991-92 to 2007 an average annual growth rate 
of agricultural production is less than even in compa-rison 
to our neighbouring countries. In Pakistan productivity of 
wheat is 2.3 per cent and that of paddy is 1.8. In Bangladesh 
productivity of paddy is 2.60 percent. Wheat productivity in 
Nepal is 3.29 percent and paddy productivity is 1.28 percent. 
In India, Productivity of wheat is 0.86 percent and that of 
paddy is 1.21 percent. I mean to say that the production of 
our smaller neighbouring countries is more than ours. So, it 
is essential that we should pay attention towards increasing 

our production. 

Mr. Deputy Speaker Sir, the loans of the farmers were 
waived In the current finance year, however, what Is the 
benefit of this scheme If farmers do not get fresh loan at the 
time of sowing season. Last year, while on the one hand the 

loans of farmers were waived and on the other our larget to 
provide loans to the farmers was reduced. Last year, Rs.2 
lakh 41 thousand crore was given to farmers as loan. This 
year, Rs.2 Iakh 50 thousand crore was expected to be given 
to farmers as loan but till December 2008, only Rs. 1 lakh 90 
thousand crore were given to the farmers as loan. If the 
farmers do not get agriculture loan they will nol be able to 
enhance their agricultural production. Mr. Deputy Speaker. 
Sir, I would like to state. through you, that we are aware of 
the difficulties with which the farmers get loan despite the 
orders of the Government and the Reserve Bank of India. I 
would like to make a demand that legal action should be 
taken against those financial institutions which do not 
release the prescribed amount of loan to the farmers. As long 
as there is no psychological pressure on them, they would 
not provide loan to the farmers. 

Mr. Speaker, Sir, I would like to submit one thing more. 
Hon'ble Minister of External Affairs, I am speaking in Hindi, 
please pay little attention towards me. The Central Govern-
ment declared waiving off the loan of farmers for the year 
2008, and it did. The loans from 31st March, 1997 to 3151 
March 2007 were waived off. The State Bank of India and 
other Banks also waived off the loans, bul the rural banks 
did not do so. The rural banks waived off the loans uPto 31 st 
March 2000, but they did not waive off the remaining loans. 
Hundreds of peop!tt came to me in Agra and complained 
that the loans they had taken from the rural banks have not 
been waived off the way, the other banks have done. I urge 
that what I am saying may kindly be noted. You issue the 
necessary orders, then what is the reason that rural banks 
have not waived off the loans. 

Mr. Deputy Speaker, Sir, there was a news item in 'The 
TImes of India' dated 26-12-2008 that the price of crude oil 
has come down to 38 doliar per barrel. The production cost 
of petrol is Rs.ll/- per litre. The cost of diesel is Rs.31-per 
litre. One barrel is said to have 190 litres. The cost of crude 
oil is Rs.101- per litre and 85 litre of diesel and 28-29 litre of 
petrol can be refined in one barrel. In this country petrol IS 

sold above Rs.4OI- per litre and diesel above Rs.301- per litre. 
Even then, it is being said that the oil companies are 
suffering loss. I would like to bring one thing to your notice-
that when the price of crude oil had gone to $ 147 per barrel 
and later come down to $ 38 per barrel, we bought the price 
of petrol from Rs.50/- per litre to Rs.90/- per litre reducing 
Rs.l0/- per litre. but diesel was brought down just to 
Rs.3OI- from Rs.351- cutting down Rs.5/- per litre. I would like 
to know the price escalation and reduction policy of the 

, Government. Have the Government any price determination 
policy with regard to petrol and diesel? If so, then, it is very 
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good; and if not, we should definitely have a crude oil price 
determination policy relating to the fluctuation in price of 
crude oil. 

MR. DEPUTY SPEAKER: Thank You. 

SHRI RAWI LAL SUMAN: Mr. Deputy Speaker, Sir, in 
the encI, I would like to thank hon. Minister of External AHairs 
and the Government for the efforts made by Shri Pranab 
Mukherjee after Mumbai attacks which created international 
pressure on Pakistan. It definitely has brought favourable 
restltts. I would like to thank the Government for the same. 
With that, I would like to submit to Shahnawaz Sahab that, 
yesterday I heard the speech of Shri Lal Krishna Advani Ji. 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): It 
was very good. 

SHRI RAWI LAL SUMAN: It is very good for you and 
today I heard Patilji's also. How long they would keep on 
cashing the name of Rama? Recently 4·5 days back . 
.. . (IntemJptions). 

SHRI SYED SHAHNAWAZ HUSSAIN: TIll you would 
not leave cashing the name of Kalyan Singh. 

SHRI RAWI LAL SUMAN: Leave it. 

Mr. Deputy Speaker, Sir, recently some 4-5 days back, 
they called a meeting and they started chanting the name of 
Rama again. Learn a lesson from your mistake. How long 
you would cash the name of RaIna? ... {Interruptions) 

Mr. Deputy Speaker, Sir, we are political people. 
Common man analyses more accurately and more promptly 
than we do. We know, when we used to be amid people, 
people did not talk to us good humouredly. When they harp 
on the name of Aama, the people say that never before a 
worse liar has been there and never there would be any in 
future . ... (Intenuptions) 

SHAt SYED SHAHNAWAZ HUSSAIN: You are nothing 
alter Shri Kalyan SIngh has joined your party. You have not 
courage enough to go to minorities. You have lost half of 
your strength . ••• {Intetruptions} 

SHAI RAWI LAL SUMAN: Mr. Deputy Speaker, Sir, 
they are not ready to /earn a lesson from their mistakes. 

I would also like to submit that when Assembly 
elections were held in five States and that was the time 
when Mumbai had terrorist attack, they tried to make 
terrorism the election issue. But I would like to thank the 
people of the country that they replied saying that the 
Parliament was attacked during their regime and conveyed 

the message that they have no moral right to protest against 
this attack • ... (lntemJpIions) Pleuelisten to me. 00 you want 
us to speak what you want to hear, how is this possible. 

MR. DEPUTY SPEAKER: Mr. Suman. please address 
the Chair. 

SHRI RAWI LAL SUMAN: " you go to the people with 
temple issue, nobody would like to ever remember your 
name .... (Interruptions) 

MR. DEPUTY SPEAKER: Thank you, please take your 
seat. 

SHRI RAWI LAL SUMAN: Mr. Deputy Speaker. Sir. with 
these words, I support the address of Her Excellency. Madam 
President. 

14.58 hrs. 

(MR. SPeAKER in the Chair) 

{English] 

MR. SPEAKER: Shri Bellarmin, you may laid your 
speech on the Table. 

'SHAI A. V. BELLAAMIN (Nagercoil): Sir, I also join in 
the customary core who are discharging their obligations in 
the agenda of Motion of Thanks to the Presidential Address. 
The address is nothing but a rhetorical repetition of 
chronological compilation of the attempt made by the 
government in its terms since 2004. The speech neither 
contained the poHcy dictates of the government nor spelt 
any direction for the future. The slogan 'ott spelt· by the 
government that it has reposed .faith in ita policy of faster and 
more inclusive growth has been repeated in the speech but 
there is no indication how to achieve it and what steps are 
being taken to ensure it. There are tall and shiny claims 
about the performance of course at the insistence and under 
pressures from the left parties inside the parliament and the 
people outside the government took some steps in the 
Interest of the working people and the farmers. But It failed 
to address the key issues such as agrarian crisis, price rise. 
job loss, and joblessness that affected the people. There is 
no mention about providing relief to the people through 
increased public spending and development of infra-
structure in the context of the havoc caused by the global 
economical meltdown, 

The tall claim of allotment for debt waiver for the 
farmer, the much eulogized NREGP and Bharat Nirman 
Schemes, Rural development programmes, Rural Housing 
for the homeless etc. looks bright to the eyes and sound 
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sweet to the ears, but the deep analysis of their implemen-
tation looks very bleak and bitIer. In short the beneficlalities 
under the scheme are not the targeted lot, but most of them 
are otherwise affordable sections. Instead of the growth to 
be inclusive, it is exclusive to a particular small section. 
Domestic traders have become multi-national corporate 
whereas the 'Aarn Admi' is living below poverty line and their 
number is increasing. The legislation enacted for the 
unorganized section of the population has tumed an eye 
wash and teethless. 

It may be true the number of education loans 
sanctioned through the 5 years might have increased 3 limes 
but the pity is the banks that sanctioned these loans are 
indulging in 3rd degree methods to recover the loans 
whereas the poor parents most of whom are rural farmers 
who are in distress, and the impact of the economic 
turndown has denied and denuded the job opportunities of 
their wards. The crisis has particularly engulfed the 1.1 
Sector which has worsened the situation. The Government 
should come forward to waive interest on education loans 
and extension of the moratorium period. 

Development of infrastructure ia mentioned as a tUlip 
for employment opportunitiea, but it is very much painful to 
note that no mention la made with regard to the proposed 
improvement of the natural minor port in colachal In 
Kanyakumari dll1rict Into a major mother container port. It la 
needIesa to point out that thla Is the only port having a natural 
depth of 20 mts. capable of connecting the intematlonal 
opportunities ports at Dubai, Cylon and Singapur which can 
generate employment and eam enormous foreign excha-
nge. In the matter of the predicament and aufferings faced by 
the overaeas Indian nationals the government haa no 
proposal to Improve their living conditions. Our minions 
abroad are moally under staffed and unable to cope up with 
their deteriorating conditions in the matter of dealing with 
transportation of the ,mortal remains of the deaths, settlement 
of legal remains of the deaths, settlement of legal dues, to 
eachew those who are imprisoned, JaDed for no fault of their. 

The rural housing under lAY scheme the amount 
allotted for It is very meager which should be raised to Rs 1 
Lakt' at least. There is no mention for a formation of a 
separate mlnlatry for the panchyat which would help a long 
way In rural development. I would like to beseech the 
government to con.tiMe a separate ministry to addre .. the 
problems faced by the fishermen folk HYing along the three 
Coast of the Indian peninsula. The Dallt Christalns who form 
a majority In the chrlstaln population of the country are 
craYing for the rightaand privileges guraranteecl to their non-
chrlstaln counterparts. 

With these words I express thanks to Her Excellency 
the PreSident for her address. 

SHRI ASADUDDIN OWAISI (Hyderabad): Thank you, 
Mr. Speaker, Sir. I rise to support the Motion of Thanks on the 
Presidenrs Address. Because of paucity of time, I will restrict 
my speech to only four points. 

The first point is internal security. While mentioning the 
cities which"suffered terrorist attacks, I think the terrorist 
attack which took place in Malegaon and Modasa have 
been completely forgotten to be mentioned in the President's 
Address. It was not even mentioned. The most important 
point is that the charge-sheet filed in the Malegaon case by 
the ATS clearly says that the perpetrators of Malegaon blast 
were trained and given arms by Israel. This is what the ATS 
charge-sheet says in the Malegaon bomb blast case. If the 
premier anti-terrorist organization of the country is claiming 
!hat the perpetrators of Malegaon bomb blast were given 
training and arms by Israel - even Israel agreed to give them 
political asylum, agreed to give them office in Tel Aviv· why 
has not the Govemment severed diplomatic relations with 
Israel? The minimum that the Government could have done 
was called the Israeli Ambassador. 'given him a demarche; 
and shown our anger saying that they are unnecessarily 
interfering In India'a intemal affairs by enCOl:'raging terrorist 
activItIea over here. 

15.00 hra. 

Unfortunately, not a single word had been said by this 
Government to the Israeli Government. Why? It is because 
we are the biggest purchaser of Israeli arms. Nine billion 
dollars worth of anna of Israeli are purchued by India. Still, 
this Govemment claims that we remain steadfast in our 
support to the Palestinian cause. Israel is troubling in the 
country by supporting terrorist organisation and we are not 
able to show anger towards them. 

About the UAPA Bill, at that time in this august House, 
the han. Horne Minister said that corne February, we would 
review this Act. Will the Govemment review the UAPA Act? 
Come tomorrow If the NDAcomes into power, which we do 
not want, they only think that they wiU only have to lose; NDA 
te amend that Act by saying that confession will be an 
admissible evidence. Who will be blamed tomorrow? I will 
be facing the main problem at that time. 

In this Bin, there Is no sun-set clause also. TADA has 
a aun-set clause; POTA has a aun-set clauae. Even in UAPA, 
there is no sun-aet clause in it. 

About the Sachhar Committee, unfortunately it shows 
the man-management skills of this Govemment in the 
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House. A sitting Prime Minister formed the Sachhar 
Committee. We could not even discuss the Sachhar 
Committee. What we have done, I welcome it - which the 
Government has mentioned in the President's Address. What 
about the protection and development of Wald properties? 
Not a single step has been taken? What about the report of 
the Fatmi Sub-Committee on Education in relation to 
Sachhar Committee? Nothing has been talked about that So 
many recommendations of the Sachhar Committee have not 
been accepted by the Government I do not know as to what 
is happening in the Minority Affairs Ministry. 

What about the Equal Opportunity Commission? Why 
are you not going for the Equal Opportunity Commission? 
Why do you not establish it? What about the Diversity Index? 
There is no talk about that. 

About the Central Madarsa Board, Muslims of India 
strongly oppose the fonnation of the Central Madaraa Board. 
We do not want you to interfere in our Madarsas. We do not 
want your money. Kindly keep your money for yourseH. For 
God's sake, do not try to Interfere. This is the unanimous 
opinion. There is a resolution passed by All India Muslim 
Personal Law Board. 

About the Liberhan Commission, 15 years have been 
passed. Five years the UPA Government has been in power, 
where is the Liberhan Commission Report? Who stopped 
you? How long are you going to play vote bank politics? If 
the Liberhan gives the, Report, what is wrong In that? 
Fourteen years have passed but the l.iberhan CommIssion 
is still functioning. I think, Liberhan Commiaslon should be 
included in the Gulnness Book of Records for being the 
longest Cof\ll1\iasion. 

CBI is deliberately delaying the BabrI Masjld trial. Why 
cannot this Government ensure that CBI conducts the Babri 
Masjid tria1 on a day to day basis? Yesterday, I was listening 
to the speech of the hon. Leader of the Opposillon. He tabd 
about the \oca1 supPOrt. I agree with him certainly. I would 
add on his speech that the local support was given, If It was 
given, by the Sangh Parivar people, by Abhinav Bharat But 
the people who have done in Malegaon and Modasa, a 
probe has to be ordered. 

Lastly, Air Force and Military establishments are 
stopping Muslim members, who are working in Anny, Air 
Force, from growing beard. What kind of secularism Is this? 
If Maulana Abul Kalam Azad is alive today, would he agree 
to it? These were the same Muslim bearded people, who 
started the War of Independence In 1857. Now, the Govern-
ment Is passing such laws, I hope the Government would 
take Into account the points mentioned by me. 

·SHRI KIREN RIJIJU (Arunachal West): Sir, I would 
like to thank Her excellency, the President of India for her 
address to the joint session of the Parliament. 

But I express my deep anguish and unhappiness for 
not making any special announcements for the development 
North-Eastern Region. 

Today, the security scenario of North-East is deteriora-
ting day by day and common people are feeling more 
insecure about their lives and property. Underground 
elements are finding safe heaven In the region. Bangla-
deshis are increasing In the region who are coming illegal/y. 
Even the Supreme Court has indicted the Union Gov!. ,for 
failing to check the infiltrations. The various secu'rily 
agencies are not strengthened enough to support the state 
machinery. The state police are not provided enough 
assistance to mocIemize and equip itself property 10 fight the 
menance of terrorism. The higher education in North East is 
in shamble. There should be special package 10 revive the 
ailing educational Institutions and to open up new technical 
Institutions in the states of North-East 

Arunachal Pradesh Is due to receive special financial 
assistance a peace and Green bonus from the union Gov!. 
This Long pending demand must be granted by the Union 
Govllmmedlately. 

The sixth pay commission has not been implemented 
by the state government for Its employees. The state 
employees are on pen down strike since 5th February. 
Central Government must intervene to ensure that the Gov!. 
employees under the state services are provided relief 
which are due to them under the 6th Pay CommilSion 
recommendation. 

The Lok-East polley needs a complete re-Iook and 
North·E.st mult become one of the economic hub of the 
nation. The Infratructure needs apecial attention 10 connect 
North-Eat with the East and South AIIanI counlriH. 

I appeal the union govt. to understand the feelings and 
suffering of the common people and make every region of 
the country particularly the people of North-East and 
Arunachal Pradesh as an Integral part of the progressive 
India. 

{Translation} 

·SHRI BHANU PRATAP SINGH VERMA (JaiaLsn): Sir, 
thanks for giving me an opportunity to speak on Motion of 
Thanks on President's Address. 
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Sir, there has been a draught like situation in my 
parliamentary constituency in the last one year. My 
parliamentary constituency comes under Bundelkhand 
region. Illiterate farmers did not get the direct benefit of loan 
waiver scheme as for the farmers having a land holding of 
more than 5 acres, the loan was divided in four instalments 
and the farmers were supposed to deposit three instalments 
as per schedule. The farmers cannot deposit the instalments 
because of failure of their crops. Sir, the farmers could not 
deposit their three instalments as per schedule upto the 
month of March. It may be certainly beneficial for the farmers 
if they are asked to deposit their three instalments in March 
and lI'eir fourth instalment is waived off because there has 
been a spurt in the cases of suicides by farmers due to 
mounting pressure of loans and by doing so the incidents of 
suicide by fanners could be checked. 

Sir, as per existing rules if due to non-seasonal rains 
or tor any other reasons the crops of farmers are destroyed, 
then the exlent of insurance amount to be paid to the farmers 
is decided at block or Nyaya Panchayat level. The amount 
of insurance should be decided at individual level so that the 
farmer whose crops have been destroyed could directly get 
the benefit from the insurance cover. Sir. there are no 
sufficient means of Irrigation In my constlhler!CY. $ir, my Lok 
Sabha constituency area Is confluence of five rivers and I 
have always raised the demand for construction of a 
'Panchnanda' dam at that place so that the financial position 
of farmers could be Improved. A dam should be constructed 
at river Yamuna near ltawah and Aurralh in Kanpur rural so 
that financial position of the farmers of that area could be 
improved, in addition to that If 'Malanga' and Nullahas of U.P. 
particularly Bundelkhand area are cleaned and water is 
stored there, it could certainly be beneficial to the small 
farmers. 

Sir, Central Government Is constructing four and six 
lane roads allover the country. The companies assigned the 
work of construction of four lane and six lane roads from 
Bhognipur to Wara Mor and from Bhognipur to Jhansi area 
in Uttar Pradesh are undertaking no work themselves, but 
engaged in earning commission by awarding further 
contracts to the local contractors, due to which the quality of 
work undertaken is very poor since these firms and small 
contractors have no experience of doing such works and the 
soil is being pounding without applying water due to which 
potholes appeared in entire road at several places during 
rains and people have to completely stop the vehicle to 
cross the culvert on road. Several trucks and buses got stuck 
into soil on verge of road and overturned. This problem has 
ariHn due to Improper pounding of soli and there Is a need 
to pay attention towards this matter. 

Sir, there is no airport in Jhansi and Bundelkhand 
region. There is an airbase of Air Force in Jhansi and by 
constructing a new runway at this airbase, proper airport 
facilities could be provided to the people of Jhansi. 

SHRIMATI RANJEET RANJAN (Saharsa): Mr. Speaker 
Sir, first of all I support the Motion of Thanks on President's 
Address. Secondly, I would like to convey my thanks to the 
Hon'ble Speaker for running this House for five years. A 
poltergive shapes to his pot by at times touching it tenderly 
and at times hitting it hard, in the same way he has 
managed to keep us disciplined to run the House efficiently 
and during this period I have learnt a lot from you. I hope that 
this entire House has learnt a lot from you. You always 
manage to uphold the dignity of the House even during the 
time of pandemonium in the House and taught all of us a 
lesson of discipline. I again thank you for rendering your 
services during these five years. 

I cannot forget to convey my thanks to the Chairman of 
UPA Smt. Sonia Gandhi to keep all the allies of UPA firmly 
united with affection and sympathy, during these five years. 
Many people had apprehension that the Government may 
fall. 

People were having same apprehension around two 
years back also. Barring an exception she managed to keep 
all the allies of UPA united like a mother or sister or a 
daughter keep her family united, I am thankful to her for this 
also. In addition to that I would also like to thank hon'ble 
Prime Minister, Shri Manmohan Singh Ji for firmly maintai-
ning the pace of development of the country and for leaving 
no stone untumed to take the country on top and aligning it 
with other countries of world. 

Sir, so many people expressed their concerns but at 
last I am happy to see that not only the nuclear deal has 
been signed but several other schemes have also been 
implemented and I am feeling proud for this and can 
undoubtedly say that Singh is King. He has shown this by 
taking action. A person with humble nature has always got 
a sublime thinking. Following this ideology during Ihe lasl 
five years he has tgkept all the allies united and conveyed 
a positive message not in India but throughout the world, I 
am thankful to him. 

Sir, with this I would also like to thank opposition 
parties that meaningful debate took place in the House. 1 

came to understand that if you are in opposition, then you 
are bound to point out some or the other thing in the best 
schemes formulated by the Govemment. I would like to thank 
you tor pointing out the discrepancies in the schemes as no 
one Is perfect and the Govemment is no exception but if 
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there is even ten percent lapse, you have given us an 
opportunity ~ rectify the same. I would like to thank you for 
showing the solidarity and integrity after the Mumbai bomb-
blast and the manner in which White House stand together 
with unity against the evil of terrorism. 

Sir, just now Suman Ji was talking about the economic 
crisis, ~ssion, wortc.ers and fanners and many members 
have also mentioned such things. I would like to submit that 
global recession is not the result of UPA Government's 
policies during its tenure of 5 years. I am proud of the UPA 
Government that although recession is affecting the whole 
world but thanks to the UPA Government the economy of 
India is sound and stable. We have various schemes and we 
need it Indeed such as 'NAEGA' scheme wherein employ-
meDt of 100 days was provided Initially and thereafter the 
same has been increased and Old Age Pension Scheme 
was introduced and now in General Budget Widow Pension 
Scheme for the women aged between 18-40 is announced, 
which is really appreciable. There are so many such 
schemes. I think that today we don't need schemes, there is 
need to check corruption and as hon'ble Rajiv Gandhiji and 
hon'ble Aahul Gandhi Ji said about corruption that benefici-
aries get only five paise out of one rupee after passing 
through the various channels i.e. centre to state and state to 
block level. Even if we are able to ensure that at leut 60 
percent reaches to the common man, then no one will either 
think of replacing the Government nor be able to do 10. 
There is need to check this corruption only. I accept that even 
we do not think of Congress's come back in Assembly 
election of Defhl. It was not the victory of Congrell, or any 
individual or nor Sheila Dixit, but it is the victory of youth. 
They gave the message that India belongs to the young 
people who are 40-45 percent of the total population. Today 
the youth will not vote merely in the name of inflation, 
terrorism. unefl1)loyrnent, caste and religion. Today the youth 
Is educated and Intelligent and they have given a positive 
signal that people will vote In the name of development from 
today onwards. The country where youth constitutes 47 to 50 
percent population. they can lay the compIet8 foundation of 
their country and youth will play a new and vital role in the 
forthcoming election. 

With these words I support the motion of thanks of 
President"s Address. Once again I will appreciate hon'ble 
Speaker for allowing me time to speak, I will not appreciate 
him not only for supporting the beginners like us but also for 
supporting the truth. 1 have learned a lot In these five years 
and found that there are also honest and true leaders In the 
House. They are the people who win maintain the dignity of 
the House in future too. Here are a few people. who are 
standing Ib pillara to proteCt the dignity of the House. 

With these words I conclude. 

[English} 

·SHRI J.M. AARON RASHID (Periyakulum): Sir, I 
support the President's address which gives a lot to people 
of down trodden and schedule castel Minorities and their 
welfare measures are the main aim of Government of India 
i.e. UPA Government. 

In the field of education the H.R ministry under the 
leadership of honourable Shri Arjun SlPIgh has given 38 
Kendra Vldhalaya and model schools to the stale of Tamil 
Nadu. I appreciate this fact. But Sir It is very unfortunate thaI 
not even single Kenclriya Vidhalaya model school is allotted 
to Theni District which is my constituency. The loan waiver 
scheme is appreciated by one and all in the country. So far 
65.800 ClOre has been issued. In my constituency farming is 
main source of income we produce paddy - cardamom, 
pepper, tea, coffee, orange and vegetables my constituency 
area covers more than 200 Km area in hilly terrains. The 
waiving has been fixed to one lakh upto 2 hectal'es. In M.S 
Swaminathan's Committee Report- It hu to be increased to 
4 hectarel. So the restriction should be removed and all 
agriculturist should be treated equally. 

Sir the agriculturists have been complaining that they 
are not getting further agriculture crop Ioanl . The Govern-
ment of india have to give IUitabie instructions to banks to 
take care of agriculturists. Sir on the Sri lanka ilsue, the 
L TTE is holding the innocent tamils .. human shields in the 
croufire u the imocent tamils are forced to stay in war torn 
areu and are suffering a lot. They are Iollng the near and 
dear ones and suffering bullet injuriel without proper 
medical treatment. They are losing their lives. Sir through 
you I am requesting the government of India should request 
Sri Lankan government to help the Innocent civilians and 
they lhould be sent to peaceful zones forthwith. Another 
ceasefire Is • must and I am requesting the government of 
India to take steps for another ceueflre to lave innocent 
tamiUanl. 

Sir some personl in the name of advocates are taking 
law in their hands and acc:uling the congress party u my 
leader Sonia Ji and are tearing the congress flags. They are 
shouting Pro LTTE slogans they should be brought the books 
and the action should be taken against the Pro L TTE 
sympathil8rl which is internationally banned terrorist outfit. 
Sir I fully welcome the president address which gives more 
impOrtance to education policy also releued more amount 
~o students for educational loans. 

Sir, with these words I conclude. 

• Speech ... t.kf on tl* Table. 
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{Translation} 

SHAI MOHAN RAWALE (Mumbai South-Central): Mr. 
Speaker Sir, I may kindly be allowed to speak. 

{English} 

MR. SPEAKER: Your Party has no time. 

{Translation} 

SHRI MOHAN RAWALE: Sir, please allow me to 
mention a few points regarding Mumbai attack . ... (Interrup-
tions) 

MR. SPEAKER: All right, I will allow you to speak for 
just two minutes. 

SHRI MOHAN RAWALE: Mr. Speaker, SIr, pleas!) dow 
me to speak at least for five minutes. 

MR. SPEAKER: No, please conclude in two minutes. 

SHRI MOHAN RAWALE: Ok, thank you for allowing me 
to speak. 

MR. SPEAKER: You forcefully take time. 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, a number of 
police personnel died during the Mumbai attack on 26111. 
You have provided them house and government have given 
RS.25 lakh - it is appreciable, but I would like to say that the 
Government took necessary action only after they sacrificed 
their lives? Yesterday a question was asked about m0derni-
zation of weapons wherein allotment of residential police 
quarters was also mentioned. I would like to know as to by 
when they will be provided houses. In my constituency, a 
police personnel named Shri Yogesh Patil died, who was 
living in Janta Nagar slum. I would like to submit that police 
personnels do not get houses even after 35 years of their 
service. They do not own house even after retirement after 
rendering service for 30-35 years. I would like to request the 
Government that Government may introduce law so that after 
retirement they may be provided house free of cost. 

I would like to know from the Government as to how 
long you wHI trust Pakistan? Shri Pranab Mukherjee made 
a statement here earlier that ail the terrorists came from 
Pakistan. Earlier it was said that there are 52 terrorists camps 
in Pakistan, but Pakistan denied. All the Pakistani terrorists 
came here on 'Kuber Boat' • ... (Interruptions) They slaugh-
tered five fishennen. G.P.S., flour of Pakistani Brand and 
some clothes were recovered from the boat which they left 
In the boat. They left such items intentionally (1) the boat 
becauSe they wanted to tell that we are Pakistani and if you 
can take some action, you may take. If Israel can attack 

Gaza Strip, then why don't we? Why deal with Pakistan . 
... (Interruptlons). We should have attacked terrorist camps 
immediately. If we would have taken timely action, we would 
have succeeded. Now terrorists camps would have vacated. 
... (Interruptions) 

I would like to submit regarding Nuclear Deal that you 
are interested to spend Rs. 1 lakh 80 thousand crore for the 
same. You want to spend Rs.9 crore per Megawatt. How will 
you provide electricity on cheaper rates? ... {Interruptions} 

I would like to say about NTC mill workers . ... {Interrup-
tions). I would like to say that the NTC employees and private 
mill workers should be given houses free of cost at the sites 
of NTC. Late Shrimati Indira Gandhi had initiated this 
scheme and because of that she had nationalized the mills 
as she wanted that mill workers have the right on them. But, 
today those mill labourers are suffering . ... {Interruptions) 

Thank you very much for giving me time to speak. 

{English} 

MR. SPEAKER: You have come in a sports jacket, that 
is why, I have given you time. 

SHRI P.C. THOMAS (Muvattupuzha): Sir, par~raph 8 
of the President's Address specifically says that agricultural 
economy has been revived and that the investment in this 
regard has been increased to three-fold. But still it is a fact 
that the agriculture is facing se.rious crisis, especially. in the 
light of the economic crisis which the country is facing along 
with the world arena. 

I would just submit that four per cent interest may be 
thought of and implemented in the case of agricultural debt. 
With regard to the debt relief scheme, a big scheme has 
been announced but still we find that many of those who 
would have come under the scheme when the Parliament 
declaration came have been lett out when the actual 
implementation started. For example, the scheme says that 
all the loans prior to 2007 will be included and the loans will 
be waived off. When the implementation came, it was stated 
that those loans which were taken prior to 1997 will not 
come under the purview of this scheme at all. Sir, this affects 
my State of Kerala very much because the farmers have 
taken long term loans. They are rubber farmers and farmers 
of all cash crops, etc. I would submit that it must be 
considered. 

It has beer. submitted by the han. Finance Minister that 
he will keep an open mind, but that open mind has not been 
shown in this statement also. The prices of many agricultural 
produces have gone down steeply. Rubber is one example. 
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It was Rs. 40 per kilogram but now it is Rs. 65 per kilogram. 
That is the real difficulty. Steps are needed to be taken 
urgently to redress this issue. I would also like to make a 
point about the senior citizens. The amount of the senior 
citizens fund would have to be enhanced. The issue about 
the para-military forces should also be considered. My last 
point is about the Employees Provident Fund and pensio-
ners. My submission is that these matters !:hould also be 
considered. 

[TransIaIJon] 

SHRIMATI RUPATAI D. PATIL (Lalur): Mr. Speaker, Sir, 
I rise to speak on the Motion of Thanks brought by the 
Govemment on the Address delivered by Her Excellency, the 
President on 12th Feb, 2009. 

Sir, there is no mention about many issues in this 
Address. India is known as pre-dominantly an agricultural 
country but while seeing the condition of the farmers it is 
revealed that the toocI-grain producers find it difficult to make 
both ends meet. The cotton growers are in miserable 
condition. During the last five years, the Government had 
only made false promises for agriculture sector but had not 
taken any concrete measures. 

Due to this now farmers are feeling themselves 
cheated. I would like to speak at length about farmers but 
due to shortage of time I lay my speech on the table of the 
House. 

SilTlJltaneously, I would like to say that at the time of 
forming the Government, it was mentioned that 33% 
reservation would be provided for women in Common 
Minimum Programme armounced by the UPA but it seems 
thent Is no poIiticaJ will to implement it. This has been merely 
proved to be an election announcement. The Government 
has failed to bring about a Bill even after the lapse of five 
years. I lay rerreinlng part of my speech regarding fanners 
on the Table of the House. 

.,... farmers had to take loans from the money lenders 
as they were unable to get remunerativ~ prices for their 
produce to meel their requirement. The farmers are 
committing suicide due to being engrossed In loans. Even 
after the announcement of Joan waiver by the Government, 
the farmers are continuously committing suicides. It means 
the Government are getting failed to provide relief to the 
farmers. The cane growers of our area are also suffering 
from the same problem. The government Is giving assistance 
to sugar-mills for the help of sugarcane growers. The sugar-
mill management is getting benefited by it The sugarcane 

•...• ThIa pert 01 \tie IPMCh wa.1aid on \tie Table. 

growers are not getting anything. Their condition is worse-
ning. The Government had promised that they will be 
provided crop Joan at the,rate of 7% to farmers but it is also 
not being made available to the farmers. It is proved that the 
Govemment is making false announcements by pretending 
to be the well-wisher of the farmers. 

At the time of constituting the Government there was a 
mention for 33"0 reservation for women in the Common 
Minimum Programme announced by the UPA but there was 
extreme lack of political will to implement it. It proved to be 
an election promise. The Government had failed to bring that 
Bill during these five years. 

The Government said that it would create one crore 
employment opportunities on coming to power bu1 increasing 
ligures of registered unemployed people in the Employment 
Exchanges of the country are speaking the failure of the 
Government in this field. The crisis of layoff is deepening 
due to the impact of extreme recession on people already in 
the jobs. The situation can deteriorate further if no economic 
measure is taken by ttle Government 10 contain it. The 
Government needs to pay attention towards creation of new 
employment opportunities. 

Sir. there is an atmosphere of insecurity in peopie after-
math Pak sponsored attacks on 26th Nov, 2008 in the 
country. We talked decisive action to deal with Pakistan in 
this respect but in the first instance Pakistan was not 
admitting it as its own ignominious acl, Now they have 
admitted but are not willing to hand over concerned 
perpetrators to us. There is an urgenl need to punish 
perpetrators responsible for the killing of hundreds of people 
under the law of the nation by bringing them to India. That 
is the public sentiment. The government should take 
cognizance of It and diplomatic efforts should be made to 
bring perpetrators here in the country. 

Today everywhere there Is a talk about global 
recession but its impact is not aeen yel in India while our 
growth rate has come down from 9% to around 7%. The 
growth rate is continuously declining as no basic steps have 
been taken by the Government for theindustriea and creaton 
of jobs. Even the employed persons are scared of losing 
their jobs alongwith unemployed persons, It shows the 
gravity of the situation In view of such suicidal attempts by 
such people. In view of the gravity of the situation the 
GoYemment needs to take effective steps to check it. The 
Government had explained all the works done by it during 
ita five year tenure but there Is no mention about the review 
of its implementation. The Government had implemented 
National Empleyment Guarant •• Act Scheme but its 
implementation is not being made properly and even today 
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crores of people in the country do not have houses, safe 
drinking water and electricity. Grains are not being made 
avallable through the Public Distribution System in time and 
as per standard. The F'mance Minister says that inflation has 
come down but the common man's domestic budget has 
been disturbed as a result of non-reduction in the prices of 
eatables. The common man is bearing the brunt of this sky 
rocketing price rise and the Government is in the impression 
that it had done the work in the interest of the common man. 
The Government has also proved to be failed keeping in 
view its failure in providing relief to common man. The 
dissatisfaction and resentment spread among the peopie in 
regard to the working of the Govemment will definitely be 
reflected in the ensuing elections. I, therefore, oppose this 
Motion of Thanks to the Address and conclude my speech.· 

[English} 

MR. SPEAKER: You have asked for two minutes and I 
am allowing thal You are my Lok Sabha TV anchor and you 
are doing very good programmes also. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
please allow me a little more than two minutes. 

Sir, the Presidenfs Address talks about a pertinent point 
thaI now there are very exacting standards that have been 
put to judge the performance of the Govemment. If one goes 
by this admission, then there are 82 items in 87 pages 
which spells out the agenda for the Mure. It is like a student 
appearing in an examination and not having to answer the 
questions but put questions to the examiner himself. There 
are very serious issues Involved. 

The capital expenditure as a percentage of GOP has 
fallen consistently. That means that we are not able to spend 
money for future development and Government has incu-
rred a debt of 60 per cent of GOP. So, the FRBM, which was 
notified by this Government though passed by the previous 
Government, has put conditions that not more than 0.5 per 
cent of the liability of the Government can be put in 
continuing liability. This year the Government has incurred 
0.67 per cent which means that it has again added to this 
already huge public debt. The balance sheet items amounts 
to 3 to 4 per cent of fiscal deficit and this is a huge amount 
and it has an impact on the future. 

[Translation] 

MR. SPEAKER: Please speak on budgel 

[English] 

SHRI SURESI-i PRABHAKAR PRABHU: On fertilizer, 
that has been talked about, many developments have taken 

place since 19n but no new capacity has been added and 
in future if we want to increase our food production, there is 
no fertilizer that is going to be available. 

Empioyment is a key development parameter. and this 
again concems the aam admi, and the Address talks about 
the National Rural Employment Guarantee Scheme. This is 
basically a livelihood support scheme and it is not an 
employment generation programme. Employment is some· 
thing which should be available for 365 days and not just for 
100 days. 

Sir, I am really concemed about two issues. one is 
population and the other is water. Water is going to be a 
major challenge for the future. Only four, per cent of the 
water of the world is available to us. Population is growing 
consistently. There are no measures which have been taken 
towards controlling this. 

Sir, my last point is about energy. The Government has 
claimed that it has come out with an Integrated Energy 
Policy. But a policy itself is not enough. We want to 
implement it in terms of taking concrete action to move 
towards energy security and energy availability which are 
not there. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Sir, I would like to lay my speech on the Table. 

MR. SPEAKER: Yes, you are most welcome to lay it. 

[Translation] 

°SHRI KISHAN SINGH SANGWAN (Sonepat): Sir, the 
Presidenfs Address delivered by the hon'ble President in the 
House on 12.02.2009 is a statement 01 the policies and 
achievements of the present UPA Government. The achieve-
ments of the Government have been projected in an 
exaggerated manner in the President's Address. In fact the 
ground reality is quite the opposite to it. 

The present Govemment have neither met the expec· 
tations of the people nor has it fulfilled the assurances given 
to the people. From the Address, it appears that Shara! 
Nirman works have been completed and the dreams of 
common people have been translated into reality. 

However. it has been rightly mentioned in the Address 
that the people assess the performance of a Government on 
the basis of its action, not on the basis of rhetoric and not on 
the basis of figures but on the basis of facts. In democracy. 
the simple formula of assessment of the performance of 
Government is to see what the common people have got. 
however, every section of country has suffered on account 
of the action of the Government. The people are feeling 
themselves cheated by electing U.P.A Govemment. 

0Speech was laid on the Table. 
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[Shri Kishan Singh Sa~J 

As far the farmers and agriculture sector are 
concerned, there is no improvement in the economic 
condition of farmers. The incidents of suicides committed by 
the farmers are increasing and farmers are continuously 
being trapped in debt. They get neither power nor do they 
get water. remunerative prices of their produce nor the inputs 
like fertilizers and seeds in time. Common farmers and 
common people have not been benefited on account of 
waiving of loans amounting to nearly Rs.65,OOO emre by the 
Govenwent. The loan waiver scheme has either resulted in 
the reduction of NPA's in the books of the banks or in 
bonanza for the habIIuaI defaulters. The GoverMtent have 
insulted farmers by doing a paltry increase of Rs.SO per 
quintal in wheat price whereas the prices of agricultural 
inputs are skyrocketing. The Government is purchasing 
substandard quality of wheat from foreign countries at the 
rate of Rs.1500 per quintal which is not even fit for consump-
tion by cattle. However, they are not providing nknunerative 
price to the farmers •. The present Government have no) 
formulated any agrictJlture policy for the farmers in the last 
five years. Rather the Government is taking credit by 
providing more loans to farmers for repaying their previous 
loans. 

Never did Government clarify during the last five years 
as to how much percentage of funds in the budget has been 
aBocated by It for the agriculture sector. Nor is there any 

. mention about the extent of increase in the growth rate in 
agriculture sector. What has only been mentioned Is the 
target of achieving a growth rate of 4 percent which the 
Government have failed to achieve. 

Sir, there is a very big class in the country that we call 
backward class which comprises Khati, Lohar, Kumhar, 
Jhimar, Nai, Teli, Dhobi etc. No new scheme has been 
formu/ate'j for this class In the last five years. Neither any 
loan ~ scheme has been announced for them nor any 
concesaioh has been given on interest component of the 
loans availed by them nor any scheme has been formulated 
by the Government for their economic development. This is 
the class which has been leading a miserable life for the last 
several centuries and is known as rural artisans. They have 
been put out of business by big companies. Thla section of 
society has lost their ground on account of wrong policies of 
the present Government. The present Government have 
politically, economically and socially neglected this 
backward class of soc:iefy. 

It is on account of the wrong policies of the Govern-
ment that the common people are facing dlfficultlea In getting 
LPG cylinders. There is long waiting for gas cylinders. 

People have to walt for months and they are forcect. to 
purchase It from black marteel. Time and again the attentIOn 
of the Government has been drawn towards this but it has 
turned a deaf ear to it every time. During the regime 01 
hon'ble Atal Bihari Vajpayee LPG was available at the door 
step of common people and there was no black marketing 
or waiting for the gas. From this it is evident that the present 
Government is openly encouraging black marketing and 
corruption. People will give befitting reply to the Government 
in the time to corne. 

The price of crude oil in the international market has 
declined from 147 dollar per barrel to 37138 dollar per barre/. 
However, the Government have added insult to injury to 
farmers by reducing only Rs.5 per litre on petrol and Rs.2 
Per litre on diesel. I would like to request the Government 
that the prices of diesel and petrol should be reduced in 
proportion to the percentage decline in the price of crude oil 
in the international market. The Government have not given 
any priority to the Pradhan Mantri Gramin Sadak Vojana and 
golden quadrilateral project that was launched by hon'ble 
Atal~. So the pace of work of the projects is very slow. The 
work on National Highway No.1 from Karnal Bypass to 
Sonepat is going on at a snail's pace for last 3-4 years and 
it is on account of this that there is traffic jam on this route and 
people have to face inconvenience for hours. Till now. 
neither any bridge nor any siphon has been constructed 
there. 

As far the issue of health is concerned, the condition 
of hospitals in villages Is very pathetic. Neither there are 
doctors nor medicines are available in the hospitals. 
Education has become so cosUy that poor man cannot afford 
good education for their children. The schools in villages 
neither have own buildings nor sufficient number of 
teachers. In Haryana 23,000 teachers have been employed 
as guest teachers who are treated as daily wage workers. 
There is no job security for them. It Is an insult to the teachers. 
These guest teachers are staging Dhama for last two years 
and have also gone to jail, however the State Government 
of Haryana is not paying attention to their demand. The 
similar is situation with Anganwadl workers and helpers who 
are working 8a full-fledged government employees, how· 
ever, neither their aervices are regularized nor fuH salary is 
being given to them. 

As far the ex-servicemen are concerned. they are also 
continuously fighting for one rank one pension for last 
several years and on many occ:aaions. I have also raised 
this issue in the House. Though, the Minister of State had 
given 8uurance in Lok Sabha thet the Government have 
accepted one rank one pension and it would be imple· 
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mented but it proved to be a false statement because though 
It has been Implemented In respect of higher military officers 
but it has not been implemented in respect of lakhs of ex-
servicemen of the rank of JCO. So, ex-servicemen are 
continuously sitting on dhama since 16 December in front of 
Parliament House in support of their demand and penSion 
anomalies in Sixth Pay Commission report. Military men get 
bravery award for serving the country and these medals are 
very dear to them. What can be more shameful for us than 
this that on 9 February, 2009 nearly 300 such ex-servicemen 
returned their bravery medals to hon'ble President after 
staging protest. 'Shaurya Chakra' awarded posthumously to 
those jawans who laid their lives were also retumed by their 
families. Similarly the families of those persons who 
sacrificed their life during aHack on the Parliament also 
retumed their medals. 

Sir, today situation has become so serious that nearly 
3 lakh employees of postal department who serve common 
man and who are called 'Gramin Oak Sewak' are sitting on 
dhama in front of Parliament and are determined to fight for 
their cause. Those who are assisting common people by 
providing services of post office saving bank, postal small 
saving certificate scheme, payment of old age pension and 
are assisting in employment guarantee etc. are also being 
exploited. Neither there are any prescribed pay scales or 
leave entitlement for them nor are they getting any retirement 
benefits etc. Their services were not included even in the 
Sixth Pay Commission. Injustice has been done to such a 
large number of people of this category on the basis of the 
report prepared in an arbitrary manner by a retired adminis-
trative officer. So I would like to demand that the benefit of 
Sixth Pay Commission should be given to Gramin Oak 
Sewak and a committee set up under the chairmanship of a 
retired judge of a High Court and all their problems should 
be sofvEod. 

Sir, similarly thousands of employees of defence 
department who are running Unit Aun Centre (UAC), are 
either ex-servicemen or their widows and ctlildntn. They are 
also fighting for their demand and are sitting on dhama 

. before the Parliament. Injustice is being done to them in the 
Sixth Pay Commission and they are forced to accept 
previous basic pay for the last 8 years. As per the Sixth Pay 
Commission revised pay scale has been given to CSO (1) 
Slaff, whereas the duties performed by.UAC and C.S.O. (1) 
staff are the samo. Both are related to the Ministry of 
Defence and its office, maintenance rule regulations are 
applicable on both these categories. However, UAC ~t~ff is 
a neglected lot. So, I would liI~e to demand that the Mimstry 
of Defence should pay attention to their problems and the 
benefits of Sixth Pay Commission given to them. With these 

words, 'conclude. 

·SHAI HAAISINH CHAVOA (Banaskantha): I support 
the Motion of Thanks to the President's Address to both 
House of Parliament, given in the Central Hall. 

It is also true that as per the convention, the Address 
has to be supported m toto and if we want to move amend-
ment to the Motion on President's Address, then voting has 
to be conducted. 

As per our convention, the hon. President Address to 
both the House of Parliament with the speech drafted by the 
Government in power. This Address is the statement of po6cy 
of the ruling ~overnment. As such, this particular Address is 
the statement of policy of the UPA Govemment comparison 
of the ideology of the Constituents of UPA and that 01 Its 
opponents can be made on its basis. On one side, there are 
secular people and those believing in division on the basis 
of caste, creed, religion, community and work are on the 
other side. Similarly, on one side of fence, there are people 
who follow ideology of making people happy, removal of 
poverty and making paopIe to overcome parochialism in the 
name of caste and religion and there are people obsessed 
with grabbing power by playing the communal card. 

The people creating misunderstandings in the name of 
Aam Temple, and regionalism are also keen to come to 
power. On one side, there are people who are working to 
unite the people so that the country may become powerful 
and any kind of differences among people may not emerge 
and then other side the people who create tension and 
disintegrate the country are active in the country. 

There are people sensible enough to understand this 
situation in the county but they are far and few between, 
besides being indifferent to the developments. There are 
large number of poors and farmers in the country. They are 
unable to lead a fulsome life and are helpless. Sometimes 
they are forced to dispose of their land and property. children 
and have to dispense with their ethics and values to survive . "-
and even sell their vote, which is their right. The rich and 
political people try to take advantage of it. Efforts are being 
made to reform this system and some people are proving 
hurdle in this regard. 

Late Mahatma Gandhi, Sardar Patel, and many other 
leaders and youth had faced bullets, had borne many 
sufferings to earn freedom for their motherland. The 
Independence has been actlieved because of sacrifices of 
those people. Many people had happily accepted gallows as 
their fate to ensure the happiness, freedom and comfort of 
the coming generations. 

"Speech was laid on the Table. 
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A lew days back, we celebrated 26th January, the day 
also called as '~epublic Day'. On this day, Our Constitution 
came into lerce and we celebrated this day to commemorate 
that historic occasion and every year it is celebrated to 
commemorate that day. However, is the rule of the people is 
to be seen anywhere? The representatives of the people win 
the election and run the Government and these elections are 
lought in the name of religion, caste and by luring the 
people. False promises are made, the elections are won on 
basis 01 bogus voting and the poor people are misled. Can 
this be called true democracy? 

The people mired in corruption, the people doing harm 
to the cause of the nation and the people who do not think 
about welfare of the poor people, but their own welfare win 
the elections? What kind 01 glory such people will brine to 
the country? How can prestige 01 the country be enhanced 
in international arena if the wades of currency notes are 
brazenly displayed in the Parliament. I do not consider it as 
independence. This is a system to elect some people to 
Parliament, Legislative Assembly and Panchayats. 

The independence of the country is meaningless until 
there exists a single jhuggie jhopri in the country, even a 
single person is poor and if even after toiling for entire day, 
the person remains hungry and is not able to feed or 
educate his children. Independence holds no meaning till 
such situation exists in the country. 

While spinning cotton on 26th January, a thought 
struck me that our national flag is hoisted with all pomp and 
show by the person holding the highest post at all the places. 
The lact of the matter is that the sovereignty rests with the 
people of the country. The flag should not be hoisted by the 
people who have won the elections, but the unknown person 
living in slums should hoist the flag. Then we will be able to 
realise, what is the actual condition of the country after so 
many years of Independence. Freedom of the country will be 
meaningful only when the Government is able to bring such 
a situation in the country where it makes maximum effort for 
the utilization of the resources at its disposal for the welfare 
of such people. II the Govemment keeps on saying some-
thing and doing something else. freedom will have no 
meaning. 

May the God provide wisdom to everybody, give power 
to wort\: lor weHare of the poor, farmers etc., and the people 
should be inspired with true sentiments to work lor the 
welfare and strengthening the image of the country. Praying 
this, I support the Motion of Thanks to President's Address. 

[English] 

·DR. C. KRISHNAN (PoIlachi): I am speaking on behaH 
of Thiru. Vaiko, Leader of the Worfd Tamils, on the resolution 
thanking the Respectful President 01 India tor the Address 
which she made to both Houses 01 Parliament assembled 
together on February 12, 2009. 

In the present juncture Tamil Nadu people and 
Tamllians all over the world are much worried about the 
Massive killing of the Tamilians and the sufferings of the 
Tamilians in Sri Lanka. 

Sri Lankan Govemment is indiscriminately killing the 
Tamilians living there tor the past about 30 years. The Indian 
Government instead 01 protecting the Tamils of Indian Origin 
is helping the Sinhalese Government by giving Arms and 
Ammunitions, and also war front intelligence persons to 
assist for Sri Lankan Army. 

Our Indian Government has given about Rs. 2000 
crore of soft loan with which the Sinhaiese Govemment is 
buying Arms from Pakistan, China as well as from India to kill 
the Tamilians at large. 

The Red Cross people who were helping them have 
been asked to vacate the place. The Injured peopt8 are also 
being deprived of the hospital facility. The international Press, 
which was giving the actual incidents happening in the 
place. has also been asked to vacate the place. The 
Tarnillans living there do not have any food or shelter. 

In the Presidents address there is a mention about the 
war that is taking place in Sritanka. Government should 
come forward to stop the war and killing 01 innocent 
Tamilians. 

My Party MDMK headed by Thiru. Vaiko is of the view 
that the war in Sri Lanka should be stopped immediately and 
killing of innocent Tamil Civilians should be stopped. A 
peacefully negotiated political settlement should be aimed 
at. 

United Nations General Secretary Britain, America. 
Norwary, have Condemned the Genocide aHack on 
tamilians in Srilanka. 

The UPA Government should take immediate steps 10 
stop the war in Sri Lanka and safeguard the lives and rights 
of Tamils in Sri Lanka. The rights of the tamilians in the 
highly populated tamilian areas should be brought under 
the Ruling of Tamil People. 

It is a clear genocide of tamll •. Lakhs of Tamil 
people In MuHaltheevu are suffering without any food and 

"Speed! was ted on the rmle. 
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medicines, due to indiscriminate shelling and aerial 
bombing, on hospitals and schools. Cluster bombs are being 
used with devastating effect against tamil civilians. 

Chief Minister of Tamil Nadu convened only 

1. all party meetings 

2. Meetings of legislature party leaders 

3. Resolution in Tamil Nadu assembly three times 
But without any fruitful results 

And it was only an eyewash drama show 

The ruling DMK in Tamil Nadu, which is an important 
constituent of UPA at the Centre, did not bother to take any 
initiative to force the UPA Government to stop the genocide 
of innocent tamils in Sri Lanka. 

Government of India has remained just as a passive 
and silent spectator, but on other hand has been actually 
supplying arms. providing training for the Sri Lankan army 
in many parts of our country. 

The Red Cross people should be brought there for 
providing first aid and hospital facility and. 

The International Press should be brought there so that 
the killings of tamitians living there could be brought to the 
light of the day. 

It is very sad to note. that parts where the Tamilians are 
living is scrutinized by Radars given by our Indian 
Government. 

The Indian Government helped them to renovate the 
Palai airports and thus facilitated them to bomb the Indian 
Tamilians living there. 

Sir. on behalf of the Tamilians all over the world. wish 
to put forward our feelings that war in Sri Lanka should 
come to an end. Political settlement should be made fulfilling 
the aspirations of the Tamilians to live and rule that part of 
Sri Lanka where Tamilians are thickly populated. 

{Translation] 

·SHRI HANSRAJ G. AHIR (Chandrapur): Sir. I rise to 
speak on the Motion of Thanks on the President's Address 
moved by the Government. delivered to the joint session of 
Parliament. This Address has been less utilized in high-
lighting the policies of the government and I consider it only 
an election motivated speech. Government is now in the last 
phase of Its last year and if we have a glimpse at its 
performance durinG its full tenure of five years. we will lind 

"Speech was laid on the Tabie. 

nothing but despair. During the regime of that Government 
which promised to give relief to the common man the very 
common man is feeUng himself cheated due to sky rocketing 
prices. lack of purchasing power. employment and an 
atmosphere of terrorism. 

The status of projects announced for the common man 
is not upto the mark. The National Rural Employment 
Guarantee Act Scheme gives a guaranlee to employment 
but is a matter of concern how employment opportunities will 
be provided in view of implementation of the scheme? A 
family has been given a guarantee of employment for only 
100 days. The Government has no reply to this question 
whether the family will remain unemployed and face 
starvation for the remaining period? The Government has 
patted on its own back for providing houses under Indira 
Awas Yojana in the country. But the Government is proving 
itself a failure in view of delay in construction of the dwelling 
units and inconvenience caused in direct construction to the 
beneficiaries. Shortage of power supply in the entire country 
has become a major problem. We have failed in supplying 
power and even today electricity is not available in the rural 
areas of the country. The amount provided under Rajiv 
Gandhi Rural Electrification Scheme is quite inadequate. 
People are watching all that ostensibly claimed tall talks to 
check power crisis in the country after the nuclear agree-
ment. This Government based only on assurances is a far 
cry from the ground realities. The Balkrishna Renke 
Commission was constituted by the Government for the 
welfare and development of the nomadic people but no 
action is being taken even alter submission of its report. The 
condition of nomadic people is very bad. There is a need to 
chalk out welfare programmes in order to give them an 
identity and uplift them educationally. socially and econo-
mically. This opportunity has been frittered away by the 
Government and I strongly criticize it. 

Similarly. I have constantly been repeating the demand 
to set up a Bench of the Supreme Court at Nagpur for the 
convenience of the litigant parties of the far-flung southern 
and central India in view of increasing pendency of cases in 
it. It may result in huge benefits to the people living in 
Southern and Central India. The Government should come 
out with a Constitution Amendment Bill. The Forest (Recog-
nition of Rights) Act. 2006 was enacted by the Government 
but a complicated condition to prove the status of residence 
upto three generations was imposed which is coming in the 
way of availing benefits by the beneficiaries. The Govern-
ment was expected to relax this condition in view of the 
difficulties being faced by the uneducated people living in 
tribal areas but it is being neglected by the Government. 
Forest dwellers conserved the forests. Claiming their 
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traditional rights over water, forests and land these people 
conserved forests but development works are not possible 
here due te Forest Protection Act, 1980 and the subsequent 
amendment of 1982 thereto. Net existing cost is requir~ to 
be deposited with the Central Government in order to get 
development works carried out there which amounts to three 
or four times of the cost of development projects. This leads 
to negligent and lackadaisical attitude of the State Govern-
ments towards developmental activities in these areas. 
Therefore, concession in the net existing costs for the 
development works should be provided wherever there are 
forest areas beyond the norm of 33"10 and these should be 
kept outside the ambit of the Protection of Forests Act. The 
Railways is the carrier of development. The Central Govern-
ment should chalk out a special programme for laying of 
railway lines in the predominantly forest and tribal areas on 
priority basis and implement the same on war footing with the 
financial 8SSIstance. Malnutrition and starvation is visible in 
the forest areas due to backwardness. The Central Govern-
ment needs to provide irrigation facilities to the farmers of 
these areas on priority for their uptiftment. Substantial fund 
is required to be provided by the Central Government to 
make the centrally sponsored irrigation facilities by 
shouldering this responsibility keeping in view the difficulties 
being faced by the farmers there due to Forest Act. Medical 
Colleges should be opened in the forest areas in view of 
scarcity of health care facilities in the forest areas in order to 
make medical facilities available to the people of these 
areas. Doctors and NUf'Ses are not available in the health 
centers of these areas. Availability of Doctors and other 
health facilities can be ensured if medical colleges are 
opened. 

Sir, I have made certain submissions; This Government 
is against interests of the common man. Therefore, I 
conclude by opposing this Motion. 

[English} 

• SHRI NAVEEN JINDAL (Kurukshetra): Sir, I support 
the Motion of Thanks on the President's Address moved by 
my colleague Shri V. Kishore Chandra S. Ceo. The President 
has provided us with a vast canvas depicting the achieve-
ments of the UPA Government in inn'.lmerable sectors. I am 
sure these achievement will make any Indian very proud of 
the work done by the Government. 

Sir, it is agreed by aD the internal security is the major 
concern at present This concern has increased manifold 
after the 26/11 terrorist attack in Mumbai to which our 

0Speectl_ laid on lhe Table. 

President has made a pointed reference. This tragedy has 
mobilized our people against terrorism as never before. This 
along with the massive international support we have 
received has strengthened the hands of the Government. 
The Government, has set up a National Investigation Agency 
and the Parliament has amended the Unlawful Activities 
(Prevention) Act to deal with terrorist activities more 
effectively. The NSG which was earlier concentrated at one 
place will now have a few regional centers as well. This is 
a very welcome step. 

Here it will not be out of place to mention what the 
senior officials of FBI and New York Police Department have 
testified before the Senate Committee on Homeland 
Security and Governmental Affairs. They stated that the India 
response to the terror attack in Mumbai was handicapped 
due to lact< of co-ordination between different levels of the 
Government and the local police's inadequate training and 
lack of the sophisticated weapons. In their opinion. one of 
the reasons why the terrorists could inflict severe casualties 
was that for the most part, the local police did not engage 
them timely. Their weapons and training were not for this type 
of conflict. 

This highlights the tact Ihat the local policeman or 
security staffs are the first to face the terrorists. They are slill 
iH-equipp.xl to confront the heavily armed terrorists. I would 
take this opportunity to suggest that National Tactical, 
Training/Centre should be set up at a strategic place to train 
trainers for every police force in the country. This may be an 
autonomous center place fully equipped for carrying out 
scientific study to understand human behaviour_ and 
evaluation of whole range of tactical hardware. At NnC we 
should be able to design low cost but high quality training 
material and infrastructure to offer alternalive solutions 
locally. 

The proposed NTTC should have specialized depart-
ments to cover the entire range of law enforcement needs. 
It should offer professional consultancy services in every 
field. Its instructors should be prepared to go, stay and work 
with the field operators to correctly understand their specific 
training needs for creating the custom-designed training 
programmes. The profeSSional team of instructors will 
permanently remain with the organization pursuing their 
respective fields of specialization to improve progressively. 
It should have elaborate exchange programmer with several 
States and training institutions globally for keeping abreast 
with the latest and the best. Such an organization will 
constantly train the trainers of au other police forees. who in 
turn, will dissemlnB!.e and percolate the expertise down to 
the last man. Investments are made at one place and 
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e>.pertiae is acquired centrally which can be subsequently 
shared with all concerned. In my opinion, this can be a 
p,ofesslonal and sustainable solution and would lead to 
excellence and perfection. 

One more suggestion I would like to give. In order to 
beef up our internal security, it is essential to stop the entry 
of illegal immigrants from other countries. There is still no 
way to identify them although it is a known fact that a large 
number of them ara staying here. An effort was initiated in 
2002 to issue mUlti-purpose National Identity Cards to all 
bonafide citizens. I understand that only about 12 Lakh cards 
have been issued so far. I urge that the process of issuing 
these cards should be expedited in the overall interest of 
intemal security. Sir, the wortd has seen a very senous and 
crippling economic meltdown during the last few months. 
The impact is still continuing. I am happy and proud that the 
Indian economy has withstood the slowdown with exemplary 
resilience and it will grow at atleas! 7 percent. What is it due 
to? It is due to tile policies pursued by tna UPA Govemment 
which have made the fundamentals of the Indian economy 
very sound. 

Smt. Sonia Gandhi in her public speech at Rae Barali 
on 27th January, 2009 very rightly said that when the world 
was reeling under receaaion it was bound to have effect on 
India. However, the UPA Gov!. has been very alert as a 
result of which there has been no reduction in bank loans to 
small Industries, agriculture, rural development and 
Infrastructure sectors. 

It is also a fact that as a result of the Govemment's 
continued efforts, Inflation has come down from nearly 12% 
to below 5% now. An average Indian's Income has gone up 
to Rs. 100l-per day. Now the Indians have more money to 
buy things at cheaper rates. The 011 prices have been 
reduced twice in a few months. Aa a consequence of these 
healthy developments, the domestic demand will grow and 
sustain economic growth in the midst of global slowdown. 
The UPA Government deserves to be complimented by the 
House and the people for its economic policies. 

The President has stated that the Government has 
drawn up an ambitious plan for investing Rs. 2,36,000 crores 
for upgradation of National Highways. This is very welcome. 
However, I want to draw the attention of the Govemment to 
NH-1. The House will agree that this is a historical and 
prestigious highway and requires to be maintained in a 
manner matching International standards so that II can serve 
as a role model for other roads. 

Since I use this highway frequently, I want to inform the 
Hen. Minister of Shipping, Road Transport and Highways 

about the slow progress in completion of construction work 
including flyover. maintenance and upkeep of NI--1 
generally and in particular to the portion from Mukarba 
Chowk to Singhu Border in Delhi( Km 16.500 to 29.300). The 
stipulated date of completion of all ongoing projects on tnls 
portion was indicated as 31st March, 2009. which inciden-
tally is also an extended date. I gather that there is no 
pos.'>ibility of completion of these jobs as is being indicated 
by the National Highway Authority. 

Sir, it presents a disgusting view when you travel on 
this sector of NH-1 from Rajghat as you find ponds of dirty 
and filthy water on either side of the road which are a health 
hazard and require immecfaate attention. These have become 
breeding ground for mosquitoes and insects causing 
countless diseases. Small shopkeepers and hawkers have 
made considerable encroachments and have constructed 
small shops for selling news papers and eatables. Hund-
reds of unauthorized trucks are parked on either. side of the 
proposed flyover. The attendant staff of these trucks use the 
road for their day to day needs and make the area unclean. 
The local residents also dump garbage and unwanted 
material along the road. Heaps of garbage is dumped in a 
haphazard manner at the Mukarba Chow!<. They present an 
ugly sight and spread a foul smeH. There is a drain which 
runs parallel to the alternate road which is -uncovered at 
many places and is unsafe for the local commuters. 

I have been informed that the construction wor1( cannot 
be carried on further unless NOPL poles which are in the 
midst of the ongoing construction work between Rajghat and 
Mukarba Chowk ara removed immediately. 

The Commonwealth Games are fast approaching and 
this road is a gateway to nearly 5-6 States in North and 
would be used by millions of commuters including foreign 
visitors. I therefore, urge upon the Gov!. to take immediate 
steps to ensure that the construction and maintenance work 
on this sector is carried on war footing and completed within 
the stipulated period of time. 

The next Commonwealth Games to be held in India 
are fast approaching but, I as a keen sportsman. feel very 
disturbed when I read in the newspapers about the slow 
progress being made in preparing for the Games. I under-
stand that the cost is also getting escalated. Whatever 
information we get, we get only from the newspapers. In a 
meeting held in the last week of January, 2009. the Govern-
ment had to pull up Commonwealth Games Organizing 
COlM1ittee for inordinate delays in the sanction 01 vanous 
plans related to the Games, as reported by the Hindustan 
TImes dated 30 January 2009. It is unfortunate that some 
members of the Committee lull themselves to complacency 
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by thinking that still 18 months are left. Are we going to walt 
till the end of 18 months? 

No, we should not. The entire work must be finished at 
least 6 (six) months before the Games start. 

I would therefore appreciate if the Govemment informs 
the House about the latest state of preparations and whether 
any financial crunch is slowing down the paoe. 

I compliment the Minister of Rural Development for the 
success his Ministry has achieved in the first of its ttind 
NREGA programme which has given wort( to millions of 
people across the country. What is more they have opened 
their accounts in banks and post offices. The migration of 
labour from villages to the cities has come down. Same is 
true of Indira Awas Programme, the campaign to form self-
helpgroups, particularly among women, and the Pradhan 
Mantri Grameen Sadak Yojana which has provided a vast 
networtt of rural roads. 

However, the total sanitation campaign is not making 
the desired headway. Firstly, villager are not enthused to 
make toilets in their homes due to their old mind set. 
Secondly there ia shortage of water at many places. The 
result is that even those who have made toilets are not using 
them. The Ministry must find other reasons and try to make 
this programme also a great succaas. I am happy that a 
small State like Sikldm is among the first to achieve the goal 
of total sanitatior'i. I compliment the people of Slkkim for this 
achievement and hope that others will follow suit. 

Sir, there is an immediate need to provide affordable 
medical care and treatment to the millions throughout the 
length and breadth of the country. The treatment facilities are 
either inadequate or are available at exorbitant costs which 
ia beyond the reach of the common man. The cost of 
medicines and aurglcat operations II becoming day by day 
unaffordable. This problem is more acutely felt In the remote 
villages and smaller towns. The facility being provided by 
private practitioners Is very cos1Iy and mostly In the hands of 
quacks. As such I request that a network of medical facilities 
through Govt. agencies is the need of the hour. In conclusion, 
I would make bold to submit lhat as a firat-time member of 
this august House, I have learnt a lot About 115 crorea of our 
people elect just about 540 MPs and send them to Lok 
Sabha with high hopes. It Is, therefore, the greatest honour 
to be a member of this House. The highest honour conferrad 
by the Govemment Is Bharat Ratan. Th. highest honour 
bestowed by the people of India I. by electing us UPI. l8t 
us live up to this honoUr by using each minute of the time of 

the House in the service of the people in a positive, 
constructive, meaningful and dignified manner. We have no 
right to waste that time. 

Since this will be the last session of this Lok Sabha, I 
must thank all the Honble MPs the staff of Pai1lament and 
especially the Honble Speaker for the masterly conducting 
of the proceedings of the House and going to the extent of 
making great sacrifices to upload the dignity of the high office 
of Speaker. For a new member like me. this was one of the 
greatest lesions. 

With these words, I thank you for the time given to me 
to speak. 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Mr. 
Speaker Sir, at the very outset, I would like to express my 
gratitude to all the han. Members including the Leader of the 
Opposition who have participated in this discussion on the 
Motion of Thanks 01'1 the President'l Addreas. I would aIao 
like to join them to .xpress our gratitude to the han. President 
of India for her inspir,lng Address. 

SIr, it hal constitutionally become a part of our Iystem 
slnc. 1950 that every y.ar, wh.n the flrlt Sesllon of 
Parliam.nt is conven.d, it is jointly addr .... d by the 
President. Unfortunately, In 2004, we could not have that 
privilege because the then Govemment decided to extend 
the winter Seaaion of 2003 to the month of February, 2004. 
So, in 2004, we did not have this privilege but I am happy 
that with the inspiration of the UPA Government, it has been 
restored and I do hope that there will be no further break. 

Our., we claim and perhaps rightly, is a mature 
d.mocracy. Mature democracy always provides space for 
diverg.nce of views. In "democracy, there would be 
differences of opinion and I do allo recognize that the 
principal job of the Oppolltlon Party Including the main 
OppositIon Party Is to oppose, to expose and jf poalible to 
depose the ruling party and nobody in a parliamentary 
system can criticize that and we have no Intention to do so. 
The Party to which I belong can modeatly claim that 
parliamentary system was strengthened in this country with 
the cooperation of all others ev.n well before the formal 
Independence. Any student of constitutional history will find 
out that gradually this system was incorporated in our 
system. 

Sir, when I wal listening to the ob.ervations of our 
sister, Shrimati Ranjlt Ranjan, I was simply overwhelmed 
with h.r observation •. At the near completion of the UPA 
Government. - only a few days aN left for the Fourteenth Lok 
Sabha - perhaps aha has very correctly Identified how the 
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UPA Government and this coalition could function and who 
are the forces of strengthening this Govemment and carrying 
on this toalition. Of course, it was under the leadership of Dr. 
Manmohan Singh with whom I had the privilege of working 
not only during this period or in the earlier Govemment, but 
almost from the 1970s. He is a very quiet man but whenever 
I see him, I always remember the observations of Hamlet, 
"Beware the fury of a patient man". Keeping that in view, Sir. 
he has the determination and at the same time, the softness 
and the overwhelming respect which he claims by his own 
right as a scholar, as an economist and as one of the most 
sober person but for his leadership, it was very difficult to 
carry on this coalition for five years. 

She has also pointed out very correctly about the 
untiring efforts made by the Chairperson of UPA in keeping 
various forces together. As I said, in democracy, divergent 
views are bound to be there and reconciling those divergent 
views clearly demonstrates where the strength lies. 

I do agree with the Leader of Opposition when he says 
that the institutions must be strengthened. One of the 
strengths of our mature democracy, from the beginning 
Itself, is that we have established institutions which have 
become more and more powerful. In many countries - I 
would not like to mention them as I do not have the privilege, 
as Minister of Extemal Affairs, to name any country, where 
the democracy hal failed, perhaps one of the reasons was 
that they could not build Institutions. Most respecttuHy I would 
like to submit that this process began under the leadership 
of Congress well before the Independence. Two instances 
come to my mind readily and the Leader of Opposition will 
agree with me. We had established the Public Accounts 
Committee which will scrutinise the expenditure in matters 
of public expenditure as early as 1921. We had established 
the practice that hon. Speaker's Office should not be under 
the control of executive so that the Chair can exercise its 
rights and privileges freely and frankly. 

II I remember correctly, through the Resolution moved 
by Pandit Molila! Nehru in the Central Assembly, the concept 
of Parliamentary Pay Committee was conceived, and is still 
working. Through that, a separate Pay Committee for the 
Parliamentary staff and Parliamentary officers who are 
working under the direct control and supervision of the 
Speaker was instituted and we are strengthening that by 
continuing this process till today. My colleague Shri Pawan 
Bansal is the Member of the Parliamentary Pay Committee. 
They decide the pay of the Parliamentary staff and not 1he 
Pay Commission. 

MR. SPEAKER: He has very strong views on thaI. 

SHRI PRANAB ~UKHERJEE: As Finance MInister, he 
should have thall do not blame him. 

The short point which I am trying to make is that if 
certain unfortunate instances have happened, all of us have 
to share that. 

I must express our gratitude to you the way you have 
handled the situation. Just sitting here. I had to discharge the 
most painful duty of expelling our colleagues from this House 
for their misdemeanour. Not one or two, but perhaps the 
largest number of Members. by the decision of the House. 
had to retire premature from the House. On the one hand. it 
shows that there has been moral degradation. but on the 
other hand it shows that in the system there is a self· 
correcting procedure, under your vigilant eyes. If it is 
adequately and properly taken care of, things can be 
rectified. I do feel that is our strength. In this connection. as 
the life of Fourteenth Lok Sabha is coming to an end. I would 
like to say something. Of course, I am not saying anything 
new. 

I am also just repeating what you have pronounced on 
a number of times from that Chair itself that we shall have to 
restore the prestige and dignity of the House. The Parliament 
is meant for diSCUSSion, debate and decision. These three 
"Os" cannot be adequately reflected If there are obstructions 
and disruptions. Nothing can be achieved by disruptions. 
Once or twice the situation maybe that It is uncontrollable, but 
if it Is institutionalised, to my mind - I am not going to quote 
the figure as to how much time we have wasted even in the 
14th Lok Sabha - the victim of this to some extent, are the 
monetary and budgetary discussions. 

The other day I presented the expenditure proposals 
of more than As. 9,53,000 crore. It is Vote on Account. But 
even on the regular budget, how much time we devote for 
the money matters and how much time we devote for the 
legislations? 

Sir, it is true that under your guidance and through the 
decision of the earlier Speaker, our distinguished colleague, 
Shri Shlvraj V. Patil, Parliamentary Standing Comminees 
have been established which are compensating, to some 
extent and, at least, the Parliament Standing Comminees 
are scrutinising the expenditure proposals and examining 
the legislations in details. But discussions and open debate 
before the media take place in the House. You have 
introduced the system 'of television and if orderly debate 
takes place, I do feef that it will have much more impact. 

Sir, I have listened to the observations of my 
colleagues, the hon. Members of Parliament, with greater 
details even if I was not physically present - sometimes from 
n1y room through television or sometimes through the notes 
kept by my colleagues. Some hon. Members Including the 
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leader of the Opposition have expressed concern about the 
effICaCY of the anti-terror legislations passed by the Govern-
ment. I am afraid, I cannot agree with their views. The laws 
have been carefully crahed to ensure best possible results 
keeping in view the requirements of national security and, at 
the same time, protecting the rights of the individuals. It is 
too early to pass a judgment on it Only after these laws have 
been judicially tested. it will be possible to make comments 
about their efficacy. There is no point either promulgating or 
using the so-called tough laws. It is only for the courts to 
question their very applicability during the trial. We have 
strengthened our Border Management System. We are 
committed to fully investigate the Mumbai attack. I have 
already made a detailed statement in this regard and my 
colleague. Shri P. Chidambaram. has also stated. In this 
connection. Mr. Speaker. Sir I would like to compliment my 
colleague, Shri P. Chidambaram. He is committed and at the 
end of the every month, he is coming to the people through 
the media. He did it after the completion of one month of 
assuming this Office on 31 st December and again he did so 
on 31 at January as to what s. he has taken to ensure and 
assuage the hurt feelings of others. 

No doubt it takes time? 

Most respectfully I would like to remind the Leader of 
Opposition that as Deputy PrIme Minister and Home Minister 
it was his obaervation I belonged to the other House at that 
point of time - that It is very cIfIicuIt to handle or 10 count8raCt 
a weapon like suicide bomber. Death is the biggest deterrent 
and if a person because of his or her brain-washing or of 
doctrinisation for whatever be the reaaon he or ahe ia 
deIennIned to die - kill h1mseff or herleH. it can cause, It aan 
inflict incalculable harm. but still we shall have to take 
adequate steps and those adequate steps are being taken 
and we 81'8 wortcing on it. 

In Ihis COl R MICtion, sometimes in our anxiety we may try 
to react ins1anUy. We were advised why can we not retaAate 
the way some countries are dOing. I would not like to 
mention the name of the countries. But we are opposed to 
that There is a saying that if we 81'8 in difficulty, if we are in 
short of food •. that does not mean that we shall have to start 
eating lizard: We. may be even under the greatest provoca-
tion but cannot forget that human rights. human liberty. 
human values .are sacrosanct and those will have to be 
protected and what we are trying to do is exactly the same. 
Therefore, we cannot Imitate cer1ain other countries of their 
way of reaction to their attack as a result of which many 
Innocent lives are loSt what we are witnessing everyday. 

I would just like to mention one important step which 
Home Minister has taken since he assumed his office. There 
was a complaint about various int~lIigence agencies not 
sharing the intl'lIigence. It was not ·hentralised. It is now 
being centralised, analysed and collated and thereafter 
disseminated and action is what it counts. It was absolutely 
felt needed and he has established MAC under IB by passing 
an executive order. He has made it compulsory that all the 
agencies will have to share intelligence with this multi· 
agency centre (MAC). He has highlighted this issue when he 
had interaction with the State Chief Ministers that the States 
must do it. Some of the States have already started doing it 
and it has started vielding results. 

Unlawful Activities Prevention (Amendment) Act 2008 
has been enacted and notified on the last day of the 
previous year. The Act seeks to reinforce the penal provision 
to combat terrorism. The Act inter alia provides for punish-
ment lor making demands of radio-active substance. nuclear 
devices •. etc .• It incorporates the proviSion relating to show of 
criminal force or attempts to do so or causes death or 
attempts to cause death of any public functionary and it has 
been incorporated in the definition of the terrorists act. 
Organising terrorist camps and recruitment of any person for 
terrorist act has also been criminalised. Further to combal 
financing 01 terrorism. the acts 01 raising. collecting and 
providing funds have all been criminalised. The bail 
proyision has also been made stringent. 

A judgement has been passed on National Investiga-
ting Agency Act. 2008. II has been enacted. everybody 
knows, in the month of December. Therefore. we shall have 
to take note of the impact of this and the various administra-
tive mechanisms - after all, we are dealing with persons. 
more than one billion people as India is a vast country-
within the constitutional framework, in close cooperation of 
the Sta .... Therefore. these issues are to be dealt with a IltUe 
patience. 

Sir. criticism has been made that we have not taken 
adequate steps to control the inflation. Yes, we have 
admitted. The other day when I presented the Interim 
Budget, I said that in August. the rate of inflation went as high 
as 13 per cent, but it has come down to 4.4 per cent. not 
automatically, not simply be<:ause of the reduction of the fuel 
prices. Various fl8CaI and monetary policies and programmes 
had to be resorted to and when these were adopted. they 
have started yielding the results. Nobody is denying the 
depth and magnitude of the global impact and the linancial 
crisis. We have admitted that there has been slow down of 
the growth. This morning I was ready to answer a Question 
on the ftoor of thia House Its." as to why the Reserve Bank 
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of India had to revise the growth projection in every quarterly 
review. Unfortunately, it did not reach within the one hour 
period available. It has come down and various projections 
are being made. It is not unique only to India; it is happening 
everywhere. IMF has done it; the World Bank has done it 
because the whole impact of this crisis - its depth, its 
magnitude - is not yet fully revealed. It will take some more 
time, however tortuous time it may be, but there is no escape 
ofil 

In this connection, Mr. Speaker, Sir, I would also like to 
point out one thing which Shri Salim, my good friend, raised 
about the FDI. He has stated regarding FDI, while making 
his observations, that through backdoor, we allowed and 
diluted the policy so that the Indian ownership and control 
is diluted. He also quoted some papers circulated by certain 
Ministries, but I thought that he would read also the 
conclusions of the Group of Ministers - he also made a point 
about the insurance - and I would just like to quote it. It is not 
that a knowledgeable Member like him does not know that 
this was issued in para 6 of Press Note 2, 2009 Series, Press 
Note 3, 2009 Series issued on 13th February, 2009. I am just 
quoting the last paragraph of it. It reads: 

"The above mentioned policy and methodology would 
be applicable for determining the total foreign invest-
ment in all sectors, excepting in aectors where it is 
governed apecrtically under any statute or rule. 
thereunder .• 

In the Prea. Note Itself, it was stated: 

"Thus, for the present purposes, this methodology will 
not be applicable in the insurance sector where it will 
continue to be governed by the relevant regulation.· 

So, there is no question of diluting and taking over. 

He Is an honourable and a knowledgeable Member, 
and he should know that we have also emphasised upon 
ownership and control .. The combination of ownership and 
control along with special regulation, which are there, cannot 
be violated by amending the guidelines and by issuing 
Press Notes from time to time. The .. two aspects are to be 
kept In mind. 

Yes, we require Foreign Direct Investment (FDI). You 
may have a conceptual and ideological difference in it, and 
It Is permissible In democracy. We require Investment, and 
thla Is one of the complaints of the developing countries 
including India to the developed countries that for God-sake 
in order to ball-out your bankers; your sub-prime lenders; 
pleue do not choke the suppliers credit, so that the exports 
of the developing countries are affected and; please do not 
choke the flow of FOI, which can help the development of the 
developing countries. 

We require resources, if we want to achieve 9 per cent 
GOP Growth over a reasonable period of time say by 2020, 
which is an absolute imperative. I mentioned in my Budget 
speech that before this slowdown, our rate of investment is 
around 39 per cent of our GOP and our rate of domestic 
savings is around 33 per cent. It is a very high rate of 
savings, and within a short span of five years we have raised 
it from 29 per cent to 33 per cent. At least the hon. Members 
of Parliament would appreciate that it is not a very small job 
given the size of the GOP; given the size of the popUlation: 
and given also the size of the base. Therefore, we require 
FDI in celUlin sectors keeping in view our own conditions. 
and our own guidelines. 

Another aspect about which I would like to talk and 
about which most of the Members have spoken is farmers 
and public sector. As regards public sector, my response to 
our colleagues would be that profit of Central Public Sector 
.. :-;terprises has increased by almost 87 per cent. The 
number of loss-making public sector companies has come 
down, and the number of profit-making public sector 
companies has gone up from 2004-2005 till date. Does it 
speak of weakening the policy of the public sector? 
... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): You do not 
disinvest. ... (Interruptions) 

SHRI PRANAB MUKHERJEE: It may be a nice place 
to score a debating point. but that should be confined to 
school debate that 'privatization of the profit and nationali-
zation of the loss'. We have overcome those days that we 
are too much fond of slogan and ... (Interruptions) 

MR. SPEAKER: You are not fair to the school students. 

SHRI PRANAB MUKHERJEE: No, Sir, I am submitting 
it most respectfully . ... (Interruptions) My short point is that we 
should not believe in any extreme doctrine. This is the short 
point that I am trying to drive at. The mantra in the '70s was 
that every economic ill can be addressed by nationalization. 
Similarly, I do not subscribe to the view that every economic 
ill can be corrected by privatization. Neither of these two 
extreme views are true and we shall have to find a Mean, 
and Mr. Speaker, Sir, we are exactly dOing that. 

Coming to certain specific issues which have been 
raised - I am not going into the details - I would surely like 
to point out one issue which my colleague Mr. T.R. Baalu 
tried to clarlfy but could not because of some disturbance at 
that tIme. Particularly the allegations came from Leader of 
the Oppoiltion that there has been very tardy and slow 
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progress of the work of National Highways. We have never 
said that you did not begin this process. We admit it. The 
concept of constructing the Golden Quadrilateral was begun 
by them. But we have taken it to a further extent ... (Interrup-
tions) Long ago it started. I would just give you some figures 
which I have received from my colleague on the Golden 
Quadrilateral and the North-South and East-West Corridors. 
They were started during the earlier Government, as I 
mentioned. 

I would like to inform the House that when Golden 
Quadrilateral was approved in December 2000, it was to be 
completed by December 2003 as per the Government 
approval. However, when the UPA Govemment took over in 
May, 2004, only 33.4 per cent of the Golden Quadrilateral 
was completed by the National Highways Authority of India, 
excluding 847 kilometres completed by the State PWOs. And 
the target had already slipped by five months. What has 
been done during this period? We have taken various steps 
to expedite the wortt and have now completed 98 per cent 
of the GO. In tenns of kilometers, as against 1955 kilometres, 
i.e., 33.44 per cent completed during the NDA regime, we 
have completed 2911 kilometres. That is 1955 and 2911 
kilometres. The remaining is only 133 kilometres • ... (lnterrup-
tions) 

SHRI KHARABELA SWAIN (Balasore): Out of which 
130 kilometres are only in Orissa and that too for the last 
three-four years . ... (Interruptions) Mr. Chidambaram said. 
... (lnterruptions) 

SHRI PRANAB MUKHERJEE: We will try to do that 
... (Interruptions) Do not worry. We are coming back and we 
will do it again . ... (Interruptions) 

MR. SPEAKER: All right. You have made your point. 
Please take your seal Nothing more to be rec:ordBcl. 

(Interruptions) ...• 

SHRI KHARABELA SWAIN: Let the han. Minister say 
that it is untrue • ... (lnterruptions) 

SHRI PRANAB MUKHERJEE: As regards the North-
South and East-West Corridors, out of the total length of 7142 
kilometres, four-Ianing of a length of 3291 kilometres has 
already been completed and the works are in progress 
in a length of 3030 kilomeres. It may be pointed out 
... (Interruptions) 

MR. SPEAKER: Mr. Swain, you have made your point 
very forcefully. Now let him continue. 
·Not recorded. 

... (Interruptions) 

SHRI KHARABELA SWAIN: He has been saying the 
same thing about 98 per cent for the last three-four years. 
Let the Minister say it is untrue . ... (Interruptions) 

MR. SPEAKER: Mr. Baalu, please sit down. 

... (Interruptions) 

MR. SPEAKER: You have made your point, what is 
going on? What is this? Do not record. 

(Interruptions) ...• 

SHRI PRANAB MUKHERJEE: I will just read. 

MR. SPEAKER: Mr. Swain, please do not do this. 
There is a limit. You have made your point. 

... (Interruptions) 

MR. SPEAKER: Do not divide this country. 

... (Interruptions) 

SHRI PRANAB MUKHERJEE: As regards the North· 
South and East-West Corridor, out of the tolal length of 
7,142 km. four-laning, a length of 3,291 km. has already 
been complt'ted and the works are in progress in a length 
of 3,030 kms. It may be pointed out t/;at only 226 km. of 
these corridors was four..faned uptil May, 2004 when the UPA 
Government took the responsibility. Therefore, the entire 
progress of 2,695 km. was done during this period. I do agree 
that still it will have to be faster; much more is to be done, 
there is no denial to the fact but just to humbly remind that 
we are. trying to do it and we are committed to do it faster, 
which the President in her Address has pointed out that it is 
not only what has been done in the last five years, what is 
the vision we would like to have and what the mission we 
would like to achieve and perform during the remaining 
period, subject to the mandate 01 the people, we would try 
to do 10. 

Mr. Speaker, Sir, I would not Uke to take much more 
time of !he House but on certain things, for which I am directly 
responsible for the last three years, which has been 
discussed in details, In the President's Address, as is 
customary about the foreign policy. It has been criticized that 
India's foreign policy has lost its Independence. What are 
the criteria? ·W. are not supporting the Non-Aligned 
Movement. We are not supporting the Palestinian cause. We 
are under the influence of a particular country: Most 
respectfully, I would like to submit, tN. Spellker, Sir, on every 
occasion, l.repeat, on every occasion, whenever there has 
been an attack on innocent Palestinian people at Gaze by 
·Not recorded. 
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the Israeli armed forces, India's voice was first to launch 
protest. We believed that many years ago we committed that 
Palestinians must have their homelands within a definitive 
territory and there should not be any encroachment. We 
have supported all the peace process - four important 
Resolutions of the United Nations Security Council, Arab 
League Initiatives, Inltlallves recently taken by the Kingdom 
of Saudi Arabia, Qatar Initiative. India has fully supported all 
these initiatives and India is fully committed. It is our declared 
policy . ... (Interruptions) 

SHRI BASU DEB ACHARIA: Why has Israeli not been 
mentioned in the Address? ... (Interruptions) 

SHRI PRANAB MUKHERJEE: That is not the point. 
What have you said? You said that we have not criticized, 
we have forgotten. 

About Non-Aligned Movement, Shri Salim Is present, 
though it was widely covered in the Indian media. 
... (Interruptions) In the Foreign Ministers' Conference of 
Non-Aligned Movement at Teheran, I have made obser-
vations. I would be glad to share with Shri Salim and other 
friends, including Left friends. 

18.00 hrs. 

They should not be agitated unnecessarily because I 
know that they have made their own contribution; that is why, 
In my Budget speech I have stated that whatever we have 
achieved, we have never claimed that it is the achievement 
of Congress Party alone. We are not running the Congress 
Party-led Govemment, which we did for many years, with the 
support and blessings of the people of this country. We did 
not usurp the power. Every time we got the power, it Is with 
the mandate of the people and when we did not get the 
power and when the people refused to give mandate, most 
respectfully I would like to submit - to remind the hon. 
Members - 22nd March of 1977, when Mrs. Gandhi demitted 
office, her observations, the last address, she said, "I am 
grateful to the people of this country; for 30 years, they kept 
us In power; today, they have changed their decision; I bow 
down to their decision. While demitting office, my best 
wishes for the new Govemment." She said this and this Is the 
democratic tradition. We have seen, In contrast to that, on the 
eve of the No Confidence Motion, another Prime Minister is 
declaring that even if the sky falls on my head, I am not going 
to demit the office. That Is the difference. 

So, let us not try to find out these things. You have 
supported us for the major part of this tenure; you have 
supported us; we have admitted that in many of the 
important legislations, we have shared our perceptions with 
you; you have shared your perceptions with me In various 

forums, as the Leader of the House. We have implemented 
them. But please, for God's sake, do not take the credit and 
pass on the buck to us. pllfBSe see the whole thing in totality. 
I would like to use a partiCular phrase - we have covered an 
extra mile, not only UPA partners, but also the UPA support-
ers. Yes, we had differences, but when it was not possible 
to diverge the differences, at that point of time, we parted 
company. Therefore, it is nothing new In the system and it is 
not correct to say so. Even 0 .. the last day I said and I am 
repeating It- at that pOint of time, we had the majority. But 
again, I am coming back to the institutions. 

The scandal which the Leader of the Opposition 
mentioned and Md. Salim also referred to, is under the 
examination of the Pariiamentary Committee. Parliamentary 
Committee represents us. It is the time-honoured custom, Mr. 
Speaker, Sir, to wait for its report. I am grateful to the Leader 
of the Opposition; he said that I am one year senior to him 
In the House. Actually it is correct. I entered in 1969 and he 
..ntered in 1970. From our experiences, -.;;e have seen these 
things. 

We come to know, as the Member of the Public 
Accounts Committee, various Government documents, but 
do we ever use it in framing our questions and in formulating 
our views? We Impose upon ourselves these diSCiplines. 
Similarly when a matter Is under examination of the 
Parliamentary Committee, let us try to walt for the final report. 
In the process of discussion and In the course of discuaaion, 
various Members may give their views, but ultimately when 
the decision Is made, the princ~le of corporate decision 
making where the views of the majority are accepted and 
normally we do; and sometimes, when we disagree, we give 
our note of dissent. Fine. That i8 acceptable. So, let us walt 
for that. Let us not pass the Judgment now. 

So, coming back to the foreign policy, it Is independent. 
Yes, we have our Interest to promote; we are In1erestE . to 
promote not the interest of anybody else, but our own 
national interest. That means, foreign policy is nothing, but 
the extension of the national interest ana prpmotion of 
national interest in the context of the external atl1lO$phere 
and external environment. 

Today, exactly we are doing so. The attention which we 
are getting is not because of the gratitude of somebody or 
because some countries are favouring us. From day one, 
when Pandit Jawaharlal Nehru enunciated the foreign policy 
of this great country which is based on our civilisation and 
which Is based on our tradition, we are pursuing the policies 
of non-alignment. We are pursuing the policies of friendly 
relations with each and every country. We are pursuing the 
policies of persuasion and not coercion. In the 1983-84, 
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IShii Pranab Mukherjee} 

Non-Aligned Summit, late Shrimati Indiraji said that we have 
no interest eith~r in exporting our ideology or we have no 
interest in the territory of others and the basis of our foreign 
policy i.> to protect our own Interest and to protect the Interest 
of the down-trodden all over the world. We have never 
deviated from that It may be that the graalieaders like Pandit 
Jawahar\al Nehru or Indiraji or Rajiv Gandhiji, the way they 
could have articulated, the way they could have listened . 
... (Interruptions). Today also we are listened to in our own 
respect. ... (lnterruptions). It is not past. It is the present and 
it will also be the future . ... (Interruptions) 

MR. SPEAKER: This is not right. If he yields, only then 
you can say something. Please do not do this. 

SHRI PRANAB MUKHERJEE: How much time we can 
give to Pakistan? Pakistan has admitted this. When we said 
that non-state actors are not coming from Heavens, they had 
to admit it. They have admitted it. Most respectfully I would 
say that diplomacy has played and diplomacy has not failed. 
At least, we know that and all the Members sitting here know 
that we did not mobilize a single soldier. We did not press 
the panic button. We did not lay mines all aJong the border 
but we said that we expect Pakistan to fulfil its commitment 
We said it on 28th November when I had my teJephonic 
conversation with Pakistan Foreign MInIater, Mr. Qureshi and 
the following day it was sent in the form of a Speaking Note 
to their High Commissioner. We have not deviated and they 
have informed us in the month of February that they admit 
it Their Home Minister said it In his Press Conferenoe and 
many of you must have heard it. But that does not mean that 
I have to rub them on the wrong side. I understand the 
complexity of the Pakistan situation, as many people do. The 
Leader of the Opposition comes from that part of the world. 
He knows it much better ... (Interruptions). I am not yielding. 
I am making my observation. You may have your own views. 
... (lnterruptions) 

MR. SPEAKER: Mr. Rawale, please sit down. Do not 
record it. 

(Interruptions) .... 

SHRI PRANAB MUKHERJEE: Kindly go through what 
I stated in Parliament. My memory Is not short. When you 
asked why do you not attack Pakistan, I replied that it is not 
the solution and that it would not solve the probl~m. I am 
repeating it. On the very fl1'1lt day when I made the statement 
I said it. 

·Not recorded. 

I mentioned this when this issue was debated and in 
response to his query, I stated this. It is on the record 01 
Partiament. Then why is he getting unnecessarily agitated 
and why is he putting words Into my mouth? We shall have 
to try and unless the perpetrators, I ,m repeating what I said, 
unless the perpetrators of this terror attack are brought to 
justice; unless the infrastructure available to the terror actors 
in Pakistan are completely dismantled which will be 
verifiable and credible not only to us but to the intemational 
community, we will continue to demand that from Pakistan. 
It is the responslbitity of the incumbent Govemment, however 
compulsive it may be, to respond to It. 

Infiltration of people from Bangladesh, the Leader of 
the Opposition mentioned about it, yes, it is true that 
infiltrations are taking place. There is porus border. There is 
a 4096 kilometres of land border and the partition was based 
on the Radcliff Award which the Leader of the Opposition is 
fully aware of this. It was so unscientific that sometimes 
villages were divided between two countries and over the 
last 60 years, there have been major demographic changes 
in many areas and there is no land available to make the 
distinction. Therefore, the fenCing work is getting disturbed. 
But we are carrying on the fencing work. These initiatives 
had been taken earlier and we are taking it to its logical 
cone/usion. Construction of border roads, floodlighting those 
areas, enhancing the number of border posts is some of the 
preventive measures that are being taken to prevent 
infiltration. Very recently, we have handed over about 
100,000 people to the BSF, not at one go but in different 
phases, to send them back to Bangladesh. But sometimes 
it is happening. It Is also a major human problem. We are 
pushing them back in one way and after some time they are 
coming back in some other way and again infiltration is 
taking place. But I do not minimise the importance of this 
problem but at the same time I would not like to just over· 
emphasis this issue. Some observations have been made. 
I would not like to repeat it. I mentioned it when I replied 10 
the debate initiated by the Leader of the Opposition in 
respect of the IMDT Act But what have we 10 do? It does not 
mean that if we amend the Constitution, if we amend the law 
in conformity with the observations of the Supreme Court. il 
is perfectly constitutional. How was the first amendment to 
the Indian Constitution brought about? Shri Chidambaram is 
a constitutional lawyer and he will bear wilh me, the fi~st 
amendment was brought in to nullify a court judgement. The 
first amendment took place and again somebody challenged 
the validity of that. amendment because even Council of 
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States, the Rajya Sabha was not constituted then. It was 
constItuted,l think, either in the late 1950 or early 1951. I do 
not remember the exact year. These are the parts and these 
ant the processes and are perfectly legal and constitutional. 
But the Election Commission, the Supreme Court, the 
Members of Partlament, the Comptroller and Auditor General 
when they are appointed, they are just Civil Servants, but the 
moment they B88Ume OffICe, they enjoy the special constitu-
tional powers. 

Similar is the case with the Election Commission. But 
at the same time, most respectfully, Sir, I would like to submit 
that Executive is also a constitutional authority. The 
ConstItution veats certain powers on the executive and It is 
one of the responsibilities of the Supreme Court ~rom the 
legal angle but Executive is also to look into It that If some 
conatitutIonal authority attempts to transgress Its jurisdiction 
and enter Into the jurisdiction of the other constitutional 
authority, then definitely the Executive will have to say 
something. Except that, I have nothing more to say. And more 
often than not, you have articulated this because 
you yourself are not only an eminent lawyer but also a 
jurist. 

Once again, I express my deep gratitude to the Leader 
of the Opposition and to all the distinguished Members who 
have participated in the discussion. In my observations, if I 
have become offensive anywhere, I want to be pardoned for 
that and I do not mean them . ... (lnterruptions) 

MR. SPEAKER: A number of amendments have been 
moved by the Members on the Motion of Thanks. I can put 
all the amendments to the vote of the House together. 

SHRI BASU DEB ACHARIA: No . ... (lntemJptions) 

MR. SPEAKER: If any hon. Member wants any parti-
cular amendment to be put separalely, he may Indicate it. 

Shri Gangwar, which amendments do you want to 

move? 

(Translation] 

SHRI SANTOSH GANGWAR (Barellly): Mr. Speaker, 
Sir, I would like to mention in just two minutes why I want to 
move amendment numbers 50, 72 and 81. I would like to 
highlight in the House that some main points have not been 
mentioned In the Address. Particularly the problem of 
• ulcldes by farma" and drawback. In the loan-waiver 
schema and Its real beneflta are not percolating to the 
farmers. The House and the enUre country Is aware that 

unemployment is consistently on the rise and the Govem-
ment have themselves admitted that jobs are decreasing 
and retrenchment In jobs Is giong on and new job opportu-
nities are not being created. Resentment is rampant in youth 
and the Government have not suggested any solution to this 
problem In the Address. 

Sir, First and foremost is the point that rate of inflation 
is coming down but It is not so. If we look at the consumer 
price Index, It Is In double digit. No commodity is available 
to the Cornmon man at fair and reasonable prices in the 
country. If you look at the pricea of commodities In the year, 
2004 and 2005, we find an Increase of two, three to four 
times. We want that this data should have been reflected in 
this Address. It is unfortunate that no attention has been paid 
to these aspects relevant to the common man in this 
document drafted by the Govemment. I do want to express 
1t •••• (lntsrruptions) 

[English] 

SHRI BASU DEB ACHARIA: Sir, what about my 
amendments? 

MR. SPEAKER: Shrl Acharia, I shall come to your 
amendments later. Let me dispose these four amendments 
moved by Shri Gangwar. You know the system. Would you 
also like to be bracketed alongwith him? 

... (Interruptions) 

MR. SPEAKER: You should wait for your amendments 
to corne up. I shall now put amendment Nos. 50, 12, 78 and 
81 moved by Shrl Gangwar to the vote of the House. 

All the amendments were put and negatived. 

MR. SPEAKER: Now, Shri Acharla, which are your 
amendments? 

SHRI BASU DEB ACHARIA: My amendment numbers 
are. 215 and 218. I want to say something on my amend-
ments. Amendment No. 215 is regarding the rising prices of 
almost all the essential commodities. The Government has 
failed to control the prices of essential commodities. People 
are being fae8\.! with a serious situation because of the rise 
In prices for the last two to three years . 

Eighty per cent of the people are suffering. Due 10 

economic meltdown, lakhs of workers are losing their jobs. 
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Today, more than.one Iakh workers have assembled in Delhi. 
The Government has failed to address and tackle this 
problem. Not only is there job loss due to this economic 
meltdown, there are also lay offs, lockouts and wage cuts in 
many sectors. Unemployment is growing. 

I want to press these two amendments concerning the 
problems of millions of people of our country .. .. (lnterruptions) 

MR. SPEAKER: Silence please. 

... (Intenuptions) 

MR. SPEAKER: I shall now put amendment nos. 215 
and 218 moved by Shri Basu Deb Acharia to the vote of the 
House. 

The question is: 

"That at the end of the Motion; the foHowing be added, 
namely:-

'but regret that there is no mention in the Address about 
che<:king the unprecedented rise in prices of essential 
commodities. ' 

'but regret that there is no mention in the Address about 
the disastrous impact of global slow down on millions 
of workers who have lost their jobs, livelihood and 
earnings due to closure, layoff, wage cuts, retrench-
ment, etc., across the sectors and also the alarming 
trend of sharp clecllne in Index of indusbial production." 

Those in favour may say "Aye". 

SHRI BASU DEB ACHARIA: We want a Division. 

MR. SPEAKER: Let the Lobbies be cleared. 

The Lobbies are cleared. The question is: 

"That at the end of the motion, the following be added, 
nameIy:-" 

'but regret that there is no mention in the Address about 
checking the unprecedented rise in prices of essential 
commodities: (215) 

'but regret that there is no mention in the Address about 
the disastrous impact of global slow down on miIIiona 
01 workers who have lost their jobs, livelihood and 
earnings due to closure, lay off. wage-cuta, retrench-
ment, etc., across the sectors and also the alarming 
trend of sharp decline in index 01 Industrial 
production: (218) 

The Lole Sabha divided: 

16.30 hra. 

DMSION NO. 1 AYES 

Abdullakutty, Shri 

Acharia, Shri Basu Deb 

Appadurai, Shri M. 

Barman, Prof. Basudeb 

·Barman, Shri Hiten 

Basu, Shri Anil 

Bauri, Shrimati Susmita 

Bose, Shri Subrata 

Chakraborty, Dr. Sujan 

Chakraborty, Shri Swadesh 

Chandrappan, Shri C.K. 

Chatterjee, Shri Santesri 

Choudhury, Shri Bansagopal 

Das, Shri Alakesh 

Das, Stvi Khagen 

Dome, Dr. Ram Chandra 

George, Shri K. Francis 

Karunakaran, Shri P. 

Khan, Shri Sunil 

Krishnadas, Stvi N.N. 

Krishnan, Dr. C. 

"Masood, Shri Rasheed 

Mecliyam, Dr. Babu Rao 

MoIlah, Shri Hannan 

Mondal, Shrl Abu Ayes 

Murmu, Shri Rupchand 

Nandy, Shri Amlteva 

Owaisl, Shri Asaduddln 

Pal, Shri Rupchand 

Panda, Shri Prabodh 

Paul, Dr. Sebastian 

Pradhan, Shri Pruanta 

Radhakrishnll", 8M Varkala 
• Voted through tlip. 
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Rajendran, Shri P. 

Reddy, Shri Suravaram Sudhakar 

Riyan, Shri Baju Ban 

Salim, Md. 

Sar, Shri Nikhilananda 

Satheedevi, Shrimati P 

Seal, Shri Sudhangshu 

Sen, Shrimati Minati 

Seth, Shri Lakshman 

Sikdar, Shrimati Jyotirmoyee 

Sippiparai, Shri Ravichandran 

Suiatha, Shrimati C.S. 

Surendran, Shri Chengara 

Topdar, Shri Tarit Baran 

NOES 

Aaron Rashid, Shri J.M. 

Agarwal, Dr. Ohirendra 

Ahamed, Shri E. 

Ahmad, Dr. Shakeel 

Aiyar, Shri Mani Shankar 

Ansari, Shri Furkan 

Antulay, Shri A.A. 

Athithan,Shri Dhanuskodi A. 

Audikesavulu, Shri O.K. 

Baalu, Shri T.A. 

'Saba', Shri K.C. Singh 

Bahuguna, Shri Vijay 

Bansal, Shri Pawan Kumar 

Barku, Shri Shingada Oamodar 

Chaliha, Shri Kirip 

Chander Kumar, Prof. 

Chaudhary, Dr. Tushar A. 

Chaure, Shri Bapu Hari 

Chavda, Shri Harisinh 

Chldambaram, Shri P. 

Chlnta Mohan, Dr. 

MAGHA 29,1930 (SAKA) Presidents Address 

Chitthan, Shri N.S.V. 

Choudhury, Shri Abu Hasem Khan 

Chowdhury, Shri Adhir 

Chowdhury, Shrimati Renuka 

Oeo, Shri V. Kishore Chandra S. 

Deora, Shri Milind 

Dikshit, Shri Sandeep 

Dubey, Shri Chandra Shekhar 

Dutt, Shrimati Priya 

Elangovan, Shri E.V.K.S. 

Engti, Shri Biren Singh 

Fanthome, Shri Francis 

Gaikwad, Shri Eknath Mahadeo 

Gandhi, Shri Rahul 

Gandhi, Shrimati Sonia 

Gogoi, Shri Dip 

Govinda, Shri 

Gowda, Shrimati Tejasvini 

Goyal, Shri Surendra Prakash 

Handique, Shri B.K. 

Hooda, Shri Deepender Singh 

Hussain, Shri Anwar 

Jai Prakash, Shri 

Jaiswal, Shri Shriprakash 

* Jalappa, Shri A.L. 

Jindal, Shri Naveen 

Kader Mohideen, Prof. K.M. 

Kalmadi, Shri Suresh 

Kamat, Shri Gurudas 

Kaur, Shrimati Preneet 

*Kerketta, Shrimati Sushila 

Kharventhan, Shri S.K. 

Krishna, Shri Vijoy 

Krishnaswamy, Shri A. 

Kumar, Shrimati Maira 

• VOted IIlrough slip. 
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Kumari Selja 

Kuppusami, Shri C. 

Kyndiah, Shri P.R. 

laIu Prasad, Shri 

Madam, Shri Vikrambhai Arjanbhai 

Mahabir Prasad, Shri 

Meena, Shri Namo Narain 

Mehta, Shri A10k Kumar 

Meinya. Dr. Thokchom 

Mishnl, Dr. Rajesh 

Mistry, Shri Madhusudan 

Mukherjee, Shri Pranab 

Munnu, Shri HernIal 

"Naik, Shri A. Venkatesh 

Nikhil Kumar, Shri 

Nizamuddin, Shri G. 

QIa, Shri Sis Ram 

Oraon, Dr. Rarneshwar 

"Owaisi, Shri Asaduddin 

Pallani Shamy, Shri K.C. 

Panabaka l..akshnii, ShrimaIi 

Patel, Shri Dahyabhai ValIabhbhai 

Patel, Shri Dinaha 

Patal, Shri Jivabhai A. 

Patil, Shri Balaaaheb Vtkhe 

Patll, Shrimati Suryakanta 

Pilot, Shri Sachin 

Prabhu, Shri R. 

Prasada, Kunwar Jitin 

Purandeswari, Shrlmati D. 
Rajenthiran, Shrimati M.S.K. Bhavani 

Raju, Shri M.M. Pallam 

Ramakrishna, Shri Badiga 

Rana, Shri Gurjeet Singh 

"Rana, Shri Rabincler Kumar 

Rani, Shrimati K. 

• VCUd ~ .Ip. 

FEBRUARY 18, 2009 

Ranjan, Shrimati Ranjeet 

Rao, Shri D. Vittal 

Presidents Address 

Rao, Shri Rayapati Sambasiva 

Rathwa, Shri Naranbhai 

"Reddy, Shri A. Indra Karan 

Reddy, Shri K.J.S.P 

Reddy, Shri M. Raja Mohan 

Reddy, Shri M. Sreenivasulu 

Reddy, Shri S. Jaipal 

Reddy, Shri Suravaram Sudhakar 

Regupathy, Shri S. 

Sahay, Shri Subodh Kant 

Sai Prathap, Shri A. 

Sajjan Kumar, Shri 

"Sangma, Kumari Agatha K. 

Saradgi, Shri Iqbal Ahmed 

"Sardinha, Shri Francisco Cosme 

Selvi. Shrimati V. Radhika 

Shandil, Dr. Col. (Retd.) Dhani Ram 

Sharma. Dr. Arvind 

Sharma, Shri Madan Lal 

Sibal, Shri Kapil 

Singh, Chaudhary Bijendra 

Singh. Dr. Akhilesh Prasad 

Singh, Rao Inderjit 

Singh, Shri Chandra Bhushan 

SIngh, Shri Devwrat 

Singh, Shri Ganesh Prasad 

Singh, Shri Manik 

Singh, Shri Manvendra 

Singh, Shri Mohan 

SingH, Shri Sita Ram 

Singh, Shrimati Kanti 

Singh, Shrimati Pratibha 

SoIanld, Shri Bharatainh Madhavlinh 

Subba, Shri M.K. 

• Voted through .'Ip . 
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Sugavanam, Shri E.G. 

Suman, Shri Ramll Lal 

Sumbrui, Shri Bagun 

Suryawanshi, Shri.Narsingrao H. 

Tasllmuddin, Shri 

Thangkabalu, Shri K. V. 

Tlrath, Shrimati Krishna 

Tytler, Shri Jagdish 

Vaghela, Shri Shankerslnh 

"VaJlabhanenl, Shrl Balashowry 

Velu, Shri R. 

Venkatapathy, Shri K. 

Venkatswamy, Shri G. 

Venugopal, Shri D. 

Verma, Shri Beni Prasad 

Vijayan Shri A.K.S. 

Virupakshappa, Shri K. 

Vundavalli, Shri Aruna Kumar 

Yadav, Dr, Karan Singh 

Yadav, Shri Anirudh Prasad alias Sadhu 

Yadav, Shri Devendra Prasad 

Yadav, Shri Jay Prakash Narayan 

Yadav, Shri Mitrasen 

"Yadav, Shri Rajesh Ranjan alias Pappu 

Yadav, Shri Ram Kripal 

Yadav, Shri Sita Ram -

Vaskhi, Shri Madhu Goud 

MR. SPEAKER: Subject to correction·, the result of the 
Division is: 

Ayes: 45 

Noes: 145 
The motion was negatived. 

• The tonowtng MembeB also recorded their votes Ihrough aIIpa 

Ay .. : 45+SIShri Hiten Barman, Rasheed Wluood • 47. 

Noe.· 145 +Shri R.L. J.tappa, Sml. Su.hlla Klrketta, s/shri A. 
V~ .. h Nelk, AaadUddln Owaill. Rabinder Kunw Rana. A.tndra 
Kar.n Reddy KU1IIari Agatha K. Sangma, SlShri Franci.o 00_ 
Sardinha. B~tuhowry Vallabhaneni, Rajeah Ranjan Al,., Pappu 
Yadav allO rec:orded Ih.1r VOl .. IhrDugII slips • 155 

MR. SPEAKER: Shri Rupchand Pal, do you want to 
press your amendment? 

SHRI RUPCHAND PAL (Hooghly): Yes, Sir. I mOiled 
the following amendment: 

"That at the end of the motion, the following be added, 
namely:-

but regret that there is no mention in the Address about 
review of Indo-US Nuclear Deal which has seriously 
eroded the strategic autonomy of India's Nuclear 
Policy.' (224) 

Sir, the Left Party's position with regard to this Indo-US 
Nuclear Deal is well known to the countrymen and to the 
outside world also. It is more of a strategic relation and it has 
little or nothing to do with the nuclear energy. So. this is 
seriously eroding the strategic autonomy of India's Nuclear 
Policy, its three-stage fluclear programme as also our 
independent foreign policy. So, there is a demand for a 
review of this Indo-US Nuclear Deal. There is no mention 
about it in the President's Address. So, my amendment is 
that there should be a review and we are pressing for thiS 
amendment. ... (Interruptions) 

MR. SPEAKER: The lobbies are already cleared. I shall 
now put amendment No. 224 moved by Shri Rupchand Pal 
to the vote of the House. 

The question is: 

"That at the end of the motion, the following be added, 
namely:-

'but regret that there is no mention in the Address about 
review of Indo-US Nuclear Deal which has seriously 
eroded the strategic autonomy of India's Nuclear 
Policy.' "(224) 

The Laic Sabha divided: 

16.33 hrs. 

DIVISION NO. 2 

Abdullakutty, Shri 

Acharla, Shri Basu Deb 

Appadurai, Shri M . 

Barman, Prof. Basudeb 

·Barman, Shri Hiten 

Basu. Shri Anil 

• Voted thIOugh •. 

AYES 
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Bauri, Shrimati Susmita 

"Chakraborty, Dr. Sujan 

Chandrapp.,;, Shrl C.K. 

Chatterjee, SM Santasri 

Choudhury, Shri BansagopaJ 

Oas, Shri Alakeah 

Oas, Shri Khagen 

Oasgupta, Shri Gurudas 

Dome, Dr. Ram Chandra 

George, Shri K. Francis 

Khan, Shri Sunil 

Krishnadas, SM N.N. 

Krishnan, Dr. C. 

Mediyarn, Dr. Babu Rao 

Mohan, Shri P. 

MondaI, Shri Abu Ayes 

Murmu, Shri Rupchand 

Handy, Shri Amitava 

Pal, Shri Rupchand 

Panda, Shri Prabodh 

·PauI, Dr. Sebastian 

Pradhan, Shri Prasanta 

Radhakrishnan, Stvi Varkala 

Rajendran, Shri P. 

Ravindran, Shri Pannian 

Reddy, Shri Suravaram Sudhakar 

Riyan, Shri Baiu Ban 

Salim, Md. 

Sar, Shri Nikhilananda 

Satheedevi, Shrimati P 

Seal, Shri Sudhangshu 

~,Shrimati~Radh" 
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Sen, Shrimali Minali 

Seth, Shri Lakshman 

Sikdar, Shrimati Jyotlrmoyee 

Sippiparai, Shri Ravichandran 

Sujatha, Shrimati C.S. 

Surendran, Shri Chengara 

Topdar, Shri Tarit Baran 

Yadav, Shri Akhilesh 

NOES 

Aaron Rashid, Shri J.M. 

Agarwal, Dr. Ohirenclra 

Ahamet1, Shri E. 

Ahmad, Dr. Shakeel 

Aiyar, Shri Mani Shankar 

Ansari, Shri Furkan 

Antulay, Shri A.R. 

°Athithan, Shri Ohanuskodi R. 

Audikesavulu, Shri O.K. 

Baalu, Shri T.R. 

'Saba', Shri K.C. Singh 

Bahuguna, Shri Vijay 

Bansal, Shri Pawan Kumar 

Barku, Shri Shingada Damodar 

Botcha, Shrimati Jhanai Lak8hmi 

Chaliha, Shri Kirip 

Chancier Kumar, Prof. 

Chaudhary, Dr. TUlhar A. 

Chaure, Shri Bapu Han 
Chavda, Shri Harislnh 

Chidambaram, Shri P. 

Chinta Mohan, Dr. 

Chitthan, Shri N.S. V. 

• VOIed Ihrough 1Iip. 
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Choudhury, Shri Abu Hasem Khan 

Chowdhury, Shri Adhir 

Chowdhury, Shrimati Renuka 

Deo, Shri V. Kishore Chandra S. 

Deora, Shri Milind 

·Dev, Shri Sontosh Mohan 

Dikshit, Shri Sandeep 

Dubey, Shri Chandra Shekhar 

Dutt, Shrimati Priya 

Elangovan, Shri E. V.K.S. 

Engti, Shri Biren Singh 

Fanthome, Shri Francis 

Gaikwad, Shri EknathMahadeo 

Gandhi, Shri Rahul 

Gandhi, Shrimati Sonia 

Gogoi, Shri Dip 

Govinda, Shri 

Gowda, Shrimati Tejasvini 

Goyal, Shri Surendra PrakUh 

Handique, Shri B.K. 

Hooda, Shri Deepender Singh 

Hossain, Shri Abdul Mannan 

Hussain, Shri Anwar 

Jai Prakash, Shri 

Jaiswal, Shri Shriprakash 

Jalappa, Shri R.L. 

Jindal, Shri Naveen 

Kader Mohideen, Prof. K.M. 

Kalmadi, Shri Suresh 

Kamat, Shri Gurudas 

Kaur, Shrimatl Preneet 

Kerketta, Shrimati Sushila 

• Voted Ihroug/1 slip. 
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Kharventhan, Shri S.K. 

Krishna, Shri Vijoy 

Krishnaswamy, Shri A. 

Kumar, Shrimati Maira 

Kumari Selja 

Kuppusami, Shri C. 

Kyndiah. Shri P.R. 

Lalu Prasad, Shri 

Presidents Address 

Madam, Shri Vikrambhai Arjanbhai 

Mahabir Prasad, Shri 

Meana, Shri Nama Narain 

Mehta, Shri Alok Kumar 

Meinya, Dr. Thokchom 

Mishra, Dr. Rajesh 

MiStry, Shri Madhusudan 

Mukherjee, Shri Pranab 

Murmu, Shri Hemlal 

·Naik, Shri A. Venkatesh 

Narbula, Shri D. 

Nikhil Kumar, Shri 

Nizamuddin, Shri G. 

Oraon, Dr. Rameshwar 

Owaisi, Shri Asaduddin 

Pallani Shamy, Shri K.C. 

Panabaka Lakshmi, Shrimati 

Patel, Shri Dinsha 

Patel, Shri Jivabhai A. 

Patil, Shri Balasaheb Vikhe 

Patil, Shrimati Suryakanta 

Pilot, Shri Sachin 

Prabhu, Shri R. 

Prasada, Kunwar Jitin 

• Voted through slip. 
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Purandeswari. Shrimati D. 

Rajenthiran. Shrimati M.S.K. Bhavani 

Raju. Shri M.M. Pallam 

Ramakrishna, Shri Badiga 

Rana. Shri Gurjeet Singh 

Ran&. Shri Rabinder Kumar 

Rani. Shrimati K. 

Ranjan. Shrimati Ranjeet 

Rao. Shri D. VtttaI 

Rao. Shri Rayapati Sambasiva 

Rathwa. Shri Naranbhai 

"Reddy. Shri A. Indra Karan 
Reddy. Shri K.J.S.P 

Reddy. Shri M. Raja Mohan 
Reddy. Shri M. Sreenivasulu 

Reddy, Shri S. JaipaJ 

Regupathy. Shri S. 

Sahay. Shri Subodh Kant 

Sai Prathap. Shri A. 

Sajjan Kumar, Shri 

"Sangma. Kumari Agatha K. 

Saradgi. Shri Iqbal Ahmed 

Sardnha. Shri Francisco Cosme 

Salvi. Shrimati V. Rad1b 

ShandiI. Dr. Col (ReId.) DhanI Ram 
Sharma. Dr. ArvInd 

Sharma. Shri Madan LaI 
Sibal. Shri Kapil 

Singh, Chaudhary Bijendra 

Singh. Dr. AkhiIeeh Prasad 

Singh. Raolnderjit 

Singh. Shri Chandra Bhuahan 

SIngh. Shri Ganesh Prasad 

Singh. Shri Manik 

Singh. ShrI Manvendra 

SIngh. ShrI Mohan 
Singh. Stwi Site Ram 
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Singh, Shrimati Kanti 

Singh, Shrirnati Pratibha 

Presidents Address 

SoIanki, Shri Bharatainh Madhavainh 

Subba. Shri M.K. 

Sugavanam. Shri E.G. 
Sumbrui. Shri Bagun 

Suryawanshi. Shri Naraingrao H. 

Taslimuddin. Shri 

Thangkabalu. Shri K.V. 

Tirath. Shrirnati Krishna 

Tytler. Shri Jagdlsh 

VagheIa. Shri Shankersinh 

-Vallabhaneni. Shri Balashowry 

Valu. Shri R 

Vankatapathy, Shri K. 

Venkatswamy. Shri G. 

Venugopal. Shri D. 

Verma, Shri Beni Prasad 

Vijayan Shri A.K.S. 

Virupakshappa. Shri K. 

VundavaJlj. Shri ANna Kumar 

Yadav. Dr. Karan Singh 

Yadav. Shri Anirudh Prasad alias Sadhu 

Yadav. Shri Devendra Prasad 

Yadav. Shri Jay Prakash Narayap 

Yadav. Shri Ram Kripal 

Yadav, Shri SIta Ram 

Yaskhi. Shri Madhu Gaud 
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MR. SPEAKER: Subject to correction". the result of the 
Division is: 

Ayes: 

Noes: 

43 

148 

The motion was negatived. 

• The IaIIowing mtmberI IIao recorded their 'lOtH through 1Iip. 
AyeI: 43+ 8hri HIIen BIrmen. Dr. Sujan ChIkntIorty. Or. SebuUn 
P8UI - 48. 
Noel: 148+ SI8hrI Dttanu.kodi R. AIhIthIn. s.n.o.h Mohan o.v. A. 
Venlcatelh NIIik. A. Indr. Karan Reddy. Kumari Agatha K. Sangma 
and BaI •• howry Vallabhaneni allO r_ded their vot •• ltIro"," 
IIipa -152. . 
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{English} 

MR. SPEAKER: I shall now put all the other 
amendments which have been moved together to the vote 
of the House. 

All other amendments went put and negatived. 

MR. SPEAKER: I shall now put the Motion to the vote 
of the House. 

The question is: 

"That the an Address be presented to the President in 
the following telT1'l8:-

'That the Members of the Lok Sabha assembled in this 
Session are deeply grateful to the President for the 
Address which she has been pleased to deliver to 
both Houses of Parliament assembled together on 
February 12, 2009'." 

The motion was adopIed. 

{English} 

MR. SPEAKER: Now, the House win take up matters of 
urgent public importance. 

SHRI BASU DEB ACHARIA (Bankura): Sir, today more 
than one lakh workers and employees belonging to Central 
trade unions, CITU, AITUC, employees federations and 
auociations came to DeIhl. They heve demanded that the 
Government of India should take concrete measures against 
retrenchment, layoff of job cards and reducing the WOJt(ing 
hours. 

More than 30 lakh WorUrs so far have lost their jobs 
during the last few months. Massive job losses are taking 
place at a time when unemployment in the country is very 
high. Those who are still In jobs are facing wage cuts, 
reduced working days and other forms of attacks. The impact 
of this development on the working class and on their living 
conditions Is very grave. 

The most affected workers are from the construction 
industry, manufacturing Industry, export related and export 
oriented industries, particularly garments, gems and 
jewellery, textiles, etc. Sir, you have seen the plight of 
diamond workers of Gujarat About 71 workers so far have 
committed 'Suicide and many of the workers have offered 
themselves for medical research in medical laboratories in 
the State of Gujarat. 

Sir, the Govemment of India has annou~ bailout 
packages. The Govemment is allowing conceuion in taxes. 
The Government hal reduced interest rate. But there is no 
pre-c:ondition. Whenever the Government Is announcing bail 
out packages or reducing Interest rate or reducing taxes, 

there is no precondition for the employers, the industrialists 
who are getting the benefit, who are being bailed out and 
who are being offered concession after concession. 
... (Interruptions) 

MR. SPEAKER: It is not a debate. You have raised 
your point. 

SHRI BASU DEB ACHARIA: Sir, about rupees one lakh 
crore have been spent for the bail out and for allowing 
concession, but there is no precondition that the employer 
should not resort to retrenchment. International Labour 
Organisation has stated that the way this retrenchment is 
taking place, this figure of persons getting unemployed will 
reach one crore. By March 2009, one crore workers of our 
country will lose their jobs. Such is the serious situation in 
our country. Now, there is a need to take concrete measures. 

Sir, the former Finance Minister, Shri P. Chidambaram, 
had stated that our economy would remain insulated from 
the global economic meltdown, but this has not happened . 
... (Interruptions) 

MR. SPEAKER: You have to raise the issue. You have 
made your point. 

...(Interruptions)-

SHRI BASU DEB ACHARIA: Sir, the situation is very 
grave. Workers are on the streets today. Unless certain 
measures are taken and unless these employers are told 
not to resort to retrenchment, Iay-off or lock out, the condition 
of workers is not going to improve. When they are bailing out 
the employers, worUrs should also be given security of their 
jobs in such a situation. 

Sir, I demand that the Govemment of India should take 
concrete steps to overcome, to address this situation. 
... (Interruptions) 

MR. SPEAKER: Shri Suravaram Sudhar Reddy, SM 
Hannan Mollah, Shri Rupchand Pal and Shri C.K. 
Chandrappan are associating on this matter. 

...(Interruptions) 

DR. SUJAN CHAKRABORTY (Jadavpur): Sir, I also 
associate . ... (Interruptlons) 

MR. SPEAKER: Please send your names. 

... (Interruptions) 

SHRI HANNAN MOLLAH (Uluberia): Sir, I have given 
notice. 

MR. SPEAKER: Those Members who have given 
notices, I have already mentioned their names. Please sit 
down. I have already given more than ten minutes. 

... (Interruptions) 
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MR. SPEAKER: Shrimati Suamita Baur!, Shrimati 
Jyotlrmoyee Sikdar, Shrl Subrata Bose, Prof. Basudeb 
Barman, Shri P. Mohan, Shri Sunil Khan and Shri Santasri 
Chatterjee are also aDowed to associate on this matter. 

... (lntftmJptions) 

[Translation] 

MR. SPEAKER: Shri Klshan Singh Sangwan - not 
present Shri Hansra; G. Ahir - Not present 

DR. SATYANARAYAN JATlYA (lJjjain): Mr. Speaker, Sir, 
there is resentment among the people towards indifferent 
attitude of Union Government regarding provision made In 
the Constitution in respect of reservation for Scheduled 
Castes and Scheduled Tribes. Certain provisions have been 
made in the Scheduled Castes and the Scheduled Tribes 
(Aeservation in Posts and Services) Bill, 2008 introduced to 
provide for reservation of appointments or posts in civil 
services for members of the Scheduled Castes and the 
Scheduled Tribes in establishments and for matters 
connected therewith or incidental thereto which are 
adversely affecting the people belonging to the Scheduled 
Castes. Provisions rMde in the Bill are contradictory to each 
other. It has been provided in the Bill that Govemment will 
reserve such percentage of posts for the people belonging 
to Scheduled Castes and the Scheduled Tribes in the 
appointment in Civil services through direct recruitment or 
promotion in such a manner as rnay be prescribed. To the 
contrary, notwithstanding anything contained in section 3, 
there will be no reservation against appointments. 

47 institutions have been removed from the list, where 
they were getting reservation. In 47 such institutions which 
include AIigarh Muslim University, AIIlnda Institute of MecicaJ 
Sciences, Allahabad University, Banaraa University, these 
provisions are IIksIy to be applied in higher posts. I urge the 
Union Government that appropriate measures may be taken 
to protect the interests of Scheduled Castes and Sc:hecIuIed 
Trbea by amending the BiH immediately. 

SHAI RAMJI LAL SUMAN (Firozabad): Sir, I would like 
to associate myself with the matter railed by Shri Jatiya. 

[English] 

DR. RAM CHANDRA DOME (Birbhuri"I): Thank you. Mr. 
Speaker. Sir. I want to raise a very iqIortant issue regarding 
a renowned Institute of National importance. namely. the 
Viawa 8harati University at Santi Nlketan. We all know that 
this \.Jniverstty is a reputed UnIversity. Gurudev Rabindranath 
Tagore had established this University. The Viswa Bharati 
Act. 1951 was enacted by a legislation in this Parliament. 
and by this amendment this Unlveralty is having from the 

elementary system of education up to PG system of 
education. This is a unique institution, but under this Act all 
the teachers from the elementary system of education to PG 
system are catled the adhyapakas. This is as per the slatute 
of the University . 

This was going on since the inception of this University 
till date. But very recently, by an Executive Order from the 
Ministry of HRD and UGC, the very spirit of this University 
and the ideas and ideals of Gurudev Rabindranath Tagore 
have been diminished. The status of the teachers 01 the 
schools and the education system has been diminished, and 
their rights have been snatched as they have been taken at 
par with the other Central Schools or Kendrlya Vidyalaya 
Sangathan. This is against the very ideals of Gurudev 
Rabindranath Tagore, and thereby the dignity and honour of 
the University has been diminished. 

Therefore, I urge upon the Government, through you, 
not to denigrate this University, and restore the dignity and 
honour of this University by revoking this Executive Order. 
The Executive Order cannot preva~ in this University without 
amending the principal Act. Therefore, the present status of 
the University should prevail. and the Government should 
take necessary steps in this regard. I urge upon the 
Government, through you, to look into this matter. Thank you 
very much. 

MR. SPEAKER: I believe that some Cabinet Minister is 
here. I think that this important matter, raised by Dr. Dome 
just now, will be looked into. 

SHRI DUSHYANT SINGH (Jhalawar): Sir, I want to 
raise an important issue. Basically, an 11M was announced 
for the State of Rajasthan in the Interim Budget - in the 
Budget speech made by the hon. External Affairs Minister-
of 2009-2010. However, we are hearing from media reports 
that It was a ~t, and that the Ministry of HAD has gone 
into a huddle and they want to remove ill would request the 
Government that the State of Rajaathan must be given an 11M 
along with an liT, which has already been given to us. 
Therefore, I would request that the Government should give 
us 11M, Rajasthan. Thank you. 

SHRI N.N. KRISHNADAS (Palghat): Mr. Speaker, Sir, I 
would like to draw the attention of the Government to the 
following matter of urgent public importance. Tens of 
thousanda of our NRI. are returning to India after losing their 
jobs abroad due to global economic recession. They have 
contributed crores of rupees to our foreign exchange 
reserves all these years but are retuming home now empty 
handed. About 38 lakh people from our State Kerala are 
working abroad and contributing to the foreign excha""e 
reserves of the country. The Govemment of India has bean 
benefiting from their contribution to the country'. foreign 
exchange re .. rve •. So, the Government of India should 
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immediately prepare a total rehabilitation project for these 
NRls returning home due to global recession. It is a very 
grt've matter, Sir. 

(Translation) 

DR. LAXMINARAYAN PANDEY (Mandsaur): Sir, 
cultivation of opium is done under the licence issued by 
Narcotics Department of Ministry of Finance. Cultivation of 
opium is done on the basis of licence predominately in 
Rallam, Mandsaur and Neemach districts of Madhya 
Pradesh, certain districts of Rajasthan such as Jhalawad, 
Chhittor and Pratapgarh and some districts of Uttar Pradesh, 
their crop has been eaten up by worms whereas they have 
to give fixed share of their crop to the Govemment. II they 
don't give fixed share, their licence is cancelled and they 
cannot produce opium the next year. There is a nc. remedy 
for such natural problem. I would like to request that the 
share which is given to the Union Government may be 
reduced because thousands of farmers are engaged in its 
cultivation. In Msdhya Pradesh alone 50,000 farmers are 
engaged in its cultivation. Lakhs of families in Rajasthan and 
Uttar Pradesh are engaged in its cultivation. These families 
should not suffer in any case. They may get the licence for 
the next year and hence subsist their families, otherwise a 
situation will arise under which they will be forced to commit 
suicide. Narcotics department of the Ministry of Finance 
should pay attention to this problem. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, 
amendment has been made in section 41 and 309 of the 
Criminal Procedure Code (Amendment) Act, 2008 Act No. 5 
of 2008. This Act has been opposed by the advocates 
throughout the country and a strike was called on 3 February 
for the same. Today advocates from all over the country 
staged a demonstration at Jantar-Mantar. As per the 
amendment made in section 309, if a client files an 
application in the court for adjoumment of case stating that 
his advocate is busy in the court, adjoumment can not be 
given, whether the reason is genuine or not. It is a serious 
matter because any statement of the client could be 
registered in the absence of his advocate. It was prescribed 
in section 41 that after registration of FIR criminal could be 
arrested wilhout warrant. But now criminal could not be 
arrested even after registration of FIR which encourage the 
people with criminal mindset and ultimately crime will 
increase. Crimes with a maximum imprisonment of seven 
years are exempled. II is an encroachment in the judicial 
process. This amendment is against the interest of society as 
well as judicial process. Advocates are on strike all over the 
counlry and today, they have staged a demonstration al 
Jantar-Mantar. Govemment should respect the sentiments of 
advocates. Today, Tis Hazaari Co-ordination Committee, Bar 

AsSociation of Delhi Ilt1d various organizations have staged 
a joint demonstration· aiJantar-Mantar. I urge the Govern-
ment to take cognizance of the matter and hold dialogue with 
organization of advocates, consider their resentment and 
intervene to solve the problem immediately. 

16.49 hr •• 

(DR. lAxAMiNARAVAN PANDEY in the Chair) 

{English] 

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbili): Mr. 
Chairman, Sir, I wish to raise this issue of urgent public 
importance regarding allolment of captive mines to the 
Visakhapalnam Steel Plant. 

I would request the Government to take immediate 
steps to allocate captive iron ore mines to the Visakha-
patnam Steel Plant. Otherwise, the future of the plant will be 
bleak. As per reliable reports, the steel plant is losing 
Ffs.3,OOO erare due to lack of captive mines. 

Some private steel plants have been allotted captive 
mines, but the public sector steel plant does not have any. 
The steel plant is a national asset in the public sector. I 
would request the Govemment to allocate captive mines to 
the steel plant on a priority basis to make the plant more 
competitive. 

(Translstion) 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. Chair-
man, Sir, I am raising a very sensitive and important matter. 
Deposits Insurance And Credit Guarantee Corporation 
(D.I.C.G.C.) is an insurance company promoted by R.B.!. The 
company regularly takes premium from the Bank to protect 
the depositors who deposit money upto Rs. One lakh. There 
is Maharashtra Sangh Brahaman Co-operative Bank in 
Indore. Maharashtra Sangh Brahaman Co-operative Bank 
was closed in 2004 due to the increase in N.P.A. A liquidator 
was appointed there in the year 2005. Since the Bank had 
regularly paid the premium, therefore, liquidator immediately 
alter appointment submitted the claim worth Rs.41 crore to 
provide upto As. One Iakh each to the depositors before the 
D.I.C.G.C. D.I.C.G.C. had provided As. 28.6 crore and said 
that you contribute the rest of the amount of Rs. 8.72 crore. 
After receiving the amount, various depositors have been 
returned,money upto Rs. One lakh. Since then Liquidator 
has recovered the loan worth Rs.14 crore. Now the money 
actually belongs to the depositors. Remaining depositors 
still have an amount of Rs. 1.50 Iakh. Rs. 3 lakh and Rs. 5 
lakh. All of them are pensioners and they depend on the 
interest for their Iivelih:.-od. Some of them have deposited 
their whole pension. But now, the problem is that this amount 
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of Rs. 14 crore should be provided to dep08itors, but 
O.l.C.G.C. had put restriction and stopped payment on the 
pretext that we should be given first priority and such and 
such amcxn should be returned, whereas my submission is 
that In such a case first priority should be given to depositors 
not to the Insurance Company. 

So, I want to request hon. Minister of Finance that 
Government should pay attention toward this and issue 
specific instruction to the company through RBJ. that its first 
claim should be turned into the last claim. Presently, 
recovered amount should be distributed among depositors 
only. I think Government should immediately help these 
people in this manner. 

[English] 

SHAI MADHUSUOAN MISTRY (Sabarkantha): Thank 
you very much for giving me this oppor1unity. I want to draw 
the attention of the Government that in SabaJ1tanIha District 
of Gujarat, which Is also my constituency, is suffering from a 
sewre Hepatitis B epidemic. In the last fortnight, 19 people 
have died and there are many more who have been 
admitted In the hoepitaI. There Is only one hospital, which is 
run by the NGOs. The affected people h.ve not been 
admitted in the Government hospital nor the Government 
has so far taken .dequate me •• ur •• , although It was 
reported in the newepapers. 

The Government of Gujarat hal ~ the G0vern-
ment of lnelia to send a team and they are awaiting the 
report. Nonetheless, the fact Is that It t. spreading every-
where and I have ...,.. in the hospital that it Is such al8Y8re 
situaIion. The Government should take immediate steps not 
only from Gujarat aJone but from here too to send a medical 
team to see to It that the spread gets stopped. Not only that, 
those who have loll should be compensated either from the 
Chief Minislar's Fund or from the Prime Minister's Fund or If 
it Is not possible, they lhouIcIeven be cornpensatad through 
the Calamity Relief Fund, which can be raised, a. the 
natural calamity or man-made calamity. Hence, I would 
request the Government of India and the Health MinIstry to 
take immediate steps to see to it that its spread get stopped, 
people get relief and adequate measures are taken. 

SHAI P.S. GADHAVI (Kutch): I allOCiate with the Issue 
rUed by the hen. Member. 

MR. CHAIRMAN: All right. 

SHRI B. MAHTAB (Cunack): Recently ••• tudy wa. 
conducted by Ihe Centre for Science and EnvIromIent hal 

dropped a bombshell when It reported that most 01 the edible 
oil available in the market contains more trans-Iats than 
permissible. Higher level of trans-Iats, 5-12 times higher than 
the intemationally accepted standards, were lound in seven 
vanaspati brands. 

The fact remains that Indian consumers remain 
oblivious to the health hazards 01 the majority of the lood 
products. Today, India which is threatening to become the 
diabetic capital 01 the world is not eating right lood and as 
many as 50 percent of the women are malnourished and 51 
per cent of the children are stunted because they are not 
eating the right food. 

According to the Centre lor Chronic Diseases Control, 
New Delhi, trans-fats, not only raise bad cholesterol and 
cause heart ailments, but also can lead to many diseases 
like cancer and diabetes. Though the Health Ministry'S Oils 
and Fats Sub-Committee lorwarded the recommendation to 
the Central Committee 01 Food lor Standards. it has no clear 
guidelines on trans-fats. 

Therefore, I urge upon the Government to impress upon 
the Health Ministry to make nutritional labeling compulsory 
for all processed food. at the earliest; and secondly, 
awarenels i. only one part of healthy eating. Health 
awarene •• campaign mu.t compi.meRt healthy food 
choices. Harmful food products need to be taken off the 
shelf. Food standards and permis.lbIe limits mult be dearly 
defined, diss.minatedto the public and Implemented 
rigouroully. 

{TransIsIJon} 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Chainnan, 
Sir, through you. I want to apprise Central Government 
regarding drought affected Maharashra and especially 
VicIharbha region and seek assistance lrom it. 

MR. Chairman, number of farmers committed suicide 
il all time high as Kharif crop ruined this year. Crops have 
been ruined in the district of Chanderapur, Garhchirauli, 
Yavatmal due to various diseases. I had made a complaint 
to Central Govemment regarding this. Central Govemmenl, 
after sending a team of officers, has conducted a survey for 
it's enquiry, but after this, Central Govemment has not given 
any financial assistance to the larmers in lieu of damaged 
crops. De.plte various hurdles, larmers have sowed Rabi 
crops here, but they could not irrigate crops as there was no 
Water in ponds. river. and wells and therelore, Rabi crops 
hal also been ruined. 

Mr. Chairman, Sir, t,hrough you, I request Central 
Government that wherever more farmers have committed 
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suicide or have faced the problems, a survey should be 
conducted to enquire into the matter and to give financial 
assistance to those farmers so that they may get monetary 
support. 

[English] 

SHRI S.K. KHARVENTHAN (Palani): The Govemment 
of India has recently amended the Code of Criminal 
Procedure 1973 through an Amendment Bill on 23.12.2008 
in a hurried manner without any discussion in the Lok 
Sabha. Most of the amendments could be welcome, except 
certain amendments in Section 41 and Section 309 Cr.P.C. 

The amended Section 41 (1) (a) permits the police to 
arrest any person who committed any cognizable offence in 
the presence of police officer. This power wi" be misused by 
some police personnel and will lead to violation of human 
riS/hts. This amendment was opposed by various Chief 
Ministers during their meeting with the Home Minister on 
6.1.2009, at New Delhi. 

As per the amended Section 41 A, instead of arresting 
the accused, the police will now be obliged to issue him 
'notice of appearance' for any offence punishable with 
imprisonment up to seven years like robbery, voluntarily 
causing grievous hurt, cheating, outraging a woman's 
modesty, and death caused by negligence. This may 
adversely affect the present system prevailing where police 
is arresting the accused in all cognizable cases at the 
earliest opportunity before giving them any chance to 
abscond from the process of law. Hence, the amendments 
in Section 41 (1), (a), (b) and Section 41A are highly 
objectionable. In the same manner, the amendments carried 
out under Section 309 (2) (b) and (c) provisos violate the 
constitutional rights of the citizen to be defended by a lawyer 
of his choice and it amounts to violation of principles of 
natural justice and falmess. 

17.00 hra. 

In fact, now the existing provisions and with the 
prevailing bar and bench relations, courts are glvil1g the 
reasonable opportunity to advocates appearing in cases and 
through this amendment rejecting their requests for adjourn-
tnent are not genuine or bona fide. 

For the past 15 days, the lawyers of the country are on 
the warpath and boycotting the court. ear Council of India, 
State ear Councils and various Bar Associations have 
already passed resolution requesting the Govemment to 
atop the notification of amended provisions. Therefore, In the 
interest of the Bar and clients of this country, I urge upon the 

Union Government not to notify the amended provisions in 
Section 41, Section 309 Cr.PC. 

SHRI SARBANANDA SONOWAL (Dibrugarh): Sir, the 
Brahmaputra Valley Fertilizers Corporation Limited of Assam 
is moving through a very difficult period of production. This 
has been reported to the House time and again since 2004 
but unfortunately the Central Govemment, particularly the 
Ministry of Fertilizer is not paying adequate attention to find 
out permanent solution for continuation of production of 
fertilizer to meet the demands of the Tea Planters' (small & 
big) and also the common farmers of Assam and North East. 
. .. (Interruptions) 

[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 
(Madhepura): Sir, I have also given notice. my North-East 
matter is very important. 

[English] 

MR. CHAIRMAN: Hon. Speaker has not allowed. I am 
giving time as per the instructions of the hon. Speaker. 

SHRI SARBANANDA SONOWAL: I would also like to 
draw the attention of the Central Govemment that this is the 
only major industry set up by the Congress regime in the last 
five decades of their rule in my Lok Sabha Constituency, 
because the other major existing industries like tea, coal, 
timber, refinery, exploration of oil and natural gas were set 
up by the British India before Independence. On the other 
hand, Dibrugarh Lok Sabha Constituency being one qf the 
highest revenue paid zone of the country is not getting due 
weightage In terms of the modem infrastructural growth in 
the national policy making decisions. This is the sheer 
example of deprivations of the area. The Namrup II and ill 
are mostly irregular in production because of the aging 
machineries. The experts also view that these two existing 
production units are no more in a position for sustainable 
productivity. So, considering the demands of fertilizer market 
in Assam & North east the proposed new grassroots plant 
(fourth plant), as promised by the hon. Minister of Fertilizer 
& Chemical, Shri Ram Bilas Paswan during his maiden visit 
to Namrup on 26 June, 2006, to make the plant more 
productive, the salary structure of the employees must be 
revised and also to make the involvement of the professional 
expert of the country. 

I strongly urge upon the Central Government to 
immediately give priority attention with adequate budgetary 
support to set up the fourth plant immediately to meet the 
demands of the fertilizer market of Assam and North East. 
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17.02 hra. Hon. Members present In the House whose cut motions 

INTERIM BUDGET (RAILWAYS)-2009-10 

"DEMANDS FOR GRANTS ON ACCOUNTS -
(RAILWAYS) - 2009-10 

• SUPPLEMENTARY DEMANDSFOA 
GRANTS - (RAILWAYS) - 2008-09 

"DEMANDS FOR EXCESS GRANTS 
(RAILWAYS) - 2006-07 

have been circulated may, If they desire to move their cut 
motions, send slips to the Table within 15 minutes indicating 
the serial numbers of the cut motions they would like to 
move. Only those cut motions will be treated as moved. 

A list showing the serial numbers of cut moUons treated 
as moved will be put up on the Notice Board shortly 
thereafter. In case any Member finds any discrepancy In the 
list, he may kindly bring It to the notice of the Officer at the 
Table Immediately. 

{English] Motion moved: 
MR. CHAIRMAN: The House will now take up General 

Discussion on Interim Railway Budget for the year 2009-
2010, discussion and voting on Demands for Grants on 
Account (Railways) for the year 2009-2010, discussion and 
voting on Supplementary Demands for Grants (Railways) 
for the year 2008-2009 and discussion and voting on 
Demands for Excess Grants (Railways) for the year 2006-
2007. 

"That the reapectlve sums not exceeding the amounts 
shown In the third column of the Order Paper be granted 
to the President of India out of the Consolidated Fund 
of India, on account, for or towards defraying the 
charges during the year ending the 31st day of March, 
2010 in respect of the heads of Demands entered in 
the second column thereof against Demand Nos. 1 to 
16." 

Demands for Grants on Account (Railways) for 2009-10 submitted to the Vote of the Lok Sabha 

No. of Demand 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

Name of Demand 

2 

Railway Board 

Miscellaneous Expenditure (General) 

General Superintendence and ServIce8 on Railways 

Repairs and Maintenance of Permanent Way and Works 

Repairs and MaIntenance of MotIve Power 

Repairs and Maintenance of CarrIages and Wagon. 

Repairs and Maintenance of Plant and Equipmant 

Operating Expenses-Roftlng Stock and Equipment 

Operating Expenaes - Traffic 

Operating Expenses - Fuel 

Staff Welfare and Amenities 

Miscellaneous Working Expenses 

Provident Fund, Pension and Other Retirement Beneflta 

Appropriation to Funds 

Dividend to General Revenues, Repayment of ·Ioans taken from 
General Revenues and AmortIzation of Over-Capitalisation 

• Moved wi1h the F8COmmendallon 01 President. 

Amount of Demand for Grants 
on Account aubmltted to 

the vote of the House 

(Ra.) 

3 

75,99,49,000 

233,25,49,000 

1962,60,37,000 

2983.97,92,000 

1317,55,54,000 

3044,48,49,000 

1741,93,40,000 

2243,41,87,000 

5861,11,11,000 

4977,08,17,000 

1265,96.65,000 

1297,88,19,000 

6555,09,80,000 

8757 ,42,00,000 

8.56,23,000 
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2 3 

Assets-Acquisition, Construction and Replacement 

Revenue 20,00,00,000 

Other expenditure 

Capital 

Railway Funds 

Railway Safety Fund 

Total 

MR. CHAIRMAN: Motion moved: 

"That the respective supplementary sums not 
exceeding the amounts shown in the third column of 
the Order Paper be granted to the President of India 

14758,98,40,000 

6668.04,46,000 

566,59,67,000 

64339,95,05,000 

out of the Consolidated Fund of India to defray the 
charges that will come in course of payment during 
the year ending the 31 st day of March, 2009, in respect 
of the heads of Demands entered in the second column 
thereof against Demand Nos. 1, 3 to 13, 15 and 16." 

Supplementary Demands for Grants (Railways) for 2008-09 submitted to the Vote of the Lok Sabha 

. No. of Demand Name of Demand Amount of Supplementary 
Demand for Grants submitted 

to the vole of the House 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

15 

16 

Railway Board 

General Superintendence and Services on Railways 

Repairs & Maintenance of Permanent Way and Works. 

Repairs and Maintenance of Motive Power 

Repairs and Maintenance of Carriages and Wagons 

Repairs and Maintenance of Plant and Equipment 

Operating Expenses - Rolling Stock & Equipment 

Operating Expenses-Traffic 

Operating Expenses - Fuel 

Staff Welfare and Amenltiel 

Miscellaneous Working Expenses 

Provident Fund, Pension and Other Retirement Benefits 

Dividend to General Revenues, Repayment of loans taken from 
General Revenues and Amortization of Over-Capitalisation 

Assets- Acquisition, Construction & Replacement 

Other Expenditure 

Capital 

Rai~ay Funds 

Total 

15,00,00,000 

427,25,77,000 

432,51,11,000 

258,62,14,000 

845,19,03,000 

371,08,19,000 

540,27,88,000 

1205,17,90,000 

567,36,50,000 

281,01,04,000 

353,57,32,000 

3065,35,87,000 

75,08,00,000 

2280,00,00,000 

10.000 

10717,50.85.'000 
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MR. CHAIRMAN: Motion moved: 

. "Thai the respective excess sums not exceeding the 
amounts shown in the third column of the Order Paper 
be granted to the President of India, out of the 

Grants (Rai/ways) - 2006-07 
Consolidated Fund of India, to make good the excess 
on the respective grants during the year ended on the 
31st day of March, 2007, in respect of the heads 01 
Demands entered in the second column thereol 
against Demand Nos. 1, 10, 15 and 16: 

Demands for Excess Grants (Railways) for 2006-07 submitted to the Vote of the Lok Sabha 

No. of Demand Name of Demand 

Railway Board 

Operating Expenses - Fuel 

Amount of Demand for Excess Grants 
submitted to the vote of the House 

10 

15 Dividend to General Revenues, Repayment of loans taken from 
General Revenues and Amortisation of Over-Gapitalisation 

1,34,075 

23,47.96.342 

4,54,77,535 

16 Assets-Acquisition, Construction & Repfacement-

Railway Funds 

Total 

MR. CHAIRMAN: Those who want to lay their written 
speeches, they can do so. Those will be treated as part of 
the proceedings. 

... (lnterruptions) 

SHRI E. PONNUSWAMY (Chidambaram): Sir, 
yesterday also there was no "Zero Hour' and I did not get 
any chance. Today also I gave notice on an important issue. 
... (lnterruptions) Only leaders of parties are getting an 
opportunity to speak during the 'Zero Hour' . ... (Interruptions) 

MR. CHAIRMAN: Nothing is going on record. 

(Interruptions) .... 

MR. CHAIRMAN: It was fixed by the han. Speaker that 
the discussion on the Railway Budget would be taken up at 
5 p.m. 

... (Interruptions) 

SHRI K. FRANCIS GEORGE (Idukki): Sir, what is the 
harm in extending the time by another five minutes. 
.. , (Interruptions) 

SHRI E. PONNUSWAMY: Sir, what is the solution? 
... (Interruptions) 

SHRI K. FRANCIS GEORGE: This is very unfortunate. 

MR. CHAIRMAN: Nothing is going on record. 

(Interruptions) .... 

SHRI E. PONNUSWAMY: Only the leaders are getting 
a chance to speak. You are being partial on giving chance 
to apeak . ... (Interruptions) 

• Not recorded. 

121.32,89.008 

149,36,96,960 

SHRI K. FRANCIS GEORGE: We also are Members 01 
the House . ... (Interruptions} 

MR. CHAIRMAN: We have laken up the next item on 
the agenda. Now, your issue cannot be taken up. It is against 
the rules. 

... (Interruptions) 

SHRI K. FAANCIS GEORGE: What do you mean by 
rules? ••• (Intenuptlons) 

MR. CHAIRMAN: We have already started the 
discussion on Railway Budget. 

... (Interruptions) 

SHRI E. PONNUSWAMY: Sir, this is the right 01 the 
Members. ... (Interruptions) 

{Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): Mr. 
Chairman, Sir, 1 want to congratulate the han. Minster 01 
Railways as he is the first Railway Minister in the history 01 
the country who has presented Rail Budget for six times. 
When Budget was presented. it was meant for the supple-
mentary grants. But when he presented the Budget, it does 
not appear that the Budget Is for four months, on the contrary 
it appeared that he had presented Budget for the whole year. 
His announcements had sparked hope among the people 
that Pranab Da will also make some favourable announce-
ments at the time of presenting the Budget. But both 01 his 
Budgets do not serve the purpose. 

MR. CHAIRMAN: I want to tell that we are including 
item number 33 to 38. 
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SHRI SYED SHAHNAWAZ HUSSAIN: It's all right, Sir. 
But I am sorry to note that two railway accidents took place 
on the very day, when he presented the Budget. In the 
morning he was happy for the presentation of Budget, 
whereas in the evening he was in tension. The tension 
surrounds Minister of Railways most in case of rail accident. 
I want to start my discussion with this point only. I am electecI 
M.P. of Bhagalpur. Laluji has done a lot for me but he will not 
give credit to me by mentioning my name. In the year of 
election our relationships are not so bad but if it is not year 
of election, he should have looked at me and said that 
Shahnawaz, I received your letters and the request made by 
you when you met personally, has been done. I brought the 
letter with me which I wrote on. I am younger in age but have 
more experience. I have been Civil Aviation Minister. 
... (Interruptions) 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
Whatever you said, is righ.t but not relevant. 

SHRI SYED SHAHNAWAZ HUSSAtN: That is why. I 
told you, I am not standing here for seH praise. Hon. Minister 
of RaHways might be knowing that Commissioner, Railway 
Safety works under Ministry of Civil Aviation. When I was 
Minister of Civil Aviation, I had to reply the question of 
railway safety on the floor of the House, therefore I have 
some knowledge about it. In fact, this is the last session of 
entire term. A few days have passed, even yesterday I 
noticed that there was no bitterness in discussion between 
leader of opposition and leader of ruling party. It is my nature 
that even I do not use harsh words in my discussion but in 
a democracy, in Parliament everybody has a right to express 
his views and I will also utilize this right of mine. 

Mr. Chairman, Sir, Urdu is the second language in 
Bihar. Laluji used many poetiC lines from Urdu poetry in his 
speech last time, but this time he read out good poems. J also 
want to state my point with an inference that Laluji has talked 
about profit in his speech. He said that he had earned a 
huge profit, but he has not come here to earn profit in 
democracy when a Government is formed, it does not 
represent corporate sector that a CMD of corporate sector 
shows profit in balance sheet, but a Minister has to say that 
he has added such and such facilities. So a Urdu poet has 
said ·Zamburiat ek tarje huqumat hai, ki jisme bandon ko 
gina karte hain, tola nahi karte." (Democracy is such form of 
government, where heads are counted not their work) what 
facilities have been provided to the common man. When 
Lalu ji was delivering his ,irst speech as Minster of Railways. 
I was not a Member of this House. Mr. Chairman, Sir, with 
your blessing I have been elected from Bhagalpur, I had 
heard the first budget speech of han. Minister of Railways on 
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T.V. Anyway. our party members had not listened to the 
speech of Railway Minister at that time. but 1 had listened his 
speech on T.V. Set aside tfe& party politics. but when a 
person of any state is in government and holds an important 
post, who says something, we being political workers. listen 
him carefully. 

Mr. Chairman, Sir, today, we are discussing the first 
welcome address of hon. Minister of Railways for the last 
time. I believe that it is public who decide our political 
fate. But I remember that earthen pot (Kulhar) was much 
discussed in the speech of hon. Minister of Railways and in 
last speech earthen pot (Kulhar) was much discussed in the 
speech of han. Minister of Railways and in last speech we 
reached from earthen pot (Kulhar) to bullet train. In the Rail 
Budget of the year 2004-2005, we had discussed about 
earthen pot (Kulhar) Chhachh (buttermilk) khadi and 
perhaps hen. Minister of Railways may reCall that it was also 
discussed that vegetables will directly be transported from 
Bihar to Delhi. In Chhapra good quality of vegetables are 
grown in huge quantity and soil of Bhagalpur is more fertile. 
Vegetables are grown in huge quantity. We had expected 
and people of that place had also hoped that they may get 
fresh vegetables and farmers hoped that they will get better 
prices but fIVe years have passed but no progress has been 
made in this regard. I feel that when other government will 
come to power, we will have to fulfil the promises made by 
Lalu Prasad ji. 

Sir, while presenting the third Budget, he had announ-
ced to extend a route between Gujarat and Rajasthan. In the 
fourth Budget, three-storey and double storey containers 
were proposed to be operated on diesel and electric roules 
respectively. This proposal is yet to be implemented. 
Railways had promised to give supply of vegetables to the 
urban population, but this promise has also not been fulfilled 
so far. 

Sir, an announcement regarding providing discharge· 
free green toilets in 36 thousand coaches has also been 
made recently. This announcement was made in the lasl 
year's Budget. Now, at the fag end of his tenure. the hon. 
Minister of Railways is showing us a dream of running Ihe 
bullet train. We hope that. ... (Interruptions) 

SHRI SURENDRA PRAKASH GOYAL (Hapur): We 
want to make him the Prime Minister. 

SHRI SYED SHAHNAWAZ HUSSAIN: Do you want to 
make Lalu Prasad Ji the Minister of Railways once again? 
Oh! it is Goyal Saheb speaking. If you want to make Shri 
Lalu Prasad Ji the Prime Minister. then, what about Dr. 
Manmohari Singh ji? You are speaking like this, mind you. 
action will be taken against you. 
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MR. CHAIRMAN: Please keep quiet. Don't make a 
running commentary. Let him speak. 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Chairman, 
Sir, when the hon. Minister of Railways was delivering his 
speech here, the whole country was listening to it with rapt 
attention. In his speech, he has said that he will provide lots 
of facilities. As far as the facilities are concerned, through 
you, I would like to draw his attention towards his statement 
saying that the freight charges had been decreased. I want 
to say that the freight charges had never been slashed but 
it was for the first-time in the history of Railways that 
the freight was increased by 1.3 per cent by changing 
classification before the Budget. The scheme of Railway 
freight corridor was in the offing for the last many years, but 
nothing had been done except laying the foundation stone. 
Today, the Railways have huge funds and the Minister of 
Railways can get further work done after laying of foundation 
stone. As far as the freight is concerned on which a lot 
of discussion is going on that the freight has not been 
increased. the fact remains that the freight classification has 
been changed, particularly with regard to items, the freight 
rale whereof was Rs.1oo per 1000 kilometre on 01.04.2004 
and this was increased by Shri Laluji Rs. 120 on 01.04.2008 
due to which the freight charge of one sack was Rs.578 a 
tonne for 1000 kilometre on 01.04.2004 and this was 
increased to Rs.810 on 01.04.2008. 

Sir, the present figures that I have are very authentic. 
ThaI is why, I am reading out il quile carefully in order to 
avoid misintefpretation. With regard to the carrying capacity 
of the goods train, I would like to say that the Railways are 
increasing their earnings without increasing the track 
capacity. He has slapped a &epa,ete 7 per cent busy season 
surcharge on freight and added anOIMer 2 per cent to the 
freight in the form of development surcharge. Thus, they 
have increased freight indirectly by levying additional 9 per 
cent surcharge in all on goods carriage. Earlier Rs.1 0 were 
charged per tonne as terminal surcharge while carrying 
goods from one terminal to another terminal. Now this 
surcharge has been made double increasing it up 10 Rs. 20 
a tonne. Not only this, Rs.20 each will be charged on both 
the loading and unloading terminals. Thus, if a goods train 
has the carrying capacity of 25 thousand tonnes, one will 
have to pay Rs.50,OOO for loading and the same amount for 
unloading i.e. As.1 lakh in addition to freightage per goods 
trains. That is to say that the present price rise can be tracked 
to levying tax on edib4e items when the House is in Session 
and he has said that he will impose no tax on food items, but 
before the commencement of the session he has increased 
taxes like this. It is the carrying capacity of the goods train 
with which the Railways are getting their revenues without 
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enhancing the track capacity, but no attention is paid on the 
safety. 

Mr. Chairman, Sir, you might be aware that a lot of ltain 
accidents used to take place in this country. When Lal 
Bahadur Shastri was the Minister of Railways. a train 
accident took place and he tendered his resignation. When 
Nitish Kumar ji was the Minister of Railways, a train accident 
occurred in Gaysal and he also gave his resignation, 
because a train accident exerts extreme pressure on the 
Minister of Railways. You might remember when the NDA 
Government was in power, it was for the first time that the 
Railway track . ... (Interruptions). 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): You speak on Godhara as well. 

SHRt SYED SHAHNAWAZ HUSSAIN: Godhara? I am 
speaking what I have to speak, if you interrupt, I will apeak 
in a very well manner. You are the Minister. you better keep 
quiet. ... (Interruptions) 

SHRI JAY PRAKASH NARAYAN YADAV: Had Nitish 
Kumar Ji gone there or not? 

SHRI SYED SHAHNAWAZ HUSSAIN: I am speaking 
very well. Do not spoil the atmosphere; you are addicted to 
make a running commentary in betweeh. This is the speech 
of the Minister of Railways and I am giving the reply; who 
are you to comment? You are the Minister of Slale. 
... (Interruptions) 

SHRI JAY PRAKASH NARAYAN YADAV: I .,n 
reminding you . ... (Interruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: You are not 
able to do justice 10 the Depar1ment entrusted 10 you and you 
are making running commentary every now and then. Laluji 
does not need any help from Jay Prakash Ji, but the laner 
is thrusting his help on him. Take your seat . ... (IntemJPtfonsJ 

SHRI JAY PRAKASH NARAYAN YAQAV: Everybody 
has a right to speak in the House . .... (Interruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: No, you nave 
no right. You are a Minister, and you do not have any right 
to Interrupt in between. You are a new Minister, go through 
the rules. you do not know. This is not the matter related to 
your department. You are speaking in between without any 
reason . ... (lnterruptions) 

SHRt LAW PRASAO: Jay PriWlsh ji i. rather helping 
you. Niliah ji dld.not go to the &pot where the train caught lire. 
He ia telling you and, thus, is helping you . ... (lnterruptions) 
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SHRI SYED SHAHNAWAZ HUSSAIN: Hon'bIe Minister 
of Railways, discussion is going on in a very good 
atmosphere and after undue interruption I also feel 
encouraged. Earlier I was going on the right track and I said 
nothing otherwise about Lalu ji. However, Jay Prakash Ji is 
my neighbour in Monghyr but I do not know iF he will contest 
election next time from there, as the rumours are somewhat 
different there, but he interrupted in between. He is not 
playing the role of a neighbour, how shall I convince him. 
... (Interruptions) 

SHRI JAY PRAKASH NARAYAN YADAV: I am only 
doing my duty, you please continue . ... (lnterruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: I have submitted 
that today there is a need to pay much attention to the 
security and safety of the railways. During the NDA regime. 
Vajpayee ji's Government had provided Rs. 17 thousand 
crore for the safety and security of the railway track. Then, 
hon'ble Nitish Kumar ji was the Minister of Railways. 
However. today no attention is being paid in this direction. 
Today, the railways has become a soft target. If there is any 
soft target for terrorists of the world it is the railways. Straight 
away, they target the railway stations. The terrorist attack on 
Hotel Taj in Mumbai is being discussed immensely, 
however, the number of persons killed at the railway stations 
far exceeded the number of persons killed inside Taj. CCTV 
cameras installed there captured the scene and the 
personnel of railway protection force did their job well. I 
congratulate them. However, there Is a need to further 
improve security. As a responsible opposition, it is our duty 
to remind them about this and those who are in power 
should carefully listen to the opposition. Hon'ble Lalu ji is 
listening carefully, however, some Members from behind are 
interrupting, other wise discussion is going on quite 
smoothly. 

The UPA Government should install CCTV cameras, 
smart video cameras and metal detectors at all the railway 
stations, however. till now, it has not been done. One 
thousand posts are lying vacant in the Railway Protection 
Force. Through you, I would like to submit to the hon'ble 
Minister of Railway that whenever any crime takes place in 
the railways, GRP and RPF blame each other. Every time 
people say that GRP is responsible for this or RPF is 
responsible for this. I feel that full powers should be given to 
the protection force of the railways. Responsibility should be 
fixed in this regard. The hon'ble Minister of Railways had 
said in his speech that he would keep it in mind. I d1stincUy 
remember that the hon'ble Minister of Railways had gone to 
Kashmir to attend the programme of the Minister of Civil 
Aviation. I am fortunate that during hon'ble Atal Bihar; 
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Vajpayee ji's regime I had laid the foundation stone of the 
airport that they had gone to inaugurate. This work was 
completed. While on the one hand I had laid the foundation 
stone for the airport, on the other the Minister of Railways 
and the Minster of Civil Aviation had gone there to inaugu-
rate it. The projects related to the Railways, Civil Aviation 
and Surface Transport Ministries take four to live years lor 
completion. When they had gone to inaugurate the airport In 

Kashmir they mentioned the name of the Chairperson of 
UPA. however, they did not mention about hon'ble Atal Bihari 
Vajpayee and Nitish Kumar ji who had started the projects. 

Sir, I would like to submit that anti-collision devices are 
installed to check train accidents. I can recall that anti-
collision system was installed in Kishanganj when hon'ble 
Nitish Kumar ji was the Minster of Railways. When Nilish 
Kumar ji had gone to Kishaganj to install anti-collision device 
I was also present there in that programme as a Member of 
Parliament and hon'ble Taslim Saheb was also there as a 
Member of Legislative Assembly . ... (Interruptions). The MLA 
was also there. 

THE MINSTER OF STATE IN THE MINISTRY 
OF AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): While being in BJP 
his memory has become weak. He should improve his 
memory power . ... (Interruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: I said that he 
was the MLA of that area. Lalu ji is the Minster of Railways. 
however, he is also the M.P. of Chhapra. It is not thaI he will 
be angry il anyone calls him the MP of Chhapra. However, 
if I say that he was MLA and also the Minister then he may 
not say that my memory is weak. I had mentioned his name 
just forereference otherwise I would not have referred to him. 
However, I have mentioned his name WIth respect. BUI he 
stood up. I knew that he would rise and make some 
unsavoury comment. He cannot speak anything good. 
... (Interruptions) 

SHRI TASLIMUDDIN: You should feel blessed for 
having mentioned my name. otherwise you would go 10 hell. 
.. , (Interruptions) 

MR. CHAIRMAN: Shahnawaz ji, please continue. 

SHRI SYED SHAHNAWAZ HUSSAIN: After instaUation 
of anti-collision device there, the incidents of Railway 
accidents are not taking place today. Gaisaillike incidents are 
not occurring because Nitish Kumar ji has done a commen-
dable wor!< in this regard. He did not get credit of his work 
because he is not the Minister of Railways today. Hon'bl£~ 



479 Interim Btxk/8t 
Demands fOr Grants on 
Supplementary Demands for 

FEBRUARY 18, 2009 (Railways) 2009-10 
Accounts - (Railways) - 2009-10 
Grants - (Railways) - 2008-09 

480 

. Demands lor Excess 
[Shn Syed Shahnawaz Hussain) 

Laly Prasad ji. the present Minister of Railways got the 
maximum credit for all such works. The projects were 
launched by Nitish ji and he is cutting ribbons and breaking 
coconuts. He is taking the credit of all these works that were 
infact do,le by his predecessor . ... (Interruptions) and our 
Government will get the credit of whatever will be done by 
the present Government. Thus the credit of the work that will 
be started by the present Government will go to the next 
government. 

Sir, now I come to the railway fare. It is being widely 
propagated that the railway fare has not been increased. 
rather it has been reduced. This is being extensively 
discussed in the country. How the fare was increased during 
the regime? He said that fare has been reduced by Re.1, or 
reduction is 2 percent. The rate of diesel in the country has 
decreased by more than 70 percent and the reduction in fare 
is only 2 percent. ... (Interruptions) 

SHRI SURENDRA PRAKASH GOYAL: What was the 
rate of diesel three years back . ... (Interruptions) 

MR. CHAIRMAN: It will not go on record. 

... (Interruptionsr 

SHRI SYED SAHNAWAZ HUSSAIN: Sir, he is using 
very unpal1iamentary expression. I can be more rude to him. 
... (Interruptions) 

MR. CHAIRMAN: TasUmuddinji, please don't disturb 
him. 

... (Interruptions) 

SHRI SANTOSH GANGWAR (Bareilly): Sir, il is quile 
unfortunate. The hon. Minister should not interrupt like that. 
... (1ntemJptions) 

SHRI LALU PRAAO: One should not take illoo 
seriously. He may continue . ... (Interruptlons) 

SHRI SANTOSH GANGWAR: The hon. Minister should 
not have spoken like that. ... (Interruptions). You already 
enjoy a good reputation, this win not add to your reputation. 
.,. (Interruptions) 

SHRI LALU PRASAD: All righi, please continue . 
... (lnterruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: There was a 
talkal quota during the N.D.A. regime whictt was meant to 
facilitate immed'aate reservation. It's like the tickets booked 

"Not recorded. 
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under tatkaI facility at the airport cost less whereas the tickets 
booked in advance are available at a defined rate. However. 
things are taking place to the contrary in the Railways. He 
did not increase the fare. Earlier the number of seats used 
to be increased and an extra boggy used to be provided. 
However, Laluji has converted the 30 percent of Ihe train 
quota into talkal quota. If two hundred cinema tickets out of 
the five hundred are sold in black then who is going to 
check. Today, there are long waiting lists in the railways and 
it is manipulation of figures that 30 percent seats are 
reserved under tatkal and that too five days before. And Rs. 
1501- to Rs.3001- are being charged on it. On the one hand 
he is claiming that there is no increase in fares and on the 
other crores of rupees are being extracted from the people's 
pockets. 

The rates of platform tickels have been increased from 
Rs.2 to Rs.5. If one has to travel to Agra under 'tatkar then 
he will have to buy ticket upto Kolkata. It is gross injustice to 
the people. He is in office as a Minister to provide relief to 
the people but he has devised such policies which are 
pinching the pockets of the people. Without increasing the 
distance and speed of the trains. they are upgraded as 
superfast trains. The fares were cut by Rs.21- and thereafter . 
lares of superfast trains were C/1arged from the people. 

Mr. Chairman, Sir, through you, I would like to lellthe 
hon. Minister of Railways that there has been a heavy dearth 
of railway facilities and passengers trains are being 
changed to superfast trains . ... ((Interruptions) 

There has been no improvement in the railways. There 
are dirty beddings in the trains. Toilets are not clean. No 
proper catering facilities are available . ... (lnterruptions) 

MR. CHAIRMAN: Please do not disturb. 

... (Interruptions) 

MR. CHAIRMAN: Please sit down. 

... (Interruptions) 

SHRI SURENDRA PRAKASH GOYAL: Mr Chairman, 
Sir, he is lying ... . (Interruptions) 

SHRI SYED SHAHNAWAZ HUSSIAN: Rajnathjl is 
contesting elections from his constituency, so he IS nervous . 
... (lnterruptions) 

MR. CHAIRMAN: You can give him a reply when it is 
'{ourlum. 

... (lnterruptions) 

SHRI SURENRA PRAKASH GOYAL: Mr. Chairman, Sir . 
. , . (InterruPtions) 
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Demands for Excess 
MR. CHAIRMAN: You may carry on, nothing is going 

on record. 

... (Interruptions)" 

MR. CHAIRMAN: Shahnawaz ji, please don't pay him 
any attention, please continue. 

... (Interruptions) 

SHRI SyeD SHAHNAWAZ HUSSAIN: Sir, through you, 
I would like to remind the han. Minister of Railways that he 
had given an assurance in regard to providing good quality 
Khadi sheets In the railway bogies. Not to talk of Khadi 
sheets, they are providing tom sheets and our colleagues, 
the Members of Par1iament also travel by train, that facilities 
have not been improved over the years rather they have 
decreased. It is an irony that In this age of providing services 
and facilities to the consumers/passengers in every sphere 
of life, the Railway seems to have remained untouched. No 
new assurances have been made in the railway budget. A 
poet has said that there is nothing great in repeating off 
quoted cliches, giving expression 10 dead words calls for 
one's caliber. However, he is repeating the same old 
rhetorics that a new train has been introduced or the route 
of a train has been changed and shows magnanimity 
whenever Member demands for a train on his route by 
sanctioning the same, however, nothing has actually been 
done on ground . ... (Interruptions) 

MR. CHAIRMAN: Goyalli, why are you getting up time 
and again? Nothing of what you say is going on record. 
Please keep quiet. 

... (Interruptions)· 

SHRI SyeD SHAHNAWAZ HUSSAIN: Sir, in Bihar it is 
being hotly discussed. many hon. Members and my own 
party members also say that Bihar has got a fair deal in the 
current budget. Rajdhani train is proposed to be introduced 
in Bhagalpur. The goods train on Jamalpur-Howrah track is 
plying very slow. It was requested that the railway bridges in 
that area are very weak and it was necessary to repair these 
first. The announcement made by him to this effect is 
welcome. I know it will nol be introduced soon. This job will 
have to be done by our Government. I had made this request 
to you when NDA Government came to power, a stoppage 
was provided for Rajdhani in Kishanganj. I had requested 
the hon. Minister of Railways to provide a stoppage in 
Naugacchiya. He could have done it immediately, even on8-
two minutes stoppage is enough. The bridge between 
Naogachhaiya and Bhagalpur was constructed during his 

·Nol recorded. 
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term; if stoppage could be provided there it would have been 
beneficial for the people of that area. At my request he has 
announced about DRM office . ... (Interruptions) Much is 
required to be done for railway track, however, it has not 
been done. I would like to submit that he has painted a rosy 
picture. Recently he had gone to Japan . ... (Interruptions) 

SHRI TASLIMUDDIN: Now the train has been extended 
upto Bhagalpur . ... (Interruptions) 

MR. CHAIRMAN: Why do you speak again and again. 

... (lnterruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: Please do not 
disturb like this . ... (Interruptions) 

{English} 

MR. CHAIRMAN: It will not be recorded. 

... (Interruptions)" 

(Translation] 

SHRI SYED SHAHNAWAZ HUSSAIN: Sir the hon'ble 
Member is using unparliamentary words . ... (Interruptions) 

MR. CHAIRMAN: Shahnawaz Hussain Saheb 
unparliamentary words will be expunged. 

.... (Interruptions) 

SHRI SVED SHAHNAWAZ HUSSAIN: Sir. hon'ble 
Minister is speaking wrong things·. 

MR. CHAIRMAN: Shahnawaz ji, that will not go on 
record . 

... (Interruptions) 

SHRI SVED SHAHNAWAZ HUSSAIN: He should 
observe decorum while speaking.' 

MR. CHAIRMAN: Shahnawaz Hussain ji. 
objectionable content will be expunged from the record. 

... (lnterruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN: Once I had 
defeated him in election, so he is envious of me and saying 
such things . ... (Interruptions) I have exercised much restraint. 

MR. CHAIRMAN: Taslimuddin ii, it does not behove 
you to interrupt him time and again. You are wasting the 
time of the House by disturbing him again and again. 

SHRt TASLIMUDDIN: Since my name was mentioned. 
901 said so. 
·Nol recorded. 
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SHAI SYED SHAHNAWAZ HUSSAIN: I had mentioned 
his name in good sense. Calling him honourable. I had said 
that he was present there. 

MR. CHAIRMAN: Unparliamentary words will be 
expunged from the record. 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Chairman 
Sir, I have been a Member of Parliament for a long time and 
usually speak in the House. All my colleagues in opposition 
know that I restrain my speech and respect the elders and 
speak with due respect. I have never lost my control. With 
due respect I had started my speech and had not said 
anything that was insulting to the hon'ble Minister. I said that 
hon'ble Minister was also present there. Except this, I had 
said nothing else. Thereafter, whatever was discussed and 
transpired is not part of my nature. You please forgive me. 
The Parliament has never witnessed me in such a posture. 
However, it was due to tit for tat approach that I had to adopt 
this posture. 

MR. CHAIRMAN: Objectionable words will be 
expunged from the proceedings. Now you please continue 
your speech and conclude it. 

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Chairman, 
Sir, I was submitting that LaJu ji had gone to Japan. Several 
hon'bIa Members had also accompanied him. LaJu ji said 
that after taking over the charge of the Ministry of Railways 
he has made it a profit making entitY. However, when Pranab 
Da was giving his interim Budget speech In this House, he 
said that even today Railways need budgetary support. That 
means Railway is not in profit. I have Danik Bhaakar 
newspaper with me. On the front page of the paper there is 
mention about this speech delivered on 17th of the month by 
hon'ble Pranab Da. It is due to paucity of time that I do not 
want to read it out,however, I would like to submit that the 
hon'ble Minister of RailwayaMs said about the manu-
facturing of 30,000 goods train bogies and 4620 passenger 
train bogies but after the implementation of recommen-
dations of Sixth Pay Convnission, railway needs more funds 
for all these things. Today Railways do not have surplus 
funds and it needs more funds from the Government of 
India. 

17MhrL 

(MR. DEPuTY 8PeMEA in the Chair) 

I would like to submit !hal the Minister of Railways had 
to say about the experience of travelling in India, however, 
instead he described about his journey to Japan. What 
IhouId be the India of hia dream? He had shown the dream 
of bullet train. The hon'ble MinISter of Railways in his railway 
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budget speech has said about the bullet train. Whether 
he remains the Minister 01 Railways or somebody else 
becomes the Minister of Railways, but it will take at least five 
years to implement the Railway budget of one year. He has 
presen-ted the interim rail budget tor four months only. He 
has painted a very rosy picture. I know that the people of the 
country will decide the course of the realization of these 
dreams. The people of the country will decide whether to 
approve or disapprove the agenda fixed by them. It will be 
decided in the coming Lok Sabha elections. 

I would like to submit to the hon'bl. Minister of 
Railways ttuat the people of the country had gr.at expec-
tations from the present Government, however, he has 
presented a rosy picture in the railway budget, but in few 
days time code of conduct will be enforced. As a leader of 
the party I have presented my views in the Lok Sabha and 
as an MP of Bhagalpur I also express my gratitude to you. 
With these words I conclude and request the Government to 
implement whatever they have promised. Only then the 
people of the country wiD be thankful to you. 

'SHRI RAM SINGH KASWAN (Churu): The Hon'ble 
Minister of Railways has tried to give relief to the common 
man in the Interim Rail Budget, 2009-10. Relief has been 
provided, in passenger fare, however, industrial sector ia 
disappointed as no relief has been given in freight. The 
Hon'ble Minister has not given any assurance in regard to 
rail safety. The construction of manned crossings in the rural 
areas has found no mention In this Railway Budget. The 
gauge conversion work from Sadalpur to Rewari has been 
completed long ago, but till today no express train has been 
introduced from Sadalpur to Delhi. The people of the area 
and the social organizations have been demanding 
introduction of the said train since long. An assurance to 
introduce a train trom Sadalpur to Delhi after gauge 
convasion was given in the last years Budget, but no action 
has been taken in this regard ao far and this train has not 
even found any mention in this year's Budget. At present. 
passenger trains run from Sadulpur to Rewari and Sadulpur 
to Hissar only which is inadequate. The timings of these 
trains are alao not suitable for the common people. In 
addition to it, there is a long standing demand to extend 
Ludhiana-Hissar train to Sadulpur. Therefore, trains to 
connect Howrah and Patna via Sadulpur-Patna should be 
introduced without any delay and an expreas train should be 
introduced on Sadulpur-Hissar-Ludhlana route. 

The gauge conversion work from Sadulpur to BlkIIner 
and Ratangarh to Degan. and rest of the route should be 
started without delay. A demand for gauge conversion of 
• Speec:h was Ialel on the T8bI •. 
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Ratangam-Sardarshahar rail line is being made for a long 
time now it should also be sanctioned and started without 
any delay. 

An announcement in regard to gauge conversion of 
the railway line from Sriganganagar to Jaipur was made in 
the last Budget, but so far no action has been taken in this 
regard nor any work has been started. The gauge conver-
sion of the said important line is very essential. 

Demand for sanctioning a new railway line on Churu-
Taranagar-Nohar, Sardarshahar Hanumangam and Seekar-
Salasar-Nokha, section is being made for a long time now 
but it has not found any mention in the Budget. Sanction for 
laying of the said line should be given in the current financial 
year. 

The people are facing a lot of difficulties in the absence 
of manned crossings. The rural folk have also staged 
demonstrations many a time, but they do not get any relief. 

URBs can be constructed over the Loharu-Sadulpur-
Rattangarh railway line across Rampura-Gulgara road, 
Bewad-Bhojan road, Kandhran-Radwa road, on the western 
side of Dokawa station, on Damar road going from Hadiyal 
village (NH-S5) to Tamkor and near Payali Halt Stalion, 
which is an exit point 01 the entire village. 

URBs ca:1 also be constructed at Seetalnagar 
on Ratangarh~Bikaner railway line, Bigawas Ramsara, 
Hemasar, near Benisar village near Bhojasar village on 
Ratangarh to Deedwana railway line on the north side 01 
Padihara village where an unmanned railway crossing was 
closed, central kettle crossing no. 460 from Balasmand to 
Sanwarand, near Pahadsar Gram on Sadulpur junction to 
Hanumangarh railway line on the C~ubkia Tal to Thigarala 
section on the Narwasi-Thayali road, near Dhani Chhoti on 
Sindhmukh-Bhadra road, on Sadulpur-Hissar section on 
Pradhanmantri Gram Sadak route leading from NH-65 to 
Lutana Sadamukh, on NH-65 to Lutana Pooma and on way 
from Lasedi to Mithl Reduwan. 

On Chura-Sikar rail route: near Khasoli village. 

In addition to it:- The stoppage time of train no. 23071 
2308, Howrah-Jodhpur train should be increased from 2 
minutes to 5 minutes and the train no. 5631/5632 should be 
provided stoppage at Degana. 

New Halt Station: In view of public interest it is very 
essential to sanction Anandwasi Halt Station on Ratnagam-
Sardarshahar route, Jaisalsar Halt station in the centre of 
Blgga and Shfi Dungargarh statiol', and on Benisar Halt 
Station between Shri Dungargam and Sudsar. 

Grants (Railways) - 2006-07 

Computerised Reservation Centre: Even today there is 
no computerized reservation facility at Ladanu and Shri 
Dungargarh stations. These are very important stations. 
Therefore, in public interest CRS facility should be made 
available at both the stations. Even after grant of sanction, 
Computerized Reservation Centre has not been made 
operational at Ladanu. It should be made operational as 
early as possible. 

·SHRI HARiKEWAL PRASAD (Salempur): Sir, the 
interim Railway Budget for the year 2009-10 that has been 
presented by the hon'ble Minister of Railways may be a 
good budget for the popularity of the UPA Government but 
it is not a good sign for the betterment of Indian Railways 
and rail passengers. The present budget has also been 
prepared on the lines of previous five budgets having no 
commitment towards basic changes except the populist 
announcements and false assurances. Emphasis has not 
been given on any thing except reduction in train lares and 
increasing the number of trains. Very less attention has been 
paid on the passenger facilities, basic infrastructure, security 
and safety of passengers which is evident from the provisions 
made in the Budget. The hon'ble Minister of Railways, every 
year, in his budget speech generously increase the number 
of new trains, however, he deliberately ignores this fact that 
it is equally essential to carry out doubling, electrification 
and gauge conversion of railway lines? and speedy 
construction of new railway lines in the same proportion. It 
is due to increase in the number of trains and neglect of 
basic infrastructure and pending railway projects that 
important trains are running late by hours. The security and 
safety norms have been thrown to the winds. When the 
hon'ble Minister of Railways was making claims about 
decline in the number of rail accidents, exactly after few 
hours of that, a train got derailed near Jajpur station in 
Orissa and in that accident more than two dozens people 
were killed and more than hundred persons were injured. 
After eight hours from that accident, there was another 
collision between engine and a train at Sugauali railway 
station in Bihar in which more than three dozen passengers 
were seriously injured. Then exactly after two days, four 
persons were.JOlied when an under construction railway over 
bridge collapsed on them .. It appears that the present interim 
railway budget has been caught between figures of three 
and thirteen because after the introduction of rail budget on 
13th February incidents of rail accidents continue to occur for 
three days. Similarly, assurance about safety and security 01 
railway passengers is given in every rail budget but, it is not 
translated into action. The incidents of throwing out of weak 
railway passengers from running trains by ruffians, loo:ing, 

• Speech was laid on the Tabla. 
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drugging and rape are rising. The railway protection force 
that was constituted to check such incidents has become a 
force to robbers because in most o' the cases they are found 
involved. Most of the terrorist incidents in the country have 
occurred on railway station, however, despite repeated 
announcements, no permanent arrangement could be made 
for the safety of railway passengers. 

As far the question of passenger amenities in interim 
railway Budget are concerned, these are negligible. The 
hon'ble Minister of Railways has been giving assurance to 
increase railway facilities since its first rail budget, however, 
he does not fulfil those promises. In his Budget speech for 
the year 2004-05, he had promised to introduce Kulhar at 
railway stations and trains in place of plastic cup and glass 
to provide employment to rural artisans. Similarly, he had 
announced to serve 'maltha' in place of tea and use of Khadi 
curtains and bedsheets. Not only this he had also promised 
to transport vegetables form villages to towns and cities in 
refrigerated bogies. however, till date nothing has been 
done. The honble Minister of Railways has certainly made 
arrangements lor the employment 01 25 lakh small venders 
by way of implementing catering policy 2005. Most 01 them 
were physically challenged, widows, from minorities, 
freedom fighters. ex-servicemen etc. The licence fee for the 
small venders who support their families by selling food 
items have been increased by 40 to 95 times so that they are 
forced to leave their business and big companies and 
c:otporate houses take over that business. It is on account of 
levying of higher fees by IReTC that venders have increased 
the prices of food items and the quality of food items is also 
deteriorating day by day. 

Sir, in current interim railway budget it has been 
announced to introduce 43 new trains, increase the 
frequency 01 14 trains, extension of route of 15 trains and 
construction of some new railway lines. In this case too the 
assurances given by the Minister of Railways could be 
fulfilled partially. For example, two years back, the hon'ble 
Minister had announced to introduce a new train under 
Northeastern Railways between Gorakhpur and Chhapra, 
however, despite announcement of its time table the train 
could not be introduced till today. Similarly, in his second 
budget speech he had announced to conduct survey for new 
railway line from Barhaj Bazar to Faizabad via Dohrighat 
under the same railway division. Though the survey work 
has taken many years, to complete, but, the construction of 
the said line Is not being started on the plea that It is 
unprofIt&ibIe route whereas the fact Is this that the said line 
links several religious a"Id tourist places. Contrary to this, the 
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hon'ble Minister of Railways is getting the new railway line 
from Bhatni junction to Hathua that connects his in-laws 
village constructed on war footing though it is of no 
use. While discriminating with Uttar Pradesh in his new 
announcement he has given so many gifts to Bihar. It has 
been announced to introduce one dozen new trains. 
constituting two new divisions and setting up of Iwo rail 
factories in Bihar. 

The hon'ble Minister of Railways in his budget speech 
has not mentioned any thing about checking corruption in 
railways. Very often the incidents of black marketing of rail 
tickets in Indian railway come to light. The incidents of 
leaka~e of question papers in Railway Recruitment Board 
examination have become a common phenomenon. Last 
year heavy bribes were taken from the candidates for the 
direct recruitment of two thousand grade four staff in North 
Eastern Railway and I had also sent written complaints 
along with the proof to the Railway Board and the Prime 
Minister, however, till now no action has been taken in this 
regard. Last year, a sex scandal come to light and several 
railway staff members and olficers were sent to jail for their 
involvement. The name of a senior railway officer also 
figured in connection with that scandal, however, under 
political pressure this matter was hushed up. The CBI had 
detected serious case of corruption in the construction 
department of North-Eastern Railway, however, no depart-
mental action was taken against guilty persons. 

I would like to demand that the hon'ble Minister 01 
Railways should, in accordance with the announcement, 
made and assurance given, start the construction of new 
railway line from Barhaj Bajar to Faizabad via Dohari Dhar 
and also start construction of the proposed overbridges at 
Salempur Junction of Varanasi-Bhatani railway division and 
Vilthara Tod Slation in public inter6st. Computerized railway 
reservation facility should be provided at Bhatani and 
Bhatpar Rani Railway Stations of North Eastern Railway. 
Beautification of Bhatpar Rani Railway Station should also 
be carried out. Proposed intercity express train should be 
introduced between Chhapra and Gorakhpur. Rajdhani 
Express should be introduced from New Delhi to Barauni via 
Lucknow, Gorakhpur and Kaifiat Expres8 running between 
Delhi and Azamgarh should be extended upto Manjh. 
Stoppage of Bihar Sampark Kranti and Garib Rath should be 
provided at Deoria Sadar station. Stoppage of Durg Express 
should be provided at Salempur junction, Lichchhvj Express 
at Kar Road, Jansewa Expres8 at Bharpar Rani and intercity 
express at Diharapur. Similarly, stoppage of the train running 
betw"n Bhalanl of Varanasi division and Barhaj Bazar 
should be restored at Bhitl Deoraha Baba halt and Sisai 
Gulabrai halt. Effective steps should be taken to allot railway 
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Demands for Excess 
land to such persons who have shops on railway land at 
Salempur junction. With these words I support the Interim 
Railway Budget. 

·SHRI MAHAVIR BHAGORA (Salumber): Through you, 
I would like to draw the attention of the honble Minister of 
Railways towards the neglect of Udaipur rural (tribal) 
dominated area under Udaipur Division of Rajasthan. The 
entire region is very backward because it is a tribal 
dominated area and is deprived of means of transportation. 
I would like to make the following submissions to the honble 
Minister or Railways:-

270 k.m. long Udaipur-Ahmedabad metregauge line 
should be converted into broad gauge. 

New train should be introduced between Udaipur and 
Indore via Ratlam. New railway line should be constructed 
from Dungarpur to Abu road via Khairwada or Rishavdev 
road, Jhadol, Kotda and a new train should be introduced 
on this route. 

A new railway line from Badi Sadri to Pratapgarh, 
Banswada Dohod via Kushalgarh should be sanctioned and. 
a new train introduced. 

A new railway line shOuld be laid from Khairwada to 
Dungarpur. Sajwada Ratlam via Banswada and a train 
should be introduced. 

The gauge conversion work of 400 k.m. long Ajmer-
Ratlam via Chittaur rail line. a 200 k.m. long Chittaur-Kota 
line, 120 k.m. long Udaipur-Chittaur line. 80 k.m. long 
Mavali-Badi Sadri line and 200 k.m. long Mavall Marvad rail 
section should be carried out. 

Express train running between Indore and Udaipur 
should be extended upto Bhopal, Mewad Express running 
between Udaipur and Delhi should be extended upto 
Haridwar- Udaipur to Bandra Express train should be run 
daily. 

I would like to request the hon'ble Minister of Railways 
that he should pay special attention to the said demands of 
the tribal dominated rural area of Udaipur under my 
Parliamentary constituency. 

SHRI NAVEEN JINDAL (Kurukshetra): Sir, I am thankful 
to you for, like previous years this year too, you gave me time 
to speak on the Railway Budget. I strongly support the 
Railway Budget (2009-10) and congratulate the hon'ble 
Minister of Railways because like previous years this year 
too. he has presented a historical Budget and has given 
conceslions in fare to every railway passenger In this 
Budget. 

• Speech wu t.kI an the TIbIe. 
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Through you, I would like to draw the attention of the 

honorable Minister of Railways to some problems of my 
Parliamentary Constituency, Kurukshetra. towards which I 
have been continuously drawing his attention for nearly last 
five years. 

Regarding making Kurukshetra a modem station 

Kurukshetra is a historical and religious city where 
people come not only from India but every nook and comer 
of the world for doing 'pinddan' of their forefathers and take 
a holy dip at the time of solar eclipse. Though the hon'ble 
Minister of Railways had announced that Kurukshetra would 
be made a model station, however. till now no work has been 
done in this regard. So the Government should take steps to 
start work at the earliest so that people of this area may feel 
that something has been done in this regard. 

Provision of 11ft and .scalators 

The decision of the Railways to provide lift and 
escalators at certain stations is commendable since aged 
people, women folk, sick and handicapped persons face a 
lot of inconvenience for want for lifts and escalators at big 
stations. It is requested that a lift and escalator should be 
provided at Kurukshetra atation in wake of the decision to 
modernize this station so that the pilgrims coming from 
across the country to this place particularly aged persons, 
women, children and handicapped persons on the occasion 
of solar eclipse and other religious festivals could be 
benefited by It. 

A ticket window was started in sector-13 of Kuru-
klhetra, it is, however, lying closed. Some time back when 
General Manager of Northern Railway visited Kurukshetra, 
the residents there had lodged their complaint with him. So 
it is requested that this ticket counter should be opened 
according to the departure time of trains. 

Train facUlty from Kalthal to Deihl vie Kuruklhetra 

I have been raising this issue approximately for the last 
five years. When General Manager Northem Railway visited 
that place then ali the social organizations, business 
institutions and students requested introduction of a train on 
this route. The people of Kurukshetra, Kaithal and nearby 
areas would have been very happy if a train had been 
started at the time when the hon. Minister of Railways had 
given an assurance to the House to start 43 new trains in the 
year 2009-10. So, the hon. Minister is requested to give an 
assurance in his reply to run this train. 

Construction of ROBIRUB 

Construction of ROB and RUB Is undertaken on the 
basis 01 50:50 partnership with the State Governments. In 
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this regard I would like to draw the attention of the hon. 
Minister of Railways towards three ROB proposed in my 
constituency. 

1. 

2. 

3. 

The construction of roads around ROB at Level 
Crossing No. 32 near Anai Mandi, Kaithal was allotted 
on 8th January 2008. The work of ROB was to be 
completed by the end of February 2009, which has not 
been completed so far. It should be completed as soon 
as possible so as to provide relief to the people. 

The revised profile sketch of ROB at Level Crossing 
No. 98B2 on Old Radaur-Yamuna Nagar Road has 
been sanctioned. So, work on this ROB should be 
started as soon as possible. 

The work of ROB at Level Crossing No. 98 AC crossing 
Shahabad-Thol (Toll) Road in Kurukshetra District is 
pending as the Railways is mulling whether the ROB 
can be cons1ructed on two instead of three pillars and 
whether it could be constructed on Railways' land. This 
case is pending with the Chief Engineer (Bridges) 01 
Northern Raitways for the last two years. So, immediate 
decision should be taken in this regard. 

ConstructIon of New raHway Une 

The construction of 155 k.m. new line was completed 
in the year 2007-08 and the 350 k.m. long new line was 
proposed to be laid in the year 2008-09. In this connection 
I had requested the hon. Minister of Railways to construct 
Yamuna Nagar-Patiala railway line, whose engineering cum 
traffic survey was completed in December 2005. As per my 
information the total length of !his railway line from Jagadhari 
to Kurukshetra is 58.61 k.m. and from Pehowa Road to 
Daunkalan is 82.80 k.m. however, itl rate of return is 
reported to be (-) 10.11 percent. In my opinion, although the 
rate of return II negligible but eeveraIlnduatriea in Ihi1I8Ctor 
would pop up after the construction of railway line and rate 
of return of this line would tum positive. If the Raliwaylis not 
in favour of completing this line then it should at least 
construct Jagadhari-Kurukshetra line. It would facilitate the 
transportation of goods going to and fro from Rohtak and 
Jind to U.P. 

DIversIon of RaHway line at KuruUhetra 

GeneraDy, a lot of time is taken in the land acquisition 
process for railway projects under the Land Acquisition Act 
1894. ThuI, an amendment has been made in the 1989 Act 
on the lines of National Highways Authority Act of India to 
enaure immediate land acquisition for crucial railway 
projects. In this regard, I would like to say that the Kuruk-

Grants (Railways) - 2006-07 
shetra-Narvana Railway line passes through densely 
populated areas in Kurukshetra and people living on the 
either side 0' this line face a lot of inconvenience. In this 
populated area there are three level crossings on this tine 
which keep on lying closed for hours due to which there is 
a heavy IfafflC jam on both sides of these level crossings. On 
the occasions like solar eclipse and other festivals the 
situation worsens. I, therefore, request you to shift this 
railway line outside Kurukshetra City. It would not be an 
exaggeration to say that the railways could get more 
earnings from the commercial use of the old land than the 
fund likely to be spent on shifting of this rail line. 

Elec:trfflcatlon of Kurukshetnt-Nluwana RaIl Sector 

I want to draw the attention of the honble Minister of 
Railways that Kurukshetra-Narwana rail line was proposed 
to be electrifted with a cost of Rs. 17.09 crore in the year 
2006-07, but due to some reasons this work could not be 
started so far. My request is that electrification of this line 
should certainly be done in the year 2009·10. 

OIscherge-free green toilets 

It becomes very difficult for the passengers to move on 
railway station, particularly during morning time when 
human excreta could be found littered around the station 
area. To resolve this problem, the Railways propose to 
provide facility of discharge-free green toilets in all the 36 
thousand coaches with a cost of Rs.4000 crore by the end 
of 11th Fifth-Year Pian. I request the hon'ble Minister to 
expedite the said process. 

On-board sanitation facility has been introduced in 
some Rajdhani and Shatabdi trains with the help of some 
professional agencies. So my request is that this facility may 
be extended in all the trains. 

Rallwey Croalng 

Out of 37,800 railway crossings, there are about 18000 
unmanned level crossings in Indian Railways due to which 
rail accidents continue to rise day-by-day. I, therefore, 
request the honble Minster of Railways to convert all these 
unmanned level crossings into manned ievel crossings soon 
and this job will now become very easy because licensed 
coolies can be deployed at these unmanned level crossing 
as it has been decided to give them jobs asgangmen and 
other fourth-grade employees. My request is that at Dhirpur· 
Adhonl Road the unmanned railway crossing in KUNkshetra 
district be converted into manned level crossing at the 
eartlest 

AI the saftle .. , I urge the Minster of railways that the 
operation of all the manned level crossings should be made 
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automatic like those 01 in the foreign countries so that the 
people do not face any unwarranted inconvenience while 
crossing these level crossings, as It has come to notice that 
these manned crossir, s remain lying closed for long. 

Some other Important Issues 

The latest design water booths and trendy refreshment 
room should be set up at the railway stations of Kurukshetra, 
Kaithal and Jagadhri. 

Sanitary system on Kurukshetra-Yamunanagar and 
Kailhal railway stations is in a very bad shape. Benches on 
Kurukshetra and Yamunanagar stations are also in a 
dilapidated condition. So, these should be repaired and 
thelle stations should also be renovated. 

Keeping in view the demand of the daily commuters, 
EMU trains should be introduced from Kurukshetra to 
Chandigarh in the morning at 6 O'clock and from Chandigarh 
to Kurukshetra in the evening at 6 O'clock. Similarly, an EMU 
train should also be introduced from Delhi in the evening at 
5.30 p.m. 

Kurukshetra has already been declared as a model 
station and lakhs of tourists come to visit here, so all the 
trains passing through this station should be given stoppage 
here. 

At last, I would like to extend my thanks to UPA 
Chairperson, Shrlmati Sonia Gandhi and Dr. Manmohan 
Singh under the leadership of whom such a Railway budget 
has been presented. I once again support this Railway 
budget. 

(Eng/ish] 

·SHRI RUPCHAND PAL (Hooghly): Sir, while broadly 
supporting the Interim Railway Budget presented on 13 
February, 2009, I would like to submit that the following 
issues need to be properly and adequately addressed at the 
earliest by the Railway authorities. 

Many of them are very burning issues pending tor 
several years. The concerned people expect and hope that 
this present Government will pay attention to the said 
burning problems affecting thousands of daily commuters 
and other people and solve the problems at the earliest. 

I am citing below some of the burning issue affecting 
the people: 

Urgent need to have a satisfactory solution to the long-
pending problem of water logging at Bandel Railway Station 
in the Howrah Division of Eastern Railway-a) at the 
Bazarpara poini and b) at the Platform area (a compre-

·Speech .11 laid on lilt Table. 
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hensive suggestion has already been made by myself to 
Railway Authorities). 

Need to increase the number of Suburban Trains in the 
Howrah and Bandel; Howrah-Burdwan, Sealdah·Naihati: 
Sealdah-Krishnanagar; Sealdah-Bandel: Sealdah-Bongaon 
in the Eastern Railway; Sheoraphuly-Tarakeshwar; Bandel-
Katwa and similarly in the suburban sections of the South· 
Eastern Railway. 

Urgent need to increase the number of rakes in the 
Suburban Trains from 9 to 12 coaches. 

Need to ensure punctuality in the Suburban Service as 
also other services. 

Need to urgently take up the project of construction 01 
freight corridor up to Kolkata Port and to Haldia Port in the 
Eastern Freight Corridor. 

Urgent need for completion of the doubling of Railway 
lines in - a) Bandel-Katwa Section and b) Seoraphuly-
Tarkeshwar Section. 

To continue Nalikul Railway Station in the Sheora-
phuly-Tarakeshwar section of Howrah Division as a regular 
station and not to convert it into a halting station. 

To undertake the construction of road from 
Chandanpur Railway Station to Durgapur Express Way 
Crossing Railway line at Chandanpur in Howrah-Burdwan 
chord line (as per request of the Railways, the MP Hooghly 
has provided Rs.15,23,OOO/-(Rupees Fifteen lakhs and 
twenty-three thousand only) as per the estimate made by the 
DRM, Howrah Office but subsequently not pursued by the 
Railways and the money was returned back to Collector, 
Hooghly. The scheme is to be taken up afresh by the 
Railways. 

Urgent need to increase the passenger amenities 
including provision of drinking water, effective public 
address system, clean waiting hall for the passengers, 
particularly for the aged, disabled persons, women and 
children and availability of telephone facilities at Railway 
platform. 

Widening of the sub-way at Bhadreshwar Railway 
Station in the Howrah-Bandel line, Meanwhile in Howrah 
Division of Eastern Railway as per estimate of the Railways 
two MPs -MP from Hooghly and MP from Srirampur have 
contributed from MPLADS for construction of this sub-way. 

Urgent need for a Rehabilitation plan for the oustees 
and persons evicted resulting from Railway Development 
work. The Railways n.ed to provide suitable land for 
construction of their dwelling places and vending outlets. 
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Urgent need to use vacant Railway lands for 
cultivation of biodiesel (like Jatropha etc.). 

Urgent need to improve Railway management in 
different areas instead of taking privatization route which will 
be ultimately harmful for the people of the country. 

Need for connecting Nalikul in the Sheoraphuly-
Tarak.eshwar Section of Howrah Division with the Howrah-
Bwdwan Railway chord line so that the Tarakeshwar branch 
line can be connected to Sealdah. 

Urgent need to make available Railway land to HaripaI 
Panchayat Samiti for construction of a public stand in the 
interest of the Railway passengers. 

To provide Railway land for Singur in the Sheoraphuly-
Tarakeshwar railway line for construction of an approach 
road by Singur Panchayat Samiti in the interest of the 
Railway passengers. 

Urgent need to provide suitable Railway land lit 
Bandel and at Chinsurah Railway areas to the evicted 
hawkefsIvendors who have fonned cooperatives to continue 
their IMtIIhood sources as promised by the Railway Ministry. 
The pnlyer of the cooperatives like 'Pragati Cooperative' and 
'Sarat Chandra Cooperative' as also 'Chlnsurah Hawke,. 
Cooperatives' pending with the Railways for quite lome 
time. 

Urgent need to provide wortunen at newly constructed 
TICket Counters at Hoogh/yghat Railway Station in Bandel-
Nalhati Branch line of Eastern Railway. 

Need to declare presentation and repair of the existing 
HooghIy Jubilee Bridge on the Ganges between Garita (24 
parganas North) and Hooghlyghat (Hooghly) where a new 
Railway Bridge is under construction just adjacent to the old 
existing one. 

To name the new Railway Bridge between Hooghly-
ghat and Garifa after the name of great philanthropist and 
educationist Haji Mohnvnad MohIa as the Bridge is near the 
famous Hooghly lmambara and the sacred tomb of Haji 
Mohmmad Mohia. 

·SHRtMATI MINATI SEN (Jalpalguri): Thank you Sirl I 
stand to express my support to ·the budget as a matter of 
routine. It would have been a pleasure on my part If I could 
express a whole hearted aupport to the budget as a parting 
gift to LaIu ji. But I am really sony. 

• Spaech w .. laid on the Table. 
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In his opening speech, Lalu ji has said (I quote) .. I can 

proudly say that Indian railways scaled a new pinnacle 
every year and now stand at the zenith of success from 
where, without imposing any burden on the common man" 
(Unquote). Is it a fact that during last five years, no burden 
on the common man has been imposed? 

Lalu ii! During last 5 years. how many trains have been 
renamed as "Express Train" and thus imposing Rupees 
201- extra on each ticket? Before 5 years, what were the 
number of Tatkal Berths and how much was the charges to 
reserve a Berth in Tatkal Quota? In your ti~e, the upper 
quota has been fixed at 30 per cent of all reserved seats. 
Tatkal charges have gone up from Rupees 50/· to Rupees 
2501- and even if any passenger book his ticket for a midway 
station or board the train from a midway station, he or she 
is 10 pay for Ihe train's entire run. 

Lalu jil On the other day you have hiked the freight 
charges for rice, foodgrains, pulses and fertilisers with effeci 
from 1st February, 2009, As such, prices of alt essential 
commodities have not gone down 10 the deserving stage. 
Still the people are to believe that Railways have not 
imposed any burden on the common man! 

Hon'ble Minister for Railways has claimed that Rail-
ways have eamed a profit of Seventy-thousand crores. It 
sounds good. But the question remains how the money is 
being invested. Can the Ministry of Railway deny that there 
are 245 pending schemes and extension of Railway net-
work during the last five years is very negligible? 

In your speech, you have said (I quote) .. While private 
companies resort to anti-people measures like increase in 
prices. retrenchment of employees and lockouts, Railways 
have kept the human aspect as the central focus and 
achieved an extraordinary feat without putting any extra 
burden on the common man or the employees" (unquote}. 

Lalu jillt is nice to know thai you have not forgotten that 
private companies resort to anti-people measures like 
increase in prices, retrenchment of employees and lockouts. 
But, will you please tell us, how many services of the 
Railways have been outsourced to Private companies 
during your tenure? Right from ticketing to cleaning to 
catering and even maintenance of lines and bridges have 
been outsourced to private companies. In your reply to 
question number 224 dated 14.03.2008, raised in Rajya 
Sabha. you have admitted that between 2001-02 to 2005-06 
number of 'C' category employees have came down to 
8,86,454 from 8,92,890 and number of '0" category 
employees have come down to 5,14.250 from 6,07,493. You 
have also admitted that during 2001-02 to 2005-06, RaIlway 
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has surrendered 1,12,664 posts. As a result of the out-
sourcing, Coromondal Express met a serious accident on 
the very day the Railway Interim Budget has been placed. 
Howrah - Tarakeswar local just some how manage to avoid 
another accident on 15th FebnJary for alertness of the Driver, 
who detected missing fish-plate in time. Contrary to the 
claim of Minister of railways 10,000 posts of Railway Police 
Force have also been surrendered. Thus, by way of 
outsourcing, lowering down the number of employees and 
surrendering the posts, the Railway is avoiding its statutory 
responsibilities like payment of wages and allowances, 
Provident Fund, Gratuity, Pension etc. This is no doubt tricky. 
But is there any difference between your Ministry and any 
Corporate House in the matter of employees relations, who 
cares for Profit, on any cost? 

In every year's budget. you have declared a number of 
new trains, new lines and so on. In this years' budget too, 
you :'ave said that 218712188 JabaJpur- Mumbai Garbi rath 
express will be extended up to Allahabad. Perhaps you have 
forgotten to mention that Mumbai- Jabalpur - Mumbai Garib 
Rath does not exist. However, having realizing this, the 
Railways quickly posted a note on 13th February saying the 
train will be flagged off from Jabalpur on February 20th, 
Regular runs of the train are likely to begin from February 21 
from Chhatrapall Shlvajl Tennlnus. The train will be extended 
up to Allahabad only once the new timetable comes Into 
force. 

Hon'ble Minister for Railways has declared that 
Railway is going to Introduce Bullet Train. But is it not a fact 
that even after 60 years of independence, the average speed 
of trains in India is 36 kms.? In one hand, the Ministry of 
Railway Is claiming credit for introduction of Intemet booking 
of tickets. But what are the present states of affairs in the 
matters of Passengers, amenities. 

Let me put an example. This Is from North Bengal. The 
Delbl bound train from Radhikapur has started before a 
month. But passengers are still waiting for the waiting room, 
rest room, lavatory and even drinking water. 

I hope that in your reply to this debate, you wlH provide 
us a comprehensive report showing year wise delails of the 
neW trains and lines declared and completed during these 
five years of your tenure. 

Earlier, number of wagon manufacturing P.S.Us was 
referred to BIFR. Railway had decided to take over the 
Mokama and Muzaffarpur units of Bharat wagon Umited. But 
stili the Rallway,s ideas of placement of orders for 
wagons on private companies have not been abandoned. 
Chlttaranjan Locomotive and Benaras ~all factory are not 
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getting sufficient borders. Honble Minister for Railways has 
declared that Railway is going to introduce Dedicated 
Freight Corridors, it is a welcoming announcement. But the 
demand of wagon will definitely go up as soon as the 
dedicated freight corridors will be operational. 

It is a fact that for years we were demanding taking over 
of wagon manufacturing units of Burn standard and 
Braithwaite. But only the Bum Standard is being taken over. 

Sirl We demand that the Braithwaite wagon producing 
unit be also taken over by Railways. In these days of Global 
Meltdown, taking over of the wagon manufacturing P.S.Us 
and placemsnt of sufficient orders on them will act as 
stimulus financial package. 

Sir! During the N.D.A period Railways took a decision 
to form State Based Railway Zones. We objected to that 
proposal. Railway is a symbol of unity of the country. As such 
no planning should be made on the regional basis. But 
unfortunately, Honb'le Minister for Railways has declared 
creation of Bhagalpur Division carving the existing small 
Maida Division. This means, expenditure of Railways will 
increase to the extent of 100 crores more. I do not find any 
justification for such expenditure~ 

I expect that in his reply, honourable Lalu ji will reply 
to the questions I raised. 

Before concluding the speech. I would request Hon'ble 
Minister for Railways to consider: 

Resumption of Train Service from Haldibari to Sealdah 
through Bangladesh, Developmert 01 Jalpaiguri Station, 
Completion of New Moinaguri·Jogikhopa Rail Line, 
Introduction of Passenger Tram between Jalpaiguri Town 
and Alipurduar. 

Introduction of another pair of passenger Train bet· 
ween Allpurduar and Siliguri via Mal. 

Dally services of Kanchankanya and Uttarbanga 
Express, Speedy completion of New Jalpaigun to New 
Coochbehar Railway line. 

Construction new terminal on Jalpaiguri side at New 
Jalpaiguri station. 

Construction of Fly-Over at Jaipaiguri no 3 Goomti and 
Allpurduar Assam Level Crossing gate, Computerised TICket 
Counter at Falakata and Dhupguri Station, Extra vendor 
coach in Long distance trains, Controlled Rail Speed 
through the Jungle area to save the lives of the animals 

MR. DEPUTY SPEAKER: Hon. Members, I have with 
me a list of 61 Members who would like to speak in this 
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debate. My request to the hon. Members that those 
Members, who would like to lay their written speeches, can 
do so and that will form part of the proceedings. 

{Translation] 

Second request is tI'tlt the hon'ble Members may finish 
their speeches within 5 to 10 minutes and those hon'ble 
Members, who would like to lay their written speeches, can 
do so 

[English] 

and that will form part of the proceedings. 

Now Dr. Col. (Aetd.) Dhani Aam Shandil. 

DA. COL (AETD.) DHANI RAM SHAN OIL (Shimla): 
Mr. Deputy-Speaker, Sir, I rise to speak In support of the 
Railway Budget presented by Shri Lalu Prasad Yadav, our 
hen. Railway Minister on 13th February, 2009 in this august 
House. 

Sir. I have listened very carefully to the speech of our 
hon. Member and our formar Civil Aviation Minister, Shrl 
Shahnawaz Hussain ji. I feel that he was very appreciative. 
But I feel that when something good happens on a national 
front. we must appreciate it. The work done by our hen. 
Aailway Minister is really appreciated. I would like to place 
on record my deep appreciation for the praiseworthy 
achievement of 14 Iakh RaIlway Employees under the able 
leadership of Shrl LaIu Prasad Yadav and his Ministers 
Shri. Narainbhai Aathwa ji and Shri R. Velu ji. 

Under the able leadership of Dr. Manmohan Singh ji, 
hon. Prime Minister, and dynamic guidance of Shrimati 
Sonia Gandhi ji, UPA Chairperson, this is the sixth Railway 
Budget In the row, where there has not been a single rupee 
increase in the 'fare. On the contrary. the hon. Aailway 
Minister has given As. 90,000 cash surplus to the national 
exchequer which is v .. ry praiseworthy, and I feel that it will 
go down in golden letters of the Aailway history. 

Sir, by managing freight business, keeping his 
farsighted and innovative approach, as his guiding 
principle, he has been able to achieve astonishing results, 
and he has turned Indian Railways into a Unique Mega 
Enterprise, a profit-making organization, In these tough 
days of recession, and not only the country bul the whole 
world is proud of this achievement. 

Sir, while this Budget Is pro-poor and for the Aam 
Admi, this Budget also caters to all sections of the society. 
Introduction of fully air-conditioned 'Garib Aatha' and free 
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passenger upgrade facility which has been given are pro-
poor. 

It can be said that overall the Budget presented is a 
welcome Budget. I am grateful to the hon. Aallway Minister 
that he has listened to our continuous request from 
Himachal Pradesh, and the Aailway authorities have 
decided to undertake the survey of the strategically 
important Himachal's Pathankot-Joginder Nagar-Mandi-
Manall-Keylong-Leh Aallway Project. A sum of As. 81 lakh 
has been sanctioned for its reconnaissance, engineering-
cum-traffic surveys for construction of new broad gauge 
rail lines from Bilaspur to Leh via Kullu and Manall, and 
Joginder Nagar to Mandi. 

Similarly, a sum of As. 23 lakh has also been 
sanctioned for updating the survey of gauge conversion of 
189 kilometres Pathankot-Joginder nagar railway line. 

Sir, with the implementation of the project, the Union 
Government would be saving adequately over the 
transportation cost of men and material to our national 
borders. besides saving the environment and ecology of 
that area. Sir, I had served in Leh. and I know that if this 
railway line is given, then I would say that it would be an 
achievement not only by Shrl Lalu Prasad Yadav ji but by 
the nation as such. and our Armed Forces will be proud of 
this railway line. 

In addition, I would also like to mention that this time 
KaIka-8himla railway line has been declared as a world 
heritage site by UNESCO. and I feel thai it will also receive 
the hon. Ministe(s attention for its upkeep and care. 

Sir, I wish to emphasise thai there is a need to pay 
more focused attention towards rail connectivity In the 
northem part of our country, keeping In view its geo-
strategic location, as also to exploit Its hydro-electric and 
tourism potential and to meet horticulture and agriculture 
mat1uJt needs of ita population. Now, I would like to give a 
few suggestions regarding Issues concemlng my consti-
tuency. 

{TrBll8lation] 

Sir, I would like to remind Lalu Prasad ji that when 
he visited Shimla with former Chief Minister Shrimatl Aabri 
Devi, I personally attended him there for two days. Hon'bla 
Deputy Speaker, al,o knows that this Is a religious place. I 
used to visit the place. I would like to submit that as you 
directed your officers to conduct the survey of the place 
that time and the same wa, conducted but I would like to 
requesl that the survey may be conducted again. As you 
have connected Nanded Sahib to Anandpur Sahib In 
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Punjab, similarly, if you connect Ponta Sahib, then not only 
people but whole Himachal Pradesh will be grateful to 
you. It is my request that when you give reply at the end, 
kindly mention the point that survey may be conducted. 
Hon'ble Prime Minster has himself said so and I request 
the Hon'ble Deputy Speaker to kindly support my point. 
Each year more than 20 lakh pilgrims viSit this place. They 
proceed to Hemkund Saheb or Kedarnath or Badrinath 
from here and this is a holy place. 

{English] 

It is a very real cultural-religious tourism centre. I 
appeal to you, Sir, to please order the survey of this 
important line either from Jagadharl side, because there 
is alr .. ady a railway line existing between Jagadhari and 
Ambala, or from Dehradun side, depending on technical 
considerations. 

Secondly, this region Is an industrial hUb. If you 
improve Shivalik Range and take it to Dawla Ghat, where 
Ambuja Cement's factory is also there, it would be better. It 
was previously agreed to, but I think It got held up 
somewhere. If you could kindly get these two surveys done, 
I shall be grateful. 

Flnaily, I would request the hon. Railway Minister to 
order implementation of already planned or approved rail ' 
projects. I would even suggest that for speedy Impltmen-
tallon, a 'Rail Board' may be constituted to have a constant 
eye on such projects, in the public interest. It will be very 
kind of you. 

With these words, I once again support this Interim 
Railway Budget, which is innovative, pro-poor and forward-
looking. Thank you. 

·SHRI B. MAHTAB (Cuttack): I stand here to deliberate 
on Interim Railway Budget Demands for Grants on Accounts 
for 2009-10. Railways which are the most preferred mode 
of transport for the masses In India, running 9 thousand 
trains, reaching 8 thousand stations and handling 
approximately 1.4 crore passengers per day has a number 
of commitments in its ·Citizen's Charter on Passenger 
Services on Indian Railways· to provide safe and 
dependable train services to the passengers and ensure 
adequate passenger amenities in trains and at railway 
stations. This includes provision of clean and hygienic 
surroundings both at railway stations and in trains. But, I 
am sorry to mention that Indian Railways are the most 
dirtiest rail servloes ever found in this world. Once 
"Operation Cleanll!'less" was launched and a Task Force 

.Speech ... laId CHI the Tlble. 
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was constituted to address the issues but nothing much 
has happened. Inadequacy of standards, action plan and 
norms on cleanliness, absence of an unified department 
responsible for cleanliness and involvement of multiple 
departments, insufficient expenditure on cleanliness and 
inadequacy of policy on waste management has contri-
buted to this dismal state. Even today, in this 21 st century, 
cleanliness is largely viewed as a secondary actiVity, 
subservient to other activities such as maintenance. Why 
can't a coach be certified fit for next journey as is being 
done by maintenance for cleanliness activities also. Once 
this is done responsibility can also be fixed. Similarly 
maintenance of cleanliness in the circulating area outside 
the station building and on platforms, in the course, waiting 
rooms, retiring rooms, toilets, tracks adjacent to platforms, 
foot over bridge and drains and sewers, inside the station 
premises is urgent as well as necessary. But everywhere it 
is found wanting. It Is because there is no systematic 
mechanism in place to monitor It. Deficiencies in waste 
collection and disposal, inadequacies in the provision of 
infrastructure. passenger amenities, inadequate training, 
all have compounded to make the situation even worse. 
Multiple departments are involved In cleanliness activities 
leading to lack of coordination among them. There is no 
accountability, there is no responsibility. Failure to prevent 
un_uthorized persons from entering station premises have 
compounded the problem. Railways have no mechanism 
to assess or control the level of expenditure on mainte-
nance of cleanliness in stations and in trains.. nor there is 
any policy on waste management. Railways have neither 
developed any standards as benchmarkS nor formulated 
any nOrms at zonal level for ensuring cleanliness and 
sanitation in railway stations, trains and tracks. Why can't 
you rope in reputed NGOs for the job 01 cleanliness and 
sanitation on Indian Railways? The system and practices 
followed in Delhi Metro have been appreciated by 
paSlengers in Oelhi. Can't you incorporate some of these 
tried and tested methods? As there is no resource crunch 
with respect to maintaining and monitoring of cleanliness 
and sanitation, do you expect Increase in allocation or 
need to priOritize the expenses on Railway sanitation? The 
Ministry had earlier proposed to take up five stations per 
division and turn them into model stations, What is the 
progress? 

Earlier I had raised the Issue of installing CCTV 
cameras in big stations. How many stations have been 
equipped with CCTV camer .. ? What Is the current status? 
Are they effective in prorMtlng sanitation on the railway 
premises? Do you have any effective mechanism in place 
for regulation of crowd In railway stations? 
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{Shri B. Mahtab] 

Now I come to the second aspect. It relates to safety. 
W .. have been repeatedly told that the Railways share of 

. the total transport share has come down from 53 per cent 
in the 4th Five Year Plan to 37 per cent in the 9th Five 
Year plan. In 2004-05. Railways carried around 600 miUion 
tOMe of freight comprising 64 per cent of the total revenues 
earned by the Railways. This proves that freight opera-
lions needs to be strengthened for profitability of Railways. 
A sound. safe and efficient modem infrastructure is required 
for smooth passenger as well as freight operations. This 
can only be" done by upgrading the existing infrastructure 
which may improve the passenger and freight operations. 
The other is providing facilities which are specifically 
aimed at creating infrastructure for improved freight 
or.Hrations. Proper upkeep, renewal of rails. strengthening 
of bridges fall in the first category whereas acquisition of 
more wagons and locos. acquiring new rOiling stock 
suitable for hauling heavier loads etc. fall in the second 
category. Dedicated freight corridors and their feeder routes 
are also required to be strengthened and improved. 

When the expenditure under major plan heads is an 
investment aimed at creating infrastructure tor improved 
freight and passenger services. I fail to undefstand why it 
does not commensurate with the level of Railway earnings. 
Why the amount provided through various funds created 
by Indian Railways for infrastructure development has not 
been utilized in full over the past years? In this scenario. 
how does the Railways plan to provide a sound. safe and 
efficient modem infrastructure for smooth freight operat-
ions? 

Increase in the axle load is an area of concem. This 
increase was permitted with the objective to carry more 
tonnes per wagon thereby reduce the unit cost of 
operations by saving on locomotives and additional 
wagons. These were to be done duly ensuring safety in 
train operations. Prior to November, 2004 wagons were 
allowed to be loaded up to (carrying capacity) CC+2 Ionne 
where the permissible axle load was taken as 20.32 tonne. 
From November onwards. the loading was permitIed upto 
CC+4+2 tonne. In March and May, 2005 you permitted 
running of these wagons loaded upto CC+8+2 tonne on 
16 identified iron-ore routes. The extra loading was to be 
restricted to the maximum axle load of 22.82 tonnes. This 
was done without any study by any specialized agency on 
the technical feasibility. You say that this decision was taken 
on the basis of field experience. But are you aware about 
the cost Implication Involved in running the freight trains 
with increased load. Have you made any study on the 
effect of costs and earnings? There has been substantial 
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growth in loading no doubt but have you reviewed the 
adverse impact on track. rolling stock and bridges? We 
are told all BG routes of Indian Railways have been notified 
as CC+6 routes. Iron-ore routes have been strengthened . 
But how many distressed routes you have? As on 1.4.2007. 
75 number of distressed bridges were reported by your 
zonal Railways out of which 55 were targeted to be rebuilt 
during 2007-08 and balance bridges were to be taken up 
subsequently. What is the progress? This is gross 
callousness. 

It has also been found that wagons were loaded to 
the extent of 24.49 tonne per axle as against the permitted 
axle load of 22.82 tonne. This has occurred in rail fractures 
and weld fractures on Central and South Eastern Railway. 
What steps you have taken? Have you fiud any 
responsibility? Have you taken the erring staff into task? 
There is not a single instance? Yel you say you would 
take care of safety. Have you made assessment 0' the 
extra expenditure required for the repair and maintenance 
of rolling stock and also the impact of extra time required 
for such repairs? As per instructions issued by Railway 
Board in March and May, 2005, the enhanced loading on 
specified routes was to be .permitted subjecfto fulfilment 
of certain conditions. One was installations of adequate 
number Wheel Impact Load Detectors called WILD on the 
Zonal railways. Why installation of WILD been delayed? 
AU this cleariy shows that adequate steps have not been 
taken to provide safe and dependable train services. 

Just within 8 hours after the Railway Minister read 
out his Interim Budget speech Coromondol Superfast 
Express met with an accident near Jajpur Road of Orissa 
which claimed 9 lives and left s,"ores injured. Train 
accidents and safety measures were not in the Minister·s 
mind when he presented the Rail Budget. What Is more 
alarming is that due to lack of communication between the 
railway control room at Khurdha Road station and the 
JaJpur Road Itation master, coupled with poor maintenance 
of railway track. Coromandol Express derailed. Khurdha 
Control Room had asked the Jajpur station Master to alert 
the train driver to reduce its speed because a semi· 
automatic track changing junction was not in a position to 
take the entire load of the train. which was running al a 
high speed 0' more than 100 kmlhour. I am informed that 
the Station Master was also asked to keep the signal on 
red till the train reduced its speed 10 cross the junction. 
But the linesman was not property Infanned about the 
instructions. As a result. the signal wal kept green and the 
track was also aligned, which was not supposed to be 
done for a train coming at a high speed. How could this 
happen? If this Is not human error. what else is? 
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Third aspect Is the high interest rates have begun 

taking. toll on key infrastructure projects. The Government 
accepted that there will be a massive 50 per cent Increase 
in the financial estimate for modernization of new stations 
which are to be built of high world standard. Bhubaneswar 
station was Identified along with New Delhi and Bangalore. 
But what is the progress? Modernisation programme is 
mired in controversy. Nobody knows when these projects 
will be completed. Fourthly, the unmanned level crossings 
are known to have taken a heavy toll almost every year. 
Isn't the Government aware that technology has been 
developed under which gates can be close9 automatically 
when a train approacher. The pedestrians can be warned 
through an audiO system. If the gate is not closed then 
train will be stopped. Has any attempt been made by the 
Government to procure the technology to operate a 
selected gates as a part of the pilot project? I would suggest, 
identify certain unmanned gates where such trial can be 
launched. Accidents have decreased from 72 in 2006-07 
to 65 in 2007-08 no doubt but it is still a cause of worry 
when out of 34 thousand 152 level crossings in the country 
only 16 thousand 775 are manned. Since most of the 
unmanned level crossing accidents are caused due to 
negligence of road users, public awareness is necessary 
no doubt but attempt should be made to go in lor faceless 
gates at the earliest through new technology. 

The interim railway budget for 2009-10 is cleverly 
packaged to tom-tom the scoreboards of the Railway 
Minister but as the economy grinds to a slowdown 
noticeable from October. 2008 which impacted the loading 
and freight earnings in October and November. the 
Minlster's claim that "the situation has shown some 
improvement" appears to be an adroit gambit that might 
not payoff. His announcement 01 new lines. introduction 
01 new trains. extension of trains and increase in frequency 
01 extant trains been done keeping the ensuing election in 
view but the cut in passenger fares upto 2 per cent will 
drain the system of massive Rs.700 crore in a full year if 
implemented from the next financial year. 

I would expect an answer from the Railway Minister 
whether, Railway have subsumed the safety surcharge in 
the passenger tanff for part-funding the Dedicated Freight 
Corridor and other infrastructure projects? Why does not 
the Railways review this safety surcharge and replace it 
with development charge? As it is. passenger fares were 
cross-subsidised by ;he freight rate with the later being 
patterned after a dynamic model of pricing. The loss borne 
by the Railways in running suburban services. every year 
is around Rs.900 erore which gets sucked up in the black 
hole of freight earnings revenue. 

Grants (Railways) - 2006-07 
How much the Railways spend on its employee~) 

With an existing employee scroll of 14 lakh and 11 lakh 
pensioners, I am told the total wage bill of staff in 2007-()8, 
excluding pensionary benefits totalled Rs.18,565 crore or 
45 per cent of ordinary working expenses. Fuel cost 
account for close to 30 per cent and other materials and 
services another 25 per cent. With costs and expenses 
pre-empting so dominantly, what is the system left with for 
maintenance of rolling stocks, modernization or Irack 
renewals to keep the wheel of the system running without 
bump or blip is an open secret. At the end of the day the 
system continues to be dogged by lack of functional 
autonomy at zonal level or board level. 

Although the Minister has consistently maintained that 
he has filled railway coffer 'without putting any extra burden 
on the common man". the -cumulative impact of the rise-by 
whatever name, reclassification, rationalization, busy 
season and superfast surcharge, tatkal etc. - has been an 
average increase of about 30% in freight rates alone. from 
75.5 paise/+Km in 2004-05 to 97.9p1+km in 2008-09. Iron-
ore for export attracts the highest increase of 223% from 
81.7 to 264 paise/+km; loodgrain is 54%. from 47.4 10 72.9pl 
+km; so also fertilizers 43%, cement 17%, coal 13% and 
inputs for steel manufacture 11 %. 

Indian Railways need for resources is enormous. 
Today some 20% of the prOjected plan outlay is expected 
to come through PPP. Railways management structure and 
organisation has endured over 150 years. The organisation 
needs far fewer tiers of management than the traditional 
command and control model. In 2005, China among other 
reforms streamlined the traditional 4 tiered "railway 
department", railway office, railway branch. railway station 
into 3-tiered by removing Ihe railway branch. Our Railway 
needs to like-wise streamline its slructure and professiona-
lise ils cadres. 

Now I came to an oft repeated project of my constitu-
ency that is construction of second bridge over river 
KATHAJODI in Cuttack which comes under East Coast 
Railways. I am informed that Indonesian company which 
was dOing the job has fled and now there is some 
engineering problem for which the bridge construction is 
delayed. It was supposed to be completed by this year 
end but now more than one year is required. Can the 
Minister assure us, the exact date and time by which the 
second bridge over river KATHAJODI will be made 
available for operation. 

The second opening of Cuttack Railway station is 
inoperational because there is no direct connectivity to 
the main road. How could this happen? I urge upon the 
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Railways to provide adequate funds to acquire the land 
for the approach road at the eartiest 80 that the investment 
that is made for the second opening to CuUack Railway 
stations is operational. 

Before I conctude, I must mention about the recent 
freight hike. At a time when the economy is in deep crisis, 
the Rail Minister decides to hike the freight charges for 
carrying essential commodities like food grains, pulses and 
fertilizers by a whopping 8.3 per cent. This simply defies 
understanding. There are no pressing economic reasons 
for the hike. Today, Railways have a substantial corpus in 
their kitty. As of end-Oecember 2008, freight revenues grew 
nearty 14 per cent to over Rs.39,OOO crore. This at a time 
when the economy as a whole has only grown at around 
7 per cent or so. What's more, the cost of diesel, a key 
input, has been reduced three times in the last few months. 
Logically, the Railways should have cut rates. This would 
have not only provided • booster shot to the economy, but 
would have helped the Railways move towards its staled 
objectives of increasing its share of freight traffic to 60 per 
cent as well as gradually reduce the quantum of cross-
subsidy burden on freight. The timing of the move, just. 
lew months ahead of the peak pre-monsoon season, is 
bound to make matter worse. 

But logic and RaIl Minister do not appear to be well 
acquainted. Does the Minister wanta to demit office with a 
surplus? But that surplus might include avoidable pain. 

{Translation] 

·SHRI KISHAN SINGH SANGWAN (Sonepat): Sir, this 
debate is going on on the Rail Budget, 2009-10 presented 
by Honble Minster of Railways. I am saying this with great 
concem that state of Haryana has been fully neglected in 
the Rail Budgets. presented by the UPA Government. 
Honble Minister of Railways is present here, I would like 
to challenge Lalu ji that if name of the State of Haryana 
appear even in a single project in the entire budget 
speech, I will withdraw my words. There is no ann0unce-
ment of new train, new railway station, electrification work, 
doubling project, new model station for Haryana. So there 
is nothing for Haryana in the entire Budget speech. How 
can the people of Haryana tolerate it. It is not for the first 
time, the same has been done for the last five years. 

Delhi is the capital of the country. Delhi is surrounded 
by Haryana from three sides. Population of Deihl is 
increasing rapidly and National Capital Region was cre.ted 
with the objective to reduce the pressure of population on 
Delhi by providing faclHtIes In the adjoining areas of Deihl, 

"Speech wu laid on the TIIbIe. 
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About 80 percent Delhi bound trains pass through Haryana 
but ironically, people of Haryana do not have any such 
faCility. There Is no stoppage of Mail or express trains 
passing through Haryana and you are not introductng new 
passenger trains for Haryana. 

Sir, Minister of Railways is present In the House. He 
may tell the House as to how much load percentage is 
reduced due to road transport. Earlier, 70 percent goods 
were carried through trains. Only 30 percent goods was 
carried through road but now the scenario has reversed. 
Today, maximum load is carried through road, Railways' 
percentage has reduced as compared to road transport. 
But the pubHc is not aware of such data. 

In this budget, proviSions have not been made lor 
security. TIme will come when people of the country would 
be aware of the whole situation. This is Rail Budget, how 
could I support this bl.Idget? State of Haryan. has been 
fully neglected in this budget. There are lakhs of employees 
in the Railways. I would like to know from the Minister 
about the staff welfare plan. Nothing has been mentioned 
about the measures taken by the Govemment towards the 
welfare of the Railway employees. 

I would like to mention a few points about my 
constituency. Today, common man thinks about Railways -
"Lalu ki rail bilkul hai fail, Na chalti hai samay par chalti 
hai late". It is irony that people think this way but they are 
praising themselves. 

There are several points about my state which I would 
like to mention briefly. I am not raising any new point. This 
is my third term. I raise these very issues in each rail 
budget, but due attention is not paid towards Issues. 
Through you, I would like to submit that 16 members of 
Parliamentary Standing Committee on Railways and 
representatives of Railways namely G.M., Northern. 
Railway, D.R.M., Delhi DIvision and other concerned 
officers have inspected Sonepat, Gannaur and Panipat 
Station on Delhi-Panlpat section on 04-1Q.2007. Most of 
the announcements were not fulfilled. 

Through you, I demand that some of the problems of 
my constituency may be IOlved. The ENS train which runs 
between Deihl and Sonepat, should be extended upto 
Panlpat, there Is no passenger train In the moming from 
10.20 to 3.00 p.m. at Gannaur railway station, a train should 
be started to fill the gap. Shan-e-Punjab 249712498 and 
Delhl-Pathankot UP should be given • halt at Sonepat 
railway station, Jammu Mail 4034 Down and Sahld Express 
4673/4874, 464914650 Up and Down at Gannaur railway 
Station and Himalayan aueen 409514098 Up and Down 
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and 4673/4674,464914650 Up and Down Shahid Express 
be halted at Narela Station. A reservation counter should 
be opened at Gannaur 'ai/way station and strength 01 
booking stall should be increased. The number 01 
compartments should be increased Irom 16 to 20 in all the 
passenger trains, halt should be given to Jaipur. 
Chandigarh Express at Gohana station on Rohtak-Panipat 
Section. At present, there are only two trains running on 
Jlnd-Saleedon-Panipat section. The number 01 trains should 
be increased on this section. Besides, Gorakhdham 
Express 255512556 at Saanpta Station and Kalindi Express 
4723124 and Dholadhar Express 4035136 should be halted 
at Nangloi Station on Delhi-Rohtak section. 4 compartments 
each should be added to all these trains running on this 
route. Mussourie Express should be extended upto Rohtak, 
JindlRohtak-Bhiwani giving it halts at Nangloi, Bahadur-
gam, Saanpla stations. 

I demand a road over bridge. The traffic in Gohana 
on Jind-Gohana Road is so thick that it takes more than 
an hour to pass. I demand a road over bridge at that place. 
Jind, Sonepat, Gannaur stations should be enlisted as 
model stations, and an Intercity train should be introduced 
at Delhi-Rohtak-Gohana-Panipat route. All these are old 
issues, I am saying nothing new. But it is regretting that 
these are not being taken care of. I, therefore, request the 
hon. Minister 01 Railways to consider these problems 
sympathetically and make some provisions in the budget 
for the people of Haryana. 

With these words, I conclude. I thank you lor the 
opportunity you have given me to speak. 

·SHRI BHUVANESHWAR PRASAD MEHTA 
(Hazaribagh): I congratulate hon. Minister for the Railway 
Budget he has presented now and earlier since 2004-05 
he has taken charge of the Ministry of Railway because 
he did not increase passenger fare, he has rather 
decreased it. I also congratulate him lor eaming a revenue 
01 Rs.90,OOO crore during the last live years. The biggest 
achievement of the Mi,nistry of Railways and hon. Minster 
is that he has appointed railway coolies as gangmen. 

Sir, the irony is that hon. Minister has always 
discriminated against the state of Jharkhand since he has 
taken the charge. I have been raising the problems 01 
Hazaribagh and Jharkhllnd and have submitted a 
representation along with all the Members of Parliament 
from Jharkhend. A large portion of the railways revenue is 
generated in Jharkhand. Though works of rail line from 
Kodarma to Hazaribagh and Hazaribagh to Badkaakaana 

• Speech was laid' on the Table, 
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has sped up during last one year, yet it should be pushed 
up more so that the work may be completed by the year 
2009 and long standing demands of the people of 
Hazaribagh may be fulfilled. 

Hazaribagh is also a division of northern Chhota 
Nagpur and it is unfortunate that it has not been linked 
with railway line as yet. From Ramgarh, which is a newly 
set up district, Ranchi Rajdhani Express runs once a week 
for Delhi and twice via Kodarma. Besides, the Ministry of 
Railways has introduced Garib Rath also from Ranchi to 
Delhi. This train also runs twice a week via Badkaakaana 
Junction. But it is sad to say that neither Ranchi Rajdhani 
Express nor Garib Rath halts at Badkaakaana Junction. I 
would like to draw the attention of the han. Minster of 
Railways towards it that the concerned area has around 
50,000 coal miners. There is Cantonment Council 01 Sikh 
Resiment in Ramgarh. There are dozens of industries 
including BTPS and Glass factory. Gross injustice is being 
meted out to the people of Hazaribagh and Ramgarh by 
not providing stoppage and reservation of seats in both 
the trains at the said station. 

Hence it is my demand from hon'ble Minister to ply 
Ranchi Rajdhani through Kodarma for four days and 
through Barkakana Junction for three days in a week and 
quota of few seats may be allotted to Barkakana Junction 
also. In addition, 'Garib Rath' may be plied through 
Barkakana Junction and through Kodarma for three days 
in a week and reservation and stoppage should be 
provided Barkakana Junction. 

The people of village Dighwar which falls within the 
stretch of Chainpur and Ranchi Road in Ramgarh District 
have been demanding for a railway halt there since 1998. 
Recently, more than 10 thousand people blocked the 
Railway line for five hours on 29th January, 09 in support 
of their demand and blockage was removed in my 
presence, after getting assurance from ADRM and District 
administration, that proper action will be taken in thIS 
regard. A discussion was held between DRM, Dhanbad 
and 'Railway Sangharsh Samiti", Dighwar halt on 10th 
February, 2009 in ADRM, Barkakana Junction Office, in 
my presence, and the DRM stated that that they had already 
sent a proposal to the General Manager, Hazipur in this 
regard. They said that they would try to get the matter 
referred to the Railway Board also. I would like to apprise 
Hon'ble Minister that this area belongs to farmers and 
vegetables are grown here on a large scale. The farmers 
are not able to get remunerative price of their produces 
due to non-availability of transportation facilities and they 
have to suffer loss of millions of rupees every year. Hence 
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(Shri Bhuvaneshwar Prasad Mehta) 

I urge the Minister to immediately make provisions for a 
Railway halt at Dighwar. 

There is a station namely 'Rai' between Barkakana 
Junction and Khilarl station. This station holds eighth 
poSition in the country in terms of income to the Railways. 
But, it is a matter of regret that barring one or two passenger 
trains, no express train halts at this station. I have been 
raising this matter in Parfiament for last five years and 
have sent reminders also. But, no action has been taken 
so far. Therefore, it is requested that all the express trains 
which pass through Barkakana Junction should be given 
stoppage at Rai station. 

More than 50 thousand people of several villages 
including Manma Phulsarai through which the railway line 
passes use the railway crossing between Ranchi Road 
and Barkakana Junction. There is an urgent need of a 
manned railway crossing there. This work should be done 
immediately. 

N.H.-33 passes through Ranchi Road Station. 
Thousands of vehicles pass through Ranchi Road and 
Ramgarh everyday. There is bridge there in a dilapidated 
condition which was constructed hundreds of years ago. 
Ranchi Road station is located on one side of this bridge 
and on the other side, merely 50 yards away there is a 
storehouse of Bharat Petroleum. There always remains an 
apprehension of Mishap taking place there. I have written 
a leiter to hon'ble Minister also in this regard. No action 
has been taken so far in this regard. There is an urgent 
need to cay attention to this matter also. 

People have been agitatil"~ continuously to intrcduce 
EMU train from Asansol tv Barkakana Junction via 
Chand;apura, Bokaro, Thermal, Gom;a and Railways had 
also approved the project and schedule of trains was also 
publistw.i in the newspapers but due to some unknown 
reasons the trains could not be introduced. Hence, an EMU 
train may be introduced between Asan801 to Barkakana 
junction in public interest. 

I urge the Hon'ble Minister to consider the following 
points along with resolving the above mentioned problems. 

Along with improving the cater facilities. Ranchi 
Rajdhani Train may be run daily and its old coaches 
be replaced with new coache •. 

Sialdah Rajdh8ni train should be given stoppage at 
Kodarma Station. 

Route of Mahabodhi train should be extended from 
Gaya to Dhanbad. 
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There is a Chainpur Station between Ranchi Road 
and Gomia, where Railway sidings of Tata and C.C.L. 
are situated on either sidea of the station and due to 
loading of dozens of racks daily the traffic remains 
disrupted for hours at Chainpur Railway Crossing. 
So an over bridge may be constructed a! Chainpur 
Railway Crossing for the convenience 01 the public. 

Dhanbad division of Jharkhand state falls in Hajipur 
zone while Ranchi and Chakradharpur areas fall 
under South-East Railway, Kolkata. 

So, it is my demand that a separate zone should be 
set up by uniting these three divisions with head-
quarters at Ranch!. Besides, Bokaro station should 
be removed from Adra Division and included iii 
Ranchi division. 

A train should be introduced upto Raipur via Bokaro-
Ranchi-Durg. Howrah-Bhopal train should be given 
a stoppage at Bokaro thermal station. 

New mail train should be introduced from Surat to 
Dhanbad. 

·SHRIMATI KALPNA RAMESH NARHIRE 
(Osmanabad): I am putting certain demands in the interim 
Railways Budget. I hope the hon. Minister would lulfil these 
demands after seriously deliberating on them. 

New train from Hyderabad to Delhi having a stoppage 
in Osmanabad, Kurduvadi, even In Latur. 

The number of coaches should be increased in 
Osmanabad Mumbal train. 

A new train between Osmanabad and Pune. 

Work should be immediately started on Tuljapur 
railway line after conducting a survey so that the 
pilgrims do not have to face any diffICUlty. 

No provision has been made for Merathwada region 
while new trains should be Introduced from here by 
promoting railways and all the narrow gauge links 
should be converted Into broad-gauge. There is no 
provision for drinking water, shed. toilets, canteen, 
clock room at the Osmanabad railway station. Chief 
Regional Manager or Commerce Manager should be 
provided. 

Reservation counter at Osmanabed railway station 
opens for 4 hours in the morning and 4 hours In the 
evening, it should be opened for the entire day Le. 
for 12 hours. 

'5oHctI w .. laid on the Tllble. 
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{English} 

SHRI P. KARUNAKARAN (Kasargod): Sir, our Railway 
Minister, Shri Lalu Prasad, has introduced Interim Railway 
Budget for the year 2009-2010 in this House. Indian 
Railways are the biggest public undertaking in our country 
having about 14 lakh workers. It is seen in the Budget that 
passenger as well as freight earnings have increased 
substantially. The freight loading has Increased by 9 per 
cent while passenger traffic has increased by 19 per cent. 
... (lnterruptions) It is seen that within the span of five years, 
Railways have earned profit of Rs. 90,000 crore. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Devendra Prasad 
Yadav, you are a responsible hon. Member. 

... (Interruptions) 

SHRI P. KARUNAKARAN: Within these five years, it 
is seen that there is a profit of Rs. 90,000 crore. It is really 
a good progress that' we can see under the leadership of 
Shri lalu Prasad and his team. I really appreciate this 
because though it is a public undertaking, it is running 
with profits. Generally, there IS a criticism that public 
undertakings cannot be governed along with earning 
profits. So, as far as this aspect is concerned, Railways is 
an exception. 

Indian Railways is the symbol of national integration. 

Every day, lakhs and lakhs of people travel in the 
Railways irrespective of religion, caste or creed. Therefore, 
it shows the unity, safety and integration of the Railways 
itself. Hence, this aspect has to be borne in mind when we 
speak about the Railway Budget. 

We were really very happy the last time around when 
we participated in the discussion on the Railway Budget, 
but this time around I do not know why many of the projects 
or many of the suggestions given by the Government of 
Kerala or given by the MPs from Kerala are not included 
in it. I think that the Ministry of Railways should take note 
of this issue. I do understand that this is an Interim Budget 
and that it has got Its own limitations, but there may be 
dissatislaction among the people in the States also when 
they see that there are large numbe~ of trains, new lines, 
etc., for some States and on the other hand no such 
facilities extended to some other States. Therefore, there 
should be a balanced approach towards all the States 
when we think about the Railways. Railways are a 
prerequisite for the development of each sector In each 
State, and that has to be taken into account when we speak 
about the Railway Proposals. II is sad to see - when we go 

into the details of the Railway Budget of 2009-2010 - that 
such a balanced approach is not seen in this Budget. 
Therefore, this aspect should be taken into account by the 
Minister of Railways, and it should be given due 
importance. 

It is a fact that many of the long-route trains are 
lacking sufficient number of coaches and other facilities. It 
is said by all that the coaches sent to Kerala are aid and 
outdated. This issue has already been pointed out by MPs 
from Kerala in this House. I believe that new coaches are 
an essential part of the trains that run on long-distance 
routes. 

It is true that the number of accidents have reduced 
compared to last year, that is, from 194 to 117. Of course, 
the Railways have taken a number of steps including more 
police force to give protection to the passengers. At the 
same time, it is surprising to note that a major incident 
took place on 25 January 2009 at Nagpur in which the 
passengers of the Kerala Express were looted. But more 
surprising is the fact that the Railway authorities say that 
they are unaware of this incident. Many of the passengers 
who travel on long-distance routes, especially, the 
passengers from Kerala have to travel a long distance, 
and they have become victims of this, especially, women. 
Therefore, more attention has to be given with regard to 
protection of passengers in these trains. 

The service of Railways has to be considered not 
only for commercial purpose, but it should have a social-
obligation angle also. The prime motto of the Railways 
should be to give better facilities to the passengers. 
Therefore, the Government of Kerala and the MPs from 
Kerala have given a large number of suggestions. Shri 
Lalu and Shri Velu know about it very well as we met them 
a number of times for the same. 

I would like to mention some of the most important 
issues. A large number of Keralites are residing and 
working in different parts of the country. There is no mention 
of a long distance train in this Budget as far as Kerala is 
concerned. As we go through the pages of the Budget 
speech we find that there are 14 surveys; three gauge 
conversions; eight doubling works; 43 new trains; extension 
of 15 trains; and frequency of 14 trains has been increased. 
But we do not see mention of the State of Keraia anywhere. 
I do not know as to what has happened there. 

18.00 hra. 

You say that this is just an Interim Budget and at the 
same time there are trains, lines, and doubling work 
sanctioned in other States . ... (Interruptions) We have given 
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Demands for Excess . 
[Shri P. Karonakaran] 

representations to the Government. As far as the number 
of trains, number of new lines, doubling of lines is 
concerned, Kerala is neglected. I would request that there 
should be at least one train from Delhi to Trivandrum 
because thousands and thousands of Knites are residing 
here. 

Frequency of Sampark Kranti and Rajdhani Express 
has to be Increased. Otherwise, there will be no satisfaction 
among the people of Kerala. A large number of people 
from Kerala, especially from Malabar area are working in 
Bangalore. Currently the means of travel for them are 
Kannur-Yashwantpur Express and the Kochuveli-Bangalore 
Express. Our demand is that frequency of these two trains 
be increased to at least two or three days. There is no 
train provided for the passengers of the State alone. There 
are two trains - Tirunelveni-Trivandrum-Mumbai, and 
TiruchirapaJli-Bilaspur. But there is no train lor the State 
alone. 

The traffic density in Karala is very high, everybody 
knows it. It is even higher than thaI in many of the bigger 
States. So, you have to sanction some more trains and 
some more facilities. You can extend the existing trains, or 
increase the frequency of some trains, or introduce new 
trains. You have not done any such thing. 

[Translation] 

MR. DEPUTY SPEAKER: Karunakaranji, please wait 
a minute. As I said earlier there are more than 60 Members 
who wish to speak. Ifs six O'clock, what is the sense of the 
House? 

SHRI RAMJI LAL SUMAN (Firozabad): Sir, please 
extend the time by one hour. 

MR. DEPUTY SPEAKER: Four hourS have been 
allotted and only one hour has been exhausted. 

SHRI SANTOSH GANGWAR (Bareilly): Sir, four 
hours have been allotted, however, one should be 
allowed 10 speak as long as one wants. 

MR. DEPUTY SPEAKER: This is not possible. 
Would you wait? 

SHRI SANTOSH GANGWAR: Why not? 

SEVERAL HON. MEMBERS: All right, please extend 
by two hours. 

MR. DEPUTY SPEAKER: let us extend it by two 
hours. We have decided to extend the already allotted 
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time of four hours by two hours. This ia the sense of the 
House. This is my opinion, as well, if the Members restrict 
their speeches to only suggestions and requirement instead 
of long speeches It would be fine. 

{English] 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
Before the Parliamentary Affairs Minister left, he told me 
that there was an understanding to extend the sitting up to 
8 o'clock. 

MR. DEPUTY SPEAKER: Extension by two hours 
makes it 8 o'clock. 

SHRI P. KARUNAKARAN: Traffic density is very high 
in Kerala compared to many other bigger States. This point 
has to be taken into consideration. It may come as news 10 
the Ministry of Railways that there is no train betweer, 9 
a.m. and 3 p.m. between Calicut to Mangalore. These two 
are metropolitan cities. We have given representations 
many times. Our requesl is that an Inter-city express should 
be introduced between Calicut and Mangalore. Otherwise, 
there is no facUity at all for the passengers to travel. 

Veluji may remember that when he came to Kasargod 
to inaugurate extension of train to Mangalore, assessing 
the need of more trains he himself had annOllnced that 
the Calicut-Kannur passenger train would be extended 10 
Mangalore. But that has not materialsed. The Minister made 
a promise to the public. I think this is the lasl chance for 
him, if he has to keep his promise. 

Trivandrum-Ernakulam Janmaahatabdi Express can 
be extended to Shoranur. There is no difficulty for Railways 
in doing this. That train remains there for eight to nine 
hours. AI present. EMUs are operated at Palakkad and 
Coimbatore. Considering the huge population thaI travels 
in thai train, suburban trains may be operated connecting 
major cities. In the beginning it can be operated Irom 
Emakulam to Shoranur and from Emakulam to Alleppey. 
this also can be considered by the Government. 

In the last Budget, we remember thaI there were 
heated discussions with regard to Salem. We, Kerala MPs. 
have taken a conscious and patient stand on this. The 
Government has decided that a coach factory should be 
established in Palakkad in Kanjigod. But no action has 
been taken and nothing is provided in the Budget. I would 
request the Government to provide a token provision in 
the Budget Itself. 

There Is a fabrication unit in the Joint Venture In 
Cherthala In Alleppey but no work hu been started in 
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spite of the promise given by the Govemment. These two 
things should be taken up without any delay. 

The Govemment of Kerala has already requested for 
a Dedicated High Speed Corridor - this has already been 
taken up during the discussion on 2007 Railway Budget. 
We have a number of Dedicated Corridors - from Delhi to 
Mumbai and many other destinations. India's major 
international transhipment terminal is coming up at 
Vishizham. So, Cochin is going to become a major city. 
Considering this, I would request the Government to 
sanction a Dedicated Freight Corridor connecting 
Trivandrum and other cities, which is also essential. In this 
regard, the Govemment has also made a proposal. 

There is no survey included in this Budget. We have 
given a number of suggestions - surveys of Kalloangod-
Thrissure, Edapelly-Guruvaur, Sabarimal-Chegannur 
should be taken up. In the earlier Budget, new survey of 
lines were announced such as Guruvayoor, Thanur, 
Thalassery, Mysore, Nilambur, Nangengode, Angamali, 
Azhutha, Angadipuram, Calicut and Kanjangad, Panathur 
but sufficient funds were not allotted and speedy action is 
not seen there. So, I would request that at least announce-
ment made regarding earlier surveys has to be given due 
important. 

There are 19 model stations in Kerala. We appreciate 
the Government for the same. But at the same time, 
construction wor\( of many of the railway Stiltions is not 
completed. They have to be taken with serious importance. 

MR. DEPUTY SPEAKER: There are seven speakers 
of your own party. Please conclude now. 

SHRI P. KARUNAKARAN: Doubling and electrification 
are the most important aspects. In the last Budget also, 
the Govemment has stated that Shornor-Mangalore line 
would be taken up for electrification. But no wor\( has been 
started. Just like that, electrification in other parts is also 
not in a progressive way. 

With regard to doubling, in Shornor-Mangalore 
portion, a 16 or 17 kms. remain to be doubled. Cochin to 
Kottayam also electrification remain to be done . ... (lnterrup-
tions) 

MR. DEPUTY SPEAKER: Vou are speaking on behalf 
of all Members of your party I 

SHRI P. KARUNAKARAN: Sir, the Sixth Pay 
Commission has given better salaries to many of the 
Central Government employees. At the same time, the pay 
scale of Station Masters is very very low. So, that anomaly 
has to be attended to seriously. 

Grants (Railways) - 2006-07 
The people of Kerala always admire especially the 

presentation and initiative taken by Lalu ji, particularly 
when it became a profitable one. But in this Budget, we 
are really sorry. At least some of the proposals would be 
given to satisfy the people of Kerala, irrespective of different 
political parties and MPs. I would request the Government 
to consider some of these proposals. 

·PROF. BASUDES BARMAN (Mathurapur): Sir, I 
would like to request the Hon'ble Railway Minister. through 
you, to include the following projects in the interest of the 
general public in the District South 24 Parganas, Wesl 
Bengal, which are long pending, at the earliest. 

Construction of a new rail line from Jaynagar to 
Raidighi; 

Construction of new rail lines from Canning to Jamtala 
and Jaynagar to DhamakhaH; 

Construction of a new rail line from Park Circus to 
Dhamakhali; 

Doubling of Baruipur-Diamond Harbour Section: 

Doubling of Baruipur-Namkhana Section; 

Installing of a Halt Station at Madhavnagar Road 
between Nischindapur and Kashinagar stations in the 
Lakshmikantapur-Namkharia Section: 

For the whole of India, introduction of environment-
friendly coach toilet system, as proposed by the Hon'ble 
Railway Minister in his Budget Speech of 2004-05, without 
any further delay. 

[Translation] 

·SHRI KASHIRAM RANA (Surat): I rise to speak on 
the Railway Budget 2008-09 presented by the hon. 
Minister of Railways Shri Lalu Prasadji in Lok Sabha. After 
going through the nuances of the budget, 1 found that the 
hon. Minister of Railways has broken the conventions of 
the interim budget, he has disregarded this convention to 
allure his voters in view of the defeat of UPA in the elections 
and this act is tantamount to contempt of the House. 
However, the voters are intelligent enough to well 
understand these gimmicks, so they are not going to gain 
in elections. 

Sir, this budget has been prepared keepinj;l in mind 
the forthcoming elections. However, when NDA will form 
the Govemment there will be improvement in the 13udget. 

. Bihar stands to gain a lot from this budget. Bihar has been 

• Speech was laid on the Table 
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the far bigger beneficiary than of Railway Budget than any 
other state during the last five years. However, being the 
Minister of Railways. it Is his responsibility to ensure the 
equitatle development of all parts of the country. Owing to 
ample job opportunities, lakhs of peopJe from states like 
U.P., Andhra Pradesh, Orissa etc. have moved across to 
other states, similarly railway facilities should also be 
provided to the people living in Gujarat, Maharashtra. 
however, it is regretted that the hon. Minster of Railways 
has never provided complete railway connectivity from 
Surat to these states. They have done injustice not only to 
Gujarat-Surat but also to the people of other States residing 
here. Shri Laiu Prasad wants to hamper the development 
of Gujarat like Bihar by not providing it proper railway 
facility. 

Sir. I praise Minister of Hailways for declaring 
decrease in rail fare but it is difficult to forgive him for his 
favourable attitude towards some States in providing 
railway facilities to them. Minister of Railway has 
announced to start 43 new trains, out of which only two 
trains have been allotted to Gujarat Minister of Railways 
had announced to start Gandhinagar-OeIhi-AmritBar Garib 
Rath in the last budget but still there is no provision for it 
in this budget Not only this, several trains announced in 
the last rail budget have still not started. In view of 
population of people of other States living in Surat and 
industrialization. I demanded new trains from Surat to 
Patna, Sural to Chapaiya, Surat to Delhi and Varanaal, 
Surat to Bubaneshwar, Surat to Sikandrabad but Minister 
of Railways has given nothing except assurance. Similarly, 
I demanded to start morning train from Surat to Mumbai 
and Surat to Mehsana - Palanpur and train from Surat to 
Raigartl, Surat to Trivendram but the proposal was turned 
down on the pretext of lack of platforms. Minister of Railways 
has announced to convert Surat as AI model station but 
the progress of WOf1( in it is very slow. If this work is 
completed speedily then the number of platform could be 
increased and new trains can also be started. In addition 
if Udhana station should be' converted into satellite station, 
then better rail facilities could be availed. If locoshed. yard 
will be constructed at stations near Surat then Surat can 
get all the rail facilities, but it is shameful for the Ministry of 
Railways as they ate not able to do that because the 
differential policieS of Shri Lalu Prasad, doesn't allow the 
complete development of Surat-Gujarat. Still I would like 
to request Shri Lalu Prasad to make some efforts for 
providing facility to lakha of people. 

Sir, at last, I feel it is my duty to present the needs of 
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the people of my parliamentary constituency - Shatabdi. 
Kamavati Express trains should be provided essential 
stoppage in Navrasi, which is a big city at the eartlest, 
Trivendram-Nljamuddin-Rajdhani and Sampark Kranti 
should be given a stoppage at Surat for the convenience 
of the passengers traveling to Delhi. The work of converting 
Surat in AI model station should be completed at the 
earliest. The space at platform no. 3 at Surat stalion 
demanded by Shri Dada Bhagwan Sanstha for the 
bookstall should be provided to them. There is no 
concession for disabled persons in Garibrath train. which 
should be provided and there is no pantry-car also in thiS 
train, that should be started. The announcement of 
extension of Manmad-Madural Express (6733-6734) till 
Orba and Rameshwar should immediately be materialized. 
Passengers have to face difficulties as Jamnagar-Surat 
and Surat-Bandra trains has been connected, so the 
schedule of both these trains should be restored as of 
earlier. 

I hope that Minister of Railways would provide proper 
facilities to the passengers by fulfilling all these demands 
as early as possible. I thank you for giving me this 
opportunity to speak. 

SHRI RAWI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, Ministry of Railways has done a good job but 
still there is lot to be done. The rail budget lor the year 
2009-10 presented by honourable Lalu ji has a total 
income of Rs. 93 thousand. one hundred fifty nine crore 
and an estimated expenditure of Rs. 80 thousand and six 
hundred erores. The annual plan of railway for the year 
2009-10 is of rupees 37 thousand nine hundred and five 
crore and budgetary assistance is Rs. nine thousand SIX 

hundred crore. Sir. it means that Railways will have to 
create additional sources to perform better. 

Mr. Deputy Speaker, Sir, it has been said that even in 
this year's budget increase in fare has not been announced 
as was done in previous yeats. I know that the percentage 
of haulage was constantly increased Irom the year 2005· 
2006 to 2007-08 but freight charges were also increased. 
The increase in freight charges during the years 2005-06, 
2006-07 and 2007-08 was 10.91 percent. 9.3 percent and 
B.9 percent respectively. 

Mr. Deputy Speaker, Sir, I would like to give one more 
example that in para 12 of page no. 4 in present budget 
speech. it is mentioned that there was 9 per cent increase 
in loading of goods in the month 01 September in year 
2008-2009 and the income was 19 percent. It means that 
income has increased despite the reduction in loading of 
goods. It reflects clearly that rail lare has increased 
somewhere. 
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\ Mr. Deputy Speaker. Sir, I would like to present three 
four points before honourable Lalu Ji. Lalu ji, the most 
important thing is that whatever project is initiated by 
railways, it should have a time schedule. Several 
announcements are made, but the matter of completing 
the project is not taken seriously. The rail project of laying 
90 kilometer rail track from Katra to Banihal in Kashmir 
valley was postponed on 25 July and till then Rs. 750 
crore were spent on this project. The original cost of this 
project was Rs. three thousand-crore, which became 
thirteen thousand crore rupees due to delay. The reason 
stated fer postponement of this project was that no 
geographical survey of Himalayan region was conducted 
before starting this project. 

Mr. Deputy Speaker, Sir. it is a very serious matter. It 
is a big project and Rs. 750 crore is not a meager amount. 
It was not taken seriously and the project has been 
postponed In the absence of geographical survey of 
Himalayan region. Therefore. I would request Minister of 
Railways to look into this matter and take action. 

Mr. Deputy Speaker, Sir, Government has SS2 projects 
of various nature in the entire country and out of which 
138 projects of Railways are pending. The cost of 138 
pending projects of Railways was Rs.37 thousand eight 
hundred crore. and now it has increased to Rs.72 
thousand seven hundred crores. Delay causes cost over 
run. Sir, I would like to say that' Firozabad was myoid 
Partlamentary constituency. Hon. Atal Bihari Vajapayee had 
sanctioned for a railway line there from Agra Bhaoui to 
Etawa via Bateshwar in the year 1998. Rs. two hundred 
fourteen crores ware sanctioned for the same. Sir, Rs. 99 
crores have been released so far in eleven years. Laluji, 
Rs. 99 crore have been released from the year 1998 till 
date for the project of railway line from Agra to Bateshwar 
which I mentioned. I request you to pay attention towards 
this project and get it completed soon. 

Mr. Deputy Speaker. Sir, 17.S kilometer long railway 
track from Hathuwa i.e. Laluji's village to Phuleria i.e. village 
of Laluji's wife was announced in the Budget of 2007. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): That is complete. 

SHRI RAWI LAL SUMAN: I am also saying that it 
has been completed. Your department will certainly be the 
best if you are as prompted in executing works all over the 
country as you have been connecting the place of your 
wife. Shrimati Rabri Devi to your place. I urge you to show 
same promptness in connecting other places of the country, 
only then people will have good perception about 
Railway', Mr. Deputy Speaker, Sir, I would like to discuss 
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yesterday's incident. It h~s been published in the news-
papers. A goods train carrying Naptha caught fire in Agra 
cantt yesterday. It was fortunate that the staff of the train or 
the other track and stall venders acted quickly anc 
controlled the lire with the help of fire extinguishers. Thi~ 
is very serious issue. An employee present on the spo· 
said that some ragtrickers were filling the oil leaking frorr 
goods train in empty bottfes. This news has been 
highlighted by the newspaper of Agra. Investigation should 
be done in this matter and the persons who are lound 
guilty In the matter should be brought to book. If pilferage 
takes place there. then how can the officials of Railway 
wash their hands off the whole affair? So. after unearthing 
all the facts we should pay attention towards the whole 
issue and take action accordingly in order to avoid such 
incidents in future. 

Mr. Deputy Speaker, Sir. I would like to draw your 
attention towards some points. Firstly. announcement 
regarding change of platforms of the trains is made right 
on time of arrival of the trains which causes inconvenience 
to elderly and handicapped persons. Therefore. I urge that 
it will be a great convenience for the passengers if they 
are informed about change of platform an hour before the 
arrival of the train. 

Secondly, there is a railway crossing adjacent to the 
platform on Aitmadpur railway station on the way towards 
Kuberpur Railway station in the North Central Railway. 
Goods trains stand there for four to six hours. Because of 
this people from more than fifty villages falling under 
Tundla, Firozabad, Aitmadpur and Agra on other side of 
the railway track have to wait long to cross the gate or 
have to make a long round through highway to reach 
Tundla. This causes accidents. My request is that this 
problem can be solved by setting this railway crOSSing up 
on Garapur village in the direction of Kuberpur. There is 
no platform on the stations of Aitmadpur. Jalesar and 
Kuberpur on the side where ticket window opens which is 
the cause 01 frequent accidents there. Village Ranpai 
which falls in Tehsil Aitmadpur, is located on the side of 
Yamuna near the other line. Several accidents have 
occurred there due to absence of railway crossing there. It 
is necessary to set up a railway crossing there. Hon. 
Minister of Railways has announced to tum Agra Cantt 
Railway station into a world class station but so far. no 
work has started. Ticket counters should also be opened 
at Raja ki Mandi. There was a halt at Raja Rampur village 
in distt. Etah which was convenient for children and 
labourers. This halt has been discontinued which causes 
lot of inconvenience to the people. Hence this halt should 
be restored. 
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In the end, I want to say that Railway should follow a 
time-bound programme because a number of projects are 
lying i.,complete which increases the cost and causes 
inconvenience to people. It would be good if the hon. 
Minister would adopt a realistic approach. 

MR. DEPUTY SPEAKER: Shri Rajesh Ranjan alias 
Pappu Vadav - not present. 

SHRI RAMESH DUBE (Mirzapur): Mr. Deputy 
Speaker, Sir, first of all, I would like to thank hon. Minister 
of Railways as In the last Budget, I had made certain 
demands, which have been fuHiHed. 

Sir, I would like to put some points before you instead 
of making a speech. Mirzapur Railway station is an 
important station between Allahabad and Mughalsaral 
whent temple of 'Mae Vindhyavasini' is located. Thousands 
of people visit this place. But trains like Rajdhani or 
Sampark Kranti do not stop there. It is my request that 
these important trains should be given stoppage. 

Sir. I would again like to thank hon. Minister of 
Railways for announcing a superfast train from MumbaI to 
Varanasi. I want to say that it should be like RaJdhanl so 
that people boarding from Mumbai in the evening may 
reach Banaras and Allahabad in morning. By this, 
businessmen from East UP could retum to Mumbal after 
finiShing their work. This will promote buSiness there. 
ShiYaganga ExJ)t818 has no stoppage between v.ranasi 
to Allahabad. Several requests have been made for its 
stoppage at Madhav Singh Railway Station. There are 
direct links for Jaunpur, Mirzapur and other districts from 
there. 

Sir, so far as the facility of information about arrival! 
departure of trains on phone number 139 is concerned, I 
have found that sometimes the train is late by half-an-
hour, Whereas, if we enquire it on 139 they say that the 
train has anived. It has happened many a times. On many 
occasions I have made a complaint to the offlC8r on 139. It 
Is very good that a provision has been made, whereby, if 
the seats are vacant, a general ticket holder can be allotted 
sleeper class, AC-IVIII as the availability may be. But 
unavailability of complete Information about it on the 
platform itself causes inconvenience. It should be lorted 
out. 

Sir, I would also like to dwell on the catering .. NIce. 
I often travel by Shlvganga Express. Whenever I enquire 
about the kind of vegetable available, they always .. y, 
'Aatoo-Matar'. ServIng of good quality of food IhouId be 
enlured. 
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Sir, the railway is utilizing the space near level 

crossing number 23 C near Kataka Railway Station under 
North-Eastem Railways for dumping gitli. The goods Iralns 
remain stationed here for 3-4 hours when the level crossing 
remains closed. It creates 101 01 difficulties tor the publiC, 
especially more so when dead bodies get stranded near 
the crO$sing. I have requested the railway authorities to 
shift the level crossing aithar side so that the people can 
move without any inconvenience. 

Sir, Bihar, is my state too. The hon. Minister has 
undertaken development works for Bihar and thus the ltate 
has progressed. My submission il that if a fraction of funds 
is spent on development in Mi~apur, Robertsganj or other 
backward districts such as Chandoli It will be highly 
appreciable. 

I conclude with these words. 

·SHRI BHANWAR SINGH DANGAWAS (Nagaur): 
Right since constitution of Fourteenth Lok Sabha I have 
been making written requests and also raised the matter 
in the HOUle for laying a railway line from Puskar to Merta 
City under my constituency. 

I was assured In the House that it wm be done. I mel 
the hon. Minister in Rail Shawan in this regard. At that 
time, the hon. Minister had called his officers and asked 
them to find out If it was feasibie. 

Aa per the directionl of the hon. Minister I met the 
officers of the railways and requested them also. They took 
the initiative and tried to find out if it was feasible. 

Prior to' the Rail Budget 2008-09 I again requested 
the hon. Minister in this regard. He again gave an 
assurance. Sir, the said work il still incomplete as the line 
wa required to be laid from Ajmer to Merta city. But initially 
the work was sanctioned for Ajmer-Puskar line only. 
PUskar-Merta stili remains a missing link. The approval 
was sought for this line also. 

My aubmiHlon is that the said Una may be sanctioned 
in Supplementary Grants for the year 2008-09. 

• SHRI GHURAN RAM (Palamu): Sir, 6300Nl737 UP 
Barbadih-Dehri-on-Son passenger train runs once a dav. 
My submission is thaI frequency of this train may plea.e 
be Increased to thrice a day for the convenience of 
passengers. 

SHRI RAJESH RANJAN ALIAS PAPPU VADAV 
(Madhepura): Mr. Deputy Speak.r, Sir, I rise to apeak In 

• Speech _ IUS on the T ..... 
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support of Rail Budget. Hen. Laluji needs no introduction. 
Lalu ji's supporters or detractors may say anything, but I 
understand that right since Karpuri Thakur or Choudhary 
Charan Singh ji's time this person has been making history, 
be it in the field of social engineering, social justice or 
empowerment of the weaker sections and poor. It is none 
other than Lalu ji, who had brought 80 per cent of Bihar's 
population, which was earlier sidelined, to the mainstream, 
socially and politically and helped them come in front line. 

Mr. Deputy Speaker, Sir, the people who are in power 
today should be grateful to Laluji. Had Lalu ji not created 
a history by unseating those 60 per cent, who had been at 
the helm of affairfi since independence, the people who 
are in power in Bihar would not have been able to be 
there. Therefore, it will not be proper if I say something 
about Lalu Prasad ji. 

Mr. Deputy Speaker, Sir, I now come to the railway 
budget. 

SHRI KHARABELA SWAIN (Balasore): No, no, you 
should say something more. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I will 
tell you one thing, you also know that I do not speak to 
appease. I have been with you also. 

MA. DEPUTY SPEAKEA: Please, address the Chair. 

SHAI RAJESH RANJAN ALIAS PAPPU YADAV: When 
I was with you even then I did not say anything just to 
please someone and I don't do it today also. But, whenever 
there was something to say about him, I used to say it. I 
have spoken about social-justice, socio engineering and 
poor. I used to say yesterday also, I will say today also 
and even if f do not say, the history will be related to him. I 
am also a part of that history. 

Mr. Deputy Speaker, Sir, through you, I wanted to 
know whether they are the students of 11M, Ahmedabad or 
students living in South, they all want to know from Lalu 
Prasad ji as to how he managed the Ministry of Aallways 
that it has created its own history in the UPA Gov!. 

Sir, everyone is calling him a Management Guru. Had 
there been more higher Guru than him, I would have 
bestowed this honour on him. Everyone is speaking about 
Management Guru, whole world is speaking including 
Japan and many other countries too. That is why I have 
already said that It is not worthy of me to speak anything 
about Lalu Prasadjl. It is a universal fact that the Ministry 
of Aallways has earned profits of As. 90,000 crore. I do 
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not want to repeat all this. Whether it is corridor project or 
any other project, such a historical feat was never 
achieved before under any other Government. He has 
created history by bringing dedicated corridor project 
between Mumbai and Delhi and Ludhlana and Kolkata. 

Sir, han. Minister has also created history by 
introducing Garib Rath trains. I was watching an interview 
on TV where a very simple man, wearing torn clothes and 
travelling in a Garib Rath train was saying that he had not 
imagined even in dreams that he would be able to travel 
by sitting on a cushion seat. Leave aside cushion seat. I 
am travelling in AC. It was a dream tor me which has been 
fulfilled by Lalu Prasad ji. It is the biggest achievement of 
Lalu ji in the country. The social justice provided by him by 
linking the society, village and the poor through introduc-
tion of Garib Aath trains was not possible before. This is 
definitely the great work done by Lalu Prasad ji. 

Sir, our opposition friend Shri Shahnawaz Hussain 
was speaking just a while ago. He is like my younger 
brother and I know him. f do not know why he has used 
objectionable words today. But, I would say that a person's 
status rises by accepting his mistakes and seeking apology. 
You also know that I, too, have had ideological differences 
with all of them but, definitely, the kind of words he has 
used are objectionable. They have hurt me. I would like to 
tell him, though I do not want to delve into it, that I have 
been hurt. 

It is all right that being in opposition you should say 
those things. But, you also know that you will also 
appreciate Lalu Prasad outside the House that he has 
done a remarkable job. You may say anything keeping in 
view the party restrictions but once the party barrier is 
crossed, you will have to appreciate Lalu Prasad ji. 
... (Interruptions) 

MR. DEPUTY SPEAKEA: Speak on the budget. 
please. 

SHAI AAJESH RANJAN ALIAS PAPPU YADAV: 
Secondly, I would like to tell you that TaslimuQdin Saheb 
is an old man and is like as good as father to me. He is an 
old man for him also and he has respected Taslimuddin ji 
till now but I do not understand what took place today. He 
will definitely make progress by showing respect because' 
he is the senior most. I was a child when I used to hear 
Taslimuddin Saheb's name. Even today, he has his own 
distinct identity in that area and Shahnawaz Saheb also 
knows it. 

As far as railway ministry is concerned, first of aU, I 
would Ilk. to thank Lalu Prasad ii. Bihar has produced 
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many Railway Ministers since Lalit Narayan Mishra ji - be 
it I<edar Pandey ji. Jagjivan Ram Saheb. George 
Fernandes ji. Ram Vilas Paswan ji or Nitish ji. The 
backward areas of Bihar are on the border of Nepal and 
Bangladesh. My present constituency is surrounded by 
Kosi, Kamla, Mahananda, Balan and other rivers. Except 
for 5-6 districts in North Bihar, all the districts in Bihar remain 
submerged in water for 6 months. 

Railway remains the only prop when roads and 
bridges are damaged. Yesterday also, I had told how the 
great flood was brought about there and how the only way 
out was the railways when everything else including the 
Government machinery had failed there. The Railways 
played an invaluable role in tackling the Kosi tragedy. It is 
difficult to say how many more people would have died of 
starvation, thirst and from lack of medicines had the 
railways not taken over the relief work. Even with its efforts, 
flY8 to ten thousand people are reported to have died. 
This relief work is the greatest achievement of the railways. 
I would like to say that Lalu Prasad Yadavji has looked 
after Bihar too while taking care of the country. He has 
worked for the country as a whole, be it Jammu and 
Kashmir, Kanyakumari, Assam. Manipur or Tripura. He has 
also worked for Punjab. He established a factory in Punjab 
first. He worked to strengthen and develop Punjab. Bihar 
is a backward State. Ram Vilas Paawan, who is in the 
UPA, started many schemes that he was. however, not 
able to complete. But Lalu Prasad Yadavji brought entire 
Bihar under coverage of developmental schemes in a way 
that. in the forthcoming. five years there would be nothing 
left to be done. For the first time, someone has tried to 
dispense justice. for the first time someone has tried to 
give Bihar a definite . ... (lnterruptions) 

MR. DEPUTY SPEAKER: Do you have any demand 
at all. 

... (Interruptions) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Cute 
and religion . ..• (Interruptions) I have talked of India. 
... (Interruptions) he was not there when the Orissa incidents 
were discussed. . .. (Interruptions)" 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 
.•. (lnterruptions) 

[Translation} 

SHRf RAJESH RANJAN ALIAS PAPPU YADAV: Listen 
to me tor a moment. I would like to tell you one thing. 
..• (lrrtern.IpIioM). 

• Not recorded. 
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MR. DEPUTY SPEAKER: I have expunged that, it 

has not been recorded. 

... (Interruptions)" 

[English} 

MR. DEPUTY SPEAKER: Whosoever speaks without 
my permission will not go in the record. 

{rranslation} 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Sir, 
Lalu Yadavji has done a lot for Orissa. If not, then in support 
of my friends, I would request Lalu Yadavji that Orissa is a 
very backward area and he should work to develop it in 
whatever areas it is lacking, This is my request to Lalu 
Yadavji but it is no use passing remarks . ... (Interruptions) I 
have said that Bihar has got justice. . .. (Interruptions) • 

[English] 

MR. DEPUTY SPEAKER: Whosoever speaks without 
my permission will not go in the record. 

. .. (Interruptions)" 

[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Justice 
was never given in India 

... (Interruptions)" 

[English} 

MR. DEPUTY SPEAKER: Only the speech 01 Shrl 
Rajiv Ranjan alias Pappu Yadav will go in the record. 

... (Interruptions) 

{rranslation} 

SHRI RAJESH RANJAN ALIAS PAPPU VADAV: I said 
that no one did justice to Bihar the way Lalu Yadavji did. I 
did not say that. ... (lnterruptions, 

MR. DEPUTY SPEAKER: This will not go on record . 

..• (lnterruptions)" 

(English) 

MR. DEPUTY SPEAKER: Please conclude now . 

... (Interruptions)" 

(rranslation] 

SHAt RAJESH RANJAN ALIAS PAPPU YAOAV: Mr . 
Deputy Speaker. Sir. he is my friend .. .. (Interruptions) 

(English) 

MR. DEPUTY SPEAKER: Pleua conclUde now. 

. .. (Interruptions) 

• Not recorded. 
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[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I 
would request the hon. Minister to respect his feelings. 

MR. DEPUTY SPEAKER: Please conclude. 

... (lnterruptions) 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Sir, 
when any of the hon. Members speaks in the House without 
your permission does it go into the proceedings? 

MR. DEPUTY SPEAKER: No, it does not go on 
record. It Is not being recorded. 

... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I have already said that 
whosoever speaks without my permission will not go in 
the record. 

(Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Deputy Speaker, Sir, 1 would like to inform him of two 
things. Whether Lalujl established a factory in Kerala or 
not, whether he Nt up a factory in Uttar Pradesh or not. 
... (Interruptions) These things should be known . ... (Interrup-
tions)" Didn't Lalu~ respect the feelings of Bengal, didn't 
he dispense juatice to Jammu and Kashmir which has 
remained the most neglected area after Independence and 
where 80 per cent of the backward minorities lived', didn't 
he provide linkages in Manipur, Nagaland. He brought 
North-East into the mainstream . ... (Interruptions) 

MR. DEPUTY SPEAKER: You have taken much time. 
Please conclude now. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I have 
to make some requests to Laluji which I would like to read 
out. ... (Interruptions) 

MR. DEPUTY SPEAKER: It will be much better if you 
submit them in writing. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I 
would like 10 say to Laluji that there are three divisional 
offices In Samastlpur, Hajipur and Khatihar. Hajipur Is the 
headquarters. Samastipur and Katihar are divisional 
offices. There are many stations in between, covering a 
long distance. Hence, it is my request that Saharsa being 
near Nepal, II WOt.I}d send a positive message to poor and 
backward are .. H • dlvialonal office is set up there. I have 

• Not recorded. 
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already said that, it does not behove me to say that, stili I 
would like to put this demand that if it is possible for him 
then he should facilitate setting up of a divisional office in 
Saharsa. . .. (Interruptions) The frequency of Saharsa-
Amritsar Garib Rath should be increased from two to lour 
days. The new Saharsa-New Delhi train announced by 
you should have a frequency of at least three days a week. 
You have increased the frequency of Seemanchal Express 
248812487 from five days 10 six days, which is a welcome 
step. But there is just one train from Jogbani to Delhi due 
to which it gets a heavy rush 01 passengers. 

I request to introduce a Garib rath from Jagbani to 
New Delhi. He has introduced a Garib rath from Saharsa 
but not from that area. Jagbani is situated on Indo-Nepal 
border and Viratnagar is another city of Nepal. If a Ganb 
rath is introduced from Jagbani via Katihar, Purnia then it 
would be a great gift for that area. I request to introduce a 
daily train from Jagbani to Patna via Purnia, Katihar. A 
mail train should be introduced from Jagbani in place of 
Katihar-Danapur intercity express. A survey of Bihariganj 
to Naugachhia via Uda KishungBnj, Putaini, Chausa line 
has been announced which is a good initiative. But my 
request is that it will certainly be a great achievement it a 
bridge is constructed on the Ganges at Naugachhia to 
connect it with Bhagalpur. A survey for new rail line from 
Bihariganj to Farbisganj via Muraliganj, Kumarkhand, 
Chhatapur has been carried out recently . ... (Interruptions) 

MR. DEPUTY SPEAKER: He has supported. 

... (Interruptions) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 
would like to request that Bihariganj-Farbisganj rail iine 
should be laid via Muraliganj, Khurda, Kumarkhand, Jadia, 
Chhatapur. 

Mr. Minister, you may recall that you have fulfilled the 
demands of Ranull. It is now part of history of that area. I 
have two to three suggestions . ... (Interruptions) 

MR. DEPUTY SPEAKER: You give in writing, 

. .. (Interruptions) 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I want 
to state my last point. Shri Mandan Mishra was born where 
Chankya and Chandragupta got thei~ education. What to 
speak of Shri Mandan Mlshra ji? I would request to name 
Saharsa station after Shri Mandan Mishra. We know that 
Supaul station is the 'Karrnbhoomi' of Veer Lorik. It would 
be good If Sup&uI station is named as Lorik station. It would 
be good If Madhepura station is named after Shri V.P. 
Mandai, Ex. Chief Minister whom the entire country knows 
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in the name of Mandai commission. Klrti Anand Nagar is a 
place on Madhepura-Pumia route. It is the hometown of 
Shri Bhola Paswan Shastri ji who had been the Chief 
Minister three times. I would like to request that Krityanand 
Nagar station be named after Shri Bhola Paswan Shashtri 
ji. You may recall that there is a Sarvodaya Ashram in 
Ranipatra. It is my request that Ranipatra be named after 
Shri Vinoba Bave ji. He is a legend . ... {Interruptions) I have 
to state just three to four more points. 

Sir, in the last, I would like to speak about Seemanchal 
Express. During the recent visit of the hon'ble Minister a 
demand for a halt at Bellori was presented. He should 
announce that halt. A provision was made in the rail budget 
2008·09 for making Bharatkhand halt on Baraunl-Katlhar 
rail section-a crossing station with three rail line. That halt 
ia being given the atatus of a crossing station but three rail 
lines have not been laid despite the provisions therefore 
were made. A new rail line from Banmankhi to Kishanjganj 
via Jalalgarh and Aravia should be laid. Please connect 
Purnai Junction to Barsoi via Dagarua ·Wayaai and 
Banmanbhi to Narpatganj via Raniganj, Bhargama by rail. 
I request him to lay a rail line from LaJitgram to Kursakanta 
via Bathnaha He has connected Katihar to Manlhari by 
broadgauge and if a bridge is constructed at Shahganj 
and Shaganj is connected to Manihari then the distance 
between North Bihar and Jharkhand will be just 25 
kilometres. Hence it is my request that if these things are 
done, the people of the area will be largely benefited. 

I would like to thank Shri LaJu Prasad ji on behalf of 
the people of Bihar and the country for the development 
and progress of the country and the improvement in social 
status of the poor, downtrodden and minorities in the 
country under the leadership of Shri Lalu Prasad Ji and 
UPA Chairperson Madam Smt. Sonia Gandh} Ji. I would 
like to request Shri Shahnawaz ji to take back his words. 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhaga/pw'): Sir, 
hon. Member has uttered several derogatory words. Shri 
Pappu has referred to my name again and again. I would 
like to state that the recording of Shrl LaJujl's rail budget 
speech should be checked to find out how many abusive 
words were used. I did not raise any objection at that time. 
I have already said that if even today there has been any 
exchange of unparliamentary words, those worda should 
be expunged. Shri Pappuji is raiSing the issue again and 
again. You did not ref.r to a single person belonging to 
minority for naming station after him. . .. {Interruptiona) At 
least he should have made a request to name a station 
after Shahnawaz jl, a General of Azad Hind Fau/ • 
... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing should go on 
record. 

... (Interruptions)" 

[Translation} 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Sir, in the context of the points raised by the 
hon. Members I would like to say that no station can be 
named after any of the great leaders whether they be from 
south or north, east or west. The,. is a recorded order of 
Ministry of Home Affairs and Pendit Jawahar LaJ Nehru 
that even no railway station can be named after the name 
of the father of the nation Mahatma Gandhi. All the great 
leaders of the country are venerable. Even though we 
wanted but we could not name the Motihari station after 
Mahatma Gandhi. We could only name 11 Bapu Cham after 
much dltflculty. Thus, the Railways cannot do so on Ita 
own due to the existence of such a rule. The country has 
produced a number of great personalities. 

Shahnawaz )I, thIIls the lltuation. Taslimuddin Saheb 
did not ute any derogatory word for you, he had just said 
that a superfast train hal been introduced and you, too, 
lhould travel In it. But, you got Infuriated by it and used 
improper words. W. tUpeCt you. You should, at lealt, 
withdraw your words. 

SHRI SveD SHAHNAWAZ HUSSAIN: If I had uttered 
any unparliamentary word in my speech then it may be 
expunged. But, what he said without mike . ... {Interruptions) 

SHRI RAJESH RANJAN ALIAS PAPPU YAOAV: It's 
over. 

SHRI SYED SHAHNAWAZ HUSSAIN: Pappu ji, take 
your seat please. You delivered a long speech and now 
when I am speaking, you are saying that it'l over. Listen 
me also, please. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I am 
speaking to flnllh the matter • •.. {Interruptlons) 

MR. DEPUTY SPEAKER: Silence, plea ... 

SHRI SYED SHAHNAWAZ HUSSAIN: He mentioned 
my name but did not say anything to him. Lalu ;1 mentioned 
my name and you mentioned my narne four times. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I 
mentioned it for the good. 

• No! flCDfdld. 
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Demand. for Excess 

SHRI SYED SHAHNAWAZ HUSSAIN: Now. let me 
speak. do not intimidate people like this. Let me speak 
and do not do such things. When I concluded my speech. I 
had said that ifs not in my nature to use such words. I had 
told this thing already. I had gone to Pappu ji's seat to 
congratulate him on getting bail today. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Thank 
you. 

SHRI SYED SHAHNAWAZ HUSSAIN: I had congratu-
lated you. If I had uttered any unparliamentary word in my 
speech then it should be expunged from the proceedings 
and if he had uttered any unparliamentary word then that 
too should be expunged from the proceedings. The matter 
Is solved. 

• SHRI S. MALLIKARJUNIAH (Tumkur): Sir, doubling 
of the Yeshwantpur-Tumkur railway line was announced 
by Shri Jaffar Sharif Ii during the year 1991. It is unfortunate 
that the same is yet to be completed. Despite repeated 
requests made by both myself and the Government of 
Kamataka Railways has not paid attention to it. Since good 
number of school and college going students are 
commutting. all the trains including express trains should 
have a stoppage at Nlttor station at least for 2 minutea. 
And It would be more u .. ful to the people of Kadaba. 
which Is a very attractive and famous place In the 
IUrroundlng area. SlmIlar1y In the Ramapura railway station 
all the trains should be given stoppage for atleast two 
minute,. Nece88ary instructions should be given to 
concerned authority. 

Near Upparahalli in Tumkur a R.O.B. should be 
constructed for the convenience of 50 thousand people 
living In this part of the city. Both the old and new layouts 
of the city are vety much crowded. As far as the ambitious 
Bangalore Metro Rail Project is concerned the process of 
work Is very slow due to lack of funds. This year only 215.70 
rupees have been allocated for Namma Metro Project. It is 
impossible to complete this big project with this very 
meagre amount.' Hence more funds should be released to 
speed up of this project. 

Everyday hundreds of piligrims visiting Benaras via 
Chennai, there is no direct train from Mysore to Benaras. 
Therefore a new train should be introduced between 
Mysore and Benaras. So that piligrlms would be benefited 
by this train. 

There Is a need for continuous up-gradatlon of 
Infrastructure. technology and equipment. These are not 

• English Iranslalion of the Speech orIginllly delivered In KannIda 

Grants (Railways) - 2006-07 
difficult to the Railways as its finances have improved. 
There are still thousand of unmanned crossings & signal 
systems are not functioning. The accident rate in the Indian 
Railways is considered to be more than that of many other 
railways in the world. 

I 
Therefore the railways need to do much more to 

ensure the safety and security of passengers. There are 
also frequent reports of crimes on trains which pose a 
threat' to the life and belongings of passengers. Making 
trains crime free is as important as making them accident 
free. 

Another thing I would like to draw the attention of the 
Hon'ble Railway Minister is that the Railways should pay 
more attention to cleanliness. hygine and provide drinking 
water In both trains and stations . 

I hope the Hon'ble Railway Minister would consider 
all these genuine demands and take necessary steps 
immediately. 

[English] 

"DR. SUJAN CHAKRABORTY (Jadavpur): Expedite 
the construction of ROB at Baruipur within Sealdah 
Olvilion of Eastern Railway; 

Expedite the work of the Underpass at Jadavpur 
RaIlway Gate which is a very long pending demand within 
the Sealdah Division of Eastern Railway; There Is a huge 
growth of commuters in the Southern section of Sealdah 
Division. so there Is a need for the better frequency. The 
Hon'ble Minister has already agreed four Reeks. which 
has yet not been done; 

12 Boggy Train Is to be arranged to run at Canning, 
Kakhikhantapur and Diamond Harbour Section which was 
supposed to be'completed by 2008; 

Survey for third line between Baruipur and Garia has 
been done. Do the sanction and arrange for the wor1l; 

New Rail Line to be constructed between Jainagar 
to Raidighl. Jainagar to Jamtala and Piyall to Sonakhali. 
This will enhance the traffic movement and quality of the 
life In Sunderbans areas. Priority must be given to this; 

Metro Railway extension work from Tohgunge to New 
Garia was supposed to be completed by 2008, but this is 
yet not completed, so expedite the wor1l; and 

I do propose for the exte~sion of Metro rail from Garia 
to Baruipur which is highly de'feIopIng as the new dlslTict 
headquarter of South 24 Paraganas. 

• Speech _ '-'d on the TIIbIt. 
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[Translation] 

·SHRI ANIRUDH PRASAD ALIAS SADHU YADAV 
(Gopalganj): Hon. Minister of Railways Shri Lalu Prasad jl 
has presented before the House the revised estimates for 
the Indian Raitways for the 2008-09 alongwith income and 
expenditure statement 01 the Railways and requested the 
Government to grant vote on account for just four months 
of the year 2009-2010 on 13th Feb. While supporting the 
railway budget, I congratulate the han. Railway Minister 
Shri Lalu Prasad ji. This congratulation is for the lact that 
he has not put any burden on the common man during his 
term of five years and has put the losa making Indian 
Railways on the fast track of development by eaming a 
cash surplus of Rs. 90,000 crore and also for making an 
announcement for introduction of Bullet train on the Indian 
tracks. 

Sir, the hon. Railway Minister has, while presenting 
the interim budget, also announced 14 new lines, gauge 
conversion, doubling of 8 lines, introduction of 43 new 
trains and extension of the destination of 14 trains to ensure 
smooth operation of the trains. 

Through you, I want to draw the attention of the hon. 
Railway Minister to my parliamentary constituency, 
Gopalganj and some other nearby areas in this regard. 
Accepting my demand and that of people's In my 
constituency, han. Railway Minister has announced 
creation of a new Rail Division, Thave. Bealdea, a new 
bridge is going lobe constructed on Gandak river to link 
Thave with Betiah. 

I as wen as people of my constituency demand from 
the hon. Railway Minister that the said route i.e. the route 
linking Thave with Betiah should be included in the new 
railway projects. 

As you know, Thave Is a religious place having an 
ancient temple of Mata, the importance of which is known 
to all the people of Bihar and the nearby states and tourists 
come from far away places to have Mala's Darshan. Not 
only this, it is also the Karmabhoomi of venerable Bapu ji 
where our freedom struggle found full support for freedoms 
struggle. But, unfortunately there are some villages where 
people have heard about trains but have not seen any. 
Keeping in view these points, I request the hon. Railway 
Minister, through you, to accept the demand for the said 
project so that Bihar could eam revenue from tourists. 
Reduction in distance between Thave and Betlah will make 
the travel comfortab4e for the puaengers and the earnings 
of the Indian Railways will also Incre .... 

'Speech wu 18id on tM Table. 

[English] 

"DR. ARVIND SHARMA (Kamal): Due to your will 
power and Efficient Management you have given a big 
relief to Aam Admi by reducing the passengers fare to all 
the classes. 

I specially thank you for your co-operation and 
blessing to the people of Kamal - my Constituency for 
meeting their various demands time to time. Considering 
your benign helping hand people of Kamal hope sliH that 
you wlU meet their following small demands, which are 
annexed along with this letter. I sincerely hope you will 
accord priority to theae as usual. 

Construction of a -Foot ove, Bridge- at Kamal Railway 
Station. 

This Bridge is essential considering the difficulties 
experienced by commuters. Further, I am to request that 
the Bridge so requested should be constructed in a manner 
so that it has direct exit outside Platform to avoid crowding 
on the platforms. Also, in view of difficulties experien!*f 
by commuters for securing reservation tickets one 
additional computerized counter be put in working to 
obviate the difficulties. 

Also, people of Ram Nagar area have asked for a 
Privately, Managed Railway Reservation Counter .. their 
request was forwarded by me earlier, the same be 
con.aIdered on priority basis I need of large demands of 
tickets for various stations: 

Since, Railway has already declared Karnal Station 
as Modem Railway Station, Trains like ·Poo;a Express· be 
halted at the Station on popular demand of pilgrims to 
"Vaishnu Devi". 

Demands raised by common people. dally commuters 
tor Gharunda railway station 

Regarding the position of parallel road at Gharonda 
Station near the railway quarters to the Grain Market, 
Gharaunda Distt. Kamal. (Permanently) 

As I already explained in written earlier to your good 
self that there is traffic Jam on civil road leading from L· 
xing No. 63 to Gharunda town to avoid congestion on civil 
road on behalf of public I had recommended to Railway 
Authorities to release the land near the Railway Quarters 
of this station for developing a alternate road earlier but 
the same had not examined (permanently) up till now by 
the Railways. 

>Speech WII laid on tM T .... 
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Demands for Excess 
Stoppa. of Jhelum Elcpreaa It Gharunda Rillway 
MIllon. 

There was a regular stoppage of Jhelum Express 
from last so many years at Gharunda Railway Station, Distl 
Kamal but unfortunately, thiS stoppage Is cancelled by two 
times by Railway only for making inconvenience to the 
daily passengers/commuters and public of this locality as 
thousands of daily passengers having their Railway 
Passes of One, Two or Three Months respectively and paid 
advance already to the Railway authorities. 

Demanda ralaed by common people • dally commuters 
for T .... orI ral..., atItIon, DlatL Kamal 

Stoppage of Ekta Express and Ucchar Express (Up 
& Down). 

There is heavy demand raised by daily passengers 
and general public to stop the both of the above said Trains 
at Taraorl Railway Station to reach their destination faster. 

Demanda ralaed by common prople • dally commuters 
for Niiolcherl railway atation, OIatt. Kamal 

Stoppage of Ekta Express and Ucchar Express (Up 
& Down). 

The above said trains stoppage is also raised highly 
the residents of Nilokheri, Distt. Karnal as they feel 
inconvenience due to lack of stoppage of passenger trains 
at both of the above said Railway Stations which falls in 
my constituency. 

Demanda ralaed by common people. dally commuters 
for samaJIcha rall.y atetlon, Dlatt. Kamal 

Stoppage of Jhelum Express and New Delhi -
Bhatinda Express at Sarnalkha Railway Station. 

I had already raised this issue previously for the well-
fare of the Dally Passengers and General Public for the 
above said stoppages in public interest to solve the 
inconvenience faced by Railway Users. 

ElctenaJon of " ... nger Train -3DPM from Sonlpat to 
Panlpet. 

. The above said train's last root is up tilt sonlpat and it 
is heavily demanded by the Daily passengers of both sides 
(Delhi to Panipat, vice-versa) for the extension of the above 
said train from Sonlpat Railway Station to Panipat in public 
Interest and it is also favourable for Railways to get 
maximum revenue as it solves the problem 0' Daily 
Pasaengers also. 

Approval of New Railw"y Line from Panipat Railway 
Station to Haridwar via Karana, Shamli and Mujjafarnagar 
•• the survey had a1Mady been conducted by the Railway 
Authority. 

Grants (Railways) - 2006-07 
Approval of New Railway Line from Panipat to 

Assandh as there is a heavy demand of the people of that 
Area covering approximately 80-85 Villages for introducing 
a new Railway Track in public interest and it will be 
beneficial for District's Panipat, Karnal, Jind & Rohtak 
(Haryana). 

Demands ral .. d by common prople a. dally commuters 
of DIaH. Panlpat (Haryana). 

Providing of Level Crossing (Regular Phatak) at Lord 
Gaushala. Village Shahpur Distt. Panipat. 

Providing of Level Crossing (Regular Phatak) at 
Village - Naultha Dlstt. Panipat. 

The above said demand is raised for a long time by 
the general public of this area as non - availability of this 
phataks cause many major accidents daily. I had already 
submitted the proposals to the Railway Authorities 
regarding the construction of these regular Phatak's/Pakka 
Phatak's at the same points (above said). The state Govt. 
had already granted its approval for Construction the 
Roads (from Naultha linking Dahar & Sadhod) to join 
Villages, but the work is still pending as the allotment is 
not approved by Railways for above said Phatak·s. 

It is a realistic budget in the welfare of the people 
belonging to all strata of Indian Society and Honorable 
Railway Minister deserves all the appreciation and thank 
from General Public. 

Therefore, I request your good self to kindly consider 
all the demands raised by the common people and 
commuters of Karnal Lok Sabha constituency in Public 
Interest. I shall be highly thankful to you. 

{Translation] 

·SHRI K.C. SiNGH 'SABA' (Nainital): Sir, I would like 
to thank you for giving me an opportunity to speak on the 
Interim Rail Budget 2009-10. I would like to appreciate 
and thank the UPA Chairperson, hon'ble Sonia Gandhi 
and honble Prime Minister Dr. Manmohan Singh for their 
progressive and able leadership who have kept the Indian 
Railways' profits ringing even in today's time of recession. 
The entire railway department has worked as a team to 
realize the dream of financial transformation. 

Sir, besides being a tourism specific State, Uttara· 
khand is also a new State. For the last few years I have 
continuously been requesting the Government lor 
expansion 0' railways in Uttarakhand. Out of which Hon'ble 

• Speech wu laid on the Table. 
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Minister has granted his approval for a lot of demands. Sir, 
certain other important proposals of the people of 
Uttarakhand have not been included in the Railway Budget 
Being a tourism specific State there is an urgent need to 
provide a complete arrangement of railway transport in 
Uttarakhand. 

There is a great need to construct an over bridge 
between Railway Godown and national highway 
Bajpur Railway Crossing In Kaahipur because traffic 
is jammed for hours over there and there is always a 
risk of accidents at this place. I would like to urge 
honble Minister that there is a need to construct an 
over bridge at such railway crossings failing upon 
busy national highways. 

There is a need to add AC Chaircar coaches in 
Satnpartt Krantl between Delhi and Ramnagar on the 
lines of Delhi and Kathgodam. 

There is a need to provide high power angine for 
Corbet Express train. 

Thera is an immediate need to add 2-3 boggias in 
Garib Rath Train running between Kathgodam and 
Jammutawi because thousands of Punjabi 
(community) people reside in Kashipur, Bajpur and 
Gadarpur. 

All the coaches of Ranikhet Express In Ramnagar 
should be upgraded besides making arrangements 
for categories upto Ramnagar. 

There is an urgent need for constructing a new 
Kashipur-Jaspur-Dhampur railway line in Uttara-
khand which can connect one side of the plains of 
Bhavar Tarai belt to another. The laying of direct 
railway line from Tanakpur to Dahradun win connect 
both the ends of the plains in Uttarakhand. The laying 
of Kichchha-Sitarganj-Khatima railway lin. and 
Kashipur-Nazlbabad railway line will benefit the 
people of this area as well as the tourists going thera. 

Thera is a need to connect Deihl Dehradun route 
from Muzaffarnagar to Laksar by a direct railway line. 

There is a need for doubling of Laksar to Dehradun 
via Haridwar railway line. 

There is a need to Itart a new direct Superfast n0n-

stop train from New Delhi to Dehradun. 

There is a need to run a daily train from Dehradun to 
Kathgodam. 

Accounts - (Railwar'S) - 2009-10 
Grants - {Railways - 2008-09 
Grants (Railways) - 2006-07 

A daily train should be introduced from Tanakpur, 
Kathgodam and Ramnagar via Kotdwar. 

There is a need to add three boggies at Lalkuan in 
the present Sampar1( Krantl Express being run from 
Kathgodam to Delhi. 

There is a need to provide stoppage of all the trains 
at Mahuakheda Ganj. 

The Uttarakhand Sampal't( Kranti Express does not 
have a stoppage at Haldi before reaching Haldwani 
which is a point to reach the famous Govind Ballab 
Pant Agricultural university and also an upcoming 
industrial'place also therefore, it is most important to 
provide stoppage of all the trains at this place. 

Sir, you had ordered survey of a new railway line 
from Tanakpur to Bageshwar. It Is sad that the sUfV8Y 
has not started yet and it is requested to you that the 
survey work of the new railway line from Tanakpur to 
Bageshwar may be started as soon as possible. This 
railway tine will benefit the pilgrims visiting the famous 
pilgrimage Poornagiri. 

Ther. Is a need to lay a new railway line from 
RIshikesh 10 Dehradun, from RiahIkesh to Dev Prayag 
from BadrInath and Ramnagar to Chaukutlya There 
Is a need to convert BareHy-Tanakpur matergauge 
railway '"'- Into broad gauge line. There is also a 
need to lay a new railway line from the famous 
Tanakpur to famous holy place Pooma Giri. 

There Is a need to start train service between 
ThiruvannatpurMI (Kerela) and Dehradun. 

There Is a need to computerize and beautify every 
railway station in Uttarakhand. 

There Is a need to lay a new railway line on 
Ramnagar - Bajpur- Gadarpur-Rudrapur-Kitcha-
Sltargant-Khatlma-Tanakpur route. 

There is a need to construct a drain in the railway 
station area from Bajpur road raftway crossing to 
sugar factory road in Kashipur railway station area. 

Sir, a large number of tourtsti, pilgrims, nature lovers, 
Hlmalya lovers, wild Ufe lovers, movie makerI keep visiting 
Uttarakhand throughout the year from aft over India as 
well u foreign countries. Therefore, It Is requested to you 
to kindly include the proposals preMnIiId by myself and 
the previous Government8 in the state Into the rtlilway 
budget 2009-2010. 
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·SHRI JAI PRAKASH (Hissar): Sir, a railway crossing 
should be constructed on the road to Chaudharywas 
village from the Cheeraud village between the pillar 
number 5 and 6 on the 19 km milestone on the Hissar-
Sadalpur raHway line. Han of the expenditure will be bome 
by the Govt. of Haryana or I am ready to provide from my 
MPLADS fund. 

A halt should be constructed at Baroda village on the 
Jind-Baditha line, which you had promised but have not 
built yet. 

19.00h .... 

··SHRI K.C. PALLANI SHAMY (Karur): At a time when 
global recession and economic melt down is staring at us 
our Railway Minister has created a record not merely by 
not increasing the passenger fare or the 1relght charges 
but by reducing the passenger fare by 2%. I would like to 
congratulate both Shri. Lalu and Shri Velu for this 
achievement. This is an interim budget but still we find a 
road map for the days to come and the enSUing Railway 
Budget. While welcoming and extending my support on 
behalf of Dravida Munnetra Kazhagam I would like to put 
forth my views and certain demands on behalf of the people 
of Tamllnadu particularly our Leader and the Chief Minister 
of Tamilnadu Dr. Kalaignar Karunanidhi and the people of 
my Karur constituency. 

This budget apportions Rs. 37,905 crores for Annual 
plan while showing the revenue surplus as Rs. 19,320 
crores in the form of cash reserve. This is an achievement. 
During his tenure Shri Lalu has shown Rs. go,OOO crores 
as surplus. In this budget he has made certain welcome 
announcements. Laying of dedicated freight corridor for 
the east has commenced. The western corridor worKs are 
to commence this month. At this point I would like to lay 
stress on the need to commence immediately a dedicated 
freight corridor linking the south with the north. This must 
go upto Tuticorin which is in the farthest south and 
emerging as one of the biggest ports in the country. I would 
like to remind you that our leader Dr. Kalaignar Karunanidhl 
emphasized this In the National Development Council. 

In order to ensure country's balanced economic 
growth dedicated freight corridor for the movement of Rail 
Cargo would help. Hence it is necessary to link the 
southem parts of the country upto Tuticorin. In the similar 
pattern of raising funds and managing the affairs of metro 
rail system, dedicated freight corridor for the south may 
include all the state government of the south, the 
"Speech was tlid on !he Table. 
-EngIlah treMlalloli 01 !he Speech originally delivered In Tamil. 
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government at the centre and the railways. I request the 
Ministry of Railways to take up this project which has been 
stressed upon by the far sighted elder statesman and the 
Chief Minister of Tamilnadu Dr. KaJaignar Karunanidhi. 

Pre-feasibility study for laying railway line for the high 
speed Bullet trains have been taken up in many parts of 
the country. While referring to it Hon. Railway Minister has 
referred to Bullet train linking Delhi and Patna. I urge upon 
the Minister to announce Bullet train project linking the 
Capital cities of all the four southem states. As a pilot project, 
laying of a railway line for the Bullet train between 
Kanyakumari and Chennai may be taken up. Later on 
Bengaluru and Hyderabad can be linked. I want the 
Railway Minister to give his nod and take up this project. 

Freight charges have not been increased as 
announced and remains as restructured. Every State 
govemment especially Tamilnadu must get concessional 
Freight charges or rebate for moving rice and grains for 
public distribution system and nutritious noon-meal 
scheme. This would help encourage the State governments 
to carry on welfare measures aimed at the public. 

43 new trains have been announced. Four of them 
pertains to Tamilnadu. A daily passenger train between 
Erode and Shencottah has been announced. I would 
request you to see that this is not an extension 01 Tiruchi-
Erode passenger train. Let this new train may be an 
additional train. A new train between Karur and Chennai 
may be operated as Karur Express or Karikalan Express. 
A new lrein between Karur and nagoor via Tiruvarur linking 
the Kongu region with the Thanjai region may be 
introduced as Aaroor Cholan Express. The long pending 
worK of linking Nagapatinam with Velankanni by way of 
laying a Railway line between these two places must be 
completed by the Railways at the earliest. I welcome your 
extending upto Nagoor the daily express train between 
Ernakulam and liruchirappalli. You may take efforts to 
complete the process of linking the three famous pilgrim 
centres Nagoor, Velankanni and Sikkal (near Nagapatti-
nam). A daily Express train between Tiruchirappalli and 
Madurai and the new link Express between Coimbatore 
and Tuticorin are to be welcomed. At this juncture I would 
like to request you to consider to make the bi-weekly super 
fast train between Tirunelveli and Mumbai via Thiru-
vananthapurarn as a daily train. This would greatly benefit 
the people from all the three states while promoting tourism 
and business travel apart from pilgrimages. 

Preparation of quality food with unique culinary skill 
is part 01 our culture. Hence distribution of lood wanting in 
quality is against our civilized cultural background I 
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(Shri K.C. Pallani Shamy) 

welcome the announcement of Shri Lalu to end this 
uncivilized way of serving insipid food. RaH passengers 
are neither daltying nor partying but they are traveHing as 
paying guests and must be led quaJity food. Hence quality 
must be Increased and price must be reduced. The service 
tax on food items served in the trains must go. I wish the 
Railway Minister intensifies his efforts in this regard to take 
up with the Finance Ministry. 

Our RaHway Minister who has presented this budget 
showing record profits while achieving targets must speed 
up the pending projects announced and taken up in the 
northern districls of Tamilnadu. 

When we see certain ongoing projects going on for 
long and much long beyond measure, we can only remind 
ourselves of a saying that there will always be some civil 
work or the other going on in Avudaiyar koil but never 
ever will it be seen completed. Similarly laying 01 railway 
line between Karur and Salem is going on and on for 
more than fifteen or twenty years. Salem division was 
carved out. But the process of establishing the Head 
Quarters transferring adequate railway staff from Palghal 
has not been completed as yet. 

'Like a donkey dwindling into an ant', is a proxym. 
Similarly the railways that made profits during the British 
regime had gone through problem days with deficit 
budgets. But today the basis for a strong foundation has 
been laid. According to our Minister, Railways that remained 
as a huge gigantic elephant has now become a fast moving 
Cheetah. 

Like 'tie faat paced Cheetah the slow moving railways 
have emerged as a fast flying ones in this era. Such 
nilways must not be a cause for bringing down the pace 
of the movement of the road traffic and the road transport. 
I would like to point out that a Road over Bridge as pari of 
Highways was opened in Lalapet in my Karur constituency. 
Lorry lransport, pilgrim and tourism movement and other 
long distance bus service have all benefited trom the 
construction of this ROB. The kind gesture the Union 
Surface Transport Mlniste! provided for the necessary 
funds. After opening the ROB, the Level Crossing No.48 
has been closed affecting people living in the neighbor-
hood. People from 40 villages and about 2 lakh. of peopfe 
who have been using the Level Cr088ing No.48 everyday 
are greatly affected by the closure. The Railways may 
consider closing down Level Crossing No.49 in the vicinity 
and the railway employees working there may be asked to 
work in LC No.48 which can be opened again. Even after 
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doing this railways would have stiH saved the money spenl 
on three of the six railway men posted at both the Level 
Crossings. I would like to point out that this is a financial 
saving for the railways which has not spent any money on 
Lalapet ROB project for which the fund was mobilized by 
us. Hence the Railways must consider favourably the 
demands 01 the local people there. 

On behalf of DMK, extending our support to the 
Railway Budget, let me conclude. 

{English] 

·SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): On 
behalf of MDMK and our leader Shri Vaiko raise to speak. 
First of all, this is neither a full Budget nor a half-Budget 
but simply a vote Budget. It is a populist Budget. It is a 
visionless budget and the mission is to get votes. 

The Railway Minister did not tinker with freight rates 
in the interim-Budget having raised them on food grains, 
pulses and fertilizers on February 1. Hon'ble Railway 
Minister has announced 25 surveys for 14 New lines, three 
for gauge conversion and eight for doubling wheel factory 
in Chhapra and diesel and electric locomotive factories in 
Madhpura, but he neglected Tamil Nadu. The Minister has 
himself promised, for a Railway Factory at Pollachi while 
we were meeting him over Palakaddu divisional issue 
headed by our leader Shri Vaiko. But I don't see nothing in 
this regard in the interim Budget. While proclaiming, the 
Railways generated Rs.90,Ooo crore in the last 5 years. It 
is disappointing to note no effort has been made to transfer 
the benefit to downtrodden. It is nothing but jugglery of 
words. This Railway Budget has no proposal for new lines 
or electrification in Tamil Nadu. Railway Board has recently 
cleared 5 new lines lor Tamil Nadu last year. The Planning 
Commission has suggested that the Tamil Nadu Govern· 
ment says the Railway Minister should bear the tolal cost. 
In this tug of war between Tamil Nadu Government and 
Planning Commission, people in backward area of Tamil 
Nadu are denied railway facilities. The following five lines 
should be taken up urgently by the Railways with the 
Government of Karnataka, Jharkhand and some other 
States are also wiUing to share the coat but unfortunately 
the Govemment of Tamil Nadu has refused to share the 
cost. So it is very painful. 

Dindigal 

Ariyalur 

NeeciamangaJam 

Dharamapuri 

Jolarpat 

Guetlor 

Tanjore 

Pattukottai 

Moorapur 

Thlruvannamalal 
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Dfimands for Excess 
All the projects should be taken up by the Railway 

Minister urgently. Doubling of railway line between 
VHupuram and work of Dindigal should be expedited. The 
doubling of railway line between Madurai and Kanya-
kumarai and Tutlcorin should be taken up. 

The Gauge conversion work between Virudunagar 
and Uanamadurai'viz-Mnuppukottai should be completed 
in a time bound manner and it should be completed before 
2009 December. 

The new Railway line between Madurai-Tutlcorin viz. 
Aruppukuttai and Villathlkulam must be considered. It 
should facilitate goods traffic from Tuticron Port. 

I have been demanding for a stoppage of Nellal 
Express train at Sattur Railway Station since last 3 years. 
Nothing happened In this regard. I urge the Minister kindly 
to provide the stoppage for Nellai Express at Sattur Railway 
Station. The Nellai Express train running between Chennai-
ThirunelveJi is the last train that starts from ChennaL This 
stoppage will help Sattur, Sivakasi bound passengers. 

South-North Freight Corridor should be proposed 
immediately. 

I have been demanding lor road over bridge. Railway 
in Sivakasi at Sattchiappuram Rail Crossing. There is ~ 
long pending demand for road over bridge at Virudnagar, 
Ramamoorthy Road Railway level Crossing. It should be 
taken up immediately. The BOB work should be completed 
within a year. 

There is a long pending demand from various 
Associations of the following new train services. 

1. Chengottai -
2. Chengottai -
3. Chengottai -
4. Chengottai -
5. Chengottai -
6. Chengottal -
7. Kanyakumari 

8. Kanyakumari -

9. Tutlcorln -

Coimbatore 

Bangalore 

Maylaputurai 

New Delhi 

Howrah 

Mumbal 

Varanasi 

Hyderabad 

Mangalora 

Daily 

Daily 

Daily 

Waekly train. 

Weekly via 
Madurai 

Tri Weekly via 
Madural 

Daily 

Th... trains .hould be Introduced as early as 
po.sibl.. Thirutthangal Railway Station should be 

Grants (Railways) - 2006-07 

upgraded and provided more passenger amenities. In 
Kovilpatti subway should be provided under ROB at 
Lakshmi Mills level crossing. All existing railway gales 
should remain in between Kovilpatti and safety of women 
passengers at Virtudnagar Station should be taken care 
of. Facilities for the disabled also found no mention in the 
Budget Speech. Even many A grade stations don't have 
elevators, lifts and enough toilets. On the one side you are 
reducing railway fares which is an eye wash. On the other 
side passengers pay more to get Tatkal Tickets. Number 
of tickets available in non-tatkal (regular) categories 
reduced. Cushioned seats in all general class bogies 
promised but not delivered. As contractors take control of 
p/atfonns, cheaper eatables go missing and the quality of 
food offered on trains deteriorated. Earthen cups and Khadi 
blankets disappear from coaches. 

Even after 90,000 crores of surplus, coming down 01 
diesel prices, the Railways have done nothing new to Tamil 
Nadu. All the ongoing Railway projects work are very slow. 
It is a visionless Budget and the mission to get votes. This 
Budget is prepared keeping an eye on the coming Lok 
Sabha polls. 

With these words I conclude my speech. 

·SHRI PRASANNA ACHARYA (Sambalpur): I oppose 
this Railway Budget placed before the House by the 
Railway Minister Shri Lalu Prasadji on 13th of this month. 
This Railway Budget is parochial budget. This does not 
reflect the wishes, aspirations and requirement of the nation 
as a whole so far as development of Railways are 
concemed. I do not understand how leaders demanding 
national stature often behave like regional or local leaders 
while discharging their responsibilities on behalf of the 
nation. People say, this Railway Budget on eve of election 
is not a budget of the Indian Railways but only 01 the Bihar 
Railways. Mosl of the Stales particularly the long neglected 
under-developed States like Orissa have been overlooked 
in this Railway Budget which is unpardonable. I would 
request the Railway Minister to look at the nation as a true 
Indian and not as a Bihari, Gujratl or Bengali. 

If the Railway Minister claims to have earned 
enormous prOfit, why doesn't he spend at least a little 
portion 01 it lor the development 01 expansion of Rail 
inlrastructure in poorer State like Orissa which are 
contributing sizeable revenue to the Railway in the shape 
ollreight. . 

Sir, without going detail into it. I would request the 
Hon'ble Railway Minister to look at the following proposals 
in my area under East Coast Railway zone. 

"Speech wu laid on the Table. 
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[Shri Prasanna Acharya] 

i) Construction of New Rail Line from Bargarh to 
Nawapad via Padampur, Paikmal: 

This being an Underdeveloped area, the proposed 
line would help accelerate the pace of development. 
Transportation of coal from Orissa to Western India 
through this route will be cheaper and would earn a 
lot of revenue for the Railways. The upcoming Steel 
plants in Orissa shall use this line as the shortest 
route to market their finished products in westem part 0' the country. Survey has already been done and 
the A.O.A. is 18%, which is quite satisfactory and 
fulfills the norms of the Railways for construction of 
new line. Initial budgetary provision 'or this rail line 
may kindly be made. 

ii) A new train either from Bolangir to Allahabad or 
Sambalpur to Allahabad may be introduced to 
facilitate travelling of large number of passengers from 
Western Orissa to Allahabad for performing shradha 
ceremonies and other rituals. 

iii) The Howrah-Sambalpur Ispat Express may be 
extended up to Trtlagarh which would provide a direct 
link to Kolkata for the people of Sonepur. Botangir, 
Bargarh and Boudh districts. As the halting time of 
this train at Sambalpur is more than fourteen hours, 
its extension to Titlagarh should not create any 
problem for the Railways. 

iv) The Nizamuddin-Visakhapat..,am Express should be 
directed from Sambalpur to Visakhapatnam enroute 
Bargarh, Bolangir, Titlagarh so that passengers of 
the districts in Western Orissa will get a direct 
communication to the National Capital. It is not going 
to affect the interest of the commuters of Cuttack, 
Bhubaneswar as there are other trains from Sambal-
pur to Bhubaneswar and Bhubaneswar to Vlsakha-
patnam. 

v) The industrial scenario is fast changing as large 
number of steel plants in the Jharsuguda and 
Sambalpur Distts. have come up. Inadequate train 
services is a serious impediment for people of that 
area. I, therefore, suggest for introduction of a new 
Intercity Express between Jharsuguda and Bhuba-
neswar. 

vi) The operating ratio of East Coast Railway since its 
formation has been one of the best in the Indian 
Railways. However, expansion of jurisdiction of East 
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CoasfRailways Is a necessity 'or better coordination 
and facilitation of bulk customers. 

Ministry of Railways is requested either to extend the 
jurisdiction of Sambalpur division to include (a) 
Jharsuguda-Barsuan-Kiriburu (b) Rourkela-Nuagaon 
(c) Jharsuguda-Himgiri or to create a new division 
with the headquarters at JharsuguCta with jurisdiction 
as mentioned above under the East Coast Railway. 
Likewise, the jurisdiction of the East Coast Railway 
may be extended to include Banspani to Padapahar 
section and Bhadrak-Laxmannath Road section in 
Khurda Road Division. 

vii) Attabira and Barpali are two important places in the 
district of Bargarh. It is agriculturally rich and 
industrially upcoming area. I woulq request the 
Hon'ble Railway Minister to pass instruction lor 
stoppage of all Express Trains enroute Attabira and 
Barpali. 

I hope. the Hon'ble Railway Minister win put an ear 
to my suggestions and implement it as it does not involve 
any financial burden on the Railways. 

[TranaIsJion} 

SHRI ANAND PARANJPE (Thane): Mr. Deputy 
Speaker, Sir, I want to speak in Marathi. 

MA. DEPUTY SPEAKER: Have you given the nollce 
for speaking in Marathi? 

SHRI ANAND PARANJPE: No, Sir, I will speak just 
two lines in Marathi and after that I will speak in English. 

MR. DEPUTY SPEAKER: Whatever you apeak in 
Marathi will not go on record beca .. se transiation cannot 
be provided just now. 

SHRI ANAND PRARANJPE: Mr. Deputy Speaker. Sir, 
I have been elected from Thane which Is Iarge,t Lok Sabha 
constituency in India. Being an MP of Shiv Sena, I am 
going to bring before the House the problems of lakhs of 
passengers from Mumbai and Thane dlatrict Who travel by 
local trains. This Is my maiden speech in the 14 Lok Sabha 
and I believe that all the hon. Members and the hon. 
Minister will listen to me attentively. 

Mr. Deputy Speaker, Sir, through you, I congratulate 
the hon. Railway Minister. that he has reduced the train 
fares by 2% in this year's railway budget too. In the last 
four years, the train fares have been reduced by 28% in 
1st AC and about 20% in 2nd Ac elass. Speaking about 
common man, I wonder how the hon. Minister has forgotten 



549 Interim Budget 
Demands for Grants on 
Supplementary Demands for 
Demands for Excess 

MAGHA 29,1930 (SAKA) (Railways) 2009-10 
Accounts - (Railways) - 2009-10 
Grants - (Railways) - 2008-09 
Grants (Railways) - 2006-07 

550 

the common man who travels in the local train from Kiran 
to Church Gate and from Kasara Vihar Karjat to CST. About 
65 lakh people travel in this local train daily. 

[English] 

Sir, I demand that there should be a minimum of five 
per cent rate cut in suburban season ticket and card ticket 
in the Railway Budget for the year 2009-10. 

I also appreciate that nearly 43 new trains have been 
introduced in this Railway Budget. Mumbai has been 
connected with all perts of the country including Rajasthan, 
Uttar Pradesh, Tamil Nadu and Kerala. But I would have 
appreciated if the hon. Railway Minister would have 
introduced new trains connecting Mumbai with major cities 
in Maharashtra like Nagpur, Pune, Aurangabad, Kolhapur 
and Sholapur. 

Sir, I come from Thane Lok Sabha Parliamentary 
Constituency. Thane is the oldest station. The first train 
from Boribunder to Thane was started in 1853. As the 
elected representative from Thane, I would request the 
hon. Railway Minister to kindly consider the demand to 
dectare Thane as a heritage station. Give it a museum 
where the heritage station of Thana will be indicated. 

Even though Thana is 'A' class metro station and it 
generates revenue of nearly Rs. 80 crore per year, yet it 
lacks the basic facilities like the FOBs. The FOBs are 
missing. Time and again, we have been requesting the 
hon. Minister for third FOB bu1 the proposal is still pending 
with the Railway Board. 

[Translation] 

Though you, I request the hon. Minister that the third 
railway FOB be granted approval as soon as possible. 
Similarly, the relating wor1< to increase the length of the 
platforms at Thane station, which is going on very slowly, 
should also be speeded up. In my constituency, the 
condition of the station at Kalyan, which is the largest 
junction, is very bad. Through you, I request the hon. 
Minister to grant approval in this budget to many proposals 
for construction of FoBs and increasing the length of. the 
platforms which have been pending for approval before 
the Railway Board 

(English] 

In the last three years, the freight charges have been 
increased by around 40 percent. In this global slowdown, I 
demand that the freight charges should atso be considered 
and brought ctown by five percent, which will definitely 
boost the steel industry, cement industry and other heavy 
Industries. 

[Translation] 

You may Be aware that railway passengers resorted 
to sudden agitation in Borivali 15 days ago. Central 
Railway and Western Railway in Mumbai had much hope 
in this budget. From the Mumbai Rail Vikas Corporation 
(MRVC) which was established to provide new rakes to 
Mumbai. Central Railway has 167 rakes and it makes 1410 
trips. Borivali like situation can be repeated anytime in 
Thane and Kalyan. I would request the hon. Minister to 
provide maximum number of rakes to the Central Railway 
as soon as possible. The work on fifth and sixth track 
between Kurla and Kalyan has been started cy MRVC 
under NVTP Phase-2. This work should be completed as 
soon as possible because the number of local trains in 
Mumbai cannqt be increased until the fifth and sixth tracks 
are there. Meerabhender municipality has population of 
10-12 lakh. Third and fourth track has been started between 
Borivall and Virar for fast trains but they are not used by 
local trains even today. This problem will remain unsolved 
unless local trains start plying on the third and fourth :track 
between Borivali and Virar. 

Diva-Panvel railway line in my constituency was 
started in 1965. Hon. Minister has announced new DMU 
trains for Patna- Mughalsarai and Patna-Gaya in his budget 
speech. When Diva Panvel line was started in 1965 even 
then there were five trips between Diva and Panwel. I 
request the hon. Minister to increase the number of trips. 
People are holding demonstration there for the last 20 
years. Three new railway stations should be constructed 
there at Usarghar, Bamivali and Narivali on this route and 
the hon. Minister should take a decision in this regard as 
soon as possible. Hon. Minister has announced in his 
speech to make feasibility survey of 14 new routes. Survey 
of a route between Kalyan and Nagar Malshej Ghat was 
conducted many years ago but nothing has been done 
about this route. After getting elected, I have requested the 
Railways a number of times for Thane station and I am 
doing a regular follow up for providing of stoppages of the 
long distance trains in the country. Though some trains 
have been provided stoppages but some new trains have 
been introduced in the budget like Mumbai-Varanasi, 
Mumbai-Gorakhpur, Mumbai-Machhlipatnam, Mumbal-
Tiruveli and they should also be provided a stoppage at 
Thane in addition to the Udyognagari Express between 
Lokmanya Tilak and Kanpur, Superfast train from 
Lokmanya Tilak to Varanasi, Konar1< Express from Mumbai 
CST to Bhuvaneshwar and Express train from Mumbai CST 
to Kanyakumari. 

Population of Thane city is about 18 lakh. It is equal 
to a district. Through you, I demand from the hon. Minister 
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[Shri Anand Pranjpe] 

to kindly consider all these demands and provide some 
consolation in this budget to the common men travening in 
the Mumbai local trains. Hon. Minister had begun his 
speec... by reciting a poem - 'Shukriya Kar Main Shuru 
Karta Hoon Apni Aaz Baat, Satth lekar Main Chala Hoon 
Oesh, Ouniya Aur Samai'. Here he speaks of taking the 
whole country alongwith him. I only hope that he also takes 
Maharashtra, Mumbai and the common man travelling in 
the local trains a10ngwith him and makes an effort to 
provide maximum facilities to the common man of 
Mumbai. 

Mr. Deputy Speaker, Sir, I am thankful to you for 
providing me an opportunity to speak. 

• SHRI A.K.S. VUAYAN (Nagapattinarn): On behalf of 
our party Oravida Munnetra Kazhagim (OMK), I would'like 
to welcome and extend my support to the Railway Budget 
presented by our Minister of Railways Shri Lalu Prasad 
Yadav, whose achievement is commendable. I would like 
to record my deep appreciation and would also like to put 
forth some of my demands pertaining to Tamilnadu and 
my constituency in particular. 

In all the 60 years of Independence, we feel proud 
that a tum around has taken place taking the Railways to 
new heights under the able stewardship 01 Shri lalu 
Prasad. He has proved a point that it is will that matters 
and even men from humble beginnings can make history. 

We are happy to note that in your new announcement 
pertaining to Tamilnadu, you have taken note of the 
demands that were put forth by the Chief Minister of 
Tarnilnadu Dr. Kalaignar Karunanidhi, some trains have 
been extended. For instance, Emakulam - Tlruchirapalli 
Express has been extended upto Nagore. I heartily thank 
the Railway Minister for this gesture and would like to 
request him to kindly consider running the train between 
Mysore and Nagore that remain as an announcement for 
quite long. After gauge conversion now there is a need to 
operate a train from Nagore to Chennai in the new broad 
gauge line. It has been announced that a new train is to 
be operated between Tiruvaroor and Nagore. It has also 
been announced that Honble Minister of State for Railways 
will be inaugurating it on 27th of this month, I.e. 27.02.2009. 
I would like to point out that this tral'lSlates into action an 
announcement made in this regard in 1999 by the then 
Railway Minister Ms. Mamta Banerjee and this has been 
pending from 1993 ever after the gauge conversion work 

" EngI*, tranalaon of the 8pMCh originally laid on the Table in 
Temit. 
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was taken up. At this juncture, I would like to point out that 
this project was left in the lurch In between. Even the 
sleepers and railing bars meant for laying railway line 
between Tanzore and Nagore were taken away, the project 
was rejuvenated again and it has seen the light of the day 
now. On this occasion, I would like to thank whole the 
successive Railway Ministers and especially, the Chief 
Minister of Tamilnadu Dr. Kalaignar KarunanidhL I would 
like to record the fond memory of the former President of 
India, Shri K.R. Narayanan, who took special interest when 
it was represented to him by the people of my Nagapattnam 
constituency and recommend this project for implemen-
tation. 

laying 01 Manarnadurai - TIruvaroor - Thlruthurai-
poondi - Muthupet -Karaikudi BG line has been pending 
for long and the request 01 the people of my constituency 
may kindly be attended to. Survey work lor laying BG line 
between Thiruthuraipoondi and Agasthiyanpalli has been 
completed and this project is pending for want 01 fund 
allocation. I request the Railway Minister to expedite the 
same. Similar is the case with the laying 01 a new line 
linking Needamangalam-Mannargudi-Pattukkottai even 
after completing the feasibility study and survey long back. 
There is also a need to introduce a new train between 
Coimbatore and Nagore as this is an important pilgrim 
centre very popular in the South, especially in Kerala and 
Kamataka drawing pilgrims towards that part of Tamilnadu. 
let me conclude, impressing upon you to allocate more 
funds for the laying of BG line linking Nagapattinam with 
Thiruthuralpoondi via Thirukkuvalai. 

(English] 

• SHRI E.G. SUGAVANAM (Krishnagiri): At the outset. 
I would like to thank and congratulate the Hon'ble Railway 
Minister for presenting the growth oriented and peoplE! 
friendly Interim Budget (2009-2010). Under the able and 
dynamiC leadership 01 Dr. Manmohan Singhji, Hon'ble 
Prime Minister, our Railways have reached an all time 
growth and witnessed landmark achievement in revenue 
collection, development and traffic. Our Govemment has 
not increased the passenger fares continuously and 
maintains the freight rates optimum. In fact, time and again, 
passenger lares have been reduced despite there is a 
steep hike in the prices of petrol, diesel, steel, cement, 
input costs and other administratIVe expenses in the past 
and this year lares are reduced to the extent of 2%. With 
the bold initiatives and able administration of Shri laluji. 
our Railways has made a profit of 90,000 crore and laid 
1,100 kms. 01 new rail lines, The freight conidor work in 
Delhi - Mumbai is a welcome step and theUPA Government 
is taking steps for laying more such freight corridors. 
"Speech was 1* on the TIbIe. 
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Demands for Excess 
Several measures have been taken to improve the 

railway network in the country. The introduction of new 
Garib Raths will help lower middle class and poor people 
have the taste of AC coaches. The increase in frequencies 
and extension of various trains will promote the traffic 
growth of railways. 

Sir, large numbers of coaches in the trains are often 
in a bad condition, filthy and unhygienic. They are also 
not cleaned properly. In many of the coaches even fans 
and lights are also not working. Adequate steps should be 
taken to maintain neat and clean of the coaches. Quite 
often bedsheets and pillow covers provided in trains are 
also in dirty conditions. Railways should take steps to 
provide neat and clean bed sheets and pillOW covers. 

Sir, in Rajdhani and Satabdi Express Tains, the Public 
Address System is not functioning frequently. Many times, 
no announcements are made. Apart from the proposed 
extension of public·address system in mail/express trains, 
the Railways must ensure that the system should function 
effectively in Rajdhani and Satabdi trains. 

Sir, frequent late running of trains is another important 
factor causing concern for the railway passengers. 
Adequate attention is not giv~n for curbing late running of 
trains. I demand from the Railway Minister that punctuality 
along with safety should be given tOE> priority and necessary 
facilities should be given to the passengers in case o.f late 
running of trains. 

As a whole, all the Railway Budgets presented during 
the tenure of UPA Government is welcomed by all sections 
of the society. However I am sorry to state that the following 
certain areas are left with and needs to be addressed:-

i) There was a long pending demand for laying of a 
new railway line between Jolarpettai and Hosur Via. 
Tirupathur, Kandili, Barugur, Orappam, Krishnagiri 
and Sulagiri. In this connection, I would like to state 
that there was a railway line exists between Tirupattur 
to Krishnaglri (42 kms.) prior to Independence i.e. 
before 1942. It was most advantageous and easy for 
transportation to that region. Later it was abandoned 
and the reasons were unknown. The remains of the 
line still exist. Krishnagiri, Tirupattur and Barugur are 
big commercial centres in Tamilnadu. If this line is 
commissioned, it will fetch huge revenue to the 
Railways by way of transportation of commercial 
goods and perishable items. It will also benefit 
businessmen, building workers, agriculturists, mango 
product units, students, and large number of people 
In this region. Moreover, the residents of para-military 
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personnel in this area are also suffering without 
adequate train facilities. Several times I have raised 
the matter to the Hon'ble Minister on the floor of the 
House and also outside and the Minister has assured 
for early action. Despite there is no action is taken in 
this regard. This project is a long pending demand of 
Krishnagiri district and people expect that this prOject 
to be completed at the earliest. Therefore. I demand 
that this project should be taken up without any delay: 

ii) Hosur is fast becoming an IT major. An Information 
Technology Park is going to be set up at Hosur shortly. 
With the result, huge railway traffic is expected at 
Hosur in the near future. Hence, Hosur railway station 
should be renovated and modernized. More train 
services should be operated between Hosur and 
Bangalore particularly this line should be electrified 
as early as possible to facilitate faster movement of 
traffic; 

iii) There are increasing-complaints that good and 
hygienic food is not served in railways. Though the 
railways have increased the prices of food items 
several times, quality is not maintained and over the 
period of time, it has reduced quantity also. Moreover, 
there are much difference in rates of food items from 
one place to another in railways. Further, the long 
distance passengers are facing lot of difficulties 
because they do not get good quality food items both 
In running trains or at railway stations. Hence, I urge 
upon the Hon'ble Railway Minister that there should 
be frequent and regular check on the quality of food 
items served in railways; 

iv) The introduction of more Garib Rath Trains is 
welcomed by aU sections of the society and the trains 
tickets are booked much in advance and are running 
packed. As there is huge traffic between Chennai 
and Delhi and more and more people are willing to 
travel by Garib Rath trains, I demand from the Railway 
Minister that the frequency of the above train may be 
Increased from weekly to at least thrice a week; 

v) In Garib Rath Trains particularly H. Nizamuddin -
Chennai, there is no facility of Pantry Car. lne 
passengers particularly women, children and old 
aged people are facing lot of difficulties for gelling 
food, water, tea/coffee, etc. for their lengthy joumey. 
Moreover, the above train always running several 
hours late behind schedule and reaches the 
destinations at odd hours. Hence, I urge upon the 
Hon'ble Railway Minister to immediately provide 
Pantry Car facility in the Garib Rath Trains; 
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vi) Early linking of Chennal Egmore and Central raHway 
stations which is a long pending demand of the 
people of Tamil Nadu and it should be taken up on 
priority; 

vii) Early completion of Velachery - St. Thomas Mount 
MRTS line. 

With these words, I thank you, Sir, for giving me an 
opportunity to participate in the Railway Budget and I 
support it. 

SHRI BRAHMANANDA PANDA (Jagatsinghpur): Hon. 
Deputy Speaker, Sir, I would like to seek your permisaion 
to speak from here. 

MR. DEPUTY SPEAKER: You are allowed. 

SHRI BRAHMANANDA PANDA: Hon. Deputy 
Speaker, lowe my gratitude to you for giving me an 
opportunity to apeak on the Interim Railway Budget 

As you know, railway has become the lifeline of the 
country'. economic prosperity. We are proud by procJaiming 
that the Indian Railways has generated Rs.90,OOO crore in 
the last five ye.... and hu made a big turnaround. It Is 
really disappointing to note that no Ilncere effort has been 
made to tranlfer the benefit of achievement to the weaker 
sections of the aociety. In this context, I would like to start 
my. speech with a poem, and I have requested the 
translator to translate my poem. (Translated in English) 

Glory to the Railway Minister Lalu jl, 
you've hoodwinked the people of Orissa. 
You showed them (in your Budget) your lantem 
you wiD soon face the election. 
The people of Orissa are 
Blowing the conch to 
Loosen your wheel and axle 
Congress is amputating its own limbs 
DrIving towards destruction 
In place of development 
May UPA have the 

" Good sense to pay attention 
To the progress of Railway in Orissa. 

As you know, Orissa is a State with vast naturaJ 
r8lOUfces. There are beautiful temples like Konark which 
has its importanc:e In the ICUiptural map of the world. It is 
one of the wonders of the world. As you know, we have the 
famous Puri Temple which preaches the theme of peace, 
brothertlood and tranquility for centurle. together. Ouia. 
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a Scheduled Caste, Is a great devotee of Lord Jagannath. 
5a1abega, a Muslim, is a great devotee of Lord Jagannath. 
It is a real theme of national integration, real theme of 
socialism, and secularism for which our learned friends 
are fighting for years together. The real theme of preaching 
is from the land 01 Orissa. But it is really shocking that 
even after 60 years of Independence, the railway is 
discriminating Orissa constantly. They have shown not only 
utter negligence towarda the State of Orissa in the present 
Interim Railway Budget but alao, your honour will find that 
they have committed gross Injustice. 

There is a saying that all tracks lead to Bihar. It has 
corne out in some newspapers. Out 01 43 new trains, 10 
trains go to Bihar State. All the other facilities relating to 
upgradation of rail infrastructure have bean provided to 
Bihar. We have no objection to this, but we desire that the 
nation should prosper equitably. We want that all parts of 
the country should have equal share of economic growth 
and parity should be maintained; otherwi.e it will lead to 
disparity and loss of faith in Government machinery. 
National integration will be at aake. All the .. things should 
be kept in mind whenever a welfare measure of any sort is 
taken up. 

India itself is a very beautiful country. For centurlet 
together, we feel proud of our culture and civilisation. 
Irrespective of cute. creed and religion, people from 
different parts of the world have .... mbIed here becauee 
the real sweetness of India's aocIallife is so beautiful. That 
is why, I appeal to the hon. Railway Minister that he should 
give special priority so far as development of railway Infra-
structure in Orissa la concemed. 

Further, a criticism has also come out in a Delhi 
newspaper that a lion's share has been come red by the 
hon. Railway Minister for his own Bihar State. Let all these 
facilities go to them, but a backward State like Orissa, which 
is dominated by dalits, tribals and the Scheduled Castes, 
should also get its due share. My learned friends ware 
crying for Kandhamal district. Even after 60 years 01 
Independence, people have not seen railway track in 
Kandhamal. It has become a dream for them. So, the 
connectivity facilities should be provided to the backward 
areas of the State so that the social and cultural exchanges 
will be established and we can go together with the Indian 
society and culture. 

As you know. Sir, under the dynamic leadership of 
Shri Naveen Patnalk, industrial revolution has been started 
in Orisaa. Orista is having v .. t resource. of iron-ore, coal, 
manganese and bauxite. We are having a beautiful lake -
'Chilka'. I have aleo recited that poem here on many 
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occasions. The learned poet and one of the founders of 
the Congress Party. Gopalbandru travelling in a train 
recited the following couplet (Translated in English) in 
Oriya: 

o train stop for a moment 
Let me enjoy the splendour of 
a portrait called CHILKA. 

So, we feel proud that India has its own culture and 
its own civilisation. The Railway Minister hails from the 
State adjoining my State. While I was the President of 
Ravenshaw College Student Union, I had invited Shri Jai 
Prakash to address centenary celebrations of Ravenshaw 
College, the premier college of the State. That is why, in 
view of the cultural, social and religious relationship with 
the State of Bihar, naturally our expectations from the hon. 
Minister are more. So, we expect that the hon. Railway 
Minister will definitely give special priority so far as Orissa 
is concemed. 

In this context, I would like to draw the attention of 
the hon. Deputy-Speaker to the long-standing ongoing 
project. which are there in Orissa. Several memorandums 
had been submitted to· the hon. Railway Minister as also 
to the Prime Minister by all-party Members under the 
leadership of the ex-Speaker. It is really astonishing that 
till today, no sincere effort has been made and no sincere 
attention has been given by the Railway Minister so far as 
those genuine demands of Orissa are concerned. 
Haridaspur-Paradip railway project has been going on for 
about one and a half decades. We do not know when that 
project is going to be completed. That is the connectivity 
facility which will help the prosperity of Paradip Port. 

My constituency includes Paradip port, which is a 
major port of India and it also includes the Konark temple, 
which is one of the wonders of the world. In such 
circumstances, I would appeal to the hon. Railway Minister 
that there should be special ... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Member, please 
conclude your speech. 

SHRI BRAHMANANDA PANDA: Sir, I will conclude 
within a couple of minutes. The projects concerning 
Haridaspur-Paradip and Khurda Road-Balangir - which 
will connect Phulbani and other areas - are also long 
standing demands of the State of Orissa. No special 
anocatlon was made by the Railway Department for all 
these projects because of which the projects are lingering 
on for years together. We always make an appeal, and the 
hon. Chief Minister has also submitted a memorandum to 
the Ministry of Railways demanding Rs. 1,520 crore for 
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the State of Orissa. These demands are genuine. arId it 
cannot be done unless the Railway Minister pays special 
attention to it. 

As far as Orissa's progress and prosperity is 
concerned, Orissa is going ahead with investment with 
different industries like POSCO. ESSAR. and Arcelor-Mittal, 
and also for different ports like Dhamra. Gopalpur. etc. But 
Orissa cannot prosper and so as India unless Railway 
connectivity is developed there. 

My learned friend and the hon. Railway Minister is 
also aware that the Paradip port has contributed a sizeable 
income to the Indian economy. It is also known that the 
East-Coast Railways is a Zone contributing sizeable profit 
to the Railway Department. But it is found that no timely 
recruitment is being done. As a result of this there is no 
uniformity in the recruitment policy. We find at the time of 
publishing of the results that the people of a particular 
State are dominating in the East-Coast Railways. Hence, 
a group of young men met me a few days back to mention 
that the Railways is discriminating with Orissa. and they 
would be forced to follow the footprints of Mr. Raj Thakre 
as there is no hope for them. It is not a good sign for a 
healthy country like ours. We should not allow frustration 
to build up in the minds of (oung people. The young men 
should also get employment opportunities so far as Railway 
is concerned as the Railway Department is a major 
Department and contributi,s a lot for the economic 
prosperity of India. . 

A few days back, that is, on the day the Railway 
Budget was presented in this august House, a tragiC 
accident took place at Jajpu~ Road in which there was not 
only loss of life, but more· than 100 people sustained 
injuries. The Railway tracks are not maintained properly, 
and the safety and security Is at stake. 

Cleanliness also has become a dream for the 
Railways. I was personally travelling from Cuttack to 
Tatanagar by train, and I hael an opportunity to go inside 
one of its toilets. There I found that it is difficult for a civilized 
man to enter inside the toileis. Therefore, I would like to 
state that these things should not be mere eyewash, and 
personal attention should be given for all those inconvenie-
nces that are found in the RailV'ays. 

I would like to extend m\ hearty thanks to the Chair 
for giving me an opportunity to speak on this issue. Thank 
you very much. . 

MR. DEPUTY SPEAKER. The next speaker is Shn 
Prabodh Panda. I would requMt you to please be brief 
while making your speech. 
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SHRI PRABODH PANDA (Midnapore): Thank you, 
hon. Deputy Speaker, Sir. As such, I rise not to oppose the 
Interim Railway Budget, but while saying so I would like to 
place my reservations on sorne aspects. 

Sir, as far as I can recall, the maiden budget 
presented by laIuji in this august House carne up with the 
proposal of introduction of Kullads. This last budget 
presented by him comes up with the idea of bullet train. 
He started with the idea of Kunad and reached the idea of 
bullet train. He has narrated a rosy picture oIl the Indian 
Railways. 

Let me reler to the report of the Comptroller and 
Auditor General of India on Indian Railways. At the very 
outset, I refer to the C&AG report in the context 01 salety of 
rolling stock, bridges and tracks. C&AG has pulled up 
Indian Railways for permitting freight trains to run with 
higher axle loads endangering the safety. And that led to 
increasing cases of spring failure, coupler failure, and 
wagon body damages. The C&AG report thaI was 
presented in the Parliament had charged the Indian 
Raitways with ignoring the conditions laid down to ensure 
safely. The C&AG had warned that permitting load increase 
would have an adverse impact on tracks, bridges and 
rolling stock and asked the Railways to take immediate 
action. It regrets that the RaIlway Board has ignored this 
caution given by the C&AG. The recent accident that 
occurred on the 13th February. the very day when Lalu 
Prasadji presented this interim budget, Is a result of 
ignoring the report of the C&AG. 

Not only that. The hon. Minister may be aware of this 
incident. I think he has got the report. I have received the 
report from my Constituency Kharagpur that today, while 
we are discussing the Railway Budget, derailment of a 
goods train occurred at Kharagpur. I do not know what is 
happening there. The claim that the number of conse-
quential accidents has carne down has been exposed by 
aft these accidents. It is mainly due to the Indian Railways 
ignoring the report of the C&AG. 

I now come to the aspect of earning profits. The 
Railway Minister has given a rosy picture of profrts earned 
by Indian Railways. But I think the C&AG punctures the 
much-touted claim of profits earned by Indian Railways. 
The major finding of the report is a loss of Rs.801.67 erore 
by the Indian Railways in just nine months due to price 
fixation in container traffic. That huge loss occurred due to 
Irrational price fixation aJtowIng rates below the fixed level. 
". is what the report of .. C&AG .. ys. 1 do not know 
how the MInIster himseff would respond to that. 
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I now wiSh to touch upon the passenger fares. Yes, 

technically fares have not gone up for five years. Bul 
several invisible costs have been added. Indian Railways 
has collected thousands of crores of rupees from 
passengers by levying a wide range of taxes in the name 
of supplementary charges, without parliamentary approval 
and alter the passage of the Railway Budget, ignoring the 
Parliament. 

So, this is my charge. Given the traffic .borrowings by 
Railways, which generated huge profits by OAF - add on 
charges, the biggest is the extra cost paid by the 
passengers for Tatkal reservations. This is very taxing on 
the passengers. In the name 01 changing classifications, 
what is going on? Express trains have been designaled 
as Super Fast trains. For that. the passengers have to pay 
more fares but having the same facilities and no extra 
facilities have been provided to the passengers in the 
Super Fast trains. This is the trick. Let me refer to what 
Vivekananda said - no good things can be done with tricks. 
But this is the tricks of the Railway Ministry. 

I am coming now to the catering policy. Catering policy 
is mainly for the interest of the corporate sector and the 
billionaires and millionaires and not for the ordinary 
people, not for the poor people. not for the unemployed 
youths. All sorts of catering policy has been changed. It is 
already said, that the organI .. tton must be same but there 
is a pragmatic shift In the strategy and thinking. Ves, there 
is a thinking of privatisation; the thinking of outsourcing It 
is going on - privatisation, outsourcing and all sort of things 
are continuing. All these are being pursued • for whose 
interest? Let me cIte one example in this context. 

Let me say that pragmatic steps have already been 
taken. There is a Rail Yatri Niwas located within the New . 
Delhi Railway Station complex itself. It is now run by the 
Ginger hotel, a Tata enterprises. Earlier, it was exclusively 
for the use 01 railway travellers who can book at nominal 
charges between Rs.50 and Rs.250 per day. Now, it has 
been leased out to Tata Enterprises. Since its take over, 
room tariff has come 10 Rs.1, 199 per day. Not only that. I 
will corne to other things. 

\! is said that many facilities are g.iven to the 
passengers. What about the local passengers? What about 
the sub-urban passengers? No facllilles have been given 
to them. No EMU coaches have been introduced. , am 
particularly talking about Weat Bengal and Kharagpur. I 
demand that from Kharagpur to Batalore, new EMU 
coaches should be Introduced, where electrification WOI1( 
has been completed. 
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I must draw the attention of the hon. Railway Minister 
in this context that sudden and abrupt harsh decision of 
phased closure of in-house printing press of Kharagpur 
causes mass resentment in the locality. It is to be noted 
that since its inception in the year 1967, the said press 
has been running smoothly and catering to the entire 
needs of the South Eastern Railway, East Coast Railway 
and South Eastern Railway. It has been improved in terms 
of quantity and quality. It is quite amazing that this kind of 
decision is coming while the Union Government, the 
Ministry of Urban Development, in particular, is taking 
effective measures to modernize the government presses. 
I would request the Minister to keep it pending. It would 
invite another complication there and it will generate 
resentment mauively with the people of Kharagpur. 

There are other probIeml. Thousands and thousands 
of people are staying decades together in the railway 
lands. They are the citizens, They are related to the 
RaHways. Railways should think about them. In Kharagpur, 
large railway lands are there. Any new railway industry 
can be set up there. So, I would request the Minister that 
tht. should be considered. 

My last point is about doubling. The Minister also 
knows about the fact that from Kharagpur to Midnapore, 
doubling of the line il required. The survey work was 
already completed; more than 56 passenger trains 
Including Rajc:IhanI Exprell and other Superfast trains are 
running there. Only 7-8 km. of doubling is left. I hope that 
that he will treat it .. an urgent one and incorporate this 
also in this Budget ltseH. 

With these words, I conclude my speech. 

[Translation] 

! SHRI KIREN RIJIJU (Arunachal West): Mr. Deputy 
~aker, Sir, I would not like to speak at length since it is 
the last budget presented by Laluji. I would like to thank 
him. North-.. st region Is a remote area. As and when I 
requelted him for reservation be responded quite positively 
and provided many a facility to us. Therefore, I would like 
to thank the Ministry of Railways especially as I faced no 
problem in getting reservation. 

Sir, I would also like to express my resentment as 
Lalujl never visited North-East, especially my state. He is 
• national leader and quite popular also. Therefore, he 
should have vislled at least once. If he goes there he would 
review the pending projects which will facilitate their 
completion as the wOrk on the said proJects has come to a 

halt. 
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Sir, through you I would like to bring three important 
points to the notice of the han. Minister. The pace of work 
on Bogibeel project, a national project, is very slow. I won't 
blame anyone directly in this regard. The present status of 
work on the said project indicates that it is running behind 
the schedule by one-and-a half years. I have spoken to 
the concerned officers and also obtained the report in this 
regard. The pace of work is very slow. We can't say whether 
he becomes Railway Minister next time also or not, but 
now he can call the concerned officers and review the 
progress of work. 

Sir, apart from it, there is another very important 
project. Santosh Mohan Deoji is silting here. The project 
is related to his constituency. Large number of people came 
from there and staged dharna at Jantar Mantar. I also joined 
them and expressed my views there. The announcement 
regarding the projects was made during Shri Dev Gowdaji's 
Government. Even the foundation stone was laid by Shri 
Ramvilas Paswan, the then Minister of Railways. I do not 
understand why the pace of work on Barag valley 
broadgauge is so slow. It is a very old project. The railway 
connectivity in this area was provided during the British 
era, but nothing has been provided to this area since 
independence, rather no importance has been given to 
this area. Since Shri Santosh Mohan Deoji is Sitting here, 
so I would request him to persuade his Cabinet colleague 
so that the work is taken up expeditiously. Had it been 
taken up earlier, large number of youth would not have to 
come here and stage dhama. Therefore, my submission is 
that the work on the said project should be taken up at the 
earliest. 

Sir, everyone has said that reyenue collection has 
been very good. Laluji is a very lucky person. There has 
been spurt in revenue generation since he became Railway 
Minister as our growth rate during the last five years has 
been even nine percent. So increase in revenue is obvious. 
The increase in revenue should help in creating infra-
structure. 

Sir, I do not know whether the hon'ble Minister knows 
or nor that Mokom Silect is the last railway station on this 
route. The English had laid railwayline upto this place. 
Since independence not a single inch rail line has bean 
laid beyond this place. It is very bad. The Government 
should be concerned about II. The rail projects are moving 
very fast In central part of the country, whereas, speed of 
projects in north-eas! is very slow. We can say that the 
access of railways in my state and the north east IS 

negligible. Therefore, my submission to Shri Laluji is that 
as he has only one-and-a-ha" months time, so he must 
visit north east. 
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[Shri Kiren RJjiju) 

Sir, so far as railway reservation is concerned, last 
year also I had requested for an increase in our reservation 
qu;)ta. I had said that a large number of Blharis live in 
Arunachal Pradesh. Often, I get complaints as quota of 
seats allotted for us is quite inadequate. When people go 
for reservation. they don't get it and thus they face 
difficulties. People come here for job. The condition in my 
state is not as it is in Raj Thakre's state. Bihari's are working 
here quite comfortably and peacefully. Therefore. if 
reservation quota is increased they can conveniently travel 
to and fro. 

So far as security is concerned, it has been observed 
that there are security lapses. Four days ago I learnt that a 
TIE created lot of problems for a team which was going to 
Jalpaiguddi from Arunachal Pradesh. When a railway's 
TIE creates problems for the passengers who will ensure 
their security. It is a very important matter. Passengers safety 
should be ensured by the railWays. 

There is a lack of cleanliness at every railway station 
in India, there is a stinky smell at stations . ... (lnterruptlons) 
I told you that I will conclude within five minutes. My two 
minutes are still left. He must pay attention to cleanliness. 
... (Interruptions) 

MR. DEPUTY SPEAKER: 28 Members from your party 
are still to 8p'Jak. 

SHRI KIREN RIJIJU: Therefore, I am taking very less 
time, only two more Members of my party are to speak. So 
far as recruitment in railway Is concerned, I can give 
figures to the hon'ble Minister with regard to the number of 
people from my state working in railways. Members from 
other parties also have raised this issue saying that local 
recruitment is only for namesake and locals are hardly 
recruited. Therefore, my submission is that youth from my 
state should also be provided jobs in railways. so that we 
can feel that Indian Railways belong to us also. 

Earlier also I have raised the issue of infrastructure. 
Why very old railway tracks are not being replaced. I want 
to know the data"s of provision made by the railways In 
this regard. 

In the end I would like to say to the hon'bIa Minister 
that in the Annual Rail Budget, he should pay attention 
towards providing a special package to the North-east. 
The people of Northeast are not happy. Today all the 
people of the country are appreciating hon'ble Minister of 
Railways but I cannot do thal For that I would 11158 to 
apologize because there Is no special provision for us in 
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the Rail Budget. Therefore,. while expressing my dis-
pleasure and unhappiness over the budget presented by 
the honble Minister of Railways. I would like to thank him. 
He should bring a s.upplementary budget and keep certain 
provisions in that for our stale also, 

MR. DEPUTY SPEAKER: He has talked about 
security. A Shatabdi Express runs from here at 6 pm for 
Ludhiana and I have myself travelled by that train. When I 
complained about security in that train then security was 
provided at Ambala and I was informed over there. 
Therefore, I would like to say that there should be security 
arrangements in place. That train was scheduled to 'reach 
there at 10 O' clock but it reached at 2 0' clock. There was 
no security in that train although businessmen travel by 
that train. Please pay a little attention towards this. 

·SHRI PRAKASH B. JADHAO (Ramtek): World 
famous Ram Mandir and 25th National Tiger Safari are 
situated at Ramtek in Nagpur district of Maharashtra and 
this place is quite developed from Archeological and 
tourism points of view. A large number of people visit this 
place from different parts but Ramtek railway station is 
very small and lacks beautification. In the past I have written 
letters regarding its development and beautification. I would 
like to request the hon'ble Minister that development and 
beautification work of Ramtek railway station should be 
taken up. 

World famous oranges are grown in Narkhed-
Amravati Vldatbha region. It Is necessary to connect this 
region with railways so that the orange produced there 
can find a big market. Work on this railway line has been 
going on at snail's pace for last many years. A lew days 
ago an announcement was made to speed up the work on 
this railway line. Therefore, it is important to implement the 
acheme seriously and sanction the requisite funds. 

There are old narrow gauge railway lines at many 
places in Bhivapur-Nagabhi-Nagpur and Vidarbha which 
are required to be converted into broadgauge. Chillies 01 
Bhirapur region are world famous. There's a need lor 
broad gauge railway line in order to ensure the supply of 
chillies to other states also. I have written a letter in this 
regard. I would like to request that a decision should be 
taken in this regard and necessary funds should be 
allocated. 

Therefore, I would like to request the honble Minister 
to please take up the aforesaid works so that the local 
people,visitors, businessmen and Industrialists can avail 
proper faclilties. 

08pHch wu laid on tile Tible. 
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Demands lor Excess 
" you go through the geographical map of India you 

would notice that (Nagpur) Ramtek, my Lok Sabha 
constituency, is located right at the center of the country. 
Trains going in all directions of the country like-Nagpur-
Chindwara, Nagpur-New Delhi, Nagpur-Amravati, Nagpur-
Mumbai and Nagpur-Goria pass through my constituency. 

You will feel sorry to know that one these railway 
lines at least 60 to 70 men, women and chHdren have lost 
their lives and the only reason lor such deaths is non 
appointment 01 any guard or railway employee and 
non-availability 01 gates at the railway line crossings". You 
can easily stop such kind of untimely deaths. 

I would like to request the hon'ble Minister to get a 
survey conducted by efficient officers on the railway line 
crossing in at least 25-30 places in the Nagpur region and 
immediately make arrangements for installing gates and 
signals at all the unmanned railway crOSSings In my 
constituency. Having this kind of arrangement at all the 
places can save inValuable human lives and the trains 
can also commute without any hindrances. 

18 thousand railway porters employed in Maha-
rashtra have been appointed in the post of gangman. A 
large number of porters are not liking the work of gangman. 
Therefore, they should be reinstated on their old job as 
porters and their livelihood should be protected. 

I am hopeful that you will help in resolving all the 
aforesaid important problems. 

[English] 

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbili): Mr 
Deputy Speaker, Sir, I rise to support the Interim Railway 
Budget 2009-10 presented by the hon. Railway Minister, 
Shri Lalu Prasad Yadavji. 

In the last five years the Indian Railways progressed 
spectacularly without imposing any burden on the common 
man. The Railway Minister has reduced the passenger 
tariff across all classes which Include suburban, long 
distance trains, unreserved, sleeper class, first class AC, 
2nd AC, 3rd AC. The Indian Railways have earned more 
than cash surplus of Rs.90,000 crore in five years. This 
task was achieved by the Indian Railways when all over 
the world ali the companies including the Fortune-500 
companies are affected by the world recession and 
financial crisis. I heartily congratulate the Railway Minister 
for this achievement because laluji did this with a humane 
face without retrenching even one employee. On th.e other 
hand, he has provided employment In the Railways at 
different levels. 

Grants (Flailways) - 2006-07 
The annual freight loading increased from an average 

of three per cent in 90s to 8 per cent in 2008 through 
significant improvement in productivity 01 railway assets 
and efficient working by railway employees. I congratulate 
each and every official and non·official 01 the Indian 
Railways for their achievement. They have worked as a 
team to bring about the financial tum around 01 the Indian 
railways in the last five years. The number 01 railway 
accidents and causalities also reduced drastically. On this 
occasion, I earnestly urge the Railway authorilies 10 be 
more vigilant so as to bring down the accident rates 10 
zero per cent. The Indian Railways drastically improved 
the customers' service, effectively utilized the latest 
technologies like web band ATMs to further serve the 
general public and ease their difficulties. 

The Garib Raths that have lully air-conditioned 
coaches have brought lakhs of poor people to enjoy the 
comfort of traveling in air conditioned coaches for the lirst 
time in their lives. 

I congratulate the Railway Minister lor bringing 
Agartala, the capital of the North Eastern State of Tripura 
and Kashmir Valley on the map of the Indian Railways. 
The people of these areas will definitely remember laluji 
and the UPA Government for providing railway access to 
them. All this was made possible because the Railways 
have deployed their investible surplus of Rs.70,OOO crore 
earned between 2004-05 to 2008-09 to increase their 
productivity. Now, the Indian Railways will invest 
Rs.2,30,000 crore under the Eleventh Five Year Plan which 
is three times more than the Tenth Five Year Plan with an 
objective of Increasing the transport capacity 01 the 
railways and to reduce the unit cost of operation. 

The Indian Railways with better redesigning of their 
roiling stock can carry a load of 4100 tonnes per wagon 
compared to the earlier load of 2,300 tonnes. The capacity 
of the freight trains comprising of open wagons with new 
design will also be 22 per cent more than before. 

Similarly, the capacity of the passenger trains will at.so 
increase. Freight and passenger earnings grew at 14 and 
15 per cent respectively. Total tariff earnings also increased 
by 15 per cent to reach Rs. 71,645 crore. 

I congratulate the Railway Minister for implementing 
the Six Pay Commission's recommendations with a relative 
ease, benefiting about 14 lakh railway employees and 11 
lakh pensioners, without defaulting on payment of dividend 
to the Central Government. 

I congratulate the Railway Minister for taking up the 
feasibility study to run Bullet Trains In various regions of 
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[Shrimati Jhansi Lakshmi Botcha) 

the country which includes the railway line of Hyderabad-
V'Jjaywada-Chennai in my State of Andhra Pradesh. 

I sinC'erely believe that bullet trains will become a 
reality in our country in the next two to five years. I request 
the Railway Minister to include Hyderabad-Vijayawada-
Vizag line also in the feasibility study for introducing bullet 
train. 

I welcome the Railway Minister's decision to set up a 
new railway division at BagaJpur and Thawe on adminis-
trative grounds. I humbly request the hon. Minister to set 
up a Waltair Railway Division also on administrative 
grounds. Already a number of UPs have represented to 
you on this matter. This will greaUy improve the customers' 
service and ease the operations and simultaneously fulfil 
the long pending dream of the people of Andhra Pradesh. 

I congratulate the Railway Minister for introducing 
new trains which includes Seconderabad-Manuguru 
Superfast daily and Nizamuddin-Bangalore via Kacheguda 
Rajdhani Express thrice a week. I thank the Railway 
Minister for making the Hyderabad-V'lSakhapatnam Garib 
Rath Express from 'four days to daily and Nizamuddin-
Durg Chhattisgam Sampark Kranti from two days to three 
days a week. 

I request the Railway Minister to sanction one RoB 
at Peddamanapuram in my Bobbili parliamentary consti-
tuency. This will ease the hardship of the people and save 
a lot of time. I request the Railway Minister to halt the 
Visakha Express at Seg adam , Coromandal Express at 
Vizianagaram and Prashanti Express at Chipurupalli and 
the Howrah-Tirupatl bi-weekly at Vizianagaram for the 
benefit of pilgrims. 

Before I conclude, I want to say that Laluji has brought 
in a new lIision to the Indian Railways and I sincerely 
hope that the UPA Govemment will come back 10 power 
and Laluji will adom the Railway Ministry again to take 
the Railways to new heights and carve a niche for the 
Indian Railways globally. 

SHRIMATI C.S. SUJATHA (Mavelikara): Sir, at the 
outset, I thank you for allowing me to participate in this 
discussion. 

We have been continuously requesting the Railway 
Ministry and drawing their attention to the lack of adequate 
railway development in the State of Kerala. It is rather 
unfortunate that the hon. Minister, Laluji this time has 
completely ignored the State of Kerala. . .. (Interruptions) 
The State lags far behind other States and regions In 
respect of railway development The SlaJe has been 
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continuously demanding formation of a railway zone with 
Headquarters in KeraJa to find a viable solution to the 
problems of the State in its railway development. But this 
demand stili remains unfulfilled. I request you again to 
have a positive approach to the demand. 

Secondly, there Is no railway related industry in the 
State at present. Though the han. Minister promised of 
establishing a freight wagon production unit as a joint 
lien bAre with Autokast limited in the previous budget, no 
further steps have been taken in this regard. I request the 
Minister to commence the procedures to make the proposal 
a reality without further delay. 

Many ROB. in KeraJa need apecial attention for its 
early completion. Several of them remain incomplete. 
Mavellkkara is a buly junction. There Is no Railway Over 
Bridge near the railway .tation at pre.ent causing 
innumerable difficulties for the people as aI.o at Krishna-
puram near Kayamkulam. Immediate steps may be taken 
to build over bridges at the above points. 

Regarding line doubling in Kayamkularn-Mavelikkara 
sector, wof1( has been completed. Hence the commissi-
oning of the ume should be done without any detay and 
more funds IhouId be allocated to the doubling worIt to 
the northern part of Mavelildwa. 

Kayamkulam Is a junction and an Important staliot1 
in Southern Kerata which has been declared to be 
upgraded as the world c1as. railway station. How8ver, the 
amenities at present at the station are quite Inadequate. 

There is no information centre and many of the trains 
plying on this route do not have stops at the station. I 
would request the han. Minister to provide all amenities in 
the station and to provide stoppage to all trains af the 
station, particularly the Kochuveli-Bangalore Express. I also 
demand a stop for the Sabari Express at Mavelikkara 
Station. 

All the railway stations in the region have no sufficient 
roofing facility to cover the entire length of the station 
cauSing IncOnvenience to the passengers. This has to be 
rectified. The Chengannur railway station is enroute the 
famous pilgrim centre, Sabarimala. where over three crores 
of pilgrims lIisit each year. But the facilities in this station 
are insuffICient to meet the requirements of these pilgrims. 
Hence, facHities in the station should be enhanced to meet 
the requirements. The Thfruvalla station also lacks basiC 
amenities. 

There is a need for the increase of the rail linea in 
the State. A new line connecting Chengannur-Panthalam-
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Demands for Ex06Q 
KotIarakkara-Thiruvananlhapuram should be Included In 
the present Budget for survey and also the pntHnt survey 
between Chengannur and Sabarimala has to be completed 
without delay .... ,'Interruptions) 

Shri Lalu Prasad ji, It Is an important point. It is often 
found that the safety of the passengers traVelling in the 
long distance trains is at stake. There are many instances 
01 robberies and attacks on these passengers. Recently 
the passengers 01 an entire bogie of Kerala Express were 
robbed by miscreants and the railway authorities could 
not extend any help to the victims. Hon. Deputy-Speaker 
also mentioned the same problem. To stop recurring such 
Incidents, the Ministry 01 Railways should take adequate 
safety measures to protect·the passengers In these trains. 

Another point is, at Cheriyanad railway station there 
~ a plot 01 railway land of about 39 aeres lying unused. 
Cheriyanad is on the way to the famous pilgrim centre 
-Sabarimala Temple' where each year about three erore 
devotees visit . ... (/ntenuptions) 

The land at Cheriyanad can be used to construct a 
IACTC Hotel or a Rail Neer factory. Stoppage for the trains 
Malabar Express and Vanad Express 'Ilt the Cheriyanad 
station is the long·standing demand 01 the people of this 
area, I hope the Minister would consider the request. 

Our leader has aiready mentiOfled all the other points. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Mr. Deputy Speaker, Sir, you may extend the 
time of the House to enable more Members to participate. 

MR. DEPUTY SPEAKER: By how much time? 

SHRI PAWAN KUMAR BANSAL: We will ask for one 
hour at a time. 

MR. DEPUTY SPEAKER: The time of the House Is 
extended by an hour. 

[Translation} 

SHRI REVATI RAMAN SINGH (Allahabad): Mr. Deputy 
Speaker, Sir, I thank you for allowing me to speak on the 
RaIlway Budget. This is Lalu jl's fifth budget including this 
Interim budget. I have all along been praising Lalu jl. I had 
asked him to start Bullet Trains. I am not talking about 
AmerIca or Europe. AU the countries in South East Asia 
like Korea, China. Japan etc. are running Bullet tralna. I 
would congratulate him that on his trip to Japan he 
understood the importanCe of my demand and he made 
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an announcement for introducing bullet trains here in India 
on his return. 

19.59 hnI. 

(SHAI DEVENoRA PRASAD Y ADAV in the Chair) 

But I would congratulate him that he remained a 
Minister in this department lor live years. He has done 
many such works which were not done by any Minister 
earlier. I have very close relations with Lalu ji since the 
time of the Janta Party and Janata Dai but I regret that he 
has not done anything for Allahabad. 

20.00 hrs. 

I had demanded for a Shatabdi train between 
.Allahabad and Delhi. Allahabad is a very important city 
but Lalu ji has not introduced any Shatabdi train here. I 
had introduced air service in Allahabad which was an 
impossible task. These fiights are operating with full 
capaCity. This Govern.ment has introduced new trains for 
many places in the interim budget but not even a single 
train has been announced for Allahabad. I would like the 
hon. Minister to announce today a Shatabdi train from 
Allahabad and an Express train between Chhapra and 
Allahabad. A large number of people from Chhapra and 
Bihar live in Allahabad. A train should be run from Allahabad 
to Bangaiore even if it will be twice a week only as a large 
number of students go from Allahabad to Sangalore for 
study and work. Besides, I would like to make a suggestion 
that China has introduced a fast train between Lhasa and 
our border area and the Chinese Army can reach our 
border within 2-4 hours. Sut, our north·east train from Delhi 
reaches Assam in 48 hrs. I, therefore, would like that a 
train should be started from Delhi which will reach Assam 
in 10-12 hours. If needed, then trains should be repaired 
for the purpose. Similarty, I have been demanding an RoB 
for the last 5 years. I want that the Government should 
start work on it. He does not want to come there. I say that 
he should corneihere and have the darshan of Akshayavat 
Government can start the work there even before the 
notification which will be released on 151. Work can be 
started there even now. Like he has got done a lot of work 
proposed by me, please get it started there also. 

I congratulate you and support your budgel. 

SHRI SANTOSH GANGWAR (Bareiiiy); Mr. Chairman, 
Sir, hon, Railway Minister is a very good person and listens 
to everyone with much affection. It is another thing il action 
is taken thereon or not. Perhaps, hon. Minister feels bad 
when we talk about Railways and say that Bihar OCCUpiES 

a special place as far as Railways IS concerned. But, it ;s 



571 Interim But!get 
Demands fOr Grants on 
Supplementary Demands for 
Demands for Excess 

FEBRUARY 18, 2009 (Railways) 2009-10 
Accounts - (Railways) - 2009-10 
Grants - (RBilways) - 2008-09 

572 

[Shri Santosh Gangwar) 

true also because the names of Bhagalpur, Chhapra, 
Madhepura are taken first whenever a new scheme is 
announced. I am not against anyone but to think so is 
natural if these names take precedence over other. I would 
like to know as to why the mention of Baroda, Ahmedabad, 
Cochin, Trivandrum, Kotkata etc. is made less often. All 
kind of work is now being done in the Ministry of Railways. 
Bullet train is being introduced. First of all, it will be started 
from Patna and then from other places later. Kotkata and 
Trivandrum are not in your circuit, perhaps, because people 
of Bengal are not with you. I request that you should take 
care of your area but take decisions by rising above politics. 
Some works bring praise while other works which are like 
foundation stones towards which common man pays little 
attention but only criticizes and discusses them. I would 
like to draw the attention of the hon. Minister towards safe 
driving, unmanned railway crossings, cleanliness in trains 
and other similar facilities. Except a few trains, cleanliness 
is a big problem in most of the trains. I urge hon. Railway 
Minister to pay attention to it. If you work properly in this 
direction passengers will be benefited and in tum he would 
also gain. It is true that he is being appreciated everywhere 
and I also appreciate him. I remember that the Railways 
had received a loan of Rs. 500 crore at 4% rate of interest 
in November 2008. Even a private company cannot get 
loan at such a low rate of interest. It is also true that he 
has the backing of the Government too and all works are 
being done thereunder. 

Though, il is an interim Railway Budget and 
announcement regarding new trains and other things is 
normally nol made in it but atill he has mentioned some 
new trains and other things in his Railway Budget speech. 
I want to bring to his notice that you he has created a 
problem for thousands of vendors by awarding the contract 
to IRCTC. Thousands of vendors who were poor and 
belonged to the backward and Scheduled Castes are 
losing their jobs and I would not like to comment upon the 
people wOft(ing through the IReTC. I urge you to pay 
attention 10 il and restore the earfier Bystem of engaging 
vendors. Khadi, Kulhara and Chhach have disappeared 
from railway stations and trains but I would not like to 
discuss all these things at the moment. McDonakfs outlets 
have been opened at railway stations. How would It be 
possible for this 70 percent of the population of the country, 
which resides in villages, to buy food items from 
McOonaJd's. It would have been appreciated If the focus 
had been on the common man. But the problem is that this 
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is not happening. As our coHeague was saying, many areas 
of North India have been ignored. 

I belong to Bareilly parliamentary constituency. At 
present, there is no linkage between BareiHy and Agra. 
The railway line from Bareilly to Agra and; Mathura has 
become non-functional due to gauge :conversion and no 
action is being taken to reopen it. The work of doubling of 
railway line from Delhi to Moradabad and construction of 
bridge have not been completed yet. It will still take a long 
time whereas this work should have been compIeled two 
years ago. The number of trains on this route has come 
down due to this reason. 

I will not take up more issues since there is shortage 
of time. I know that it is the interim rail budget. I would 
simply like to urge the hon. Minister to keep these issues 
in view and safeguard the interests of the general public. I 
would like to mention some issues regarding my 
constituency, in brief. Bareilly is an important stalion in 
North India. The North-Eastem divisional office of railway 
is also situated there. Repair of coaches and Irains and 
work relating to narrow gauge lines used 10 be done here 
but Ihis factory has been closed now. In view of the 
available basic infrastructure Bareilly was considered to 
be the best place lor establishment 01 the coach factory in 
the survey conducted during 1984. Bul finally il was not 
chosen due to political considerations. There is a big 
railway property in Bareil/y and it also has inlrastructural 
facilities. If you take these facts into consideration the 
people of Bareilly would be grateful to you. 

SHRI LALU PRASAO: Why did not you do anything 
when your party was In poWer? 

SHRI SANTOSH GANGWAR: We had undertaken the 
work of guage conversion. Further work takes place only 
after that. We also had a coach repair and sleeper plant. 
Barei/Iy is not linked with South India tili date. 2161 ·2162 
Agra-Mumbai Laahkar Express should be extended uplO 
Bareilly. Similarfy, 2461-2462 Mandor Express should also 
be exlended upto Bareil/y. There is no direcl train from 
Bareilly to South India. Agra-Lucknow-Chennai Express 
should be extended upto Bareilly. AC·III tier coaches in 
Trivenl Express, which runs lrom Bareilly 10 Shaktinagar, 
are in a run-down condition. There was talk of replacing 
these coaches but no action has been taken so lar. This 
may be looked into Immediately. 

I request you to make 4313-4314 Oedar-aereilly 
Express a daily train. SImilarly, the frequency 01 train 
number 2435-2438 New Oelhl-Olbrugarh R.jdhani 
Express which run. twice a week preaenUy. should be 
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Increased to six times a week. The work of doubling of 
Delhi-Moradabad railway line should be undertaken on 
priority basis. An Intercity Express should be run from 
Bareilly to Lucknow. Pushkar Express should be extended 
upto BarelJly. An intercity express from Bareilly to Agra, 
which is also under consideration of the Railways, should 
be started on priority basis. 

With these words, I conclude and thank the han. 
Chairman for giving me an opportunity to speak on the 
interim rail budget. I wouid like to end by requesting the 
Railway Minister to implement the works that are within 
his capability to undertake. 

[English) 

·SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
while appreciating the efforts of the Railway Minister to 
convert the big public undertaking into a profit concern, I 
have to point out some grievances which still remain 
unresolved. Hon'ble Minister when he was on a visit to 
Kerala promised to provide stops for all Trains at Varkala, 
the Headquarters of Sri Narayana Guru, the greatest social 
reformer of South India. He also promised to give an 
additional name Sivagiri to the existing Varkala Railway 
Station. He had also promised to grant a new Train as 
Shiva Giri Express. These promises have not fulfilled by 
Railway Authorities till date. He had also promised to re-
open the closed Railway Gate in the heart of Varkhala 
Town. This demand also is not sanctioned. There is a long 
standing Demand for new Trains in Kerala. We have 
submitted the list before Hon'ble Minister after the 
presentation of the Budget. 

I hope the Honble Minister will sanction them while 
replying the debate. There is a general complaint that the 
Kerata State is neglected by the Railway Minister. I hope 
the Hon'ble Minister will take step towards the establish-
ment of a Railway Zone including Konkan area in the 
immediate future. 

The facilities provided in the train including Pantry 
Car is far below the standard. The toilets are also not 
maintained properly causing foul smell when entry is 
effected. 

I therefore, request the Hon'ble Minister to remedy 
all these public grievances without delay. 

·SHRI SUNIL KHAN (Durgapur): Sir, I wouid like to 
express my views on the discussion relating 10 Railway 
Interim Budget for the year 2009-10. Though this vole-on· 

'SpeedI was 'lid on the Table. 
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account budget promises to reduce passenger fares but 
there is not mention to provide jobs to the porters as you 
have stated in the previous budget for the year 2008-09. 
There is no mention for providing licences to the railway 
hawkers to protect them from the harassment of Railway 
Protection Force. 

I thank you for enlisting Bourn standard in Railways 
but it is painful that you have not included another wagon 
industry i.e. Braith Waite. 

The number of railway tracks and trains are increa· 
sing. Though in comparison with the other countries, il is 
very less. But inspite of that I could not understand why 
permanent employees are decreasing day by day. You 
are helping private owners to participate nol only as a 
safai-karamchari but also in other spheres of railway work 
as a result of which employees are decreasing. There is 
no basic wage even. They have to work more than 12 
hours. There is no retrenchment benefit even they are 
bound to do the work with risk of their life. What happened 
on 14 January 09 at the platform of Durgapur Railway 
Station in Easlem Railway, West Bengal that late Naresh 
Maheto (35) was asked for painting Ihe shed of No. 3 
platform without any support and he had to board on shed 
for painting by the order of the Contractor. There was no 
control over high tension line as a result Naresh Maheto 
contacted with high tension line and he felt down from the 
shed as dead body. I do not know whether his wife will get 
compensation or not? 

In case of passenger amenities there is shortfa!l in 
every station even in train. Food supplied specially in 
Sealdah Rajdhani is not upto the mark. I think food 
inspector should be asked to check up all foods. 

I would like to remind you that I have been discussing 
since 1996 till today for the linkage of Damoder River 
Railway from Beliator to Durgapur via Barjora which is 
hardly 20 K.M and if it is connected from Beliatore to 
Durgapur, it will be the gateway of South India to North 
East I.e. Darjeeling, Assam and Tripura and it will be the 
shortest route and profitable one. I would further request 
you to please give the order for survey. The Honourable 
Minister should know that Barjora has already set up 40 
industries and also some industries coming up especially 
steel industries which require iron-ore to those industries 
which will have to be brought from collieries which are 
going to be opened shortly. 

Further I would like to remind you that one and half 
year back while laying the foundation stone of R.O.B in 
Durgapur. The Honourable Minister of Railways had 
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announced before eight to ten thousand people about the 
introduction of a train liking from Durgapur to Howrah and 
I have been demanding since 1996 that one fast passenger 
should be Introduced from Durgapur to Howrah but there 
is no mention in this budget and what happened was 
passenger ticket came down alarmingly. S.B.T.C and other 
private buses run from Durgapur to Koikata. 

So, I again request you to please Introduce one train 
which would increase your revenue. Why the minister has 
not dectared Durgapur as model station? Why it is late to 
launch an escalator with the help of SAIL. 

In Eastern Raitway in Burdwan division there should 
be a station in Kondaipur between Mankar and Para; where 
some viHage people will be able to board the trains. 

Again in Eastern Railway in Bardwan division there 
is halt at Chanditala between Galsi and Khana junction 
but there is no ticket counter as a result, passengers are 
getting down but there is no scope for boarding. Chanditala 
is a pilgrim place. So. I would reQuest you to please provide 
ticket counter so that the. passenger can purchase ticket 
from the counter. For students and tourist of Santiniketan 
some express trains should be provided halt at Panagarh 
Station. 

Another train touching Durgapur Howrah Bareilly via 
Nagpur should be Immediately introduced. 

Three years back the Ranigaj-Bankura via Durgapur 
(M.T.P.S) survey work was to be completed. If that is done 
the allocation of fund should be provided to lay the railway 
line. 

For development of North East, railway connectivity 
is required for Meghalaya. Nagaland, Mizoram. Therefore 
to boost trade relations with China, Myanmmar, thailand 
and Bangladesh through railway network sHiguri can be 
developed as the gateway. 

[Translation) 

CHAUDHARY LAL SINGH (Udhampur) : Mr. 
Chairman, Sir. I have risen to speak in support of the 
Railway Budget The public interest works undertaken by 
hon. Laluji and hi. team will always be remembered. I 
never praise anyone unnecesaarlly unless the person is 
capabI. and has achieved something. I have aballrved 
that all the previous five rail budgets have gready benefited 
our society and the country whether anyone acknowIedgel 
this fact or not. Many people do not want to give credit In 
this regard but no one should have any problem in making 
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prai .. where praise is due. I would like to thank hon. Lalu 
ji and his entire team for the. works they have carried out 
In my state. Militancy had my stale in Its grasp - it was a 
den of militancy. It did not have a single railway line. The 
conditions in Sangalc:lan. Mahor. Bakkar. Kazikund. Khari 
and Ukhara were deplorable. These areas had no roads. 
not a single train ran there. When the rail project was taken 
uP. the railways built a wide road. besides the railway 
line. which would provide connectMty to the entire area. I 
met Laluji and told him that the road had been blocked 
and work on that stretch had been stopped during the /ast 
few days. Mr. Laluji constituted a team. There was a 
conspiracy and if I had not met him. the 7()()'800 erore 
rupees spent thereon would have gone waste. People had 
started saying that the mountains were being destroyed. 
devastation had taken place. Exploitation of the people 
had started. But now an expert committee has been formed 
by Lalujr. blessings. I would like it If within the next ten 
days the work Is started there; the report of the expert 
committee is submitted; and people who opposed the work 
are asked to give explanation. 

I would like to put a few more issues before you. Our 
divisional office was established in Firozepur in Punjab in 
1926 and it i8 a matter of honour for Punjab. There are 
two divisions between Delhi and Punjab. in Ambala . ."d 
Firozepur within a distance of merely 400·500 km. My area 
encompasses nearly 800 km. If this area is extended lrom 
Lakhanpur to Flrozepur the distance becomes 900 km. I 
have been requesting for a long time for Jammu to be 
made a division and establishment of an office Ol(er there. 
Some trains have stoppages at night. Rail traffic had been 
started from Udhampur and there is no problem in the 
area. I would like to request that three or four trains such 
as Maida Express. Hemkund. Gorakhpur. Himgiri and 
Himsagar mey be extended and I assure you, that there 
would be no problem in this regard. 

It is my submission that Doda area in Kashmir should 
be connected by rail 80 as to provide connectivity. 
Udhampur DMU runs five days • week. il should be made 
a daily train. There is no wood-.hecI In Udhampur and the 
things are wasted hence a wood-shed should be provided 
there. People do not get tickets for the two trains introduced 
by him as there is no first class A.C. C<j)ach in those trains. 
there are only two II A.C. coaches, four '" tier coaches and 
six sleeper coaches. It II my submistion that two 1st clu. 
A.C. coach.. .hould be provided In train number 2446 
and In train number 4034 two flrat cIu. A.C. coache •• four 
lind A.C. coachea and eight sleeper coache •• hould be 
provided. Thus the number of sleeper coachel should be 
8 and 12, and 12 and 20. 
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DfitiJands for Excess 
MR. CHAIRMAN: La! Singh JI. please conclude. Other 

han. Members are waiting lor their tum to speak. 

CHAUDHARY LAL SINGH: Mr. Chairman, Sir, I am 
concluding. I have one more request to the hon'ble Minister 
ot Railways that earlier Allahabad Railway Recruitment 
Board used to recruit for our constituency but now he has 
.. t up a recruitment board in Jammu and Kashmir also. It 
has no proper utilization. He should look into it and ensure 
that this area should not be ignored. It is my submission 
that the situation has changed and he has changed it. He 
introduced the computerized system for ticket-booking but 
there are several stations which are still not computerized. 
Computerized ticket-booking should be provided at small 
stations like Kathua, Buddi, Chhangrolia, Chakdayala, 
Hiranagar, Khadwal, Sambha, Biyapur, Badiguhana. 
Shatabadi train does not go to Jammu. A Shatabdi train 
upto Jammu should be introduced. Bhlmkund and Jammu 
mall should be provided stoppage at Gagol. 

Sir, I am laying the rest of the speech on the Table. 

{English] 

·The state of J&K Is economically as well as 
industrially backward state. There are very few industries 
running in this state, which are quite Insufficient to provide 
employment to the educated youth of the state. Recently 
the Central Government's efforts for development of 
Railway network In the state are vital and railway netwof1( 
has been extended from Jammu to Baramulla (Kashmir) 
as well as Air survey has been conducted for Jammu to 
Rajouri and Punch District of J&K. The network if railway 
in the state is spreading in the area of 500 Kms. From 
Lakhanpur to Baramulla and there are atleast 3000 
employees working in the different location of their posting 
in the state uncler the kind control 01 DRM office established 
in Firozepur in 1926. The Firozepur Division is very far 
away from J&K and is looking after the area as well as 
employees of three states i.e. Punjab, Himachal and J&K. 
There are atleast one DRM office is to be established to 
Central Location lor the overall development of area. 
Firozepur lies in the comer of Punjab. 

The FZR division is located in the comer of Punjab 
state and is not in position to look after huge area from 
Firozepur to Baramulla (Kashmir) and FZR to 
Jogindernagar (HP) controlling the area at least 3000 Kms. 

It has been observed that J&K state is deprived of 
undemoted railway facilities provide to the people of other 
states as well .. co~ to J&K state. 

•...• ThII put 01 the SpMdI _ llidon the r.,... 
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In view of the above explained position, the Firozepur 
Division can not cater the requirement of such as big 
section consisting of thousands K.M. 

Punjab State: 

SN. Railway Wing 

2 

3 

2 

Divisional Railway 
Manager office 
(Administrative! 
Controlling office.) 

Diesel Shed (for 
maintenance and 
overhauling of 
Railway engine) 

Railway workshop (for 
manufacturing of 
Rly.wheel and brake 
pad etc.) 

Location 

3 

Firozepur 
"ordinary 
class· 

Ludhiana B 
Class 

"B" class 

4 Bridge work· (for Jalandhar 
manufacturing of steel Cantt "B" 
girder bridges) class 

5 

6 

7 

Diesel Modemisation 
workshop (for 
manufacturing of 
spare parts of Rly. 
Engine. overhauling 
and maintenance) 

Rail coach factory 
Kapurthala 
(manufacturing of 
railway coaches) 

Almost all the Punjab 
state linked with 
Railway line network 

Patlala ·C· 
class 

Kapurthala 
·C· class 

HefYiina State: 
S.N. Railway Wing Location 

Established 
(1926) 

strength 

4 

3000 

1000 

1500 

4000 

7500 

Established 
(1988) 

strength 

Divisionat Railway 
Manager office 
(Administrative! 
Controlling office.) 

AmbaIa Cantt 8000 

2 Railway workshop 
(for repair and 
overhauling of 
goods train etc.) 

"C" class· 

Jagadhari C 
Class 

4000 
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[Chaudhary Lal Singh) 

3 

2. 

3. 
4. 
5. 
6. 

2 3 4 
Railway electrification 
office (for running of 
Railway engine with 
electric wire throughout 
the railway track) 

Ambala ·C· 
class 

1500 

No Railway industries: At Jammu Region 

No Division office: at Jammu region 

No production unit at Jammu Tawi. 

No RaIlway workshop at Jammu region 

No traffic accounts office at Jammu region 

No Railway/coach factory at Jammu region. 

Divisional Railway Manager office: (Adm;nistrativel 
ControNing office located in various states in 

the jurisdiction of Railways:-

S.N. State Place of Difference in Km from 
DAM office 

1 Punjab Firozepur 

2 Haryana Ambala 

3 Uttar Lucknow 
Pradesh Allahabad 

Moradabad 

4 Delhi De/hi 

5 Rajsthan Jaipur 
Bikaner 
Jodhur 
Ajmer 
Kota 

Division to Division. 

Firozepur to Ambala 
=234 Kms. 

Ambala to Delhi = 198 
Kms. 
AmbaIa to Moradabad" 
274 Kms. 

Moradabad to Lueknow = 
326Km 
Moradabad to AmbaIa -
174 Kms. 
Delhi to Ambala = 
198 Kms. 

Note: 5 Nos. of DRM 
office has been provided 
in Rajasthan 

As per above chart, It is clearly indicated that one or 
more than one Division Railway Manager offices have been 
provided in the above states but Jammu & Kashmir state is 
totally ignored. As the distance from Firozepur to BaramuHa 
is more than 820 Kms. 

Demands or various establishment for operation of Railway 
Network In J&K for the development of state:-

1. Dlvlalon RaIlway ......... office In Jammu TawI:-

At present the whole network of railway for three states 
I.e. Punjab, Himachal & J&K comes under the Division 
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RaIlway Manager. Firozepur Cantt (Punjab). This Division 
office was created during the British rule I.e before 
independenc9 In 1926. At that time the Railway network 
was very limited i.e. upto Pathankot in Punjab. part of 
Himachal and J&K was not connected with the Rail link. 
Now the whole scenario has changed due to opening of 
Jammu-Udhampur and Qazigund-Baramulla section! of 
Udhampur-Srinagar-Baramulla Rail link 'Project. The 
distance from Jammu to Baramutla is approximately 500 
Kms. Where as from Jammu to New Delhi distance Is 600 
Krns and in between there are three DAM offices i.e. FZR, 
UMB and Deihl Division. Moreover it would not possible for 
Firozepur ~ivision to manage the operation In Kashmir 
region being Geographically at long distance and hence 
new Division with part of Punjab I.e. areas near the Jammu 
border, Himachal and whole of Jammu and Kashmir which 
would be centrally located between Flrozepur to BaramuUa 
and the region between Kathau to Udhampur Is most 
warranted and appropriate area for opening of DAM office. 
This will help in better management of Railway affairs and 
would create new employment opportunities for the local 
poor people of the region. 

2. Extension of trains from Jammu to Udhampur:-

Udhampur Railway station is most important station 
from the point of view of defence as well as tourist. This 
station was commissioned on 13th April, 2005 by Hon'ble 
Prime Minister 01 India & Sh. Lalu Parsad Ji Hon'ble Railway 
Minister. Most of the tourist coming to Mata Vaishno Devi Ji. 
Shivkhori, Patnitop, Sudhmahadev. Mansar & all the tourisl 
attractions of Srinagar prefer to commence their further 
joumey Irom Udhampur station because from Udhampur all 
these Pilgrims places and tourists places are nearer as 
compared to Jammu TawL Moreover, at Udhampur Northern 
Command of Indian Army is heaclquarted and Airforce station 
is also very closer to Railway station. But it is unfortunate 
that only two trains Le. Uttar Sampark Karanti (2446) and 
Jammu Mail (4034) operates from Udhampur whereas there 
is huge in flow of tourist, pilgrims & Army personnels and 
Ihey are deprived of better Railway network at Udhampur. If 
few trains which are halted al Jammu Tawi extended upto 
Udhampur this will not only facilitate the passengers coming 
to various pilgrim places of the region as mentioned above, 
tourist & army personnels as well as local population also. 
This will also. increase the revenue of Railways as these 
pilgrims & tourists have to board buses to reach their 
respective destinations. Moreover more employment 
opportunities to the local youth of Udhampur. 

Therefore, it is demanded that more trains be extended 
upto Udhampur and preferably the following trains as 
essentially to be extended:-
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Train No. From To Extension 

2919 (Malwa Express) Indore-Jammu Upto Udhampur 
Tawi 

4609 (Hamkunt Expess) Haridwar to 
Jammu Tawi 

2587 (Gorakhpur 
express) 

Gorakhpur to 
Jammu Tawi 

2331 (Himgiri Express) Howrah to 
Jammu Tawi 

Upto Udhampur 

Upto Udhampur 

Upto Udhampur 

6317 (Himsagar 
Express) 

Thrivanthpuram Upto Udhampur 
to Jammu Tawi 

With the introduction of these trains upto lJdhampur 
pilgrims, tourist & defence personnel coming from all over 
India would reach the above destination easily and people 
who pay homage to Haridwar for immersion of ashes of 
their dear ones at holy Ganges and take holy dip during 
Kumbh and Amawasya etc. will also facilitate. 

Goods Shed/at Udhampur:-

In Udhampur yard the provision was made for the 
Goods shed and all the track laid aIongwith the commissio-
ning of Udharnpur yard. The goods yard platform also 
constructed but no shed is constructed till date due to which 
it is not possible to load goods at Udhampur. The investment 
made for this purpose is lying wasted since inception of 
Udhampur Railway station. 

Head Office RequiSition Quota (HOR quota):-

At present following trains are having HOR quota at 
Udhampur with the details as under:-

Train No. 1stAC 

2446 Nil 

4034 Nil 

2ndAC 

2 

2 

3 Tier AC Sleeper 

4 6 

4 6 

There is no first AC quota from Udhampur in any of 
above train, but due to Northem Command Hd. Qrs., Airforce 
and other VIP movement it is experienced that in number of 
times the problem is being faced. Therefore the following 
quota may please be granted from Udhampur to meet the 
day to day requirement. 

Train No. istAC 2ndAC 3 Tier AC Sleeper 

I 2446 2 4 8 12 

4034 2 8 12 20 
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Continued Pes .. ngerTraln Faclllty:-

Presently two rakes of DMU are catering the daily 
commuters from Jammu to Udhampur after the commission 
of Jammu-Udhampur rail Link in year 2005. These trains 
are operating in five days and in Saturday and Sunday this 
service is partly utilized where as there is heavy inflow of 
traffic on this route due to daily commuting by students, GoV!. 
employees, business community, people of nearby region, 
pilgrims of Vaishno Devi and tourist of nearby tourist places. 
Hence these commuters face great hardship due to non-
operation of full week service. It is therefore requested that 
facility of DMU being extended for full seven days instead of 
present five days so as to enable the commuters daily on 
this route. 

Proper utilization of Railway Recruitment Board Jammu 
Srlnasar; 

Railway recruitment board was incepted in J&K taking 
into consideration the employment for local deserving 
candidates of Northern region i.e. J&K, HP and Punjab as 
previously these aspirant for Railway posts are to visit RRB 
Allahabad for recruitment. In past decade the aspirants of 
this region were ignored and they were deprived of this 
facility by Railway recruitment board Jammu whereas the 
basic purpose of this board was to recruit the people of this 
region. It is therefore, demanded that due care of candidates 
of this region be taken. 

Continuation of work on existing alignment of RaHway 
track from Katra - Loale section of Udhampur-Srtnagar-
Baramulla Rail Unk ProJects:-

It has been proposed to change the alignment of the 
Katra-Loale. However on the existing alignment lot of money 
has been spent on the service road, bridges & tunnels. Huge 
public money has already been spent for this purpose which . 
is in crores of rupees. Therefore, for the wor\( on the existing 
alignments may be continued and the proposal of changing 
the alignment may be ignored. 'The total amount spent for 
execution of work on existing alignment is Rs.BOO-1000 
crores. Therefore the proposal for changing the alignment 
may be cancelled and wor\( shall be continue on the existing 
alignment. Moreover, due to change of alignment and 
stoppage of wor\( the resentment/unrest like situation has 
existed in the area along the alignment as local population 
have been deprived of employment and number of petty 
contractors have invested huge amount for construction 
purpose and this has resulted in idling like situation. Due to 
Increase In employment opportunities the youth of the area 
are coming in the main stream and terrorism has come to 
sharp decline. Moreover, the new proposed alignment does 
not cover any local population as out of approximately 70 
Kms. Railway track almost 64 Kms. is cover by tunnels. 
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.... I .... of COIIIIII*rt .. tIcIrMIng.,...... 

Pathankot Jammu section of Indian Railway was 
commissioned in year 1974, but inspite of this stations 
between Pathankot-Jammu are not connected with compu-
terized unreserved ticketing system. This creates inconve-
nience to the Ioca! public to get unreserved tickets to short 
distance journey. Presently following stations .... without 
computerised ticketing system:-

1. Kathua 

2. Budhi 

3. Chan Arorian 

4. Chak Dayala 

5. Hiranagar 

6. Ghagwal 

7. Samba 

8. Vijaypur 

9. Sari Barahmna 

It is therefore requested that the computerised ticketing 
.ystem may be Installed at the above stations. 

..........uonor ConcNIa SIHper Pl8ntat ~ 

For promotion of industrial development Hon'ble 
RaiIwIw Minister in the preaence of Hon-ble Prime Mlnlatler 
at the time of opening of Udhampur.Jammu Rail Link Project 
on April 13, 2005 had announced that at Sleeper Plant will 
be established at Kathua which wiD generate employment 
opportunities to unemployed youth of this reglon. But till 
date nothing has been done 10 far in this connection. It is 
therefore requested to estabIiah a Concrete Sleeper Plant 
at Kathua to fulfil the promises made to the people of this 
region 

lnatallallon of ....... AxI. Plant or any of Railway 
ProductIon UnIt at Kathua 

For promotion of employment opportunities to local 
youth of this region a wheel & axle plant or 8!"Y of Railway 
production unit on this line of what has been Installed in 
Punjab and Hervana may be .stablished to fulfill the 
aspiration of unemployed population this part 01 Punjab, 
HImachal and JaK u Kathua is centrally located and ldeel 
location for commissioning of above pIantaIproduc:t unit. 

ShatabdI for JIIImIU 

2 HimIwnd & Jammu mall for GagwaI 
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Thank you very much hon. Minister on behalf of the 

people of this region for fulfilling the demands of the people 
and cooperation extended by your goodsell. I wish that in 
future also aspiration of the people of the state would be 
fulfilled under your dynamic leadership. The people of thiS 
region are remain ever grateful for fulfilling the following 
demands which were presented by me on behalf of the 
people of this region:-

The train No. 2446 (Uttar Samparf( Kranti) which was 
running three days in a week have been reguJarized for the 
whole week by your goodself. 

Another Train No. (~034) Jammu Mail has been 
extended upto Udhampur by your goodsell. 

On your efforts Kathua-8asohli Rail Unk survey has 
been started in this region. 

bu. to cooperation given by yOur good self a"!he 
trains maiVsuperfastlrajdhani are haltiftg at Kathua. 

As promised by your goodself that one member of each 
family whose land have been acquired by Railway for 
Jammu-lJdhampur Rail Unk Project. The process for the 
above promises made for giving employment in Railway is 
being fulfiUed. The people of this region are very happY, as 
some of the land Ioo .. rs have given employment in Railway . 

You have, also fulfill.d the promis. made for 
estrbllshing a Balut depot at ManwrI RaIlway station which 
hu generated employment to the local people of this region. 

I am again thankful to your goodself for fulfilling the 
above demands made by me on behalf of the people of this 
region.· . 

{Translation} 

·SHRI HANSRAJ G. AHIR (Chandrapur): Sir, I am 
thankful to you for giving me an opportunity to speak on 
the Railway Budget presented by the Minister of Railways. 
The railways is a carrier of development and it provides 
thrust to the development. Hence the Railways needs to 
provide equal opportunities to the public. But Bihar is being 
given priority in the Railway Budget tor the last few years. 
This is not a healthy trend. Equal distribution of the 
resources in the country is our constitutional duty. But the 
discrimination Is leading to discontent. Sir, I want to state, 
through you, that the Railways get the maximum revenue 
from Maharashtra but In terms of Railway '8ctllties it il 
being neglected. The tribal and remote areas of Vidarbha 
in Maharashtra ani undeveloped and backward. I want to 
sire .. on the need to· lay down rail trac:ka in the ...... 
• &p.ch ... IeId on the Tlible 
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so as to bring these areas in the mainstream of 
development. The Minister of Railways says that he will 
provide justice for the backward and weaker sections of 
the society but It does not seem to be happening in reality. 
His words do not match his actions. That is why he has 
ignored the .. trIbaJ and remote areas. The public of these 
are .. are discontented due to Injustice being meted out to 
them. 

A survey for laying train from Ballarshah to Surjagad 
via Aalapalli in this area was sanctioned in the Rail Budget 
2008-09. We hoped that in this Budget an announcement 
as well as financial provisions will be made for the 
construction but the Minister of Railways disappointed the 
public of this tribal area. Sirnilarly, deapite the survey for 
Wadsa-AarmorI-Gad-Ghiroli line completed in 2004 and 
the derriands made tor laying the track, there has been no 
further development and the cost of this project has 
increased from Rs. n orore to Rs. 150 crore. The Minister 
of Railways want 50 per cent contribution from the State 
Government. On one hand the Minister of Railways 
announce that the Railways is making huge profit while 
on the other hand he expects financial contribution from 
the State Government for the Railway projects in tribal and 
inaccessible areas. There has been no expansion of 
railway network in our area due to this double think. The 
State Governments are already burdened with the 
recommendations of the SIxth Pay Commission. It is uselass 
to. expect financial contribution from them. I would like to 
appeal to the MInister of Railways, through you, that the 
Railways should provide 100 per cent financial support for 
completion of this railway project. Similarty, .there has been 
delay in construction of the proposed Babupeth over bridge 
in the headquarters of Chandrapur district. The work of 
this ROB is halted due to negligence of the looal 
administration and the State Government and iack of funds. 
Keeping this fact In view that almost 60,000 population of 
Babupeth has been deprived of this facility, the railways 
should get It constructed on its own and not expect any 
contribution from the State Government. 

Sir, Gugghus an Industrial city in my constituency 
should be oonnected with Ballarshah-Jhuggus and another 
industrial city Godchanhur by passenger train. Chanda fort 
is a new station In Chandrapur city where gauge has been 
changed and It should be connected with Chandrapur 
railway station immediately. The Minister of Railways 
should make an announcement in this regard and provide 
financial assistance as well in the revised Budget 
estimates. 

PRS and VTS facilities should be provided at 
Manikgad and Moo! RaIlway stations and the proposed 
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road over bridge at Bhandak Railway station should be 
expanded so as to provide a communication facility for the 
residents of the city and the farmers of this area. A railway 
station is proposed to be set up in Rajura City. The local 
public and traders are opposing the location proposed for 
setting up this station. Taking cognizance of their protest 
action should be taken for change of the location 
immediately. Chandrapur city has been already polluted 
due to industrialization. Keeping in view the pollution 
caused by loading and unloading of coal, iron ores and 
cement at the goods yard of the station situated in the 
centre of the city, this work should be transferred to a 
nearby Tadali Railway station. I have been making constant 
requests in this regard. Han. Minister should make an 
announcement in this regard through an amendment in 
the Budget. Gauge conversion has taken place for Chanda 
Fort and now this station should be modernized and 
Chennai-Korba train running on this line should be made 
a daily train and extended up 10 Kolfana. The trains going 
towards Howrah from South should be provided stoppage 
at Chanda Fort and more trains should be provided on 
this route. BaUarshah being a Railway junction and keeping 
in view the increase in traffic of trains at this station the 
construction of pit line should be expedited here. A new 
train, namely, Ballarshah-Gondia should be introduced and 
Telangana Express should be extended up to Ballarshah. 
Varora, Bhandok, Gajari and Vani Railway stations in my 
constituency should be modernized and special instructions 
should be Issued for increasing the passenger amenities 
at the.. stations and keeping in view the demands and 
requests of local public, stoppage of trains should be 
provided at these stations. 

Sir, I have placed the demands related to my 
constituency, through you, before the Minister of Railways. 
I hope that keeping the public importance of these demands 
in view the hon. Minister of Railways will accord approval 
as well as financial assistance for the required facilities lor 
my tribal and inaccessible area and provide ooncessions 
to the patients suffering from sickle-cell disease during their 
train journey. With these words, I,conclude my speech. 

{English] 

SHRI K, FRANCIS GEORGE (Idukki): Sir, the hon. 
Railway Minister has presented an Interim Budget claiming 
a very Impressive performance and has declared certain 
cuts in fares and declared other benefits falling short of 
probably what could have been done considering the 
Rs.90,DOC orore surplus that has been generated by the 
Railways. 

Several issues have been mentioned eartier by my 
oolleagues from Keraia and I would also like to invite the 
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[Shri K. Francis George] 

attention of the han. Minister to one of the problems which 
was jus1 mentioned by Shrimati Sujatha here. In Kerala, 
the werst, most dilapidated and worn out coaches are 
plying. The Members of Parliament are getting hell from 
the media and from the general public saying that only in 
Kerala these kinds of worst coaches are being put by the 
Railways. I do not know why we are being treated like 
this. 

In fact, if you compare, on an average probably the 
Railways is getting more Income from Kerala than from 
any of the other States. It has been pointed out that all 
Kerala bound trains have become very unsafe. Just now, it 
has been mentioned by Shrimati Sujatha that an enn 
coach was looted and no action has been taken by the 
Railway authorities so far. 

Sir, we have been demanding for a wagon repair 
0Y8fhaufing workshop at Nemom. The problem is that there 
are about 1 ,600 coaches attached to the Thlruvanantha-
puram Central Railway Station and these coaches are to 
be taken for overhauling once a year mainly to Chennai. 
On an average about 130 coaches are taken for over-
hauling every month. As the capacity in these places Is 
not sufficient, there is considerable delay in completion of 
the ~ So it wili be highly economical and convenient 
to the State as well as to the Railways to set up a workshop 
at Nemom. This is a very critical thing. I would urge the 
hon. Minister to consider this at the earliest. 

I very much welcome the suggestion of introducing 
bullet trains, introducing high-speed corridors both for 
freight and passenger traffic. The han. Minister mentioned 
about the Chennai-BangaIore-CoImbatore-Emakulam High 
Speed Corridor. In fact, the State had requested for a high-
speed Corridor from Mumbal to Kanyakumari which will 
connect the four States, all the Southem States. That would 
have been more beneficial for the Westem Corridor and 
aIao for Kerala State. Ker. ia a amall State with high 
denaity of population. It is very difficuH to have more road 
development there. So, on the coastal belt, where the 
railway lines are already there, there are exceea landa, 
we can have a Mumbai-Kanyakumari High speed CorTidor 
without much of land acqu*lon. 

I had written to the hon. Railway Minlater, and han. 
Velu jl had replied saying that due to very high difference 
In the axle load of high speed passenger tralna and gooda 
trains, operationally and commerclaDy It Is not advisable 
to operate them In the MIM oorrIdor. We IQI'M. 

Grants (Railways) - 2006-07 
As regards the High Speed Rail Corridor looking al 

the likely potential, the Ministry of Railways have in the 
Southem part of the country selected two Corridors, namely, 
Chennai-Bangalore-Coimbatore-Emakulam, and Hydera-
bad-Dornakal-Vijayawada-Chennai for pre-feasibility 
studies to start with. I would request that the Mumbai-
Kanyakumari Corridor also be taken for feasibility study. 

There are other long-standing issues like the 
Peninsular Railway Zone, doubling and electrification. As 
far as doubling is concerned, the doubling works are 10 be 
completed on the Emakulam-Koltayam-Kayamkulam, and 
the Ernakufam-Alleppey-Kayamkulam sections. The 
Thiruvananthapuram-Kanyakumari doubling has 10 be 
finished and also the Shoranur-Mangalore doubling has 
10 be completed. These doubling works are very critical as 
far as the railway development of Kerala is concemed. 
These have to be completed on a war footing. 

Also, as far as electrification is concerned, the 
electrification work in the Thiruvananthapuram-Kanya-
kumari sector and the Shoranur-Mangalore sector also 
have to be completed, then only the full potential, the full . 
benefit can be reapect 

Also, the setting up of the coach factory at Palakkad 
and the wagon factory at AI\eppey, these have been 
promised and declared in the last Budget but nothing much 
has progressed so far. So, I would request the hon. Minister 
to consider these factors to set up these projects. In fact· 
the coach factory has been promised in lleu of the loss 
that Kerala had to face on account of the bifurcation of the 
Palakkad Division. So I would request the hon. Minister to 
keep the promises that have been made to Kerala and 
also to consider these factors. 

There is one more request. My constituency, the 
Iclukki district of Kerala is the hilly part of Kera/a which hal. 
not so far been touched in the RaIlway map. So I had 
requested that the Angamall-Sabri line, which is yet to take 
of - there are some problems as far as land acquisition for 
this project is concerned In the Kottayam district - the first 
phase starting from Angamali to Thodupuzha can be 
started, finished and commissioned. It can be connected 
to Emakulam so that suburban trains can be started in 
these lines and Railways will start eaming income even 
belen the completion of the entire project. 

For the high ranges part of the IdOkkl district of Kersta 
I had proposed In the earlier discussions conneCted with 
the Railway Budget that if the Dlndigul-Thenl \lne 'a 
extended to lower camp near 10 Kumaly, the high ranges 
of Kerala can also be connected with the Aaltwaya. In tact. 
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hon. Velu jl had taken the initiative, and I am told that the 
project is pending before the Planning Commission. I would 
urge Lalu ji and Velu ji to taJt.' steps for providing funds for 
early completion of this particular project. 

[Translation] 

·SHRI M. SHIVANNA (Chamarajanagar): Hon'ble 
Chairman sir, thank you for giving me an opportunity to 
participate in the discussion on Railway Buc:tget. Sir, I 
congratulate Shri Lalu Prasad Yadav ji, who presented the 
Sixth Consecutive Railway Budget in the Parliament. 
Hon'ble Railway Minister presented a popular Budget 
without burdening both, passengers and Indian Railways. 
But I am sorry to say that this Budget has not rendered 
justice to all the states. I wish to quote a proverb that means 
whatever you may achieve, your achievement will carry 
no importance if it is not eqUitable to all the states. 

Kamataka has been getting a raw deal when it comes 
to sanctioning of new railway lines and starting new train 
services. Kamataka has been neglected by the Railway 
Minister. Kamataka stands first in Software industry. The 
Silicon city, Bangalore, is attracting people from all over 
the world. Bangaloreis known as I.T. hub. Every day 
thousands of people are visiting Bangalore and Mysore. 
Tourists are going to Mysore to see places of tourist 
importance like, Krishna Raj Sagar, Brindavan, Tippu 
palace and Chamundi Hills etc. But there is no adequate 
train facility in between Bangalore and Mysore. Doubling 
and electrification work has also not been completed. It 
takes 3 hours to travel 145 km from Mysore to Bangalore. 

Kamataka has been contributing more revenue to 
the Indian Railways. On the contrary, Railways has not 
contributed more train services to Kamataka. Shri Lalu 
Prasad ji has given more priority to his own state Bihar, 
and also to Chennai (Tamil Nadu). I am not opposing him. 
If I were the Railway Minister, I too would have done the 
same. but he should have taken into consideration the 
long-pending demands of the people of my state. I would 
only say he failed to pay equal attention to all the states. 

{EngHsh] 

MR. CHAIRMAN: Please be brief. You have only two 
minutes. 

SHRI M. SHIV ANNA: I have taken only two minutes. 

MR. CHAIRMAN: You have already taken three 
minutes. You have two minutes more. You can speak only 
for two more minutes. 

SHRI M. SHIVANNA ; As far as my constituency Is 

• English traMiallon 01 the speech originally delivered In Kannada. 
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concemed, I invited the Hon'ble Minister Shri Lalu Prasad 
Yadav to my parliamentary constituency, Chamarajanagar 
to inaugurate Broad gauge line between Mysore and 
Chamarajanagar but he could not participate in that 
inaugural function. But, Hon'ble Minister R.Velu ji had come 
and inaugurated the broad gauge line. I am very grateful 
to him. We have been demanding a railway line between 
Chamarajanagar-Mettupalyam for the last 75 years. " has 
not been given adequate funds. Only one crore rupees 
have been allocated for conducting joint survey but it would 
not be completed by this meagre allocation. 

We have been demanding another railway line from 
Bangalore to Chamarajanagar via Kanakapura, which has 
not been mentioned in the Railway Budget this year. 

MR. CHAIRMAN: Mr. Shivanna, there are more than 
40 speakers still there to partiCipate. Please cooperate. 
You may lay the rest of your speech on the Table of the 
House, and it wiH be treated as read. 

SHRI M. SHIVANNA: Okay, Sir. I am laying the 
remaining part 01 my speech on the Table of the House. 

[Translation] 

• Sir, for many years Kamataka had been requesting 
the Railways to sanction 10 New railway proJects. The 
state had also offered to share 50% of the cost for these 
projects. But in the Budget not a single new railway project 
has been sanctioned. As a mark of protest against this 
step-motherly treatment, people of Karnataka and a few 
Pro-Kannada organizations are resorting to Rail roko and 
Road roko demonstrations. 

Of the 3 new trains proposed to be introduced by the 
Railways, only one train Mysore-Yeshwantpur Express will 
benefit the people of Karnataka. The other two trains w:ti 
not benefit Karnataka. We wanted Mumbai-Karwar sup>3r-
last train to go up to Mangalore so that more people wouJd 
be benefited. 

As far as the ambitious NAMMA METRO in Bangalore 
is concerned, the work is progressing at a snail's pace 
due to lack of funds. This year only a meagre amount of 
Rs.21S.70 crore have been allocated for this project. 
Therefore atieast Rs. 1,000 crore should be altocated lor 
this project. 

I would like to request the Hon'ble Railway Minister 
to pay attention to immediate completion of some of the 
very important railway projects. Those are:-

• ...• English translation 01 this part 01 \he Speech originally l8Id :)n 
the Table in Kannada. 
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[Shri M. Shivanna) 

(i) Tirupali-Mysore train services should be extended 
upto Chamarajanagar. (Ii) All the trains running to 
Mysore should be extended upto Chamarajanagar. 

(iii) A new train had been introduced betwee" Mysore 
and Nanjangud. This should be extended upto 
Chamarajanagar. 

(iv) Electrification and doubling of the Chennai-Bangalore 
Railway line. Railway line between Chennai and 
JoIarpet has only been electrified and doubled, but 
similar work has not been taken up between JoIarpet 
and Bangalore. People of Karnataka would not 
tolerate such stap-motherty attitude of Railways. 

(v) A single train has been operating between Mangalore 
and Bangalore. More number of piligrim 5 are 
commutting in this train to visit pilgrimage and religious 
places like Dharmasthala, Kukke Subramanya, Udupi 
and Sri Kolluru Mukambike temple. The existing 
single train service Is not adequate to meet the 
requirements of the people. Therefore, one more train 
should be introduced In the U8ngalora-BangaJore 
sector. 

(vi) Rajadhanl Express between 8angalore and New 
Delhi Is operated for onty 4 days In a week. It should 
be made a daIfy train. 

(vii) Every ~y. hundreds of plllgrims visit Benaras via 
Chennai as there Is no direct train service from 
t.Aysore to Benaras. A new train should be introduced 
on this route. 

(viii) KushaI nagar- Hole Narsipur-Kodagu railway line has 
been ignored. 

(be) Myaore-Telachery-Nanjangud-Neelambur Railway 
line has been apprOYed only for survey but funds 
have not been allotted. 

(x) The Government of Karnataka demanded the 
construction of 30 over-bridges and under-bridgea, 
but not a single one has been sanctioned. 

I eameady request the Honble Railway Minister to 
pay special attention 10 the genuine demands of the people 
and take positive steps to fuffiI the dreams of our people. 

WIth these words, I conclude my speech .• 

SHRI TAPIR GAO (Arunchal East): Mr. Chairman, SIr, 
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during last five years whenever Laluji presented Railway 
Budget. I have taken part in debate on the Budget. It is 
Laluji's last Budget. ... (Interruptions) it is the last Budget 
for this year, it is second issue as to what happens after 
the elections. I would like to remind Shri LaJuji whenever I 
spoke on Rail Budget, I had made certain demands for the 
North·East, especially for rail connectivity. I have a letter 
received from Shri Laluji. That letter is a testimony 
indicating national projects for which I have taken initiative 
and made several efforts for their approval. Not going in 
details. I would like to draw his attention to certain points. 

Sir, I had received the letter of the hon. Minister in 
2006 regarding connecting Rangia-Murkangselek line into 
broad gauge. So far not even one Kilometer track has 
been converted into broad gauge. There are five national 
projects in pendancy. He is well aware of progress on 
Boglbeal bridge. Even pillars of the bridge have not been 
constructed. Funds for the national projects should be 
released keeping their national Importance in mind, 
whereas, funds have not been released so far. Many a 
times, I have said in the House that State can't develop in 
absence of a rail connectivity. Therefore, every year, during 
run up to the Budget preparations, I had requested the 
hon. Minister for providing rail connectivity in Arun~al 
Pradesh. All of us know that Its economy is being affected 
adversely In absence of rail connectivity. I have even said 
that, if any. 1982 war like situation crops up with China or 
any other neighbouring country. not only Arunchal but 
whole nation would be at loss. Therefore, I would like to 
remind Shri Laluji that the provision for investigation and 
survey for Mukangsalek-Margarita·Nampong line wa. 
included In 2006 Budget, whereas, no progress has made 
in this regard so far (2009). I had also requested for laying 
new line between Rupai to Parshuram Kund. Lakhs 01 
Hindu devotee. corne to this place lor worshiping on 14th 
January every year, even foreigners also come. The hon. 
Minister had said that he would go to Parshuram Kund. A 
provision for it was made in the Budget lor 2007, whereas, 
in current years Budget there is no mention of it. It is a 
famous pilgrim centre of India. I have requested the hon. 
Minister to consider it under Government of India's 'Look· 
East' policy. Under the said policy, the Ministry of Highways 
and Road Transport had cleared steel·well road for North· 
East to. facilitate trade and commerce with the neighbouring 
States. The British Government, during World War·1I in 
1942. had provided road connectivity between Steel-well 
road. Myanmar, Kunaming Town in China, via Sadia. The 
Ministry of Highways and Road Transport is widening the 
said road. Therefore, I have urged the hon. Minister of 
Railways to provide rail conneclivlty from Margerita to Nong 
Pong. 
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Demsnds for Exesss 
MR. CHAIRMAN: Please conclude. 

SHRI TAPIR GAO: Mr. Chairman, Sir, Laluji did not 
provide rail connectivity, you at least do not cut my time, 
please give me some more time. 

MR. CHAIRMAN: The hon. Minister has demanded a 
written request from you, so, give il in writing. 

SHRI TAPIR GAO: Mr. Chairman, Sir, I am concluding. 
Our Prime Minister had laid foundation stone for 3000-
4000 mega watt hydro power project at Daulat, Sadia and 
Roing. And if lhere is no bridge on river Lohit and a railway 
line, how the power plant totaling 22,000 megawatt power 
will be successful? There are potentialities for it in 
Arunachal Pradesh. Therefore, I urge the hon. Minister not 
to see Arunachal Pradesh from economic viability's point 
of view, bul on the basis of national security. Arunachal 
Pradesh is going to become a very important State. 

MR. CHAIRMAN: 11 you wanled to speak in Tamil, 
you should have given the notice. A translator has to be 
arranged for it. 

You can speak in English. 

(English] 

SHRI J.M. AARON RASHID (Periyakulam): I will speak 
in English. 

There Is a weekly one day train from Bilaspur to 
Trivandrumvia Tlrunelveli. Then, fn)m Sengottal to Erode, 
you have given a daily train. You have given everyday the 
Tlruchirapalli to Madurai Express also. You have given 
train from Mumbal to Trivandrum via Tlrunelveli. I am very 
happy for this. 

MR. CHAIRMAN: You can lay the resl 01 the speech 
on the Table 01 the House. 

SHRI J.M. AARON RASHID: Sir, What Is thlt? I will 
speak in English. I will speak about my constituency. I 
belong to • constituency, namely Thenl, which is a hiUy 
terrain area. More cardamom plante,. and agricultural 
production are there . ... (lnterruptiOfl$) I have requested the 
hon. Minister lor a railway booking centre lor the cargos 
becau.e the booking centre is not there. They have to 
take their cargo to Madurai RS to Coimbatore. They have 
to travel 300 kilometres. So, I request that a booking centre 
should be given at Bodi lor cardamom planters •. 

{Translation} 

Sir, Start Bullet Train between Kanya Kumarl to 
Chennal, and for New Deihl also and Garlb Rath. lor 
Chennai to Nagore, Teteogan •• 

[English] 

It is a pilgrim area where Hindu temple is there: a 
Muslim dargah is there in Vellore and a Christian church 
is there in Velanganni. This train should go in the morning 
and come back in the evening to Chennai. In the same 
way, there should be a bullet train from Chennai to 
Rameswararn. Rajdhani train is running at a speed ot 125 
kilometres. Between Delhi and Agra. the Irain is running at 
a speed of 150 kilometres. Similarly, they should run a 
train between Chennai and Rameswaram where a very 
big Hindu shrine is there. The train should everyday go in 
the morning and come back in the evening, like the train 
goes from Delhi to Ajmer. People will go there and pray tor 
two to three hours and thereafter. they can come back in 
the evening to Chennai and then, go back to Delhi or any 
other place. They want a bullet tra;n . .. .(Interruptions) My 
native place is Ramnad. So, I would request that a train 
should be started . ... (Interruptions) 

There is a bye-pass in Theni. In Theni, there is a 
railway crossing on the main road. Since the train is plying 
on that track in the morning, people cannot move to either 
side thereof. As a result, there is a traffic jam running into 
two to three kilometres. I would request the hon. Railway 
Minister, who is very generous, to construct a bridge over 
this crossing. 

A project has been sanctioned between Madurai-
Bodi, but the work has not yet started. It should be started 
at the earliest. Sir, already another scheme has been 
sanctioned there. The State Government has not given the 
money. The Railways are having Rs. 90,000 croreof surpius 
funds. So, I would request the hon. Minister to put all the 
funds for the project. 

MR. CHAIRMAN: Shri Aaron Rashid, please take your 
seal 

SHRI J.M. AARON RASHID: Sir, Dindigul-
Vathalagundu-Periyakulam-Kambam-Chinnamannur-
Gudalur line should go up to the base hill of Ayyappa 
Temple. The passengers will be able to go with ease to 
Ayyappa Temple. Lakhs and lakhs of devotees are coming 
from aU over India to Ihis place and they will ba able to 
use this. 

MR. CHAIRMAN: Please take your seat. 

SHRI J.M. AARON RASHID: Sir, there is a need tor a 
daily EMU train in the morning from Jolarpet to Chennal. A 
train is also required from Bodi to Madura! via ChennilJ. 
There are many people going from my constituency to 
Tirupati. So, this Bodl-Madural-Tlrupatl train Is required . 
... {Interrupt;ona) 
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MR. CHAIRMAN: You can lay rest of the speech on 
the Table of the House. 

... (Interruptions) 

SHRI J.M. AARON RASHID: An EMU train is required 
on this route . ... (lnterruptions) 

MR. CHAIRMAN: Please sit down now. 

SHRI J.M. AARON RASHID: Sir, what is this? You 
have given time to everybody and yOU are not giving time 
to me . ... (lnterruptions) 

MR. CHAIRMAN: No. Vou have already taken seven 
minutes. Vou were to speak for five minutes. 

SHRI J.M. AARON RASHID: Sir, I am condudlng in 
one minute. 

There is a need to improve Diricflgul-Kumuli, Ariyalur-
Thanjavur, Tirunelvelli-Jolarpet and Morappur-Dharmapuri 
lines. A project has been sanctioned for NeedamangaJam-
Pattukkottai project costing Rs. 1,500 crore, but the work 
has not yet started. I would request the Railway Minister to 
put funds from the Railways' side itself so that the work 
should be completed . ... (Interruptions) 

There is a Iong-pending demand of Central-Egmore 
link costing Rs. 98 crore. Sir, it i. important for you people 
aiso. Persons going to Vellore from Chennai have to come 
first to Egmore so that they can go there. There is a 
Chennal-Egmore central link. It is only a Ra. 98 emre 
project. It ia pending for long. It could also be implemented. 

My request is that on Dincflgul-Karur line in Salem 
Division, you have done a lot of work. I would request that 
electrification work of 227 kilometres shQulcl be done earty. 
My constituency has hilly area and peop. travel by train 
and not by bus because fare i. very high for ~veJ by bus. 
So, poor people prefer to travel by train only. I would 
request that a train should be given Immediately on Bodi-
Madurai-Tirupati route via Chermal. It should either be a 
bullet train or DEMU. 

MR. CHAIRMAN: Please lit down now. 
SHRI J.M. AARON RASHID: Sir, can I lay my lpeech 

on the Table? 

MR. CHAIRMAN: Ves, you can lay real of the speech 
on the Table of the House. 

SHRI J.M. AARON RASHID: Sir, I apprecIale that. 
... (Interruptions) The Railways have progressed very well 
under the able control of Shri LaIu Prasad. In the five years 
of leadership 01 Shrimati Sonia Gandhi as Chairperson of 
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UPA and her good help and guidance, we were able to 
progren like anything. 

MR. CHAIRMAN: Nothing will go on recard, Now, I 
am calling the next Member to speak. 

(Interruptions) .... 

··SHRI P.8. GADHAVI (Kutch): A1!. usual in thia Railway 
Budget Hon'ble Railway Minister has ignored the 
Iongstandiflg demands of people of Gujarat. 

Sir, It is the longstanding demand of people of Gujara! 
for Shlftiflg the Headquarter of Western Railway from 
Mumbai to Ahmedabad because the Western Railway is 
having its longest railway track in Gujarat but Hon'ble 
Railway Minister has not made any mention of this demand 
in his speech. 

Sir, there was a longstanding demand of having third 
track between Ahmedabad-Mumbai, as Iraffic on this rou., 
has Increased many fold, but no mention about this In. the 
speech of Hon'ble Railway Minister. 

Sir, A1!. Honble Railway Minister knows fuHy well that 
the Gandhidham Railway Station is hlghe .. eaming railway 
atatlon in Westem Railway Zone and moreover rapid 
Industrial development of Kandla major port complex even 
then the demand of having additional hln faclHtlea for 
this area has also been !gFlOred In this budget. 

Hon'ble Railway Minlater has not con.ldered our 
many demands of this ... a which are narrated in brief as 
under: 

Ca) One additional express traln from Mumbal to Shuj, 
as We.tem Railway runs about 275 superfast extra 
train a on this roule even Ihen Ihe demand of 
Introduction of this new train has not been considered. 

(b) Demand of new direct trains joining Vishakha-
patanam major port and Chenna' major port with 
Kandla port has not been conaldered by Hon'ble 
Railway Mlni.ter Inaplte of our longstanding and 
Npeated demands for this. 

(c) II is our longstanding demand of having extension of 
Howrah-Ahmedabad and Purl-Ahmedabad expre.a 
trains to Shuj al least for two to thr .. days in a week 
has not been considered. 

Sir, even though the Hon'bl. Railway Mlnist.r 
declared In hil lut railway budget speech of introduction 
of new raDway train between Kamakhaya (Guwahatl) to 

"Not recorded. 
""Speech ... 18Id on the Tible. 
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Bhuj-Gaandhidham has not yet started and we do not know 
when the same will start. I request the Hon'bIe RaHway 
Minister to kindly assure us when the same will start. 

Sir, it is known to everyone that Gujarat State is 
producing more than 75% of the Salt in our country and 
particularly my constituency is prodUCing more than 700/0 
of the salt production of GuJarat State and it is the 
longstanding demand of salt producers of Gujarat to have 
rational fare on the transportation of salt for which many 
memorandums and representations was submitted to 
Railway authorities but Hon'ble Railway Minister has not 
considered all this demands and he has not made even 
any mention of this in his speech. 

Sir it is also known that the salt is very cheap 
commodity and it is very essential for human consumption. 
Therefore, the highest freight on this commodity will 
certainly cause higher rates of salt to general public. I 
the~efore, request Hon'ble Railway Minister to kindly 
consider' request of salt manufacturers for reduction in 
railway freight for the transportation of salt by railway. 

Sir, it is a concem for all those who are traveling by 
rail that there should be a good standard of sanitation and 
cleanliness in railway but our experience while, we travel 
in railway Is Just otherwise. Sir, It Is known to everyone 
that th~ standard sanitation and cleanliness in railway and 
railway platform Is, deteriorating particularly In remote 
.,..s of our country. On this count there are many 
complaints h.ve been filed by large number of passengers 
•• well as by Honble M.Ps' but no heed has been given to 
this very important issue. I, therefore, request the Hon'ble 
RailWay Minister to pay special attention on this issue and 
please s~ that the standard of sanitation an~ cleanliness 
is Improved. 

Sir, you must be aware that even though the railway 
Is having policy to providing employment-self employment 
to disabled persons QY providing them vending stalla and 
stalla for STD booths etc. and the same were given to the 
various disabled persons on many Weatem railway atatlona 
but very recently such disabled persons are being forcible 
removed by railWay authorltle. without any valid reasons 
etc. Sir. on thl. count one social organization of disabled 
persona from Mumbal haa given one memorandum to 
Hon'ble Railway Minister stating therein about various 
problems faced by all types of disabled persons for their 
unernploymentlemployment and self-employment. In this 
memorandum they have given reference to the equal 
opportunitl .. rights and full participation Act 1995 for the 
development of the disables lor the railway policy No.98TGI 
1 OIPCOIPITATA New Delhi 2010111998. I, therefore, request 
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Hon'ble Railway Minister to consider the problems faced 
by such disabled persons who are being forcible removed 
from the railway stations for which I have also addressed 
one letter to Hon'ble Railway Minister dated 16th Feb .. 
2009 which may please considered sympathetically and 
on humanitarian ground. 

Sir, it is pity that M.o.S Railway Shri Naranbhai 
Rathwa has stated in one of the public function at 
Ahmedabad on 14th Feb., 2009 that the State Government 
is responsible for injustice to Gujarat in Railway budget 
(as per the news paper report.) Sir, I wonder how State 
Govemment can be hold responsible for the injustice to 
the Gujarat State for their demands for railway. It is only 
and only railway authorities are responsible for doing 
justice or injustice to any particular State or area. 

Sir. even though tall claims by Hon'ble Railway 
Minister for the betterment of railway management, Sir it is 
a fact that operation ratio of railway has declined to 12%, 
points and earnings of railway started falling from Sept. 
2008 and whatever the new trains announced in the 
present railway budget out of these 43 new trains are 
mostfy in the East. 

In this railway budget we don't find any mention about 
security even though the security and safety should be 
considered top of all. 

Sir, in this railway budget we do not find mention of 
any new mega project. 

Sir. in this railway budget Hon'ble Railway Minister 
has not made any mention of fulfilment of his previous 
promises because as promised double decker passenger 
trains has not seen the light of the day. 

Sir. we don't know what has happened to Earthen 
cups (Kullhar) and Khadi blankets as the same was 
promised by Hon'ble Railway Minister. 

Sir, it is a pathetic condition for the railway passengers 
to pay more for getting Tatkal tickets and also number of 
seats available in non·tatkal regular categories reduced 
and similarly though cushion seats in all general class 
bogies promised but not delivered. 

Sir, Hon'ble Railway Minister has himself admitted 
that quality of food offered on trains deteriorated. 

·SHRI P. RAJENDRAN (Ouilon): i thank you for giving 
this opportunity to expreas my views on Raiiway Budget 
2009-10. I hereby place my protest on record against the , 
• Speech wu .-. on the Table. 
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attitude of Ministry of Railways towards the States like 
Kerata. I do plead through you Sir, the request included in 
the memorandum submitted by Government of Kerala and 
the MPs from Kerala may be considered for implemen-
tation, and may be announced when the Honble Minister 
replies. 

The demands include, increasing the frequencies of 
Rajdhani Express and Sampark Kranti Express trains to 
Kerala more trains to Bangalore, Mumbai, Chennai and 
Kolkata viz Vizag as desired by Keralities in Visakha-
patnam, completion of doubling, electrifying and gauge 
conversion work in Kerala and beuer amenities and safety 
measures in trains to Kerala and improvement of Railway 
stations. I do remind my earlier request to have a stop at 
Kollam for Rajdhani Express. 

Congratulating the Honble Minister for the gains, I 
will request him to consider the needs of Kerala urgently. 

{Translation] 

SHRt StTA RAM YADAV (Sitamarhi): Mr. Chairman, 
Sir, I rise to speak in support of Rail Budget 2009-10 
presented by the hon. Minister of Railway, Shrl lalu 
Prasadji. It is my fortune to speak on fifth historic Rail 
Budget. The manner in which he has managed working of 
the railways so nicely and reduced the passenger tares 
each year is praiseworthy. Railways is a very big 
department, perhaps the largest Ministry under the 
Government of India. There are 14 lakh employees in 
Railways and equal is the number of pensioners. 
Howsoever, no Department can move forward without the 
cooperation of employees, but apart from it, the farsighted-
ness of the hon. Minister, his liberal poticy and a vision for 
the future has brought the Railways on the top of the world. 
The Department which was in financial crunch jutt five 
years ago, is now in a position to generate As. 90,000 
crore surplus. 

Sir, Shri Shahnawaz Hussain was saying that laIujl 
is moving fast Iorward on the tracks laid by Shri Nltlsh 
Kumar. I want to tell him when SM Nitish Kumar ji was 
Railways Minister, he increased passenger tare every year. 
Despite that, Rakesh Mahla Committee recommended 
privatization of Railways. On the contrary, Shri Laluji 
reduced- the fare every year and implemented many a new 
schemes. Still, he managed to earn .urplus of As. 90,000 
crore, it is because of hi. forsightedness. I hail from 
Sitamarhl. Perhaps Shri _ Nitish Kumar ji is aware that the 
mother of the wortd, Janakl Ji was born in Sltamarhi. Not 
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only Indians, even foreign tourists visit this place. None of 
the Railway Minister paid any attention to it. Not a single 
scheme was launched fOf Sitamarhi. When lalu ji became 
Railway Minister, Sitamarhi. a town on Nepal border came 
in the sight of him. He &anctioned not one, but four rail 
lines for Sitamarhi and the work of gauge conversion was 
completed in a record time of just six months. People from 
Sitamarhi now can easily reach out to any place in India. 
And Shri lalu ji has made it possible. 

Not only this, he even started a Garlb Rath. Many a 
train originate from Sitamarhi. Let it be, Nitish Kumar or 
any other Minister, no one announced any train or any 
project for this place during last 56 years. Only Laluji has 
done it. Today, trains ply from Sitamarh to Sonbarsa, 
Jalnagar, Nirmali. This has been construcled alongside 
the Nepal border keeping the security point of view in mind 
and none else than Laluji has taken the initiative of starting 
trains from Seetamarhi, Motihari and Muzalfarpur. 
Therefore, I would like to thank hon'ble laluji a thousand 
times on behalf of people of Seetamarhi and North-Bihar. 
People of Seetamarhi have been working throughout rhe 
country. laIuji has undertaken similar railway works in 
various comers of the country. Not just in Seetamarhi, 
Shahanawaz Hussain Saheb was talking about Bhagalpur 
also. Hussain ji did not make a mention of how many new 
trains were started by Shri Laluji from Bhagalpur and 
launched various schemes. Only Lalu ji has done the job 
of connecting the entire country and no other Minister has 
done this. Only Railways is a departfnent which helps the 
poor people commute from north to South and from east to 
wesl LaJuji has paid attention towards the poor and he 
believes that railways is an important mode of transport 
for the poor therefore, he has worked towards improving 
It. Today even a very poor person can commute from north 
to south in a very low fare and earn his livelihood and 
corne back home later. NOt only this, lalu ji has generated 
lakhs of employment ior the poor families which no one 
else has done .• 

Sir, one of my colleagues was saying that In spite of 
that they are asking for funds in the budget. The railway is 
the largest and the moat important department. if no 
proviSion has been made in the budget then all those 
crores of people who travel by train will have to suffer. 
PrOvision should be made in the budget for facilitating the 
common people. TherefOfe, while eupporting the interim 
Rail Budget, I would like to say that there cannot be a 
better Interim Rail Budget than this. 

Sir, just now one of my colleagues was saying thaI 
there has been an Incraase in number of rail accidenta. I 
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would like to say that rail accidents have not increased. In 
fact accidents have decreased during the tenure of Shri 
Lalu Prasad Ii. During his tenure the poor people have 
had much relief. In spite of this we would like to demand 
from him that Seetamarhi, Bihar region and North Bihar 
have not received their due share in terms of railways. 
Several of my colleagues say that Bihar has been given a 
lot. I would like to say that Bihar has been gi~en very less 
in comparison to their due share. Earlier when Nitish 
Kumar ji was the Minister of Railways then also Bihar was 
not given its due share but now ever since Lalu Prasad ji 
has become the Minister of RaUways, Bihar has started 
getting its due share. 

MR. CHAIRMAN: Sitaram Yadav, ji, now you please 
conclude. 

SHRI SIT A RAM YADAV: Sir, I am Concluding. Sir, the 
work going on the metergauge railway line between 
Sitamarhi and Nart<atiya is to be completed in one year. I 
Would like to request that the said work should be taken 
up on war footing so that people of North Bihar can directly 

.. corne to Deihl via Darbhanga. Secondly, approval should 
be granted for ROBs on East and West ends of Sitamarhi 
station. An ROB each at the east and west ends of 
Janakpur road station should be constructed. New express 
trains should be introduced from Sitamarhi to Mumbai and 
Chennai. A new railway line shoul~ be sanctioned from 
Janakpur Road to Sursad and from Janakpur Road to 
Chauraut. Survey should be carried out for laying a railway 
line from Balmlki Nagar Road railway station to Gohana 
via Hilmatai"ld west Champaran district. Approval should 
be granted for carrying out new survey of railway line from 

. Sltamarhi to Muzaffarpur, via Japha and Minapur Tanuyani 
chowk, Sheohar, Piprahi, Purnaiya, Pumaiya Sasola upto 
Deg station. Sanction for 2 ROB's one each at East and 
West sides of Bodh station in Danapur division should 
also be granted. A new railway line survey should be 
conducted from Arah to Chhapra. Besides this, the survey 
work on the railway line between Ghoghardeeha and 
Ghoghepur has already been completed. Further action 
should be taken for approval for laying new railway line. 
Survey has been conducted from Jai Nagar to Bijalpura 
and Vardiwas. Gauge conversion work should be approved 
for Jai-Nagar-Janakpur-Bijalpura railway line of 40 
kilemeters. Approval should also be granted for laying 30 
kilometers raHway line from Bijalpura to Vardiwu. Survey 
wortt approval shculd be granted from Nohar to Churu via 
Tara Nagar - 80 kilometers. The survey work frOm ~osikalar 
to Nandgaon and upto Barsana has already been 
approved. Instructions should be given for laying new 
railway line. A new railway line should be laid from 
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Sitamarhi-Bhittamor-Sursan-Jai Nagar-Lakhania-Lokaha-
Lokahl-188 kilometers of distance. 

Sir, besides the above demands made by me hon'ble 
Minister is all aware as to what all is required at different 
places. Hon'ble Minister should get all that done at his 
own .Ievet. Hon'ble Minister works according to the 
convenience of the public. Therefore, I support the Interim 
Rail Budget presented by hon'ble Minister of Railways..a.Ad 
thank him. 

SHRI HITEN BARMAN (Cooch Behar): Mr. Chairman, 
Sir, through you, I would like to draw the attention of the 
honble Minister towards this that there is only a single 
railway line from Guwahati to New Delhi, Guwahati to 
Banglore and Chennai, this is from Bongaigaon to New 
Jalpaigudi.· So far this railway line has not been doubled, 
which is why the trains running from Guwahati to 
Bongaigaon are and from Delhi and Bangalore upto New 
Jalpaigudi are in time but then from main Jalpaigudi to 
Bongaigaon the train gets late because there is no double 
track. The work on this double line should be completed 
as soon as possible. This is my demand. 

{English} 

Mainagun-Jogikopa railway line is the main railway 
line but the work on this is going very slow. I urge the 
Railway Minister to speed up the work and complete this 
line before the end of 2009. 

, In my constituency, Dinhata sub-division is the biggest 
sub-division, where more than tWo lakh people depend on 
Alipore to Babulhat railway line but only two passenger 
trains are now servicing there. I urge the hon. Minister 10 

extend Uttar Ganga Express to new Cooch Behar and to 
Bamanhat. One of the Inter-City Express trains, Siliguri to 
Alipore, should be extended up to Bamanhat. This is my 
submission to the Minister. 

In the district of Cooch Behar, a new railway survey 
has been completed -Haldighati to Chandrabandar - but 
the work has not yet been started. Hence, I urge the 
Minister to sanction required amount to start the work. 
Cooch Behar Railway Station is a heritage station, but the 
Railway Department has not taken initiative and sanctioned 
money for its development. I urge the han. Minister to 
develop this heritage station, Cooch Behar. 

Bamanhat station is located in one of the main remote 
areas. It is the last station near the Bangladesh border. 
Now, I would like to place some demands for the betterment 
of the railway services in the stations - development of 
platform shed, fencing, booking counter facility, station link 
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road, reservation facHities on trains. I urge the Minister to 
develop the Babulhat railway station immediately. 

SHRIMATI P. SATHEEDEVI (BadaQara): Sir, already 
three of our han. Members from Keraia have spOken here. 
I have already expressed the way In which the State of 
Kerala is miserably neglected by the Railway Ministry in 
the Interim Budget. We are very proud to hear from our 
han. Minister that the Indian Railways is running profitably 
and now the cash surplus is ~s. 90,000 crore. Whenever 
a major public sector undertaking is running profitably, the 
benefit should reach each State where much contribution 
is there to the revenue of the RaIlways by way of transport 
charges and freight charges. Keraia is contributing much 
to the revenue of the Indian Railways but the way in which 
the State of Kerala Is neglected, we are very sorry to say 
that. The attention of the Ministry should be drawn to the 
developmental WO/1(s in Kerala for which we have been 
requesting for the past several years. 

The geographical sprawl of Kerala is quite different 
from the neighbouring State. Therefore, the demand for a 
separal8 zone is the need of the hoUr. This budget is sRent 
about this. Hence, I would request the han. Minister to 
consider this long pending demand from the State of Karala 
and to set up a separate fWld tor the development of our 
State. 

Whenever we requested for the development of 
railway facilities in our State, the reply from the Minister is 
that since the doubling work is not over, it is not possible 
to allot new trains. 

21.GOhn. 

Only a small portion of the line for doubling is 
remaining to be constructed, that is between Kannur to 
Vaiapattanam. In Kozhikode also, only a small portion is 
to be completed. Hence, in this Interim Budget itseH, fund 
should be allotted to complete the doubling work so that 
the long pending demand for mont trains is met. 

Another issue is electrification from Shomur to 
Mangalapuram. It is also pending. This demand for 
electrification is to be fuffilled. It is miserable to note that 
while providing 43 new trains, the State of Kerala is 
neglected. The long pending demand for an Inter-City 
Express between Mangalore and Kozhlkode is a very 
genuine demand which will benefit. the commuters of 
Malabar area. 

The State of Kerala is requesting for increasing the 
frequency of the Rajdhani Express from Delhi to Trivan-
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drum at least to four days a week. There is only one train 
which is connecting Kannur to Yeshwanthpur. Considering 
the increase in the number of passengers, this train may 
be extended to Bangalore. Already, Shri Shlvanna, our hon. 
Member spoke about the importance of Mysore. There is 
no railway connectivity from Telllchery, the Malabar area 
to Mysore. So, it is a long pending demand, which has 
been recognized by the Ministry at the presentation of the 
last Railway Budget. The survey work is already completed. 
It is before the Railway Board now. So, the Ministry should 
pay much attention to construct that work, which Is there in 
the survey. 

The passengers allover the country are facing so 
many difficulties, threatening the safety of the passengers. 
Hence, sufficient steps have to be taken for securing safety 
of passengers by providing more .RPF with sufficient 
infrastructure facilities. In the Railway Station of Vadagara. 
already RPF is there, but they are not capable of reaching 
the Railway Station, since there is no transport facility for 
them. They have to come from caJicut to Vadagara. So. 
sufficient infrastructure facility should be provided for the 
RPF and the security of the passengers should be taken 
care of. The grievance of the State of Kerala, in this upsct 
has to be considered properly. 

MR. CHAIRMAN: You can lay the rest of your speech. 

SHRIMATI P. SATHEEDEVI: I request that an these 
demands may be considered. 

Sir, I lay the rest of the my speech on the Table 01 the 
House. 

*The interim Railway Budget presented by the Railway 
Minister has really neglected the State of Kerala It has not 
reflected the country's federal structure. The State of Kerala 
is contributing much to the revenue of Indian Railways by 
way of passenger fare and frelghtage charges. Sir. the 
Minister is alwaye saying that the Indian Railways is 
becoming more profitable day by day. Now it is said that 
Rs.90000 crores cash surplus is there. Sir the benefit of 
the major profitable public sector undertaking should be 
distributed In such a way to assist the developmental work 
in those stale which is contributing much to that profit. But 
it Is miserably to note that that consideration is not given 
to the State of Kerala. 

Sir, it Is the long pending demand from the State for 
the formation of a peninsular railway zone with head-
quarters in Kerala. According to RailwaVI, zones are not 
carved out on regional considerations but on the balis of 

...... This plrt of the IPHCh wu 'aid on the Table. 
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work load accessability, geographical sprawls etc. Sir it is 
a well known fact that the needs and geographical sprawl 
of Kerala state are quite different from the neighbouring 
states. Therefore the demand for a separate zone is the 
need of the hour. This budget also is .silent about this. 
Hence, I request t/:le Minister to consider this and do take 
steps to implement the same. 

For the development of the Railways the doubling 
works of Railway lines shou.ld be completed. The doubling 
wori( between Kannur to Valapaltanam and a small portion 
at Kozhikode has to be completed. Sufficient funds should 
be allotted to the said work. The electrification of lines is 
yet another issue that the railways is faCing in Kerala. The 
major section left out in electrification is in between Shomur 
and Mangalore. Hence necessary financial support may 
be granted for the completion of electrification. 

Alapuzha is yet another issue that shOUld be taken 
up. 

It is very miserable to nole that while providing 43 
new trains Kerala is neglected. The long pending demand 
for an inler-city express between Mangalore-Kozhikode is 
a very genuine demand to benefit the commuters of 
Malabar area The demand for new trains from TVM to 
Mumbai and TVM-New Delhi via Konkan and TVM 
Bangalore via Managlore and Coimbatore is another long 
pending demand. 

The State of Kerala is requesting for increasing the 
frequency of the Rajdhani Express to 4 days in a week. 
'There is only one train which is conl'lecting Kannur to 
Yeswanthapur. Considering the increase in the number of 
passengers especiaUy students and wOf1(ing women to the 
city of Bangaluru this train may be extended to the city of 
Bangalore by making it a daily train. The commuters from 
Kerala to Chennai is increasing day by day and it has 
become very difficult to get seats in the existing trains and 
the frequency of the Train No.2685-Chennai Mangalore 
super fast may be increased and it also may be made a 
daily train. 

Sir, the pa8S~ers all over the country are faci~ so 
many problems threatending their safety. Hence suffiCIent 
steps has to be taken for securing the ~afety ~f. the 
passengers by providing more R.P.F. With suffiCient 
Infrastructure facilities. 

The Ministry had announced the survey for a new 
line in between Mysore and Tellichery. The survey report 
is before the Railway Board. Hence, the said report may 
be considered favourably and steps should be taken to 
start the work of ihe said railway line and fulfil the long 
pending dream or the people of Kerala.· 

Grants (Railways) - 2006-07 
MR. CHAIRMAN: The allotted time is already over. 

But I have a list of 15 more hon. Members to speak on 
this. If the House agrees, the time of the House may be 
extended by one hour. 

If the House agrees, we can do it; I am just taking the 
sense of the House. 

... (Interruptions) 

MR. CHAIRMAN: If the hon. Members take only 2-3 
minutes, then we can finish it today, and tomorrow the 
hon. Minister can reply. 

{rranslationj 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): I would like to urge that if you could give this in 
writing then it would be more authentic, it will also remain 
in the record and your point will also be covered. 

MR. CHAIRMAN: Hon'ble Members, Hon'ble Minister 
of Railways has also requested to you and t would also 
request you from the Chair that if you take two minutes 
each, then it can be finished early .and the rest of the 
speeches can be laid on the table. Those hon'ble Members 
who want to lay their speeches can lay their entire speech. 

SHRI RAKESH SINGH (Jabalpur): Mr. Chairman, Sir, 
I would like to say that the interim budget presented by 
hon. Lalu ji just now proves one thing that if a person gets 
addicted to garnering praise then interest of the society 
and country take a backseat and such a situation is never 
good for a country. Department of Railways is facing such 
a situation' today. Indian Railway standards institute has 
been fixing a limit of load in the goods train for the last fifty 
years, keeping in view the tracks and wagons. This limit is 
fixed 58 tonnes since the last 50 years so that wagons 
and tracks do not get damaged. But, unfortunately, just to 
show the Railways in profits hon. Laluji has raised the 
capacity to 68 tonnes, without being backed by any 
technical upgradation in just 4 years while it took many 
years for the railway engineers to bring the capacity to 58 
lonnes. This can create a very dangerous situation lor us 
in future. Wagons and tracks are getting damaged due to 
overloading. Wagons are leaning to one side while 
moving, their axles are breaking and falling down. 
. .. (Interruptions) 

MA. CHAIRMAN: You may give suggestions. 

... (Interruptions) 

SHRI RAKESH SINGH: On the other hand, alignment 
of Ihe tracks is getting disturbed tracks are getting flattened 



607 Interim Budget 
Demands fOr Grants 011 

FEBRUARY 18 2009 (Railways) 2009-10 608 
, Accounts - (Railwars) - 200fH 0 

=::1:L~for 
[SM Rakesh Singh] 

and cracked. I want to tell the hon. Railway Minister that 
aR the PWI and gangmen in Railways are engaged in the 
welding of all these cracks today and thus they are unable 
10 can;y ()Ut the routine maintenance work. This situation 
is, thus, leading the rail network to downfall rather than to 
make it progressive. I want to tell the hon. Railway Minister 
that the recent derailment at Habibganj took place only 
due the regular overloading against the capacity 0' the 
tnICka . •.. {Intetruptions) 

The whole of the yard, lines and signals were 
destroyed and as per my information, an the traffic was 
disrupted there for 5 days and thousands 01 passengers 
had got their tickets cancelled. A total loss of about Rs. 50-
100 crore was incurred by the Railways if an the losses 
are added . ... (Interruptions) 

MR. CHAIRMAN: PIeaae lay your remaining speech. 

SHRI RAKESH SINGH: Mr. Chairman, Sir, I its a very 
i~t matter . ... (Interruptions) 

MR. CHAlR~.AN: I haw sought the opinion of the 
House. 

... (Interruptions) 

MR. CHAIRMAN: Everyone will be given 2 minutes 
to speak and the rest of the speech can be 'aid. 
.. . (Interruptions) 

SHRl RAKESH SINGH: I will speak a few points and 
lay the rest to the speech . ... (Interruptions) 

MR. CHAIRMAN: The House allows two minutes of 
speech. 

... (Interruptions) 

SHRI RAKESH SINGH: Mr. ChaInnan, SIr, laying of 
one kilometer railway line costs ebou! As. 13 crore. A rake 
costs about Rs. 4-6 crore while a bogie about As. 25-30 
lakha. The information regarding the number of wagons 
damaged due to overloading in the last one year. 
. .. (Interruptions) 

MR. CHAIRMAN: Please, lay some demands of your 
constituency, if there are any. 

... (Interruptions) 

SHRI RAKESH SINGH: Hon. Sir. !a it not an issue? I 
want to give you so i~t information on this issue. 
Give me. atleut. u much time as given to the Members 
who spoke before me . ..• (Interruptions) 
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MR. CHAIRMAN: Other hon. Members of your party 
also want to speak. 

SHRI RAKESH SINGH: All right. I will lay my speech 
after conctuding my last point within two minutes. Hon. 
Railway Minister, Sir. you might remember that you had 
visited Jabalpur. The whole of Jabalpur and Mahakaushat 
had welcomed you. You saw the problems being faced by 
the people there and had announced from the stage to 
complete the Jabalpur-Balaghat broadgauge project within 
two years. One 'lear has gone by and I do not see if this 
project can be completed even in the next 5 years. Second 
demand made to you was regarding introduction 0' a train 
from Jabaipur to Mumbai and you had given an assurance 
of making an announ~ment about it in the railway budget. 

We want to thank you for announcing a Garib Rath 
train from Jabalpur to Mumbai in the railway budget. That 
train was to be introduced from 20th but it was not and 
even before that it was extended upto Allahabad instead 
of Jabalpur by you. Usually, if a railway Minister makes 
some announcements somewhere then they are honoured 
also. May be. in future. you will extend this train from 
Allahabad 10 Patna. t have no objection to that. You may 
give us some other train for Jabalpur as it is the 
headquarters of the West Central Railway zone. We had 
demanded a direct train from Jabalpur to Mumbai and even 
that train has been snatched by you. The people 0' Jabalpur 
and Mahakaushal want 10 know the circumstances which 
led to this decision . ... (lntemJptlons) 

SHRt LALU PRASAD: We never snatch any train from 
anyone. 

SHRI RAKESH SINGH: You have snatched our tram. 
. .. (Interruptlons) 

MR. CHAIRMAN: pi ..... lay the rest 01 the speech. 

SHRI RAKESH SING"': Laiuji, I urge you to keep your 
promiH. Please do not deviate. The train should go to 
Mumbal via Jabalpur . ... (Interruptions) 

MR. CHAIRMAN: Plea .. , lay your remaining speech . 

... (Interruptions) 

[TranslBtion/ 

SHRI RAKESH SINGH: Hon. Sir, I am concluding my 
speech. Initially, t had wanted to put forward a number 01 
demands. I wanted to demand trains from Jabalpur to 
Kolkata, JabaJpur 10 Patna via Chhapra-Siwan, Jabalpur 
to Oehradun and from Jabalpur to Amrltsar. But·1 am not 
going to put any 01 these demands now because it seems 
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to me that the people of the country have had to face great 
disappointmenl People of my constituency have also been 
disappointed. In any case, the Minister cannot make any 
new announcements. This government has litUe time left 
and I am sure that the present government is not going 
return to power . ... (Interruptions) Even so, if the Minister 
implements the prior announcements made by him, at least 
the people of my constituency would be grateful to him. 
Mr. Chairman, Sir, thank you for giving me the opportunity 
to speak. 

Sir, I wiN place the rest of my speech on the Table of 
the House. 

• The interim budget presented by LaJuji has proved 
that for a person who becomes used to false praise, the 
social and national interests take a backseat and personal 
interests override all other considerations. When such a 
person occupies a high position in the country, it becomes 
the misfortune of the country. 

This is the present situation of the railway department 
of the country. If we do not Need to the situation now the 
Mure of the railways will become bleak. 

Sir, the goods trains have a fixed load bearing 
capacity. The Rail Design Standards Institute, Lucknow had 
to stri.,e for years to improve the load-bearing capacity of 
Box-N Wagons to make them capable of bearing 58 tonnes 
of load without harming either the railway tracks or the 
wagons. It took 50 years for the Indian railways to achieve 
this but it took only four year for the Railway Minister, Lalu , ' 
Prasad Yadav jl, to issue a dictatorial order to load 68 
tonnes of weight in these wagons, without carrying out 
any technical improvements, just to show profits without 
Increasing the fares. But hon. Laluji has tried to conceal 
the adverse effects of overloading on the railways. The 
officers who tried to point it out were threatened into 

submission. 

Sir, I would Hke to inform the House, through you, 
that overloading is dangerous. The wagons are getting 
damaged and are leaning to one side. Excessive load has 
weakened the axels and they are cracking apart. The tracks 
are also getting damaged. Load bearing capacity of tracks 
is also fixed but the excessive load is causing the tracks to 
expand and they • are getting weakened at different points. 
Fractures are increasing. PWL and gangmen are engaged 
in welding the fractures in the tracks but the alignment of 
tracks is getting disturbed. This is causing derailments 

frequently. 

..... TN. part 01 1M SpMd'I wee I8Id on 1M T.tIIe. 
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Sir, I would like to ask the Railway Minister if it is not 
true that the recent derailment at.Habibganj in Bhopal has 
caused the railways to suffer a loss of crores of rupees 
when traffic had remained disturbed for more than 45 
hours. All the trains were diverted. Thousands of 
passengers had to cancel their journey. The entire railways 
infra-structure at Habibganj was destroyed. All the five lines 
were broken and all crossovers were damaged. All the 
signals were damaged. If we calculate the loss caused to 
the railways due to this derailment, it would come to around 
50 crore to 100 crore rupees. This is just one example. Sir, 
the cost of laying one kilometer of railway line is about 13 
crore rupees. The cost of one bogey is 25 to 30 lakh rupees. 
The true picture of the finances of the railways will be 
revealed when the cost of coaches and railway lines 
damaged due to overloading is coalculated. One engine 
costs 4 to 6 crore rupees. Overloading has damaged 1 03 
engines during the last year. We can make out the 
condition of the railways when all these facts are taken 
into consideration. 

Sir, overloading is affecting adversely almost all the 
railway bridges in the country. The bridges are getting 
weakened and if it is not true, then the Railway Minister 
may clarify as to why trains that run at a speed of 70 km. 
per hour move at a speed of 30 to 45 km per hour on 
bridges. 

Sir, the Minister is enticing the country with the vision 
of bullet trains which run at a speed of 300 km per hour or 
more, in order to elicit praise for himself. Laluji may explain 
as to how he proposes to run bullet trains in a country 
which has unmanned crossings, tunnels and bridges and 
damaged tracks. 

They could have been run if Laluji had taken forward 
the schemes introduced by Nitishji during the NDA regime. 
At that time a scheme for laying a third line throughout the 
country was formulated which he dumped into the 
wastepaper basket. 

Laluji also played another practical joke on the 
people of the country. He has increased berths in 
passenger trains. The passengers cali this berth the Lalu 
berth and pray that they are not allotted this berth. I 
challenge Laluji to travel on this berth and then tell us if 
he found his journey comfortable on this Qerth. 

Sir, it is a tradition in the country that Ministers do not 
renege on the announcements they make in public but 
Lalujl is going back on his own announcements. 

Laluji had visited Jabalpur last year. On the demand 
of Jabslpur residents he had announced that Jabalpur-
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Godia broadgauge would be completed within two years 
but such an important project of the country is not likely to 
be completed during the next five years. 

Wide-apread agitations were staged In Jabalpur In 
the last year. Laluji had announced a direct train from 
Jabalpur to Mumbal In the last Budget. It was to be 
inaugurated on the 20th of February but before that an 
amouncernent has been made In the Interim Budget that 
the Garlb Rath would run from Allahabad In place of 
JabaIpur. After some time, perhaps it would start running 
from Patna in ptace of Allahabad. WID the hon. MInister of 
Railways State the reasons for doing so? Why the feelings 
of the public of entire Mahakoshal, Including Jabalpur were 
played along with? 

Sir, it has been the tradition that the Members of 
Partiament put forth their demands during debate on the 
Rail Budget. I have been putting forth my demands for the 
last several years but this time I would like to say only that 
the people of the country have no expectations from the 
UPA Govemment and Shri Lalu Prasad ji. Now, the public 
is waiting for your going out of power. 

Now, you can not make any new aMOUncement but 
the public 01 mv constituency would be grateful to you If 
you implement your earlier announcements made in regard 
to Jabalpur.· 

SHRI LALU PRASAD: Sir, everything cannot be 
included in the reply. But Rakeshp must know the facts 
and not make assumptions like a wagon costa Rs.4 crore. 
A wagon costs maximum Rs.20 Iakh. 

SHRI RAKESH SINGH: I have stated the coat of a 
wagon As 25 to 30 lakh . ... (Interruptlons) 

SHRI LALU PRASAD: You correct your atatement. I 
do not diacriminate while announcing the trains. First you 
correct your statement in this regard. You should be alert. 
When we are going for elections, you are reminded of 
what we have done . ... (Interrupt;ons) I do not take away 
any train . ... (Interruptions) 

SHRI RAKESH SINGH: You have taken away our 
train . ... (Interruptions) 

SHRI-LALU PRASAD: This Is not right. How tong will 
you 8CCU88 me of taking lIWay your trains? All the traina, 
which have been announced, win be Introduced within a 
year after the aMOUncement. If any train ia announced 
then it will run. There la a separate train for Allahabad. I· 
will prove it . ... (Intenuptions) 

GlBnts (~ailwsys) - 2006-07 
MR. CHAIRMAN: Hon. Minister has explained hie 

position, hence there Is no point of debate. 

(English] 

MR. CHAIRMAN: Nothing except the apeech of 
Chowdhury Vijendra SIngh wlU go on record. 

... (Interruptions)" 

(TransiaIion] 

CHAUDHARY BIJENDRJIp SINGH (Allgarh): Mr. 
Chairman, Sir, following your order properly I would like to 
thank you for giving me an opportunity 10 apeak on vote 
on account of RaIl Budget. Lalujl deaervea our enormous 
praise. It Is a point of discussion not only In this House, 
but also throughout the country and the wortd that the fare 
and freight have not been Increased In the lut ftve RaIl 
Budgets. The people are aurprlHd as to what kind of Rail 
Budget Is prepared by LaJuji. We will have to do a raaearch 
Into It. Leave India, research Is being conducted on LaJuji 
in OxfOrd University. I would like to thank Lalujl. I win put 
the demands of my constituency In two minutes and then 
conclude my apeech. Hon. Laluji visited Aligarh on 
22.102008 after my rep8.ted reqUeeta. 

Mr. Chairman, Sir, I would like to draw the attention 
of Shr! Laluji, through you, to his tQtorIcaJ viaIt to Allgarh 
on 22.10.2008. AIigarh is a historical place and it has Its 
own Importance. Allgarh is known for Its Muslim University 
aM over the country and the WOftd. StudenIa 01 several 
nations study here. Thouaanda of students of BIhar are 
studying In Aligarh. We had put a few demands In public 
interest in the public meeting. In view of those demands, 
hon. Laluji had made an announcement. 

I just want to atate thai Aligarh is a city 01 education 
and equally Important city for the HIndus and the MuaUma. 
It Is only 130 kilometres far from Delhi. Yau are trying to 
change the traffic load through several plans In order to 
reduce the passenger load on Aligarh route. You have 
atartad the aurvey of KuganJ to Khojia raN line on our 
demand. W. hoped that 1hIa line will be Included In this 
Rail Budget. If not now, then pie ... Include this rail One In 
the Budget In public Interesl In near future_ We had 
demanded the stoppage of some,tralns at Angarh. You had 
aMOunced the stoppage of Sampark Ktantl Express at 
Aligarh. You had rejected the stoppage of RaJdhani 
Express but the public pleaded that four Rajdhani trains 
pass through Allgarh continuously and demanded the 
atoppage of the last Rajdhanl lrain coming 'rom Patna. 
You had even made an announcement in that regard and 
It was reported in the newspapers too. Our demands are 
the same which do not bring any burden on the Budget. 

·Not recorded. 
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Even after so many years of Independence only one train 
plies on Aligarh-BareiUy line. The number of trains have 
been increased all over the country but on this line a single 
passenger train is running. 

I have demanded for a stoppage at Sonamay. I hope 
the han. Minister will fulfil it. A halt of Chualpur passenger 
train on Delhi-Aligarh line was also sought. When the 
people's representatives of my district placed this demand 
before the han. Minister, the hon. Minister had told that 
this was a reasonable demand and further he had said 
that he would make all possible efforts to meet this demand. 
It is said about him whatever he promises, he delivers. 
Aligarh Is a historical city. 

MR. CHAIRMAN: All right, now you conclude your 
speech. 

CHAUDHARY BIJENDRA SINGH: His Ministry is 
quite important. The Railways has created a record. By 
creating a revenue surplus of Rs. 90,000 crores, the 
Rallways has proved that no-other department has earned 
more profit than it. I am thankful to him for having 
constructed an ROB. He has done a lot. I just want to 
remind him that A1igarh, inhabited by a minority community, 
Is a famous educational and research centre. Ajmer Sharif 
is a religious place for both Hindus and MUslims. 
Thousands of people go their to pay their obeisance. And 
he has not only given an assurance for starting a train to 
Ajmer from here, but also had made an announcement to 
this effect. 

MR. CHAIRMAN: All right, conclude your speech, now. 
Time is over for you. 

CHAUDHARY BIJENDRA SINGH: My demands are 
reasonable, please pay attention to these. I had requested 
for a stoppage of VIkramshila Express. Stoppage of 
Vikramshila, Lichchvi, Patna Rajdhani Express, Sampark 
Kranti Express should be provided. 

MR. CHAIRMAN: You lay your speech on the Table. 

CHAUDHARY BIJENDRA SINGH: Congratulations 
and thanks to you for this kind gesture. I would like to 
congratulate Sonia ji and also Manmohan Singh ji as many 
a development marks have been done during the last five 
years and I am sure this hard work will definitely bring 
them back to power . ... (Interruptions) 

[English} 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, we are very 
happy that the R&!lways, as one of the biggest enterprises 
of the country, hal made a huge profit of RI. 90,000 crorea. 

Grants (Railways) - 2006-07 
The congratulations go to the han. Minister. But at the same 
time, I am not repeating what other Members from Kerala 
have osaid. \ 

Kerala-.is deeply hurt because of the kind of neglect 
that we have faced. We do not deserve that. So, I request 
the hon. Minister to kindly look into the memoranda that 
we have given. Shri Vayalar Ravi, Shri Karunakaran and 
Shri Kurien, irrespective of parties, have signed it. That is 
the voice of Kerala and that Is the sense of feeling that we 
are deeply hurt. I thought that I will take this opportunity to 
tell the Minister to consider the feelings of Kerala. 

Now, I would like to mention one or two small things 
apart from this. Since the Indian Railways have made huge 
profits, this is probably the time for the IRCTC to make 
some investments for the biggest pilgrim centres. Some of 
the biggest pilgrim centres in the country are in Kera!a, 
like Sabarimala and Guruvayoor. I would like to request 
the Minister to consider having two IRCTC projects in these 
two areas. Land is avallable and other facilities will be 
provided. 

The survey for Trichur-Kollangode line has been 
completed. The present estimate that is with the Govern-
ment is not true because it is based on the old realities 
that this line will not be profitable. Since two big container 
ports are coming up and other industrial developments 
are taking place in Kerala, I think, this railway line will be 
profitable. This will act as a bypass between Emakulam 
and Kozhikode connecting Pollachi and Palakkad line. Shri 
Velu will understand that. That will be a new rail line and 
that would be a link between Kerala and the so~them part 
of Tamil Nadu. So, I hope that line will be allowed as a 
new tine. 

When the Railways are making huge profits, 
passenger amenities should be improved more. Many of 
our coUeagues made a mention about the lack of security 
in the Railways. So, security should be taken as an 
important aspect of good railway management and it 
should be provided for. Then. food, especially in the long-
distance trains should be clean, better in quality and should 
be cheaper in terms of price . ... (Interruptions) 

In Kerala. a large number of RoBs are under 
construction. But most of them are incomplete. I would 
request the Railway Minister to make a time-bound 
programme so that all these RoBs are completed_ 
... (lnterruptions) 

My last point is this. In Trichur, which is my 
constituency, second entry has been inaugurated. But the 
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facilities that have been offered still remain either 
incomplete or not yet started. So, I thought this opportunity 
wil,\be taken to say that something should be done 
e~1y so thai the second entry win be a boon for 
the people there. Thank you. 

SHRI ABlI AYES MONDAL (Katwa): Mr. Chainnan, 
Sir, I support the Interim Railway Budget presented by the 
hon. Minister. Supporting the Budget with grave concern, I 
would like to draw the kind attention of the han. Minister to 
the fact that in the Budget there is no mention of the 
extension scheme of the doubling from Jirat to Kalwa of 
Bandel-Katwal rail line which is almost a century old single 
one. 

In the last Railway Budget for 2008-09 the hon. 
Minister in his reply to a long debate and discussion in 
this august House told the House that the doubling scheme 
from Jirat to Katwa would be included in the Budget but 
unfortunately it was not included. Furthennore, it is a matter 
c! great sadness that this is absent in the present Interim 
Budget also. 

In order to- protect the Samudragarh and Kalinagar 
railway statiOns on this railway, wor1ts for arrest of erosion 
of the banks of mighty Ganga river are going on. More 
money needs to be allotted for total control of the erosion. 

On the same railway line, computerised system for 
issuing passenger tickets at Ambilul-Kalna station has been 
sanctioned almost a year ago, but it is r.ot yet installed. 

The gauge conversion works of Burdwan-Katwa 
railway line are yet to start. The Government 01 West 
BengaI has already allotted a sum of Rs. 10 crore for 
starting of the work. In an inaugural function at Katwa 
railway station, the hon. Minister on 30.6.2007 had 
announced that the project would be completed within two 
years, but the work is not yet started. 

Lastly, the proposed new train, viz.. Puri-Katwa 
ExpNss needs to be extended to Nabadwip Dham Station 
to serve the people better and for the pilgrims in particular. 

Sir, with these few words, I conclude my speech. 

{Translation} 

SHRI NIKHIL KUMAR CHOUDHARY (Katihar): Mr. 
Chairman, Sir, I am grateful to you for having given me 
and my Party an opportunity to speak on Interim Rail 
Budget tor the year 2009-10. I congratulate the hon. 
MinIster of Railways thrice. First for the . works done by 
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him, second for the demands being made for so many 
days and third for meeting the demands before the 
elections. .,. (Interruptions) 

SHRI LALU PRASAD: What happened to the demand 
made to me. 

SHRI NIKHll KUMAR CHOUDHARY: That is 
confidential and it should remain confidential. One should 
praise the Rail Budget for new provisions made and thus I 
do praise the Budget. The frequency of 2424/2423 
Rajdhani Express has been increased to six days a week. 
It is good, but I am sad to know the withdrawal 01 special 
Rajdhani which plied on Thursdays and Sundays. It should 
be restored. However, thanks for increasing the frequency 
by a day. 

Secondly, Jugwani-New Delhi Seemanchal Express 
will now run on five days In place of one day eartier. Ranchi-
New Bongaigaon. via UaIda train has been extended up 
to Guwahati, I had said that this train should run via Maida· 
Kumedpur, Katihar as it is the shortest route and it touches 
15 stations of Bihar and it win facilitate the people of Katihar 
and Arharia with one more traIn without any extra 
expenditure or any other difficulty as there are no enroute 
stoppages. Only Barsoi is a big station on this route. People 
01 that area have not train for Ranchi. My submission is 
that its route should be changed and as there are no 
stoppages on that route, so its route can be changed without 
any kind of inconvenience. New track has already been 
laid between Katihar-Barsoi. 

Capital Express was extended up to New Jalpaigudi 
and subsequently, it has been extended up to Kamakhya· 
Guwahati. The number of passengers have increased but 
number of bogies have not been increased. It IS caUSing 
great hardship to the passengers. My submission is that III 
A.C. coach and a general coach be added with this train. 
During Nitishji's time Hate Bazare Express used 10 ply up 
to Baraunsi. Laluji exlended it up 10 Saharsa. Hate Bazare 
runs via Katihar. Though Hate Bazare was extended up to 
Saharsa, but a general class sleeper coach was withdrawn 
from it.' My submission is that two general class sleeper 
coaches be attached to this train, belore the elections and 
III A.C. coach al80 be provided. 

MR. CHAIRMAN: You have only one more minule to 
speak. Hurry up if you have any other demand. 

SHRI NIKHIL KUMAR CHOUDHARY: Sir, I have made 
promise to the people of my area and also to my wile. She 
has been ringing me since 7 o'clock asking if I had not 
made my apeech 80 tar. Now ·Iet her and the people of my 
consti1uency also hear It. 



617 Interim Budget 
Demands fOr Grants on 
Supplementary Demands for 
Demands for Excess 

MAGHA 29.1930 (SAKA) (Railways) 2009-10 
Accounts - (Railways) - 2009-10 
Grants - (Railways) - 2008-09 

618 

SHRI LALU PRASAD: Your wife may be viewing the 
TV now, so, she will come to know as to what the truth is. 
She may be searching for him as to where he has been till 
late hours. He may have told her that he has to take part 
in debate on Rail Budget. Why is his wife suspicious about 
him? 

SHRI NIKHIL KUMAR CHOUDHARY: Sir, I am 
speaking here with inspiration from her. Several trains 
remain stationed at Barauni, Vaishali Express and New 
Delhi-Lucknow Express remain stationed for 16-16 hours. 
A pit line has been constructed at Katihar involving an 
expenditure of crores of rupees. It should be hundred per 
cent utilized, whereas, its capacity utilization is just 30 per 
cent. My submission is that if the said train is extended up 
to Katihar, people of Katihar would be immensely benefited. 
Many a train start from West Bengal, but do not stop in 
Bihar. I think, the hon. Minister won't concede my one 
demand before elections. Many others and even Pappu 
Yadav ji has said that there is proposal for a broadgauge 
line between Katihar to Teznarayanpur Balvabhati. In this 
regard, I would say that I will be grateful if the said line is 
considered fro", Manihari to Sahibganj. 

Sir. I am laying the remaining speech. 

• I would like to express my views on the 2009-2010 
Rail Budget. Sir I, Nikhil Kumar Choudhary, Member of 
Parliament hail from Kallhar Lok Sabha constituency. The 
Rall Budget was pre .. nted by hon'bIa Mini.ster of Railways 
in the Lok Sabha on 13.2.2009. I would like to congratulate 
hon'ble Minist.r of Railways for presenting the Rail Budget 
in the Lok Sabha five times in a row. I am glad that hon'ble 
Minister of Railways has got this honour. During these five 
years over all development of railways in the country has 
been claimed. It is Indeed good news for the country to 
increase the profits of railways from Rs. 20 thouliand crores 
to Rs. 25 thousand crore •. Through you, I would like to 
request honble Minister of Railways ~at on the one hand 
13 new trains have been given to Bihar in the budget and 
on the other many trains have been extended also, but it 
is regrettable that Garib Rath is being siarted from Sah~rsa 
whereas no Garib Rath was introduced from Katlhar 
Division. Katihar rail division holds its own place from 
professional .ind commercial point of vi.ew. You have given 
a new train from Radhikapur to Deihl but you have not 

ntioned the places via which the train will run. I would 
;;: to request that the new train running from ~adhikapu~ 
to NE'w Delhi should be run via Katihar Sonalt, Saalman 
and it should also be provided a stoppage at Saalmarl 
and Sonan. I ha~ made a mention of it in Raiganj at the 

• ...• ThIs part of the IIPMCh _ laid on the Table. 

Grants (Railways) - 2006-07 

time of an inauguration by Shri Priya Ranjan Dasmunsi, 
hon'ble Minister of Information and Broadcasting some. 
years back. Sir, Katihar rail division is an important rail 
division connecting the north-eastern India and from 
strategic 'point of view'. Katihar division should have 
certainly been given importance in the budget. Through 
you, I would like to say that for years now Katihar rail 
division is being treated discriminately. Hate-Bajare 
Express originating from Katihar was extended upto 
Saharsa and later on two sleeper coaches were reduced 
from the same which is not appropriate at all. Passengers 
are unable 10 get berth reservations and on top of that 
number of sleeper coaches is being reduced. I would like 
to urge that two sleeper coaches and one Air-condition 
Three-tier coach should be added in the aforesaid train 
for Katihar. The capital Express was extended upto 
Kamakhya. The number of sleeper coaches and Air-
conditioned coaches was not increased in this train also. 
Mahananda Express was extended upto Alipurdwar but in 
this train also the number of sleeper coaches and Air-
conditioned coaches was not increased. I had written a 
letter to hon'ble Minister of Railways nearly two years back 
to increase the number of sleeper coaches and air-
conditioned coaches but no concrete action was taken in 
respect of the aforesaid issues. Sir, through you. I would 
like to present some more important issues of Katihar Rail 
Division over here. Alipurdwar-Ranchi Express (5761-5762) 
runs via Maida. If the said train is extended from Barsoi 10 
Katihar and again run via Katihar to Kumaidpur upto Maida 
then it will provide a train for the passengers of Kalihar -
Pumia-Ararla upto Jharkhand with a !e=>o tIme as well as 
expenditure and this will increase the railway revenue 
which is in the interest of the nation and for public welfare. 
There is no single train from Katihar to Jharkhand. Sir, 
there are a few trains which, If provided stoppage at certain 
stations, will not only increase the revenue but also make 
It convenient for the passengers to travel to their 
destinations. Kanchanjunga Express 5667/5668 should be 
provided a stoppage at Azamnagar. New Jalpaigudi to 
Sialdah-Superfast Express 250312504 does not have any 
stoppage in Bihar, therefore it is requested that the same 
should be given stoppage at Barsoli and Azamnagar. 
Besides this, 5933-34, 5635-33, 5651-52, 5653-54, 5635-
36,2515-16,2508-09 trains should also be given stoppage 
at Barsoi railway junction. Sir, I would like to remind you of 
the previous year budget wherein Jogbani-Kolkata Express 
was taken in as a new train. I would like to request that the 
said train many be immediately run between Kolkata and 
Katihar. Sir, I would like to talk about those passengers 
from Katihar who travel to southern India in order to get 
treatment tor eye and heart disea •••• At present only the 
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Muzaffarpur-Yashwanlpur Express, which is a weekly train, 
runs via Katihar junction. The number of seats available 
from Katihar in sleeper berths is so less that the patients 
do not get any place. I would like to request that the number 
of sleeper berths should be increased in Muzaffarpur-
Yashwantpur Express alongwith increasing its frequency 
upto thrice in a week. 

Sir, certain important trains keep haulting un-
necessarily at Barauni junction which is neither in the 
interest of the country nor of the railway department. 
Vaishali Express haults at Barauni junction for 16 hours 
and 15 minutes. Barauni-Lucknow Express 5203-04 haults 
at Barauni for 12 hours. Barauni-Jammu Tawi Express 
5097-98 haults at Barauni for 23 hours 15 minutes. Why 
can't the aforesaid trains be extended upto Katihar 
Junction. I would like to say one more' thing about Katihar 
Junction and it is that only 30 percent of the railway line is 
utilised in Katihar. If these trains are extended upto Katihar 
then the railway line will be utilised 100 percent which will 
serve the purpose of railways on one side and on the 
other it win become convenient the paasengera to commute 
to their other destinations. It is proposed to convert the 
Katihar-Manihari-Balughati metergauge railway line into 
broId-gauge and this railway line may be .xtended upto 
Bhob road via Ahmedabad. 

The public of Bihar and Jharkhand have been sirce 
long demanding a road railway bridge between Manihari" 
and Sahebganj. Construction of this railway bridge will 
lead to direct connectivity of Jharkhand and Bihar with the 
North eastern States. 

The Express train which used to run from Katihar to 
Jaynagar via Darbhanga earlier should be restarted. 

A halt should be constructed at Haziar between 
Dalkola-Telta. 

All paasenge, trains should be provided halt at 
Bishanpur Halt between Soneli-Jhoa. 

Halt for 4083184 Mahananda Express aQCI 581015609 
Awadh-Auam train should be provided at Telta and 
Sudhani. 

Radhikapur-Sealdah Express 314513146 should-be 
provided a haft at Azamnagat Road station. 
An overtlIidge should be constructed at GaushaIa 
Railway Gate and SanlOlhi Chowk Railway Gala In 
Katihar. 

It would be in the public interest to run the new DMU 
train at 6 a.m. between Patna and Kafthar. About 11 

Grants (Railways) - 2006-07 
acre of railway land in lying vacant in Kalihar. It is 
proposed to construct residential quarters for the 
railway employees on the said land whereas quarters 
are available in plenty In Katihar. Hon. Railway 
Minister is requested that setting up either a workshop 
for maintenance and repair of diesel engines or a 
factory to manufacture railway sleepers, there would 
be more appropriate. With these words, I conclude.' 

SHRI LALU PRASAD: Mr. Chairman, Sir, God has 
made him speak that he will demand form me again. It 
means that the UPA Government will come 10 power again. 

SHRIMATl TEJASVINI GOWDA (Kanakpura): Sir. I take 
your leave to speak from here. 

{English} 

Sir, while complimenting the UPA Government under 
the leadership of Dr. Manmohan Singh, our hon. Prime 
Miniller with the able guidance of Shrimati Sonia Gandhi, 
our UPA Chairperson, I also compliment Shri Lalu Prasad, 
who Is the eminent and the most successful Railway 
Minister of India, who is one of the national leaders, UPA 
Partner and also the leader of the RJD for his tremendous 
achievements and progress where India and the Railway, 
Railway and profit and Railway and progre.. are 
synonymous and these are the unbelievable words. 

(TransIIJIJon/ 

All thle has happened and it is not magic bUt reality. 
I, ,*-fore, on behalf of the rural people of India, would 
like to thank La/u Prasad jl for the progress made by the 
Railways. 

{EngNsh} 

The people from the Harvard University invited one 
of the prominent leaders like Shri Lalu Prasad to give the 
lecture to know how to au ... the economic stability. When 
the whole world is trembling with the economic reoession, 
a person from the village background, a person from the 
poor background has been invited to give the lecture to 
know how to addre.. economic stability. H. raised th. 
tricolour abroad. He has been invited. to the MIT to give 
lecture. That shows how the Indian economy, how the 
Indian leaders can lead the globe today. I compliment him 
for his hard work and succe.s. 

(TraMlatlon) 

Not only train but Lalu jl's heart is also behind the 
succeas of the Indian Raiiways. He h .. love for poor and 
that is why the Railway has made progre ... I hope that we 
w\U regain power to serve millions of people due to the 
said progress and the benefit to the poor. 
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Demands for Excess 

A lot of things are said about Bihar. I am a Sough 
Indian and belong to Karnataka. There is a connection 
between rne and Bihar where Mahavir ji had preached 
religion, policy and harmony in Sahrvan Bellgola. Ten 
years ago, I was not in the politics, I was in Media. I had 
the opportunity to interview Lalu ji. I asked him why Bihar 
was so backward even though it is such a beautiful, historic 
and religious state as Budhism spread from there. Then 
Lalu ji replied that it was so because people targeted Bihar 
when they assumed power. On one hand, there is politics 
while on the other God has given natural calamities like 
floods in Ganga-and Kosi rivers during monsoon, which 
has made Bihar backward. I want to thank Lalu ji that justice 
Bihar deserved has been to it so that the inequality is 
removed. The inequality between poor-rich, city-village 
should be removed. That is why justice being dispensed 
is appropriate and I support it. 

{English] 

Indian Railways have generated cash surplus of Rs. 
90,000 crore from the same organisation which was forced 
to pay dividend in 2001-2002. 

(Translation] 

They said India shining and we said feel good factor 
and some people got the opportunity. But, why did not you 
make progress like Lalu ji is making? 

(English] 

During the tenure of Lalujl, ambitious programmes 
like dedicated freight corridors have been sanctioned. The 
eastern Dedicated Freight Corridor goes from Dankuni to 
Ludhiana via Kolkata and the Western Dedicated Freight 
Corridor goes from Dadri to Mumbai via Delhi. 

(Translation) 

Whether the facilities in this country are for the rich 
only. This should not be so. Those who are poor should 
also get these facilities and that is why Lalu ji introduced 
them and we don't care even alter making losses because 
they too are Indians. Laiu ji has introduced 14 Garib Raths. 
In just Rs. 585, people can travel in Garib Raths. Twenty-
four railway stations are being modernised. Lalu ji has 
taken steps to provide facilities like we saw i~ the .. US and 
Mexico for which I thank him. My brother Lal Singh JI speaks 
much about Udharhpur and Kashmir. On every thing, he 
says that they are. fighting since five years. 

(Eng/ish) 

New railway lines have been constructed between 
Udhampur and Jammu and from Anantnag to Baramulla. 
These lines will strengthen the unity and integrity of the 

nation. 

{Trans/ation] 

I had been a student of political science and know 
that a country can not be strengthened without communi· 
cation and facilities. 

[Eng/ish] 

Now passengers from any part of the country can 
dial the number 139 and get any information that they 
want regarding the Railways. In days of price rise, nobody 
can dare to reduce the fare which our Government has 
done. This shows that in spite of helping the poor, we can 
r':ln this nation very efficiently. 

{Translation] 

We should be always be on the side of the poor. Sir, I 
lay the demands regarding Karnataka on the table of the 
House. Lalu ii the people of Karnataka love you very much. 
I thank you for giving me an opportunity to speak. 

I arn laying the remaining speech on the Table of the 
House. 

{Eng/ish] 

• (A) Survey. 

New Lines: Now new lines mentioned in this Budget for 
Karnataka 

Gauge Conversion: No Gauge Conversion mennoned in 
this Budget for Karnataka 

Doubling: Hospet-Swamihalli 

(B) P .... nger Service. 

New Train. 
Mumbai-Karwar Superfast (Tn-weekly) 

2 Nizamuddin-Bangalore via Kacheguda Rajdhani 
Express (Tri-weekly) 

3 Mysore-Yeshwantpur Express (Daily) 

Exten.lon of Train.: 

Jodhpur-Bangalore to Comlbatore 

Incra ... In Fraquency 

No increase frequency of trains in Karnataka 

Fe.tura. of Rail Budget 2008 

New Train. 
(A) Machallipatnam - Bangalore (Tri Weekly) 

(B) Yesvantpur-Jodpur Express (Weekly) 

(C) Mysore - Nanjanagud Town Passenger (Daily) (after 
gauge conversion) 

...... This part 01 the apeech w .. laid on the TIIbIe. 
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{Shrimati Tejaswani Gowda] (B) 2431/2432 Nizamuddin- Trivendrum via Mangaiore 
ExtentIon ofTralnl (Trice in a week) 
(A) 2677/2678 Bangalore - Coimbatore Express to NewUnea 

Emakulam 
Harapanhalli - Harihar (B) 2691/2692 Chennal-Bangalore Express to Sri (a) 

Sathyasai Prahanti Nilayam Gauge Converalon 
(C) 571/572 Bangalore-Salem Passenger to Nagore (A) Anandpuram-Talguppa of Shomsga- Talguppa 

(after gauge conversion) 
(D) 356/357 Oharwad - Passenger to Bijapur Doubling 

Increase in Fntquency (A) Cuddapah-Bangalore 
(A) 651316514 Bagalkot-Yasvantpur Basava Express from 

tri weekly to daily 

SOUTH WESTERN RAILWAY 

New Unea (Construction) 

Kottur-Harihar via Harpanahalli (65 km) 124.12 76.58 30.00 17.54 

Kadur-Chickmagalur-Sakleshpur (93 km) 274.29 66.04 10.00 198.25 

Hassan-Bangalore via Shravanabelgola (166 km) 412.91 241.83 55.00 116.09 

Hub6-Ankola (167 km) 997.62 75.79 10.00 911.79 

Bangalore-Sathyamangalam (260 km) 901.62 29 1.00 899.33 

Rayadurg-Tumkur via Kalyandurg (213 km) 857.311 15.00 842.30 

Gauge ConveraIon 

SoIapur (HoUi) Gadag (300 km) 329.51 281.21 5.00 43.30 

Mysore-Chamrajanagar with extension to 

Mettupalayam (148 /un) 608.58 129.21 20.00 459.36 

Arisik8f&.Hassan-Mangaiore (236 km) 252.45 235.n Nil 16.58 

Kolar-Chikbalapur (96.5 km) 99.42 20.00 70.00 9.42 

Bangalore-Hubli-Shimoga-Talagoppa 679.43 530.83 82.00 66.50 

Doubling 

Arisikere-Birur (Patch Doubling) (44.28 tun) 98.21 1.0 so. 00 47.21 

Ramanagararn-Myaore (Electrification of 

Kengeri-Mysore) (91.5 km) 313.18 5.15 SO.OO 258.03 

Whiteraeld-Rangarpet-Koppam (81.21 km.) 225.05 145.52 5.00 74.68 

Bangalore city-Kengeri - Patch doubling 24.40 22.34 5.00 2.01 

Kengeri-Ramanagaram (32.43 km) 116.75 40.91 5.00 70.84 

Yashwanthpur-Tumkur (64 km) 109.56 100.53 8.00 1.03 

Bangalore-Whitefield-Bangalore city 

K.R. Puram (20.08 km) 85.00 11.00 1.00 84.99 

Dharwad-Kumbaraganvl (28.68 km) 96.76 20.07 50.00 26.69 

HubII-Hebsur (11.17 tun) 800.00 20.01 40.00 539.99 

Kunkunady-Manga/ore 70.00 2.00 2.00 86.00· 
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l;JetiJands for Excess 
[Translation] 

SHRI RAVI PRAKASH VERMA (Khiri): Sir, I am grateful 
to you for giving me an opportunity to speak on railway 

. budget 2009-10. I would like to make two or three points. I 
am grateful to the hon. Railway Minister because when I 
wrote to him about the breakage of railway tracks in my 
constituency Lakhimpur Khlri due to floods in Sharda River, 
they were repaired immediately. Besides, the 18 trains that 
had been suspended, had been started again which 
greatly facilitated the people. I express my gratitude and 
thank you on behalf of the people of my constituency. 

Sir, the people of my constituency have requested 
that the Lucknow-Sitapur-Lakhimpur-Pillbhit-Bareilly 
section on N.E. Railway be converted into broadgauge. 
The hon. Minister had given assurance in this regard in 
the Partiament in 2007. The people are pressing for this 
demand. I request that this conversion may be carried out 
because the economic development of the area is at a 
standstill due to this reason. This area boasts of more than 
two dozen sugar mills. The Steel Authority of India plans 
to set up a large steel plant here and even the foundation 
has been laid. It is an economic line from all angles and it 
al.o has a major pilgrimage. Kindly get the gauge 
conversion done. 

Dudhwa National Park is situated in the area. There 
is a great demand for a DMU from Lucknow to Dudhwa 80 

that the tourists find it easy to reach Dudhwa. Lakhimpur 
has been upgraded as a model station and I would like to 
express my gratitude for this. Lakhimpur, Gala and Paliya 
are important stations in my district. It would become 
convenient for the passengers. If you get a rail Yatri Niwas 
constructed at each of these stations. A bypass is being 
constructed around Lakhimpur which is the district 
headquarters. The railway crossing 122C needs repair to 
facilitate smooth traffic movement. 

I would like to thank him once again and to remind 
him that gauge conversion on NER may be carried out at 
the eartiest in my constituency. 

SHRIMATI SUSMITA BAURI (Vishnupur): Mr. 
Chairman, Sir, I would like to thank you for giving me an 
opportunity to speak. I commend the Railway Minister for 
refraining from raising the train fares yet again and in fact, 
reducing them In certain sectors. 

Sir, we all know that there are many places in the 
country which do n,ot have rail linkages. These should be 
Hnked by rail. ThIS is the first demand I place before LaluJI. 

Now I want to place before you one or two problems 
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regarding my constituency. There is a station called 
Peerdoba in my area which is used by a 'arge number of 
people, specially students due to the proximity of Medinipur 
University. There is a longstanding demand of the people 
that either Rooposhi Bangia or Purulia Express, should be 
given a stoppage there. Besides, the Bhubaneshwar 
Rajdhani Express, which runs four days a week should be 
given a stoppage at Bankura railway station. It would be a 
welcome slep if Ihe frequency of Palna-Cochin Irain. is 
increased from two days at present to four days because 
the train is used by patients. Maximum provision should 
be made for the ongOing Anguli project, Bidiya project, 
Tutipul to Chhapra railway line and the Moshagram project 
on Tutipul line because the people of these areas have 
not even seen a train till now and are getting restless. 
Nearly 1 . crore 35 lakh people travel by trains. These 
people should be given facilities. Other hon'ble Members 
have also made similar demands. So, I will not take much 
time. I hope that the Minister would give consideration to 
the points I have raised. With this, I conclude. 

SHRI D.B. PATIL (Nanded): Mr. Chairman, Sir, I thank 
you for giving me an opportunity to speak on the interim 
rail budget. Through you,l would like to attract the allention 
of the hon. Railway Minister towards a few demands. The 
fact is that the hon'ble Railway Minister has not given 
anything for Maharashtra. I feel that LaluJi took out his 
anger on Raj Thackeray by not giving any benefits to 
Maharashtra. But Laluji -deserves to be praised highly. I 
have met him many times. I have been elected from Nanded 
Lok Sabha constituency. We have been putting forth two 
or three demands for many years. I will not take much 
time. Nanded comes under South-Central railway which 
we want to be linked to Central railway. Many agitations 
and 'Rasta Roko Andlans' have been staged for the 
fulfilment of this demand. Besides, the Hapoor Commission 
constituted by him has also given a favourable report. 
Lakhsand crores of people of Maharashtra are waiting for 
this linkage to be constructed. A big 'Guruta Gaddi' 
programme had been conducted in Nanded which had 
been attended by hon. Pant Pradhanji, the Chairperson of 
UPA Sonia Gandhi, the hon. President and the Minister 
himself. With great hope, I request him on behalf of the 
people of my constituency that I would be very happy if 
Nanded is linked to the Central Railways. We have been 
persuading for a small section of railway line along 
Bodhan-Deglur-Udgoi but no survey of this section has 
been carrted out tilt date. I had raised this Issue in the MP 
meeting. If this work is undertaken for Uaharashtra. 
especially for Nanded. the Sikh community would remain 
grateful forever to him. 
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IShri D.B. Patil) 

Nanded-Deglur-Beedar has to be linked with a 170 
km long new rail line. If this line is built then it could become 
Bangalore-Delhi corridor. A survey in this regard should 
also be carried out. This is a big project in which many 
people are interested. 

Mr. Chairman, Sir, through you, I would like to request 
the hon. Minister to accede to these three demands. I hope 
that the hon. Minister would give some m8ssag6 for the 
people of Nanded in his reply. 

Sir, I am placing the rest of my speech on the table of 
the house. 

• Sir, through you, I would like to draw the attention 
of the hon. Railway Minister to these demands. 

Maharashtra has got nothing in this Aailway Budget 

My constituency Nanded is a holy city and has the 
Samadhi of the 10th Guru of the Sikh religion. Shri Guru 
Govind Singh ji Maharaj and GuNIa Gaddl programme 
was held there in 2008. 

Aa far as Aallways is concerned, the Nanded Railway 
station has emerged as a modem station with your help. 

But, Nanded has been neglected in this Budget. Our 
following demands should be accepted so that the SIc..h 
community gets facilities iinc:t Nanded city emergeI as a 
tourist place. Aallways would constitute much to the 
detelapment of the whole Maharuhtra region by fulfillng 
1hae demands. 

Recommendations of Kapoor Cornmiuion should be 
implemented immediately and Nanded Railway 
Division should be included in the CentraJ RaIlway 
after excluding it from the South Central RaIlway as 
per Kapoor Commiuion's suggestion. 

Demand for Nanded-Dengnur-Bidar and Bodhan-
Deglur-Udgir railway route Is a long pending one for 
which dhama and demonstration have been held . 
many times and starred Oueations have Yo been 
asked in the House. Besides, I have also sent many 
submiaions to you in this regard. People are agitated 
over this demand. this route is very important from 
the point of view of linking· Delhi with South Incia 
and it has the capacity to become the Delhi-
BangaJore corridor. 

AcIcIItIoMI Dem8ncIe. 

A new train ahouJd be started from Kachiguda to Ajmer 
on the Handed route. 

•...• ThIs pet! of the 8peeGtI .. laid on .. TIIbIe. 
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A new train running once a week should be started 
from Nanded to Ahmedabad. 

A night train should be started between Nanded and 
Nagpur. 

Viaakhapatnam-Nizamabad train should be extel)-
ded upto Nanded. 

BI-weekJy train Nanded-Pune Express should run 
daHy. 

A passenger train between Nanded and Nagpur 
should be Introduced. 

A weekly train between Handed-Patna IIhould' be 
made dally.· 

[EngNshI 

SHAI S.K. KHARVENTHAN (PaJani): Mr. Chairman, 
Sir, I am thankful to you for giving me this opportunity to 
participate in the discuaaion on Interim Railway Budget for 
the financial year 2009-10. 

On behalf of the Congress Party and on behalf of my 
leader Madam Sonia jl, I am congratul,atlng our han. 
RaIlway Ministers Shri Lalu, Shri Vetu and Shri Rathwa for 
the presentation of populist Interim Railway Budget. 

During 2001, the Indian Aallways did n~ have funds 
tor r.pIacerMnt of aged .... ts end had to defer ~yment 
of AI. 2800 crore dividend. Today It has accumulated 
f8HfVeS of As. 90,000 crore and has just paid a dividend 
of AI. 4700 crore. Even 'Fortune 500 Companies' are 
finding It difficuit to raise debt from the International marbta 
but the Indian Railway Finance Corporation ralMd • S 
100 miHion loan at 4 per cent Interest from the international 
market. Now, throughout the world, moat of the countries 
including USA are faciO!) ftnanCial crisis end a number of 
private companies are sending out their employees and 
deferring payment of salaries to them. 

In the present situation, Indian RaIlways successtully 
implemented the Sixth Pay Commission Report by 
allocating AI. 13,500 crore. Through that, 14 lakh 
employ ... and 11 Iakh pensioner. are benefited. For the 
last four year., the Indian Railways Invested AI. 70,000 
crore and planned to invest As. 2.3 Iakh crore in the 
Elevenlh Five Year Plan. The hon .. Railway Minister 
announced 45 new trains; frequency was increased In 14 
trains; &net. 14 trains are extended. But oul of 43 new traina, 
two trains .... given to Tamil Nadu. Freight lifting Improved 
from 602 millon tones In 2004-05 to 850 million tones in 
2008-08. During 2004-05, the passengers were 5377 
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millions and they raised to 7056 millions. Indian Railways 
have taken effective steps to reduce the accidents. During 
2002-03 the number of accidents wu 351; during 2003-
04 it was 323; during 2004-05 the accidents reduced to 
234. During 2005-06 it was 234; and during 2006-07 it 
was reduced to 195; and during 2007-08, it was 194. 

MR. CHAIRMAN: Mr. Kharv.nthan, r.st of your 
speech you can lay on the Table of the House. 

SHRI S.K. KHARVENTHAN: Sir, I am juat concluding. 

During 2007-08, It was 138; and during 2008-09 it is 
117. It is a great achievement of hon. Latuji. I would like to 
congratulate Laluji and his T.....,. 

I am laying the re.t Of my speech on the Table of the 
House. 

MR. CHAIRMAN: YOU can lay it. 

SHRI S.K. KHARVENTHAN:. Sir, I lay the reat of my 
speech on the tebIe of tbe Houu: 

°Slr, I am thanking for giving me IhIa opportunity to 
participate in the diIcuaaion of Im.rtm RaIlway Budget lor 
the tInancIaI year 2008-2010. 

On behllf of eong,... Party and on bIhIIf of my 
L ..... · Madam SonIejI, I am congratulating our Hon'ble 
R.uway Mini ..... ShrI LaIoo, Shri Velu _ Shri Ralhwa 
for the presentation of PopUlist Interim Railway Budget. 

During 2001, the Indian R.ailways did not have fund. 
for replacement of aged .... ta and had to defer payment 
of AI. 280Q crorea dividend. Today it had accumulated 
reMMtI ot:"As. SIO,ooo crore. and has ju.t paid a dividend 
of As. 4,700. era..... Even "Fortune 500 Companie." .... 
finding It dlfficuh to raise debt from the International matt<eta 
but the Indian Railway finance Corporation raised a S 100 
million loan at 4% from the international market. Now 
throughout the worid moat of the countries including USA 
facing financial cri.i. and number of private companle. 
are sending out their employees and defer the payment of 
salarie. to them. 

In the present situation, lodian RaIlways successfully 
implemented the Six Pay Commi.sion Report by allocating 
Rs. 13,500 crores and through that 14 lakhs employees 
and 11 lakhs pensioners are benefited. For the !ast 4 years, 
Indian RaIlways invested Rs. 70,000 crores and planned 
to Invest Rs. 2.3 lack cro .... in 11th five year plan. Hon'ble 
Railway Minl.ter announced 45 new train., frequency 
increased in 14 train. and 14 train ..... extended but out 

..... ThIs pari of !hi SpHdI W8I laid on !hi .. TIbIe. 

Grants (Railways) - 2006-07 

of 43 new trains 2 trains only are given to Tamil Nadu. 
Freight lifting improved from 602 million tons in 2004-05 
to 850 million tons in 2008-09. During 2004-05 passengers 
were 5,3n miUion and it raised to 7,056 million. Indian 
Railways taken effective steps to reduce the accidents. 
During 2002-03 it was 351, 2003-04 it was 323, 2004-05 
accidents reduced to 234 and in 2005-06, it was 234 and 
during 2006-07 it was reduced to 195 and in 2007·08 II 
was 194 and during 2007-08 il was 138 and 2008-09 it is 
117, it is a great achievement of Hon'ble laluji, I am 
congratulating and his team. 

In this juncture I want to thank Railway Minister Hon. 
Laluji and Hon. Veluji for sanctioning new railway line 
connecting Erode-Palani via Dharapurarn. During Railway 
Budget discussion for the Anancial Year 2004-05 I raised 
the issue of sanctioned above new railway line. During 
2005-06 budget it was announced and allocated fund far 
initial new survey. Southern Railway completed its survey 
and .ubmitted its report on 30.11.2006, it was a favourable 
r.port. Number of times I had raised the issue in 
Pariiament for the approval of the report and sanction the 
.cheme, but unfortunately railway board and planning 
commi •• ion rejected the report as it was not a viable 
project. I take up the issue to public by taking Padayatra 
from Erode to Palani with thousands of public during 4th 
February 2008 to 10 February 2008. Thein finaDy the above 
project was .anctioned through Railway Budget for the 
financial year 2008-09. Rs. 78 lakh also allotted for Final 
location Survey and Survey is going on. I urge upon the 
Railway Mini.try to complete the project at the earliest 
without further delay. 

In the same manner, I raised the issue of Gauge 
Conversion between Dindigul to Coimbatore Meter Gauge 
line. Now the work is going on. I am requesting Hon'ble 
Railway Minister to allocate necessary funds and complete 
the work as early as possible. 

In my Palani Parliamentary constituency, Oddancha-
tram is an important town. Gandhi Nagar ward Nos. 5,6,7 
are situating south of Dindigul - Coimbatore Railway Une. 
Nearly 5000 people are living in that area. Number of 
educational institutions are available in that area. NH-209 
situates north of railway line. Public are reaching Gandhi 
Nagar from NH-209 by crossing railway line only_ Hence 
the public are requesting Southern Railway to form Railway 
Under Bridge. It is a long pending request. Hence I request 
the Railway Minister to sanction a RUB to Gandhi Nagar 
in Oddanchatram. 

After UPA Government assumed office at the Centre. 
our Hon'ble Railway Minister has announced five important 
new railway lines to be formed at Tamilnadu. Those are:-
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Estimated Cost 

i) ::>indigul - Kumuli (134 kms.) - 504.90 cr. 
ii) Ariyalur - ThanJavur (50 kms.) - 279.41 cr. 

iii) Needamangalam - Pattukottai (55 kms) - 275.54 cr. 
iv) Dhannapuri - Morappur (36 kms.) - 14642 cr. 

v) ThiruvannamaJai - Jolarpettai (83 kms) - 356.77 cr. 

The total estimated cost of the above five lines is 
1500 cr. Based on the Preliminary Inspection Report, 
Railway Soard has accorded the approval for all the five 
projects but the Planning Commission has directed to 
include the State and the Centre Joint Venture at 50:50. 

As per Planning Commission, TamUnadu Government 
has to pay Rs 750 crore. But Tamllnadu Government has 
refused to pay for it alnce only. Railway Board will earn all 
Incomes and no way extend any benefit to the State 
Government when those lines are commissioned. Those 
all five lines are connecting rural habitations in backward 
areas. Oindigul - Kumifi is connecting the two States -
Tamifnadu and Kerala. Large number of devotees are going 
to Sabarimala through this route only. In the same manner, 
Thiruvannamalai is one of the famous Siva temples in 
8Outhem.lndia. Large number of devotees are reaching 
Thiruva-nnamalai throughout the year. Hence this route 
will also fetch more revenue to the Railways. 

Hence I urge upon the Ministry of Railways that 
without waiting for the Tamilnadu's 50% share, it has to 
allocate ·1500 crore and implement these projects on a 
priority basis. 

One of the long pending project is Villupuram -
Dindigul doubling. This work was announced during 2008-
09 Budget but even Preliminary work has not started. This 
is one of the heart line in Tamilnadu. Thia work has to be 
atarted at the earlieat. Another line-Mayifaduthurai -
Villupurarn ongoing gauge conversion Is pending for 
completion for a large number of years. Thia has to be 
completed immediately. Electrification of Thirucy - Madurai 
work started, it is going very slow and it hu to be speeded 
up. Madurai ·Kanniyakumari, Madurai - Tutlcorin EIectrifi· 
cation of lin .. were announced but the work have not yet 
started. 

I humbly request the Hon'ble Minister to take up these 
works immediately and compete without further delay. 

With these words, I am concluding my speech and 
aupporting the Interim Railway Budget 2009-2010.· 

[Translation} 

SHRI NIHAL CHAND (Sriganganagar): Mr. Chairman. 
Sir, everyone is saying that the hon. Railway Minisler has 
increased the income of the Railways without increasing 
the passenger fare and freight. But, I would like to say that 
though he has decreased the fares by 2%, he has also 
increased Rs. 15 per person per ticket by Changing 210 
Mail-Express trains into Superfast trains which has 
conspicuously not been mentioned in the budget. Thus. 
fares were inCreased first in this way and then 2% r8duction 
in fares was announced. Mr. Chairman, Sir, reducing fares 
is not a big deal but increasing the fare per person par 
ticket certainly is. I would just like to say that the NDA 
Govt. had sanctioned Rs. 115 crore for the gauge 
conversion of the Sriganganagar to Swarupsar metre-gauge 
line into broadgauge, while Rs. 70 crore was released 
during the NDA rule, the remaining As. 45 cront has nof 
been released so far. This is a border line and is very 
important from the point of view of the army and the farmers. 
I would like to urge the hon. Railway Minister that there is 
only one metre gauge line left on the border and that can 
also become a broad gauge if the remaining RI. 45 crora 
is also releued. In addition to it, the hon. Railway Mioater 
had kept the proposal for the Sriganganagar to Jaipur 
metregauge line in the last budget. This will be the biggest 
achievement on the border if that proposal is sanctioned 
because Sriganganagar Is the most backward area in 
Rajasthan and 11 is just near the border. I would urge the 
hon. Railway Minister to complete this line on priorily basis 
because Sriganganagar is not mentioned anywhere in this 
budget. Besides, the metragauge line from Sriganganagar 
to Jalpur should also be completed. Srlganganagar to 
Amritsar via Bhallnda should be connected with railway 
services directly. 

Mr. Chairman, Sir, Lai QuiJa Express which plies upto 
New Delhi, should be extended upto Sriganganag.r. 
Hanumangarh Junction is the oldest junction where loco 
shed was closed in 1994. I would urge the han. Railway 
Minilter to set up a diesel shed there. A survey for the 
cities Hanumangarh, Rawatsar, Pallu Sardar was conduc· 
ted in 1999 and this ralway line should allO be included 
in the budget. Ganga, Yamuna, Saraswatl Express, Which 
ply upto New Delhi, should be extended upto Gangan.;ar. 

Mr. Chairman. Sir, Sriganganagar il an agriculture 
dominated area but the farmers are not able to get 
remunerative prices for their produce because it il nol 
connected with railway services. Only one train Daraba 
Express runs between Srlganganagar and Delhi and even 
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In that "'Ird AC coachea are provided. Sir, one more coach 
ahouId be added to It and Intercity ••. 

MR. CHAIRMAN: We have allowed It. You should 
lay your written speech on the Table. All your points will 
come on record. 

SHRI NIHAL CHAND: Mr. Chairman, Sir, I am 
concluding within a minute. Sir, the then Railway Minister 
had declared Srlganganagar as a model station. 

MR. CHAIRMAN: Nlhal Chand ji keep time limit in 
mind. You should lay the rest of the speech. You should 
lay the speech on the Table. You can lay the speech on 
the Table. 

sHAi NIHAL CHANp:* I would like to than/c you for 
giving me an opportunity .to exp .. aa my views on the ran 
budget. Sir, the hon. Minister of Railways has presented 
IUCh • budget that it appears that he is not the Minister of 
RaJlways of the country but of Bihar only. He has 
Introduced new trains and increased the frequencies and 
allolted the entire funds of the railways to Bihar. 

Sir, there has been a profit of Rs. 26073 crore i.e. 
15.2 percent Increase in the income generated from 
p .... nger traffic during 2006-07 to 2007-08. There has 
been an Increase of Re. 5,352.58 crore I.e. 13.03 percent 
incr8ue in the revenue generated ~ freight. 

Sir, the passenger fares were reduced by 2 pelCent 
In the budget but the railways is charging Rs. 15 per capita 
per ticket by Increasing the fare in 210 mail/express trains 
which were made superfast trains In December, 08 and 
earning a profit of Re. 114 crore. Provisions for doubling of 
the track and Increase in the frequency of the trains have 
been made In the budget but the North Railway Zone 
inCludIng Re,laathan has got noIhIng. Besides there has 
been no mention of facilities and food for the passengers, 
basic infrastructure and safety In the budget which should 
have been given priority. 

Sir, the NDA Government had undertaken the 
doubling of rail lines. The pl'888nt Central Government is 
not completing thole projects. Sriganganagar-Swarupsar 
mater gauge was converted Into broad gauge for which 
70 cro .. rupees were released. The balance of 45 crare 
rupees was to be released for completion of the said 
project. The Central Government has not dene that till now. 
Hance thia project should be completed at the earliest. 
ThIs rail line Is on the border and ia important also with a 
view to eacurity point. 

•.••.• TtIII part 01 tile epNCh was laid on \he Table. 

Sir, Rajasthan has got nothing in this rail budget. 
The name of my Lok Sabha constituency, Sriganganagar 
haa not been mentioned anywhere in the budget. Sir, my 
constituency is a border area. An overbridge should have 
been sanctioned in the district headquarters for the public 
convenience but that has not been done. I am putting a 
few demands for my constituency before the Minister of 
Railways: 

• 

• 

• 

• 

• 

Sriganganagar-Jaipur meter gauge was included for 
gauge conversion in the rail budget 2007-2008. This 
project should be approved and undertaken. 

Sriganganagar should be connected to Amritsar Via 
Bhatinda by a direct Rain. 

Lal Kila Express shOUld be extended upto 
Sriganganagar. 

One mora train should be Introduced from New Delhi 
to Sriganganagar. 

Hanumangarh was a loco shed station, which went 
out of use in 1994. Hanumangarh Centrel is a big 
station. A diesel shed should be set up here. 

• The survey of Hanumangarh. Rawatsar, Pallu Sardar 
Shahar line has been already completed in 1999. 
This line should be approved. 

• Ganga·Yamuna-Saraswatl Express, which is upto 
New Delhi at present, should be extended upto 
Sriganganagar. 

• Hanumangarh should be connected to Delhi by direct 
train or Anoopgarh should be connected to Deihl Via 
Hanumangarh and Bhatinda. Kisan Express Bhatinda 
should be extended upto Hanumangarh. 

Sir. border areas should be taken care of in the budget 
and their problems should be addressed. Our area Is 
dependent on agriculture. The prices of the fann produce 
will also rise with the transportation facility provided by the 
trains and the farmers as well as the citizens will be 
benefited. Sir, Srlganganagar is 'A' class model railway 
station but deprived of the facilities. Facilities of model 
station should be provided there. There Is not a single 
stall at the railway station. There is no board at the station 
declaring it as a model railway station, though the then 
Minister of Railways had himself announced in Srlganga-
nagar. A railway service board should· also be set up 
immediately. 

Sir, Sriganganagar is situated on the international 
border of the country but is a very backward area in respect 
of railway. This area Is important with a view to military 
point, agriculture and super electricity plant Suratgarh. Sir, 
please provide all the facilities. * 
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SHRI SUBHASH MAHARIA (Sikar): Mr. Chairman, Sir, 
han. Stwi Laiu Pruad has not paid due attention to 
Raju1han Met particuIatty Shekhawatl in ~thM in the 
rail budget. I have been under the imprea.ion that 
~ is a home of the brave and our Miniater of 
RaIlway ia .a.o a bra. penon. The brave Minister has 
forgotten· the Land Of the tInMt. Hence, I would like to 
request him to .. CMt of Ole a.nd of the brave in the rail 
budget. The area of Shekhawali is known for Oshatuadi 
Babe of Pakistan. The .."., for broed-gauge line from 
JIIipur to Sikar, Sikar to. loharu and Sikar to Churu 
HanunwIprh h8a been Beady cornpIeted. Survey was 
-....cs two yura ago but ......... it hM not been carried 
hwIMr. LMI year an announcement was m.Ie for gauge 
conversion and the _ aupposed to run via Rewari, 
PhuIera, Ringua is ... W8iIng but hon'ble Minister lacks 
liM. PIeue .... lOme time, we are ready for welcome 
so that the train may run Cin line. 

Mr. Chairman, Sir, the freight corridor already 
announced covers our area from Oadri to Rewari, Rewari 
to Phulera. Minerals are supplied to Mumbai and 
Ahmedabad from our area. The work of Western freight 
corridor should be started without any delay. This work 
should have been started two years ago but it is still 
incomplete. The railways will also be benefited from the 
construction of this freight corridor. I request you to pay 
special attention to this corridor. ~ 

SHRIMATI RUPATAI D. PATIL (Latur): Mr. Chairman, 
Sir, I rise to speak on the interim railway budget. I am 
thankful to you for giving me an opportunity to speak. I 
regret that the Aaifway Minister has not announced any 
new project lor my constituency. At the same time, I would 
Uke to thank him for the broadgauge work completed in 
my constituency during his term, which had not been done 
in the last forty years. This line is making profits from the 
very moment it was inaugurated by you. I, therefore, 
demand that extra coaches should be provided in the trains 
on this route. 

Besides, I ~mand a train from Latur to Tirupati. 
People from my area go to Durgapur for having Darshan. I 
demand a train for there also. Our Muslim brothers go to 
A;mer Sharif and a train should also be introduced lor 
A;mer. I also demand a b'ain from Latur to Jaipur. You have 
done a lot for .. the states but I do not know why you are 
angry at Maharashtra. You should not do so becauu you 
are a Railway Minister for the entire country. Maharashtra 
contributes maximum revenue to the Railways and. 
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therefore, you ahouId not do 10, you can atill do a lot and I, 
therefore, request you to do .. much as possible for 
MaNraahIra and Latur. I am not giving a lecture but raising 
my demands. I thank you tor althat you have done. People 
electing me have told that lalur Expre .. train was started 
during l8Iu ~'s tenure .. MInIater. They are hopeful that 
new trains will be introduced in futUre also. A survey of the 
ParaI-latur-NeeIangar-Wadi route ... conducted. This 
route does not involve much expendtlure and you wDI have 
to pay attention to It aIao. I had demanded RI. 100 crore 
for the coach Iadory in ~ lJnempIoymeIli among 
our people will be removed from Ittls money. We will be 
graaful to you if the factory Ie not opened at a MW place 
and let it continue in Maharuhb'a without having any 
malice towards Maharashb'a. I thank you for giving me an 
opportunity to apeak. 

• Sir, I thank you for giving me an opportunity to speak 
on the Railway Budget (Interim) presented by the Railway 
Minister. Railway Minister has, like always opened the box 
of announcements. He is bent upon gaining popularity just 
on the basis of announcements. 

I regret that no new project hu been announced by 
the Railway MInister for my constituency. A large number 
of local people travel by the laIur Express pauIng through 
my constituency. This train goes to the capital of the State, 
Mumbai. Keeping in view the heavy rush in thIa train, there 
is a need to increue the number of coaches In It and aIao 
the passenger quota for Latur. Hon. Minister should, in his 
reply, make an announcement to increase the number of 
coaches in this train, which earns handsome revenue for 
the railways. There is lack of paaaenger facilities in latur 
even after it being a railway station of the district 
headquarters. Keeping in view the educational and other 
importance of Latur, its railway station should be awarded 
the status of a model railway slation and an announcement 
should allO be made about computerized ticket reservation 
system (RRS) and modernization 01 other passenger 
amenities. 

Latur is adjacent to the Southem State. Kamataka. 
Local people go to Tlrupatl but face inconvenience due to 
absence of a direct train. Therefore, a new b'ain should be 
announced from Latur to Tlrupati. SimIlarly, a large number 
01 people from Marathwada and Maharashtra go 'or havtng, 
darshan of Bhawanl in Tuljapur. There Is an urgent need 
to start a new train between latur and Tufjapur In Yin of 

• .. : Thil part of the IPMCh wu 'lid on ow TIbII. 
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Demands for Excess 
the inconvenience caused to the devotees in the absence 
of lrain. Few years ago, a survey was conducted in our 
area for the construction of Parti-Latur-Nilanga-Umarga-
Wadi-Gulbarga inter-state railway route. But, no further 
action has been taken thereon. There is a great need of 
its construction today in view of the local requirement. I 
request the Railway Minister that fund allocation should 
be made for its construction after condUcting a complete 
survey. 

Railway coach manufacturing unit in Maharashtra is 
situated at Chink Hill. this unit is functioning since the 
British times. Today, a conspiracy is being hatched to shut 
down this unit, which has witnessed the change from 
narrow-gauge line to broad gauge line. We had demanded 
an allocation of Rs. 100 crore from the Railway Ministry 
for its modernization in order to keep it ·going. But, 
unfortunately, the Railways did not accede to it. I request 
you once again to release financial assistance urgently to 
begin the repair work of this unit. 

Latur falls under the Southem Railway. We have to 
go to the Hyderabad Divisional office, which is quite far, 
for any work related to Latur station. This leads to wastage 
of time. If it is included in the Central Railway then it will 
be very convenient from every angle including the regional 
connectivity. Through you, I demand from the Railway 
Minister to take action for inclusion of Latur in the Central 
Railway from the Southem Railway Division. 

Railway Minister talks about Railway profits all the 
time. " the Railways is making profits then why the money 
is not spent on improving the passenger facilities even 
after many requests. Even today, people are helpless and 
have to travel in horrible conditions along with the 
passengers of the passenger trains. The question is why 
the Railway Minister does not take action for providing 
basic passenger amenities to them. Long distance travelers 
have to face problems in trains always. It is very 
uncomfortable if one has to get down at his destination in 
the middle of the night. Laluji had promised to provide 
information regarding next station by installing display 
boards in the trains. But, I regret to say that this has also 
not been fulfilled till date like his other announcements. 
This is necessary from the viewpoint of passenger facilities. 
So, the Railway Minister should ensure its implementation, 
even il it's delayed. A train should be introduced from Latur 
to Jaipur and Ajmer.· 

SHRI MAHESH KANODIA (Patan): Mr, Chairman, Sir, 
I am thankful to you for giving me an opportunity to speak 
on Rail Budget. I rise to oppose the Interim Budget 
presented by the han. Minister of Railways. No doubt, the 
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hon. Minister talks of providing facilities to the passengers, 
but he has not started attractive package trains because 
of huge subsidy. In a run up to the election, country wide a 
few trains have been started from some stations. Rece~tiy, 
a similar train has been starteq from Mumbai to South 
India. Therefore, my submission is that a similar train 
should be started from my parliamentary constituency,. 
Patan so that the people of this area can be benefited. 

Sir, I am thankful to the hon. Minister of Railways as 
on my request he converted Patan-Mehsana line into broad 
gauge and also started trains on this line. 

22.00 h,. 

Earlier, there were four trains on this route. whereas, 
now only one train runs. I request him to restore all earlier 
trains. Trains should be started for Patan, Mehaana. 
Ahmedabad in Gujarat. 

Sir, in the end, I would recite a couplet- "Lalu ji aapne 
budget main baten buland kar di, Patan main banaya 
broadgauge. gadiyan band kar di". I hope he would restore 
those trains. 

• Mr. Chairman, Sir, I am thankful to you for giving me 
an opportunity to speak on Rail Budget. I rise to oppose 
the Rail Budget presented by the Minister of Railways. 
Though the hon. Minister talks 01 providing passenger 
facilities, yet he has not started trains with round the year 
attractive package, because 01 huge subsidy element. I 
view of ensuing elections, he has started tourist trains for 
touring India from certain stations. 

A similar train has been started trom Mumbai to South 
India. My submiSSion is that a similar train should be started 
from my parliamentary constituency, Patan so that people 
of my area can be benefited. Apart from it, the hon. Minister 
laid a new broadgauge line between Patan-Mehsana and 
also, started a new train from Patan-Mehsana. I would urge 
the hon. Minister to restore the frequency of train between 
Patan-Mehsana to lour trains a day as it used to be before 
conversion of its gauge. In the end, I would recite a couplet-
"Laluji aapne Budget main baten buland kardi Palan main 
banaya broad gauge aur gandiyan band kar di." I hope 
the hon. Minister will restore all the trains: 

MR. CHAIRMAN: Shrl Mohan Rawaleji, you were 
given only two minutes to speak. You are the last speaker. 
If there is sense of the House, the time may be extended 
by 2-3 minutes. If the hon. Members agree Shri Mohan 
Rawale may be given 2-3 minutes more time to speak. 

•...• This part 01 111. speech -. laid on !he Tabl •. 
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ALL THE HaN. MEMBERS: All right. 

SHAI MOHAN RAWALE (Mumbai South-Central): Mr. 
Chairman, Sir, approximately one crore fifty lakh people 
travel by sub-urban railway every day, out of which 70 
lalth people travel in Mumbai's sub-urban trains. Sir, what 
has the Government done for Mumbai. A provision of As. 
4500 crore was made in phase·I and it was Rs.5300 crore 
for phase-II, but where are the funds? I urge the 
Government to release the said funds? It was envisaged 
to start 300 trains under phas.I, but these have not been 
started. 

Mr. Chairman, Sir, the Western Railway, Central 
RaHway, harbour rail line platforms remain quite dirty, even 
the trains remain quite dirty_ New trains should be provided 
replacing old dirty trains. The length of shade is inadequate 
to cover 12 bogies trains, 80 shades should be extended. 
Tapowan Express running between Secundarabad· 
Mumbai, Chhattarpati Shivaji Terminal-Nanded should be 
extended up to Nizamabad so that the people 01 
Karimnagar and Nizamabad districts may be benefited. 
The railways acquired land for Konkan Railway. Members 
of the family of those whose land was acquired should 
have been provided employment That has not been done 
so far. Approximately 800-900 applications are pending 
with Kookan Railway. 

Sir, I through you, I would urge the hon. Minister that 
at Chhattrapati Shivaji Terminal • ... (Interruptions) Sir, I may 
please be given 2·3 minutes more time . ... (Interruptions) 

SHRI RAM KRIPAL YADAV (Patna): Mr. Chairman, 
Sir, I am on a point of order. 

MR. CHAIRMAN: What is your point of order. 

SHRI RAM KRIPAL YADAV: Mr. Chairman, Sir, my 
point of order is that you have said that the House will sit 
for one hour more. You took sense of the House, now it is 
10 O'clock . ... (Interruptions} 

MA. CHAIRMAN: You did not pay attention. Han. Ram 
Kripal Yadav ii, you are a senior Member. I have taken 
sense of the House. The House will sit till Rawale ji's 
speech is over. You should pay attention to the Chair also. 
I fully take care of the hon. Members. The Chair is the seat 
of justice. The hon. Members should pay attention to ttle 
ruling given by the Chair. 

SHRI MOHAN RAWALE: Mr. Chairman, Sir, many 
people were killed in attack on Chhattrapati Shivajl 
Terminal on 26th November. The Government did a good 
job by paying compenaation of As. 25 lakh to the police 
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personnel. I would like to request the hon. Minister that at 
least one of the family persons of the people who died at 
Shivaji Terminal on 26th November should be given job in 
railways. 

They should give them a minimum 01 Rs. 10 lakh. 
... (Interruptions) 

SHRI LALU PRASAD: You are talking about the 
terrorists attack. 

SHRI MOHAN RAWALE: Yes, Sir. 

SHRI LAl.U PRASAD: All those who died inside our 
railway station campus in the terrorist attack. 
... (Interruptions). On 26th January, 2008, ChattrapatI Shivajl 
Terminal Mumbai was attacked and all those who died in 
that attack should get compensation . ... (Interruptions) If you 
are talking about the people who died in that terroris1 attack 
then I would like 10 tell you that we had already made an 
announcemen1 of giving Rs.10 lakh and a job to the families 
of the victims. We have already made an announcement 
in this regard. Are you happy now? 

SHRI MOHAN RAWALE: Thank you, thank you, Sir. 
Yes, I am happy now. 

MR. CHAIRMAN: Now you conclude your speech. 
Your time is over. 

SHRI MOHAN RAWALE: Sir, in railways kho-kho team 
has come into existence just because of Shri Lalu Prasad 
Yadav ji. I would like to congratulate him lor this but he 
should make a kho-kho team lor Konkan railway also. 
Separate teams of men and women should be made. 
Konkan railway should also have a Kabaddi team on the 
lines of Kabaddi teams in Westem railway and Central 
railway. 

Sir, I would like to demand that candidates from local 
employment exchanges should be called at the time 01 
recruitment. This thing is mentioned in your railway panel. 
In Maharashtra, Marathi people should get priority. 

SHRI LALU PRASAD: Mr. Chairman, Sir. hon. 
Member may be requested to give his demand in writing. 

MR. CHAIRMAN: Hon. Rawale Ji, send your 
demands in writing to the hon. Minister. You should 
conclude your speech as your time is over. Even il some 
points are left to be mentioned, then you can lay the rest 
of the speech on the Table. It will be treated as a pan 01 
your speech. 

SHRt MOHAN RAWALE: Sir, the people of Mumbai 
do not have faith in the present aecurity system for them. 
... (lnterruptions) 
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SHRI LALU PRASAD: Mr. Chairman, Sir, hon. 
Member Mohan Rawale ji has neither supported nor 
opposed the Railway Budget so far, I, therefore, want ~at 
the hon. Member should first support it. 

SHRI MOHAN RAWALE: I will support this Budget if 
you provide funds for Mumbai. You should provide Rs.4500 
crore for the phase-I of the railways in Mumbal and Rs.4300 
crore for the phase-II. Police personnel posted at the 
Chhatrapati Shivaji Terminus should be provided 9mm 
rifles, bullet proof jackets and bullet proof cars. I have many 
more things to say. 

MR. CHAIRMAN: Rawale ji, conclude your speech. 
Now nothing you speak will go on record. 

SHRI MOHAN RAWALE: Mr. Chairman, Sir, I want 
your permission. KIndly, alloW me one minute more to make 
my point. 

MR. CHAIRMAN: No, your time is over now. Please, 
lake your seat. Whatever you want to say, you can lay it on 
the Table. 

... (Interruptions) 

·SHRI MOHAN RAWALE: Mr. Speaker, Sir, a large 
number of Telugu speaking population from Andhra 
Pradesh is living in my constituency. Many Telugu speaking 
organizations like Gopal Nagar, Rehwasi Sangh, Telugu 
Mumnuru, Kayu Sewa Sangham elc. have given me 
submissions that a very few railway services are available 
there for them to visit their cities and meet their relatives: 

Presently, there are only three trains avaHable to 
them. First train is Ajanta Express which runs between 
Secunderabad and Manwad and the second is Tapovan 
Express between CST and Nanded and the third one is 
Devagiri Express between CST and Secunderabad. 

Only one train among these three trains, i.e. Devagiri 
Express runs between CST, Mumbai and Nizamabad as a 
result of which people of Karimnagar and Nizamabad face 
a lot of difficulty in visiting their homes. Besides, there are 
too few atate road transport aervicea and they are very 
cosUyalso. 

Keeping in view the circumstances, he has requested 
that Ajanta Express plying between Secundrabad and 
Mumbai CST Chhatrapati Shivaji Terminals and the 
Tapovan Express Train plying between Mumbai CST and 
Nanded should be extended upto Nizamabad so a~ to 
facilitate the people of Karimnagar and Nizamabad districts. 

Railway land haS been encroached upon by jhuggi-
jhomparis and the Mahareshtra Government has enacted 
• ...• Thi8 perl 01 \tie ~ _ laid 011 \tie Tlible. 
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a law if these jhugpies were sel up prior to the year 1985, 
they should not be demolished. There is a continuing 
dispute between the railway authorities and the police over 
this issue. If these people are displaced, then the 
Maharashtra Government ought to provide free houses to 
them and the issue should be resolved amicably. 

The coaches of trains plying on the Western, Central 
and harbour rail route are very old and in a difipidated 
state. There is no cleanliness in these coaches. The 
statior:ls remain dirty. There is no proper arrangement for 
water. Toilets are very dirty. The railways should pay special 
attention to these aspects and better amenities should be 
provided therein. 

Many passengers had died in the attack on 
Chhatrapati Shivaji Terminus on 26 November, 2008. I 
request the Railway Ministry to give compensation of at 
least Rs.1 0 lakh to the families of those killed in these 
attacks alongwith employment to one family member in a 
suitable post. 

The firing by Shri Shashank Shinde, a police officer, 
forced two terrorist to move away towards the Times 01 
India building and thus a massacre was averted. However, 
Shri Shashank Shinde was martyred in the encounter. The 
Railway Ministry should recommend his name for the Ashok 
Chakra. 

The announcements in each of the stations in 
Maharashtra should be made first in Marathi and then in 
Hindi and English. Beggars and vendors should be 
removed from the platforms. As many as 25 people get 
seriously injured in rail accidents in Mumbai everyday. 
Some of them die because of lack of timely treatment. 
Hence, there should .be doctor and an ambulance 
available at all the stations to ensure that timely treatment 
is made available to the injured. 

The disabled should be allotted stalls on stations and 
their stalls should be of a larger size. There should be 
sheds to cover the entire length of the platforms. 

. There are long queues on stations. Hence, the 
number of ticket windows should be increased. There 
should be a separate window for women and senior 
citizens. 

There is a gap between the surface of platforms and 
then train on the Harbour Line specially on the Cotton 
Green station which causes accidents. Hence, the height 
of the platform should be raised. 

A twelve coach train should be run on the Harbour 
Line. Policemen should be posted in women's compart· 
ments . 
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~for 
[Shri Mohan RawaIe} 

", 
A foot owrbI idge needs to be constnJcted at dockyard 

station. Ever,- station along the Harbour Line up to Panvel 
should have foot overbridges on both up and down sides. 

A foot overbI idge ahoufd be constructed at Pravui 
Sandhurst Road Station which links Majhgaon, Tadwadi, 
Vadibandar, Shivdas and Chapsi margo 

Coupon validity machines at many railway stations 
remain out of order which makes punching of coupons 
difficult. This problem needs to be tackled and these 
machines should be kept functional. 

People ara feeling very insecure after the terrorist 
attack on the railway station in Mumbai on 26111/08. 
People are feeling panicky. There is no mention of the 
proposed steps for ensuring the safety of people and 
railway property in the Budget. 

Doubling of Konkan Railway line needs to be carried 
out. Double decker trains should be run on suburban lines. 

Kho-kho teams for men and women should be fonned 
in Konkan Railways as also in Western and Central 
Railways. Konken Raitways should also have a kabaddi 
team each for men and women. 

At the time of acquisition of Konkan Railways, the 
land owners had been promised employment in the 
railways for one person from each family. But there are 
many families where no one has been offered employment 
as yet. There is no express train for residents of Konkaran, 
Mumbai, Thane, Raigarh, Ratnagiri, and Sindhu Durg. 
Hence express trains for theM areas should be started. 

CCTV cameras in the station were not on when the 
attack took place. There should be a surveiRar:a system 
in place. The railway forces should be equipped with 9 
MM rifles, bullet proof jackets, and buRet proof cars. The 
training of railway police should be on the lines of the 
training provided to the Army and the BSF in Chhatliagarh 
and Indore. 

No reduction has been effected in the farea of 
suburban trains which is resented by the passengers of 
these trains. Hence, the fares of theae trains should be 
reduced. 

If the RaIlways has earned a profit of As. 90,000 
" crore, then we shoUld be given the entire amount of funds 

aanctIoned for UTP Phase , and II. What Is the use of their 
profit if it is not utilized to provide proper facilities to the 
people. 

[Eng/iIIh} 

I would like to draw your kind attention to sOllIe 
genuine and real facta as follows: 

1. In the matt ... of recruitment to the various posts 
in Govt. offices and public leCtor undertUIngs etc. due and 
prime consideration is not being accorded to the provisions 
contained under constitution of India laws passed by 
parliament/state Assembly. As such, element of arbitrariness 
and favouritism is prevailed which, in term result in the 
present situation to recruitment in Raitways. 

2. Some of the provisionllawa on the subject 81'3 
reproduced here in under: ArtIcle:,.... (3): In making their 
recommendations under clause (2) the commission shall 
have due regaJded to the industrial, cultural and scientific 
advancement of India and the just claims and the interest 01 
persons belonging to the non- Hindi speaking areas il" regard 
to tha public services. 

3. On the basis of above provision Notification No. 
218/60-0L dared 27th April, 1960 was issued by the 
President 01 India. Para 7 (b) there of is reproduced below: 

• 7 (b) in the opinion of the committee the staff structure 
of the administrative agencies and departments of the central 
government should be reviewed and decentralized on a 
regional buia and the recruitment methods and qualifica-
tions may have to be revised suitably.· 

It Is .. en that above provisions have not been 
~,Ied over a period of more than 45 years and thue 
led to present vIotence. 

4. Extract from INDIAN RAILWAY ESTABLISHMENT 
MANUAL Volume-1 (RevIsed Edltion-1989) on peruaaI of 
pages 8,7,38,186,194 It would be seen thai Notification of 
vacancies In Railways is I'8qUired to be notified to local 
employment exchange. In the context para (iv) on page 194 
is mentioned below: -

•... and iasued" to Employment Exchang .. within the 
recruitment unit and to the r.cognized Association 01 
Scheduled Castes and Scheduted Tribes so that Adequate 
publictty is given with a view of attracting the maximum 
number of local residents' This directive is also not being 
compelled with thus arbitrariness and favoritism is 
introduced. 

An over-all review on the provisions detained under 
above there Para's need be considered on highest priority 
buses. 

5. Report of the National CommiaIon on Labour:-

Under para 7.5 (Son's of the soil): It Is on record that 
the Rege. CommIttee referred to this quntIon in relation to 
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the observation made In the Bihar Labour Enq1.liry 
Committee that the "son's of the soil" should be given their 
rightful share". It is thus established that 'son's of Soli: 
concept was .insisted upon by state of Bihar and as such 
they cannot shift to the other stand now being followed: It is 
held by Hon. Supreme Court in (1996 (6) SCALE 676) that 
"it should be mandatory for the requisitioning 81.Ithority/ 
establishment to intimate the employment exchange" in the 
context D.O.P.T.OM.dated May, 18th 1998 is relevant II is 
added that despite such a specific directive the vacancies 
are not notified to Mumbai employment exchange. 

The various directives in regard to printing in languages 
of money order and other similar forms made to use by public. 
Display 01 Notice In Regional language also" (Indian Railway 
commercial Manual Volume-1) Exhibition of time tables fare 
lists etc. in Regional languages i.e. Marathi are not being 
followed scrupulously by Government offICeS in General and 
Railways in particular. In this connection a brief data is 
mentioned below: 

Exams taken by Rai/way Recruitment Board Mumbai 

ASSISTANT STATION MASTER:- Employment Nolice 
No. 2198 

Written exam taken on 06.06.1999 and 12.11.1999. 
ou1 of 364 Passed "343 Non Marathi and 21 Marathi. 

TRAFFIC APPRENTICE:- Employment Notice No. 21 
99, Written exams on 24.9.2000 and 21.11.2000: 40 Non-
Marathi 

GUARD GOODS: Employment Notice No. 212001 

Written exams on 30.3.2001. 99 Passed, 96 Non 
Marathi: Only 3 Marathi. 

ASSISTANT DRIVER: Employment Notice No. 112001 

Written Exam & Saico Exam: 24.03.2002 and 
26.03.2002. 

375 passed: 366: Non Marathi and only 9 Marathi. 

APPRENTICE CHEMICAL ASSISTANT: Written Exam. 

2001. 

2 Vacancies: All 2 will be Non Marathi. 

E.C.R.C.: Enquiry cum Reservation Clerk: Panel 11-

10.2000. 

39 Passed: 32 Non Maralhi only 7 Marathi. 

ELECTRIC STATION MASTER (E.S.M.) GRADE-II 

Panel. 29.10.2000. 

47 Passed: 30 Non Marathi. Only 9 Marathi. 

ELECTRIC STATION MASTER (E.S.M.) 

Grants (Railways) - 2006-07 

105 Passed: 90 Non Marathi, only 15 Marathi. 

E.S.M.Grade-1l Dated: 30.01.2000. 

74 Passed: 63 Non Marathi, only 11 Marathi. 

STAFF NURSE: Sushi-I Dated 16.12.1998. 

65 Passed: 55 Non Marathi. only 10 Marathi. 

STAFF NURSE: Sushi-II Dated 7.03.2001. 

27 Passed: 21 Non Marathi, only 6 Marathi. 

STAFF NURSE: Sushi-III Dated 25.08.2002. 

29 Passed: 25 Non Marathi, only 4 Marathi. 

R.R.B. Notification 1016.Mumbai 

Assistant Loco Pilot:- Employment No. 1505 

Dated 16 Feb. 2007 No. of Seats:- 1016 

The facts of the matter appears as under 55000 
appeared in exam from Mumbai R.R.B. passed out 76 only 
15 are Maharashtrians. Recruitment to Mumbai circle of 
Central Railway was conducted at Allahabad Railway 
Recruitment Board instead of Mumbai. Balance posts were 
filled up from Railway Recruitment Board Allahabad. 
Railway transferred 1016 to Maharashtra above fact reflect 
scant respect to the lawful procedure and strong Malafide 
intention about Maharashtrian. Does it mean that Marathi 
people those passing all other competative exams in good 
numbers are not capable of passing this examination of 
Railways? It clearly shows partisans approach by the 
Railway Ministry and extremely politically motivated 
thinking instead of maintaining healthy democracy and unity 
of the country. This must be immediately stopped and 
rectified. 

Assistant Loco Pilot: - Employment No. 112007. 

Total Seats 578 (Result declared in May 2008) out of 
this 345 Mumbai Division, 77 Bhusawal, 56, Nagpur, 87. 
Solapur, 22 Pune, among this only 15-20 are Marathi. 

From what has been stated here in above it is 
established that the appointments are being made without 
consideration of Constitutional provisions law's made by 
Parliament and thus appointments of 90195% of Bihar amount 
to term as " Illegal/Irregular" in the light of Judgment by Hon. 
Supreme court in Umadevi (3), (2006) 4, SSC-1 and lead to 
declare these appointments as "Viod ab- anitio·, and Hence 
these appointments made in Rly. And Mumbai Income Tax 
Dept. State bank of India are liable for Cancellation. in the 
states of Orissa, Kamataka, Punjab and Goa there is wide 
spread of resentment against Biharies for their appointments 
in Railway in the states. 
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~~for 
[Shri Mohan RawaJe) 

With the Ionnation of linguistic states it is Incumbent 
upon Gowmment to ensure that in each state the regional 
language is placed at the highest place. In Bengal there Is 
Bengali. in Tamit Nadu there is Tamil. in Punjab there is 
Punjabi. In Bihar there is Blhari. in Gujarat there is Gujarati 
and in Maharashtra there is Marathi. so Marathl and Marathi 
people in Maharashtra must find highest place in all walks 
of life. If you sincerely feel that true meaning is to the accorded 
to national spirit, the implementation of above constitutional 
provisions is most urgent. 

It is also lidded that such matters have been brought 
to your notice through many letters since 2005 as well as 
aHention of concerned secretary in the O.O.P.TI Cabinet 
Secretary was also drawn. It is mentioned that if due 
consideration and prompt action could have been taken 
earlier the present situation could have been avoided. 

Hence. I request to your goodself as you are highly 
qualified and genius. kindly look into all the facts 
sympathetically and take appropriate action at the earliesL' 

Grants (Railways) - 2006-07 
MR. CHAIRMAN: Nothing will go on record. 

(Interruptions) .•.• 

MR CHAIRMAN: You can lay rest of the speech on the 
Table of the House. 1 am not allowing you any more. 

(Interruptions) ...• 

MR. CHAIRMAN: Hon. Members, diSCUSSion on this 
Interim Railway Budget is over. Hon. Railway Minister will 
reply to the debate tomorrow. 

The House stands adjourned 10 meel tomorrow, thE! 
19th February, 2009, at 11.00 a.m. 

22.07 hra. 

The Laic Sabha then adjourned rill ElfMIII 01 the Clock on 
Tl>ursday. February 19, 2OO9IMagha 30, 1930 (Saka) 

"HoI recorded. 
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